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LOK SABHA DEBATES 

LOK SABHA 

rlls Lok SIIbh6 IM'.' Six minu1s8 IMat 
EItIVM 01 Ih8 Clock. 

[MR. SPEAKER in thtI Chsir] 

REFERENCE BY THE SPEAKER 

/English} 

MR. SPEAKER: Hon. Members, today I. being 
observed as the World Disability Day. This oocaeIon cal. 
for recognition of the indomitable apfrtt of the dll8bIed 
people and expre88ion of our solidarity with them In their 
endeavours to achieve self-reliance and economic 
independence. 

On this day, let us reiterate our reaolve to 11M for 
ensuring equal opportunltle. and rights for the differently 
abled persona. 

It is not my fault that we are alttlng three or four 
minutes late. I hope, this will not be repeated any time, 
in future that In the momlng, we have to walt for the 
quorum to be there. 

11.03 hrs. 

ORAL ANSWERS TO QUESTIONS 

/English} 

MR. SPEAKER: O. No. 241 Shri N.S.V. Chitthan 

Employment Opportunltle. for Women 

*241. SHRI N.S.V. CHITTHAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number of educated, uneducated, skilled, 
unskilled, self employed and unemployed women in the 
country as on date, State-wise; 

(b) whether employment opportunities for women have 
Increased during each of the lut three years; 

(c) if so, the details thereof; and 

(~) the funds allocated, released and utilised for the 
purpose during the said period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (d) A Statement is laid on the table 
of the House. 

sr.tement 

Reliable estimates of employment and unemployment 
are obtained through quinquennial labour force surveys 
conducted by the National Sample Survey Organisation. 
Last such survey was conducted during 2004-06. As per 
the relults of those lurvey, women employment In the 
country on usual status buls has gone up from 123.04 
million In 1999-2000 to 148.98 million In 2004-05, Implying 
that 5.18 million women were provided employment per 
year during the period 1999-2000 to 2004 05. Out of 
148.98 million women workforce during 2004-05, about 
91 million were self employed and the estimated number 
of unemployed women was about 4.05 million. During 
2004-05, about 61.8 percent of women workers were 
Illiterate. The figures with regard to the entire country as 
well as the breakup with regard to major states are given 
In the enclosed Annexure. 

Employment grew across all sectors of economy and 
also among both men and women. The self employment 
and educational levels among women have also increased 
during the period. Government of India has been 
implementing various employment generation programmes 
both for men and women. Some of these are Prime 
Minister's Rozgar Yojana (PMRY); Swama Jayanti Shahari 
Rozgar Yojana (SJSRY); Swamajayanti Gram Swarozgar 
Yojana (SGSY) and Sampooma Grameen Rozgar Yojana 
(SGRY), Rural Employment Generation Programme 
(REGP), National Rural Employment Guarantee Act, 
(NREGA) and Support to Training and Employment 
Programme for women (STEP). These schemes are 
generally demand driven and no separate altocation of 
fund is made for women. However, adequate measures 
are taken to ensure that benefits of the schemes extended 
to women as well. Under the scheme support to Training 
and Employment Programme for Women (STEP), and in 
the National Vocational Training Inllitutes and In Regional 
Vocational Training Institutes (NVTVRVTI) for women, the 
funds allocated and released during the last three years 

, are as follows: 
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I. STEP 

Year 

2004-05 

2005-06 

2006-07 

OI'llIAMWtIIB DECEMBER 3, 2007 

II. NVTIIRVTI 
(Rs. In lakhs) 

Fundi allocated Fundi relealed Year Funds allocated 

2500 1781.87 2004-05 501.91 

1500 1717.92 2005-06 637.80 

1600 1597.64 2006-07 702.56 

Annexure 
EsUfMMd nu~ of womtII7 ~ on USUM _Ius bIIsi6 (UPSS)-

All IndB " tnBjor StBftJs during 2()()1.()5 

TofJII All IndiB 

to Qw6tbM 4 

(R.. In 1akhI) 

Funds rele8Hd 

579.48 

629.28 

697.32 

(In mlWon) 

Number of workers Self employed No. of Unemployed 

148.98 90.96 4.05 

81Nkup whII ,.rd to IM,Ior SMW 

(In mIIIon) 

SI. No. Major States Number of workers Self employed Number of 
Unemployed 

2 3 4 5 

1. Andhra Pradesh 16.29 7.73 0.14 

2. Assam 2.68 1.79 0.10 

3. Bihar 5.58 2.88 0.01 

4. Chhattlagarh 4.39 2.31 0.02 

5. Gujar.t 8.34 4.72 0.05 

6. Haryana 2.75 2.22 0.06 

7. Himachal Pradesh 1.51 1.36 0.04 

8. Jammu and Kuhmlr 1.17 1.07 0.03 

9. Jharkhand 3.82 2.87 0.01 

10. Kamataka 9.89 4.74 0.18 

11. Kerala 4.09 2.08 1.26 

12. Madhya Pradesh 9.63 5.55 0.02 

•• 

• 

, 

, 
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13. Maharashtra 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. Uttaranchal 
, 

20. West Bengal 

21. Deihl 

SHRI N.S.V. CHITTHAN : Mr. Speaker, Sir, In order 
to give focus to Illuee rel.tlng to women, our UPA 
Government has cre.t.ci .n Independent Mlnlltry of 
Women and Child Development. More th.n 42 l.wI 
related to women admlnlatered by v.rIous Mlnlltrtel .... 
either paued or under the icrutlny of ~r Govemment. 
Some of them are: The Protection of Women from 
Domestic Violences Act, 2005; The Hindu SUCC88IIon Act, 
1955; prohibiting arrest of women after suneet; steps are 
being Initiated to eliminate female foeticide; amendments 
are also considered to Dowry Prohibition Act, 1961; 
Foreign Marriages Act, 1961; The Plantation Labour Act,· 
1951. . .. (Inltlnuptions) 

MR. SPEAKER: What ia your queltlon? 

SHRI N.S. V. CHITTHAN : I am coming to the 
question. 

MR. SPEAKER: Pleae do I 

SHRI N.S.V. CHITTHAN: Our UPA Govemment's 
prestigious Act, the National Rural Employment Guarantee 
Act. 2005 is focusing the impact of Govemment epending 
on the welfare of women. One-third ..... rvation for women 
in legislatures has been made. ... (/nIfHnIption6) 

From the statement laid on the Table of the House. 
it is noted that 5.18 million women were employed per 
year. During 2004-05, about 61.8 per cent of women 
workers were I"lterate .. 

MR. SPEAKER: All th ... figures .re there In the 
reply. You need· not quote them here. 

3 4 5 

17.39 8.37 0.20 

5.61 3.37 0.62 

3.05 2.46 0.22 

10.36 8.83 0.04 

11.41 5.19 0.28 

18.17 15.21 0.12 

1.56 1.38 0.02 

6.99 

0.80 

4.11 0.33 

0.13 0.04 

SHRI N.S. V. CHITTHAN: Wh.t stepe the Govemment 
would take to educate them? In the funds allocated for 
2004-05, It was Rs. 2,600 lakh; but In 2008-07, It has 
been reduced to Rs. 1.600 lalch and only Rs. 1,597 lakh 
has been released. What are the reasons for the sharp 
dec ...... In allotment and r.ase? 

MR. SPEAKER: You have put two qU8llions together! 

SHRI OSCAR FERNANDES: The effort Is to provide 
technical education to women. We have definitely 
earmarked not only funds, but Institutions are also giving 
IPec:IaI training to women In the country through the ITII 
that come under my Ministry. Our effort II to .t least 
reaerve 30 per cent of the jobs for women under the 
Rural Employment Guarantee Scheme which II achieved 
too. There Is no dearth of funds; It is only the spending 
of the money by various States that has been granted 
the n8C8SlBry resources. 

SHRI N.S.V. CHITTHAN: The cost of living Is 
inereaslng day by day, both men and women have to 
work and eam for the planned maintenance of the family. 
While our women are ready even to serve the .rmy, 
there are lpaclflc areas like education, IT sector, food 
processing, compute,., etc., where women can be 
absorbed in large numbera. As the earmarking has been 
done for women In NREG. Scheme, as the hon. Minister 
has just mentioned, m.y I ask through you, Sir, will our 
UPA Government initiate stepe to give more than one-
third ..... rv.tion in specific jobI as women are more 
then 50 per cent of our population and what are the 

B 
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steps that it would take to encourage se"-help groups to 
run entirely by women? 

SHRI OSCAR FERNANDES: The entire effort is to 
encourage se"-help groups in the country; though it has 
been our endeavour to have 60 per cent .... erved for 
women, it has cro.sed the limit of 50 per c.nt; and 
about 80 per cent of the se"-help grou~ are run by 
women and very efficiently run, at a lower rat. of interest. 
This is progressively moving and women are taking 
benefit. As I have already stressed, our entire effort is to 
empower women through technical education. Th. figur.s 
with respect to education will also show that a large 
number of women are progreeeing In eduatlon. 

[Tmns/illion] 

SHRIMATI KARUNA SHUKLA: Mr. Speaker, Sir, in 
reply to part (a) of the question, the hon'bI. Minister has 
not fumished figures about the number of educated and 
uneducated women. The figures fumished are about 
working women, se"-employed women and unemployed 
women. I would like to know about it from the hon'ble 
Minister in this regard. 

Secondly, we women are the most affected by the 
presently rising prices. Employment is not avallabl. ev.n 
to educated women. Will the Govemment formulate any 
scheme to make employment opportunities available to 
more and more women, because loan is provided to Sa"-
Help Group through banks but the women are not that 
educated to be able to fu"1II the formalities required for 
obtaining loans from banks. They face difficulties and are 
not able to pay even the interest on bank loans taken to 
set up small business. I would like to know from the 
hon'ble Minister whether he would make any special 
budget provisions for this purpose? ... (/ntsnvplions) Be it 
Employment Guarantee Scheme, or Pradhan MantriSadak 
Yo;na. . .. (Interruptions) 

{English} 

MR. SPEAKER: You have said it, it is a very good 
question, let him reply. 

[Translation} 

SHRIMATI KARUNA SHUKLA: Mr. Speaker, Sir, this 
question is related to women. It is not no way beneficial 
to the women. Fifty percent of the population is of women, 
therefore separate provisions should be made for them. 

I have two questlons-one is about educated and 
uneducated women and the other is whether separate 
provision of funds will be made for them? ... (/nftlnuplion8) 

MR. SPEAKER: You have already asked the 
question. 

... (/nMmipIion8) 

[English] 

SHRI OSCAR FERNANDES: Our Government has 
started gender budgeting and all the Departments of the 
Central Govemment have been given directives, that 
whatever money we are spending, there should be a 
deftnite allocation for spending on women. 

About the 11t • ...:y rat., in 2001, the overall literacy 
rate was 65 per cent with female tit.racy rate at 54 per 
cent and male literacy rate of 75 per cent. 

SHRIMATI ARCHANA NAYAK: May I know from the 
hon. Minister of Labour and Employment al to what II 
the future planning of the Ministry to create more job 
opportuniti.s for women because getting the highest 
prof8ssional qualification without a job will make them 
feel insecure in their lives. 

SHRI OSCAR FERNANDES: As I have already 
narrated, the beat way to empower women is through 
education. To tell you the fact, I had visited the Delhi 
University Canteen and found only women in the canteen. 
When I asked them why is It that more number of women 
are there in the canteen, the girls told me on that they 
had come through merit. If you go through the Delhi 
University you will find more number 0' women In the 
colleges because of merit. Through primary education we 
have been empowering women and today, wom.n are 
reaching the top. 

SHRIMATI SUMAN MAHATO: Mr. Speaker, Sir, the 
hon'ble Minister has stated in his reply that as per the 
2004-05 survey on usual status basis, the number 0' 
unemployed women is 4.05 million I would like to know 
whether the "Govemment propose to provide employment 
to those unemployed women by launching a special 
recruitment drive for them? If so, the details thereof? 

I 



9 AGRAHAYANA 12, 1929 (S&t.t) 10 

/EngMIIJ 

SHRI OSCAR FERNANDES: In the organIeed aector 
women are getting their due because of merit. In the 
unorganiaed sector, as I have narrated, we have got 
various schemes under which women are geUlng 
employment. If you want, I would narrate all auch 
schemes. 

MR. SPEAKER: The details are there. If you like, 
you can lay it on the Table of House. 

[TranslationJ 

SHRIMATI KRISHNA TIRATH: Mr. Speaker, Sir, 
through you I would like to know the number of skilled, 
semi-skilled and unskilled women in the country. Are the 
Government having any schme for upgradation of semi-
skilled and unskilled women into the category of skilled 
women? 

/English} 

SHRI OSCAR FERNANDES: We have introduced 
schemes whereby unskilled women and even the general 
category of people are provided skills. Even the technical 
schools, like the IITs that we have. we are trying to give 
them assistance with domestic funding, World Bank 
funding and through institutional funding &0 as to upgrade 
them to world level schools of technology. When this 
kind of education is provided, we can provide more 
employment opportunltiel to our women. 

SHRIMATI C.S. SUJATHA: As a .... ult of the overall 
changes in the economy, women employment share has 
increased in both industrial and .. Nice lector. In view of 
the above, whether the Gov.-nment of India is corwidering 
any amendment in the Facto... Act which restrIcta the 
presence of work.Ing women In the premi ... of industrial 
establishments after 7.00 p.m.? If 80, what mechanism is 
going to be evolved by the Government to guarantee the 
safety and security of the working women? 

SHRI OSCAR FERNANDES: We have relaxed the 
working conditions for women in factories 80 that they 
get equal opportunities with the condition that they are 
fully protected. Special facitities like rooms are provided 
for them in the factories. 

MR. SPEAKER: Q.242. Shri G.M. SIdde8war.-Not 
present. 

Q.243. Shri JIvabhai A. P.r •. 

Soli Teat. 

+ -243. SHRI JIVABHAI A. PATEL: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of AGRICULTURE be pleased to 
atate: 

(a) the details of the soil tests on non-agricultural 
and agricultural land being conducted by the Government; 

(b) whether soil-teats are not being conducted 
according to the rules due to which the production 
capacity of land Is not being fully utilised; 

(c) if so, the details thereof and the action taken 
thereon; and 

(d) the details of the performance of the Centrally 
Sponaored Schemes in this regard? 

/EngliMJ 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTIONS (SHRI SHARAD PAWAR): (a) to (d) A 
statement is laid on the Table of the House. 

S,.,.",."t 

(a) to (c) Soli tests for &Oil fertility on agricultural 
land are being carried out by the soli testing laboratories 
as per standard methodology. Besides, Soil and Land 
Use Survey of India (SLUSI) conducts detailed soil survey 
in the priority watershed of various catchments of river 
valley project, as per standard methodology irrespective 
of soils occurring under various land use such as 
agriculture. forest and open scrub. 

(d) Under the centrally sponsored scheme (namely, 
balanced and integrated use of fertilizer) aasi8tance is 
given for setting up of new laboratories and for 
strengthening the existing laboratories. At present there 
are 651 soil testing laboratories in the country with an 
annual analyzing capacity of about 7 million soil samples. 
The capacity utilization i8 about 82%. Under the central 
sector scheme for Soil and land Use Survey of India 
(SLUSI) detailed surveys are conducted in the priority 
watersheds. The organization hu so far covered 
13.5 miHlon hectares under detailed soil survey. 

'. 



11 01711 AnSWfJfS DECEMBER 3, 2007 12 

[Translation} 

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, ONGC 
has been exploring oil a!;ld gas on a large acele i~ my 
parliamentary constituency, Mehaana. Aner oil and gas 
exploration. Ihey leave the land ~ il Is, due to which 
farmers are not able to cultivate it. The report of soil 
tests conducted after gas exploration are not found 
satisfactory. 

Sir, this way the fertile land in my area Is becoming 
barren and leakage is taking place in many fielda. Even 
today, one can see gas and oil leaking In tube wella 
installed in fields of farmers in Gamanpur village. 
... (Interruptions) 

[English} 

MR. SPEAKER: What are you doing? Put a question 
on soil testing. 

[Tl7lnslation} 

SHRI JIVABHAI A. PATEL: Sir, my queatlon la, that 
soil testing has been done In my parliamentary 
constituency, Mehsana. What are Its results and the action 
being taken by the Govemment In this regard? 

[English} 

SHRI SHARAD PAWAR: Sir, the question is 
specifically about soil teatlng. 

MR. SPEAKER: Yes. That is what I was saying. 

SHRI SHARAD PAWAR: Sir, if the hon. Member 
wants specific information about Mehsana District, I have 
no objection. I will collect that and forward It to the hon. 
Member. 

MR. SPEAKER: You are entitled to say that. You 
can ask your second supplementary relating to the main 
question. 

[Translation} 

SHRI JIVABHAI A. PATEL: My second question Is 
about Ihe steps taken by the Govemment to conduct the 
soil tests on the land rendered barren and to make It 
cuttivable and the details thereof? 

SHRI SHARAD PAWAR: Sir, arrangement hu been 
made for obtaining samples and testing soil and to provide 
report of deficiency in soil to the farmer after due anaIyais. 

At the time of preparing the report, the farmers .... aIeo 
advised to take appropriate steps keeping in view the 
deficiencies pointed out In the report. In my view, tho8e 
areas having oil and gas establishment have some 
particular problems. They have to be taken up separately 
and the Government are ready to provide assistance to 
farmers by taking up this Information separately. This Ia 
a particular problem of the farmers of that area, the 
Govemment are prepared to help the farmers there. 

SHRI HARIKEWAL PRASAD: Sir, at p ..... nt 1407 
lakh hectares of land Is affected by soil erosion, floods, 
water logging and silt formation in the country. There are 
651 soil testing centers and 122 mobile centers in the 
country. These centers are performing below capacity. 
These centers mostly conduct tests of soil affected with 
chemical fertilizers whereas the fertility of land in the 
country is declining due to floods, drought and erosion. 
Are the Govemment paying any attention to it? Due to 
decline in fertility of land, people are moving away from 
agriculture profession. ... (Interruptions) 

MR. SPEAKER: What Is your question? 

SHRI HARIKEWAL PRASAD: Sir, the fanners are 
using their own experience for maintaining the fertiHty of 
land and those farmers have more knowledge about soil 
t.sting than the scientists of these soil testing centers. 
They are not getting any specific help from the soil testing 
centers. Through you, I would like to know from the 
hon'ble Minister whether the soil test of land affected by 
erosion has been conducted? If so, the results thereof? 

[English} 

SHRI SHARAD PAWAR: Sir, as the hon. Member 
has said, there are 651 soH testing laboratories and out 
of them 134 are mobile. We had collected some of the 
samples. In the year 2006-07, 70 lakh samples were 
collected and detailed report was given to the farmers. If 
the hon. Member wants any specific information or if he 
is having any specHic question, he can write to me, I will 
take appropriate action. 

MR. SPEAKER: Please relate your questions to the 
main answer. 

[Tl7lnslalionJ 

SHRI SUBHASH MAHARIA: Mr. Speaker, Sir, are 
the Govemment going to provide any kind of subsidy In 
future on the money charged for soil testing from the 
farmers by the soU testing laboratories because at this 
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time the fanne,. .,.. In dIM..- Md they are In g .... t 
need of this facility. 

{English} 

SHRI SHARAD PAWAR: It la a State aubject and 
the State Government takes the decision as to what 
money should be charged. 

{Trlll1$lIItion} 

Laboratores charge simple limited amount for soil 
teating. 

{English} 

SHRI ADHIR CHOWDHURY: Sir, according to the 
Swamlnathan Committee Report, It has been suggested 
that in future we have to devtH the way of using Ieee 
IMd and more productivity. In that regard, 8011 teat la an 
Important Ingredient Already, nutrients of the 8011 have 
been decreasing In variOUl parll of our country. Sir, may 
I know 'rom the hon. Minister whether, .. per reports of 
soil t .. tlng, the level of soil nutrition h.. decreased In 
the Stat.. where Green Revolution w.. started. 

SHRI SHARAD PAWAR: The major States which had 
pr&eticaHy taken care of foodgre!na In the country are 
Punjab and Haryana. Recently we have been facing a 
major pr~lem' In theIe two States. It Is because In these 
two Stat.. production of two crops, namely, wheat and 
rice, has become much popular and becaU88 only the 
production of two crops are being taken up continuously 
and since they are consuming water continuously, 
productivity is coming down. We would like to prepare a 
special programme. We are dlacusalng this Iaaue with 
the State Government. This particular problem Is there In 
theM two particular States. 

SHRI RAVICHANDRAN SIPPIPARAI: Sir, today a very 
large number of agriculture! graduateI are unemployed In 
thla oountry. Theiifore, I would like to know If the 
Government hal any propolal to IUPPOrt thele 
unemployed agricultural graduatee by putting up new 1011 
testing laboratories In the country? 

MR. SPEAKER: At last he hu brought In the iIIue 
of the acientlsta. 

SHRI SHARAD PAWAR: Sir, as I have laid, the 
reepective State Governments have already eat up 1011 

testing laboratories. Recently, the Government of India 
has taken a decision to help the Kriahl Vlgyan Kendru. 
Already 304 8011 teating laboratories have been set up 
during 2004-05 and 2006-07. There is no specific scheme 
for unemployed agricultural graduates. 

{Tf'IInsI8lion} 

Drought Conditione In Some Dletrlcte 

*244. SHRI REWATI RAMAN SINGH: Will the 
Minister of AGRICULTURE be pleased to etate: 

(a) whether lOme Meteorological Districts have faced 
drought conditions during the monsoon thia year; 

(b) It 80, the details of these districts; and 

(c) the quantum of assistance rendered to these 
districts to help fight drought conditions? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) A 
statement ia laid on the Table of the House. 

As reported by the India Meteorological Department 
(IMD), during South-West Monsoon 2007 (1.8.2007 to 
30.9.2007), out of 533 meteorological districts in the 
country, 124 dlatricts received deficient rainfall 
(-20% to -59%) and 20 districts received scanty rainfall 
(-60% to -99%). The State-wis6lUnion Territory-wise details 
of dlltricts which received deficient and scanty rainfeU, 
during the South-West Moneoon period, Is Indicated below: 

State Districts with 
Deficient 
Rainfall 
(Nos.) 

Districts 
with Scanty 

Rainfall 
(Nos.) 

2 3 

Andhra Pradesh 0 

Arunachal Pradesh 

BIhar 

Chandip'h 

Chhattiagarh 

3 

1 

1 

5 

1 

2 

o 
o 

" 
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Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Madhya Pradesh 

Maharaahtra 

Manipur 

Nagaland 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttarakhand 

West Bengal 

2 

16 

5 

22 

1 

2 

8 

14 

3 

34 

3 

3 

1 

2 

o 
o 
2 

o 
o 

3 

o 
o 

7 

o 
o 

2. The Government of Madhya Prade.h have 
informed that drought has been recognized in 145 Tehliis 
in 37 districts. 

3. The Government of Uttar Pradesh have informed 
that the State Government have declared Bundelkhand 
area as drought prone and provided RI. 2 crores per 
district to tackle the problem of drought. The State 
Government have also informed that RS.108 crores have 
been sanctioned to 7 districts in Bundelkhand area for 
agriculture input subsidy is. Rs. 20 crores for Banda 
district, Rs. 5 crores for Chitrakoot district, Rs. 16 crores 
for Hamirpur district, Rs. 10 crores for Jalaun district, 
Rs. 20 crores for Jhansi district, Rs. 22 crores for Lalitpur 
district and Rs. 15 crores for Mahoba district. The State 
Government have further informed that a special package 
has been prepared by the State Planning and Agriculture 
Department to tackle the drought situation. 

4. No other State Government/Union Territory 
Administration has so far reported drought this year. 

5. It is primarily the responsibility of the State 
Governments concerned to take necessary measures in 

the wake of natural oaIamItI.. Including drought. The 
Government of India supplements the efforts of the States 
with financial and logistic support. There is ready 
availability of funds with the States under Calamity RelIef 
Fund (CRF) to take necessary measures. The Government 
of India and State Governments concerned contribute to 
CRF in the ratio of 3:1. Additional ass_lanCe, over and 
above CRF, is considered from the National Calamity 
Contingency Fund (NCCF), if necessary, for natural 
calamities of severe nature, in accordance with an 
established procedure, on submission of Memorandum 
for assistance from the NCCF by the State Government. 
No memorandum for Central 818iatance has been received 
from any State Government for the current drought. 

/Translation} 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, it 
is on account of adverse weather condition that there is 
low rainfall all over the country. It is due to scanty rainfall 
that the crops have been affected on a large scale and 
the condition of farmers is deteriorating. The hon'ble 
Minister in his reply, has stated that 31 districts of Uttar 
Pradesh ~ve received scanty r~infall. It is on account of 
rainfall that all the crops have been damaged and the 
sowing of 'Ravi crops' is also not being undertaken. The 
Uttar Pradesh Government has declared only "ven 
districtl of Bundelkhand .. drought affected. I would like 
to know whether the Union Minister of Agriculture will 
announce on his part to provide financial ueistance to 
those 34 districts which have received rainfall and where 
crops have been damaged by declaring thoee districts as 
drought affected. 

SHRI SHARAD PAWAR: Sir, till date we have not 
received any report from the Uttar Pradesh Government 
regarding those districts. When there is deficient rainfall, 
a drought like situation arises. The State Governments 
send report in this regard to the Govemment of India 
and then a team is constituted and sent to the drought 
affected districts of the cencerned State. The team goes 
there and surveys the situation there and after holding 
talks with the respective State Governments it submits 
report to the Central Government. Thereafter, the Central 
Govemment assesses the situation and if necessary, they 
provides financial 888lstance to those affected districts. 
As far as the question of Uttar Pradesh Government Is 
concerned, It has taken neceasary steps in respect of 
some of the districts, however, till date no demand has 
been made to the Govemment of India. 
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SHRI REWATI RAMAN SINGH: Mr. Speaker, Sfr, the 
hon'ble Minister in his reply h .. said that epM tram 
seven districts the Uttar Pradelh Government has not 
sent any other report. Through you, I would like to MIbmtt 
that in the annexure encl08ed in the written reply to the 
question, 34 districts are reported to have rainfall. Areas 
of four tehsils of Allahabad namely Koraon, Meta, Bara 
and Karchana are rocky and plateau. There II no water 
in the dams over there, and canals are alao not 
operational. I would like to know from the hon'ble Minister 
whether taking cognizance of my information, the Union 
Government will instruct the Uttar Pradesh Govemment 
to conduct a survey in this regard and send proposal for 
assistance. 

SHRI SHARAD PAWAR: Sir, I, myself, have aaIcI that 
in Uttar Pradesh specifically 4 districts have received 
deficient rainfall and 7 districts have scant rainfall. I have 
accepted it that we have such information, but 88 far the 
specifiC State and the districts are concemed, when there 
is a need of assistance, the proposall for financial 
assistance are sent to the Govemment of India. Till date, 
the Govemment of India have not received any such 
proposal. The State Govemment has got the amum of 
the CRF and on the basil of that they have taken some 
steps. The hon'ble Member says that there Ie problem In 
some specific district, if he wrtte, to me, I will draw the 
attention of the Uttar Pradesh Government and wHI inllruct 
them to take necessary steps. 

SHRt JYOTIRADITYA M. SCINDIA: Mr. Speaker, Sir, 
it is on account of drought that today the condition of 
farmers are in distress all over the country. Last week, In 
reply to a question, the Minister of Science and 
Technology hon'ble Kapil Sibal had said that hi' Ministry 
has introduced a new software on the ba,is of which 
several tests have been carried out In Haryana for doing 
area specific forecasting of dry farming to foretell their 
productivity. Through you, I would like to know from the 
hon'ble Minister whether the Ministry of Agriculture will 
approach the Ministry of Science and Technology for the 
extensive popularization of that software satellite 
programming model all over the country 80 that it may 
be made available for the ,farmers to eMbIe them ._ 
drought conditions. 

(English} 

SHRI SHARAD PAWAR: The Ministry of Science 
and Technology has developed a particular type of 
technology: 

/T,.II6Id1nJ 

The experiment of that technology has been starled In 
HaryanL The Ministry of Agriculture and also the State 
Govemment have participation In It. Atter the report of 
the outcome of the field trials and Ita experience, the 
Ministry of Science and Technotogy will decide about Ita 
application allover the country. 

SHRI MOHAN RAWALE: Sir, the farmer. of 
Maharashtra are trapped in a vicious circle. Our hon'ble 
Minister is from Maharashtra and he knows that the 
irrigation system in the State is not good. The entire 
cultivation is dependent on rainfan. Through you, I would 
like to submit to the hon'bla Minister that on account of 
drought condition the agricultural is in bad shape and the 
fanne .. give money for taldng loans. He hu wrttten that-

(English} 

It is primarily the responsibility of the State Govemment 
concerned to take neca .. ary measures in the wake of 
natural calamities including drought. 

/T,."..titJn} 

Through you, I would like to request the hon'bIa Minister 
for waiving loan of farmers. If their loans are not waived 
their well being cannot be ensured. The farmers are 
committing suicide cteaplte the announcement of package 
by the hon'ble Prime Minister. Approximately more than 
30 thousand farmers have committed suicide. Will the 
Govemment provide them with loan waiver to restrain 
them from committing suicide? It is on account of this 
that they are commltlng suicide. 

{Eng/IMIJ 

MR. SPEAKER: He h .. got a special name because 
of Maharashtra. 

... (lnMmlpl/on$) 

MR. SPEAKER: Let there be silence in the HOUle 
a. It i. a very Important matter. 

... (1'*""Pfion$) 

SHRI SHARAD PAWAR: This particular subject 
regarding minf.. 18 relating to the report 01 Meteorological 
Oep.rtment in the country The queItion II not regarding 
waiver or any other _e. If the hon. Member wants • 
type of information, I will require a separate notice for It. • 
... (/~) 
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/T,..nst.lion} 

MR. SPEAKER: Let me support you, you pIeaM sit 
down. 

/English} 

The entire country Is concerned, I am sure, about the 
suicide of farmers which, according to me, is a national 
shame. Therefore, all of us should not politicize II but try 
to solve this issue In a manner which behoves our great 
country. 

{Ti'iInst.h'on} 

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, 
through you, I would like to submit to the hon'ble Minister 
that when it comes to the issue of farmers, we aM know 
that they do not get sufficient electricity. The crops of 
farmers are destroyed due to floods and drought. This 
problem is raised here during every session of the House. 
I would like to know from the hon'ble Minister whether 
the State Govemments and the Union Govemment will 
jointly chalk out such a policy to ensure that the damage 
of farmers is automatically compensated In the event of 
flood or drought, because every time we make this 
~and. Many a people cannot approach Government, 
even survey is not done. I would like to know whether 
the State Governments and the Union Government 
together will certainly provide relief from flood and drought 
or not. 

MR. SPEAKER: He has said that he will see If any 
proposal is received from the State Govemment. 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, today crop 
insurance scheme Is In operation In the country for this 
purpose. Those farmers who get their crops insured have 
right to demand compensation In the event of damage of 
crops due to drought or flood and necessary arrangements 
have been made in this regard. 

SHAt MOHAN SINGH: Mr. Speaker, Sir, providing 
relief is the responsibility of the Ministry of Home Affairs 
and the Minister of Agriculture is concemed with the 
Ministry of Agriculture. I,therefore, feel that complete 
information regarding the relief work has not been made 
available through the Department of Agriculture. This year 

·the Irony of the monsoon was such that the eastem 
zone and southem zone received heavy rainfall, however, 
north-westem zone received deficient rainfall. Haryana, 
Punjab, Western Uttar Pradesh and some of· the 
Uttaranchal region adjacent to it were severely affected 

on account of severe drought and the situation In 
Bundelkhand Is 80 critical that cracks are appearing on 
the lands and volcano like steam eruption is being 
wttnessed. 

It is inaction on the 'Part of the State Govemment, 
but the farmers and the poor should not suffer loss on 
account of It. The cheques amounting to about Rs. 150 
or As. 100 to the farmers . ... (/nltJrrupIions) 

/EngIish} 

MR. SPEAKER: I have allowed the malter to be 
raised already In the House. 

/T,..nslalion} 

SHRI MOHAN SINGH: Sir, I would like to ask 
question to the hon'ble Minister because the Govemment 
have stated in their reply that no memorandum for Central 
aesistance was received from any State Govemment in 
time, then Is it not a practice that in such CIIIes Union 
Govemment take $IRH7IOIU and Hnd a team of officers 
for conducllng survey and UIIatance to States is proYided 
accordingly. I would like 10 know from the hon'ble Minilt.r 
whether the Union Govemment will take ~motu action 
to iend team of officers for conducting survey In most 
drought-affected States? 

SHRI SHARAD PAWAR: Sir, as has been said about 
Haryana,lt is true that 16 districts have received very 
low rainfall. But in this State and Punjab, the substantial 
area is under irrigation, theretore they are not as severely 
affected, as other parts of the country. After reviewing 
the condition of entire country, I have come to the 
conclusion that all districts of Bundelkhand area In Uttar 
Pradesh and all districts of Madhya Pradesh are severely 
affected. But, we have not received any report in this 
regard from the State Govemments. After seeing the data 
of Jut three years in regard to Bundelkhand, I have 
reached to the conclusion, that there is a need. to 
constitute a team by Union Govemment consisting of 
officers of the concerned State Govemments 88 Well. 
There Is a need to take separate inltiativee in this regard, 
because an abnonnal situation is prevailing there for the 
Jut two, three years. Therefore, I am going to send a 
team there. 

/English} 

MR. SPEAKER: a.No. 245-Shri Tukaram Ganpatrao 
Renge Patil-not present. 

Shri L. Aajagopal. 
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F." 8t. Cotton ..... 
+ 

*245. SHRI L RAJAGOPAL: 
. SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of AGRICULTURE be pIeued to 
state: 

(a) whether fake Bt. cotton seeds have been lold In 
many States during the lut two years and In the current 
year also; 

(b)H 80, the details thereof and Ita Impact on the 
cotton crops during the above period; 

(c) the number of pel'lOl\8 against whom action has 
been taken in this regard; 

(d) whether the Government has taken a decision to 
include cotton seeds In the list of essential commodities 
to contain the prices of Bt. cotton seeds; and 

(e) if so, the details thereof? 

/Engli$h} 

THE MINISTER OF AGRICULTURE AND MlNtSTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
OISTRIBUTION (SHRI SHARAD PAWAR): (a, to (e) A 
statement Is laid on the Table of the HOUH. 

State",."t 

(a) Some cases of sale of fake Bt. Cotton aeecIs 
have been reported in the States of Andhra Pradesh. 
Gujarat, Kamataka. Madhya Prad88h, Maharashtra and 
Punjab. 

(b) No significant impact on production of cotton due 
to fake Cotton seeds has been reported by these States. 

(c) 15,979 packets of fake Bt. Cotton Seeds were 
seized and 80 cases were registered in different States 
for infringement of law. 

(d) and (e) Proposal to re-notify cotton leeds u 
essential commodity under Essential Com~odltles 
(Amendment) Act. 2006 is under consideration of the 
Govemment. 

SHRI L. RAJAGOPAl : Mr. Speaker. Sir. thank you. 
India, after surpassing the USA. has now become the 
second largest producer of cotton, after China. 

Cotton farming t81ces place In more 1han nine million 
hectaNa, with an average yield of more than five bates 
per acre. If you see the cost of seeds, It I. very high. In 
fact. the Govemment of Andhra Pradesh has gone to the 
MRTPC and won the case, because of which the price 
was brought down from Rs. 1.750 to Rs. 750. 

I want to know from the hon. Minister whether It Is 
true that the Central Institute of Cotton Research is 
working to releue 25 varieties of Indigenous Bt. Cotton 
which are better suited to the climatic conditions of dry 
and rainfed areas and also expected to be sold between 
RI. 50 and AI. 100 per 450 graml. 

MR. SPEAKER: The question is very long. 

{English} 

SHRI L. RAJAGOPAL: ·1 also want to know when 
IheIe varletiel will be reaching the market. 

SHRI SHAAAD PAWAR: It is true that there are lot 
of advantages In Bt. Cotton and It il aIIo true that there 
are a lot of complain .. about the Bt. Cotton. The main 
Issue which has been raised by many States, especially 
by the farming community with the State Govemment. is 
about the price. About the price, it is true that Andhra 
Pradelh has taken certain declalons. Therefore, the price 
has been brought down there. In other Statu also, 
companies are bringing down the prices. We have one 
Cotton Research Institute located in Nagpur. That Inltitute 
ie working for the tilt few years to develop an Indigenous 
tratWgenic variety. But. they heve not reached that etage 
where we will be able to rele ... that variety. Unle .. and 
untH that variety cornea In the market for .. Ie, unl ... 
and until we get clearance from the Mlniltry of 
Envirorvnent and Forests and AgricuJture Ministry. we 
cannot provide that seed for sale. It is only after getting 
all these clearances. that It will be poalible. We .... trying 
to pt"Ovide 8 sort of leed to the market. but we have not 
reached that stage as yet. 

MR. SPEAKER: Thank you. Second Supplementary. 
please. 

SHRI L RAJAGOPAL: I would like to know from the 
hon. Minister the delallI of C8I8I and companies behin~. 
lelling fake St. leedl In Andhra Pradesh during the last ' 
3 years and the number of such cases registered. In 
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fact, the Minister has already eaId that 80 cuee have 
been registered. I want to know what action hu been 
taken against them. 

{Trllnsllltion} 

MR. SPEAKER: How can the hon'ble Minister give 
you full defails. 

/English} 

SHRI SHARAD PAWAR: This is a prerogative of the 
State Government. The State Governments have 
communicated to me that they have registered a certain 
number of such cases and the cases are in the courts. 

SHRI B. MAHTAB: Bt. Cotton is the only commercially 
grown GM crop i~ India which got the approval for 
cultivation in 2002. I want to know whether it is a fact 
that only 3 hybrids of Mahyco were approved In 2002, 

. whereas now 135 GM cotton varltles of 16 companies 
have been approved by Genetic Engineering Approval 
Committee. Have any field trials been conducted? If so, 
are there any laws or guidelines governing such trials? 
Have any violations been reported? Is It a fact that 
because of failure of regulatory mechanism, States, like 
Orissa and Kerala have announced not to allow GM plants 
in their States? 

SHRI SHARAD PAWAR: This pr0C888 started In our 
country with MICO which was taking advantage of three 
types of transgenic crops. Now, the situation is something 
different. In north zone, there are about 34 Bt. cotton 
hybrid varieties. In central-north zone, there are 5 vartetiee. 
In central zone, there are 47 varieties. In centraJ-eouth 
zone. there are 32 varieties. So, about 167 hybrid vartettes 
are available In the country today. Whenever a decision 
is taken for approval of these varieties, especially Bt. 
cotton. the developer has to take trials for at least 3 to 
6 years in different parts of the State. These trials are 
under the observation of Indian Council of AgricUltural 
Research. After that, these trials are al80 observed by 
the Ministry of Environment and Forests. After getting 
clearances from both the organisations, there is a high 
level committee which studies this entire issue and 
decides whether we should allow this particular varle1y in 
the open market or not. So, it takes practically between 
3 and 7 years and one has to consider whether it is 
environment·friendly, whether It Is affecting any other crop 
or not. So. all these angles, one has to study and only 
after that, some variety is released for sale. 

SHRI BALASAHEB VIKHEPA"l~ I would like to 
know from the Minister by when the existing Act of 1968 
is likely to be replaced. In 2004, a BUI w .. Introduced in 
Rajya Sabha. The Standing Committee has already given 
its recommendation. At the same time, Farmers' Rights 
Act, 2001 is al80 there. An authority in this regard was 
also created in 2005. Due to the fake seeds, the crop 
has become dry resulting in suicides. By when are all 
these Acts likely to be passed? How can the loss be 
recovered? It will be recovered from the seed company 
or from any other agency. 

SHAI SHARAD PAWAR: Sir, the BiD has already been 
introduced in Parliament. The Standing Committee hIlS 
also given the Report and the Bill is now pending before 
Parliament. Whenever there Is an opportunity to take a 
final view on the Bill, the Government is definitely eager 
to take an earty action. 

*246. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the tariff for various telecommunication 
services in the country are higher in comparison to other 
countries; 

(b) if so, the details thereof; 

(c) the details of the present pulse rates of the 
various telecommunication services of United States. 
Australia, China, Pakistan and Sri Lanka separately; and 

(d) the .teps takenlbelng taken by the Govemment 
to reduce the tariff rates of various telecommunication 
services in the country? 

/English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) A Statement is laid 
on the Table of the House. 

s.tement 

(a) Sir, telacom tariff in India is considered to be on 
the lower side internationally. However, international 
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comparison of tariff for telecom .ervicel Ie rendered 
difficult becauM of multiplicity of alternative tariff PICkagIe. 

(b) The details of tariff for t.lecom •• rvtoes as per 
'World Telecommunication D.velopment Report 2006 of 
Intemational Telecommunication Union (ITU)' are glv.n in 
the enclosed Annexure. 

(c) Sir, Information on current pulae rates for various 
countries is not avdable. 

(d) The Government ha. allowed, more telecom 
operators from time to time to encourage competition 
which led to reduction of tariff. In addition, the Govemment 
has set up an Ind.p.nd.nt Regulator i.e. Telecom 

Regulatory Authority of India (TRAI) for regulation of 
Telecom Tariff In the country. The TRAI has taken the 
following steps to reduce the tarlft rate. of varlou. 
t.lecommunicatlon .. rvlces In the country: 

• Tariff for National Roaming S.rvlces were 
reduced to the extent Df 22% to 56% in 
February, 2007 

• Tariff for L .... d Circuit is streamlined. 

• Interconnection usage charge. (IUC) Regulation 
re.ultlng in uniformity aero.. network, neutral to 
technology and charges fixed In the form of 
ceiling. 

AnMXure 

WCJdd TMK:tJtnmunlt:6IiDn11CT OBve/tJpmW1t R."oti 2006 

T~ 7llti116 

SI.No. Name of the Country Residential Bustn ... Local Subscription 
can 8I%of 

Connection Monthly Connection Monthly (US $ GOP per 
(US$) subecrlptlon (USS) Sub •. 2006 capita 
2005 2006 2005 2006 2006 

2 3 4 5 6 7, 8 

1. Afghantltan 

2. Bangladeah 166 168 -8.1 

3. B.nin 109 109 0.12 12.0 

4. Bhutan 14 3.6 14 3.6 0.03 

5. Burkina F8IO 46 4.6 46 4.6 0.18 21.3 

6. Burundi 9 0.4 65 0.4 0.07 5.6 

7. Cambodia 29 2.9 62 5.9 0.03 11.5 

8. Cameroon 65 3.2 65 3.2 0.11 

9. Central African Rep. es 5.1 65 5.1 0.55 19.0 

10. Chad 98 8.6 88 6.5 0.14 18.1 

11. Comoroa 100 5.5 100 6.5 0.18 
" 

12. Congo -
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1 2 3 4 5 8 7 8 

13. Cote d'ivoire 37 11.1 37 11.1 0.28 14.4 

14. D.P.R. Korea 

15. D.R. Congo 

16. Eritrea 73 2.4 73 2.4 0.04 

17. Ethiopia 41 0.9 41 2.0 0.02 

18. Gambia 41 1.5 41 1.8 0.03 

19. Ghana 60 1.3 50 1.3 0.03 

20. Guinea 110 3.0 110 3.0 0.08 

21. Gulnea-Blaau 

22. Haiti 24.6 

23. India 23 2.8 23 4.7 0.02 5.0 

24. Kenya 30 6.6 30 6.6 0.11 15.3 

25. Kyrgyzstan 21 1.3 68 2.3 0.07 3.6 

26. Lao P.D.R. 33 1.5 33 1.5 0.08 4.3 

27. Lesotho 51 8.1 51 8.1 0.20 16.2 

28. Liberia 

29. Madagucar 40 8.1 40 8.1 0.10 26.7 

30. Malawi 10 0.8 10 0.8 0.09 7.2 

31. Mall 37 8.3 37 8.3 0.30 23.5 

32. Mauritania 19 3.9 19 3.9. 0.11 

33. Moldova 39 1.9 39 3.4 0.05 3.8 

34. Mongolia 62 0.7 70 5.7 0.02 1.8 

35. Mozambique 17 7.9 17 7.9 0.14 

36. Myanmar 0.04 0.4 

37. Nepal 26 2.8 26 2.8 0.03 12.0 

38. Nicaragua 188 6.4 256 17.0 0.08 9.6 

39. Niger 62 4.8 61 5.8 0.13 30.0 

40. Nigeria 88 3.8 88 3.8 0.16 8.9 

41. Pakistan 9 3.0 9 3.0 0.03 5.8 



29 AGRAHAYANA 12, 1.a28 (s.AaI) 30 

1 2 3 4. 5 6 7 8 

42. Papua New Guinea 3 2.4 17 6.8 3.5 

43. Rwanda 31 2.1 31 2.1 0.08 

44. S. Tome & Principe 44 4A 44 11.0 0.17 

45. Senegal 43 4.6 43 4.6 0.22 7.4 

46. Siarra Leone 47 0.5 47 1.0 0.Q3 

47. Solomon Islands 40 8;0 45 9.6 0.09 

48. Somalia 

49. Sudan 20 2.4 20 2.4 0.08 6.5 

SO. Tajikietan 4 0.2 24 1.4 0.01 

51. Tanzania 35 3.7 35 3.7 0.16 

52. Togo 92 6.9 82 6.9 0.t8 

53. Uganda 69 5.8 69 5.8 0.22 24.3 

54. UzbakIItan 10 0.5 28 2.5 0.01 

55. VletN.." 38 1.7 38 1.7 0.02 3.7 

56. Yemen 83 0.6 83 0.6 0.02 1.2 

57. Zambia 10 2.1 31 4.2 0.08 

58. Zimbabwe 38 2.0 38 2.0 0.08 

Low Income 47 3.6 53 4.5 0.10 11.5 

59. Albania 89 0.8 199 7.1 0.02 

60. Algeria 48 2.1 48 2.1 0.08 1.5 

61. Angola 48 6.7 112 11.2 0.08 

62. Armenia 27 2.0 32 7.3 O.ca 2.2 

63. Azerbaijan 85 0.7 128 7.4 0.11 0.8 

64. Belarus 23 0,6 60 1.0 0.02 0.3 

65. BoHvia 37 4.4 37 6.2 0.06 5.5 

66. Bosnia 124 l24 1.2 

67. Brazil 22 14.7 22 22.9 0.07 2.9 

68. Bulgaria 43 8.5 4S 10.2 0.04 2.5 
" 

69. cape Varde 34 2.8 34 2.8 0.06 1.7 

• 
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2 3 4 5 6 7 8 

70. China 2.9 

71. Colombia 110 4.2 132 5.3 0.03 2.4 

72. Cuba 93 5.8 93 -0.08 

73. Djibouti 55 11.0 55 11.0 0.08 

74. Dominican Rep. 51 18.7 51 13.3 0.11 9.2 

75. Ecuador 32 0.9 3.2 

76. Egypt 105 1.4 174 2.3 0.02 1.4 

77. EI Salvador 7 1.0 7 1.6 0.01 0.5 

78. Fiji 48 1.5 151 2.2 0.08 

79. Georgia 83 1.9 - 93 2.8 0.03 

80. Guatemala 314 5.5 S14 5.5 0.08 3.1 

81. Guyana 3 2,8 17 8.4 3.7 

82. Honduru 25 2.0 59 5.1 0.06 2.7 

83. Indon .. 1e 31 3.4 47 6.0 0.04 3.8 

84. Iran (I.R.) 122 122 0.01 

85. Iraq 

86. Jamaica 11 B.1 15 20.2 0.03 2.7 

87. Jordan 50 6.2 101 14.0 0.08 3.9 

88. Kazakhatan 78 2.4 281 3.8 

89. Kiribati 53 8.1 53 10.8 

90. Maldlv. 134 2:3 134 2.3 0.08 

91. Marahal Illands 35 12.0 35 30.0 

92. Micronella 24 B.O 24 16.0 3.7 

93. Morocco 88 10.8 135 14.9 0.18 7.8 

94. Namibia 35 7.1 40 9.1 0.14 

95. Palestine 65 4.4 186 4.4 0.14 

96. Paraguay 126 3.4 126 4.7 0.05 3.7 

97. Peru 116 14.3 116 14.3 0.07 7.0 

98. Philippines 36 10.8 63 22.6 12.4 
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2 3 4 5 6 7 8 

99. Romania 10 5.1 10 8.3 0.09 2.0 

100. Samoa 20 3.4 29 5.1 0.04 

101. Serbia & Montenegro 86 0.7 173 0.07 0.01 

102. Sri Lanka 196 4.9 196 12.4 0.09 5.7 

103. Surinam 154 154 0.05 0.8 

104. Swaziland 32 3.6 54 6.4 0.09 1.1 

105. Syria 76 0.8 76 0.8 0.01 

106. FYR Macedonia 25 8.0 25 14.0 0.06 

107. Thailand 90 2.4 90 2.4 1.1 

108. Tonga 56 2.9 56 6.8 0.08 

109. Tunisia 46 2.0 46 2.0 0.02 0.9 

110. Turkmenistan n 0.2 500 9.6 

111. Ukraine 32 2.0 128 3.2 1.8 

112. ",anuatu 79 13.8 79 13.8 0.36 

Lower Middle Income 67 4.9 99 8.2 0.06 3.1 

113. Antigua & Barbuda 

114. Argentina 62 4.6 52 13.1 1.43 1.4 

" 115. Barbados 48 17.0 48 55.5 

116. Belize 51 51 3.0 

117. Botawana 42 4.6 62 7.3 0.09 1.8 

118. Chile 36 8.3 36 8.3 0.02 1.5 

119. Costa Rica 42 4.2 42 4.9 0.02 1.2 

120. Croatia 84 10.1 11.8 0.04 1.5 

121. Czech. Republic 164 13.2 154 17.6 0.18 1.5 

122. Dominica 55 8.8 55 17.6 0.08 

123. Equatorial Guinea 

124. Estonia 64 7.6 64 7.6 0.12 1.2 

125. Gabon 100 17.5 100 3.7 

126. Grenada 85 9.7 85 14.7 0.08 2.5 
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2 3 4 5 6 7 8 

127. Guadeloupe 51 15.3 0.03 

128. Hungary 166 16.7 21.6 0.18 2.0 

129. Latvia 61 6.2 81 12.3 0.14 1.3 

130. Lebanon 71 7.6 71 7.6 0.09 

131. Libya 

132. lithuania 88 •. 1 88 9.8 0.18 1.5 

133. Malayala 13 8.7 13 12.1 0.03 1.7 

134. Mauritius 36 3.1 70 7.9 0.07 0.8 

135. Mayotte 

136. Mexico 106 14.7 108 18.6 0.14 

137. Northam Marianas 

138. Oman 26 7.8 26 7.8 0.06 1.0 

139. Panama 40 6.2 40 14.9 0.09 

140. Poland n 9.0 n 9.0 0.09 2.0 

141. Ru.1a 192 3.5 345 

142. Seychelles 98 13.1 96 14.3 0.16 

143. Slovak Republic 33 8.1 33 11.4 0.19 1.6 

144. South Africa 38 13.2 38 17.5 0.18 

145. St. Kitts and Nevil 

146. St. Lucia 46 8.1 46 14.8 0.09 

147. St. Vincent 37 7.5 37 17.6 0.10 2.4 

148. Trinidad" Tobago 11 4.6 22 27.8 0.04 0.6 

149. Turkey 5 8.1 5 2B.1 0.15 2.3 

150. Uruguay 45 9.0 45 17.1 0.14 1.8 

151. Venezuela 36 6.5 49 B.1 0.02 1.2 

Upper Middle Income 63 9.0 67 15.1 0.15 1.7 

152. Andorra 44 4.7 44 4.7 0.15 

153. Aruba 127 B.5 127 8.5 0.09 

154. Australia 158 14.0 158 26.5 0.23 0.5 
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1 2 3 4 6 8 7 8 

155. Auetria 123 19.3 202 22.9 0.18 0.7 

158. Bahama 40 

157. Bahrain 63 3.1 53 5.7 0.08 0.2 

158. Belgium 80 20.7 80 20.7 0.18 0.7 

159. Bermuda 80 28.0 80 32.0 0.20 0.9 

160. Brunei Darusalm 

161. Canada 45 18.3 29.6 0.7 

162. Cyprus 78 14.7 78 14.7 0.08 0.8 

163. Denmark 154 19.3 154 19.3 0.12 0.5 

164. Faroe Islands 121 18.8 121 18.8 0.16 

165. Finland 120 15.1 120 15.1 0.18 0.5 

166. France 87 18.9 87 18.9 0.20 0.6 

167. French Guiana 

168. French Polynesia 64 21.7 64 21.7 0.36 

169. Germany 72 19.3 72 19.3 0.12 0.7 

170. Greec:e 35 14.4 35 14.4 0.08 0.9 

171. Greenland 81 24.3 81 24.3 0.21 

172. Guam 35 14.0 60 38.0 

173. Guemsey 123 10.0 123 10.0 0.11 

174. Hong Kong. China 61 11.8 81 14.4 0.6 

175. Iceland 88 13.2 86 13.2 0.09 

176. Ireland 147 29.2 147 29.2 0.18 1.0 

177. Isr.el 81 81 0.8 

178. Italy 169 18.4 169 24.7 0.13 . 0.8 

179. Japan 345 15.9 345 23.4 0.08 

180. Jersey 140 18.8 140 18.6 0.01 

181. Korea (Rep.) 59 5.1 59 5.1 0.04 0.4 

182. Kuwait 121 8.6 259 20.1 0.5 

183. Luxembourg 70 22.2 70 22.2 0.11 0.4 

184. Macao. China 48 8.1 48 24.1 O.~ 
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2 3 4 5 6 7 8 

185. Malta 67 7.3 134 19.0 0.15 0.6 

186. Martinique 151 15.3 0.33 

187. Neth. Antilles 99 10.1 99 10.1 0.16 

188. Netherlands 0.7 

189. New Caledonia 

190. New Zealand 31 27.1 37 39.7 1.4 

191. Norway 152 24.3 152 24.3 0.19 0.5 

192. Portugal 105 18.5 87 15.7 0.22 1.2 

193. Puerto Rico 50 120 0.39 

194. Qatar 55 9.1 55 32.0 0.4 

195. Reunion 51 15.3 0.33 

196. Saudi Arabia 80 8.0 80 8.0 0.04 1.0 

197. Singapore 19 5.2 19 7.9 0.02 0.3 

198. Slovenia 86 10.3 86 10.3 0.08 0.9 

199. Spain 72 15.3 72 15.3 0.17 

200. Sweden 125 16.1 0.15 0.5 

201. Switzerland 33 19.6 33 19.6 0.19 

202. Taiwan, China 94 1.6 94 8.3 0.05 0.2 

203. U. Arab Emirates 49 4.1 49 4.1 0.24 

204. United Kingdom 131 20.1 173 24.0 0.21 

205. United States 43 24.3 74 43.8 

206. Virgin Islands(US) 

High Income 87 14.9 100 19.0 0.13 0.6 

World 66 8.0 81 11.1 0.11 4.4 

Africa 51 5.1 59 5.7 0.12 11.3 

Americas 65 8.3 75 16.0 0.11 3.9 

Asia 65 4.1 92 7.6 0.04 3.0 

Europe 87 12.3 101 14.9 0.13 1.2 

Oceania 52 10.7 66 16.1 0.13 1.8 
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Pf'fI(Mld a./IuI8r IIlfi!fs, US$ AIIIJU6/ 2005 

SI.No. Name of the Country Connection charge Per minute Cost aI local 100 minutea of use 
2005 local call SMS 2005 As % 01 GNI 

Peak Off·peak USS Per Capita 
2005 2005 

2 3 4 5 6 7 8 

1. Afghanistan 45.00 0.10 0.10 0.05 10.00 

2. Bangladesh 23.67 0.09 0.05 0.03 7.10 21.3 

3. Benin 35.02 0.28 0.18 0.05 23.04 62.8 

4. Bhutan 13.95 0.12 0.11 0.05 11.34 21.6 

5 .. Burkina Faso 2.65 0.25 0.25 0.06 25.00 100.0 

6. BUNndl 7.06 0.17 0.17 16.95 226.0 

7. Cambodia ,0.06 0.05 0.03 5.65 22.06 

8. Cameroon 0.42 0.28 0.13 35.02 66.7 

9. Central African Rep. 36.87 0.18 0.18 18.43 85.1 

10. Chad 0.28 0.22 0.05 24.89 124.4 

11. Comoros 0.25 0.25 0.12 24.58 65.5 

12. Congo 4.61 0.36 0.28 0.09 31.8S> 58.7 

13. Core d'ivoire 0.41 0.15 0.09 27.65 50.3 

14. D.P.A. Korea 

15. D.A. Conga 

16. Eritrea 0.13 0.09 10.74 67.8 

17. Ethiopia 50.59 0.08 0.03 5.63 75.1 

18. Gambia 

19. Ghana 0.20 0.13 0.07 16.69 62.6 

20. Guinea 

21. Guinea-Bissau 

22. Haiti 57.38 0.12 0.12 12.05 36.1 

23. India 2.30 0.02 0.02 0.03 2.33 5.2 

24. Kenya 32.79 0.21 0.21 0.07 20.98 63.0 

25. Kyrgyzstan 0.09 0.07 8.38 29.6 



43 01'11/ AnsWk91S DECEMBER 3. 2007 44 

2 3 4 5 6 7 8 

26. Lao P.D.R. 

27. Lesotho 0.44 0.24 0.11 34.04 67.0 

28. Liberia 

29. Madagaacar 7.72 0.16 0.16 0.06 16.37 87.7 

30. Malawi 4.13 0.25 0.16 0.05 20.68 154.3 

31. Mali 0.38 0.26 31.80 131.6 

32. Mauritania 

33. Moldova 5.82 0.20 0.20 0.08 20.6 40.8 

34. Mongolia 14.91 0.21 0.19 0.03 19.86 49.6 

35. Mozambique 

36. Myanmar 

37. Nepal 14.23 0.07 0.07 0.01 6.66 33.3 

38. Nicaragua 0.46 0.28 0.06 37.13 60.2 

39. Niger 0.36 0.22 0.07 29.03 174.2 

40. Nigeria 0.28 0.26 0.11 27.37 93.8 

41. Pakistan 2.55 0.09 0.09 0.03 8.69 20.0 

42. Papua New Guinea 

43. Rwanda 0.27 0.23 0.10 25.10 136.9 

44. S. Tome & Principe 

45. Senegal 4.61 0.21 0.18 0.04 19.82 44.0 

46. Sierra l eone 

47. Solomen Island 

48. Somalia 

49. Sudan 30.55 0.10 0.10 0.02 9.78 25.5 

50. Tazikistan 11.70 0.05 0.05 4.87 27.9 

51. Tanzania 0.23 0.13 0.04 18.06 72.2 

52. Togo 

53. Uganda 11.56 0.19 0.10 0.05 14.80 70.1 

54. Uzbekistan 
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2 3 4 5 6 7 8 

55. Vietnam 0.15 0.15 14.97 37.4 

56. Yemen 

57. Zambia 3.29 0.21 0.13 0.05 17.32 54.7 

58. Zimbabwe 30.13 0.46 0.41 0.10 43.63 109.1 

Low Income 17.70 0.22 8.17 0.06 19.31 74.6 

59. Albania 27.67 0.46 0.46 0.17 46.12 31.8 

60. Algeria 19.15 0.18 0.16 0.08 16.41 10.2 

61. Angola 48.00 0.24 0.18 0.08 20.00 32.4 

62. Armenia 24.54 0.37 0.26 0.07 31.29 39.5 

63. Azerbaijan 17.02 0.26 0.13 0.05 19.15 28.0 

64. Belarus 0.04 0.04 0.04 3.73 2.8 

65. Bolivia 3.73 0.22 0.11 0.05 16.77 22.4 

66. Bosnia 28.04 0.21 0.21 0.06 21.33 18.7 

67. Brazil 10.29 0.45 0.24 0.13 34.57 15.3 

68. Bulgaria 18.55 0.37 0.37 0.11 38.82 20.6 

69. Cape Verde 45.21 0.39 0.28 0.17 33.53 27.9 

70. China 

71. Colombia 0.12 0.09 0.06 10.41 6.9 

72. Cuba 111.11 0.46 0.30 0.15 37.96 21.2 

73. Dziboutl 55.10 0.17 0.11 13.77 18.2 

74. Dominican Rep. 0.20 0.20 0.02 19.60 11.0 

75. Ecuador 0.00 0.00 0.00 0.00 0.00 0.0 

76. Egypt 19.97 0.09 0.09 0.09 8.68 7.6 

77. EI Salvador 0.39 0.22 30.32 15.6 

78. Fizi 52.98 1.18 0.24 0.12 70.83 37.9 

79. Georgia 0.18 0.18 0.03 15.92 24.8 

80. Guatemala 0.18 0.08 0.07 12.88 8.1 

81. Guyana 25.07 0.21 0.16 18.38 24.5 

82. Hondu .... 5.01 0.25 0.15 O.OS 20.05 24.8 



47 D,ECEMBER 3, 2007 48 

2 3 4 5 6 7 8 

83. Indonesia 2.61 0.10 0.10 0.02 10;44 15.5 

84. Iran(IR) 

85. Iraq 

86. Jamaica 16.18 0.16 0.11 0.04 13.75 5.5 

87. Jordan 17.52 0.17 0.04 0.07 10.61 6.8 

88. Kazakhstan 

89. Kiribati 

90. Maldives 38.91 0.13 0.08 0.02 10.47 5.3 

91. Marshall Islands 

92. Microneela 

93. Morocoo 11.12 0.40 0.24 0.11 32.24 29.5 

94. Namibia 13.81 0.38 0.15 0.09 26.7 16,3 

95. Palestine 32.96 0.17 0.17 17.26 18.7 

96. Paraguay 10.18 0.12 0.03 0.02 7.64 8.3 

97. Peru 0.38 0.38 0.10 38.37 21.5 

98. Philippines 1.61 0.14 0.07 0.02 10.75 11.9 

99. Romania 0.19 0.19 0.06 19.24 10.2 

100. Samoa 7.33 0.31 0.10 0.08 20.27 16.9 

101. Serbia & Montemegro 14.51 0.18 0.07 0.04 12.46 7.8 

102. Sri Lanka 28.78 0.11 0.07 0.00 8.93 11.5 

103. Suriname 0.25 0.25 0.05 25.00 13.2 

104. Swaziland 9.83 0.39 0.30 0.12 34.80 30.9 

105. Syria 73.37 0.14 0.14 0.09 13.76 14.2 

106. TFYR Macedonia 14.96 0.46 0.18 0.10 31.92 19.3 

107. Thailand 21.50 0.12 0.12 0.07 12.10 6.6 

108. Tonga 

109. Tunisia 7.63 0.14 0.11 0.06 12.21 . 6.5 

110. Turkmenistan 

111. Ukrine 11.48 0.19 0.19 19.13 23.7 

112. Vanuaru 43.82 0.35 0.35 0.18 35.06 35.7 
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u.w.r MIddte Income 20.22 0.28 0.17 0.07 21.35 17.4 

113. Antigua & Barbuda 0.33 0.33 33.09 4.3 

114. Argentina 0.19 0.11 0.05 15.16 4.8 
~~ .. 

115. Barbadoe 0.16 0.06 0.10 9.85 
i· 

1.3 

116. Belize 20.26 0.43 0.30 0.13 36.71 13.1 

117. Botswana 13.11 0.33 0.08 0.04 20.72 7.0 

118. Chile 12.60 0.69 0.59 0.09 58.93 16.2 

119. Costa Rica 0.08 0.06 0.00 5.54 1.6 

120. Croatia 50.42 0.20 0.20 0.07 20.17 4.6 

121. .czech Republic 9.83 0.30 0.30 0.16 30.08 5.0 

122. Dominica 9.18 0.28 0.22 0.07 23.90 8.6 

123. Equatorial Guinea 

124. Estonia 5.80 0.30 0.15 0.12 22.41 5.0 

125. "Gabon 0.34 0.16 24.89 8.9 

126. Grenada 0.28 0.22 0.07 23.90 7.7 

127. Guadeloupe 24.18 0.45 0.46 0.15 44.74 

128. Hungary 3.94 0.22 0.10 0.12 15.76 3.0 

129. Latvia 5.22 0.38 0.08 0.10 21.91 6.0 

130. Lebanon 47.17 0.47 0.47 0.09 47.04 14.0 

131. Libya 

132. Lithuania 0.10 0.10 0.04 10.16 2.7 

133. Malayela 5.36 0.14 0.10 0.01 12.06 3.7 

134. Maurltl .... 

135. Mayone 

136. Mexico 0.14 0.14 0.08 14.11 2.7 

137. Northern Marian .. 

138. Oman 36.27 0.14 0.12 0.03 12.95 2.1 

139. Panama 

140. Poland 0.23 0.23 0.07 23.19 5.3 

141. Russia 0.15 0.06 0.06 11.27 5.2 

142. Seychelee 0.77 0.38 0.19 57.88 9.3 

143. Slovak Republic 18.82 0.30 0.12 0.11 21.16 5.1 
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144. South Africa 22.54 0.41 0.41 0.12 40.85 17.8 

145. St. KItta and Nevla 

146. St. Lucia 9.19 0.28 0.20 0.07 22.98 6.8 

147. St. Vincent 9.19 0.28 0.20 0.07 22.98 8.3 

148. Trinidad & Tobago 24.08 0.28 O:OS 0.06 17.48 2.7 

149. Turkey 

150. Uruguay 0.37 0.37 0.04 37.08 11.6 

151. Venezuela 23.27 0.39 0.09 0.06 24.04 8.3 

Upper middle Income 14.04 0.30 0.21 0.08 25.26 6.8 

152. Andorra 0.54 0.33 44.12 

153. Aruba 28.25 0.40 0.18 0.08 29.21 2.0 

154. Australia 18.94 0.29 0.01 0.19 15.25 0.8 

155. Austria 24.08 0.38 0.36 0.27 38.64 1.6 

156. Bahamas 49.75 0.33 0.15 0.05 24.21 1.9 

157. Behraln 21.18 0.12 0.10 0.13 10.84 0.9 

158. Belgium 30.23 0.30 0.24 0.18 27.51 1.3 

159. Bermuda 9.99 0.30 0.30 30.25 1.0 

160. Brunei Daruualarn 23.95 0.24 0.12 0.08 18.20 1.8 

161. Canada 0.20 0.20 0.12 20.62 1.0 

162. Cyprus 31.72 0.08 0.08 0.02 8.33 0.5 

163. Denmark 18.06 0.12 0.12 . 0.03 12.28 0.4 

164. Faroe Islands 16.06 0.49 0.32 41.00 

165. Finland 21.64 0.19 0.19 0.13 19.14 0.9 

166. France 36.28 0.79 0.42 0.18 81.25 3.0 

167. French Guiana 24.18 0.41 0.41 0.13 41.62 5.8 

168. French Polynesia 24.50 0.84 0.84 0.34 85.20 6.3 

169. Germany 24.12 0.59 0.35 0.23 47.75 2.3 

170. Greece 24.08 0.40 0.40 0.13 40.30 3.7 

171. G .... nIand 64.83 0.28 0.20 0.06 24.43 

172. Guam 0.25 0.25 0.05 25.25 

173. Guernsey 81.30 0.28 0.26 0.18 26.53 1.0 

174. Hong Kong, China 12.87 0.02 0.00 1.31 0.1 
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175. Iceland 46.13 0.17 0.17 0.16 17.20 0.7 

176. Ireland 12.08 0.39 0.23 0.16 31.22 1.4 

177. Israel 22.12 0.14 0.19 0.08 16.84 1.2 

178. Italy 46.37 0.30 0.30 0.18 30.28 1.7 

179· Japan 26.79 0.27 0.18 0.04 22.59 0.8 

180. Jersey 61.30 0.26 0.26 0.12 26.53 

181. Korea (Rep.) 

182. Kuwait 0.14 0.14 0.07 13.76 0.9 

183. Luxembourg 36.28 0.15 0.09 0.15 12.16 0.3 

184. Macao, China. 0.13 0.07 0.03 10.36 0.7 

185. Malta 14.19 0.57 0.33 0.09 45.26 5.0 

186. Martinique 24.18 0.45 0.45 0.15 45.19 3.5 

187. Neth. Antilles 0.48 0.48 0.14 48.36 5.3 

188. Netherlanda 30.23 0.42 0.42 0.28 42.74 2.0 

189. New Caledonia 

190. New Zealand 23.81 0.61 0.61 0.14 61.15 4.7 

191. Norway 30.63 0.43 0.43 0.12 43.15 1.2 

192. Portugal. 0.42 0.42 0.18 42.74 4.3 

193. Puerto Rco 25.00 0.15 0.16 0.10 15.15 1.6 

194. Qatar 82.39 0.20 0.20 0.11 19.97 0.8 

195. Reunion 6.05 0.41 0.23 0.1e 32.45 

196. Saudi Arabia 53.32 0.23 0.23 0.07 22.89 3.0 

197. Singapore 0.13 0.13 0.03 13.31 0.8 

198. Slovenia 21.25 0.22 0.03 12.82 1.3 

199. Spain 30.23 0.25 0.25 0.18 26.65 1.8 

200. Sweden 12.87 0.51 0.04 0.16 28.06 1.2 

201. Switzerland 37.98 0.77 0.82 0.16 70.15 2.1 

202. Taiwan, China 31.30 0.19 0.11 0.08 15.21 1.4 

203. United Arab Emlratea 44.91 0.07 0.05 5.78 0.4 

204. United Kingdom 0.09 0.09 0.09 8.84 0.4 

205. United States 0.10 0.10 0.10 10.10 0.3 

" 

206. Virgin Mandl(US) 
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2 3 

High Income 27.35 

World 21.01 

Africa 13.63 

Americas 13.30 

Asia 21.48 

Europe 21.52 

Oceania 24.48 

{Tl1Inst.tiDnj 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir, 
on the table it has been Itated in the reply placed by 
the hon'ble Minister, thet the pulse rate of Alrtel, Reliance 
an VSNL at international level is comparatively very low 
as compared to BSNL. 

Through you, I would like to ask the hon'ble Minister 
whether with a view to promote trade in. SAARC countriel 
the Government do not think that the pulse rate of BSNL 
at international level 8hould be lower than other teiecom 
service providers? 

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, the pulse 
rate of every telecom operator is not fixed. The duration 
of call also vary, and Somewhere the pulse rate is of 
three minutes and somewhere it Is of 30 seconde Every 
operator has different pulse rate8, therefore uniformity i8 
not possible. SAARC countries are our friendly countries 
and BSNL PSUs are operating in those countrlee. Beside 
that, TRAI has the right to fix tariffs. TRAI gives facility 
to common people in rural areas with certain instructions. 
Beside that, for forbearance the people will UN 81m of 
the company which will provide them more benefit. They 
will not use the 8im of company which will not provide 
them benefit. I am al80 of the opinion that SMRC 
countries are our friends, they should heve better and 
simplified teiecom .. rvices. 

SHAIMATI KIRAN MAHESHWARI: Sir, I am not 
satisfied with this reply, because it seems that the time 
limit for executing this task has not been fixed. Only 
Airtel, Reliance and VSNL are providing long distance 
international call servicae, wherNs BSNL has not yet 

4 

0.32 

0.27 

0.29 

0.28 

0.15 

0.31 

0.66 

5 6 7 8 

0.26 0.13 28.49 1.8 

0.20 0.09 23.77 25.2 

0.20 0.09 24.31 70.05 

0.21 0.08 24.68 10.63 

0.12 0.05 13.56 13.44 

0.23 0.12 27.36 6.33 

0.34 0.15 44.43 17.03 

started intemational long distance caB facility, which is 
called ILD. Broadband facility at the rate of As. 250 per 
month is given for residential purpose and H unlimited 
aervice Is availed, It coeta Rs. 900 per month. If we use 
broadband service, we have to give RI. 700 per month. 
I would like to uk the hon'ble Minleter whether the 
Government propose to start unlimited broadband service 
for business purposes If so, the time by which It II likely 
to be done? 

DR. SHAKEEL AHMAD: As I have said, TRAI has 
the right to fix rates for rural ar.... After that Telecom 
companies offer varioul packages. Some are charging 
low rental and some are charging high rental, at some 
places pulse rate is low, somewhere It II high. We atarted 
broadband service8 in 200 cities at the initial phase. We 
have given 4000 broadband coMectione. There is no 
difference between buain... and prtvate operators. But 
we definitely want, that broadband connections should be 
provided at cheapest rates, whether It Is used for bl81eI8 
or domestic purposes more and more people should be 
able to UN it. We have fixed a target of giving· nine 
million new broad band connections during the current 
year. 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir, 
my question was whether it would be made unlimited for 
the business purpose, I have not got the reply. 

DR. SHAKEEL AHMED: Sir, the teIecom co~ 
present their proposals from time to time and the 
consumers choose the package which they like. The 
Government, the BSNL definitely want 1M expansion of 
broadband, and our broadband has been a great succeea, 
but we are sorry that we are not able to meet the 
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demand. We will try to fulfill the demand at the earliest. 
The con8l.lTler chooees the package which IUIII hla needs 
from the various package. available. 

{English] 

MR. SPEAKER: So you have no propoaal to reduce. 

SHRI A. V. BELLARMIN: 81r, I want to know whether 
the Govemment will consider to remove the dIaparitiea In 
the tariff rates among the tele-service providers in India 
and ensure a unHorm tariff levied through the country the 
first. 

MR. SPEAKER: He has answered It. 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): Sir, I 
inay be permiHed to add to that. The problem, .. my 
colleague has put It, II thad the tariff Is not fixed by the 
TRAI, who is the regulator supposed to fix the tariff. The 
concept which is being given by the tariff is the concept 
of forbearance. We have a hea1thy compettllon between 
the existing operators. They are lit liberty to have various 
packages, as my colleague put it. Sometimes, the rental 
charges may be free, the pulae rate may be high or they 
can reduce the putee rate and rentIII charges may be In 
excess, including the other facilities. Llkewile, they are 
giving aeparate packages. 

Even In the other Houae, when I wu reeponding to 
a question, a apeciflc question was. asked by an hon. 
Member .... 

MR. SPEAKER: You need not refer to that. 

SHRI A. RAJA: Sir, even here, gene~, I am being 
asked by the hon. Memberl whether the tariff Ia going to 
be fixed or not. Thla· point 18 well taken for the Iut 15 
days in both the HouMI. We have dectded that let us 
refer the matter beck to the Regulator and If any eoIutIon 
is allallable, then I will come back to the Houee. 

SHRt 8HAILENDRA KUMAR: Mr. Speaker, 81r, 
Shrimati Kiran Maheehwari hal raleed very '1OOd question 
about the tarrif. The hon'bIa Minister hu aIIo given repty 
in this regard. Everything depends on t.ttar network and 

better eervlc88. BSNL hal raceIYe<f very poor Atapons8 

in comparison to ...... and networIc8 of various companies. 
The Mal areas have alao found a mention In the reply. 
I would like to tell the hon'bla Minister that the lituation 
there i. very bad. The PCO owners ara doing bUllnes. 
everywhere. They are depending on talacom network of 
other companias except BSNL will the Govemment make 
provision for increasing networking facility and reducing 
rates of BSNL for entering in the competition? 

{English} 

SHRI A. RAJA: Sir, again the quality also is being 
controll8d and monitored by TRAI. I have not come across 
any specKic allegation against BSNL or MTNL, owned by 
the Govemment .. PSUs, that the quality of services 
are comparably .... than the other private operators. With 
regard to the rural tele-denllty, we have achieved more. 
The Government commitment 18 that by 2007, we have 
to reach .. ven percent, but we have reached more than 
that. 

MR. SPEAKER: Q.No.247-Shri Bapu Hari Chaunt-
not preaent. 

Shrimati Bhavana Pundallkrao Gawall-not present. 

a.No. 248-Shrt Prakash B. Jadhao-not preaent. 

Shri Chandra Manl Trlpathl 

Minimum Support Price for conon 
+ 

-248. SHRI CHANDRA MANI TRIPATHI: 
SHRI PRAKASH B. JADHAO: 

Will the Mlniller of AGRICULTURE be pleased to 
state: 

<a) the minimum support price of coHon fixed by the 
State Govemments particularly Maharuhtra during the 
current year alongwith the cost of production of cotton in 
different areas; 

(b) the extent to which farmer's interests have been 
safeguarded thereunder; and 

" 

(c) the details of coHon production during the last 
three years, StaI.wise? 
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THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAO PAWAR): (a) to (c) A 
stateme~t is laid on the Table of the Hou ... 

(a) and (b) The Minimum Support Price. (MSP.) of 
cotton are fixed by the Union Govemment and not by 
the State Governments. 

Government of India fixes MSPs for two basic 
varieties 01 cotton viz. medium staple cotton (i.e. J-34/F-
414/H-777) and long staple cotton (i.e. H-4) on the basis 
of recommendations of the Commlasion for Agricultural 
Costs and Prices (CACP) at the country level. While 
recommending the MSP, the CACP takes Into account 
the relevant factors including the cost of production of 
cotton. The projected costs of production (measured In 
terms of A2 + FL cost viz. all expenses In cash and kind 
including rent paid for le .. ed-In land and Imputed value 
of wages of family labour) of cotton for the country and 
the MSPs for those basic varieties for the 2007-08 seuon 
are as follows: 

State. 2005-08 

2 

Andhra Pradesh 2108.0 

Gujarat 6772.0 

Haryana 1499.0 

Kamataka 554.0 

Kerala 3.5 

Madhya Pradesh 746.1 

Maharashtra 3160.0 

Meghalaya 7.8 

Orissa 144.8 

Punjab 2395.0 

Rajasthan 880.5 

Items 

Weighted average A2 + FL cost 
(in Rs. per Quintal) 

MSP for medium staple 
(F-4141H·777/J·34) (Rs. per Quintal) 

MSP for short staple (H-4) 
(Rs. per Quintal) 

Cotton season 
2oo7.()8 

1528.11 

1800 

2030 

After the Govemment fixes the MSP for aforesaid 
two basic varieties of cotton, the Textile Commlasloner, 
Ministry of Textiles fixes the MSP for other 26 varieties 
of Fair Average Quality with regard to their quality 
differentials, normal price differentials and other relevant 
factors. 

The Govemment also arranges the procurement of 
cotton through the deSignated agency viz. the Cotton 
Corporation of India (CCI). During the year 2006-07, the 
CCI has purch8l8d 11,78,455 bales (of 170 Kgs. each) 
of cotton. 

(c) The State-wise details of cotton production during 
the last three years are shown below: 

(Production In lakh Bales of 170 Kg each) 

2006-07 2007-08 

3 4 

2127.0 2097.0 

8787.0 9000.0 

1814.0 1912.0 

440.0 258.0 

2.0 0.0 

829.0 425.0 

4950.0 5805.0 

0.0 0.0 

108.0 148.0 

2678.0 2440.0 

747.0 763.0 
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Tamil Nadu 213.3 174.0 82.0 

Uttar Pradesh 5.2 1.0 0.0 

West Bengal 6.0 23.0 0.0 

Others· 4 .• ! 16.0 14.0 

All India 18489.0 22696.0 22943.0 

·Others Include Allum. ChhattlagaJtl, Himachal Prade8h, Mlzoram, Napiand, Trtpura Ind PondIchary. 

/Tl'llnsilltion] 

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, Sir, 
had asked a question to the Minister of Agriculture 

regarding minimum support pric. of cotton. Th. hon'bl. 
Mlnist.r has stated in his reply that the Governm.nt of 
India fixes minimum support prices for two basic varieties 
of cotton viz. madium· stapple cotton and long etappIe 
cotton on the basis of recomm.ndatlons of the 
Commission for· Agrlcultu.... Coats and Prices at the 
national Iev.1. The Mi~ister has staled this, but I would 
like to know .. to ~at 18 the coat of production of 
quintal one cotton about which he. has dIecuuecI here, 
because the same cotton goes to the factory and when 
the cloth is manufactured, then its price goes up very 
high. But, when the matter comes up to pay the farme ... , 
a vague reply is given and thu., they do not get the 
proper support price. I would nice to know as to what is 
the actual cost of production of one-quintal cotton and 
on the basis of it how much support price has been 
fixed. 

[English] 

SHRI SHARAD PAWAR: It has aIao been given in 
the reply that the weighted .verage of A2 and FL cost. 
per quintal is Rs. 1528.11. This is for the cotton season 
of 2007-08. Of course, this is a welght.d .verage for all 
over India. Andhra Pradesh has a different situation; 
Andhra Pradesh has got Re. 1163 per quintal COlt; Gujarat 
has got Rs. 1420 per qulnt.1 cost; Haryana has got 
Rs. 1349 per quintal cost. Like that, it dlff .... from Stat. 
to State, but the weighted .verage is Re. 1,528 per 
quintal. When the 1,528 is the weighted .v.rage for the 
whole country, the MSP for the medium ...,. has been 
given Rs. 1,800 per quintal and for IhoIt ltaple it 18 
given Rs. 2,030 per quintal. But, as on today, whatever 

information I am getting, todays market price is higher 
than the price which has been fixed by the Government 
of India. In fact, th. purchas.. from th. Cotton 
Corporation of India are also not up to the mark. 

/T,."'/ion] 

SHRI CHANDRA MAN I TRIPATHI: Sir, I have se.n 
the thing which has been mentioned by him, but I would 
like to know particularly as to what coat or .xpense is 
Involved on Its production and In comparison to It how 
much support price is fixed. But, the hon'bl. Minist.r has 
given no reply of It. In Maharaehtra, maximum number of 
farm .... ar. committing suicide, where .. the hon'ble 
Mlnist.r comes from this Stat., so wiD he take some 
affective meuuf81 to protect the interests of the farmers 
by fixing support price more than what hu been fixed 
today? 

/EngIish] 

MR. SPEAKER: He Is a Minister for India. 

/T""'/fon] 

SHRI SHARAD PAWAR: This policy II for the whole 
country which Includes M.h .... shtra also. 

{Eng/iIIII] 

AI I said, the w.lght.d av.rage coet per quintal is 
Rs. 1,528; and It is given Rs. 2,000 p.r quintal. 
. .. (lnIMrJpIion$) 

SHRI K.S. RAO: The hon. Minister In his reply has 
stated that the CACP is deciding the Minimum Support' , 
Price on the basis of the projected cost of production 
where he says, it is measured in terms of A2+FL COlts, 
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all expenses In cash and kind including the ... nt paid for 
the leue~n land and Imputed valu. of wages of the 
family labour. 

MR. SPEAKER: That Is ther •. 

SHRI K.S. RAO: Yea, Sir. What I want to say Is that 
a lot of cotton grow.rs, cotton growing farme,. ar. 
committing suicides on the basis that they are not getting 
even the input coat in th.ir own land wh.re they are not 
paying lease, whereas the hon. Minister says he is 
including ev.n the leased-in land price. AcIuaIIy even Ihla 
year there were cu.s of 8uicides, and the... is huge . 
d.mand uproar to Incr.... the MSP of the cotton from 
As. 2,000 per quintal to Re. 3,500 per quintal. So, I 
would Ilk. to know from the hon. Mlnlst.r whether he will 
verify wh.th.r this rent of leued land alao 18 Included In 
the pric. correctly. 

MR. SPEAKER: H. has said that. 

SHRI K.S. RAO: He has said It. " so, I would like 
to know wheth.r he will consider the demand of the 
cotton grow.rs to Increase the price to Rs. 3,500 per 
quintal. 

SHRI SHARAD PAWAR: Generdy, when we gM a 
report from the CACP, CACP doee not take a final view 
about the pric.. Ultimately, the Cabinet takes a final 
decision about CACP on the bMis 0' the recommendation 
of the CACP. Whatever the deofalon hu be.n, that 
decision has be.n taken for the whol. yearly cotton 
s.ason and for the .ntire country. 

You cannot chang. the deci8lon for every month or 
.very year becauI. that will Invlt. a serious problem. I 
have to make one polltlon very clear. Whwt th.... Ia a 
shortage, In that y.ar the Gov.mment do announce an 
additional bonus but for the lut two yea,., the country's 
cotton production Ia one of the highest, which the country 
has s •• n. Secondly, the domestic and int.rnatlonal 
markets are also very good, and that is the reuon why 
there is no oth.r decllion hu been taken. 

/TrMISI8Hon/ 

SHRI RAMDAS ATHAWALE: Mr. Speak.r, Sir, 
production of cotton Ie the highat in the VIdhaIbha rwgIon 
of Maharelhtre Stat. and 10 ia the production of 
sugarcan. In tbat region. So the Government ehouId .... 
a decision to bring cotton mille on co-operattve level for 

the cotton producerl on the sam. line co-operatlv. sugar 
milia have been letup for manufacturing sugar from 
lugarcane. I would Nke to know whether the Govemment 
Int.nd to make such an .xperiment for cotton on co-
operative buls? 

SHRI SHARAD PAWAR: Sir, although some Stat .. 
have taken a decision In this regard, but as far as 
Maherashtra is concemed, ginning pitching mill has been 
let up at co-op.rativ. l.v.1. At the same time, co-
operative spinning mills have also been set up In some 
districts. But th.re has not been good experience about 
the co-operative sector, partlcularfy the spinning milia for 
the last many yea,.. All the spinning miDs have suff.red 
big louee there and this problem is also before the Stat. 
Govemment. 

/E1If/II6h/ 

MR. SPEAKER: Q. No. 249--Shri Rayapall Sambeeiva 
Rao-not present. 

SM S.K. Kharventhan. 

Upllftment of Conetructlon Workera 

"249. SHRI S.K. KHARVENTHAN: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Mlnilt.r of LABOUR AND EMPLOYMENT 
be pleased to Itat.: 

<a) whether the Govemment proposes to formulate a 
compreh.nslve policy for the overaD upliftment of the 
labourers in the housing sector/construction Industry; 

(b) if so the d.tails thereof; and 

(c) the steps taken by the Govemment to provide 
social security like job security, better working conditions, 
medical care .tc. to the workers engaged in housing 
eector/construcllon induetry? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (0) A statement is /aid on the Table 
of the House. 

The Government have enacted the Building and other 
Conltruction Workers (R.gulation of Employment & 
Concltiona of Service) Act, 1996 and the BuHding and 
Other Construction Work"rs' Welfare Cess Act, 1998 for 
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the betterment of working and living conditione of workers 
engaged in construction Industry. The Building and other 
Construction Workers (Regulation of Employment & 
Conditions of Service) Act, 1996 envisages constitution 
of State Building and Other Construction Workers' Welfare 
Boards at State level for providing various welfare/locial 
security measures to the building and other conetructlon 
workers, like immediate aaeiatance in C8I8 of accident, 
medical assistance in case of major ailments, group 
insurance, maternity benefit to female workers, education 
to children and old age pension. The legislation has 
provisions for regulating service conditions as well as 
detailed provisiorw for _ety and health of the conetruction 
workers at workplace. Regarding regulatory provisions, 
implementation of the Act In reapec:t of establllhments 
under the Central sphere 1188 with the Central Industrtal 
Relations Machinery (CIRM) and In cue of HtabIIIhrnenta 
In the State Governments, the responelbility rests with 
the State Gov.mment. 

The Govemment has Introduced the 'Unorganized 
Sector Workers Social Security Bill, 2007' with the 
objective to provide social security to the workers, 
including building and other construction workers, In the 
unorganized sector. 

SHRI S.K. KHARVENTHAN: Sir, construction workers 
are 'a part of the country's unorganized sector, which 
accounts for 93 per cent of the total workforce of 467 
miUlon people. However, their situation has not Improved 
since Independence. They have no gua...". .. of regular 
employment and they work for low wages without medical 
and other benefits. 

The Committee headed by Dr. Arjun Sengupta has 
recommended varioul ben.flts 'like health Insurance, 
maternity b.nefits, insurance to cov.r natural .nd 
accidental death, old age pension, etc . ... (Intwruplions) 

MR. SPEAKER: Pl.... put your question. There II 
not much time. 

SHRI S.K. KHARVENTHAN: Sir, I would HIce to know 
from the hon. Minister whether aU the recommendatlone 
contained In Dr. Mun S.ngupta's Committee Report have 
been implemented. If not, the reasons th.reof and the 
time by which it is Ilk.ly to be implemented. 

SHRI OSCAR FERNANDES: Sir, as far as 
conltruc:tion'"-workers .re concerned, there are already 
Acts, that is, the Construction Workers Regulation of 

Employment and Conditions of Service Act, 1996 and 
the Building and Other Construction Workers Welfare Cess 
Act. 1996. Sir, through theM Acts, we have been able to 
provide social security to the workers in c ... of accidents, 
loss of limbs and death, and this cess is being used for 
the welfare of the construction workers. 

Other than that, the question raised by tha hon. 
Member is about Dr. Arjun Sengupta Committee's Report. 
Sir, the Unorganized Sector Workers' Bill has been 
Introduced in both the Houses of Parliament and we will 
be able to deal with the problem of the construction 
workers. 

SHRI S.K. KHARVENTHAN: Sir, the Govemment of 
Tamil Nadu has Impl.mented their own legislation for the 
welf.... of the building and other construction workefs 
and formed the 'Tamil Nadu Construction Workers' Welfare 
Board' for them. Some State. have Implemented the 
Central legislation and the remaining Stat.s have not 
Implemented any IaWi for their welfare 80 far. 

I would 1l1ce to know whether the Union Govemment 
has Issued any ordera'c:IIrectIons to the S1ate Govemments 
which have not so f.r Implemented the law. for the 
welfare of the construction workers, and If not, the reasons 
thereof. 

MR. SPEAKER: The Central Act should be applicable 
everywhere. 

SHRI OSCAR FERNANDES: Sir, we have taken up 
the matter with every State. Eighteen major State. in the 
country have already .ccepted and Implemented It also. 
We are trying to bring In line the rest of the States, and 
we are monitoring the matter on regular interval. to see 
that every State will implement this law. 

MR. SPEAKER: Q. No. 250-8hr1 Raghunath Jha-
not present. 

Q. No. 251-Shrl Harlslnh Chavda-not present. 

Shrl Manaukhbhal D. Vasava-not present. 

Q. No. 252-8hr1 M.P. Vaerendra Kumar. 

Decline In Export of Textll .. 
+ 

-252. SHRI M.P. VEERENDRA KUMAR: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

WIH the Minister of TEXTILES be pleased to state: 
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(a) whether the textile Industry In the country Ia 
heading for race_Ion owing to sluggish orders for exports 
which have fallen considerably during the first three 
months of the current flecal year; and 

(b) if so, the reasons therefor and the Itepe taken 
by the Govemment to ensure the continuity of the jobs 
of the workers in the industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) A 
statement is laid on the Table of the House. 

(a) The provisional data of the Directorate General 
of Commercial Intelligence & Statistics, Kolkata, indicates 
a decline in India's textiles exports during the first quarter 
of current financial year by 14% In US dollar terms and 
22% in Rupee terms compared to corresponding period 
of preceding year. 

(b) The Govemment Is seized of the submissions of 
textiles export promotion councils and other Industry 
associations, which mainly attribute the decline; In India's 
textiles exports to recent appreciation In the value of the 
Indian rupee vis-a-vis the US Dollar. As per Textiles 
Industry estimaJes; export of Rupees one crore relult in 
incremental employment of 35 Jobs. The Govemment hu 
taken certain measures to strengthen the textiles industry, 
which include increase in Duty Entitlement Pass Book 
and Duty Drawback rates, exemption from lervice tax on 
select services, reduction in interest rat.. of pre-shipment 
and post-shipment credit and futer cI ..... nce of arrears 
of terminal excise duties and Central S.1es Tax. 

MR. SPEAKER: I have got you the reply. Now, 
Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

(English/ 

Performllftce of Ol'llin Benkl Scheme 

·242. SHRI G. M. SIDDESWARA: win the Mlnlater 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(.) the detal18 of the Grain Banks Soheme being 
implemented in the tribal ..... In the country for providing 
food security; 

(b) whether any assessment has been m.de 
regarding the impact of the scheme in providing food 
security; 

(c) if so, the details thereof and the outcome thereof; 

(d) whether there is any proposal to extend this 
scheme to the entire country; and 

(e) If so, the details thereof and the time by which 
it Is likely to be extended? 

! 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The ViHage 
Grain Banks Scheme is being implemented by the 
Department of Food and Public Distribution from 
2005-06 in chronically food scarce areas like drought! 
natural calamity prone areas, the tribal areas, hot and 
cold deserts and far flung Inaccessible hilly areas. Under 
the scheme, 30-40 Below Poverty Line and Antyoday. 
Anna YoJ.na famlll .. can set up grain bankl in a village 
Identified by a State Govemment In tribal .nd non-trtbal 
.r.... The Village Grain Banks are to be managed by 
Village Panchayats, Women's Self Help Groups and Non-
Govemmental Organizations. 

The objective of the echeme is to provide a safeguard 
against starvation during periods of natural calamity or 
lean Hasan when food insecure households do not h.ve 
sufficient resources to purchase food. Such hoUHholds 
can borrow foodgralns from the Grain banks. 

The scheme has foodgrains component and cash 
component. Government releases foodgralns 0 one 
quintal per member family as one time grant to the g~n 
bank. For weights and measures, storage bins, training 
of member families and transportation, the Government 
releases funds as one time grant. 

Details of Village Grain Banks sanctioned and funds 
for them released by the Department of Food and Public 
Distribution are given in the enclosed statement. 

(b) and (c) The Department Is getting the scheme 
evaluated by World Food Programme in Orl.I., 
Chhattisgarh and Madhya Pradesh. The evaluation has 
not been completed. 

(d) and (e) The scheme Is applicable to all Stat .. 
and Union Territoriea. Its Implementation during the 11.th 
Plan period has been approved. 
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SIIIfemMt 

~ gmJn INInkI .-ncIitJn«I by m.p.ffmIInI DI frJod 6nd public d8ItfbtIIkJn 

Name of Sta. No. of VGB 
Sanctioned during 

2005-06 

Maharashtra 

Andhra Pradesh 1214 

West Bengal 

Gujarat 

Madhya Pradesh 828 

Orissa 240 

Tripura 13 

Chhattlsgarh 282 

. Jharkhand 683 

Meghalaya 44 

Uttar Pradelh 

Auam 

Sikkim 

Himachal Pradeeh 

Nagaland 

Uttarakhand 

Manlpur 

Total 3282 

Prlv'" Com.,.n ... In Telecom lector 

-247. SHRI BAPU HARI CHAURE: 
SHRIMATI BHAVANA PUNDALIKRAO GAWAU: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOlQaY be pIeued to ..... : 

<a) whether the Govemment Ie encouraging more 
participation of private companie. In the 

No. of VGB Total of Total Funds 
sanctioned during Column. releand 

2006-07 (2&3) (fig. In l.akh of Ra.) 

13n 13n 936.29 

3743 4957 3132.84 

170 170 108.20 

228 228 133.82 

928 476.38 

240 152.76 

13 8.27 

1842 1804 1211.86 

683 371.08 

44 28.00 

500 500 257.60 

100 100 63.65 

60 80 50.92 

55 56 35.01 

150 150 95.47 

55 55 35.01 

93 93 59.19 

8191 11473 7155.33 

Telecommunication Sector In the country, eepecially in 
Maharuhtra; 

(b) If 80, the detalls thereof alongwlth the reasons 
therefor; and 

(c) the break up of denaIty of telephone connections 
In rural and urban areas circle-wile In the country, 
eapecially in Maharuhtra? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and 
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(b) Giv.n the central aim of New T.lecom PoIlcy·U~. 
(NTP·99) to .nsur. rapid .xpanslon of t.l.d.nslty, 
Government, in the public inter.st In g.n.ral and 
consumer interest In particular and for the proper conduct 
of telegraphs and telecommunlcatfon. servlcee, has Issued 
licences to Private as well 88 Public Sector Compan_ 
for telscorn acceu services throughout India Including 
Maharashtra. This has .... ult.d in reduction in te/scom 
tariff and unprecedented growth of telecom servlc.. due 
to competition. 

(c) The circlewise break up of den.1ty of t.'ephone 
connections in rural and urban areas in the country 
including Maharaahtra .. on 30.09.2007 is given In the 
.nclos.d statem.nt. 

s"".",.", 

RUfIIl.nd IJlNn ~ 
(SttlIIIs 118 on 30.9.2(07) 

SI.No. Name of Circle Tele-Denslty 

Rural Urban 

2 3 

1. Andaman and Nicobar Islands 13.45 23.72 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chhatlisgarh 

6. Gujarat 

7. Haryana 

8. Himachal Pradeth 

9. Jammu and Kuhmir 

10. Jharkhand 

11. Kamataka 

12. Karala 

13. Madhya Pradesh 

14. Maharuhtra (excluding 
Mumbai) 

8.50 83.21 

2.81 84.45 

2.45 70.45 

1.08 12.98 

13.17 52.45 

13.64 54.79 

28.90 98.48 

6.29 51.88 

1.07 10.96 

9.30 65.41 

22.71 87.36 

3.89 47.88 

9.68 48.32 

2 

15. North East·1 

16. North East·1I 

17. Ori ... 

18. Punjab 

19. Rajasthan 

20. Tamil Nadu (excluding 
ChaMaI) 

21. Uttarakhand 

22. Uttar PradIIh 

23. Wilt Bengal (excluding 
KoIkata) 

24. Kalkata 

26. ChennIi 

28. DeIhl 

'D. Murnbal 

All lnell 

/EI1IJIi8hJ 

3 

5.36 

2.80 

5.48 

17.98 

9.37 

12.82 

4.68 

4.29 

5.83 

0.00 

0.00 

0.00 

0.00 

7.30 

Stan_rei of Selnlk Iohoola 

4 

74.22 

25.18 

44.99 

79.00 

51.98 

47.86 

23.00 

48.5& 

44.93 

49.02 

88.91 

98.70 

72.n 
56.93 

*250. SHRI RAGHUNATH JHA: WiD the Mlnlat.r of 
DEFENCE be pl.ued to ltate: 

(a) wheth.r the standard of Salnlk SchooIa in the 
country has decHned over a period of time; 

(b) if 80, the detalla thereof and the f88IOn8 theNfor; 

(c) the st.p' taken to maintain high llandardl of 
education In th. Salnlk Schools; 

(d) wheth.r there is any proposal to open more SainI( 
Schools in the country; and 

(.) if 10, th. detaila thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (e) Th. objectlvea of Satnlk Schooll II to eNID 
an opportunity in each atate to contrl:)Ute to the offIcera 
pool In th. arm.ct forces and to bring public IChooI 
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education within the reach of the common man. There 
has been a conltant improvement in the academic 
atandards of Sainlk Schools. A statement showing thie 
trend is encloud. However, the Infrastructure standards 
and general facilities of th .. e Schools have been facing 

training grants to the schools with a view to upgrade 
training infrastructure and skills. 

• a decline. 

With a view to maintain the academic 8landarda In 
• SainikSchools, an elaborate programme of In Hl'Vice 

training to the teachers and competition oriented training 
for the cadets is being implemente'" with the aIIiItance 
of experts from the Services and professional educational 
inatltutlons/bodies. The Mlnlatry of Defence allo provides • 

A. National Det.nce AClidemy (NDA) Selection. 

Vear 

2003 

2004 

2005 

2006 

2007 

B. caSE C ..... X Board lxaml ...... on. 

Total Intake 
(both term.) 

602 

623 

596 

667 

843 

Sainik Schools are established on receipt of a specific 
request trom a State Government agreaing to provide 
land alongwtth funda for the creation and maintenance of 
basic Infrastructure, equipment and facilities besides 
scholarshlpa for the cadets of the State. There are 
22 Sainik Schoola functioning In the country. The Ministry 
of Defence has accorded 'In principle' approval for the 
eatablishment of new Salnlk Schools at Chingchip 
(Mlzoram), Ravangla (Slkklm) and Amblkapur 
(Chhattllgarh). 

Number 01 Sainlk Percentage ahare of 
School Students Salnlk School 

.Iacted Students 

102 16.9% 

125 20.0% 

114 19.1%. 

171 26.8% 

162 25.1% 

Vear Number appeared Number paued Pase percentage Percentage of 
1 st Divisions 

2003 1548 1513 97.7 80.29 

2004 1650 1511 97.61 86.12 

2005 1588 1567 98.78 88.79 

2006 1606 1570 97.75 85.24 

2007 1621 1621 100 91.47 

C. CaSE CJau..XI Board Eumlnatlon. 

Vear Number appeared Number puaed Pase percentage Percentage of 
11t Divisions 

2003 963 897 93.14 77.36 

2004 893 770 88.22 66.34 

2005 908 794 87.44 71.55 

2006 98S 924 92.88 66.12 

2007 995 971 97.28 87.10 
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rr,..nslationj 

System for Fixing Minimum Support Price 

'251. SHRI HARISINH CHAVDA: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of AGRICULTURE be pIaued to 
state:. 

(a) the details of the recommendations made by the 
Swami nathan Commi8sion with respect to fixing of 
Minimum Support Price (MSP) for various crops In the 
country during the last two years and the current year; 

(b) whether the Government proposes to make the 
Commission for Agricultural Costs and Prices (CACP) a 
statutory body and also to bring changes In the present 
system of fixing prices by it; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) The 
National Commi8810n on Farmer8 (Swamlnathan 
Commission) has recommended that: 

dellgnated agenciel intervene In the market when the 
market price8 tend to rule below the fixed MSP. Aleo, in 
aituationa when purchuea by the deelgnated agenciea at 
given MSP are not adequate to meet the PDS 
requirement, higher price II offered through granting bonus 
over and above the MSP. The CACP Is an expert body , 
giving recommendations and providing profeaslonal advice 
to the Government on agricultural price policy and related 
ma ....... M such, CACP Is autonomous In Ita functioning. • 

/E"fIIi6h/ 

Utili_Ion of Spectrum 

·253. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Telecom Regulatory Authority of India 
(TAAI) has proposed to enforce more accountability on 
the Spectrum allotted to PSUs and the Governrnent 
Departments at no COlt or at a very low cost; 

(b) If eo, the details thereof; 

(c) whether TRAI has observed that the Spectrum 
allotted to PSUs and the Govemment Departments are • 
not fully utilized and remain Idle; 

(d) H so, the details thereof and the .....ane Iherefore; 
(i) the Minimum Support Price (MSP) needs to keep and 

pace with rising Input costs, 

(ii) Pulses and Coarse cereals lhould be purchased 
for PDS at reasonable MSP. 

(iii) MSP mechani8m 8hould be implemented 
throughout the country, 

(iv) Procurement price could be higher than MSP. 

(v) MSP should be at least 50 per cent more than 
the weighted average cost of production. 

The Government fixes the MSP for crops based on 
the recommendations of the Commission for Agricultural 
Costs and Prices (CACP) which, inter-alia, take8 into 
account the C08t of production of respective crops. 
However, it needs to be ~ognlzed that there cannot be 
any mechanical linkage between cost of production and 
MSP since cost per quintal varies from year to year 
depending on the yield level. Further, the MSP fixed for 
the selected crops Is unHorm for an the ltat.. and the 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF COMMUNICATIONS AND 
iNFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to 
(d) TRAI, In its recent recommendations on -Review of 
license terms and conditions and capping of number of 
access providers- dated August 28, 2007 has observed, 
among others, that preaently, large parts of the spectrum ' 
have been set aside for use by public sector (e.g. 
government departments, Itate-owned enterprises, 
military). Subjecting public spectrum use to market . 
discipline can resuh in widespread efficiency gains within 
and beyond the public sector, etc. 

(e) Government has already initiated action to get 
the spectrum required for mobile services and Broadband 
Wireless Acceu (BWA) released from Defence and pSUa. 
Further, spectrum charges are levied to all pSUa and 
Government Department/Organizations with a view to 
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ensuring efficient and optimal ueagea of apectrum allotted 
to them. 

Procurement of Rice 

·254. SHRI TATHAGATA SATPATHY: 
SHRI HANS RAJ G. AHIR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government agencies failed to 
procure sufficient quantity of paddy and rice during the 
current Kharlf season deaplte the announcement of bonus; 

(b) If so, the details thereof indicating the targets set 
and achieved for procurement of paddy and rice during 
the last three years and during the current season, Stat. 
wise; 

(c) the reasons therefor; 

(d) whether the Government has decided to open 
more procurement cent,.. and hike the rate of bonus to 
achieve the procurement targets; and 

(e) if so, the details thereof aiongwith the other 
measures proposed In this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) As per the 
estimates given by State Food Secretaries before the 

onset of Kharlf Marketing Season (KMS). It has been 
eatlmatecl that 276 !akh tonn .. of rice would be procured 
in KMS 2007-08. The procurement In the current KMS 
2007-08 upto 28.11.2007 has been 90.29 lakh tonnes of 
rice against 93.86 lakh tonnes procured in the 
corresponding period last year. Since KMS 2007-08 
commenced on 01.10.2007 and will continue upto 
30.9.2008, it is not correct that Government agencies 
have failed to procure sufficient quantity of paddy and 
rice in current KMS. 

(b) and (c) Since procurement of foodgralns Is under 
Minimum Support Price (MSP) operations, Govemment 
agencies have to purchase all quantities offered at MSP 
by farmers. Therefore no targets are fixed. However, for 
operational and administrative reasons. estimates of 
procurement are drawn up for each State based on the 
assessment made by State Food Secretaries. The State-
wise estimates as well as actual procurement of rice 
during the last three years as well as current KMS are 
given in the enclosed statement-I. 

(d) and (e) Food Corporation of India has informed 
that as on 20.11.2007, 8448 procurement cente,. have 
been opened by Govemment agencies In KMS 2007-08. 
FCllState Agencies have been directed to open more 
procurement centers wherever needed. Government has 
decided on 15.11.2007 to give an additional incentive 
bonus of Rs. 50 per quintal (over and above the bonus 
of Rs. 50 per quintal already announced) for procurement 
of paddy during KMS 2007-08. The measures taken to 
maximize procurement of paddy/rice in the current KMS 
2007-08 are given in the enclosed Statement-II. 

SMtement I 

Esllm.hId mid Aclu8l PtrJClJRIfTItIfII of me. 
(in lakh tonnee) 

STATElUTa KMS 2004-05 KMS 2005-06 KMS 2006-07 

Estimated Actual Estimated Actual Estimated Actual 
Procurement Procurement Procurement Procurement Procurement Procurement 

1 2 3 4 5 6 7 

Andaman and Nicobar Islands 0.01 0.10 

Andhra Pradesh 45.00 39.08 37.13 49.71 50.9 53.27 

0.84 0.01 
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1 2 3 4 6 e 7 

Bihar 6.00 3.43 2.34 6.24 6.0 4.76 

Chandigarh 0.19 0.13 0.10 

Chhattisgarh 22.00 26.37 26.10 32.66 31.1 28.58 

Haryana 12.00 16.62 15.72 20.64 17.4 17.73 

Himachal Pradesh 0.02 0.05 

Jammu and Kashmir 0.01 0.16 0.03 

Jharkhand 0.01 0.13 0.02 0.2 0.06 

Kamataka 0.21 1.84 0.46 0.5 0.22 

Kerala 0.33 1.61 0.94 0.7 1.51 

Madhya Pradesh 2.00 0.42 1.34 1.36 1.2 0.74 

Maharashtra 3.00 2.05 2.17 1.94 1.8 0.96 

Nagaland 0.11 0.18 

Orlasa 13.00 15.90 12.35 17.86 17.0 19.93 

Punjab 82.00 91.08 82.00 88.65 84.7 78.26 

Rajasthan 0.22 0.33 0.23 0.3 0.10 

Tamil Nadu 5.00 6.52 6.70 9.26 8.7 10.78 

Uttar Pradesh 20.00 29.71 26.70 31.51 30.7 25.49 

Uttaranchal 3.00 3.16 3.34 3.36 3.1 1.76 

West Bengal 10.00 9.44 8.94 12.75 15.7 6.44 

Others 2.00 0.06 

Tolal: 225.00 246.86 230.07 276.58 270.00 250.75 

EslifMl«I .nd IICIuM PTrx:unImtInt 01 RiDII ;, KMS 2007-08 

(In '_h tonnee) 

STATElUTs KMS 2007-08 

estimated Actual Procurement 
Procurement (88 on 28.11.2007)· 

2 3 

Andaman .nd Nlcobar Islands 

Andhra Pradesh 62.00 0.85 
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Auam 

Bihar 

Chandigartl 

Chhatlsgartl 

Harvana 

Himachal Pract.h 

Jammu and Kuhmlr 

Jharkhand 

Karnataka 

Kerela 

Madhya PradMh 

Maharuhtra 

Nagaland 

Orissa 

Punjab 

Rajuthan 

Tamil Nadu 

Uttar Pradelh 

Uttarakhand 

West Bengal 

Total: 

Neg. below SOO MT 

2 

8.40 

28.00 

19.50 

0.50 

2.00 

1.10 

1.50 

24.80 

eo.OO 
0.20 

11.10 

28.70 

2.10 

8.00 

276.00 

3 

Neg. 

0.09 

2.57 

14.00 

0.48 

0.03 

0.13 

0 •• 

•. 36 

0.03 

Neg. 

1.87 

0.11 

0.00 

90.29 

·Doea not Include levy due tram mile,.. Levy II •••••• d on .. buI. of IevIIIbIe paddy purchUld by mill,,.. Sine. purchaH by 
mille,. II going on, fInIII, 19uree ... not avelleble. 

.,.,.",.", N 

Steps taken by the Government to maximl .. 
procurement of rice in (KMS) 2007-Q8: 

(i) The MSP for rice W8I fixed at RL 846 and AI 
675 per quintal for Common and Grade 'A' 
variety reapectlvely for KMS 2007-01, an 
increa.. of RI. 65 per quintal, In order to 
encourage farma,. to grow more rice. 

(/I) The Commleelon to Soclatiel and Self-Help 
Groupa undertaking procurement of paddy on bell.., of the FCIIStID Agenctee, Itc. h .. been 
allowed at a maximum of 1.6% of MSP. 

(IU) The Government hal announced a bon~ of AI. 
100 per quintal over and above the MSP of AI. 
845 per quintal for 'Common' and AI. 875 per 
quintal for Grade 'A' variety of paddy 
~we~. ' 
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(iv) Export of non-basmati rice below Minimum 
Export Price of $ 425 per MT has been banned. 

Credit LlnkMi Capltel and Int.real 
Relmbur •• ment Scheme 

'255. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government proposes to introduce a 
Credit Linked Capital and Interest Reimbursement Scheme 
for Textile Sector in the country; 

(b) if so, the details thereof; 

(c) whether the Government has received the 
recommendations of a working group in this regard; 

(d) if so, the details thereof and the action taken by 
the Government thereon; 

(e) whether the Government proposes to extend the 
Technology Upgradatlon Fund Scheme to Textile 
Machinery Sector also; and 

(f) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) A credit linked capital and inte .... t 
reimbursement scheme for textile sector, namely the 
Technology Upgradation Fund Scheme (TUFS), Is already 
in operation in the country since April, 1999. The major 
benefits available under this Scheme are as follows: 

(i) The Scheme provides interest reimbursement on 
spinning machinery CD 4%. However, all the 
remaining sub-sectors covered under the scheme 
get interest reimbursement 4) 5%. 

(ii) The Scheme also provides coverage for foreign 
exchange rate fluctuation not exceeding 5%. 
However, for the spinning machinery the 
coverage is 4%. 

(iii) The Scheme provides an additional option to 
the poweriooms units to avail of 20"10 Margin 
Money subsidy under TUFS in lieu of 5% interest 
reimbursement on investment in TUF compatible 
specified machinery subject to a capital ceiling 
of Rs. 200 lakh and ceiling on subsidy Rs.20 
lakh. 

(iv) The Scheme provides 15% Margin Money 
subsidy for SSI textile and jute sector In lieu of 
5% Interest reimbursement on inveetment in TUF 
compatible specified machinery subject to a 
capital ceiling of Re. 200 lakh and ceiling on 
subsidy Rs. 15 lakh. 

(v) The Scheme provides 5% interest reimbursement 
plus 10% capital subsidy for specified processing 
machinery, garmenting machinery and machinery 
required in manufacture of technical textiles. 

(vi) The Scheme provides 25"10 capital subsidy on 
purchase of the new machinery and equipments 
for the pre-loom & post-loom operations, 
handloomslup-gradation of handlooms and testing 
& Quality Control equipment.. for handloom 
production units. 

(c) and (d) The working Group on Textiles & Jute 
Industry for the Eleventh Five Year Plan (2007-2012) has 
recommended for extension of TUFS in the Eleventh Plan 
Period. The Government has extended the Scheme for 
the entire period of the Eleventh Plan. 

(e) No, sir. 

(f) Does not arise. 

rrfBnsllltionj 

EdIble Oils 

*256. PROF. VIJAY KUMAR MALHOTRA: 
SHRI PUNNU LAL MCHALE: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the details of the production, demand and import 
of Edible Oils during the last three years and thereafter 
indicating the name of the countries from where it was 
imported, State-wise and Oil-wise; 

(b) the expenditure incurred on the import of Edible 
Oils; 

(c) whether the prices of Edible Oils in the country 
have been spiralling during the said period; 

(d) if so, the details thereof; and 
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(e) the steps taken to ensure adequate availability of 
Edible Oils in the country and to check their prices? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Production, import and demand of Edible Oils in the 
country during the last three years and thereafter are 
enclosed at Statement-I. State-wise and oII-wise production 
of edible oils during the last 3 years is at Statement-II 
and Statement-III respectively. The name of the countries 
from where the edible oila were imported (quantity and 
value) is at Statement-IV. State-wise Import of Edible Oils 
is not available. 

(c) and (d) The prices of edible oils in the country 
have gone up. Statement-V showing monthly average 
wholesale prices in domestic market is enclosed. 

(e) The steps taken to ensure availablUty and check 
prices of Edible Oils in the country Include: 

1. Import of oilseeds/edible olla except copra! 
coconut oil has been allowed on Open General 
Licence (OGL). 

2. Implementation of Centrally Sponsored Integrated 
Scheme for Oilseeds, Pulses, 011 Palm and 
Maize (ISOPOM) in certain Stat.s, financial 

SIIIIeme", I 

UIiItance for OU Palm Development, asaiatance 
provided for purchase of breeder seed, 
production of foundation seed, production arid 
distribution of certified seed, integrated pest 
management etc. 

3. Enhanced incentives to the farmeTs through 
fixation of higher Minimum Support Price (MSP) 
of major oilseeds. 

4. During the period beginning from August 2006, 
import duties have been reduced, Import duty 
on crude and refined palm oiV Palmolien has 
been reduced from 80% to 46% and 80% to 
52.6% respectively. Duty on crude and refined 
sunflower 011 reduced from 75% to 40% and 
85% to 50% respectively. Duty on crude and 
refined 80yabean oil reduced from 45% to 40%. 

5. Crude and Refined edible grade vegetable oils 
have been .xempted from 4% SAD w.e.f. 
1.3.2007. 

6. In order to harmonize the int ..... ts of fanne,.., 
processors and consumers, the import duty 
structure on edible oils Is reviewed from time to 
time. 

y ... r-.... dtNTM$Iit: producliDn, imptNI WId tItIInMKI 01 tIdiIW 0116 in IhtI CtJUfIhy 

Oil Year Net availability of edible 0lil 
(Nov.-Oct.) from all dorneslic sources 

2004-05 72.47 

2005-06 83.16 

2006-2007 (Estimate) 72.43 

2007-08 (Provisional) 83.81 

• Projection made by Group constituted by Ministry of Agrlcultur •. 

.. Projection made by Department 01 Food & Public DIatributIon. 

(In lakh tonne) 

Import of edible oils Demand· 

45.42 113.00 

42.88 118.60 

47.15 124.10 

45.00 128.81·· 
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• 
",.,.",.", n 

a.. ... ptfI(/ucIItJn 01 «IIt* • dufing IhtI 1M! "'IN )Wm 

(In LaIch Tonne) 

StateIUT 2004-05 2005-08 2006-07 2007-08 

011 MId OR 011 uecr 011 OIl I8Id" OU 011 ...cr-- 01 

2 3 4 5 8 7 8 9 

A. PrImary Source 

Andhra Pradeeh 22.08 6.61 20.41 6.12 13.08 3.40 10.44 2.66 

Auam 1.47 0.46 1.13 0.34 1 .• 0.42 0.14 0.0.. 

Bihar 1.17 0.37 1.37 0.42 1.37 0.43 0.06 0.02 

Chhatiegarh 1.24 0.30 1.27 0.31 1.62 0.37 0.72 0.15 

Gujarat 29.87 8.23 46.82 12 •• 25.88 7.31 33.87 9.0.. 

Haryana 8.41 2.81 8.26 2.S7 8.66 2.88 0.08 0.03 

Himachal Pradeeh 0.12 0.0.. 0.05 0.02 0.05 0.01 0.02 0.00 

Jammu and Kutvnlr 1.24 0.38 0.03 0.01 0.40 0.12 0.02 0.01 

Jharkhand 0.07 0.02 0.09 0.03 0.71 0.20 0.16 0.0.. 

Kamataka 15.70 4.27 17.15 4.85 11.23 3.12 7.61 1.94 

Kerala 0.02 0.01 0.03 0.02 0.03 0.01 0.01 0.00 

Madhya Pradeeh 47.98 9.05 67.22 10.79 68.14 10.69 43.13 7.07 

Maharaahtra 27."'- 6.29 33.73 8.37 36.74 8.49 41.19 6.95 

Orlua 1.79 0.48 1.88 0.S1 1.38 0.37 0.75 0.21 

Punjab 1.00 0.31 0.90 0.28 0.88 0.27 0.09 0.02 

Rajasthan 55.41 15.57 59.84 16.93 50 .• 14.29 13.80 2.88 

Tamil Nadu 10.81 2.49 11.53 2.70 12.55 3.00 5 .• 1.40 

Uttar Pradelh 9.52 2.89 10.88 3.23 7."'- 2.24 1.20 0.29 

Uttarakhand 0.38 0.08 0.30 0.07 0.21 0.05 0.15 0.03 

West Bengal 8.53 1.97 6.10 1.83 8.52 1 .• 1.20 0.37 

Others 1.48 0.35 1.23 0.30 1.28 0.32 0.83 0.12 

Sub Total 243.64 80.87 279.79 89.08 238.84 57.73 181.25 33.17 
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1 2 3 5 e 7 8 9 

B. 8econdMy Soutce 

Coconut 5.50 4.20 4.50 4.50 

Cononseed 4.30 5.70 6.30 8.00 

Ricebran 8.20 8.80 7.00 7.20 

Solvent Extracted OHa 3.50 4.30 3.50 4.00 

Tree " Forest OrIgin 0.80 1.30 1.20 1.20 

Sub Total 20.30 22.30 22.50 24.90 

Total (A + 8) 80.97 91.38 80.23 58.07 

Source: OIe •• de: MInIatry of Agriculture 
0IIa: Baed an the oIIIHdI praduced In the ~ ..... 
• Fin.. EatlmateI 
•• FOUI1h IIdVIInce ....... (dIcIwecI by MInIIIry of AgttaIAn on 11.7.2007) 
........, on lit IIdVIInce IItImatII of .... of AgItauIIn an 1t.t.07 of Khartf Clap (AlIbI crap not 1ncIuded) • 

............ 
~ """..., til ... '* ."", 1M .., thIN )IfMm 

(Quantity In Iakh tom .. ) 

Name of 0II8Hd 2004-0& 2005-08 2008-07 2007-08 

011 .... 011 011 .... 011 on eeecr 011 011 Ned** 011 

2 3 4 6 e 7 8 9 

A. Prtnwr ....... 

Groundnut 67.74 15.68 79.93 18.38 49.09 11.29 n.19 17.75 

R~ 75.03 23.54 81.31 25.21 70.97 22.00 76.20 23.31 

Soybean 68.n 11.00 82.74 13.24 88.67 14.17 90.44 14.47 

SWIftower 11.f17 03.92 14.39 04.75 11.78 3.89 12.48 4.12 

s ...... 0.8.74 02.09 08.41 01.99 6.88 1.82 5.89 1.78 

NIgIr Seed 01.12 00.34 01.08 00.32 0.71 0.21 0.83 0.25 

Safflower Seed 01.74 00.62 02.29 00.89 2.24 0.87 2.80 0.78 " 

CuIor 07.93 03.17 09.91 03.18 7 .• 3.18 9.28 3.71 
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2 3 4 5 6 7 8 9 

Linseed 01.70 00.51 01.73 00.52 1.67 0.50 2.54 0.76 

SubTotal 243.54 60.67 279.79 69.06 238.84 57.73 276.25 66.91 

B. s.condary Source 

Coconut 5.50 4.20 4.50 4.50 

Cottonseed 4.30 5.70 6.30 8.00 

Rice Bran 6.20 6.80 7.00 7.20 

Solvent Extracted 011. 3.50 4.30 3.50 4.00 

Tree & Forest Origin 0.80 1.30 1.20 1.20 

Sub Total 20.30 22.30 22.50 24.90 

Total (A+B) 80.97 91.36 80.23 91.81 

• Fourth advanc. eatlmate. (declaNd by MlnI8try of Agdculklre on 18.7.2007). 

.. Ba.ed on 1st Advance EatImate WId targeted ..... of t.InIltry of Agriculture on 18.9.2007 . 

.......,.,'V 
N.fTItI 01 IhtI t:tJIIfIIn. """, wnw. 1M tKIIlIItI DIIII .", impoIttKI with fIIIW1t1ty III1d VIIIutI 

51. No. Name of Qty. in l.Ikh Tonnes Value in As. crores Import from countrieS 
Edible OR cllling 

2CJ04.05 2005..()6 20CJ6.07 2OO4..(J5 2005-06 20CJ6.07 2006007 

2 3 4 5 8 7 8 9 

1. Soyabean oil 10.93 18.51 12.18 2955.01 3899.91 3103.68 Argentina, BIaziI, Indonesia, UAE, 
Bangladesh, Napal,USA China, 
Germany, Netherland CambOdia, 
China, Indonesia, Malaysia, 

2. Palm oil 35.03 24.49 27.88 7891.27 4583.41 5829.14 Cambodia, China, Indonesia, 
Malaysia, Morocco, Sri lInka, 
Bhutan, Singapore, Banglaclaah, 
UAE 

3. Sunftower oil 0.38 0.71 1.41 109.86 184.67 422.98 Argentina, RUllia, Ukraine, 
Gennany, Japan, Singapore, UK, 
USA 

4. Coconut 011 0.13 0.04 0.15 40.87 11.46 51.86 Malaysia, indonesia, Philippines 

5. Other oils 1.06 1.18 1.38 305.10 343.31 372.87 USA, Indonesia, Malaysia, Sri 
lanka, Paklatan, Canada, Italy, 
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2 3 4 5 6 7 8 9 

Bangladesh, Nepal, Belgium, 
. Brazil, Georgia, Germany, UK, 
ChIna, Czech Republic, France, 
Japan, Switzerland, Singapore, 
UAE, ThdIncI, Republic of Korea, 
Sweden, Eltonia, Oman, ., 
Greece, Portugal, Netherlands, 
Aultralia 

Total 41.53 42.93 42.74 11102.11 9002.76 8680.53 

·Source: DGFT, Mlnletry of ComrneIae & 1ndu8try 

sr.,.".."t V 

(Price: Re. Per Quintal) 

Name of the 011 Nov.,200'r Nov., 2006 Nov.,2006 Nov. ,2004 

Mustard Oil 5252. 4559 3915 4568 

Groundnut Oil 8483 5598 4711 5248 

Soyabean 011 4817 4248 3508 3914 

Vanupati (15 kg pack) 832 ne 648 732 

·Monthly whoIe.1 average prIcH of Novernbet', 2007 .,. average of prtces upIo 23.11.2007. 

National Uveetock Policy 

-257. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of AGRICULTURE be 
pleased to atate: 

(a) whether the Union Govemment is contemplating 
to formulate a National Uveatock Policy; 

(b) If so, the detail. thereof; 

(c) whether a draft of the aaid policy hu been 
prepared and sent to varioua State Govemmenta for their 
comments; and 

(d) if so, the reaction of the State Govemmenta 
thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes, Sir. 

(b) The proposed National Livestock Policy aim. at 

achieving qualitative and quantitative improvements in 

livestock, livestock products and feed and fodder 

resources. It seeks to provide better inter-face between 

modem technologies and management practices in regard 

to breeding. nutrition and health care. 

(c) and (d) A draft of the said policy had been 

circulated to various States for their comments. Some· • , 

reaponsea have been received from State Governments. 

which are under consideration. 
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(English} 

Sugar ... Prlou 

-258. SHRI M. SHIVANNA: 
SHRI PRALHAD JOSHI: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleued to state: 

(a) whether the sugarcane farmers in the country 
particularly in Kamataka have been demanding Incre .. 
In the Minimum Support Price (MSP) of Sugarcane for 
2007-08; 

(b) if so, the details thereof and the reaction of the 
Govemment thereto; 

(c) whether an amendment to the Sugar· Control 
Order, 1966 has also been sought by the Sugarcane 
farmers for ensuring better price for their produce; and 

(d) if so, the :detaUs thereof and reaction of the 
Govemment thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) No, Sir. 
The Statutory Minimum' Price (SMP) for sugarcane payable 
by the sugar factories for 2007-2008 sugar season was 
fixed at Rs. 81.18 per quintal for a buic recovery rate 
of 9 per cent subject to a premium of Re. 0.90 for fNfJry 
0.1 percentage point increase in the recovery above that 
level. This w_ conveyed to the sugar proc:lucing States 
in January, 2007. No demand has been received from 
sugarcane farmers to Increase the SMP for 2007-2008 
sugar season. 

(b) Does not ariae. 

(c) No, Sir. 

(d) Does not arise. 

Per-npite Con8umptlon of PoodgnIIna 

-259. SHRI M. SREENIVASULU REDDY: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the declina In per-capita CQnIumplion. of 
cereals particular coarse ce,..ls hu woreenedthe 
nutritional status of the country; 

(b) If 80, the details thereof and the steps taken to 
promota consumption of coarae cereals In the country for 
improving the nutritional status; 

(c) whether the food l8Curlty has been achieved at 
the national level particularly with reference to poor In 
the country; 

(d) if so, the details thereof; and 

~e) If not, the steps being taken to strengthen food 
security In the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) As 
per 51st round of National Sample Survey conducted by 
the National Sample Survey Organleation, between 1993-
94 and 2004-06, per capita per month consumption of 
cereals including coarse cereals, has declined from 
13.4 kg to 12.1 kg In Nral India and from 10.6 kg to 
9.9 kg In urban India. Decline in consumption of cereals 
may affect nutritional status of people, unlesa the diet Ie 
compensated with consumption of vegetables, fNita and 
pulses. However, specific details about adverse effects of 
reduced cereal consumption on nutritional status of people 
are not available. 

Food & Nutrition Board of the, Ministry of Women & 
ChHd Development carries out work through its 43 Field 
Units located in 29 States; and UTs for generating 
nutritional awareness (Including nutritional Importance of 
coarae grains) among public. 

(c) to (Ii) Yes, Sir. At the national level, for ensuring 
food security In the country, Govemment Implements 
Targeted Public DIstribution System (TPOS). The TPDS 
Is focused on belOw poverty line families, Including the 
poorest of the poor (Antyodaya Anna Yojana) famHI ... 
For 6.52 crore BPL families, the Govt. allocates to States 
and Union Territo ..... foodgrdns 0 35 kg per family per 
month. The Govt. aJao allocates foodgrains under TPDS 
for Above Poverty Une (APL) families depending upon 
their availability In the Central Pool and by linking them 
with offtake during previous years. 

A number of welfare schemes such as Mid-day Meal 
Scheme, Wheat Based Nutrition Programme (ICDS), 
National Rural Employment Guarantee Scheme, Nutritional 
Programme for Adolescent Girls (NPAG), etc. are 
implemented by different Ministries of the Govemment. 
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Allocations of foodgraina are made for them by the OepH. 
of Food & Public Distribution. For chronically food acarce 
areas, Govt. also implements Village Grain Banke (VGB) 
Scheme under which foodgralns are allocated to States 
and Union Territories free of ccat, as one time grant and 
tund~ are provided for setting upi and running of the 
VGBs. 

In addition, the Govt. keep& a continuous watch on 
prices of food articles. To keep their prices affordable, 
the Govt. also releases foodgralns for sale in the open 
market to augment their supplies. 

To meet the emergencies and unforeseen situations 
of food scarcity, the Govt. maintains minimum buffer stocks 
of foodgrains in the Central Pool. The Govt. aIeo allocates 
foodgrains as a part of relief measures In case of natural 
calamities. In case requirements of stocks of foodgralna 
in t.he Central Pool are not met from domestic 
procurement, the Govemment also Imports foodgralns. 

Agricultural Growth A.te 

·260. SHRI BALASHOWRV VALLABHANENI: 
SHRI MADAN LAL SHARMA: 

Will the 11ster of AGRICULTURE be pleased to 
state: 

(a) the details of the agricultural growth rate for the 
last three years ......... the growth rat.. In the other 
core sectors in the country; 

(b) the factors for slow growth of the agricultural 
sector, If any, during the above period; and 

(c) the steps proposed to· be taken to Increase the 
growth rate for the agricultural sector In the current year 
and in the next year? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) As per the 
data complied by Central Statistical Organization (CSO) , 
the sectoral pe~tage growth rates in Gross Domestic 
Product (GOP) at constant (1999-2000) prices in 
Agriculture & allied sectors, Mining, manufacturing, 
eleCtricity, construction and Services during the last three 
years are given below: 

Year Agriculturs & Mining, Services (%) 
Allied Sector manufacturing, 

(%) electricity, 
construction 

(%) 

2004-05 0.0 9.8 9.6 

2005-06 6.0 9.6 9.8 

2006-07 2.7 10.9 11.0 

(b) The factors for slow growth in the agriculture 
sector ... mainly attributed to lack of adequate public 
sector Investment In agriculture and periodic fallureslweak 
monsoon In some years of the tenth Plan. However, the 
average growth rate realized during the last two years 
has been more than 4 per cent. 

(c) The National Development Council ·(NOC) In Its 
S3rd meeting held on 29th May, 2007 reaffirmed its 
commitment to achieve 4 per cent annual growth in the 
agricultural sector during the Eleventh Plan and resolved 
that agricultural development strategies must be reoriented 
to meet the needs of farmers and urged the Central and 
State Govemrnents to evolve a strategy to rejuvenate 
agriculture. Towards improving the growth in the agriculture 
sector, recently, the Govemment has done the foUowlng: 

• Launched the National Food Security Mission 
with an outlay of Rs.4,882 crore for the Eleventh 
Plan period. It alms to produce additional 
10 mlftlon tonnes of rice, 8 mlUlon tonnes of 
wheat and 2 million tonnes of pulses by the 
end of the Eleventh Plan. 

* Launched the Rashtrlya Krishl Vlkas Vojana 
(RKvy), with an outlay of Rs.25,OOO crore which 
aims at achieving 4% annual growth In the 
agriculture sector during the Eleventh Plan 
period, through incentlvlslng the States to invest 
more in the sector. 

• Established National RaJnfed Area Authority 
(NRAA) to assist and support In planning for 
rainfed are88. 

• Provided additional financial resources for 
irrigation. 

• Strategic focus on the national agriculture 
research effort. 

,. 
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/Transl8Honj 

Con.tructlon of Aoed. In Bonier A ..... 

2210. SHRI KIREN RIJIJU: 
SHRI DHARMENDRA PRADHAN: 

Will the Minister of DEFENCE bepleued to state: 

(a) whether the army contingents take longer time to 
reach border areas due to the dilapidated conditions of 
the border roads; 

(b) if so, whether the Govemment Ie working on any 
scheme to link border areas with roads in the country; 

(c) if so, the details thereof; and 

(d) the names of the border areas which are currently 
being linked with the roads? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) The roads along the border (with BRO) are not In • 
dilapidated condition, and are being used smoothly by 
the Army; 

(b) and (c) BRO is engaged in construction, 
improvement and maintenance of about 29000 Km of 
roads in border areas under various scheme for linking 
with roads in the country. 

(d) Border areas of North, North Eastem States and 
Western States are being linked with the other roads. 

{English/ 

Zonal Tander. for Building Work. 

2211. SHRI TEK LAL MAHTO: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

<a) whether a new contract system called Zonal 
Tender System has been introduced in MTNL to benefit 
a few contractors; 

(b) if so, whether no prior approval of Board of 
Directors was obtained before introducing this system 
which was mandatory; 

(c) if so, whether the new system has adversely 
affected the healthy competition; 

(d) It so, whether this new ...." Is dlecrlmlnatory 
and against the policy of providing level playing field to 
each contender particular to cI .... V Contractors; 

(e) It so, the details thereof; 

(f) whether the Government hea conducted or propoee 
to conduct an inquiry into the above Irregularltle.; and 

(g) it so, the details thereof? 

THE MI~STER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, S~r. In MTNL, Deihl, 
instead of calUng tenders for individual workl, annual tenn 
contract for a building or a group of building haa been 
introduced since last year for building malntanancalminor 
works. The annual term contract Is finalized baaed on 
open tender system. However, there Is no change In the 
existing system in MTNL, Mumbal. 

(b) The prior approval of Board of Directors Is not 
mandatory as procurement procedures are well within the 
power of Executive Directors, Delhi. 

(c) No, Sir. The new system is based on open 
tendering and hence involves competition. 

(d) No, Sir. The new system is not discriminatory 
and not against the policy of providing leval playing field 
to each contractor particular to Class-V contractors II 
they can also participate In the open tenders within their 
tendering. 

(e) to (g) Do not arise In view of (d) above. 

Sala of Aatlon In Open Market 

2212. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the ration meant for soldiers posted in 
Siachln is being sold in the open market; 

(b) It so, the details thereof; 

(c) whether any enquiry has been conducted by the 
Govemment in this regard; 
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(d) If to, the brief details of the enquiry report; and 

(e) the action taken so 'ar in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONV): 
(a) to (e) The Army came to know of some plNerage 0' 
special rations meant 'or soldiers. Based on this 
information, the local Police carried out raids and 
recovered certain items of special rations and stores from 
Chumathang, Tangtse, Hunder/Kha!sarlSasoma and Nubra 
(Panamik). 

Eleven First Information Reports (FIRs) have been 
lodged with the Police and 31 civilians have been 
arrested. 

Two Courts of Inquiry were ordered to Investigate 
into the matter. Based on the first Court of Inquiry for 
Chumathang, the Army Commander has directed 
administrative action against three Officers and two Junior 
Commissioned Officers. The second Court of Inquiry Is in 
an advanced stage. 

/English} 

Depletion of Bamboo Fore8ls 

2213. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether about 25% of the bamboo forests have 
depleted in Kamataka; 

(b) if so, whether the Karnataka State Forest 
Departmant has asked the Centre for Rs. 130 crores 
under the Bamboo Mission for the regeneration of 
bamboo; 

(C) whether the Union Govemment has coneiderecl 
the request of the Kamataka Govemment; and 

(d) if so, the time by which the Union Government 
is likely to provide assistance to the State of Kamataka? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No scientific information is avaHable on the status of 
bamboo forests in Kamataka. However, the gregarious 
flowering of bamboo which is occurring In some parts of 
the State (once in 30-40 years) results In death of all 
bamboo culms after profuse seeding. 

(.b) to (d) Ve., Sir. The forest Department of 
Karnataka has submitted a project proposal for RI. 132.33 
crore for a period of XI Five Year Plan under National 
Bamboo Mission, out of which Rs. 19.81 crore was 
proposed for 2007 -oe. The Department of Agriculture & 
Cooperation in its meeting held In October, 2007, 
considered the current proposal and approved an amount 
of Rs. 9.00 crore, out of which Rs. 2.12 crore has been 
released to the State for implementation of the miulon. 

Compensation to the Family Memba... of Fanne,. 
Committing Suicide 

2214. SHRI BALESHWAR VADAV: WID the Minister 
of AGRICULTURE be pleased to stale: 

(a) whether the Govemment propoeee to give any 
package to the widows, children of the fanners committing 
suicide; 

(b) if so, the detaUs thereof; and 

(c) the time by which such packages are likely to be 
given by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a> 
to (c) The Rehabilitation Package for the fanners In 31 
suicide prone districts in the four States ·of A"dhra 
Pradesh, Maharashtra, Kamataka, and Kerala Inter-alia; 
includes provision of financial assistance from Prime 
Minister's National Relief Fund (PMNRF) 0 As. 50.00 Lakh 
per District. 

The funds would be uled for giving assistance to 
needy debt-stressed farmers and their families, for 
expenditure in connection with health and education 
especially of children. The assistance from PMNRF has 
already been released to the .... pective districtl. 

Micro frrlgatlon 

2215. SHRI V.K. THUMMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

<a) the details of projects launchecUproposed to be 
launched during the Eleventh FIVe Vear Plan under Micro 
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Irrigation Scheme in the country particularty In Gujarat, 
State-wise; 

(b) whether some projects have spilled over from the 
Tenth Five Year Plan to the Eleventh Five Year Plan; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Centrally Sponsored Scheme on Micro Irrigation. 
which was launched during the Tenth Plan (January. 
2006). provides financial aaalatance to the farmers for 
taking up Drip and Sprinkler Irrigation. 

The assistance under the scheme Is available for all 
types of drip irrigation Iystems such 81 on-line drip 
Irrigation systems. In-line systems, sub surface drip 
irrigation system. micro jets, fan-jets, micro aprinlder, mini 
sprinklers, misters and similar other low ciacharge Irrigation 
systems. 

The details of projects launched, State-.e. during 
the Eleventh Plan (2007-08), as per the approved Annual 
Action Plan are given In the enclosed Statement-I. In so 
far as G':Ijarat Is concerned. Rs. 16510.69 Lakh hu been 
approved for the current year 2007-08. 

(b) and (c) Yea, Sir. The State-wi .. detail of tplU 
over works from Tenth Plan to Eleventh Plan Ie given In 
the enclosed Statement-II. 

Cenfnllly Sponsored Scheme on Micro Irrigation-
Dtllsils 01 ProjIIcl8 uuf'lch«l-Stlllswise 

As Per Appmved AnnU61 Action PI8n for 2007-Q8 

S.No. Stale No. of Districts Approved 
covered Action Plan 

(2007.()8) 
(Amount: 

Rs in Iakh) 

2 3 4 

1 . Andhra Pradesh 22 14865.67 

2. Goa 15.44 

2 3 4 

3. Gujarat 25 16510.89 

4. Haryana 20 959.41 

5. Karnataka 27 8309.80 

6. Madhya Pradesh 48 1298.65 

7. Maharashtra 33 14781.84 

8. Orissa 30 836.85 

9. Punjab 20 509.47 

10. Rajasthan 32 3087.32 

11. Tamil Nadu 29 13372.09 

The Annual Action Plan for 2007-08 from the 
remaining Stat.. ha" not been received. 

........",,, 

Ctmlnllly Sponsor«I SchtImtI DI1 Mt7D Jnpllon-
Dtlt.iIs 01 SpIll 0..,. ~ ffr1m TM7111 PIIIn 

to EJ.1IfII7Ih PIiIn (2007-fJ8) 

(Amount AI In Iakh) 

SI. No. Slate No. 01 DIItricII SplU Over 
CovIrId of tunca 

(CentnII ShIll) 
fIvm Tenth 

Plan to 
EIeventtt Plan 

2 3 4 

1. Andhra Pradesh 22 16181.01 

2. Bihar 38 2482.10 

3. Chattlsgam 16 2n6.67 

4. Deihl 1 15.71 

5. Goa 1 11.33 

6. Gujarat 25 905.79 

7. Haryana 20 212.10 

8. Jhartdland 22 229.92 

9. Karnataka 27 2383.18 
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2 3 4 

10. Kerala 14 3755.63 

11. Madhya Pradesh 48 580.48 

12. Maharaahtra 33 1707.02 

13. Orissa 30 316.99 

14. Punjab 20 362.42 

15. Rajasthan 32 1193.91 

16. Tamil Nadu 29 5491.61 

17. Uttar Pradesh 26 1096.09 

18. West Bengal 1~ 195.67 

Total 422 388n.61 

Shortage of Light CombM Aircraft In Air Force 

2216. SHRI RAJNARAYAN BUDHOLlA: Will the 
Mlnieter of DEFENCE be plMHCI to ..... ; 

(a) whether shortage of Ught Combat Aircraft is being 
felt in Indian Air Force; 

(b) if so, the details thereof; 

(e) the existing poaltlon with regard to Ught Combat 
Aircraft in Indian Air Force; 

(d) whether the Govemment Is formulating any plan 
to purchase aircraft in view of the requirement of Light 
Combat aircraft; and 

(e) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (e) Govemment constantly reviews me security 
environment and accordingly decide to induct appropriate 
aircraft and to make other arrangemenhl for adequate 
defence preparedneea. A contract for procurement of 20 
Light Combat Aircraft in initial Operational Clearance 
configuration from HincIu8Wl Aeronautic8 UmJted has been 
signed by Govemment in March, 2006. 

{English} 

Removal of Grain. from Future Trade 

2217. SHRlMATI JAYABEN B. THAKKAR: WiH the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) Whether 101M States particularly Gujarat, Madhya 
Prac:IMh, Uttar Pradesh, Maharuhtra and Rajasthan have 
requested the Union Govemment to remove certain 
foodgralns including Bengal gram and pulses from future 
trading to control their prices; and 

(b) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND THE MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
Govemment have received requests from the State 
Govemments of Maharashtra and Tamil Nadu to ban 
futu.... trading in essential commodities in the context of 
rise in prices of some of the foodgrains. 

(b) In the context of discussion regarding whether 
and to what extent futures trading has contributed to 
price rise In agricultural commodities in recent times, the 
Government has set up an Expert Committee on 2.3.2007 
under the Chairmanship of Professor Abhljlt Sen, Member, 
Planning Commluion to study, InttIr su., the extent of 
Impact, if any, of futures trading on wholesale and retail 
price. of agricultural commodities. The final view on 
forward trading in agricultural commodities would be taken 
after the Report I •• ubmitted by the Committee. 

Norma for Buffer Stock 

2218. SHRI MOHAN RAWALE: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the current buffer stock norms for foodgrains In 
the country; 

(b) whether the Govemment proposes any reduction 
In buffer stock norms to cut food subsidy; 

(c) if so, the details thereof; and 

(d) if not, the manner in which the food subsidy is 
proposed to reduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The current minimum buffer atock norms for 
foodgralns (wheat & rice) in the country are 88 under:-
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(figure. in lakh tonnes) 

Date Rice Wheat Total 

1st April 122 40 162 

1st July 98 171 269 

1st October 52 110 162 

1st January 118 82 200 

(b) No, Sir. 

(c) Does not arise. 

(d) Following important steps have been taken/are 
being taken by FCI to reduce the food subsidy: 

(i) Adhering to the procurement and movement ,atlo 
norms of 1:1.35 as fixed by the Govt. of India 
to reduce the expenditure on freight. 

(ii) Making continuous efforts to reduce losses taking 
place in handling of foodgrains. 

(iii) Making efforts to reduce the incurrence of 
Railway demurrage charges. 

(iv) Controlling the administrative cost by following 
minimum recruitment of resultant entry level 
posts In spite of increased volume of operations 
and implementation of Voluntary Retirement 
Scheme. 

(v) Encouraging decentralized procurement and 
distribution of foodgrains. 

(vi) Optimisation of foodgralns movement and 
reduction of ~murrage charges, 

(vii) Disposal of old stock of foodgrains leading to 
reduction of carrying cost. 

/Translation} 

MSP for Crops 

2219. SHRI KULDEEP BISHNOI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government proposes to bring lOme 

other agro-products Uke banana, coconut. onion, tomatoes 
and potatoes under MSP scheme; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Govemment to bring the 
rapidly perishable products like tomatoes, potatoes, 
coconut and onion etc. under MSP scheme in order to 
protect the farmers against the heavy loss caused in 
case of excess production thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) The Govemment fixes Minimum Support Prices 
(MSPs) for 25 major crops. It has no proposal to bring 
other agro-products like banana, onion, tomatoes and 
potatoes under the MSP scheme. 

Govemment implements Market Intervention Scheme 
(MIS) on the request of a State/UT Government for 
procurement of agricultural and horticultural commodities 
not covered under the MSP. The MIS Is Implemented In 
order to protect the growers of these commodities from 
making distress sale In the event of bumper crop when 
the prices tend to fall below the economic leveVcost of 
production. Losses, if any, incurred by the procuring 
agencies are shared by the Central Government and the 
concerned State Government on 50:50 basis (75:25 in 
case of N~rth-Eastern States). However, the amount of 
Io8a to be shared between Central Govemment and the 
concerned State Government Ie restricted to 26% of value 
of procurement. Profit, if any, earned by the procuring 
agencies is retained by them. 

Foodg;aln Production In Bihar 

2220. SHRI GIRIDHARI YADAV: Will the Minister of 
AGRICULTURE be "'eased to state: 

(a) the details of the production of foodgralns in Bihar 
during the last three years, crop-wise; 

(b) the total demand of foodgrains in Bihar; 

(c) the current trend of the production of foodgrains; 
and 

(d) the steps taken by the Government to increase 
the production of foodgrains in Bihar? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
to (c) Following table presents the crop-wise production 
of foodgralns in Bihar during 2003-04 to 2005-08 and 
during 2006-07: 

(Lakh Tonnes) 

Crop 2003-04 2OG4-05 2005-06 2006-07" 

Rice 54,48 24.72 34.96 49.96 

Wheat 36.89 32.63 32.39 35.84 

Coarse Cereals 15.13 15.02 14.06 14.59 

Pulses 5.63 4.67 4.47 4.61 

Foodgrains 112.13 n.04 85.87 105.00 

"4th advance estlmat.s released on 19.07.2007 

On the basis of the monthly per capita quantities of 
consumption reported in the National Sample Survey 61 st 
Round Report on -Household Consumption of Various 
Goods and Services in India, 2004-05- and the population 
projections given by the Office of the Regiatrar General 
of India, the total foodgrains required in Bihar during 
2007-08 is estimated at 17.61 mUlion tones which Includes 
seed, feed and wastage. 

(d) The Integrated Cereals Development Programmes 
(ICDP) in rice, wheat and coa .... cereals based cropping 
systems have been under implementation sinea October, 
2000 to promote their production in the country, including 
Bihar. An Integrated Schema of Ollseeds, Pulses, OHpaim 
and Maize (ISOPOM) is also under Implementation with 
effect from April 2004, inter-alia, to promote production of 
pulses. However, in order to increase the production of 
rice, wheat and pulses further, recently a Centrally 
Sponsored Scheme -National Food Security Mission-
(NFSM) has also been launched from 2007-08 in the 
country, including Bihar. It aims at increasing the 
production of rice by 10 million tones, wheat by 8 million 
tones and pulses by 2 mUlion tones by the end of the 
Eleventh Plan, i.e. by 2011-12 through area increase and 
productivity enhancement in targeted districts of the 
country. 

fEng/iIrIIJ 

Wat.r Distribution 

2221. SHRI G. KARUNAKARA REDDY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether there is a large scale Inequitable 
distribution and mismanagement of water in the country; 
and 

(b) H so, the details of availability, demend and supply 
of wat.r for the current plan period and projected for the 
next plan periods, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The average annual precipitation over the 
country is 1170 millimetre (mm). However, there is large 
spatial and temporal variation in the rainfall. The rainfall 
varies from about 100 mm in Western Rajasthan to over 
10,000 mm in Cherapunji (Meghalaya). About 75% of the 
rainfall occurs during the monsoon period (June to 
October) and that too from a few spells of intense rainfall. 
As a result, there is considerable variation in the 
availability of water. There are instances of over-
exploitation of the water resources, mostly ground water, 
in specifIC regions leading to lowering of ground water 
table and that of over irrigation in certain areas causing 
drainage congestion & water logging. 

(b) The availability, demand and supply of water Is 
not worked out Plan-wise. 

Aelmburaament of Stat. and Local Level Dutln 

2222. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Ihe textHe exporters have requested the 
Union Government for reimbursement of State and local 
level duties; 

(b) If 80, the details thereof and the reaction of the 
Govemment thereto; and 

(c) the time by which the decision is likely to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF '. 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (8) Yes, Sir. 
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(b) and (c) So far the decision of the Govemment 
is that the Central Govemment cannot neutraliae the State 
taxes. 

{Translstlon} 

Po.. office In Panchayat 

2223. PROF. PREM KUMAR DHUMAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to set up 
branch post office, sub-post office or post office In each 
panchayat in order to make available the postal services 
in each panchayat in the country; 

(b) if so, the time by which it would be Implemented; 

(c) if not, the reasons therefor; 

(d) the number of Gram Pnachayats In the country 
especially in the State of Himachal Pradesh where postal 
services and facilities are not available; and 

(e> the time by when these facilities would be made 
available? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) No, Sir. Post Offices 
are opened in rural areas subject to fulfillment of 
prescribed norms of population, distance and income, and 
also availability of resources. Most of the villages Including 
the Gram Panchayat villages do not fulfill above norms 
which are relaxed and subsidized for the entire rural extant 
especially for hilly, tribal, desert and inaccessible ones. 
The Department provides facilities of delivery of mail, 
collection 01 letters form Letter-Boxes and selling of 
stamps/stationery at the doorstep of customers in villages. 
For counter taellities, all the villages where Post Offices 
do not exist are served by the nearest existing Poet 
Office/Panchayat Sanchar Sewa Kendra. 

(d) and (e)The number of Gram Panchayats In the 
country where Post Offices as on 31.3.2007 are not 
existing is 1,18,380 including 607 Gram Panchayats in 
Himachal Pradesh. The postal facilities are available in 
all the villages through the nearest existing Post 0fficeaI 
Panchayat Sanchar Sewa Kendras. All these villageslGram 
Panchayats are provided daily delivery of dak, coHection 
of mall from Letter-Boxes and sale of stamps at the 
doorstep. 

Clo • .".. of Mllltllry Dairy Farm 

2224. SHRI RAKESH SINGH: WUI the Minister of 
DEFENCE be pleaaed to state: 

(a) whether the agricultural land of vlnage Kajarwara 
and Bllahari had been acquired for the Military dairy farm 
of Jabalpur; and 

(b) if so, the details of terms and conditions of land 
acquisition and compensation paid to land owners? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) No, Sir. No agricultural land of village Kalarwa,. and 
Bllahari has at all been acquired for the Military Dally 
Farm of Jabalpur. 

(b) Does not arise. 

/English} 

Sho .... ge of sse office,. 

2225. SHRI K.C. PALLANI SHAMY: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Armed Forces is facing shortage of 
Short Service Commissioned (SSC) officers In Armed 
Forces Medical Services (AFMS); 

(b) if so, the details thereof; 

(c) whether the Govemment has any proposal to 
extend the tenure of the existing SSC Medical Officers 
and also to recruit more officers in the near future; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
(a) and (b) At present shortage.ef Medical OffIcers, Dental 
Officers and Military Nursing Officers with reference to 
the authorized strength In the Armed Forces Medical 
Services (AFMS) is as under: 

Service Shortage 

Medical Officers 138 

Dental Officers 58 

Military Nursing Officers 230 
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(c) and (d) Government hu elrMdy exlended the 
tenure of Short Service CGmmi88ionecl 0ffIc .... · In the 
Armed Forces Medical Service. from 10 yea,. to 
14 years. Recruitment of officers In AFMS Is an on going 
process. 

2226. SHRI PRALHAD JOSHI: Will the Miniater of 
CONSUMER AFFAIRS, 1:000 AND PUBLIC 
DISTRIBUTION be pie .... to ...... 

(a) whether huge quantity of wheat imported from 
Australia for P.ublic Dietribution System wu held up in 
Food Corporation of India (FCI) godowna without being 
distributed; 

(b) if 80, whether I'RMt of ...... t .periIMd .in Fel 
godowns . for non dielribution intime; .. d 

(c) if so, the dataila thereof the correcIiYe meaurw 
taken by .the Government in thia regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR.. AKHILESH PRASAD 
~INGH): (a) No, Sir. Out· of 14.28 Lakh MT. of 'wheat 
imported Irom Australia, only 40,913 MT. of wheat Is 
lying in various Food Corporation of India goc:Iowna for 
distribution. 

(b) No, Sir, 

(c) Does not arise. 

Ero.lon due 10 dlvef8ion from arahtMpUtn 
Ch8nneIa 

2227, DR. ARUN KUMAR SARMA: Win the Mini8ter 
of WATER RESOURCES be peued to .tate: 

(a) whether the Government -had sent a expert team 
for evaluating the combined atfect of erosion from Dhola 
Hatighuli to Rohmarl. area upon divenaion of channel of 
Brahmaputra; 

(b) if so, the details and outcome thereof indicating 
the main recommendati0n8 and plan finIIIIIed for Eleventh 
Plan; 

(c) the proteotion me.aures undertaken at these 
pIacee alongwlth the progreea made therein; 

(d) the Impact of the said works; 

(e) whether some more c:Iverslons have been reported 
from Aaam; 

. 
(f) if 10, the details thereof and the action taken by 

the Govemment In this regard; and 

(g) the current status of the work at Dhola Hatlghull 
Brahmaputra dyke alongwith the reason. for delay in 
handing over the same to the Govemment of Assam? 

THE MINISTER OF STATE IN THE MINISTRY. OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir, 

(b) The expert team c0mt>nslng the Chairman, 
Brahmaputra Board, the Chief Engineer (FM) CWC, Chief 
Reaearch Officer, CWPRS and Additional Chief Engineer. 
Water Resource. Department Govemment of A.sam 
visited the alte on 31.08.2006. The recommendation of 
the expert team is given in the enclosed Statement. 
Brahmaputra Board has not received any programme of 
works from Govemment of Assam in the Eleventh Plan. 

(c) The Brahmaputra Board took up protection 
measures for protection of DOOIS Hatighuli In three phases 
with .. timated coat of R •. 20.72 crore. The progress 
made In three ph ... s is as follows: 

PhaM-1 (i) Construction of Tie bund of length 
2.26 km. 

(ii) Construction 0' permeable RCC porcupine 
screena of JenW! 1100 m 

4-
(IIi) Construction of retirement of length 

4.65 km ai Hatighuli. 

Phe..... (i) Con.ruction of RCC porcupine scr .. ns 
across Balunalla and AnanJanaHah. 

(ii) A pilot channel of 30m bed width with 
bell mouth transition from a widlh of 1 COm 
at the beginning to a width of 30m in 
distance of 100m to guide the flow. 

Ph....aI (i) ConatnJcIion 0' '7 rows ACe poR:UJ)ine 
acroaa the river Lohit from DhoIIaghat .0 
outfall of Pilot channel for a length of' , 
5500 m. 
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(ii) Construction of 3 rows of RCC porcupine 
screens along the left bank of Pilot 
channel for a length of 4000 m 

(iii) Construction of 3 rows of RCC porcupine 
screen along the left bank Qf Lohlt and 
Dhollaghat for a length of 2000 m. 

(iv) RCC porcupine screen along the left bank 
of river Lohlt offtake of spill channel of 
Sisini of length 600 m. 

(v) Construction of 3 rows of RCC porcupine 
screen for a length of 150 m at upstream 
and construction of 4 rows of RCC 
porcupine screen of length of 1200m at 
downstream of tie bund along left bank 
of river Debang at Bahbarl. 

(d) Due to the works executed, the main flow of 
river Dibang was diverted to the original course. The 
flow through Balunala got decreased and the problem of 
erosion along the southern bank of Balunala Including 
Rohmaria area was reduced. The flood channel off taking 
from Sisini almost silted up. The main channel of river 
Lohit has been further shifted towards north west direction 
lor which erosion at bank is to some extent mitigated. 
The works carried out have resulted in benefit to a 
number 01 Tea gardens and also helped in controlling 
the erosion problem to a large eldent in Rohmarla area 
of Assam. 

(e) No reports of diversions have been received from 
Assam. 

(f) Does not arise 

(g) After completing the retirement of length 4.6 km 
al Hatighuli in 2003, the Brahmaputra Board had 
requested the Water Resources Department, Government 
of Assam to take over the same. The response from the 
State Water Resources Department Is awaited. 

RecOIT1IT18ndslion, 01 expert tsam which 
visited the sits on 31-8·07 

(1) The affected reach at Rohmarla is about 8.6 Ian. 
II is suggested that the scheme with the construction of 
RCC porcupine dampeners should be done in the reaches 
where erosion of Ihe bank is more pronounced. 

(2) Col'lltruction of RCC Porcupine DampenelB (RCC 
porcupine in layers) of 25 meter length (20 meter inside 
the river and 5 meter on the bank) at a spacing of 100 
m to 150 m depending upon the criticality of the reach. 

(3) The steel pipes permeable spur constructed by 
the Civil Author1t1e8 has been found to be partially effective 
in reducing the rate of erosion. It is necessary to tie up 
the pipe spurs to the bank by adding two linea of pipe 
on both upstream and downstream of spur. It is therefore 
suggested that additional pipes may be driven In the 
bankJbed in two rows on both sides of the pipe spurs. 
Each row may contain four pipes starting from the top 
edge of the bank. Further, the junction is to be 
strengthened against erosion by adding stone in crates. 

(4) In order to honour the sentiment of the local 
people, more steel pipe permeable spurs may be 
constructed to the extent steel pipes could be made 
available by the Oil India Ltd, conveniently. The steel 
pipe permeable spurs may be enriched with RCC 
porcupines In between the pipe spurs to increase the 
permeable spurs' resistance to flow. The pipes are to be 
driven to a depth of the firm layer of boulder. ·Considerlng 
high velocity of flow and persistent river attack in this 
reach, It is felt necessary to drive the pipes at least 
9·10 meters below the bed, so that, the pipes will have 
firm grip. Similarly, in order to resist bending/damage of 
the pipes, the spurs may be tied by steel wire ropes and 
anchored to the bank on the upstream side. 

(5) For better monitoring of the overall wolk and as 
a part of long term measures, studies for bankline 
changes in the entire reach should be carried out for full 
implementation of the Dholla Hatighuli scheme in the 
upstream. Long term measures for protection are to be 
decided after thorough comparison of bank·line changes 
from upstream confluence and up to downstream of 
Dibrugarh. 

(6) Considering the likely tendency of Dlbang and 
Lohit rivers to retrieve their older courses, the achievement 
made at Dhola Hatighuli reach also needs to be stabilised. 
Therefore, it is suggested that a scheme for maintenance 
and permanent stabilisation of the achievements may alao 
be prepared. 

(7) Similarly, scheme for long term protection of 
Rohmarla reach may also be prepared. 
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Plot for Conatructlon of Poat OffIce Bulldlnga 

2228. . SHRI PRATIK P. PATIL: wm the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
be pleased to state: 

(a) the total number of plots rese/Vad for construction 
of Post Office buildings in· the country eapeclally In 
Maharashtra and Gujarat Circles during the Eleventh Plan; 

(b) the number of plots so above acquired by the 
Department of Posts are in Tenth Plan and are in actual 
possession for development in Maharashtra and Gujarat 
Circles; 

(c) the number of plots surrendered or likely to be 
surrendered for want of provision of funds during the 
Eleventh Plan for Maharashtra and Gujarat Circles; 

(d) the amount earmarked for acquiring land and 
constructing buildings during the Eleventh Plan in 
Maharashtra and Gujarst Circle., location-wise; and 

(e) the number of rented premis88 of Post Offices 
surrendered to landlords during the years 2000 to 2006 
aiongwith reasons in Maharashtra and Gujarat Circles, 
location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The proposal for constructl", 
of Post Office buildings during Eleventh Plan is tiot 
approved yet by the Expenditure Finance Committee 
(EFC) .and the same is under examination. 

(b) The information is being collected and will be 
laid on the Table of the House. 

(c) No such propoaal is made in Eleventh Plan which 
is under examination for approval of the Expenditure 
Finance Committee (EFC) and the same is under 
examination. 

(d) The Proposal for acquisition of land construction 
of buildings during Eleventh Plan is not approved yet by 
the Expenditure Finance Committee (EFC) and the same 
is under examination. 

(e) The information is being collected and will be 
laid on the Table of the House. 

, 

Electronic Alarm Syatem for 
Detection of Infiltration 

2229. DR. RAMESHWAR ORAON: Will' the Minister 
of DEFENCE be pleased to state: 

(a) whether electronic alarm system for detecting 
Infiltration In border areas Is lying unused in defence 
labor .. tories for the last several years; 

(b) if so. the details thereof; . 

(c) the reasons for non-procurement of the said 
electronic alarm systems by the Defence Forces; and 

(d) the steps proposed to be taken by the 
Govemment to install the said system to stop Infiltration? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) DRDO has not developed any electronic alarm 
system for detecting infiltration in border areas, hence 
the same is not lying unused in defence laboratories. 
Currently. as part of counter infiltration posture, a number . 
of electronic surveillance devices have been co-opted with 
the Line of Control fence to enhance area coverage and 
detection capabilities. Second tier deployment of troops 
facilitates continuous surveillance and immediate response 
to neutralize the terrorists attempting to infiltrate. 

{English} 

Inter-Cantonment Tranafer of Staff 

2230. SHRI BACHI SINGH RAWAT "BACHDA"; Will 
the Minister of DEFENCE be pleased to state: 

(a) whether any transfer policy is enforced for 
facilitating inter-Cantonment Board transfer of non-
gazettedltec:hnical staff In the country; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) There is no policy for transfer of Cantonment Board 
employees from one Cantonment to another. 

(b) The question does not arise. 
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Rejection of Indlgenou. W...,on. 
by Armed PorCH 

2231. SHRI ANANTH KUMAR: Will the Minister of 
DEFENCE be pleased to state: 

(a) the details of instances in the Iaat five y .... 
when the Armed Forces haye rejected the Indigenoua 
Defence equipment manufactured by the Public Sector 
Undertakings and other organizations under the Ministry; 
and 

SI.No. Items 

1. 5.56 mm INSAS Rifle 

2. 5.56 mm INSAS Light Machine Gun 

3. 

4. 

125 mm HIgh Exploalve Ammunition 

125 mm High Explosive Anti tank 
Ammunition 

(b) If 80, the detaIIa thereof and ......,.,. thenIfor? 

THE MINISTER OF STATE IN THE MINISTRY Of 
DEFENCE (RAO INOERJIT SINGH): (a) The Anny hila 
reported certain deficiencies In ume bIIe_ of 6.56 fMI 
INS AS Rifle, 5.68 mm light MachIne Gun (LMG). &MIl 
Amw Annldiona, TMk Amnwulliona and .o.Iay 'ftniter. 
The Armed Foroee have Hgregated the .... cted quanllty 
of arm. and ammunitIon. for Inve.tigation/rep.vl 
modification. 

(b) A atatament is aU8ched. 

Reuona 

Problem of. 011 Spray noticed. Periodical maintenance 
Instructions -have been amended and the deaIgn hu been 
modified. 

Accelerated User Cum Reliability Trial was conducted .. an 
exercise to improve the quality. As on outcome certain 
modifications In deatgn have been conaidered. Theu are 
being validated for Incorporation. 

Bumlng particles found during firing, due to U88 of Triple 
Base Propellant. Repair of segregated ammunition has been 
started and likely to be completed In next year. 

5. 125 mm Fin Stabilized Armour 
Piercing Discarding Sabot 

. ~ ~~. manufaclured as per hybrid design approved by 
competent authority is being replaced and converted to 
original design to add ..... the problem or burning partictes 
found during firing. The repair is likely to be completed within 
2007·2008. 

6. Igniter 4 Sec. Delay 

7. Small Arms Cartridge 7.62 nun 

8. Small Anne Cartridge 5.56 rnm 

9. Coat Combat ICK 

This igniter. which is used for hand and rifle grenades, was 
found to have problems during storage at the depots. Design 
Improvement has been carried out and a new variety hu 
been offered to the Army for trial evaluation. 

Some ammunition became rusted during storage. The 
segregated ammunition he been repaired. 

A email quantity of this arnI'11OOition aegregated ca. to mMarial 
design defects has been repaired. 

. A aman quantity repol1ed defective dYe to fIIment problem is 
being replaced. 
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Organic ......... 

2232. SHRI SUBHASH MAHARIA: 
SHRI SWADESH CHAKRABORTY: 

Will the Minister of AGRICULTURE be pleMed to 
state: 

(a) the quantItY, of organic fertilizers produced in rural 
areas using non-conventlon rnearw. State-wtae; 

(b) whether the Govemmert ... condwcted any study 
on the possibility of rnaJcing natural fertilisers from animal 
excrete, agricultural waste and green waste etc; and 

(c) If so, the dele" thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 

122 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
A statement indicating State-wise quantity of rural compost, 
verrnt-compoet produced and area covered under green 
manuring Ie encloeed. 

(b) and (c) Technologies have been developed and 
are being promoted under National Project on Organic 
Farming for making natural/organic fertilizers from animal 
excrete, agricultural waste & green waste etc. Theae 
Include enriched compost, phospho compost and verml 
compost. The Indian Council of Agricultural Research 
(ICAR) has also developed improved technology for the 
preparation of quality/enriched COmpOltS from animal 
excreta, agricultural waste and crop residues (green 
wastes) enriched with low grade rock phosphate, phrit .. , 
waste mica and phosphate sotublllzing bacteria etc. 
Besides, vermi-compoatlng technology has also been 
standardized using various organic resources. These 
products have been tested succeufully on various crops 
and soil types. 

St.,.",.", 

SllIts-wi8tI tpMnlity 01 fIJI'IIl ctJI11fJ06I, IMI71Ii-composI produt:tJd IIfI(/ III'tN1 covtlffl(/ undtIr 9"" mllnufing 

SI. No Stm8 Rural Compost Vermi Compost Green Manuring 
(I,.akh tonne) (Tonne) (Lakh ha) 

1 2 3 4 5 

1. Haryana 54.18 NA 0.72 

2. Tamil nadu 43.48 NA 0.96 

3. UIter Pradelh 0.04 NA 0.01 

4. w..t a.npI NA NA 1.58 

5. Himachal Pradesh 6.45 9628.00 0.03 

6. ·Punjab* 322.00 NA 1.43 

7. Chhatilgarh 6.38 NA 0.31 

8. Rajasthan 63.17 NA 0.78 

9. Uah ..... htra* 17.63 800.00 0.41 

10. KamataU* 587.17 3228.00 24.97 

11. Keraia 0.32 2.85 0.01 
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2 3 4 5 

12. Goa 2.45 NA 0.3 

13. Orissa· 127.05 NA 2.23 

14. Bihar" 6.12 NA NA 

15. MadhyaPrade8h" 32.00 NA 1.50 

16. Gujarat· 0.12 45.23 0.02 

17. Pondicherry NA NA NA 

18. Assam 0.066 NA NA 

19. Deihl" 0.15 NA 0.05 

20. Uttarakhand 0.12 NA 0.022 

21. Andhra Pradesh 1.98 NA 0.308 

22. Mlzoram 16.5 NA 0.015 

Total 1287.576 13602.08 35.655 

• Likely 

NA· Not Available 
Source • Information provided by NOOF, Ghazlabad. 

[English} 

Armed Force. TrIbunal Bill 

2233. SHRI MILIND DEORA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Union Ceblnet has approved the 
amendments to the Armed Forces Tribunal Bill, 2005; 

(b) if so, the details thereof; 

(c) the salient features of the Bill; 

(d) the composition of the Tribunal; 

(e) the number of cases pending In High Courts and 
Supreme Court, filed by Armed Forces peraonnel; 

(f) whether these cas.. will aIeo be transferred to 
this Tribunal; and 

(g) the extent to which the process of settlement of 
cases will be stepped up? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (g) The Union Cabinet has approved the 
amendments proposed by the Ministry to the Armed 
Forces Tribunal Bill, 2005. A Notice for moving the 
Amendments has also been referred to the Rajya Sabha 
Secretariat. 

The salient features of the Armed Forces Tribunal 
Bill, 2005 Includes the provision for the adjudication or 
trial by the Armed Forces Tribunal of disputes and 
complaints with respect to commission, aPPOintments, 
enrolment and conditions of service in respect of persons 
subject to the Army Act, 1950, the Navy Act, 1957 and 
the Air Force Act, 1960 and also to provide for appeals 
arising out of orders, findings or sentences of courts-
martial held under the said Acts and for matters connected 
therewith or incidental thereto. 

The Bill amongst others, contains provision for 
establishment of the Tribunal and Benches thereof; 
eligibility criteria for appointment of Chairperson and 
Members; jurlsdctlon, powers and authority of the Tribunal; 
and provisions relating to procedure and appeal etc. 
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The Tribunal will conIIM of a Chalrperaon and IUCh 
number of Judictal and Administrative MeMbe,. .. 
determined by the Central Government. 

A total number of approximately 189 and 8755 cues 
filed by the Armed Forces personnel are pending in the 
Supreme Court and various Hlgh Courts, respectively. A 
provision exists in the BIll to transfer c .... pending before 
any court including a High Court to the Tribunal. 

It is expected that the setting up of the Tribunal will 
result in speedy and less expensive dispensation of justice 
to the Defence Services personnel. 

P •• tlclde. u •• d by Farm .... 

2234. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of AGRICULTURE be pleuecl to state: 

(a) whether farmers in and around Delhi using 
pesticides rich in carcinogenic pollutants Hke endosulfama 
are poisoning the capital air which can affect human 
health and the food chain as per the first Global study 
of United Nations Environment Programme; 

(b) if so, whether the Govemment has examined the 
report; and 

(c) if so, the response of the Government thereto 
and the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER· OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) No information, about the use of endOlUlfan rich 
pesticides, which are poisoning the capital air and affecting 
human health and the food chain, is available. 

Incrn. In Maternity LMw to 
Government Employees 

2235. SHRI N. JANARDHANA REDDY: 
SHRI SANTOSH GANGWAR: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(8) whether the Govemment is contemplating to 
increase the period of matemity leave for the temale 
Govemment employees bV amending the Matemlty Benefit 
Act, 1961; 

(b) If 10, the datal.. thereof alongwtth the time by 
which the sald Act Is likely to be amended; 

(c) whether the Govemment intends to bring the 
private eector under the purvtew of the said Act; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The Matemity Benefit Act, 1961 covers 
private MCtor also. Section 2 of the Act applies to e.very 
shop and establishment within the meaning of any law 
for the time being in force in relation to shops and 
establishments in a State, in which ten or more persons 
are employed, or were employed, on any day of the 
preceding twelve months provided that the State 
Govemment may, with the approval of the Central 
Govemment, after giving not Ie .. than two months notice 
of its Intention of 80 doing, by notification In the Official 
GazeHe, declare that all or any of the provisions of this 
Act shall apply also to other establishment or class of 
establishment., industrial, commercial, agricultural or 
otherwi ... 

Agricultural Wing at Rome 

2236. SHRI MANORANJAN BHAKTA: Will the 
Minister of AGRICULTURE be pleased to .. tate: 

(a> whether the Govemment has set up an Agricultural 
wing headed by a •• nior officer of Joint Secretary rank 
with the designation of Minister (Agriculture) in Indian 
Embassy at Rome; 

(b) if so, the details of staff strength under this 
Minister (Agriculture); 

(c) the benefit likely to accrue therefrom; 

(d) whether some projects are being implemented in 
States with the assistance from Food and Agricultural 
Organisation (FAO); and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b)' The'"staff strength under Minister (Agriculture) Ie 
two, i.e., one Personal Assistant and one Messenger. 

(c;:) The Minister (Agriculture) Is Alternative Permanent 
Representative of lridia to -the three UN organizations 
namely Food & Agriculture O~zation (FAO), Wortd 
Food Programme (WFP), Intematlona' Fund for ~I 
Development (IFAD) all with headquarters In Rome. The 
Indian Ambassador to Italy is concurrently the Permanent 
Representative of India to these three UN bodies. As per 
standard practice, these officers look after India's interest 
in the three UN agencies, participate in the meetings of 
their Governing Bodies and various Commiltees. They 
also follow up on policy issues and project proposals of 
interest to India. 

(d) ~ and (e) FAO has several project activities of 
varying degrees of coverage and involvement over a heat 
of States. Some of these are Farmer Managed 
Groundwater Systems Project, Water Management Project 
and Cleaner Fishing Harbours Project in Andhra PraciNh, 
Agriculture, Man and Ecology Foundation (Project) in 
Karnataka, Tamil Nadu and Andhra Pradesh, Ka,,"*ka 
Neeravari Nigam Limited (KNNL) and Irrigation 
Management Project in Karnataka. Long-term 
Rehabilitation of Post-Tsunami Fisheries Uvellhoods and 
Sea Safety in Tamil Nadu, Bay of Bengal Large Marlru, 
Ecosystem Project covering Tamil Nadu, Kerela, Andhra 
Pradesh, Orissa and Weat Bengal. 

Apart from these, FAO al80 has small Telefood 
projects, studies and pilots in Bihar, Oriasa. Andhra 
Pradesh, Maharashtra; TamU Nadu, Uttarkhand, Kamataka, 
Jharkhand and West Bengal. 

In the recent past, FAO has implemented a number 
of horticulture related Technical Cooperation Projects (TCP) 
on floriculture in Maharashtra, Himachal Pradesh, Jammu 
and Kashmir and Karnataka, on apples in Himachal 
Pradesh and on bananas in Maharuhtra, Tamil Nadu, 
Andhra Pradesh and Kamataka. 

A large programme was on plant quarantine 
Improvement. There was also a Food Inaecurlty & 
Vulnerability Information & Mapping System (FIVIMS) 
project in two States of Himachal Pradesh .and Orissa. A 
successful Technical Cooperation Proied (Tep) in support 

of the MinIft'y of Agriculture and NatloAaI Programme on 
01gMic pftMiuctiGn .ndId·.1n 2008 ccwMAg .. .,... Statee 
including the North Eastern States. 

2237. SHRI BRAJA KISHORE TRIPATHY: WiU the 
Minister of DEFENCE be pleased to state: 

(a) the number of Defence Personnel recruited 
throughout the country during 2006-07 and2oo7..()8, Stat. 
wise; 

(b) the steps taken by the Ministry to give 
proportionate. representation to the people of tribal 
dominated States of the country; 

(c) the location-wise recnitment centres In the OOUnby 
as on date especially in the tribal areas; and 

(d) the stepe taken by the Govemment to go for 
local puR:haee of various tribal products in all def.nee 
establishments In the cour try? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) The recruitment of officers in the Army, Navy 
and Air Force is based on merit and is equally open to 
every citiZen of the country without discrimination on the 
basis of cute, creed, tribe or religion. There is, therefore, 
no state-wise allocation of vacancies in the recruitment 
of officers. 

Recruitment of Personnel Below Officer Rank (PBOR) 
in Army Is made In the block of two years on the financial 
year basis. Details of candidates recruited in Army during 
the Recruiting Year 2006-2007 are given in Annexure-A. 
The number of candidates recruited for the year 2007-
2008 is not available as the recruitment Is not completed. 
In Navy and Air Force recruitment of PBOR are carried 
out on calendar year basis. DetaHs of recruitment of PBOR 
in Navy and Air Force for the year 2006 and 2007 are 
given in the enclosed Statement-I. 

Recruitment in the Armed Forces is open to every 
citizen of India provided he or she meets laid down 
phy8lc1l, medical and educational criteria. The following 
steps are being taken by Services to step up recruitment 
from tribal dominated states of country: 

(I) The Army conducts Recruitment ralites In the 
Not1h Eastem States. WIde publicity is given to 
the Recruitment rallies. Emphuls is given on 
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organieing recruttment raIIIee In the rural and 
backward area. with the help of civil 
administration. Youth of certain areas which are 
not so well developed are given dispensation in 
educational and physical standards. 

(Ii) Navy conducts recruitment through examination 
centres. Special recruitment drives are also 
carried out in low response. remote area to fill 
up unfilled vacancies. 

(iii) The Air Force conducts Recruitment rallies for 
selection of Airmen In order to give opportunity 
to the youth hailing from tribal. remote and low 
reaponH areas. 

SI. No. Name of the State & UT 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

2 

Assam 

Andhra Pradesh 

Arunachal Pradesh 

Bihar 

Chhatisgarh 

NCT Delhi 

Gujarat 

Goa 

Himachal Pradesh 

Haryana 

Jharkhand 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Army 

2006-07 

3 

464 

1196 

20 

1628 

266 

476 

755 

11 

623 

718 

474 

850 

760 

698 

1042 

Liet of recruitment centrea In the country In reepect 
of Army. Navy and Air Force are attached as Statement-
II to IV. 

Certain Items ake fresh vegetables. fresh fruits. potato, 
onion, garlic, hay and milk which are lCaied to the Army 
are being procured from local cooperatives located at 
lnacceslible areas of J&K and North East through 
negotiated contracts. In Navy, local purchase of authorized 
provisions, which could Include tribal products, Is 
carried out by the local formations on the basis of 
competitive rates 88 per Defence Procurement Manual 
(DPM). 2006. 

2006 

4 

37 

271 

o 
323 

07 

15 

02 

02 

105 

305 

27 

112 

18 

41 

36 

Navy 

2007 up 
to Nov. 

5 

66 

78 

02 

385 

16 

08 

02 

05 

49 

215 

33 

49 

21 

107 

43 

Air Force 

2006 

6 

82 

483 

o 

1978 

07 

86 

121 

08 

170 

787 

289 

206 

97 

163 

50 

2007 up 
to 20111 

7 

57 

310 

o 
1205 

05 

60 

50 

o 

53 

611 

184 

50 

48 

248 

118 
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1 2 3 4 5 8 7 

16. Maharashtra 2138 54 27 99 37 

17. Manlpur 115 24 51 76 89 

18. Meghalaya 34' 0 03 05 01 

19. Mizoram 108 07 08 12 01 

20. Nagaland 189 10 15 10 0 

21. Orissa 763 128 79 ~19 154 

22. Punjab 1533 88 33 416 93 

23. Rajasthan 1622 205 148 876 638 

24. Slkklm 10 11 11 0 02 

25. Tamil Nadu 980 34 17 42 11 

26. Tripura 30 02 0 05 32 

27. Uttar Prade8h 3391 573 423 1739 1284 

28. Uttrakhand 1196 72 79 370 73 

29. West Bengal 989 109 22 139 107 

30. Pondicherry 01 0 01 24 04 

31. Andaman and Nicobar Islands 28 08 10 34 03 

32. Daman and Diu 0 0 0 

33. Lakshadweep 0 0 0 

34. Dadra and Nagar Haveli 0 0 0 

35. Chandigarh 0 05 0 32 15 

Total 22978 2607 2006 8813 5501 . ( 

Recruitment of POOR from Nepal In AImy-797 and Air Force-01 In the year 2006 

Stetement II 2 
List of Rscruiting O~nisation (R«:tUiting 0IIictI end 

3. Hissar (ARO) Anny RtlClUiting 0ffictJ) of Anny 

SI. No. Place (Recruiting Offk:e/Army 4. Charkhl Dadri (ARO) 
Recruiting Office) 

HilnelMl ",.." 
2 

Hlltyllnll & ur of ChIIndigllth 5. Palampur (ARO) 

1. Ambala (RO) 6. Himlrpur (ARC) 

2. Rohtak (ARO) 7. Shimla (ARO) 
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2 2 

8. Mandi (ARO) 31. Alwar (ARO) 

Kalf18fBG, K~_ GtNI IIIId UT of MIIhtI 32. Jhunjhunu (ARO) 
& Lalr8hM:JwHp 

33. Jodhpur (ARO) 
9. Bangalore (RO) 

34. Kota (ARO) 
10. Mangalore (ARO) 

P~b and Jsmmu and Kashmir 
11. Belguam (ARO) 

35. Jalandhar (RO) 
12. Trivandrum (ARO) 

36. Amritsar (ARO) 
13. Calicut (ARQ) 

37. Ferozpur (ARO) 
Tamil Nadu. Andhrs Prsdllsh, UT 01 

38. Patlala (ARO) Puduchllrty and Andaman & Nicobar 
Islands 39. Ludhlana (ARO) 

14. Chennai (RO) 40. Jammu (ARO) 

15. Trichirapalli (ARO) 41. Srinagar (ARO) 

16. Coimbatore (ARO) WlISt Bsngsl, Sildtim and Olissa 

17. Secunderabad (ARO) 42. Kolkata (RO) 

18. Guntur (ARO) 43. Siliguri (ARO) 

19. Vishakapatnam (ARO) 44. Kanchrapara (ARO) 

Bihar and Jhal'khsnd 45. Berhampore (ARO) 

20. Danapur (RO) 46. Cuttack (ARO) 

21. Muzaffarpur (ARO) 47. Sambalpur (ARO) 

22. Gaya (ARO) 48. Gopalpur Cantt (ARO) 

23. Katlhar (ARO) lJItar PnIdssh and lhfBfllklMnd 

24. Ranchi (ARO) 49. Lucknow (RO) 

Madhya PflldtI6h and ChhIIlti8gllm 50. Meerut (ARO) 

25. Jabalpur (RO) 51. Bareilly(ARO) 

26. Gwalior (ARO) 52. Agra (ARO) 

27. Mhow (ARO) 53. Varanasi (ARO) 

28. Bhopal (ARO) 54. Arnethi (ARO) 

29. Raipur (ARO) 55. Lansdowne (ARO) 

RS/Mlh8n 56. Almora (ARO) 

30. Jaipur (RO) 57. Pithoragarh (ARO) 
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2 2 

Mahsl1l8hlnl, G~18/ and Union T.ni1rN'itJ8 3. Arakkonam 
01 Daman & Diu and DMJrs .nd N.gsr 

4. AJmora Havtlli 

58. Pune (RO) 5. Chennal 

59. Mumbai (ARO) 
6. Chllke (Ori888) 

60. Nagpur (ARO) 
7. Coimbatore 

8. Kolkata 
61. Kolhapur (ARO) 

9. Dehradun 
62. Aurangabad (ARO) 

10. Deihl 
63. Ahmedabad (ARO) 

11. Srlnegar 
64. Jamnagar (ARO) 

12. Ranchl 
Asssm, Mtl{Jhsla~, Arullllchsl Pl'lldtlsh, 
Nagslsnd, Msnipur and Tllpurs 13. Goa 

65. Shiliong (RO) 14. Guwahatl 

66. Jomat (ARO) 15. Jabalpur/GwaJlor 

67. Narangl (ARO) 16. Gangtok 

68. Rangapahar tARO) 17. Jalandhar 

69. Silchar (ARO) 
18. Jammu 

70. Aizawal (ARO) 
19. Jamnagar 

20. Jodhpur 
NtlfJlJl and Bhutan 

21. Kanpur 
71. Kunraghat (RO) 

22. Koehl 
72. Ghoom (ARO) 

23. Kohfma 
DBlhi lind Di61tJ1 01 GUtg«lfl, MiI_t snd 
Faridsbsd 01 HMys". 24. Karwar 

73. Delhi Cantt (IRO) 25. Lonavla 

26. Leh 

sr.""'n' '" 27. Vi8alchapatnam 
List 01 flSCfUiting c.nt1fJ 01 S.iIoIs in Indian I*vy 

28. Shlmla 

SI.No. Recruitment Cent .... 29. Mumbai 

2 30. ShiHong 

1. Aizawal 31. TrinaIveIII 

2. Ambala 32. Port BlaIr 
III 
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S""""nt IV 

List of AinntNI S8Isction CtH1Irt1 (ASC) 

SI.No. Place 

1. Ambala 

2. New Deihl 

3. Kanpur 

4. Barrackoore 

5. Jodhpur 

6. Mumbai 

7. Bangalore 

8. Tambaram 

9. Bhubaneewar 

10. Blhta 

11. Guwahati 

12. Begumpet 

13. Cochin 

14. Bhopal 

Semkonductor ..... ufllcturlng Unite 

2238. SHRI K.S. RAO: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
be pleased to state: 

(a) the problema.beIng identified for aeml-conductor 
manufacturing units in bringing higher level of inv8ltment 
in .the .ector; 

(b) the financial and other incentive8 availablelbeing 
extended to manutacb.Ntng unIIa to encourIIg8 Investors; 

(c) the estimated requirement aIongwtth production 
capacity projected to be created during the next three 
years for semiconductors and other -equipment, machinery 
and parts thereto; 

(d) whether the Government propoees to _initiate staps 
to encourage manufacturing of 8emi-conductors and 
development of nano-technology to meet the entire 
projected demand from domestic: production to ensure 

fast expansion of communication network and information 
technology sector; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) to (e) The semiconductor 
industry and other high tech Industries are characterized 
by constraints that challenge their viability. These are 
highly capital intensive and have to deal with constantly 
changing technology. No significant investment has been 
made in semiconductor Industry in the country, the main 
reasons being: the lack of ready Infrastructure to attract 
investments as compared with other countries. the lack 
of a national policy framework In the past; and the 
domestic market in India not being large in the past to 
gain attention of the global players. 

As per a recent study conducted by Frost and 
SUllivan, the total available market for semiconductors In 
India Is expected to reach US$ 6.8 blHion by 2010 and 
US$ 15.5 billion by 2015. The extent to which productlonl 
manufacturing capacity that would be created for 
semiconductors in the next 3 years will depend the 
response of the Investors to the SIPS scheme announced 
by the Govemment. 

The Special InCentIve Package .Scheme (SIPS) to 
encourage Inveatments for setting up semiconductor 
fabrication and other micro and nano technology 
manufacture industries In India, has been announced by 
the Govemment vide Gazette Notification No. 78. Part I. 
Section I dated 21st March, 2007. In accordance with 
para 7.1 of the notification, an Appraisal Committee has 
been constituted by the Department of Information 
Technology (DIT) under the Chairmanship of Additional 
Secretary, o IT. Further. for the effective functioning of the 
AppraIsal Committee, a set of guidelines have also been 
ilaued on 14.9.2007. The SIPS Notification as well as 
Gulde11ne8 for the Appraisal Committee are also available • 
on the website of DIT (http://www.mit.gov.in). 

GnIIn Export Scam 

2239. SHRI PRABHUNATH SINGH: Will the Minister 
of CONSUMER AFFAIRS. FOOD AND PUBLIC 
'DISTRIBUTION be pleased state: 

(a) whether the Central Bureau of Investigation has 
aince ~I"'d Is Invedgation Into the grain export acam 
in 2004; and 

,-
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(b) if so, the details and outcome thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

Retell Trade 

2240. SHRI K. SUBBARAYAN: 
SHRI SWADESH CHAKRABORTY: 
SHRI L. RAJAGOPAL: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the extent of Foreign Direct Investment (FOI) 
entering the retail sector in the country alongwlth the 
Dumber of Malls and Outlets opened by the Multi-National 
Companies (MNCs); 

(b) the growth registered in the retail market during 
the last three years; 

(e) the extent of employment generated in the country 
in retail sector by the entry of the organised sector; 

(d) whether the Govemment has defined the single 
branded retail for the purpose of allowing FDI in retail; 

tel if so, the details thereof; and 

(f) the commodities allowed to be sold through the 
organised retailers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No 
Foreign Direct Investment (FDI) in the Retail trading except 
for Single Brand product retailing where FDI upto 51% is 
permitted with prior Government approval subject to the 
following conditions: 

(i) Products should be sold and should be of a 
single brand only 

(ii) Products ahould be sold under the urne brand 
internationally . 

(iii) Single brand product retailing would cover only 
products which are branded during 
manufacturing. 

Till August, 2007, 18 proposal for single brand retail 
have been approved. 

(b) As per the GOP estimates of the Central Statistical 
Organisation (CSO) th growth rate in GOP of trade sector 
as a whole has been estimated as 7.5 per cent during 
the year 2004-05. Separate official estimates of rate of 
growth of share of retail sector in GOP are not available. 

(c) As per two latest quinquennial rounds of National 
Sample Survey Organization on employment, and 
unemployment opportunities on Current Daily Status basis 
in trade, hotel and restaurant sector (Including retail trade) 
have been estimated at 37.58 million In 1999-2000 (56th 
round) and at 47.99 million in 2004-05 (61st round). Share 
of trade, hotel and restaurant sector in total employment 
was estimated at 5.87% in 1999-2000 and at 7.39% in 
2004-05. Data Is not available separately on employment 
in retail sector. 

(d) and (e) As per reply given at part (a) above. 

(f) Organized retailers register their shops with 
concerned authorities in various StatelUT Governments 
in respect of the commodities sold by them. There is no 
express ban on nurnberltype of commodities sold by 
domestic organized retailers. 

Rural information Technology Network 

2241. SHRI P.C. GADDIGOUDAR: 
SHRI K. VIRUPAKSHAPPA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has any proposal for 
setting up of Rural Information Technology Network in 
the country; 

(b) H so, the details thereof; 

(c) whether any problem has cropped in the first 
pha.. of the new projects; and 

(d) " so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No. However, the 
Government has recently approved a Scheme for providing 
support for establishing 100,000 broadband, Internet 
enabled, Common Service Centres (CSCs) in rural areas 
of the country. These Centres would be opened In the 
ratio of 1 CSC for every 8 Cenaue vlliagesfn a State. 
These Centres would provide a mix of Govemment and 
private Services in rural areas. While the State 
Government would decide the exact nature of Government 
services to be provided, the nature of private services to 
be provided would be determined by the entity selected 
for estabUshlng the cSCa. It Is expected that non 
government services like computer education, agriculture 
consulting, insurance, edutainment etc. would be delivered 
through these centres. The Scheme Is to be Implemented 
in a public private partnership. The full detaila of the 
Scheme are available in the CSC guidelines which are 
accessible at www.mit.gov.in . The total outlay of the 
Scheme is Rs. 5742 crores, including the cost of 
establishment of the CSCs and their operation for four 
years thereafter. The Government support In the form of 
Viability gap funding Is estimated to be As. 1649 crores, 
with the balance coming from private sector investments. 
These centres would thus be available for a variety of 
uses in rural areas including computer education, raising 
awareness about IT in rural areas etc. The Scheme Is 
currently under implementation. 

(c) and (d) No significant problems have cropped up 
in the implementation of the Scheme. However, It may 
be mentioned that since the implementation of the CSC 
Scheme is being carried out by the State Governments, 
the speed of implementation of the Scheme Is dependent 
on the initiative and interest shown by the States in 
implementing the Scheme. 

Valdyanethan Committee 

2242. DR. LAXMINAAAYAN PANDEY: 
SHAI CHANDRA MANI TRIPATHI: 

WIH the Minister of AGAICULTURE be pleased to 
state: 

(a) whether some State8 have raised objections to 
some of theprovlalons of the package baHd on the 
second report of Valdyanathan CommIttee; 

(b) if so, the details thereof; 

(c) whether the Government propose. to make 
amendments in the revival package of Aural Co-operatlve 
Credit Institutions; and 

(d) if so, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
AGRICULTUAE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHUAIA): (a) 
to (d) Government of India has sought the views of the 
State Governments on the Report submitted by 
Vaidyanathan Committee for Revival of Long-Term 
Cooperative Credit Structure (LTCCS). Some of the State 
Govemments have furnished their views and suggested 
modfIcatIonslchanges In respect of some recommendations 
of the Committee. The suggestions mainly relate to shHtlng 
of cut-off date for the purpose of cleansing of the balance 
sheet, eligibility criteria, freedom of affiliation with higher 
structure of their choice, freedom to borrow from 
alternative Financial Institutions and proportion of sharing 
of losses between Government of India, State 
Governments and units of LTCCS. 

The Government of India had a meeting with MIniIt~ 
of varloul Statee on this iaue on 10th October, 2007. 
The observationelluggeetione of the State Govemme"'f 
win be kept In view in finalizing the Revival Package for 
LTCCS. 

{Englitlhj 

FIlling up of Vacant Poetl 

2243. SHAI SUNIL KHAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether a large number of vacant posts of grade 
'C' are stili lying pending before the Ministry; 

(b) If so, the details thereof and the reasons therefor; 
and 

(c) the time by which the vacant posts are likely to 
be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (8) to (c) The details of vacant 
posta in group 'C' are as under: 
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Ospsrtmsnt of TslBcommunlcstions: 

At present there are 564 vacancies in group 'C' . 
FHling up of the vacancies for direct recruitment Is pending 
for want of clearance from the Screening Committee as 
required in terms of DoP& T's instructions regarding 
optimization of direct recruitment to civilian posts. As the 
process of absorption of ITS Group 'A:, officer in BSNU 
MTNL has not yet been finalized, the sanctioned strength 
of various groups posts including Group 'A' & 'C' could 
not be determined, as a result of which clearance at the 
Screening Committee for filling up Direct Recruit vacancies 
is held up. Vacancies tor promotion are being tlHed up. 
As regards filling up of the post of Manager Grade-II, 
DoT Canteen, DoP&T has issued instructions tor 
re-categorlzation of Departmental Canteens and also for 
re-fixation of norms for canteen staff. The re-categorlzation 
of departmental Canteen of DoT in Sanchar Bhawan is 
in process. Regarding the post Computer (GCS), the 
selected candidate did not join. Case for filling up the 
post has been initiated. 

Dtlpstfmtlnt of Posts: 

At present there are 26,054 vacancies in group 'C' 
Filling up direct recruitment vacancies is a time consuming 
process as certain prescribed pre-requisite procedure have 
to be followed before resorting to direct recruitment in 
any grade such as approval' of Screening Committee, 
clearance from the Surplus Cell, reporting of vacancies 
to SSC, conducting examination by the various nodal 
agencies, verification of character and antecedents of 
persons recommended for appointment etc. Promotional 
posts are filled by holding DPCs and Departmental 
Examination. 

Ospsrtmsnt of InlorinBtidn.. -TlIChnology: 

At present there are 127 vacancies in group ·C'. 
Filling up the posts for Direct Recruitment are subject to 
the guidelines issued by DOPT from time to time regarding 
optimization in recruitment through Annual Direct 
Recruitment Plan (ADRP) and approval of the same by 
Screening Committee. This exercise is underway in the 
Department. However, the Department is proposing 
exemption of S&T Posts from the purview of ADRP, which 
would also necessitate exemption of non-S& t Posts. As 
far as other posts to be filled up under promotion quota 
are concemed, action has already being initiated to fill 
up such posts as per prOvisions in the Recruitment Rules. 

DryI.nd FMnlng 

2244. SHRI MAHAVIR BHAGORA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the detalll of the Central schemes being 
implemented at present for dryland farming In the country. 
State-wlae; 

(b) the existing provisions for allocation of funds for 
the said schemes and the funds allocated for the said 
schemes during the last three years, State-wi .. ; 

(c)· whether the GovernmeM has made any 
assessment of the said schemes; and 

(d) if .80, the details thereof during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The watershed programmes/schemes are being 
implemented by Govemment of India for develbpment of 
degraded and rainted a ..... including drylanda. Following 
schemes are implemented by the Ministry of Agriculture 
and Ministry of Rural Development: 

Mlnlltry of Agriculture 

(i) National Watershed Development Project for 
Rainfed Areas (NWDPRA) 

(Ii) Soil Conservation in the catchments of River 
Valley Projects and Flood Prone River (RVP 
&FPR) 

(iN) Watershed Development project In shifting 
Cultivation Areas (WDPSCA) 

Mlnlatry of Rural Development 

(iv) Drought Prone Area Programme (DPAP) 

(v) Desert Development Programme (DDP) 

(vi) Integrated Waste Land Development Programme 
(IWDP) 

(b) A statemenl-I showing the state-wise releasel 
expenditure incurred during the last three years (2004-05 
to 2006-07)' is enclosed. 

'. (c) Jind (d) Theae schemes have been 888888ed by 
diff8rent independent agencies through evaluation studies. 
The salient findings ·of evaluation $tUdie8 are giv., in the 
enclosed Statement-II. 
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R~ "".. IIIItMr dII'fwrInI ~ ..",.. tIUI'Ing 
1M IMt """. ,..,..(20tJHJ6 to 20fJ6-(7) 

(Ra. in Lakha) 

SI.No. S_ NWDPRA RVP' FPR WDPSCA DDP DPAP IWOP 

2 3 4 5 8 7 8 

1. Andhr. PrIdeIh 2041.4 1679.34 8338.0 13521.0 10568.4 

2. Arunachal PradeIh 1214.5 144.78 574.8 4449.2 

3. Assam 1008.4 88,54 1200.0 9678.9 

4. Bihar 1338.0 27.40 . 994.0 2378.0 

5. ChdIIhgarh 4478.4 905.80 4296.0 6046.4 

"6. Goa 810.3 24.1 

7. Gujarat 4171.3 5397.17 13831.0 9044.0 6204.0 

8. Haryana • &12.1 832.28 4534.0 1654.8 

9. Himachal Pradesh 828.1 2587.11 1558.0 1454.0 5782.3 

10. Jammu and Kahmir 327.8 8021.22 1983.0 743.0 2205.1 

11. Jharkhand 3380.9 3374.00 3100.0 741.9 

12. Karnataka 8892.7 3299.19 7228.0 8415.0 8168.3 

13. Kerlla 2809.9 690.84 1197.9 

14. Madhya PradeIh 4854.3 2808.15 15889.0 10816.6 

15. Maharaahtra 5846.1 5478.26 13888.0 5679.9 

16. Manipu. '1917.0 183.92 1200.0 2734.3 

17. MeghaJaya 1487.2 11.48 1147.6 2200.8 

18. Mizoram 2701.9 587.35 1800.0 2953.9 

19. NapIancI 2083.5 444.00 2100.0 8885.7 

20. OriS88 4410.4 410.30 4714.0 5826.8 

21. Punjab 1329.2 185.17 647.6 

22. Rajasthan 12426.0 6584.84 39948.0 5888.0 87992 , 

23. Sikkim •. 1 235.47 764.8 

24. TamU Nadu 7817.9 2360.98 7540.0 n83.3 
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2 3 4 5 '8 7 8 

25. Tripura 1030.1 79.86 878.7 1233.1 

26. Utt&rakhand 4125.3 1184.09 3382.0 4038.8 

27. Uttar Pradesh 4942.4 4940.70 7588.0 9781.8 

28, West Bengal 1359.5 293.82 901.0 1248.7 

29. Andaman and Nlcobar Iliand 92.9 

Total 87315.8 60535.84 8699.1 75197.0 101187.0 130543.8 

S",tem.nt " 
Impacts of I11IIjJr W.MfShtKI DBw/tJpmtInI ~ 

A. Progfllmme. of Mlnlatry of Agrlcunure 

I. NWDPRA: Evaluation studl.s conducted for 
NWDPRA r.v.als the foUowing 

• Increa.e In crop yield r.nging from 15 to 
220 % in . respect of major crops, viz; paddy 
and wheat and more than 35% In respect of 
pulses. 

• Incre .. e In cropping Intensity from ranging from 
8 to 60%. 

• Reduction In aedlrnent loa varying from 3 to 
80%. 

• Increase In groundwater recharge ranging from 
0.6 to 10 mt. 

• Significant Inc...... in family Income through 
diversified farming aystelnl; viz; agro-foraatry, 
dry-land hOltlculture, livestock development and 
household production activities In the treated 
wat8f'8heda. 

• The agro-forestry .nd horticulture plantations 
raised under the scheme have shown survival 
percentage ranging from 26 to 75%. There hu 
been inc,.... In blOom... production varying 
from 2.39 to 58%. 

• Large number of water harvesting structure. 
were created under the programme. 

II. RVP & FPR: Evaluation studiea conducted for RVP & 
FPR reveals the following: 

• Yield of agricultural crops hal Increued. The 
variation of Increue is very high, ranging from 
10% to 76%. 

• Inc,.... of cropping Intensity varying from 80% 
to 1 1 6% hal been obHrved. 

• Th.e .edlment yield .t watershed level hu 
reducec:I ranging from 17% to 84%. 

• The flood pew at the end of w.tersheda hu 
reduced to 38%. 

• The 8011 conurvatlon meuure haa Increaud 
the groundwater re-charge. T~ Incre .. e In 
groundwater table ranges from 0.5 to 2 meter. 

• The 8011 con .. rvatlon meuures have helped In 
employment generation In Nral ....... 

III. WDPSCA: Evaluation studies conducted for WDPSCA rave.. the following: 

• Significant dec,.... (30%) In shifting cultivation 
area due to adoption of permanentl .. HIed 
cuWvation has been noticed. ' 

• About 27% Jhumlaa have abandoned Jhum 
practice 

• Jhum area per family haa been reduced from 
0.84 ha to 0.56 ha 

• Suatalnable Increue In productivity of agricultural 
crops, horticultural crops, tlveltock, Inland 
fl8herle8, etc. was obeerved. In case 01 Paddy 
cultivation 13% Incre... in level of productivity 
was reported. 

• Increase in overall income by 25% 01 the Jhumla 
family as compared to pra-project w .. reported. 

• Incr.... in cropping Int.natty by 40% wu 
obeerved. 
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• Active participation and contribution of the 
watershed community In completion of all the 
planned works/activities for development of the 
watershed was effective and very useful In after 
care of asaetll created. 

• The new institutional set up viz Watershed 
Association/Panchayals has helped in promoting 
participatory approach during project period and 
even beyond project period. 

a. Prognlmme, of Mlnl'try of AUnll Develotiment 

The salient flndinge of impact ...... ment studies 
reveals: 

• There has been an overall improvement in land 
use. 

• There has been increase in the net sown area, 
gross cropped area and area sown more than 
once. 

• Number of irrigation options enhancec:l In all the 
areas where watershed projects were taken. 

• The fuelwood and fodder availability has 
increased, especially in the areas where 
emphasis has been laid on catchmenfs area 
treatment. 

• The actual number of livestock has increaaecl 
and there was a marked preference for Improved . 
breed. In many states the fishery potential has 
increased. 

• There has been changee In the cropping pattem 
from one to two crops annually. This was directly 
attributable to the availability of water in the dry 
season. In some regions adoption of improved 
crop varieties was observed in the studies. 

• There has been increase In agriculture related 
employment opportunities, among beneficiaries 
and in other sectors for non-beneficiaries. These 

o included trade, dairy, poultry, masonary etc. 
Changes in household income levels were 
noticed as high as 50%. 

• The Institutional arrangement got strengthened. 

• Peoples' participation through slow in the 
beginning got a momentum in cou.... of time. 

• In all project areas capacity building was at 
various levels. 

SettIng up of I.T. PalblCentree 

2245. SHRI THAWAR CHAND GEHLOT: win the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleued to state: 

<a) the names of the States from which proposals 
for setting up of Information Technology ParkslCent .... 
have' been. received by the Union Government during the 
current year;. and 

(b) the action takenlbeing taken by the Union giving 
approval·' to ·the proposals received? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) During the current 
financial year Department of Information Technology (DIT) 
has received a request from Government of Qujarat for 
setting up Software Technology Parks of India (STPI) 
centerI at SUral, Rajkot, Jamnagar and Bhavnagar. A 
decision has been taken to letup STPI center at Sural. 

{English} 

cal Enquiry In PDS O.,....tlOM 

2246. SHRI TAPIR GAO: Will the Mlnllter of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased atate: 

(a> whether the Public Diltribution Scheme (PDS) In 
North Eutem States particularly In Arunachal Pradelh 
has been referred to the Central Bureau of Investigation 
(CBI); 

(b) If 10, the detalll thereof and reasons therefor; 

(c) whether the CBI hal aince completed the enquiry; 
and 

(d) if so. the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) On an exceu payment of As. 193.52 
crore reported by a Special Audit Team of FCI to the 
Government of Arunachal Pradeah under the Hm TranepoI't "' 
Subsidy (HTS) Scheme during the year 2002-03 and 
2003-04, the inatter was referred to Central Vigilance 
Commission (CVC). Central VIgIlance Commission (CVC) 
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asked Central Bureau of Investigation (CBI) to Investigate 
the maHer regarding irregularities in reimbursement of HTS 
to the State. The CBI expressed Its wlWngneu to take 
up the investigation provided required notifications under 
Section 5 and 6 of the Delhi Special Police Establishment 
Act (DSPE) were issued by the Govemment of Arunachal 
Pradesh. 

(c) and (d) Central Bureau of Investigation (CBI) haa 
not completed the enquiry. 

PDS In Tribal Area. 

2247. SHRI RUPCHAND MURMU: WiD the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment has failed to provide 
Ildequate quantity of foodgrains to the poor and needy 
people in the remote and tribal areas of the country under 
Public Distribution System (PDS); 

(b) if so, the details thereof during the last two ye .... 
and the current year and the reasons therefor; 

(c) whether the Govemment haa formulated any 
concrete policy to provide the benefits of the PDS in the 
said areas; and 

(d) If so, the datal .. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Question doe. not .rIM. 

, (c) and (d) The Targeted Public Distribution System 
(TPDS) has evolved as a system of management of 
d'-rlbution of foodgralns .t affordable price. to poor 
sections of .ocIety. TPDS II supplemental In nature and 

. Is Intended to make available half requirement of 
foodgralns of 8.62 crore BPL households. For focused 
coverage of the poorest of the poor families under the 
TPDS, Antyodaya Anna Yojana (AAY) is under 
implementation since December, 2000. Presently 2.42 
crores families have been covered under It .. per datal .. 
given In the enclosed statement. They are being 
distributed rice at Rs. 3/- and wheat at Rs. 2/- per kg. 
o 35 kg. per family per month In tribal as well 81 non-
trlb.1 bIocka. 

Statement 

Sts/us of itftInIIfaHDn of HoustIhoIds undttIr AA Y (Nonnsl " Additions/) 

(Fig. In 1aIch) 

S.No. StateslUTs No. of BPL families Estimated No. of MY Families 
as on 1.3.2000 MY famllie8 identified & Ration 

Carda lasued 

2 3 4 5 

1. Andhra Pradesh 40.63 15.578 15.578 

2. Arunachal Pradesh 0.99 0.380 0.380 

3. Auam 18.38 7.040 7.040 

4. Bihar 65.23 25.01 24.285 

5. Chhattlsgarh 18.75 7.189 7.189 

6. Delhi 4.09 1.568 1.502 

7. Goa 0.48 0.184 0.145 
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2 3 4 5 

8. Gujarat 21.20 8.128 8.098 

9. Haryana 7.89 3.025 2.924 

10. Himachal Pradesh 5.14 1.971 1.971 

11. Jammu and Kaahmlr 7.38 2.822 2.567 

12. Jharkhand 23.94 9.179 9.179 

13. Kamataka 31.29 11.997 11.997 

14. Ke ..... 16.54 6.158 6.968 

16. Madhya Pradesh 41.26 15.816 15.816 

16. Maharashtra 65.34 25.053 24.100 

17. Manlpur 1.66 0.638 0.604 

18. Meghalaya 1.83 0.702 0.702 

19. Mizoram 0.66 0.261 0.261 

20. Nagaland 1.24 0.475 0.475 

21. Ortua 32.98 12.645 12.646 

22. Punjab 4.68 1.794 1.794 

23. Ra;uthan 24.31 9.321 9.321 

24. Slkklm 0.43 0.166 0.166 

25. Tamil Nadu 48.83 18.848 18.848 

26. . Trlpura 2.96 1.131 1.131 

27. Uttar Pradesh 106.79 40.946 40.945 

28. Uttarakhand 4.98 1.909 1.512 

29. We.t Bengal 61.79 19.857 14.799 

30. Andaman and Nicobar 0.28 0.107 0.043 

31. Chandlgarh 0.23 0.088 0.021 

32. Dadra & Nagar Havell 0.18 0.069 0.052 

33. Daman & Diu 0.04 0.015 0.015 . 

34. Lakshadweep 0.03 0.012 0.012 

35. Pondicheny 0.84 0.322 0.522 

Total 662.03 249.998 242.084 
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{Transl8lion} 

Sale of Vacant l.8nd of VSNL 

2248. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the sale of the vacant land of Vldesh 
Sanchar Nigam Limited (VSNL) Is not being done to the 
pressure of the company whHe the vacant land is not 
covered under disinvestment and Government is 
overlooking the recommendation of the Parliamnetary 
Committee on Finance regarding the sale of the vacant 
land; 

(b) if so, the details thereof; 

, (c) the ground on which the vacant land of the VSNL 
'Was handed over to Its buyer the Tata TelecornlTata 
Group, while it was not covered under investment; 

(d) the portion of the vacant land of the VSNL lying 
with i!li buyer the Tata Group; 

(e) whether the Government has formulated any 
scheme to sell out the vacant land of the VSNL; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) There is no preesure 
from the company on Govemment to sell the vacant 
(surplus) Land of VSNL. And there Is no recommendation 
regarding sale of vacant (surplus) land VSNL by Standing 
Parliamentary Committee of Department of Disinvestment. 
Ministry of Finance. 

(c) VSNL (A Private company) is the custodian of 
the vacant (surplus) land. And the TATA Group is the 
major stake holder in VSNL. 

(d) The vacant (surplus) Land Identified prior to 
disinvestment is n3.13 Acres. MIs VSNL is the custodian 
of this land. 

(e) to (g) The Government is considering all possible 
options and the matter is under consideration of the 
Government. 

{English} 

~Hne In Poverty In South Aalan Region 

2249. SHRI JYOTIRADITYA M. SCINDIA: win the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the recent report by International Labour 
Office (ILO) has revealed a general d~lne in poverty 
and increase in productivity in the South Asian Region 
during the last decade; 

(b) If so, the details thereof indicating the change In 
the said Indices with reference to India; and 

(c) the official assessment made with regard to the 
above during the said period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. The Reports of ILO has 
revealed that there has been a decline In poverty and 
incre ... In productivity In South Asian Region during the 
last decade. 

(b) and (c) As per the ILO Report (Key Indicators of 
the Labour Marteet) share of working poor (1 US $ a 
day) in the total employment for South Asia has corne 
down from 56.6 percent in 1996 to 33.5 percent In the 
year 2006. As per the Report, the annual percentage 
change in Ll!bour productivity in South Asia was 
2.3 percent in 1996, which further increased to 5.8 percent 
in the year 2006. In case of India, the annual growth 
rate of Labour Productivity (defined as value added per 
person employed) during 1980 to 2005 was 3.7 percent. 
Poverty ratio, In India, which was 36 percent in 1993-94, 
has come down to 27.5 peraent in 2004-05 (Uniform 
Recall Period bases). 

{Tfllnsllllion} 

Agent. In Poet offIcu 

2250. SHRI ANANT GUDHE: Win the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether case. of consumers being entrapped by 
the Recurring Deposit agents in pqIt offices have come 
to light; 
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(b) If 10, the datal.. the..,; 

(c) the action being taken against these corrupt 
agents and officials colluding with them; 

(d) whether the Govemment propoaea to reimbu,.. 
the money of the Recuring DepoIit (RD) .-nowt deposited 
by consumers to these agents; 

(8) if not, the reason. therefor; and 

(f) the number of such cases reported 10 fa" State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) CUes of defrauding the 
d8posItors of Recurring Deposit Accounts of Post OffIce 
Savings Bank by Mahlla Pradhan Kshetrlya Bachat Yojna 
(MPKBY) Agents have been notlcecl. 

(b) Total 86 c.... as In (a) above, have been 
detected in various P08t 0ffIcea of the Country. Three 
typ.s of frauds are noticed wi. (I) the amount was 
collected by the MPKBY Agents from the depoeitors but 
not credited in the P~8t OffIce, (II) the amount wu .hown 
as deposited by falsification of records like making entries 
and impre .. ing postal stamps In pus bookB In collusion 
with postal employees, and (III) mlsu.ing the blank 
withdrawal forms got deceitfully signed from depositors 
while opening the account, or forging signatures of 
depositors to get maturtty/premBture cloture amounts. 

(c) The ag.ncy sanctioning authorltlel I.e. the Small 
Savinga Authorities of State Govemmenta are asked to 
cancel the agencies of errant MPKBY Agents. The c .... 
are also reported to police. Disciplinary action is also 
taken against the postal officials involved for their 
complicity. 

(d) and <e> In cases where the authenticated entries 
of deposits are produced by the depositors establishing 
entrustment of deposits to the post office, justified clalm8 
of the defrauded depositors are senled. In abeence of 
any such proof, the Department of Posts II not liable for 
reimbursement of money given by depositors to the 
MPKBY Agents. 

(f) State-wise details of the number of such cues 
reported are given in the enclosed Statement. 

,.",. of SIlI_ MId numbtIr of c.. whtInI 
R«;uI7ing /Mpo$II ~ Entmpp«I ~ 

in 1M PtJIII6 0I6t:tI$ 

SI. No. Name of States Number of C .... 

1. Chhattlsgarh 4 

2. Delhi 5 

3. GuJ_rat 6 

4. Karna~ 2 

5. Kerel_ 41 

6. Maharashtra 9 

7. Madhya Pradesh 2 

8. Tripura 1 

8. Ortssa 2 

10. Punjab 2 

11. RaJasthan 4 

12. Tamil Nadu 4 

13. Unar Pradesh 3 

Total 85 

No cues are reported from other States. 

{E"IJII8h/ 

Employment to Agrlcultura' Graduates 

2251. SHRI M. RAJA MOHAN REDDY: Will the 
Miniater of AGRICULTURE be pleaaed to state: 

<a) whether 43 per cent of agricunure graduat .. and 
23 per cent of post-graduates In rural area. are 
unemployed as on date; 

(b) If so, whether the Govemment has conducted 
any survey In this regard; 

(c) If so. the details thereof; and 
, 

(d) the steps taken to provide employment to such 
youths? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SH~I KANTILAL BHURIA): (a) 
to (c) A study was got conductecl by the Indian Council 
of Agricultural Research through the Institute of· Applied 
Manpower Research (IAMR). AS per the study, the poslllon 
of employability is as follows: 

Employed 

Pursuing. for higher studies 

Unemployed 

Self-employed 

Graduates 
(%) 

'*'~- ... 
38.3 

11.3 

42.7 

. ~4.7 

Post· 
Graduates (%) 

57.3 

10.1 

22.5 

4.6 

(d) The In.dian Council of Agricultural Reaearch! 
Department !..9f Agricultural R .... rch & Education h .. 
launched ",ogrammes like experiential learning, hands-
on-training, curricula revision etc. so that the gradu.tes 
and post-graduates produced by the Universities po88888 
entrepreneurial skills and confidence to enhance their 
employability including self-employment. 

Import of Wheet 

2252. SHRI CHANDRA BHUSHAN SINGH: 
SHRI HEMLAL MURMU: 
SHRI ANANTA NAYAK: 
SHRI M. SHIVANNA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANWAR HUSSAIN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the production of wheat during the lut three years 
and current year .Iongwlth the estimated production of 
wheat in the country during the ensuing HUOn; 

(b) whether the Govemment hu finalised a proposal 
tor import of additional quantum of wheat during the 
current year to increase the buffer stock; 

:(c) if so. the details :thereof;· 

(d) the reasons for wheat Import despite adequate 
availability In the country; 

(e) whether the tender for said Import has been 
floateel; 

(I) If so, the details thereof and the response of 
exporting countries thereto; and 

(g) the stepe taken to ensure availability of foodgrains 
including wheat in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The production of wheat in the country during 
the lut three crop years Is as follows. 

(in lakh tonnea) 

Crop Year Production 

2003-04 721 

2004-05 686 

2005-06 694 

2006-07 749 (4th Advance Estimate) 

2007-08 SOWing Is under progreu· 

"Estimate of production will be releaaed by Department of 
Agriculture and Cooperation In January, 2008. 

(b) to (d) Since procurement was only 111.27 lalch 
tonnes in RMS 2007-08 as against the estimated 
requirement of 150 lakh tonnes of wheat for TPDS, other 
welfare schemes and relief work for natural calamities 
etc. Govemment has decided to import 23 lakh tonnes of 
wheat for Central Pool out of which orders have been 
placed for Impart of 13.06 lakh tonnes. 

(e) and (f) Out of the 13.06 lalch tomes of wheat, 
6.11 Iakh Mr, has been contracted at a weighted average 
price of US $ 325.59 per tonne C&F (FO) for import 
from Canada, Ruuia or any other country as per the 
sellers' choice. Another 7.96 lakh tonnes has been 
contracted at a weighted average price of US $ 389.45 
per tOMe CIF (FO). 
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(g) the steps taken to ensure availability of foodgrains 
including wheat in the country are given In the 811C10Hd 
Statement. 

To increase cereals production, Centrally Sponsored 
Integrated Cereals Development Programme (lCDP) in 
Rice, Wheat and Coarse Cereals is in operation from 
October 2000. Under these schemes, assistance is 
provided on 90: 1 0 basis between the Government of India 
and the State Govemments for propagation of improved! 
hybrid production technology, pest management, farm 
implements, installation of sprinkler irrigation syetem, 
varietal replacement and production of certified seeds. 
Likewise, to increase the production of pulaea, Centrally 
Sponsored Scheme Mlntegrated Scheme of Ollseeds, 
Pulses, Oil Palm and Maize" (ISOPOM) is under operation 
since 01.04.2004. Under this scheme, assistance is 
provided on 75:25 basis by the Gov9mment of India and 
the State Governments. 

Government of India has also initiated two schemes 
lor increasing foodgrains production and improving the 
agricultural growth in the country. Theee are (I) National 
Food Security Mission (NFSM), and (Ii) Rashtrlya Krishl 
Vikash Yojana (RKVV). NFSM has been launched in the 
country from 2007-08. It aims at increasing the production 
of rtce by 10 million tonnes by the end of the Eleventh 
Plan (2011-12). This along with the Rashtrtya Krlshi Vikash 
Yojana will improve the supply position of foodgralns 
including wheat. 

Participation of Prlvat. Sector In Defence 
Production 

2253. SHRI ASADUDDIN OWAISI: 
SHRI RAKESH SINGH: 
SHRI SUNil KHAN: 

Wiil the Minister of DEFENCE be pleased to state: 

(a) whether the deliberations on the recommendations 
made by the Kelkar Committee have been completed; 

(b) if so, the details thereof, alongwith the extent to 
which Private Sector participation in Defence production 
has increased so far after permitting Indian Private Sector 
with Foreign Direct Investment (FDI); 

(c) whether the Government has not been able to 
utiHze full capacity CfHted in the public sector enterprises; 

(d) If 80, the reasons therefor and the measures 
taken to utilize maximum capacity of Public Sector 
Enterprises in Defence production; 

(e) the present share of indigenous production in 
Defence procurement and the expenditure incurred on 
indigenous equipment vis-a-vis imported ones for the last 
three years; and 

(f) the steps being taken by the Government to 
encourage Private Sector and Public Sector Enterprises 
so as to minimize dependence on import? 

THE MINISTER OF STATE IN THE MINISTRV OF 
DEFENCE (RAO INDERJIT SINGH): <a) and (b) Ves, Sir. 

Out of total 40 recommendations In part-I of Kelkar 
Committee report, 26 recommendati~ns were accepted 
for implementation out of which 18 have been 
implemented so far: 8 recommendations were accepted 
for implementation with certain modifications out of which 
8 have been implemented so far. Out of remaining 6 
which were to be deUberated upon further 2 have been 
implemented and 1 has been dropped after due 
deliberations. WhHe In respect of part-II of the report out 
of 19 recommendations, 4 recommendations have been 
implemented, further action is not required/envisaged in 
respect of 13 recommendations and one has been 
dropped after due· deliberations. 

Since May 2001,when the Defence Industry sector 
was opened up for Indian private sector participation with 
FDI permi8lible upto 26%, 73 letters of Intent/Industrial 
licenses have been issued to private companies for 
manufacture of wide range of defence items. Of the 
above, a few projects have started implementation. 

(c) and· (d) The market for defence goods's user 
driven and is baaed on requirement projected by the 
services in their annual and long-term acquisition plan as 
a reeuit of which tuu capacity utilization may not always 
be feasible. 

(e) The share of indigenously produced iteme in 
defence procurement was about 71% in 2006·2007. 
Detalls of expenditure for the last three years 18 as below: 
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(Re. In crores) 

Year Indigenous Imported Total 
Equipment Equipment Expenditure 

2004·2005 12365 12937 25302 

2005·2006 18019 7362 25280 

2006·2007 25647 7710 33356 

(f) Government has taken various initiatives to 
encourage participation of Indian industries in defence 
production including provisions relating to offset, 
maintenance through Indian Industry of 'Buy' category 
items procured from overseas. Also issues Uke shared 
development cost and minimum order quantity have been 
addressed in the 'Make' procedure notified as part of 
Defence Procurement Procedure-2006. 

Auction of Spectrum 

2254. DR. RAJESH MISHRA: 
SHRI J.M. AARON RASHID: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Department of Telecommunications 
(DoT) has written to Prime Minister on the issue of auction 
of spectrum; 

(b) if so, the details in this regard; 

(c) whether some foreign firms including Rookie 
Telecom and S. Tel have offered voluntarily to pay 
Rs. 6,000 crores to DoT for allocation of spectrum; 

(d) if so, the details in this regard; and 

(e) the reasons that Govemment do not want to 
auction spectrum to telecom operators? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) and (b) Communications 
have been sent to Prime Minister on issues related to 
licencing and allocation of spectrum aspects which 
includes, among others, licensing procedures, 
enhancement of subscribers linked spectrum allocation 
criteria, spectrum charges, use of dual technology by 
telacom service providers etc. 

(c) and (d) MIl. S. Tel Ltd. In their letter have ltated 
among others, that S. Tel is of the view that the policy 
that was evolved when the industry was at ita Infancy, 
will not serve the public purpOSe now, when the Industry 
is among the most advanced. Consistent with Its 
knowledge and understanding of the bUilness of telecom 
and the high value of spectrum, S. Tel comes forward 
voluntarily to pay additional revenue share to the extent 
of Rs. 6000 crores to the DOT, over and above the 
spectrum charges revenue share payable as per the 
existing policy, over a period of 10 years from the date 
of the spectrum aHotment. This will bring into effect a 
prioritization model, which will fully subserve the larger 
public interest. 

(e) Taking into account the TRAI recommendations 
the Govemment has decided not to auction the spectrum 
of 2G services at preeent and to grant new Unified AccIeI 
Services (UAS) Licences as per the existing guidelines. 

/T,.".tionj 

Commltt.. on ContNet Llboura 

2255. SHRI RAMDAS ATHAWALE: Will the Minieter 
of LABOUR AND EMPLOVMENT be pleased to state: 

(a) whether any high level committee of IndustriaH", 
has been constituted by the ~v.mment for considering 
the Issues related to Contract l8bour (Regulation and 
AbolItIon) Act, 1970; 

(b) if eo, the clelaile and composition thereof; 

(c) whether the said committee has submitted its 
report; 

(d) if so, the details and recommendations thereof; 

(e) whether the Hon'ble Supreme Court has issued 
a directive imposing the ban on rescrultment contract 
labour wherever regular vacancies are available; and 

(f) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRV OF 
LABOUR AND EMPLOVMENT (SHRI OSCAR 
FERNANDES): <a) No, Sir. 

(b) to (d) Do not arise. 
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<e) The Ministry of Labour & Employment has not 
received any directive from the Supreme Court impoeing 
the ban on recruitment contrllct labour wherever regular 
vacancies are available. 

(f) Does not arise. 

Old Age Pen.lon through Poet OffIce 

2256. SHRI GANESH SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government are aware that Old Age 
Pension is being given through the poet offices; 

(b) if so, the details thereof; 

(c) whether the beneficiary has to himHlf fill up the 
withdrawal. form; 

(d) if 80, whether the Govemment is .contempIating 
to provide free of cost forms in aU the post offIcee of the 
country; 

<e) if so, whether the withdrawal forms not av~ 
in any ot post offices of the country and the beneficiary 
has to purchase the form from the market; and 

(f) if so, the time by which the procell of making 
pension fOIlT\& available in the poet offices would be 
finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. It is admitted that 
Old Age Pension is being paid through poet offices. 

(b) Old Age Pension is being paid In Bihar, Delhi, 
Jharkhand through post office savings bank and in 
Himachal Pradesh. Kamataka. Tamil Nadu. through money 
orders. 

<c) In case of withdrawal from post office savings 
bank account. the beneficiary is required to fill up a 
withdrawal form. 

(d) Withdrawal form for the post office savings bank 
is available free of cost In all Post Offices In the country. 

(e) Does not arise in view of (d) above. 

(f) Does not arise in view of (e) above. 

Problem of Unemployment 

2257. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH -LALAN-: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether a Group conSisting of C. Rangarajan. 
Padma Aiyar, Kaul and Seema has collectively prepared 
and submitted a docurnenUpaper wherein it has been 
stated that problem of unemployment is likely to be solved 
within next two to three years; 

(b) if so, whether any study has been conducted by 
the Govemment for ascertaining the facts and details of 
this document/paper; 

(c) if so, the details and outcome thereof; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) A group consisting of C. Rangar., 
Padma Alyar. Kaul and Seema has collectively prepared 
and published a paper titled 'Revisiting Employment and 
Growth' in September 2007 issue of ICRA BULLETIN· 
Money and Finance. 

(b) to (d) No study has been conducted by the 
Govemment In this regard. 

/Efll/lisIIJ 

Inclusion of Goalkhurd Irrigation Project a. 
National Project 

2258. SHRI HARIBHAU RATHOD: Will the Mlnl .. er 
of WATER RESOURCES be pleased to state: 

(a) whether Govemment has received any proposal 
from the Govemment of Maharashtra for inclusion of 
Goalkhurd Irrigation Project In the series of national 
projects; 

(b) if so, whether the said project has been de8lgoad 
to provide irrigation benefits to the tribal areas in Vldarbha 
region; 

(e) if so, the details thereof Indicating the area to be 
covered under the project; and 
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(d) the time by which the Government is likely to 
take decision in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAYPRAKASH NARAYAN 
YADAV): (a) Yes Sir. 

(b) Yes, Sir. 

(c) The Vidarbha Irrigation Development Corporation 
which is implementing the project has informed that total 
Irrigable Command Area (lCA) of the project Is 190000 
ha out of which ICA of 8335 ha Is in tribal area. 

(d) So far, there is no scheme in force with the 
Ministry of Water Resources for funding of National 
Projects. 

Impact of Private Sector In Dairy Induitry 

2259. DR. M JAGANNATH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Govemment has recent~ decided to allow 
entry of private sector in Dairy Industry; 

(b) if so, the details thereof and Its likely impact on 
availability of milk for consumers; and 

(c) the steps being taken by the Govemment to 
ensure availability of milk to consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) No Sir. As such there is no restriction on setting up 
of new dairy plants or expand the milk procee&ing capacity 
of existing dairy plants by the private and cooperative 
sectors, as per the provision of Milk and Milk Product 
Order-1992. 

(c) Department of Animal Husbandry, Dairying & 
Fisheries reviews/monitors the milk availability in the 
country in consui&etion with state milk federations. NODS. 
etc. 

Trade Fair. and Exhlbltlona 

2260. SHRI ABU AYES MONOAL: Will the Minister 
of TEXTILES be pleased to state: 

(a, whether the Government has taken steps to 
promote trade of textiles between India and other countries 
through trade fairs/exhibitions; 

(b) if so, the details thereof; 

(c) the details of foreign exchange earned by the 
Government during each of the last three years from 
such exhibltionsltrade fairs; and 

(d) the percentage of the earnings provided to 
encourage the Indian artisans? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Yes, 
Sir. Government is providing financial support under 
Market Development AssIstance (MDA) and Market Acceu 
Initiative (MAl) Schemes for participation in Buyer/Seller 
Meets, Trade Fairs and Exhibitions through Export 
Promotion Councils, for providing greater exposure to 
global markets. However, It is not possible to quantify 
the generation of foreign exchange through such 
exhlbltlons/falrs. The details of activities undertaken by 
the Councils have been Included in the Annual Reports 
of the Councils, which have been laid In both the Houses 
of Partiament. 

(d) The partiCipants in the Exhibitions/Fairs, are 
eligible to receive financial assistance from the Marketing 
Development Assistance funds provided by the 
Government to meet part of their expenses. 

Change In Con.umer Law. 

2261. SHRI KASHIRAM RANA: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleaaed to state: 

(a) whether the Government proposes to change the 
consumer legislation to make them more .trlngent; 

(b) If so, the details thereof; 

(c) the total number of case. of exploitation of 
consumers registered during the last three years, State-
wise; and 

(d) the total number of people held guilty in the said 
cases? 
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THE MINISTER OF STATE IN THE MINISTRY OF (c) and (d) AI Informed by the National Consumer 
AGRICULTURE AND MINISTER OF STATE IN THE Dllputes Redressal Commission (NCDRC), cases of 

MINISTRY OF CONSUMER AFfAIRS, FOOD AND exploitation of consumers & number of people held guilty 

PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and as such is not maintained, however, in all cases where 

(b) Yes Sir. There are proposals to amend the provisions the merita so warranted, appropriate relief Is granted by 

of the Consumer Protection Act, 1. to make them more the Consumer Fora. State-wise details of cases flied and 

stringent by strengthening the penalty provisions and the 
dIapoaed off by the Consumer Fora during the last 3 
years as per information fumlshed by the NCDRC, are 

powers of the Consumer Fora, among other things. given in the enclosed Statement I and II. 

smtement , 

Ysw-w;. FIling d ~I In NslitH'W CommissIon d Stsltl CommI68ion6 

(Upto 31.10.2007) 

2004 2005 2006 2007 

Filed Olepoaec:.l Filed Disposed Flied Disposed Filed Disposed 

National Commlulon 4048 4171 3878 4767 5222 4269 4902 5548 

Andhra Pradelh 1728 1022 2176 - 1281 281 1527 281 

Andarnan & Ntcobar Islands N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 

Arunachal Pradesh 1 0 4 0 4 7 6 7 

Assam 186 93 246 20 302 26 0 

Bihar 936 800 936 585 556 483 823 535 

Chandlgarh 520 581 181 112 976 821 962. 813 

Chhattiagarh 807 1054 539 874 885 895 586 632 

Dadra and Nagar HavelV 2 2 2 3 N.A. N.A. 
Daman and Diu 

Delhi 1272 1809 1294 2063 1589 2928 650 1133 

Goa 84 132 71 128 131 113 86 70 

Gujarat 3208 2588 21n 2265 2294 1888 1314 912 

Haryana 3370 407 2729 769 3025 1395 2683 1261 

Himachal Pradesh 1. 1273 1195 851 1664 2040 1722 1511 

Jammu and Kashmir 196 284 202 43 182 34 189 81 

Jhartchand 582 306 525 657 442 447 703 149 
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1 2 3 4 5 6 7 8 

Kamataka 1973 2446 2276 2823 3451 2516 2338 1774 

Kerela 1172 342 930 697 976 675 316 236 

Lakshadweep 0 0 3 N.A. N.A. NA. N.A. 

Madhya Pradesh 2423 2507 2433 2534 2970 2780 1522 1166 

Maharashtra 2763 1678 2880 1383 3183 2063 3470 2516 

Manipur N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 

Meghalaya 7 14 N.A. N.A. N.A. N.A. N.A. N.A. 

Mizoram 4 0 11 28 6 19 N.A. N.A. 

Nagaland 2 4 N.A. N.A. N.A. N.A. N.A. N.A. 

Orissa 1157 538 1119 682 1194 1096 949 1026 

Pondleherry 16 34 65 69 45 48 45 48 

Punjab 1623 898 1719 1375 1661 1187 1358 898 

Rajasthan 2615 2906 2315 3709 2817 4804 2480 4154 

Sikkim 0 3 0 1 N.A. N.A. N.A. N.A. 

Tamilnadu 3774 660 3563 934 2676 59 2777 91 

Tripura 86 105 98 255 79 102 N.A. N.A. 

Uttar Pradesh 2780 1311 2572 1881 3363 170'7 1444 1028 

Uttaranchal 648 323 292 61 241 17 349 8 

West Bengal 784 1162 773 985 659 1196 409 639 

Total 36068 25240 33323 26745 38613 29603 28494 20Q68 

Note: 'N.A.' means data not available 

"fementll 

ys.r·1fUB Filing & 0isp0s6/ in 0i8Iric1 FOIUI17S 

2004 2005 2006 2007 

FUed Olepoeed Flied OIspoaed FUed Oiaposed Filed DiIpoeed 

1 2 3 4 5 6 7 8 

Andhra Pradesh 7344 2942 7469 3414 4117 1526 5025 2149 

A & N Islands N.A. N.A. N.A. N.A. N.A. N.A. NA N.A. 
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N.A. 

2389 
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N.A. 

6342 5510 
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N.A. N.A. 
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N.A. N.A. 

7529 357 
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2 

Unar Pradesh 16944 13335 

Uttaranchal 1118 1264 

West Bengal 3470 3433 

TOTAL 131219 123174 

Nota: 'N.A.' means data not avallabla 

MI.u.. of Conc ••• lon. by Export.r. of Handicraft 

2262. DR. DHIRENDRA AGARWAL: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the misuse of concessions and facilities 
being provided to the exporters to promote the export of 
handicraft items; 

(b) if so, the details of such cases reported during 
each of the last three years, State-wise; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) No, Sir. 
There is no reported case of misuse of concessions and 
facilities being provided to the exporters to promote the 
export of handicrafts items. 

(b) and (c) Do not arise. 

Inv •• tmant In Agriculture 

2263. SHRI JAI PRAKASH (Mohanlal Ganj): Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment has seen the report 
released by the World Bank which suggests heavy 
Investment in agricultural sector for the welfare of millions 
of poor rural Indians; 

(b) it so, whether the Govemment is taking any steps 
in view of the above report; 

(c) it 80, the details thereof; and 

(d) if not, the reasons therefor? 

3 4 5 6 7 8 

19047 19108 17568 14512 11862 14446 

1064 1272 1413 898 965 1038 

3331 3009 3518 3165 2735 2466 

128767 125644 131183 123780 101647 86874 

THE MINISTER OF STATE IN THt: MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) World Development Report 2008 titled 'Agriculture 
for Development' emphasizes for greater investment in 
agriculture in developing countries. The report stresaes 
that the agricultural sector must be placed at the centre 
of the development agenda for reducing extreme poverty 
and hunger. 

As per the data compiled by Central Statistical 
Organization, the total investment in the Agricutture and 
allied sectors measured in terms of Gross Capital 
Formation (GCF) (at constant 1999-2000 prices) has 
increased from Rs. 53,840 crore in 2003-04 to R8. 57,253 
crore in 2004-05 and further to Rs. 64,131 crore in 2005-
06. Further, towards improving the growth in the agriculture 
sector, Government has initiated, inter-alia, the following: 

• Launched of National Food Security Mission 
(NFSM) with an outlay ot Rs. 4,882 crore for 
the Eleventh Plan period. It aims to add 
additional 10 million tonnes of rice, 8 miUion 
tonnes of wheat and 2 million tonnes of pulses 
by the end of the Eleventh Plan. 

• Rashtriya Krishi Vikas Yojana (RKVY), a State 
Plan Scheme, with an outlay of Rs. 25,000 crore 
aims at achieving 4% annual growth in the 
agriculture sector during the Eleventh Plan 
period, to ensure a holistic development of 
agriculture and allied sectors. 

• Providing additional resources for irrigation. 

• Strategic focus on the national agriculture 
research effort. 
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{Eng/i$IJJ 

Promotion of IT In art ... 

2264. SHRI ANANTA NAYAI<: WID the Mlnlater of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment propoaee to promote 
Information Technology enabled servicea in the country 
especially in Orissa; 

(b) if so, the detalla thereof; and 

(c) the assistance likely to be provided by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR.SHAKEEL AHMAD): (a) Govemment of India through 
Department of IT, has approved the Common Services 
Centers (CSC) Scheme on September 26, 2006 for 
establishment of 1.00,000 + CSCs across rural India for 
delivery of Govemment, private and social sector services 
to rural citizens of India including Orissa. 

(b) The Government of India has approved the CSC 
Scheme for Orissa arid accordingly administrative 
sanctions of Rs. 135.72 Cr. have been issued Including 
release of 1st Installment of Rs. 16.96 Cr. to Orissa The 
Orissa Govemment has also issued RFP for selection of 
potential Service Center Agency (SCA) 

(c) Government is providing revenue support for the 
four years in the CSC Scheme. Govemment of India has 
appOinted a National Level Service Agency (NLSA) to 
assist the States for implementation of the CSC Scheme. 

Suberna Rekha Project 

2265. SHRI PRABODH PANDA: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a> the details of Subema Rekha Project of West 
Bengal; 

(b) whether the Union Government has agreed to 
fund 90% of the total cost of this project; and 

(c) if so, the time by which this project is likely to be 
started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV):(a) Subemarelcha Barrage project (West Bengal> 
enviAge8 construction of a barrage aero .. Subemarekha 
river down_ream of ChandII dam and Galudlh barrage 
neal Bhosraghat to irrigate 1,14,198 he. annually in the 
Midnapur district of West Bengal through a left bank canal 
and Ita distribution ayatem covering a culturable command 
area of 96,880 ha. as approved by the Planning 
Commission in 1995. The project was taken up for 
conatruction in the year 1995-96 at an estimated cost of 
Rs. 215.81 crore (1987 price level). 

(b) and (c) As per the existing guidelines on AIBP, 
the Irrigation projecta benefiting drought proneltriballtlood 
prone areas are eligible for up to 900/0 grant of the project 
cost Included In AIBP depending on the extent of Irrigation 
benefits provided by the project to such area that has 
been proposed in AIBP. The extent to which, the Subema 
Rekha project could receive funding under AIBP could be 
decided on receipt of proposal from State Govemment of 
West Bengal as per guidelines of the AIBP in force. 

Irrigation being a state subject, the planning, 
execution, funding as well as priority of execution of such 
projects is within the purview of the concemed State 
Govemments. 

fTfIII1SMtitJnJ 

Tnllnlng for PDS Employees 

2266. SHRI HEMLAL MURMU: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether any scheme to provide training and 
research facilities for strengthening and upgrading the 
skills of personnel engaged In the Implementation of Public 
Distribution System had been launched; 

(b) if so, the details thereof; 

(c) whether the Govemment provides. any financial 
and physical assistance to the States under the saic:J 
scheme; 

(d) if SO, the details of the assistance provided to 
each State during each of the last three years; and 

(e) the number of persons benefited therefrom during 
the said period. Statewise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Yes, Sir. Department of Food & Public 
Distribution has provided financial assistance to Stateel 
UTs under the Central Sector Scheme 'TRAINING, 
RESEARCH & MONITORING' (TRM) for ..... ngthenlng 
Targeted Public Distribution System (TPDS) In StatealUTs. 

Departments, State Civil Supplle8 Corporation, Coneumer 
Cooperative, Super eaza,. and district level office,. 
engaged In the public distribution of euentIaI comrnodlllea. 
One time financial assistance upto Rs. 1.60 lakh w .. 
provided to the State Govemments and Union Terrltorla. 
administration for purchaae of computers for connectivity 
of Food and Civil Supplies Directorate with NIC network. 

Under this Scheme, financial assistance is provided 
upto Rs. 50,000/· for conducting one week's training 
programme, and also for holding eonferenceJwortc8hop by 
the State Govemments and Union Terrftory administrations 
to train the offleera/officlals of State Food Supplies 

Under the scheme, evaluation studies were got 
conducted on Targeted Public Distribution System through 
research institutions. 

(d) and (e) Details of aulstance provided under the 
echeme to State8IUT. during last three v.ra are given 
In the encIo8ed _tement. 

Statement 

DtI'sl/S 01 s_f6nctI ptOvIdtKI to StsfUllJrs for conducIing IMInIng WId wotlt6lltJps lor 
TPOS functIonslitls duting 1M' til,. yNl1I 

S.No. StatellUTs Proposal Amount relHHd 

2 3 4 

2004-05 

1. Bihar Training Programme 4,60,000 

2. GuJarat Tralnlng Programme 45,000 

3. Mizoram Training Programme 10,000 

4. West Bengal Training/Seminar 56.849 

Total 5,60,849 

2005-08 

1. Rajasthan Purchase of Computer 36,000 

2. Rajasthan Training progranvne 38,250 

3. Andhra Pradesh Training Programme 5,40,000 

4. Maharaahtra Regional Conference 1,50,000 

5. Himachal Pradesh Regional Conference 1,60,000 

6. Mizoram Training Programme 2,00,000 

7. Haryana Training Programme 1,35,000 

8. Nagaland Purchase of Computer 1,35,000 
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{English} 

2 
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2008-07 
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Total 
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3 
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Training Programme 
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. RegIonal Conference 

Training Programme 

Training Programme 

Training Programme 
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Training Programme 

Training Programme 

Training Programme 

ConfelWlCe 

Training Programme 

Training Programme 

Seminar 

4 

1,20,000 

44,500 

1,40,000 

27,000 

1,80,000 

1,68,000 

2,10,000 

11,50,000 

50,000 

11,25,000 

45,98,750 , 

6,512 

30,000 

4,50,000 

3,80,000 

9,82,000 

34,642 

11,820 

9,55,000 

2,70,000 

30,98,974 
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(b) the number of Cantonment Boards In the country 
which are charging octroi; and 

Charging of Octroi. by cantonment Board 

2267. SHRI VIJAY BAHUGUNA: Win the Minister of 
DEFENCE be pleased to state: 

(8) whether the Cantonment Board of Chakrata in 
Uttarakhand Is charging three percent octroi at price of 
goods entering this Scheduled Tribe area: 

(c) the reaSONl for non-abolition of the gate pass 
system by the Cantonment Board of Chakrata in 
Uttarakhend? 

THE MINISTER OF DEFENCE (SHRI A.t<. ANTONY): 
(a) CanIonment 8ofIrd, ChIIknIta is iqJoeIng and collecting,. 
Octroi at varioua rat .. on goodaIcommodItie8 and animals 
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brought within the Cantonment limits for consumption, use 
or sale. 

(b) Seven. 

(c) There is no gate pass system In connection with 
Octroi in Cantonment Board, Chakrata. 

Export of Textlle/Garmentl 

2268. SHRI M. APPADURAI: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister TEXTILES be pleased to Itate: 

Garments exports from India 

In million pieces (quantity wise) 

In US$ million (value wise) 

Source: Apparel Export Promotion Council 

(b) The targets fixed and succus achieved for the 
garments exports during the said period Is as follows: 

(Value in US $ MiUlon) 

Year Targets Achieved 

2004-05 6000 6025 

2005-06 6460 8626 

2006-07 9600 8901 

(c) In order to booet India's textiles exports and 
achieve the eet target., the Govemment has been taking 
a series of measures which, inltlr .. IiII, include:-

(i) To improve productivity and quality of cotton for 
manufacture and export of competitive 
downstream textile products, Govemment has 
launched the Technology Mi .. ion on Cotton 
(TMC). The Mission has achieved succe .. in 
increasing the productivity and reducing the 
contamination through upgradation of cotton 
market yards and modemlsation of Ginning & 
Pressing tactorlea. 

<a) the quantity and value of textiles/garments 
exported during each of the last three years and 
thereafter, Country-wise; 

(b) the target fixed and succe .. achieved for exports 
during the said period; 

(c) and the steps taken by the Govemment to achieve 
the said target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The quantity 
and value of garments exported from India during the 
lut three years ie given below and country wIN total 
value of garments exports is given In the enclosed 
Statement. 

2004-06 2006-06 2006-07 

1863.72 2356.48 2196.39 

6573.97 8828.83 8901.82 

(Ii) The Technology Upgradatlon Fund Scheme 
(TUFS) was launched to facilitate the 
modemlsatlon and upgradation of the textile 
Industry both in the orgBl"iHd and unorganized 
sector. The Scheme has been further fine tuned 
to increase the rapid Investments in the targeted 
sub-sectors of the textile industry. The coat of 
machinery has been further brought down by 
reducing the customs duty on imports. 

(iii) For speedy modernisation of the textile 
proce .. lng sector, Government has Introduced 
w.e.f. 20.04.06, a credit linked capital subeidy 
acherne .10% under TUFS, In addition to the 
existing 5% Interest reimbursement. 

(Iv) To provide the textile industry with wortd-clau 
IntrastNcture facilities for setting up their textile 
units meeting International environmental and 
social standards, a Public-Private Partnership 
(PPP) based Scheme known as the ·Scheme 
for Integrated Textile Park (SITP,- has been 
introduced In August 2005. 

(v) Goverrvnent has launched the Debt Reetn.IcturIng 
Scheme w.e.1. Sept., 2003 with the principal 
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objective to permit banks to tend to 1he textile 
sector at 8-9% rate of Interest. 

(vi) In order to cater to the gR)Wing 8IdIIed rnaJ1)OW8I' 

requirements at ahop floor level, Government II 
providing aasiatance for strengthening exletlng 
and opening new Appal eI Training and Design 
Centres (ATOCs). 

(vii) Government has al~owed 100% Foreign Direct 
Investment in the textile sector under automatic 
route. 

(viii) Government haa de-re.erved the readymade 
garments, hosiery and knitwear from SSI eecIor 
so that large 8cale Inve.tmenta may be 
encouraged In these sectors. 

(ix) National Institute of Faahion Technology (NIFT) 
h.. been set up to provide the leadership role 
in sensitizing the Industry to the concept of value 
addition by inducting trained prof_Ionals 10 
manage the Industry. Thie haa re8ulted In an 
increased demand for trained profeellona/a In 
various lectors .. rvlclng the Induatry. 

2004-2005 
51. No. Country Mn. US$ 

2 3 

1. U.S.A. 1998.82 

2. U.K. 658.85 

3. France 475.19 

4. German F. Rep 451.51 

5. U. Arab Emta. 524.31 

6. Italy 291.74 

7. Netherland 206.58 

8. Spain 209.57 

9. Canada 251.82 

(x) In the Budget (2007-08), with a view to making, 
textile indUltry mont competitive, Import duty on 
raw materials 8uch as OMT, PTA and MEG has 
been reduced from 10% to 7.5% and Import 
duty on PSF, PFY and Po/yelter chips from 10% 
to 7.5%. The peak rate of advalontm component 0' customs duty for all non-agricultural producta 
including textiles has been reduced from 12.5% 
to 10%, Education cess hiked to 3% from 2%. 
The optional exemption for entire textile sector 
other than the msm made fibre & filament yarn 
is continuing in the current budget also. Excise 
duty exemption for 16 specified silk textile 
machinery under list 3 continues. The 
concessiona/ duty of 5% on 387 machinery of 
List 30, 31, 32, 45 and 46 continues to be at 
5% and Import duty on other textile machinery 
continuous to be at 7.5%. Centrsl Sales Tax 
reduced from 4% to 3%. In addition, al/ 
companies and firms with a taxable income of 
Rs. One cront or leas has been exempted from 
surcharge on the income tax payable and this 
will be relief small and medium enterprise in 
textile sector. 

(Value in US $ Million) 

2005-2006 2006-2007 
Mn. USS Mn. USS 

4 5 

2859.16 2889.31 

948.50 945.41 

641.02 670.99 

679.96 646.45 

446.19 523.88 

384.13 443.54 

294.08 349.76 

361.22 308.40 " 
275.24 272.96 
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2 3 4 5 

10. Denmark 107.71 185.10 194.91 

11. Saudi Arab 189.21 198.74 191.12 

12. Belgium 93.95 133.17 167.38 

13. Japan 85.09 118.81 122.67 

14. Sweden 43.58 73.75 74.28 

15. Russia 105.56 21.13 69.98 

16. Mexico 44.22 65.11 62.78 

17. Swltzefiand 79.95 55.06 65.17 

18. Singapore 40.80 43.85 53.58 

19. South Africa 58.64 59.21 52.39 

20. Kuwait 50.67 43.49 47.78 

21. Other Count ..... '645.04 788.43 751.17 

Source: Monthly Statistic, of 1h. Foreign Trade of India, DOCIS, KoIkata. 

Over-Exploltlltlon of Ground WIder 

2269. SHRI NAVE EN JINDAL: Will the Mlnlater of 

WATER RESOURCES be pleued to etate: 

(a) whether a huge quantity of groundwater II being 

used tor commercial PUrpoeM by the 10ft drinks Md 
bottled drinking water companie8; 

(b) if 60, the details thereof; 

(c) whether the water WbIeI are dipping .. a r8IUIt 
ot groundwater being drawn by the88 companies; 

(d) If so, the extent thereof; 

(e) whether the Central Underground Water Authority 

has laid down any norms In this regard; 

(f) If so, the main teaturea thereof; 

(g) whether these norma are being atrtctty obeerved 

by the companies; and 

(h) If not, the action taken against them for violation 
of the norms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The ground water is used mainly for 
agricultural and domestic purposes and It Is also used 
for Indulltr1al and commercial purposes. 

(c) and (d) The studies conducted by Central Ground 
Water Board (CGWB) reveal that the water tables are 
dipping due to cumulative effect of domestic, agricultural 
and Industrial use, including wlthdrewals of ground water 
by 10ft drinks and bottled drinking purposes. 

(e) to (h) The Central Ground Water Authority 
(CGWA) has been constituted for the puIp088 of regulation 
and control of ground water management. The Authority 
has been vested with powers to Invoke penal provisions, 
as may be nece ... ry under the law. 

RevIew for Spectrum Allocation 

2270. SHRI S. AJAYA KUMAR: wm the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pIeaIed to state: 
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(a) whether the Government hU conaItIuIecI • panel 
to review the apectrum allocation; 

(b) if so, the details thereof; 

(c) whether apectrum allocation wiD be made on the 
basis of subscriber figures; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) A committee In DOT 
has been constituted to recommend the revllion of 
subscriber based spectrum aUocatlon criteria for mobile 
services. The matter Is aub-judlce before Telecom Dtaputae 
Settlement and Appellate Tribunal (TDSAT). 

Agro CllmMic Zone. 

2271. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Mlnl"er of AGRICULTURE be pleased to 
.. ate: 

(a) whether the Indian Council of Agricultural 
Research (ICAR) has conducted a study for formulating 
strategies for long-tenn mechanization of Agri Climatic 
Zones; 

(b) if so. the datal Is of the major. recommendations 
of this study; 

(c) whether the Government he. accepted the 
recommendations of this study; and 

(d) if so, the details of the steps proposed to 
encourage mechanisation of agriculture? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) Yes, Sir. The MStudy Relating to Fonnulatlng Long 
Tenn Mechanization Strategy for Each Agro-CIImatIc ~neI 
State" was entrusted to Indian Agricultural Statistics 
Research Institute (IASRI). ICAR by the Department of 
Agriculture & Cooperation in 1999-2000. The IASRI has 
submitted the study report. 

(b) The maJor recomrnendattons of thie Study report 
relattng to dIfI.,.,t agro-cIimatic zones cover the issues 
regarding Inadequate availability of fann power, improved 
agricultural implements and machinery for crop production, 
mechanization of horticultural crops, feeds and fodder 
management, biomass management. on fann post harvest 
technofogy, InfraWudure Improvements and Institutional 
framework which needs to be improved for enhancement 
of mechanization and productivity. 

Other set of recommendations at tha national level 
relate to institutional framework. testing and training, 
reeearch and development, Range of equipment. quality 
of fann machinery, special initiative for regions with low 
level of mechanization. banking nonns, assured supply of 
power and fuels. repair and maintenance of agricultural 
machinery, health & safety and agricultural mechanization 
data. 

(c) and (d) The Government (Department of 
Agriculture & Cooperation) has broadly accepted the study 
report and the study report has been forwarded to all the 
Stata GovemmentalUnlon Territories for implementation 
of the strategiM applicable to their araaalagro-cilmatic 
zones . 

{11MMIionJ 

Foreign Cu ..... ncy Exchange Count.r 

2272. SHRI PANKAJ CHOWDHARY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to start 
services like Foreign Currency Exchange Counter, goods 
tranaport and Instant Money Order as well as other 
Income eamlng services schemes at selected post offices 
of metropolitan cities to attract large number of customers 
towards post ofIIcea; 

(b) If so, the details thereof; and 

(c) the time by which the said services are likely to 
be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) The Departmem of 
Posts Is providing various services other than postal' , 
services in selected post offices in collaboration with other 
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Government and non Govemment agenc1e8 to optimally 
utilize the network and to attract I.rge number of 
customers. These services are broadly es below: 

(i) The Department has starte~ a pilot to provide 
financial inclusion in rural areas under the 
scheme of Business Correspondent in 
collaboration with the State Bank of India. A 
pilot for extending disbursement of micro credit 
to self help groups has also been started In 
collaboration with the National Bank for 
Agricultural and Rural Development. The 
Department is distributing financial instNmenta 
like Mutual Funds etc. on behalf of flnanclal-
institutions like UTI, SBI, Franklin Templeton, 
Relianee Mutual Funds etc. 

(Ii) The Department has started Passenger 
Reservation Service in collaboration with the 
Ministry of Railways. 

(iii) The Department has launched Logistics Post 
service for carrying goods and large 
consignments. In addition to basic servlcn 
comprising transportation and delivery of IogIItica 
consignments, Logistics Post aima to provide 
whole range of service on the logistics value 
chain covering packaging, warehousing, Inventory 
management etc. 

(iv) Instant Money Order (NO) is an online domestic 
money transmiaalon service, Introducecl on 20th 
January, 2006 which I. Intended for • market 
clientele requiring inatant money remIIance. At 
present iMO service is available in 571 location 
acrosa the country. 

(v) The proposal of providing foreign currency 
exchange services through post ottic.. is under 
examination in the Department of Posta. Since 
the examination of the proposal I. at a 
preliminary stage, it is not feaalble to fix any 
time frame for implementation of thle ICheme. 

{English} 

Poor Quality FoocIgraina 

2273. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) wtwther the Government has received complaints 
from various States regarding eupply of poor quality 
foodgrains to them by Central agencies for distribution 
under Public Distribution Syetem (PDS); 

(b) If ·10, the details thereof during the last three 
years and thereafter, State-wise; and 

(c) the remedial measures taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes Sir. Some complaints had been 
received from varloue Stat.. about supply of poor quality 
of foodgrains under Public Distrib4,tion System (PDS) by 
Food Corporation of India (FCI). During 2005-1)6, 
complaints had been received from Andhra Pradesh, 
Kerala, Karnataka and Bihar about supply of Inferior 
quality rice by FC!. During 2006-07, complaint had been 
received from Rajasthan regarding supply of inferior quality 
wheat by FCI for PDS. Similarly, in 2007-08, complaints 
have been received from Maharashtra & Tamil Nadu about 
poor quality foodgralns being supplied in PDS. 

(c) The Govemment had issued instructions to FCI 
that only good quality foocgra.lns conforming to Prevention 
of Food Adulteration Act (PFA) standards should be 
distributed through PDS. Besides, the following steps are 
being taken to ensure the supply of good quality 
fooc.gre.lns for PDS:-

(I) Adequate opportunities are provided to the 
officials of the State Governments/UT 
Administrations to inspect the stocks prior to 
lifting from the Food Corporation of India (FCI) 
godowns. 

(II) Instructions have been issued to all the State 
GovemmentslUT Administrations that an officer 
not below the rank of Inspector should be 
deputed to check the quality of foodgrains before 
HftIng from the FCI godowns. 

(Iii) The samples of foodgrains are to be jOintly 
drawn and .... ed by the officers of the State 
GovemmentsIUT Administrations and the FCI 
from the atocka for clilplay at the counters of 
Fair Price Shops (FPSs) for the benefit of 
consumers. 
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(iv) Instructions have been issued to all State 
Govemments that all the stocke availBle with 
the State Govemment Agencies & Fair Price 
Shops should be: regularty inlpected for their 
quality and only those stocka of wheat should 
be distributed, which meet the required quality 
specifications. 

Periodical Evaluation of Defenca Equlpm .... t 

2274. SHRI FRANCIS FANTHOME: Will the Minister 
of DEFENCE be pleued to state: 

(a) whether there Is any mechanism to continually 
evaluate the best in cl... weapons and surveUlance 
equipment required by the anned forces; 

(b) if so, whether th. lnfonnaUon Is made avaHabIe 
to the anned forces in a routine manner; and 

(c) whether there Is adequate tranaparency In the 
decision making process to ensure that the equipment 
are considered on due mertt and requirements identified? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) and (b) The Armed Forces regularly 
evaluate weapons and equipment available around the 
world on the basis of infonnation obtained through various 
sources to identify the best In class weapons and 
surveillance equipment. 

(c) Acquisition process of weapons and equipment Is 
carried out in a transparent manner provided in the 
Defence Procurement Procedure which also ensures that 
the equipment under procurement is as per the 
requirement and fulfils quality specifications. 

Child Labour In Cotton Field 

2275. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether lakhs of children are engaged in hybrid 
cotton field as reported in the Hindus/lin Timss dated 
September 27, 2007; 

(b) if so, the facts and details thereof; 

(c) whether the Government has conducted any 
Inquiry in thie regard; 

(d) if so, the details and outcome thereof; and 

(e) the remedial steps taken by the Government in 
this matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (d) No, Sir. The reports received 
from the State Govemments indicate that there are some 
cases of children wortclng In the hybrid cotton fields where 
children were found to be mostly working with their 
parents. As per the Child Labour (Prohibition & Regulation) 
Act, 1986, employment of children Is pre.ently not 
prohibited in cotton fields. However, the State 
Govemments have taken steps to ensure that children 
do not work on proceI8ft Involving handling of peatlcldes 
In the hybrid cotton fields. 

(e) Government Is regularly monitoring the 
enforcement of Child t..bour (Prohibition & Regulation) 
Act, 1986 by the Stat... In order to step up enforcement 
of the Child Labour (Prohibition & Regulation) Act, • 
fortnight long natIon-wIde 'Enforcement Drive agalnat Child 
Labour' w.. launched by the Government on 14th 
November 2007. During this period, the State 
Govemments had been 8p8Ciflcally directed to oonduct 
Inspectionwralda and also launch awarene.. campaign 
against child labour. 

Supply of Sub-Stllndard Equlpm .... t 
by BEL to Air Force 

2276. DR. THOKCHOM MEINYA: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether Bharat Electronics Limited (BEL) h .. 
been supplying sub-standard kits and equlprnent8 to Inc:Ian 
Air Force; 

(b) if eo, the details thereof; and 

(c) the details of the equipment. and kits which are 
in controversy and the objections of Air Force In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) Ne; Sir. All th~' ,. 
suppIieI made by BEL to Indian Air Force (user) are 
thoroughly inspected and tested by the Intemal Quality 
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Assurance & Testing Department as per the user approved 
acceptance test procedures. Further, the equlpments are 
also checked for physical and technical performance by 
the customer inspection agency, viz., Director General of 
Aeronautical Quality Assurance (DGAQA). Based on the 
acceptance by DGAQA a clearance note Is Issued before 
the item is supplied to the user. 

(b) Does not arise. 

(c) Does not arise. 

Safety and Security of I.T. Employ ... 

2277. SHRI A.V. BELLARMIN: Win the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government propose. to enact 
suitable legislation to ensure the aervice conditions and 
working hours for the employeea working in Information 
Technology (LT.) sector at par with their counter parts in 
other Government and Public Sectors; 

(b) if so, whether the Government proposea to 
consider to bring In suitable legislation ensuring the safety 
and security of women employe .. In I.T. eector; 

(c) If so, whether the Government propoaea to pass 
necessary statutory orders to the LT. firms, not to employ 
the women employees after 6 p.m.; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) As per the Ministry 
of Labour and Employment, IT and ITES (IT Enabled 
Services) are covered under existing labour laws. With 
regards to the Information Technology sector, the State 
Government are the -Appropriate Governments- under 
most of the labour laws and are legally vested with the 
powers to deal with the violation of the labour laws 
including the welfare measures for the employee in IT 
sector. The working conditions In the business proc888 
outsourcing (BPO) companies are largely regulated by 
the provisions of the Shops and Establishment Ad enacled 
and implemented by the State Governments and the 
working hours of the BPO employees are govemed by 
the same. However, the employees in IT sector do not 
come under the purview of the Factories Act, 1948. 

On the Issues of protection to the women employees 
of BPOeIcaii centers, the National Commission for Women 
had a meeting with the representatives of ,the BPO 
companiea Icall centers and concerned police authorities 
In DelhllGurgaon/Nolda on 17.01.2008. Based on 
dlecusslons the commission-fonnulated guide/lnea ensuring 
safety of women employees in SPO. companiellca" 
centers. The guidelines have been sent to all BPOs 
companies in Deihl, Hyderabad, Bangalore, Pune, Mumbai 
and Chennal. 

Fishery Development 

2278. SHRI ANWAR HUSSAIN: WUI the Minister of 
AGRICULTURE be pleased to atate: 

(a) whether the Govemment of Assam has aubmitted 
any propoul for development of fish production In Aaaam 
keeping In view of the huge potential of fishery 
development there; and 

(b) if so. the details thereof a10ngwith the special 
training provided to the fish farmers in the State under 
special scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Yes, Sir. Proposal for Rs.12.30 lakh under Centrally 
Sponsored Scheme on Development of Water logged 
areas & derelict water bodies into aquaculture estate in 
the Department of Animal Husbandry, Dairying and 
Fisheries and Rs.113.36 lakh for Intensive Aquaculture in 
ponda/tanks and hatcheries in National Fisheries 
Development Board have been received in the year 
2007-08. Under existing component of Centrally Sponsored 
Scheme on Development of Inland Fisheries & Aquaculture 
through Fish Farmers Development Agencies and 
Fisheries Training & Extension, 6048 fish farmers have 
been treined during 10th Five Year Plan i.e. 2002-03 to 
2006-07. 

flight Safety Record of Service. 

2279. SHRIMATI JHANSI LAKSHMI BOTCHA: Will 
the Minister of DEFENCE be pleased to state: 

(a) whether a series of air crashes this year involving 
aircraft and helicopters of the anned forces has put a 
severe strain on the flight safety record of the services; 
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(b) if so. the details of the cruhes that took place 
acr088 the country; and 

lC) the action being taken by the Ministry to Improve 
the flight safety record? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) There is no strain on the flight safety record of the 
Services. keeping in VIeW the quantum of flying effort 
achieved and operational risks .soclated with military 
flying operations. 

(b) A total number of 7 aircraft and 1 helicopter of 
the Services have crashed during the current financial 
year i.e. from 1.4.2007 till 26.11.2007. 

(c) A continuous and multi-faceted effort is always 
underway in the Defence Forces to enhance and upgrade 
flight safety. Measures to enhance the quality of training 
to improve the skill I.v.... ability to exercise sound 
jl,ldgment and situational awareness of pilots are being 
pursued. Constant interaction with Original Equipment 
Manufactures (OEMs). both indigenous and foreign. Is 
al80 maintained to overcome the technical defects of 
aircraft. Besides. anti-bird hit mealurel are al80 
undertaken. 

Import of SHd8 

2280. SHRI CHHEWANG THUPSTAN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether seeds worth crores of rupees are 
Imported every year from foreign countries to meet 
domestic requirements; 

(b) If so, the detalll thereof; 

(c) whether the Govemment has identified any region 
of our country especially for seed production; 

(d) if 80. the details thereof; 

(e> whether the Gov.mment Is aware of the fact that 
Ladakh region of Jammu and Kashmir Is Ideal for quality 
seed production due to Its unique geo-cllmatlc conditions; 
and 

(f) If so. whether the Gov.mm.nt proposes to Initiate 
steps to utilise the unique conditions In Ladakh by 
identifying the entire region as quality organic seed 
producing area to meet domestic requirements and for 
export? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) to (f) Seeds, particularly of fruits and vegetable crops. 
are Imported as and when reqUired. Similarly. Seeds of 
some crops like onion etc. are exported 'rom India. Details 
of recommendations of Exim Committee 0' Department 
of Agriculture & Cooperation 'or imports 'or the last three 
years are given In the enclosed Statement. NO region of 
the country has been Identified as luch for leed 
production. However. agro-cllmatlc conditions are a major 
'actor Influencing seed production. The Government has 
been encouraging and 888lltlng all states to produce 
quality seeds to meet their requirement under Its various 
schemes. 

Stlltement 

Pal1icum/S of ~Iions of Exim CommIItH of o.p.tlmtlnt of Agriculluffl and CocptImtion tor Import of 
&ItIdtI MId Planting M6MiMIs during /881 3 )INIS 

S.No. Name of Seede/ 
Planting Material 

2 

1. Watermelon Seed 

2. Berseem Seed 

3. Strawberry Planta 

4. Oil Palm Sprouts 

2004-05 

3 

64.730 MT 

2.062.00 MT 

4.18 lakh 

27.55 Iakh 

2006-06 

4 

0.050 

2.930 MT 

24.865 lakh 

16.5 lakh 

2006-07 

5 

7.594.00 

11.24 lakh 

31.30 Iakh 
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2 

5. Hybrid Cotton 

6. Maize seed 

7. Cabbage seed 

8. Cucumber seed 

9. Papaya Seed 

10. Banana Tissue Culture Plant 

11. Sweet Sorghum 

12. Sunflower seed 

13. Chicory seed 

3 

5.00 kg. 

12.00 kg. 

0.5 MT 

0.1 MT 

0.850 MT 

0.2 15 lakh 

0.052 MT 

0.0116 MT 

28.520 MT 

4 

12.00 kg. 

2.00 kg. 

0.645 MT 

0.095 MT 

0.500 MT 

2.10 MT 

5 

9.00 kg 

460.00 kg. 

100 kg. 

0.651 MT 

0.10 lakh 

0.050 MT 

14. Fruit Planta (Apple, Grapes, 0.938 lakh Nos. 25.17 lakh Nos. 29.12 lakh Noe. 
Berry, Citrus and Klnnoo 
etc.) 

15. Bamboo Sucker 

16. Grass Seed 

17. Pea Seed 

18. Date Palm 

19. N.em Seed 

20. Sweet Com seeds 

21. AItomeria Plant 

22. Baby com seed 

23. Soyabean seed 

24. Alter seed 

Deemed Unlveralty Statue for AFMC, Pune 

2281. DR. K.S. MANOJ: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government Is contemplating to 
accord Deemed University status to Armed Forces MedIcal 
CoUege, Pune; and 

(b) the action taken by the Government on the 
recommendations of the Standing Committee on Defence 
in their Twelfth and Twenty-third report in this regard? 

16,000 Noa. 

4,350 !be 

200 9. 

4.9 lakh Noa. 

1,SOOkg. 

2.033 MT 

0.30 lakh Nos. 

69.4 MT 

6,000 Noe. 

10.20MT 

75.00 kg. 

8.00 kg. 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) and (b) The recommendation of the 
Standing Committee on Defence to accord Deemed 
University status to the Armed Forces Medical College 
(AFMC), Pune has been conaidered by the Government. 
AI per the University Granta Commission Guidelines, 
according Deemed University status involves converting 
AFMC, Pune into a Society under the Societies 
Registration Act, 1860 or into a separate TNst under the 
Public TNst Act. After due con&ideration, therefore, the 
proposal has not bee,. found acceptable by the 
Governmenl 
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CorporIItIMtion of DMS 

2282. SHRI C.K. CHANDRAPPAN: 
SHRI GURUDAS DASGUPTA: 

Wi" the Minister of AGRICULTURE be pleued to 
state: 

(a) whether Govemment has decided to corporatise 
the Delhi Milk Scheme; 

(b) if so, the details and reasons therefor; and 

(c) the steps being taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a ) to 
(c) Yes Sir. Govemment has decided to corporatiae the 
Delhi Milk Scheme to provide more autonomy In Its 
operation and manaaement, flexibility In financial matters 
having regards to the conaumers and in organization's 
interest, to make it more efficient and viable. Expression 
of Interell (EOI) from reputed profeasional agenci .. to 
prepare feasibility report and Memorandum of 
Understanding (MOU)/Articles of Association (AoA) and 
other'related job have been Invited In the matter. 

Constitution of Multl-cllaclpllnary Panel 

2283. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleued to state: 

<a) whether Telecom Regulatory Authority of India 
(TRAI) recommended that th .... should be no cap on the 
number of service providers In any circle and auggeeted 
the constitution of multl-diciplinary panel, 88 ,."orted In 
the Hindusllln n",. dated August 30, 2007; 

(b) if so, the facta of the matter reported therein; 

(c) the sailent f.atures of the panel alongwilh the 
scopelwork assigned to it; and 

(d) the manner in which common man illlkeIy to be 
benefited? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) to (d) Telecom Regufatory 
Authority of India (TRAI), In its recommendation dated 
28.8.2007 on -Review of license terms & conditions and 
capping of number of access providers" has Inter-alia, 
recommended that there should be no cap on the number 
of access provider In any service area and constitution 
of a multkliscipllnary committee to frame a new spectrum 
aUocation criteria. 

On 7.11.2007, Government has constituted a 
Committee to recommend revised subscriber based 
spectrum allocation criterion for allocation of spectrum In 
a scientific and practicable manner. 

No capping on the number of access provider in any 
service area will increase the level of competition between 
service providers reaulting In reduction of tariff, better 
customer services, network coverage, and service quality. 

rr,.".tlonj 

Communication Network 

2284. SHRI RASHEED MASOOD: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether stili there are no proper communication 
facllltlee such as telephone, Intemet and postal service In 
the villages; 

(b) If 80, the details thereof; 

(c) the steps taken to make proper arrangements for 
the said facilltl .. ; 

(d) the present policy for opening sub-post offices In 
villages; 

(e) the total number of post offices proposed to be 
opened In the villages of Uttar Pradesh; and 

(f) the total number of vRlages in Saharanpur district 
selected for opening of post offices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The details of the 
telephone, intemet and postal service In the villages of 
the country are given below: 
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T.lephone. 

The work of providing telecom facilities to uncovered 
villages has been taken up under Bhart Nlrman 
Programme. 16,302 villages remain to be linked with 
communication network as on 30.9.2007. This excludes 
villages having population lees than 100, lying in thick 
forestslnaxallte areas. 

Internet 

"Internet on dial-up· can be accessed in most of the 
villages where telephone facility exists. 

POltal Service 

Postal service facilities In terms of delivery of mail, 
collection of letters from letter bolCes and sale of ltampa! 
stationary at the dooratep of cuatomers II available In all 
the villages. 

(c) and (d) Following steps are being taken to make 
proper arrangements for provision of telephone, Intemet 
and postal service facilities in the villages: 

TeI.phone 

Universal Service Obligation Fund (USOF) has 
entered into an agreement with Bharat Sanchar Nigam 
Limited (BSNL) in November 2004 for provilion of VBIage 
Public Telephones (VPTs) in remaining 66,822 
unconnected villages of the country. This excludes villages 
having population less than 100, lying in thick forest areas! 
naxalite infested areas etc. As on 30th September 2007, 
out 01 these 66,822 villages, 50,520 eligible villag88 have 
already been provided with VPT facility and the remaining 
16,302 villages will be provided with VPT by June, 2008. 

Internet 

BSNL has planned to Install equipment In 23,000 
rural exchanges in phas.1 rural development plan, from 
which broadband facility shall be extended to 25,000 
villages. Additionally, BSNL is also planning to provide 
wireless broadband through WiMax technology in 1000 
blocks, which is expected to cover 25,000 villages by 
June 2008. 

POlt.1 Service 

Post offices are opened subject to fulfillment of 
prescribed norms of distance, population, Income and 

availability of resources. All the villages where opening of 
separate Post Office Is not justified are provided basic 
Postal facilities through the nearest existing Poat Offlcel 
Panchayat Sanchar Sewa Kendra. Departmental Sub Poet 
Offices in rural areas are opened/Gramin Oak Sewak 
Branch Post Offices (GDSBO.) are upgraded into 
Departmental Sub Post Offices provided the conditione 01 
minimum workload of 5 hours and permissible limit of 
lou of Rs. 2,400 per annum (for normal are88) and 
Rs. 4,800 per annum (for hilly and tribal areas) are 
fulfilled. 

(e) During the financial year 2007-D8 It Is proposed 
to open 12 Gramin Oak Sewak Branch Poet Offices In 
the villages of Uttar Pradesh. Moreover, it Is aleo proposed 
to provide 30 Departmental Sub otIIceI In ruraVurban 
areas of Uttar Pradesh either by upgradation of GDSBOa 
or opening of new Departmental Sub Offices. 

<f) In the villages of Saharanpur District of Uttar 
Pradesh there is no justified demand pending for opening 
of a new post office. 

{English} 

SUrvey on Conaumer PrwfeNnce for FoocIgraIna 

2285. SHRI DALPAT SINGH PARSTE: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBUC 
DISTRIBUTION be pleased to state: 

<a) whether any survey has been conducted to identify 
the Consumer preference for fOodgralnl particularly wheat 
and wheat flour in the country; 

(b) if so, the details thereof Indicating the procedure 
followed In the survey, Statewise; and 

(c) the findings of the said survey particularly with 
reference to Tribal and Scheduled Caste dominated 
regions In Madhya Pradesh, State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) and (c) Question does not arise. 

InterHt Subvention Scheme 

2286. SHRI SURESI-t ANGADI: Will the Minister 
of AGRICULTURE be pleased to state: 
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(a) whether the Government ha. introduced or 
proposes to introduce any Interest Subvention Scheme 
to provide agricultural loan at lower rates . of Interest; 

(b) if so, the details thereof; 

(c) the States where the said scheme is under 
operation; and 

(d) the number of far""ers benefitedllikety to be 
benefited through the said 8cheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Ca) 
to Cc> Yes, Sir. The Govemment of India hal introduced 
interest subvention scheme for providing crop loans upto 
Rs. 3 Lakh per borrower at 7% rate 01 interest per annum. 
The policy came into force with effect from Kharif 2006-
07. To implement the scheme, Govemment of india a180 
provided interest subvention • 2% p.a. to Public Sector 
Banks, Regional Rural Banks (RRBs) and Cooperative 
Banks on their own involvement of funds In the crop 
loan disbursement. The Interest subvention scheme has 
been continued for the year 2007.()8 also with a budgetary 
provision of Rs.1677 crore. The scheme is under 
implementation in the entire country. 

(d) All the farmers avdtng crop loans upto a principal 
amount of Rs. 3 Latch are eligible beneficiaries under the 
scheme. 

Baba Stlheb Ambedlulr Smal'llk 

2287. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of TEXTILES be pleued to state: 

(a> whether the State Government of Maharuhtra 
has sought permil8ion from· the Govemment to acquire 
Indu Mill No.6, National Textiles Corporation, Mumbal to 
construct the Baba Saheb Ambedkar Smar.k; 

(b) if so, the details thereof and the reaetlon of the 
Govemment thereto; 

(c) the reasons for the delay in giving approval to 
the said proposal; and 

(d) the times by which it is Hkely to be handed over 
to the State Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELAN GOVAN): (a) to (d) The 
issue was discUl88d with Chief Minister of Maharashtra 
& Principal Secretary of Govemment of Maharaahtra, and 
it was dealrec:l by Government of Maharashtra to submit 
the layout plan of India United Mill No.6 (INDU Min) to 
Municipal Corporation of Greater Mumbai (MCGM) for 
approval on stand alone basis with provision of 
surrendering 33% of open land to MCGM and 37% of 
open land to Maharashtra Housing & Area Development 
Authority (MHADA) in the same mills as the National 
Textile Corporation (NTC) had earlier submiHed the 
development plan of all the mills in an integrated manner. 
Accordingly a separate layout of Indu Mill No. 6 has 
been filed with MCGM. 

It may be stated here that the Board for Industrial 
and Financial Reconstruction (BIFR) and Group of 
Ministers (GOM) have, In-principle, approved construction 
of a world class 72 storey India Intemational Trade Tower 
(lilT) on the land of Indu MHI No.6, Mumbai, as a part 
of the Revival Scheme for NTC. This landmark project 
will not· only create considerable employment but also 
aHract huge foreign exchange to the country. In the 
backdrop of above, the issue was later examined by 
renowned architects and it was not found feasible to 
develop world class tower on this mill land If above said 
land is surrendered from mill land of INDU mill No.6. 
Accordingly, this was informed to the Chief Minister of 
Maharashtra also. 

Growth of Dairy Sector 

2288. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI JASUBHAI DHANABHAI BARAD: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a> whether some States have formed regional 
conference to strengthen inter-State cooperation to 
augment sustained and equitable growth in the dairy 
sector; 

(b) If so, the details thereof; 

(c) whether the country has become the top milk' , 
producer in the world but the per capita consumption 
and availability of milk here were tar behind the global 
average; 
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(d) if so, the facts thereof; and 

(e) the steps taken by the Union Govemment to 
encourage to explore po88lbillty of eatablishing a common 
regional milk grid to strengthen cooperation In dairy 
sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDlN): (a) and 
(b) The Department of Animal Husbandry & Dairying, 
Government of Kerala organized a regional conference 
of Ministers of Dairy Development and Animal Husbandry 
on 21 st November 2007 for strengthening regional 
cooperation for synergy in dairying and animal husbandry 
sector at Thiruvananthapuram. It was inaugurated by Shri 
V.S. Achuthanandan, Chief Minlater of Kerala and 
partiCipated by the Dairy Minister. and Officials of 
Maharashtra, Goa, Kamataka, Tamil Nadu, Pondicherry, 
Andhra Pradesh and Kerala to take stock of the situation 
and strengthen inter-state cooperation to augment 
sustained and equitable growth in the dairy sector. 

(c) and (d) Yes Sir. India now ranks first among the 
world's milk producing nations. The production of milk 
during the year 2005-06 was 97.1 million metric tones 
and has achieved a level of 100.90 million metric tones 
(Provisional) during 2006-07. The per capita availability 
of milk was 241 gram per day during 2005-06 and has 
achieved 245 grams per day during 2006-07 but it is still 
low compared to the world average of 265 gram per day. 

(e) The Union Govemment has not received any 
proposal for establishing a common regional milk grid to 
strengthen cooperation in dairy sector. The National Milk 
Grid which existed during Operation Flood period used 
to divert excess milk from neighbouring States to the 
Metro dairies/milk deficient regions. However, presently 
the dairy cooperatives in the country have a system of 
linking major milk production centres in the country with 
the markets in urban areas through a network of Rail 
Milk Tankers (RMTs) and Road Tankers. RMTs are used 
to transport milk to Delhi and Koikata from Gujarat, Andhra 
Pradesh, Tamil Nadu etc. 

[Translaliol t/ 

EatabUahment of Salnlk Nigam 

2289. SHRI RAGHUVEER SINGH KOSHAL: 
the Minister of DEFENCE be pleased to state: 

Will 

(a) ·whether the Union Govemment, alongwlth various 
State Govemments, is contemplating to eat.bUsh a 
separate Salnlk Nigam; 

(b) If so, the details thereof; 

(c) whether there is a system at the State level for 
effective implementation of various schemes of the Union 
Govemment for the benefit of Ex-Servicemen, War-widows 
and their families; 

(d) if so, the details thereof; and 

(e) the steps likely to be taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) No, Sir. 

(b) Question does not ariee. 

(c) to (e) For effective Implementation of various 
schemes of the Union Govemment for the benefit of 
Ex-servicemen, widows and their famtlles, there are 32 
RaIYa Sainik Boards (RSBa) and 355 Zila Salnik Boards 
(ZSBs) at the State and district level respectively 
throughout the country. These Boards function under the 
Department of Sainlk WeHare of the respective State. 
Constant efforts are being made at the Central and State 
level to revitalize these Salnik Boards so that the schemes 
for welfare of ex-servicemen could be Implemented more 
efficiently. 

NABARD Fund for Conatructlon of Ponds 

2290. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the details of ponds constructed or under 
construction with the loan or grant provided by NABARD 
in Madhya Pradesh, Rajasthan and Maharashtra since 
2004 to 31st March, 2007; 

(b) whether the Government has received any 
complaints in this regard; 

(c) if so, the detaHs thereof; and 
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(d) the details of the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATEA AESOUACES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) NABAAD has not aanctioned loa,. for 
construction of ponds under Rural Infr •• tructure 

Development Fund (AIDF) to the Statel of Madhya 
Pradeeh, Rajaethan and Maharuhtra during the period 
8ince 2004 to 3111 Match 2007. However, the detaIII of 
Minor Irrigation Projects sanctioned by NABARD to States 
of Madhya PradHh, Rajuthan and Maharuhtra under 
RIDF during 2004-05 to 2006-07 are as under: 

(AI. Crore) 

Year MacIlya Pradesh RIjIftI ......... 

NIInbIr ~ PnIjIdI loin SnIianed NIIIIber ~ PIujIc:II loin.... NIInbIr ~ PIajedI loin IIIICtionId 

2004-05 

2005·06 

2006-07 

To .. 1 

(b) to (d) Do not arise. 

83 

48 

37 

143.86 

72.49 

116 .• 

332.04 

Public Sector In Retail Bu""" 

2291. SHRI RAJNARAYAN BUDHOLIA: Will the 
Minister of CONSUMEA AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleued to atate: 

(a) whether the Government propoe .. to enter the 
Retail Sector; 

(b) if so. the details 'hereof; and 

(c) the time by which the final decision is tlkely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MIMSTAY OF 
AGRICULTU.AE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, .FOOO AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) and (c) Does not artse In view of reply to part 
(a) above. 

[English} 

EJctenslon of on. India Plen 

2292. SHRIMATI JAYABEN B. THAKKAR: WiD the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

43.54 

23 100.47 

14 48.54 

43 192.55 

o 
o 

165 

165 

0.00 

0.00 

230.50 

230.50 

(a) wether th8 Government propoeea to extend One 
India Plan and other such plan to the PRJlBRI Hnes ..... ; 

(b) If so, the detalle ther.ot; 

(c) whether a number of customers especially in 
Gujarat can be benefited; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (e, BSNL has aJready _.1dId 
One India Plan on Integrated Services DIgItII Network 
(ISDN) PRI on aptIon bale. However, there is no propoaal 
to extend this plan on ISDN BRI at preaent. 

There II no such propo .. 1 In MTNL to extend One 
India plan and oIher such plan to the PRIIBRI line users. 

(b) The details of plan offered by BSNL a .. 'as 
follows: 

(i) Fixed monthly charges - Rs. 10,000. 

(Ii) Free calls - NU 

(IU) UniI Rate - Re. 1.00. 

(iv) Pulso: 
,. 
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Intra-Circle Calla within 50 kms Pulae 

Own Network (fixed, WLL) 180 Seconds 

Own Network (Mobile) 80 Seconc:la 

Other network (Fixed) 180 Seconds 

Other Network (WLL, Mobile) 60 Seconc:la 

Intra-Circle Calls more than 50 Kms and Inter-Circle Galls 

. Own Network/other Network 60Secondl 

(c) and (d) The tariff is very competitive and all PRI 
customers, including the State of Gujarat, can avail this 
Plan and get benefited. 

Import of Textile Machinery 

2293. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government proposes to simplify the 
procedure of import of textile machinery; 

(b) if so, the details thereof and the time by which 
a final decision is likely to be taken by the Govemment 
in this regard; 

(c) whether there is any scheme to co-ordinate new 
and traditional technique; 

(d) if so, the details thereot; 

(e) whether domestic textile machinery manufacturing 
companies are unable to meet the demand; 

(f) if ao, whether the Government propoaes to _-up 
any joint venture by establishing co-ordinatlon between 
India and foreign manufacturing companies; and 

(g) if so, the details thereof alongwith the progrua 
made till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. E~NGOVAN): (a) and (b) The 
Government has already liberalized the import of textile 
machinery as all machinery (new and second hand) is 
allowed to be imported under Open General ·Ucence 
(OGL). 

(c) No, Sir. 

(d) Does not arise. 

(e, The domeatlc textile machinery manufacturing 
companies have already Increned their production 
substantiaHy and are gearing up to further Increue their 
capacity to meet the demand. 

(f) No, Sir. The Government doesn't propoae to set 
up any joint venture. 

(g) Does not arise. 

Utlll .. tlon of Servlc.. of IAF Pllota 

2294. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of DEFENCE be pleued to stete: 

(a) whether a number of trained and fit pUo. of 
Indian Air Force are Iltting Idle or doing some desk work 
due to non-availability of aircraft; 

(b) if so, the details thereof; 

(c) the expenditure Incurred on their training; 

(d) the plan to utilise their service; and 

(e) the extent to which Ruuia', additional demand 
of money for each Sukhoi aircraft will hamper acqul8ltlon 
of aircraft? 

THE MINISTER OF DEFENCE (SHRI AX ANTONY): 
(a) to (d) There is no trained and fit pilot sitting idle in 
Indian Air Force. The trained IAF pilots who are on ground 
assignments are on authorized posts which need to be 
manned by flying branch officers in order to sustain 
combat potential of the IAF. 

Flying training ia a contlnuoua procasa in the job 
profile of a pUot. The average cost of operational flying 
training varies from aircraft to aircraft. Besides, on all the 
fl... and systems, all personnel undergo operational 
conversion and continuity training. This is an ongoing 
activity. 

(_) The supplies from Ruuia are based on mutuaHy 
agreed pricing philosophy mechanism and will not affect 
acquisition of Sukhoi aircraft. 
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{TflInslalion} 

Security concern OYW AllotIMnt of SpeotnIIn 

2295. SHRI KIREN RIJIJU: Will the Mn.ter of 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
be pleased to state: 

(a) whether there is a difference of opinion between 
Ministry of Defence and Ministry of Communications and 
Information Technology on the issue of vacating spectrum 
and a group of Ministers has been Ht up to deal with 
the differences; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to get vacated 
spectrum from Defence sector 80 as to provide it to the 
Private Companies; 

(d) if so, details thereof; 

(e) whether the necessities and terms and conditions 
of the Defence Department has been fulfilled; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) to (d) A Group of Ministers 
(GoM) has been set up for "vacetion of spectrum and 
raising resources for the purpose-. The spectrum vacated 
by Defence would be used for the growth of mobile 
telecom services. 

<e) and (f) As per the recommendations of the Project 
Definition Team (PDT) In the Ministry of Defence including 
representative of Department of Telecommunications, an 
Optical Fiber Cable (OFC) baaed network has been taken 
up for release of spectrum in GSM and 3G frequency 
bands. 

(English} 

·Flsherman Development Rebllte on HSD 011 

2296. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the utilization certificate for Centrally 
Sponsored Scheme for reimbursement of fishermen 
development rebate on High Speed Die .. '. (HSD) 011 for 
2006-07 has be8n submitted by Govemment of Karnataka; 

(b) if so, the details thereof; 

(c)' the amount of Central share out of the above 
pending u on dat.; 

(d) the reuona for the delay in rei .... of Central 
share; and 

(e) the time by which it Is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Vea, Sir. The Govemment of Kamataka has submitted 
utilization certificate for the entire amount of Rs. 380 Iakha 
releued to them by Central Govemment dunng 2006-07 
for Implementation of tha Centrally Sponsored Scheme 
on Development of Marine Fisherias componant on 
'Fisharmen Development Rebata on HSD oil' in tha Stata. 

(c) to (a) Does not arise. 

RUI'III T.lephone Exchange. 

2297. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of rural telaphona axchanges 
functioning in the country especially in Parbhanl and Jalna 
districta of Maharaahtra as on date, State-wile and 
location-wise; 

(b) the number of rural telephone exchanges lying 
defunct tor the lut one month; 

(c) whether the Govemment has tound any official 
responsible tor tha fault in the rural exchang .. ; 

(d) If so, the details thereot; and 

(e) if not, the reaction of the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a> Total 29,244 rur.l telephone 
exchanges of Bharat Sanchar Nigam Limited functioning 
in the country including Patbhani and Jalna districts of 
Maharashtra are given in the enclosed statement. 

(b) Nil. 

(c) to (e) Do not arise in view of (b) above. 
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SI.No. Telecom Circle 

1. Andaman & Nlcobar I,land 

2. Andhra Pradelh 

3. Assam 

4. Bihar 

5. Kolkata Telecom Olatrtct 

6. Channal Telecom Oiltrlct 

7. ChhaHiegaJtI 

8. Gujarat 

9. Haryana 

10. Himachal Pradeah 

11. Jammu and Kashmir 

12. Jharlchand 

13. Kamataka 

14. Kerela 

15. Maharashtra 

16. Madhya Pradesh 

17. North East·1 

18. North East·1I 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Uttar Pradeah (EMt) 

24. Uttar Pradesh (Weat) 

25. Uttaranc:haI 

26. West Bengal 

Total 

oeceUBER 3, 1107 

Number of Rural Telephone 
Exchanges functioning in 
varioue Telecom CtrcIea 

of BSNL 

43 

3146 

427 

995 

Nil 

86 

441 

26n 

892 

941 

254 

294 

2224 

992 

4310 

2169 

256 

180 

936 

1218 

1953 

1217 

1632 

493 

343 

1148 

29244 

Including Daman & Diu U.T. 

Excluding Mumbal Metro .. tncIudIng Goa U.T. 

Ueghaiaya, Tripura .. Mizcnm 

ANnachaI Pradesh, NIIgaIand .. Mmpur 

Including Chandlgam U.T. & lome are .. of 
Haryana State 

&eludIng CheMai Telecom 0I8trtct 
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SI No. Districts Nwnber of Rift! Telephone 
Exctw1gee funcIIonIng 

In MahIaIIdra 

1. P~I 101 

2. Jalna 90 

/Eng/i$hJ 

COm,..._ NgIrdIng ............ In 
Telecom .... 

2298. SHRI G.M. SIDDDESWARA: WHI the MIntIter 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleued to atate: 

(a) whether the compIaInta regan:Ing Irragulartt1e8 .net 
corruption received by the Department of 
Telecommunication from l1li eMIr the country aM not being 
disposed off; 

(b) if so, the dlllalll thereof; Met 

(c) the stape takenlbelng taken by the Gav8mment 
to solve the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. AI the complaints 
received are di8poeecI of as per guideline. of CVC. 

(b) and (cl Do not ariH in view of (al 1Ibove. 

2299. SHRI K.C. PALLANI SHAMY: WIll the MIniIter 
of AGRICULTURE be pIeued to .... : 

(a). whether the Govemment of Tamil Nadu has 
sought financial assistance to reform the farm lector In 
the State; 

(b) if so, the detalll aIongwith the action taken by 
the Government thereon; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No PfOPOI8I haa been received from the Government of 
Tamil Nadu seeking financial 8Hl8tance apeclficaUy to 
reform the farm MCIor In the State. 

(bl and (c) Do not ariM. 

Aerobetloa Showe by Air Force 

2300. SHRI S.K. KHARVENTHAN: Wilt the Mlnilter 
of DEFENCE be pleued to etate: 

(a, the number of _robatIcs IhOWl conducted by 
the Air Force during the last three years alongwith the 
locations thereof; 

(b) whether the Air FOI1)8 hal MY prapoeal to conduct 
simHar e.ercl8ell In various other parts of the country 
Indudlng lmaller cItIeI to bring awaren... among the 
youlha; and 

(c) If 80, the detaI .. thereof? 

THE MINISTER OF DEFENCE (SHAt A.K. ANTONY): 
(a) Air Force had conducted 124 A8fObatIc8 lhowe in 
various parts of the country In the last three years 

(b) and (c) Yes, Sir. The planning of such displays 
in various parts of the country Including smaller cltl.. II 
a continuous exercise keeping in view the requeats of 
clvlll8tate agencl ... 

Allocation of Spectrum to GSM OperatofW 

2301. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be ple ... d to etate: 

(a) whether the Government hal signed an agreement 
with GSM operators on the allocation of IJ)8Ctrum on 
revenue sharing b .... ; 

(b) if 80, whether the Government feels that anolment 
of spectrum through auction would be more transparent 
and bring In more revenue to the exchequer; 

(c) if 10, whether legal opinion holdl that a 
changeover from revenue sharing to auction basis would 
be atOilrary, diIcrImlnalory and violative of Article 14 of 
the Con8IItution; and ,. 
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(d) if so, the detai. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The Unified Acee .. Services 
License (UASL) provides that spectrum chargea would 
be payable on Revenue Share baais, as notified 
separately from time to time. 

(b) Taking into account the TRAI recommendations, 
the Government has decided not to auction the spectrum 
for 2G services and to continue with the exlltlng 
guidelines at present. 

(c) and (d) Do not ariae In view of (a) & (b) above. 

Import of Fish 

2302. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of AGRICULTURE be pleased to ltate: 

(a) whether the Govemment has considered the 
objections raised by the fishermen in the country 
particularly from Kerala aa the Import will advelHly aHect 
them by depr88ling the price of fllh In the market; and 

(b) if so, the detalll thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Govemment has taken note of the objectlonl made 
by the fishermen of Kerala through the State Govemment 
tor the import of fish under the Free Trade Agreement 
with European Union stating that It would be against the 
interest at Indian fishermen; hence, should be kept out 
of the purview of tariH liberalization programme. The 
sensitivity of any item In all such cues la decided on 
the basis of economic studies and consultationa with the 
domestic stakeholders and the administrative Minlstri'" 
State Govemments, etc. Further, the agreement also 
prescribes suitable safeguards such as anti-dumping 
provisions in case of surge in Imports leading to the 
problems of domestic industry. 

Frequency for Alldlo Communication 

2303. SHRI PRATIK P. PATIL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Koyana Wild Ute SanctUary and· 
Chandoli National Park in Maharashtra have been 

provided the frequenclea for radio communICation for 
patroUlng purpoHl; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The applications 
for grant of wireless licenses for Koyana Wild Life 
Sanctuary and Chandoll National Park were received from 
Conservator of Foresta, Kolhapur Wildlife, Kolhapur. After 
necaaaary technical analysis, suitable frequency spots with 
aaaociated technical parameters have been identified In 
the Very High Frequency (VHP) band. However, theIe 
frequency epots could not be conveyed to the applicant 
for want of certain clarHicatlons, which are stili awaited 
from them. 

ffl7Jnm.IionJ 

Te~hone Exchangel 

2304. DR. RAMESHWAR ORAON: Will the MInister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the number of telephone exchanges In 
Palamu, Gadhwa, Latehar, Lohardaga and Gumla Districts 
In Jharkhand are wot1clng in rented private hOUl .. ; 

(b) if so, whether the Government purposes to 
construct buildings for said exchanges in these Districts 
and residential accommodation -for the staH; 

(c) If· so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Yes, Sir. Whenever departmental land will become 
available, buildings will be planned and constructed. 

(c) Does not arise in view of (b) aboYe. 

(d) No land Is available at these places. EHorts are 
being made to acquire land. Telephone exchange Buildings 
and/or staH quarters shall be planned and constructed 
whenever departmental land becomes available. 

Clolure of Broadband Service 

2306. SHRI RAKESH SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 
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(a) whether the Government has notIoed the IlICident8 
of discontinuing BSNL broadband .. rvicea In. the CCMIby 
especially in Jabalpur; 

(b) if so, the details thereof alongwlth the raMOns 
therefor; 

(c) the details of lo .. as baing Incurred by tha 
subscribers in this regard; 

(d) whether the Govemment has taken any measures 
to compensate the 10ss88 Incurred in this regard; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) No Sir. The,. Is an 
appreciable demand of BSNl Broadband connections. 
Ever since launch of BSNL Broadband In the month of 
January, 2005, the demand has been outpacing the 
capacity. The number of Broadband eonneetionl at 
Jabalpur al80 Is constantly growing. Growth of Broadband 
connections II fumished below. 

Date 

31.03.2006 

31.03.2007 

27.11.2007 

Number of Broadband 
connections at 

JabaJpur 

2245 

3076 

4145 

Services 

Pay per Day-Watch any channel 
Unlimited viewing for one full day 

Total number 
of Broadband 
connectlona of 
BSNL (LaIch) 

5.52 

9.42 

12 

Pay per channel-Monthly subecrlption 

All Channela-Monthly subscription 

Preview 

Application Download 

(b) to (e) Do not arise in view of (a) above. 

(Eng/I6II/ 

TV on Mobile Sarvlca 

2306. SHRI MILIND DEORA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to ltate: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNl) has introduced TV on Mobile services In 
Hyderabad in November, 2007; 

(b) If 10, the features and details of the Scheme; 

(c) the amount of monthly subscription to be paid by 
a customer to avail thll facility; 

(d) whether the scheme will be extended to the other 
parts of the country where BSNl II functioning; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Ye., 61r. 

(b) Special features of BSNl TV on mobile service 
are StreamlngIProgressive Play of live & Video on 
Demand content from TV channels and other Mobile 

. Exclusive Video Content. 

(c) Monthly subscription to be paid by the customer 
to avail this facility as under: 

Price point 

Rs. 101· (Rupees Ten Only) 

Rs. 50/· (Rupees Fifty Only) 

Re. 1501- (Rupees One Hundred & Fifty only) 

Free Prevlew-One month 

Free 
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(d) _. Sir. 

(e) Mobile on TV service has been extended to the 
locations mentioned below: 

(i) BSNL East Zone-Service is commercially 
launched and available. 

(ii) BSNL North Zone-Service is commercially 
launched and available. 

(iii) BSNL South Zone-Service is commercially 
launched in Andhra Pradesh Circle only and Is 
likely to be extended in other circles in couple 
of weeks. 

(iv) Regarding BSNL West Zone commercial launch 
is expected in next couple of weeks. 

Import of Pul ••• 

2307. SHRI SUGRIB SINGH: 
SHRI BRAJESH PATHAK: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleued to state: 

(a) whether pulses were imported from Myanmar 
recently to meet the shortage in the country; 

(b) if so, the details thereof indicating the quantum, 
price and subsidy thereon during each of the lut three 
years; 

(c) whether there has been a delay in ahlpments 
from Myanmar; 

(d) if so, the details thereof and the reuons therefor; 

(e) whether the price of pulses In the country 
increased due to such delay; 

(f) ,if so, the details in this regard; and 

(g) the remedial measures taken by the Govemment 
to check the price of pulses in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) 
During the year 2007.08 (Upto 28.11.07), State agencies 
(~ED, PEC LTD, MMTC and STC) contracted a 

quantity of 2.48 IUh MT. In 1M range of US S 384-
704.45 for import of puIHa from Myannw. 

(b) The details of PUl188 imported from Myanmar 
over the lut 3 yeai'll are given in table below: 

Vear Quantity (Tonnes) Value (Iakhs) 

2004-05 479229 '67904.28 

2005008 459624 86729.49 

200e-07 605794 156561.90 

Govemment decided that NAFED would keep the 
sub8idy element in the import of pull8s up to 15% of 
landed cost during the year 2006-07. During the cu ..... nt 
year, it has been decided that PSUs & NAFED may be 
permitted to seek relrnburaement of losses on import of 
pul... not exceeding 15% and benchmarking to the 
lowest percentage of lou. 

(c) State Agenciee like MMTC, STC, PEC and NAFED 
have not faced any delays in shipments of pulses from 
Myanmar. 

(d)' to (f) Does not arise. 

(g) Steps taken by the Govemment. 

(i) Customs duty on import of pulses was reduced 
to zero on June 8, 2006 and the period of 
validity of import of pulses at zero duty has 
been extended from 31.3.07 to 1.8.2007 and 
further to 31.3.09. 

(Ii) A ban wu Imposed on export of pulses with 
effect from June 22, 2008 (except export of 
kabuli chana w.e.f. 7.3.07). The period of validity 
of prohibition on exports of pulses which was 
initially upto 31.3.07 was further extended upto 
31.3.2008, vide DGFT Notification dated 
9.3.2007. 

(iii) As per initiative of Government the State 
agencies (NAFED, PEC Ltd, MMTC and STC) 
would target to import 1.5 Million Metric T annes 
(MMT) of imports of pulses. Out of the total 
contracts of 12.23 lakh tonnea made by these 
agencie., 7.21 lakh tonnes have arrived up to 
13.11.2007. 

(Iv) Forward Markets CommiHion (FMC) has on 
23.01.07, directed the three National Exchanges, 
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namely Ca) Multi Commodity Exchange of India 
Ltd .• Cb) National Commodity & Derivatives 
Exchange Ltd .• (c) National Multi Commodity 
Exchange of India Ltd.. to delist all contracts of 
tur and urad and to close out all outatandlng 
positions in all Tur and Urad contracts at the 
closing price on 23.01.07. FMC has also stated 
that no further contract ~hall be launched WIthout 
its prior approval and permission already granted 
to launch contracts in Urad and Tur stands 
withdrawn. 

(v) An Expert Commlnee has been· .. t up under 
the chairmanship· of Shrl Abhijit Sen. Member, 
Planning Commission to study Impact. if any. of 
the trading in forward marteets on the prices of 
the commodities. 

(vi) Keeping in view the prevailing price situation. 
the Central Government had i .. ued a Central 
Order dated 29.08.2006 under the Essential 
Commodities Act. 1955 to enable the Stata 
Governments to invoke Stock limits in respect 
of wheat and pulsas for a period of 8 months. 
By virtue of this Order. the State Governmental 
UT Administrations have been empowered to 
take effective action to bring out the hoarded 
stock of these items to ensure their avallability 
to the common people at reasonable prices. 
Government has, on 1.9.2007. extended the 
validity of the Central Order by another six 
months. 

Indo-French Defence Cooperation 

2308. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Indo-French Defence High Level 
Committee has discussed various Issues related to 
Defence Cooperation during a meeting held in the recent 
past; 

(b) if so. the details thereof; 

. (c) the details of various issues on which both the 
countries have agreed; and 

(d) the details of achievement of the strategic 
partnership established between the two countries since 
the agreement was signed? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
Ca) to (d) No. Sir. The 10th Meeting of Indo-French High 
Commlnee on Defence Cooperation scheduled to be held 
on October 29-30. 2007 in India, was postponed. 

An Agreement between the Government of the 
Republic of India and the Government of the French 
Republic on Defenoe Cooperation was signed on 20th 
February. 2006 to promote cooperation between the two 
countries in the defence and military fields. defence 
industry. production. research and development. transfer 
of defence related technologies. joint exercises. training. 
exchange of viaita of defence profeesionals etc. 

{Translstion} 

Onion Cultivation 

2309. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of AGRICULTURE be pleased to 
state the step. being taken by the Government to 
encourage onion cultivation in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): For 
enhanCing horticulture production including onion. two 
Centrally Sponsored Schemes namely National Horticulture 
Mluion and Horticulture Technology Ml88iOh for North 
Eastern and Himalayan Slates, are being implemented in 
the country wherein uaiatance is provided to the farme,. 
for quality planting materiallHed. of elite cultivar •• 
adoption of new technologle •• Integrated pest and dl ..... 
management, integrated nutrient management and farm 
mechanization alongwlth technical guidance for quality 
seed production to the "rower. through extension 
programm!ts. which help In enhancement of are., 
production and productivity of Horticulture crops including 
onion. Apart from above. assistance Is also provided for 
area expansion of vegetable crops/spices Including onion. 

/English} 

Production and Demand of Vllrlou. VllrI.l.. of SUk 

2310. SHRI KISHANBHAI V. PATEL: 
SHRI M. SHIVANNA: 

WID the Minister of TEXTILES be pleased to state: 



227 Wn"ften AnswtJl'S DECEMBER 3, 2007 228 

(a) the total production and demand of various 
varieties of silk in the country during the last three years 
and thereafter, State-wise; 

(b) whether the production of various varieties of silk 
matches its demand; 

(c) if not, the reasons therefor; 

(d) Ihe steps taken/proposed to be taken by the 
Government to bridge the gap between production and 
demand of silk; 

(e) whether the Central Silk Board (CSB) has set a 
target of Rs. 4500 crore silk exports during each year of 
the Eleventh Plan; 

(f) if so, the details thereof and the action taken by 
the Government thereon; 

(g) the details of annual exports made by CSB during 
the Tenth Plan Period, year-wise; 

(h) whether the Govemment proposes to held silk 
exhibitions in the country partlcularty in metropolitan cities 
for promotion of silk export; 

(i) if so, the details thereof, State-wise; and 

m the steps taken to protect the credibility of vartous 
silk varieties particularly Muga? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): <a) Raw Silk 
Production for last three years and annual demand of 
raw silk in the Country Is given below: 

Yea 

2005..()6 

2006-07 

Production of Raw Silt (M.T) EsIImated DemInd 
of Raw SIc (M.T) 

MLIIeny Vanya INoMUIeny) Total 

14620 1880 18600 24000 

15445 1860 17305 25000 

16525 1950 18475 26QOO 

Stale-wise and Variety-wise Raw Silk Production and 
demand for last three years are given in the enclosed 
Slatement-I & II respectively. 

Ib) and (c) No, Sir. Production of Raw Silk is less 
as compared 10 Demand. Reasons for the gap between 

demand and supply Is due to low productlvIty. confinement 
of produclion of silk mostly to the southem atates, high 
cost of production and inputs, switching over of the 
farmers to other agricultural activities leading to reduction 
of area under mulberry cultivation and instable market 
etc. 

(d) With a view to provide improved livelihoodS and 
to increase income of the poor people in rural areas as 
also to increase the production of Raw Silk. an additional 
area of 26,000 hectares of mulberry plantations largely 
for production of BV mulberry silk is proposed to be 
raised during XI plan. In order to achieve the aforesaid 
targets during XI Plan, It is proposed to implement the 
modified Centrally sponsored Scheme viz. CatalytiC 
Development Programme (COP) through which support 
will be provided in the form of subsidy to the stake-
holders of silk industry to develop Seed, Cocoon and 
Poet-COCOon sector. Theee Schemes will be implemented 
through the State Governments and NGOs with the aim 
to Improve quality sUk production and incre .. ing the 
productivity. 

(e) and (f) The XI plan target (year-wise) for silk 
goods export earnings Is given below: 

Year Exports (Cr. Rs) 

2007-08 3770.00 

2008-09 3970.00 

2009-10 4150.00 

2010-11 4325.00 

2011-12 4500.00 

• The Government Is providing assistance to the 
Indian SDk Export Promotion Council, Mumbal 
for undertaking various export promotion activities 
both national and intemational. 

• Govemment has rationalized value ac:lditionlinput-
output norms specified under the EXIM Policy 
extended to exporters, the facility of duty free 
import of raw material under the Advance 
Licensing Scheme, import of capital goods at 
concessional rate of duty for export products. 

• For Technological up-gradation of the industry 
loan at 5% leas than applicable rate, under the 
Technological Up-gradatlon Fund Scheme for the 

• 



AGRAHAYANA 12, 1829 (&rk.t) 230 

Textiles sector Is available Inter alia to the silk 
sector. 

• Import duty on silk machinery has been reduced 
to 10%. 

• A production programme of high quality bivoltlne 
silk to Improve ·quallty of Indian silk to 
intemational standards and Its productivity & COlt 
competitiveness is being puraued. Besides great 
thrust is being given for promotion of non-
mulberry silks in the existing areas of North East 
and Jharkhand, expanding it to other areas like 
Uttarakhand, Himachal Pradesh, Bihar etc. 
Programmes are being implemented to Improve 
technologies at all stages of the process of silk 
development, and diversify products with inPuts 
for improvement of looms and clnlgne such that 
they may expand the export share of the country. 

(g) The Central Silk Board does not export the Silk 
goods directly. However, the detalla of the exporta of 
sllkgoods during Xth plan are given In the enclosed 
Statement-III. 

(h) and (I) The Indian Silk Export Promotion Council 
undertakes export promotion activities every year. The 
Council's annual Silk Week programme was held at 
Greater Noida Expressway during 22-26, February. 2007. 
The latest silk collection as per Intemational seasonal 
Trends were at display at the various silk arena stalls. 
The Council also conducted a Seminar on Handloom Mark 
Schemel Scheme for Market Access Initiative and Market 
Development Assistance at NIFT Campus at New Delhi 
on 23rd January. 2007. 

(j) In order to protect the credibility of Muga Silk 
variety. the Assam Govemment Science and Technology 
(S& T) Department (ASTEC). which is an autonomous 
Body has taken initiatives to get the prestigious 
Geographical Indication (GI) mark for the shimmering 
golden yellow Muga silk, that Is exclusive to Assam. The 
Geographical Indication (GI) mark on Muga silk was 
granted under the Geographical Indication of Goods 
(Registration and Protection) Act 1999. The GI tag for 
Mug. silk Is a milestone and would go a long way in 
p ..... rvlng Its quality and reputation In the global martc.ta. 

s,.,.",."t I 

s.Is-wistI MuIIwIy .nd V.np R.w SiIIr ptr1ductIon duftng •• IhIH )!MIS 

(Unit: Metric tonn .. ) 

Stale 2004~ 2OCJ6.08 2008-07 
YwIya SIll VMya Silk VInyl SIc 

MIiIen'y T ..... Ell Muga TIIIaI tMIIny Tuar Ell Muga TIIIaI au.ny T_ Eri Muga TOIa! 

2 3 4 5 6 7 6 9 10 11 12 13 14 16 16 

Andhll pradetih S064 16 10 5110 5375 20 27 5422 5526.00 1550 14.00 - 5555.SO 

AnNdIaI Pradeeh neg 4 0.1 4 neg 10 0.24 11 0.40 5.00 140 8.80 

Assam 9 554 104 887 a 745 104 857 11.00 740.00 107.00 858.00 

Bihar 8 8 15 31 3 14 3 20 4.00 11.00 1.30 16.30 

Challisgarh 2.3 120 123 3 90 2 95 4.03 110.00 3.10 117.13 

Gujarat 

Haryana 

HinachaI Pradesh 12 12 16 18 17.00 17.00 

Jammu and Kashmir 90 90 95 95 102.00 1.00 103.00 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 18 

JIlartdland neg. 91 92 96 neg 97 1.00 120.00 0.20 121.20 

KImataka 7301.9 7302 747 - 7471 7883.00 - 7883.00 

Kerala 8 8 12 12 14.00 10.00 24.00 

Mactlya Pradesh 14 14 28 23 16 38 30.00 16.00 48.00 

Maharastra '!7 5 42 44 6 50 80.00 7.00 - 87.00 

MMipur 54 3 431 0.1 488 48 3 235 0.06 286 70.00 3.00 374.00 0.02 447.20 

Meghllaya 2.5 :rtf 6.4 335 3 280 5.4 288 1.25 - 202.00 58.1 208.05 

MiDnm 5 neg 3 0.1 8 8 neg 3.2 0.07 9 8.00 11.20 4.20 0 .• 10.10 

N9IInd o.s 0.2 • 0.1 118 neg 130 0.18 131 1.25 0.1& 115.00 0.02 116.00 

0riI&a 2 33 36 2 21 2 25 2.10 35.00 4.10 41.20 

~ 4 4 4 4 4;00 4.00 

RIjIIlhan 0.3 0 0 0.30 OJO 

Sikkim 0 0.20 0.10 0.30 

Tn Nadu 443 0.6 444 738 neg 738 1125.00 - 1125.00 

Tnpura 4 4 4 4 5.00 ..J. 5.00 

UIIar PrIdeIh 9.5 2 12 19 3 0.5 23 25.00 4.00 4.00 33.00 

UIIaranchII 9 4 0.6 14 14 5 neg neg 19 14.00 0.15 14.15 

WIll Bengal 1&20.011 28 2 0.2 1548 155 34 4 0.2 15811 •. 00 27.00 '.00 0.20 1833 20 

ToIII 14820 322.2 1438.2 110 18500 15445 288 1415 110 17258 18525 350 1485 115 18475 

Source: DOS, of rupec:tIve State. 

-nIl, Neg.-Negligible ( I.NI u.n 50 kg.) 

..,.",.", " 
s.te-wi6tI .tinM1tKI dtImMId lor !l6w SIlk 

EetlmlltedDemand of Raw Silk (M.Ts.) 

SJ.No. State 2004-05 2005-08 2008·07 

2 3 4 5 

1. Andhra Pradelh 1500 1500 1500 

2. Karnataka 7000 7260 7600 
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2 3 4 5 

3. Tamil Nadu 1000 1500 1700 

4. Jammu .-Id Kuhmlr 100 100 100 

I: .... Uttar Pradesh" 5500 5500 800d 

8. Bihar 100 150 200 

7. West Bengal 2000 2000 2000 

8. Assam 2000 2000 2000 

9. ethera 4800 6000 5000 

Total 24000 25000 26000 

°var.n.1 Included 

"lemen, In 

ExptJIf &mItp hrJm SIIk-g00d6 

SI.No. ... at EIrparII - 2003-2004 2CJ04.06 ~ 200&07 (p) 

en.. AI. MIl. US$ Cnn RI. MIl. US$ CIOII RI. Mn.US$ CIOII AI. MrLust em RI. MIl. ust 

1. NIbnI • Villi 11154.111 342.00 1954.11 425.111 2008.33 4411.118 2228. &03.47 1833.52 427.30 
FIbricI. MIdI ... 

2 ~o.mn -527.20 108.95 1199.52 152.20 7411.29 l1li.10 • 1142.08 18021 11114.81 25742 

3 sac.,... •• 13 1U7 120.22 211.111 123.85 27.52 103.311 23.35 124.00 2741 

4 Silt Wall 15.71 3.20 5.34 1.16 1.29 0.29 18.80 4.50 22.10 488 

Talli 2284.115 474.08 2778.18 1104.7 2879.511 1140.80 3184.20 721.53 3244.40 717.01 

P: ProvIIIaMI. 

Souroe: DlrectDnde 0..,.,.. cI CommeI1lllll .Nlllgence • Statldc:a, Kolkata. 

/T---tionj 

RevIew .n FunctIon'ng of TRAI 

2311. SHRi JIVABHAI A. PATEl: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Mini.ter of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY taB pIIIIed 10 ..... : 

(a) whether the Government h.. reviewed the 
functioning of organlZatloM like Telecom Regulatory 
AuthoIIty of Indta (TRAI) 10 a-.d out wheller GcMImment 

II beartng IOIIIe8 and Private Sectors are benefiting from 
these organizations; 

(b) If not, the reaction of Government thereto; 

(c) the provillons made by the Govemment to .ave 
theM agenciea from getting Influenced by the Private 
Sector; and 

(d) tht IMCIIon of the Government regarding the • 
functioning of the IBid organizations under the said 
pnMIIanI7 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) The functioning of 
TRAI is subject to examination/review by various 
Parliamentary Committees like Standing Commmee on IT, 
Committee on Subordinate Legislation, Committee on 
Papers Laid etc. Budgetary proposals and functioning of 
TRAI are being examined by Standing Committee on IT 
by way of oral evidence and soliciting written comments 
from TRAt. The regulations issued by TRAI are also being 
examined by Committee on Subordinate Legislation. Also 
the accountability of TRAI towards Parliament is ensured 
through the Annual Reports of TRAI detailing summary 
of its activity at the end of every financial year. 

Moreover, by amendment in TRAI Act, 1997, the 
Government established the Telecom Disputes Settlement 
and Appellate Tribunal (TDSAT) in May, 2000 to adjudicate 
any dispute:-

(i) Between a licensor and a licensee; 

(ii) Between two or more service providers; 

(iii) Between a service provider and a group of 
consumers; and to hear and dispose of appeal 
against any direction, decision or order of TRAI. 

Encroachment on Indian Nautical Region 

2312. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of DEFENCE be pleased 
to state: 

(a) whether there is large scale encroachment In the 
Indian nautical region situated in the Arabian Sea; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) There are no reports with the Govemment about large 
scale encroachment of Indian territorial waters in Arabian 
Sea. 

(b) Does not arise. 

(c) The Indian Navy and the Indian Coat Gua~d 
carry out regular surveillance and ,maintaiA their preMrice 
to prevent any encroachment in Indian territorial waters. 

/English} 

Export of Pul •• 

2313. SHRI P.C. GADDIGOUDAR: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether foodgrains like Maize, Jawar, Bajra are 
produced in Bagalkot District of Kamataka and exported 
to other countries; 

(b) if so, the details thereof; 

(c) the details of the transport facilities accorded tin 
date since last three years; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
and (b) As informed by the Govemment of Kamataka, in 
Bagalkot district of Kamataka, Jowar and Bajra are mainly 
grown for self consumption as these grains are staple 
food of the region, while Maize is consumed by' poultry 
and starch industries. 

(c) and (d) Such information are not maintained. 

Revlvel of Cooperative. In Andhra Pl'lldeah 

2314. SHRI L. RAJAGOPAL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has sanctioned Re. 173 
crores to revive sick cooperative societies in Andhra 
Pradesh; 

(b) if so, the details of silk cooperative IOCieties that 
are going to be revived with the above package; 

(c) whether Govemment has allocated Rs. 300 crores 
as per the recommendations of the Vaidyanaman 
Committee to revive sick oooperative societies in Andhra 
Pradesh; and 

(d) If so, the details .... raof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINlSTER ,OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) No, Sir. 

(b) Does not ariH. 

(c) and Cd) On the recommendations made by the 
Task '::orce headed by Prof. A. Vaidyanathan, the 
Govemment of India has approved the package for the 
revival of the Short-term Rural Cooperative Credit 
Structure. In respect of Andhra Pradesh, State Level 
Implementing and Monitoring Committee (SLlC) has 
compiled total claims of Rs. 2761.26 crore In respect of 
Primary Agriculture Credit Society (PACS) In all the 
22 districts. SLIC recommended recapitalization 88IIstance 

. only in respect of PACS with recovery level of 50% and 
above as on 30 June, 2004. Recapitalization asalatance 
has been released as given below: 

Gov!. of India Share Rs. 423.64 crore 

State Govt. Share Rs. 79.65 crore 

PACS Share Rs. 65.80 crore 

Total Rs. 568.09 crore 

(Transl8/ionJ 

TrainIng of DIM.er Management 
to FONlgn Countries 

2315. SHRIMATI KIRAN MAHESHWARI: Will the 
Mlnist.r of DEFENCE be pleased to state: 

Ca) whether training on Disa ... r Management and 
Health care II being provided to the Armed Forces of 
the African Countrlet; and 

Cb) if _0, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and Cb) None of the Serv1ce8 have provided training 
888istance in disuter management to the Armed Foroes 
of any African country. The ~avy offe.. training course_ 
In health care but no African country has avaIed luch 
training till date. The Air Force has currently allotted a 
slot in the primary course In aviation medicine to Nigeria. 
In addition, 4 student office.. from the Armed Forces of 
African countries namely Botswana (3) and Lesotho (1) 
are currently undergoing MBBS course at the Armed 
Forces Medical COllege, Pune. 

AnuMndhan VlIlII. Retna to Prlv.. Companl •• 

2316. SHRI BAPU HARI CHAURE: 
SHRIMATI BHAVANA PUNDAlIKRAO GAWALI: 

WUI the Minilter of DEFENCE be pleased to state: 

(a) whether the Govemment proposes to give status 
of Anuaandhan V1kas Ratna and Anusllndhan Mini Vikaa 
Aetna to some private companies on the lines of 'Raksha 
Udyog Ratna'; and 

(b) if eo, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) No, Sir. However, Defence Research and 
Development Organisation (DRDO) is studying possibility. 
of Identifying industries, especially small and medium scale 
industries, who can become DRDO partners during 
product development, in highly specialized fields. 

Project Propouls under HClP 

2317. SHRI PRAKASH B. JADHAO: WHI the Mlnl8ter 
of LABOUR AND EMPLOYMENT be pleased to stete: 

(a) whether the Govemment of Maharaahtra has 
submitted any project proposal. for Child labour 
Education and Rehabilitation, under the National Child 
Labour Project; 

(b) If 80, the details thereof; 

(c) the number of child labour likely to be covered 
and the amount of central aid sought during each of the 
last thnNI years and the current year and the aldc.9ranted 
against the demand; and 

(d) the reasons for delay in clearance of the proposals 
and grant-in-aid thIe year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
lABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) While State Governments 
submit proposals from time to time for sanction of projects 
under National Child Labour project (HCLP) Scheme, the 
projects are sanctioned by the Govemment on the baailS 
of endemicity of child labour in the diatrict, based on 
Census data. During the 9th Plan, SoIapur and Thane 
districts of Maharuhtra were covered under HelP 
Scheme. During the 10th Plan, 11 more diatrict8 of 
Maharashtra, namely, Pune, Ahmadnagar, Sangli, 
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Kolhapur, Jalgaon, Nandurbar, Nanded,Nulk, Yavatmal, 
Dhule and Beed were Included under the NCLP Scheme. 

(c) Under the NClP Scheme, the number of children 
presently covered in special schools in Maharaahtra is 
14800. The number of children covered and rehabilitated 
in last three years is 7619, 9478 and 7214 respectively. 
Expenditure incurred towards implementation of the 
Scheme in the State of Maharaahtra during thelaat three 
years are Rs. 1.68 crore, 1.92 crore and 2.78 crore 
respectively. 

(d) There has been no delay In the clearance of the 
complete proposals of the Identified districts of NClP 
received from Maharaahtra State and the release of 
Grants-tn-aid to these districts. 

Grievance. of Textile Work ... 

2318. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of TEXTILES be pleased to state: 

(a) the details of major achievement. of the 
Govemment in resolving the problema being faced by 
the textile wOrUr& In the country; 

(b) whether the Govemment has chaflced out any 
concrete plan to ascertain the grievances of the textile 
worlee ... ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a' to (c) A 
Grievance Committee monitors the funCllonlng of Publici 
Staff Grievances Reclressal Machinery (PGRM) functioning 
in the Ministry of Textiles. Public/Staff grievances .. aI80 
handled at attached/subordinate Offices. 

To provide interim relief to textile wortc.,. rendered 
unemployed as a consequence of permanent closure of 
any particular portion or the entire textile unit, Govemment 
introduced the Textiles Worker.' Rehabilitation Fund 
Scheme, w.e.f. 15th September, 1988. 

Management Committee. under the Worker. 
Participation Scheme have been constituted in the National 
Textiles Corporation (NTC) units to discu.. the 
suggestions/grievance. of workers through their 
representatives in the Commltt~s, and declalon. are 
implemented thereon. Labour WeHare Officers have aIao 

., 

been appointed In NTCrnIIII as per MaIUtOry requirements 
to deal with weHare as well' as the grievance. of the 
worlcers. The grievances of textllel workers in the British 
India Corporation (BIC) are resolved by the management 
in consultation with varloue Govt. Authorities and their 
repl'888l'1t8tlves. 

Hiring of Godo .... 

2319. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to atate: 

(a) whether the Food Corporation of India (FCI) hired 
godownl under ·the Seven Year Guarantee Scheme from 
State Warehousing Corporatiof'1 at higher rates during 
the l88t three years; 

(b) If 80, the details thereof Indicating the extent of 
IOS881 suffered as a result thereof; 

(c) whether the storage apace 80 acquired by FCI 
remained Idle; and 

(d) if 80, the I'N8OnI therefor and the action prapoaed 
to be taken against FCI official. held respon8ible for the 
lapse? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No, Sir, Under Seven Year Guarantee 
Scheme, the Food Corporation of India hired godowns 
conatructed directly by the State Wareho-...g Corporations 
(SwCa) and those got conatructed by the sWCa through 
private Investors during the years 2001 to 2004 in Punjab, 
Haryana, Uttar Pradesh, Andhra Pradesh, Orissa and 
Bihar. FCI paid storage charges to CWC/Swca at par 
with the Central Warehousing Corporation (CWC) till 2005. 
However, It came to notice during 2006, that In the case 
of godowna constructed by private Inveltora, the SWC. 
had entered into agreement with the investors for rent at 
much lower rates. On examination of 8uch cases, FCI 
reatrlcled the rent In respect of private investors godowns 
to the amount agreed between the Inveetors and SWCs 
plus maintenance charges plus aclual preservation charges 
plus 15%. aupervi80ry chargee. 

(c) and (d) No Sir. Hundred percent. utilization. of 
each and every godown may not be possible as the 
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utHization of aVlliIable storage space dapendI upon vari0L8 
factors vIZ extent of procurement, receipt of st0ck8 from 
the procuring States, off-takes under varioUl achemel. 
However, the storage spate 10 hired by the FCI hal 
been utilized to the extent feasible to acconvnodllte 
prGlCured stocks u also to retain stocke for auppllea in 
PDSlOther Welfare Schemes. 

{Translation} 

Rotten Foodgralnlll 

2320. SHRI HARISINH CHAVDA: 
SHRI M. RAJA MOHAN REDDY: 
SHRI V.K. THUMMAR: 
PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be plMud to ..... : 

(a) whether huge foodgralns stocke are rotting In 
Govemment warehouaes and In the godowns of Food 
Corporation of India (FCI) and are no more fit for human 
consumption; 

(b) if so, the quantity of such foodgrains spoiled 
during each of the last three yea... and thereafter till 
date alongwith the reasons therefor; 

(c) the details of corrective at8pe initiated to check 
recurrence of such wastages; 

(d) whether responsibilities have been fixed for this 
poor maintenance; and 

(e) if so, the action taken by the Govemment against 
the officers held responsible? 

THE MINISTER OF STATE IN THE MINISTHY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No, Sir. However, sometimes 
foodgrains are damaged during stor. due to exposure 
of stocks lying in open godownl, vagariel of weather, 
natural calamities, such as, flash flood, cyclone etc. 
Besides, stocks also get damaged during transit, muniple 
handling and long distance transportation due to their 
perishable nature. The quantity of damaged foodgrains in 
last three years and thereafter till date 18 as under: 

SI. No. Year Quantity (In lakh MT) 

1. 2004-06 0.97 

0.96 2. 2006.Q8 

3. 2006-07 0.26 

4. From AprI 2007 to October 2007 0.32 

(c) With a view to preeerve the stocke In storage 
and to check recurrenca of such wastages, tha fonowing 
stapa .,. being taken by FCI: 

(i) MonHoring the quality of foodgralns at the time 
of procurement and during storage. 

(Ii) Ensuring that all FCI godowna .,. constructed 
u per epecIfIcations and foodgralna are stored 
In scientific rmmner. Besides, regular periodic 
Inspection of the stocks of foodgralns are carried 
out by qualified and trained staff. 

(iii) Undertaking t:1"ophylactlc and curative treatment 
of atocke regularly and Issuing tha foodgralna 
by folowlng the principle of -Firat In-First our 
(FIFO). 

(d) and (a) Whenever Instances of poor maintenance 
of Itocka of foodgrains In the godowna ara noticed, these 
are Investigated and based on tha Investigation report, 
reaponelbilltlea are fixed and action ia taken. 

/EfI/IIIIIh} 

818 ... rlclng on Ty,... 
2321. SHRI BALASHOWRY VALLABHANENI: Will 

the Miniatar of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be plaased to state: 

(a) whether the Bureau of Indian Standards marking 
has been rnadeIpropoaed to be made mandatory for tyrea; 

(b) If so, the details thereof; 

(c) whether the vtewa of the tyre Industry were 
considered before fiMllzlng the quality epec:tficatIona and 
making them mandatory; . 

(d) if so, the details thereof; 

(e) If not, the reuona therefor; and 
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(f) the agency/authority put in place for its 
implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (f) 
There is a proposal to Introduce mandatory BIS marking 
for tyres and tubes in consultation with the stakeholders 
including Automotive Tyre Manufacturers A •• ociation. 
Department of Industrial Policy and Promotion (DIPP) Is 
coordinating with all the stakeholders in the matter. 

/English} 

Census of Irrigation Prolects 

2322. SHRI MAHAVIR BHAGORA: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the census of small Irrigation projecte 
was undertaken in 1986-87; and 

(b) if so, the details thereof alongwith the reasons 
for not undertaking such a census thereafter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes Sir. The census of Minor Irrigation 
projects was undertaken with reference year 1986-87. 

(b) Minor Irrigation projects in the States are 
undertaken by various Departments and Organizations 
under different developmental schemes. A good number 
of projects are commissioned by the cultivators themselves 
with their own resources. In order to have a sound data 
base of Minor Irrigation projects in the country, first Minor 
Irrigation Census was organized by Ministry of Water 
Resources in collaboration with State&lUTI wllh reference 
year 1986-87. In the Minor Irrigation Census, information 
is collected for 5 types of Minor Irrigation projeCla namely 
Dug wells, Shallow tube weHa, Deep Tube wells, SUrface 
flow and Surface lift schemes. The items on which 
information is collected are location of the project, 
ownership, source of finance, physical characteristics of 
the project, utilization status, reasons for under utilization, 
water lifting and water distribution devicee used, cuItunIbIe 
command area, irrigation potential created and irrigation 
potential utilized during reference period. The report of 
the first census was releued in 1993. The report aontaina 
state-wise and district wise tables on number of schemes 
according to various charactertatics. 

After the first census, two more cenauaee of Minor 
Irrigation projects have been organi.Zed by the Ministry. 
The Second MI Census with reference year 1993-94 wu 
completed and the Report wu published in March 2001. 
The 3rd MI Census with reference year 2000-01 was 
launched in the year 2000 in 33 StatesIUTa. All India 
Report for the census was released in November 2005. 
The results of the 2nd and 3rd cenlUl are available on 
Ministry of Water Resources' webelte: www.mowr.lJOlI.ln. 

The 4th MI CensU8 with reference yeer 2006-07 hu 
been launched in all State.,UTa in the country. Currently. 
the Statea/UTa are in the process of training/data 
collection. 

/EngIish] 

Maintenance of NH-I2 by BRO 

2323. SHRI TAPIR GAO: Will the Mlnl,ter of 
DEFENCE be pleased to state: 

(a) whether the Border Roads Organlaatlon (BRO) 
hu taken over the maintenance of National Highway-52 
(NH) which cove,. the States of Aaaam and Arunachal 
Pradeeh; 

(b) whether the concItion of the section of NH-52 , 
from Ruksln to Mahadevpur Is poor; 

(c) whether the SI,lrI Brfdge has got financial 
approval; 

(d) If so, the details of construction wort< underway; 

<e) the time by which the Bridge over Dlbang River 
will be constructed; and 

(f) the reuona for llow progress on section from 
Rolng to Tezu of NH-52? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
(a) Yea, Sir. 

(b) Due to heavy rain during recent monsoon, the 
road hal been damaged and damage. are under 
restoration. 

(c) and (d) No, Sir. 

(e) The bridge has been planned tentatively for 
completion by 2015. 
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(fl The worlca .... progI'88Hd .. per plan. However, 
the delay in' completion of the atretch la due to 
involvement of number of major river gapa where 
construction of bridges can be progreued during fair 
weather only. 

2324. SHRI RUPCHANO MURMU: WlU the Minister 
of WATER RESOURCES be pleuet1 to atate: 

(a' whether the Miniatry had taken up • pilot acheme 
of repair, renovation and reatormton of W8ler bodIee during 
the Tenth Plan period; 

(b) if so, the details the ... of alongwtth the 8UC088I 

achieved so far in thie regard; and 

(cl the name of the dIetrIcts whe ... the scheme hu 
been implemented. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAVAN 
VAOAV): (a' V .. , Sir. 

(b) The Government of India launched. PRot Scheme 
on "NaIioMI Project for Repair, Renovation & R .. toration 
of Watar BodI.. directly linked to Agriculture· in January, 
2005 with an eatlmated cost of Ra.300 crore to be shared 
by Centre and State In the ratio of 3: 1 for implemantation 
during the ... malnlng period of Xth Plan. The objectlvel 
of the echeme were to ..... ore and augment atorage 
capacity of water bodies and aIeo to recover and extend 
their 100t Intgation potential. The water bodle, having 
cuitul'llble command ..... of more than 40 hectarea and 
upto' 2000 hectarea we ... included under the pilot .chema 
taken up in one or two dletricta of each State. The 
Schema enviaaged coverage of 1096 water bodies In 
26 dlltrlcta of 15 Stat .. with 0.78 lakh hectare Inc ...... 
In their Irrigation potential. 

(cl S..... and dlatrlcta covered and central aha ... 
releaaed under the Schema are given In the encIoaed 
atat.Ttent • 

..,."." 

Sl. No. Name of Slate Name of DiIIrIct No. of war Eatimated COlt Central Shale 
bodIII Induded (RI. In cnn) reIeued 

(RI. In CfOf8) 

2 3 4 5 6 

1. Andhra Pradelh ~N.r 228 32.84 24.2600 

Ananlpur 62 12.26 8.9925 

2. Chhattiegarh Kabir DMm 10 2.236 1.6770 

3. Gujarat Sabarkanlha 17 8.5512 2.6540 

8anMkanIha 25 7.8863 3.1000 

4. Himachal Pradesh Mandl 13 1.0401 0.7801 

5. Jammu and Kashmir Kupwara 22 3.0588 2.2960 

6. Jharkhand Saralkela 22 2.7972 2.0990 

Palamu 38 8.5928 8.4450 

7. Kamatalca (3uI)arga 118 35.537 28.5600 

BangaJo... Rural 182 38.088 28.5510 

8. Kerala PaIaIdc8d 10 1.38548 0.7900 

Pathanarnthllta 13 1.3847 0.7180 
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1 

9. 

10. 

11. 

12. 

13. 

14. 

lS. 

Total 

2 

Madhya Pradesh 

Maharaahtra 

Ori888 

Rajasthan 

Tamil Nadu 

West Bengal 

Bihar 

15 

3 

Tikamgarh 

Shivpurt 

BHd 

Ganjam 

Almer 

PaH 

Sivagangel 

VIIupuram 

Uttar Dlnljpur 

South·24 Paraganu 

Nal .. 

Jamul 

28 

Eradication of Child LMour 

2325. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

4 

5 

8S 

32 

68 

59 

4 

1 

8 

38 

15 

51 

5 

1088 

5 

3.923 

41.28 

38.8828 

12.82 

6.01 

4.488 

2.45 

1.222 

9.372 

4.9181 

18.552 

1.18 

3.42 

288.9155 

(b) to (d) DoeI not ariM. 

·8 

1.4000 

15.0000 

13.8110 

9.6150 

4.5075 

3.3700 

1.8400 

0.9180 

7.0246 

1.3060 

10.6100 

0.2855 

1:1340 

179.7301 

2326. SHRI MADAN LAL SHARMA: Will the 
Mlniater of LABOUR AND EMPLOYMENT be pleued to 

WiN the Minister of LABOUR AND EMPLOYMENT state: 
be pleased to state: 

(a) whether the Government has lought Private 
Sector help through National Commilelon for Protection 
of Child Rights to effectively Implement the ban on child 
labour; 

(b) if so, the details thereof; 

(c) whether the Commiaslon has alao urged the 
Banks to stop credit facility to the c:ompanIea utilising 
child labour; and 

(d) if so, the details thereof and the reaction of the 
Banking Sector thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): <a) No, air. 

(e) the details of persona died and Injured In mine 
accidents during each of the lut three y.arl and 
thereafter, State-wile; 

(b) whether the safety meuures adopted by the 
Union Government ara upto the IntematIonaI 1tandardI; 

(c) if not, whether the Government proposes to take 
necelsary steps for upgrading the existing .afety 
meuu .... being adopted in mines; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) The detaIII of peraona died and injured 
In mine accIdenta during MCh of the last three yetn 
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and thereafter, State-wIN are gIVen In the encIoMd 1 2 3 .-statement. 

(b) to (d) ProYieion for .. ely of persOna employed 
MaIw'Mhtra 6 28 

in mines are contained in the Mtn. Ad, 1862, and the Crt ... 10 14 
Rules and Regulation. frMMKI there under. TheM laws 

Tamil Nadu 1 3 are reviewed hom time to time ., .. to conform to the 
International standards. Uttar Pradeeh 2 4 ..... ,.,., West Bengal 13 67 

CDIJI AIIn.f All India 117 1138 

V ... State No. 01 ".... 2008 "nellra Pradeeh 19 564 

KIIed SIInjuNd Chhattilgarh 3 46 

2 3 
Gujarat 0 4 
Jhartchand 75 51 

2004 Andhra Pradeah 14 447 
Madhya PradeIh 15 60 

Auam 2 1 
Maharuhtra 7 36 

Chhattiagarh 4 69 
Ort .. a 2 20 

Gujarat 0 2 

Jharkhand 30 156 Tamil Nadu 5 

Jammu and Kuhmlr 0 3 Uttar Pradelh 0 

Madhya PradMh 9 .74 West Bengal 11 73 

Maharashtra 11 41 All India 138 842 

Orilla 4 17 2007 Andhra PradeIh 11 414 

Tamil Nadu 3 3 Chhattlsgarh 11 28 

Uttar Pradesh 2 5 Gujarat 0 

West Bengal 17 173 Jharlchand 23 42 

All India 88 991 Madhya Pradesh 15 38 

2005 Andhra Pradesh 11 800 Maharuhtra 9 26 

Assam 1 Orlua 3 5 

Chhattisgarh 7 5& Tamil Nadu 3 0 

Gujarat 1 Uttar Pradesh 2 

Jharkhand 49 92 West Bengal 7 63 

Jammu and Kashmir 0 3 All India 85 814 

Madhya Pradesh 17 69 Note: Data for the year 2008 & 2007 are provIlIIonsI. 
. Data for the year 2007 are upto 31.10.2007. 
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Non-CD/I/ 1 2 3 4 
Year State No. of Peraona 

Madhya Pradesh 0 7 
Killed Sllnjured 

MaharMhIra 3 2 
2 3 4 

0riI8a 13 8 
2004 Andhra Pradeah 4 4 

Rajasthan 10 30 
Assam 1 28 

Tamil Nadu 8 3 
Chhattlsgarh 8 19 

Uttaranchal 1 0 
Goa 1 1 

All India .&2 113 
Gujarat 1 8 2008 Ancttra Prac:IeIh 7 2 
Himachal Pradesh 1 0 Allam 3 10 
Haryana 1 0 

Chhattllgarh 4 16 
Jharkhand 8 12 

Goa 9 0 
Kamataka 1 67 

Gujarat 0 1 
Kerala 1 0 HlrMChal Pradesh 3 0 
Madhya Pradesh 4 7 

Jhartchand 3 9 
Maharaahtra 5 Jammu end Kuhmlr 0 
Oriua 7 18 Kamatalca 4 12 
Raj_than 22 40 Madhya Prac:IeIh 4 
ramO Nadu 4 6 Maharuhtra 1 6 
rripura 0 2 

Orlela 8 e 
Utt&ranchal 1 1 RajMthan 19 17 
All India 84 203 

Tamil Nadu 8 2 
2005 Andhra Pradesh 7 3 All India 71 85 

Assam 1 11 2007 Ancllra Pradeeh 10 5 
Chhattlagarh 1 17 Allam 2 11 
Gujarat 1 3 Chhattllgarh 3 15 
Himachal Pradelh 1 0 

Goa 2 2 
Jharkhand 5 7 

Gujarat 2 

Kamataka 3 21 
Jharkhand 4 1 

Kerala 0 1 Kamataka 1 17 
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1 2 3 4 

Kerela 0 1 

Madhya Pradesh 4 2 

Maharuhtra 0 2 

Oriala 8 5 

Rajasthan 11 13 

Tamil Nadu 1 1 

All India 47 n 
Noll: Datil for the year 20CNI & 2007 are provlllonaJ. 

Data for the year 2007 are upto 31.10.2007. 

Amendment In EPFO Ruin 

2327. SHRI ASADUDDIN OWAISI: Will the Minister 
of LABOUR AND EMPLOYMENT be pleued to atate: 

(a) whether the Govemment propoeea to amend the 
existing Employeea Provident Fund Organlaatlon(EPFO) 
rules restricting the use of unclaimed amount for Ita better 
utllisatlona; and 

(b)'if so, the details thereof and the st ... taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) No, Sir. 

(b) Does not arise In view of (a) above. 

SUpply of Fodder Met Drug. 

2328. SHRI SUBHASH MAHARIA: wnl the Minister 
of AGRICULTURE be pleued state: 

(a) whether some State Govemments particularly 
Re;asthan have approached the Union Government to 
supply fodder and druge for anImaIa; 

(b) if 80, the names of such StaIeI; and 

(c) the reaction of Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 
The Govemment hu not received any ~peciflc proposal 
for supply of fodder and drugs from any of the State 
Govemmenta, including Rajuthan. 

Digging of Well. 

2329. SHRI RAMDAS ATHAWALE: win the Minister 
of WATER RESOURCES be pleued to state: 

(a) whether the Central Ground Water Board has 
commenced the work of digging wella In various States 
Including Maharuhtra particularly In the tribal areas; 

(b) If 80, the detalll thereof; 

(c) whether the Govemment proposes to launch any 
IChama to conven the tribal belt of Maharuhtra Into the 
green belt; and 

(d) if so, the time by which the laid scheme Is likely 
to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) The Central Ground Water Board 
(CGWB), under the Mlnletry of Water Resourcel 
undeMkel digging of exploratory borehol.. throughout 
the country, Including tribal areu of Maharashtr., under 
Ita Ground Water Exploration Proramme. These exploratory 
borehol .. are drilled to delineate aquifer zones wonhy of 
ground water development with a view to ascenainlng 
their yield characteristics. 

In the State of Maharuhtra, the CGWS has drilled 
1768 exploratory borehole., including 709 in tribal areu. 
The Ministry of Water Resource. has no scheme to 
conven the tribal belt of Maharaahtra into the green belt. 

/Efl(lli8hJ 

Bt. Cotton 

2330. SHRI K.S. RAO: Will the Minister of 
AGRICULTURE be pleued to .tate: 

(a) the area covered with Bt. Cotton production 
technology and conventional cotton ... d, State-wise; 
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(b) whether the Introduction of Bt. Cotton has led to 
an Increase In yield per hectare; 

(c) if so, the details thereof; 

(d) the findings of the Indian Market R .... rch Bureau 
(IMRB) study regarding the aocio-ec:onomic impact of 
Bt. Cotton production on the livee of cotton grower in the 
country; 

(e) whether the Govemment propos .. to encourage 
farmers to take up production of quality Bt. Cotton In the 
country in order to get higher profits; 

(f) if so, the details thereof; and 

(g) the steps taken to bridge the gap between the 
cost of production of Bt. Cotton and the support price 
given by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF THE STATE IN THE 
MINISTRY O:~) CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHR! KANTILAL BHURIA): 
(a) to (g) Bt. cotton Is the only genetically modified crop 
released for commercial cunlvatlon in India by Genetic 
Engineering Approval Committee of Ministry of 
Environment & Forest. Bt. Cotton .. ed of 167 hybrids Is 
produced and marketed by 25 private seed companies at 
prices ranging from Rs. 750/· to Rs. 9001· per packet of 
450 gms. The prices have been fixed by the Seed 
Industry in consultation with States. Cultivation of Bt. 
Cotton has led to significant Increase In cotton production 
in the country. Area under Bt. Cotton has increased from 
29,073 hectare In 2002 to 3.47 mllHon hectare in 2008. 
Production of cotton has increased from 86.24 lakh bales 
of 170 kg. each In 2002 to 226.96 lakh bales in 2006. 

Govemment is not Implementing any programme to 
promote cunivation of Bt. Cotton. Minimum Support Price 
is fixed by the Govemment on the recommendations of 
the Commission for Agricunural Coats & Prices. Details 
of area un,dar conventional cotton and Bt. cotton in 
Bt. cultivating States during 2006 are given in the 
enclosed statement. 

AIN undtIr Cf)fI~1 cotton and Bt. ColtOn during 2006 

(Area in lakh hectare) 

S.No. N-"", of State Area under Conventional Area under Bt. Cotton Total 
Cotton 

1. Andhra Pradesh 2.92 6.80 972 

2. Madhya Pradesh 3.29 3.10 6.39 

3. Gujarat 19.90 4.00 23.90 

4. Maha,aahtra 13.22 17.48 30.70 

5. Kamataka 3.01 0.74 3.75 

6. Tamil Nadu 0.82 0.40 1.22 

7. Punjab 4.47 1.60 6.07 

8 . Haryana 4.80 0.60 5.30 

.--g:-. Rajasthan 3.45 0,05 3.50 

Total ~.83 34.67 90.65 
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In ....... ,...,hony c.l1 ehll,... 

2331. SHRI ABU AYES MONDAL: 
SHRI CHANDRAKANT KHAIRE: 

.WIII the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pteued to state: 

(a) whether some organizatiaru have propoeed to 
bring down internet telephony call charges to 0.50 paise 
a minute; 

(b) if so, the details thereof; 

(c) wh.th.r the Gov.rnm.nt propos.s to low.r 
Int.rnet Telephony call charges in the country; 

(d) if so, whether this service will only be avaHabIe 
to the users of MTNL Broadband only; 

(e) if so, the reasons therefor; 

(f) whether the Govemment proposes to broaden the 
use of Internet Telephony; and 

(9) if, so the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) While tariff for Intern.t 
Telephony Services comes und.r forbearance category 
and service providers have the flexibility to determine the 
tariff for the service, no such proposal has been received 
from any organisation. 

(b) to (e) Do not arise in view of (a) above. 

(f) and (g) It is the constant endeavor of the 
Government to broaden the U88 of Telecom services 
including Intemet Telephony. However, no specific proposal 
pertaining to Intemet telephony Is under consideration at 
present. 

{Translationj 

Child Labour In Textile Indu .. ry 

2332. SHRI TEK LAL MAHTO: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether several countrie. and European 
Companies have leveled allegations of continuing practice 
of child labour in the textile industry of the country; 

(b) if 80, the reaction of Govemment thereto; and 

(c) the action taken by the Govemment to check the 
use of child labour in the teXllle Industry? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) No, Sir. No such complaint has been 
received by the Government from any country or a 
European Company. However, one such instance has 
been reported In the media recently, where an Intemational 
Company has reportedly cancelled orde1'8 from Indian 
8UPPfIe1'8 on ground of use 01 child labour. 

(b) and (c) Under the Child Labour (Prohibition & 
Regulation) Act, 1986, employment of children is prohibited 
In certain specified hazardous occupations and proc ..... , 
which include handloom & powerloom Industry, cloth 
printing, dyeing and weaving, cotton ginning and 
processing, production of hosiery goods, zari making and 
jute textile manufacture, etc. Govemment is regularly 
monitoring the implementation of the Act by the S .... 
Gov.mm.nts, who are the appropriate authority for the 
Impl.mentatlon of the Act for the areaa under their 
jurisdiction. The States are regularly conducting raids and 
Inspection. to check the UN of child labour. Further, for 
the r.habilitation of child labour, Government ia 
Implementing the National Child Labour Project Scheme 
in 250 districts of the country. 

Cepeofty Utlll ... lon of OrdnIlnCe FlICtorie. 

2333. DR. DHIRENDRA AGARWAL: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI KULDEEP BISHNOI: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the production in the ordnance factories 
Is not as per their Installed capacity; 

(b) if so, the details thereof; 

(c) the production capacity of these factories alongwlth 
their actual production during the last three years; 

(d) whether the ordnance factories are unable to 
produce State-of-the-art technologies to meet the 
requirements of Armed Forces; 

(e) if so, the deIalIa thereof and reason. therefor; 
and 
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(f) the steps taken for modemllatlonltechnological 
advancement of the ordnance factories? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) and (b) The 
capacity in Ordnance Factories is created .based also on 
war time requirement projected by the Defence Forces. 
Actual production is based on Armed Forces annual 
requirements depending on stocks, training needs and 
threat perception. Therefore, capacity utilization in 
Ordn'ance Factories may not always be as per Installed 
capacity. 

. (c) The value of total production in the Ordnance 
Factories during the last three years was Re. ~,331.75 

creres. Rs. 8811.59 creres and Rs. 8280.72 crores 

St.No. 

1. 

2. 

3. 

Item 

2 

Cartg. 7.62 mm SEa Belt 

cartg. 5.56 mm Ball 

RD. 23 MM SOHILKA API T 

3 

Lakh 

Lakh 

No. 

4 

212 

1430 

300000 
4. RD. 23 MM SCHILKA HE 

respectively. A IIat of major Itema produced by Ordnance 
Factories and their pr9duction capacity enclosed a. 
statement. 

(d) and (e) Ordnance Factorias manufacture products 
baaed on technology acquired from DRDO or Original 
Equipment Manufacturer (OEM) .. Iected by Defence 
Forces and are capable of absorbing. advanced 
technology. 

(f) Modernization of Infrastructure Is a continuous 
proce88 in ordnance factories. A capital Invest"",nt of 
Re. 1082 cro,.. and Rs. 1448 crorea has been made in 
9th and 10th plan perlodl for modernization of plant and 
machinery. 

5 6 7 8 10 

53 25 240.8 114 348.46 165 

2034 142 2079 .. 145 1895.82 133 

5000 2 352000 

5. SHELL 105 MM BE SMOKE 

No. 

No. 

No. 

No. 

18000 2640S 147 15008 83 19504 108 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

RD. 30 MM HEI 1 (FOR BMP·II) 

RD. 30 MM HEIT(FOR BMP·II) 

RD. 30 MM API T ( FOR BMP·H) 

CARTG. 40 MM L·70 

RD. 130 MM RVC 

RD. 130 MM FVC 

SHELL 155 MM HE ERFB (88) 

RD. 125 MM HE 

RD. 125 MM HEAT 

Nn •• / . .., . 
, I 

,No'l 
No. 

No. 

No. 

No. 

No. 

380000 201500 

150000 100000 

350000 155000 

50000 40000 

180000 

175000 

110000 

36000 

50000 

16074 

52316 

30000 

53 112584 

rT 51505 

44 15rT88 

80 100000 

28 

9 

46 

83 

55828 

12555 

59500 

17000. 

16 

34 50000 33 

45 eooae 17 

200 100000 200 

31 36446 20 

7 o o 
54 40760 37 

47 10900 30 



261 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

2 

RD 125 MM FSAPDS 

Bomb 81 MM Mol1lr HE 

Bomb 81 MM Mortar PWP 

Bomb 81 MM Mortar R.LG 

Rockel 84 MM HE 

Pocket 64 MM ILLG 

Granadll NO. 38M WIth 

Detonator 

Mine AITK ND4CI4D 

RD 105 MM TK SH Practice 

Bomb 51 tAM ILLG .. 
Pocket 84 MM. TPT 

5.56mm Rifle with CES 

5.56mm LMG (FIB) 

RL84mm MK·3 

10Smm LFG 

8' VEHICLE 

LPTA 713132 216 T 

Vehicle 617.5 Ton Stallion 

A'-VEHICLE 

Tank T·72 t.WMIK(OE) 

Tank T·72 M11M1K (OH) 

Tank T·90 (OE) 

MBT Arjun 

BMP·11 (OE) 

CMT 

General Storti 

carrier Quad Cable 

Field CIbIeI 
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No. 
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No. 

No .. 

No. 
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No. 
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Km. 

5 
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350000 399500 

100000 7900 

30000 5000 
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25000 38500 

300000 380125 

60000 5000 

10000 4000 

50000 106751 

60000 136531 

80000 113316 
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175 367 

154 36 

3000 

4000 

4055 

4082 

6 7 

'56 0 

114 328875 

8 53733 

17 20000 

89 42579' 

154 42627 

120 200000 

8 

7587 

.214 90112 

228 140000 

142 112928 

129 30 

210 626 

23 8 

135 2838 

102 

120 

70 

57 48 62 

80 63 76 

100 n n 
30 6 20 

125 33 . 26 

50 37 74 

1800 6082 338 

30000 95872 .320 

49 

18 

98 

o 

eooo 
90000 

8 
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9 
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94 338301 

54 70353 

67 28000 

122 35913 

171 42107 

67 450000 

10 

2 

97 

70 

93 

103 

168 
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67 

1& 

180 

10000 17 
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0.52 
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5 

88 
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52 
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49 

60 

78 

o 

333 
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91245 

1413 
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30 

1908 

65 
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o 
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24 

283 

19 

64 

65 

54 
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o 
80 

12 

o 

89 
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Clothing llellll 

40. Jacket Combat Drill Disr. No. 900000 

41. Trouser Combat Drill Disr. No. 700000 

42. Socks Men OG No. 200000O 

43. Socks Men wool heavy khaki No. 500000 

44. Coat Combat ICK No. 184140 

45. Blanket Barrack No. 450000 

46. Coat Parka Shell outer No. 159020 

47. Coat Parka Liner Inner No. 179020 

48. Bag sleeping MK·IV No. 110000 

49. Mattress Kapok No. 140000 

SO. Shirt Men angola Drab No. 885000 

51. TlOuser serge SO No. 600000 

52. Jersy woolen V Neck OG No. 500000 

53. Vest Men FS OG No. 500000 

54. Jacket combat ICK No. 500000 

55. Boot DVS with PaOn Toe No. 500000 

56. Curry No. 150000 

57. Net MoIquito PoIyIIer No. 380000 

2334. SHRI JAI PRAKASH (Mohanlal Ganj): WHI the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government has Issued 
directions to close the laboratories laulng AGMARK 
standard; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by the Union Govemment 
for safeguarding the Interests of the employees working 
in such closed laboratories? 

5 6 7 8 9 10 

615000 88 579400 64 808520 90 

600000 88 582000 83 706000 101 

1500937 75 133950 7 1500000 75 

50000 10 50000 10 140000 28 

90000 49 60262 33 20000 11 

450000 100 517970 115 3980lIO 88 

130000 82 70000 44 44834 28 

83000 52 32370 18 30000 17 

84320 n 135880 123 141500 129 

70000 SO 76630 66 80000 57 

595000 69 305323 35 404800 47 

280000 43 300000 50 248760 41 

400000 80 180000 36 300000 60 

200000 40 300500 60 300000 60' 

251000 50 229400 46 223520 45 

400000 eo 586647 113 543870 109 

170000 113 315850 211 135846 ~1 

330000 85 343120 88 343710 88 

THF MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Vea, Sir. Mlnlltry of Agriculture has recently decided to 
close down five Regional Agmark laboratories (RALs) at 
Guwahati, Patna, Bhubaneawar, Bangalcn and GhaziabM 
which were involved In testing check sample. of artlclee 
malbd as confirming to AGMARK Standards for detecting 
any AGMARK misgrading. 

(b) The Staff Inspection Unit (SIU) of Ministry of 
Finance, Department of Expenditure on Work 
Measurement Study of the Directorate of Maltcetlng & 
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Inspection had recommended In their report submitted in 
December. 2004 for closure of theee RALs due to lack 
of suHicient worlclOlld with. their Chemilta. The Ministry of 
Agriculture has agreed to the recommendations and has 
decided to close down the.. RALs. 

(c) There are 28 employ ... working in these five 
AALs and the Ministry has decided to redeploy them 
against vacant posts in other RALa after considering their 
choice of posting and to place surplus employees at the 
disposal of the Surplus Cell. 

2335. DR. LAXMINARAYAN PANDEY: 
SHRI HANSRAJ G. AHIR: 
SHAI KIREN RIJIJU: 

Win the Mlnlater of WATER RESOURCES be pleased 
to state: 

(a) Whether the Govemment hasrecetved report of 
the Parekh Committee constituted for water management 
end ownership; 

(b) if so, the details thereof; 

(c) whether it has been suggested In the report to 
reduce subsidy to check over exploitation of water and 
to take action at those places where water level has 
reduced to alarming situation; 

(d) if so, the details thereof; 

(e) whether the Committee has given suggestions to 
improve the situation of scarcity of water in drought 
affected areas; and 

(f) if 80, the steps being taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (f) The Expert Group on Ground Water 
Management and Ownership collllltuted by the Planning 
Commission submitted itS report to Planning Commilleion 
in September, 2007. The summary of the' i88ues 
highlighted in the report is given In the enclo.ed 
statement. 

Slatement 

Sutnmsry 01 thtI i$s1RlS highligh/«l in thtI RIIfJOfI 01 
thtI Exptll1 Group on Ground Water M8nagtJ1T1(111t 

and OwnelShip 

1. The first six Chapters have brought out the 
complexities involved in ground water management in the 
backdrop of the legal position and the intemational and 
domestic experience so far in handling the problem. We 
can summarize what emerges as follows: 

• The rate of extraction of ground water Is 
increasing and in many blocks exceeds the rate 
of recharge leading to lowered water tables. 28% 
of blocks are now semi-critical, critical or over 
exploited. 

• The number of dark or over exploited critical is 
increasing rapidly as It has grown from 4% in 
1995 to 15% in 2004. 

• Since ground water is an open access common 
property resource. the tragedy of the commons 
where each user tries to maximl.. hi8lher own 
share winds up lowering everyone's share. When 
groundwater gelS lowered, it incre .... costs for 
all as they need to deepen their wella and 
require more powerful motors. • 

• Artificial recharge can augment ground water 
supply and delay the crisis. Not all water 
recharged through such measures, however, is 
a net gain for the basin as a whole as 
augmented recharge upstream may lower 
avaiiabilHy of water downstream. Nonethele88, 
this redistributes water in favour of upland 
farmel'8 who often do not benefit from irrigation 
projects. 

• Artificial recharge generally requires community 
action. An Important gain from succeuful project 
Ia that the community gets organised to behave 
in a cooperative rnamer. Such cooperation is 
critical for sustainable use 8f ground water. 

• The experience of states with ground water 
legislation shows that by itself it i8 not very 
effective and requires community cooperation. 

• Intematlonal experience also indicates limitations 
of legal measures. 
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2. Given the domestic and Intemational experience 
in ground water management, new Initiatives to depart 
from the current system may be considered in the 
following areas: 

(I) Policy and legal environment, 

(ii) technical, 

(iii) electricity pricing and supply, 

(iv) incentives for efficient use, 

(v) cooperative management, and 

(vi) institutional changes. 

National Bamboo Mleelon 

2336. SHRI HANSRAJ G. AHIR: Win the Minister of 
AGRICULTURE be pleased to state: 

(a) whether National Bamboo Mission has been 
implemented in all the States for conservation of wood 
and protection of environment; 

(b) if so, the achievements of the National Bamboo 
Mission till date; 

(c) whether public partnership and Industrial 
participation Is proving helpful In the lmplementation of 
the Mission; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The National Bamboo Mlealon of this Department 
has been implemented in 25 States in the country with 
an objective to promote the growth of the bamboo sector 
through area based regionally differentiated strategies and 
to increase the coverage of area uncler bamboo In 
potential areas, etc. So far, an amount of RI. 98.93 crore 
has been released to various Stat.. and es per their 
initial reports, an area of 21234 ha. has been brought 
under bamboo plantation, 5217 ha. existing stock 
improved, 220 Nurseries established, 1199 farmersl 
entrepreneurs trained. Besides, State-level workshops! 
demonstration, etc. were conducted. 

(c) and (d) Yes, Sir. The partnership has been useful 
in setting up nurseries, raising bamboo' 'plantations and 
training of farmers/entrepreneurs in bamboo cultivation. 

/EI1fJIIshJ 

Quality of PoodO,.lna 

2337. SHRI PRABHUNATH SlNGH: Will the Mlnllter 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleued to at ... : 

(a) whether quality check of foodgraln stocks of Food 
Corpo~tion of India (FCI) is mandatory; 

(b) if so, the details thereof; 

(c) whether certain States do not allow such 
mandatory checks; 

Cd) if so, the details thereof and reasons therefor; 
and 

<e) the staps taken/proposed to ensure regular 
periodic checks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION <DR. AKHILESH PRASAD 
SINGH): <a) and (b) Ves, Sir. QuaHty check of foodgraln 
stocks of Food Corporation of India (FCI) il manadatory. 
FCI laeuN detailed guidelines to their field functionaries 
regarding quality control rneasurea to be taken at the 
time of procurement/acceptance of stocks of foodgrains. 
These instructions include sampling, inspection and s"f)8r 
inspection at various levels. 

(c) to (e) Some States like Uttar Pradesh, Uttaranchal, 
Punjab and Orissa had shown reluctance in allowing FCI 
staff to carry out quality checking of food stocks held by 
the State agencies procured under decentralized 
procurement scheme on the ground that necessary 
instructions in this regard had not been issued by their 
respective Governments. Govemment of Punjab had 
shown reluctance in quality checking by FCI staff on the 
plea that FCI is also one of the procuring agencies like 
State procuring agencies. 

To enlure regular periodic checks of foodgralnl 
procured by State Govemments, guidelines had been 
formulated and issued to State Govemments in 2002. 
These guidelines have been reiterated in September, 
2007. These guidelines clearty envisage inspection of the 
stocks procured by State Government and their agencies 
by FCI. 
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Joba to Handicapped .-..on. 
2 3 4 

2338. SHRI M. APPAOURAI: Will the Miniater of 6. DIIi 671.4 7.2 
LABOUR AND EMPLOYMENT be pleased to state: 

7. Goa 100.8 0.6 

• <a) The number of persons registered In dlfferent 8. ~ 854.6 21.0 
employment exchange and the number of handicapped 

9. HIryn 1064.7 12.8 persons out of them, State-wise; 
• 10. IIIIIIchII P!IIIeIh 911.3 11.6 

(b) The number of persons, pafticularly handicapped 
out of the above provided with jobs during· each of the 11. JImmu end KIIhmir 116.0 1.0 

last three years, State-wise; 12. JIIIIIhInd 1208.9 7.5 

(c) whether the reserved quota of the handicapped 13. KImItIkI 1318.3 29.2 
persons ia being filled up regularly; and 14. KIfIIa 3828.6 46.4 

(d) if not, the reasons therefor? 15. MIcIIp I'rIdeIh 2160.9 25.3 

16. ,...,.... 3991.8 52.3 
THE MINISTER OF STATE OF THE MINISTRV OF 

LABOUR AND EMPLOVMENT (SHRI OSCAR 17. MInipur 532.3 2.0. 
FERNANDES): (a) The State-wile total number of persona 18. ..... 38.0 02 
registered and the number of handicapped persona out 
of them aa on 31.12.2005 ia given in the enclosed 19. MIzOIIIII 34.4 0.3 

statement-I. 20. NIgIIIIId 44.3 1.2 

(b) The total number of persons and handicapped 21. Orilla 833,2 12.0 
• persona out of them provided jobs during IMt three years 22. PIqab 483.1 10.7 

ia given in the encloHd statement-II. 
23. RIjIIIwI 793.8 24.5 

(c) and (d) Employment Exchanges sponsor 24. SIIdm' 
candidates against vacancies notified by the employe .... 
It ia for the reapective employer to fill up the posta .. 25. TIIIII NIdu 3881.2 73.3 

per the qUQta fixed. 28. T'" 399.7 .2.3 
w 

sr.,.",.", , 27. UIIIniIIhnId 378.8 8.3 

(In thousand) 28. lJIIr PnIdeIh 1871.3 27.0 
As on 31.12.2005 29. WIlt 8qII 7291.8 73.4 

81. No. SIIttIUnion ToIII tanber 01 NIInber 01 30. AndIIIwI IIId NcobIr IIIIIIdI 38.0 0.7 
Terriloly peIIOIII regiIIItId PIr,'IicIIy 31. a.dgIIh 58.0 1.1 

incidng PhyIicIIy HIIdcIpped 
IWIIIcIPlJlll pnn ..... 32. 0IdrI1IId NIgIr HMI 8.5 • 

~ 

2 3 4 33. 0..1IId Diu 10.8 0.1 

1. Ancha PradeIh 2427.8 88.4 34. I.akIhIdweep 11.2 0.1 

2. AnnI:hII PradeIh 25.1 • 35. PucbMry 171.4 1.8 

3. Allam 1780.8 7.0 ToIII 39347.8 578.9 

4. BIw 1481.8 13.3 Notu: "No Employment EJcchanga Is functioning In this State. 

10.8 
.Flgura .... then fifty. 

5. CtNIIiIgIIh .5 FIgursa may not add up to total due to rOU'1dlng off. 
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Statement " 

SI.No. StatelUnion Tarritoly Total Plac:emant inclucllng PhyaiCllly PIaoement of PhyIicaJIy 
Hancbpped (In thou&and) HandicIpped (In Adual Number) 

2003 2004 2005 2003 2004 2005 

2 3 4 5 6 7 8 

1. Andhra Pradesh 3.7 2.4 1.7 351 77 184 

2. Arunachal Pradesh 0 0 0 

3. Assam 0.6 0.2 0.4 1 3 

4. Bihar 0.6 0.1 0 8 6 

5. Chhattisgarh 1.8 0.9 2.2 10 

6. Delhi 0.4 0.3 0.1 9 41 

7. Goa 0.3 0.2 0.3 1 1 • 
8. Gujarat 84.9 64.9 92.9 408 431 659 

9. Haryana 4.3 3.4 3.5 1 10 14 

10. Himachal Pradeah 1.3 1.0 1.7 24 15 1 

11. Jammu and Kuhmlr 0 0 

12. Jharkhand 8.6 0.7 2.7 2 

13. Kamataka 2.9 1.6 1.7 58 21 23 

14. KaraJa 7.3 7.5 9.7 1194 793 838 

15. Madhya Prade8h 1.9 1.8 1.7 25 5 6 

16. Maharashtra 14.0 12.8 15.0 187 216 151 

17. Manipur • 
18. MeghaJaya 0 0 0.3 

19. Mizoram 0.3 • 
20. Nagaland 0.2 • • 
21. Orissa 1.8 1.3 2.0 14 12 24 

22. Punjab 3.2 2.7 2.1 11 6 20 

23. Rajasthan 2.3 3.4 7.7 107 95 142 

24. Sikkim· 0, 

·25. Tamil Nadu 18.9 13.2 15.3 1284 1503 
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2 3 

26. Trlpura 0.7 

27. Uttaratdlnad 1.8 

28. Uttar Pradesh 2.6 

29. West Bengal 9.3 

30. Andaman & Nicobar llianda 0.4 

31. Chandigarh O.S 
32. oadra & Nagar Havell • 
33. Daman & Diu • 
34. Lakshadweep 0.1 

35. Puducheny 0.4 

Total 154.8 

Notes: ·No Employment Exchange Is funcIIonIng ..... &tate • 

• Rguree I ... then ftfty. 

Figure. may not ..:tt up to tot.! due 110 founding off. 

2339. SHRI MANORANJAN BHAKTA: Will the 
Minister of AGRICULTURE be pleased to Itate: 

(a) the details of agricultural activItIeaIprogrammee In 
which women participate under various ache... In the 
country; 

(b) the achlevementa rMde during the IMt two ~; 

(c) whether the Government hu maintU1ed My data 
of funds utilised by the Implementing agenciea; 

(d) If so, the details thereof, State-wile; and 

SI.No. 

1. 

Name of the Scheme 

2 

Technology Mission for Integrated 
Development of Horticulture in North 
Eastern States, SIkklm, Jammu & 
Kashmir, Himachal Pradesh and 
Uttaranchal (TMNE) and National 
Horticulture MIaaion 

.. 
0.3 

1.5 

1.7 

10.1 

0.1 

0.3 

• • • 
0.3 

132.6 

5 

0.2 

2.1 

1.6 

7.3 

0.1 

0.2 

0 

0.7 

173.2 

6 7 

4 10 

5 

21 

137 

e 
17 

147 

21 9 

3424 

(e) Hnot, the ..... 001 therefor? 

8 

12 

5 

82 

3219 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The women 8peClf1c provlalona under some of 
the Important beneficiary oriented scheme. of the 
Department of Agriculture and Cooperation are given 
encIoIed In the Statement. . 

(c) to (e) Separate data Is not being majntalned under 
mo.t of the schem... However, the Implementing 
Agencies concerned have been requested to revise their 
AepoIting Formats. 

Provisions for Women Ben8ftclarles 

3 

30% docation 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

National Food Security Mia8lon 

Integrated Scheme of Pulses, 
Oilseeds, Palm Oil and Maize 
(ISOPOM) 

Mini Mission-II of Technology 
Mission on Cotton 

Mini Mission of Jute Technology 
Mission 

Oil Palm Development Programme 
(OPDP) 

National Watershed Development 
Project for Rainfed Areas 
(NWSDPRA) 

Support to States for Extension 
Reforms 

Improvement In Cuatomer Servlcea 

2340. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the customer services of the 
Telecommunications Department is not satisfactory; 

(b) if so, the reasons therefor; 

(c) whether the Government has ISlued any 
guidelines to Bharat Sanchar Nigam Limited and 
Mahanagar Telephone Nigam Umlted to improve customer 
services: 

(d) if so, the details thereof; 

(e) whether there has been an incr.ase in the number 
of cases about customer services In consumer courts; 

(f) if so, the details thereof; and 

(g) the steps taken by the Govemment to check this 
increasing trend of custome,.' complaints? 

3 

33% allocation for small marginal and women fannera. 

50% coat for sprinkler s... and 
pipes or Rs. 15,000/- whichever Is 
1888 to small marginal SOIST and women fanne,. 

30% allocation 

300.4 allocation 

50% of the cost for drip irrigation to 
small, marginal Sc/ST and women farmera 

Mandatory participation of women 
In Wate,.hed Commltt .. , 
Wate,.hed Associations and User Groups 

30% allocation 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) No $ir, Customer eervtcea 
of Telecommunications Department Ia satisfactory. 

(b) Does not arise In view of (a) above. 

(c) and (d) Sir, TRAI hu pres prescribed Quality of 

Service (OoS) benchmark for basic, cellular and 

broadband services to provide efficient .ervl.ce to 
customer. 

TRAI has also formulated Public Grievances 

RedreaaaJ Mechanism. All efforts are made to achieve 
the QoS paramet ... Qf TRAI. 

(e) No, Sir. In fact, there is a decreasing trend of 
cases about customer .ervic.. In consumer courts. 

(f) Does not artse In view of <e) above. 

(g) The stepa taken by BSNL and MTN~ to check 

increasing trend of customers' complaints are given at 

Statement-I and Statement-II reapectively. 
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"lemen' I 

SMps tsksn by BSNL to chtJck IncMaiIg InInd of 
cuslt1mtJfB' comp/IIlnI8 

• Instructlonl have been IlIued to field ,units to 
monitor the performance personally and fix up 
the responsibility wherever their achievement 1& 
found to be poorlbelow benchmarks and take 
appropriate measures 10 al not to defauh on 
the benchmarks prescribed by TRAI. 

• Customer, Service Centers have been established 
at all important locatlonl In the country with 
·Single Window Concepr to facilitate friendly 
interactions with the cUltomers and to 10rt out 
all their telephone related problems and to m .. t 
their requirements in cordial atmosphere. 

• Procedure to handle requelts received at CSCI 
hu been drastically simplified and powers have 
been delegated to CSC's Itaff to lleue OBI 
advice note immediately on receipt of application 
from the customer. However, the simplified 
procedure can only be implemented In areas 
where integrated commercial and biDIng software 
has been implemented which Is being done 
gradually. 

• The timings of opening of CSCS have IIso been 
extended and now most of the CSCs are 
working from oeoo hra to 2000 hrs for all 
activities except cash counters. 

• Phone-on-Phone service has been introduced In 
BSNLs Network in areas where telephone is 
available 'On Demand' for providing New 
Telephone Connections on the basis of phone 
calls received flom prospective subscribers 
wherein the subscriber desiring to have a 
telephone connectign will call a pre-designated 
number and fumish'the details regarding name, 
address & mode of payment etc. on phone. On 
receipt of call a person deSignated for the 
purpose will visit the premises of the subscriber 
alongwith telephone instrument and a set of 
telephone directory and application form. He gets 
the form filled up and completes the intemal 
and external fittings then and there. The phone 
is usually be energized within 48 hours. 

• In order to acquaint the offices and staff with 
BSNL's new servicei, tariff plans and 

development actIYttIes, monthly meetings have 
been introduced at SSA level which are to be 
attended by all the officers and staff who are 
working In outdoor plants, CSC., Commercial, 
Marketing and TR Cell. of the SSA. The 
representatlvea of Executive Associations and 
Staff Unions are allO Invited. The meetings are 
to be held on monthly bule preferably on every 
2nd Saturday. ' 

• Instructions. have been iaaue4 for posting the 
persons at the CSCs only. after screening by 
screening commht .. 80 that the s~ and officers 
may be able to lolve the J'roblems of the 
customers Intelligently I,:, a pleulng manner. 

• Instructions have been issued to field units to 
Introduce Welcome Call Services· wherein a 
telephone call is to be given to the new 
cu.tomer informing him of the indicator number 
allotted to him and also welcoming him to the 
BSNL Network. In adclltlon, a eeparate written 
communication Ie alao sent to the new customer 
alongwlth a Telephone Directory. 

• Forml for application for New Telephone 
Connection, Shift, Temporary Telephones, 
provilion of Add-on FaCilities have been 
simplified. These forms are available on the 
websltea of respective circles. 

• In order to avoid complaints of harassment by 
telecom 8taff from subscribers regarding denial 
of rebate on 'Shlfting charges' where the internal 
wiring Is don. by customer himself, a column 
has been added In the form for shifting of 
telephone. 

• In an endeavour to establish customer friendly 
relationship and to establish direct channels of 
communication with our valued customers, it has 
been decided that CGMa may organize perloclical 
function, meets, get together etc. on quarterly 
basis with a view to have free and frank 
Interaction with customers. 

• Instructions have also been issued to install the 
cheque collection machines at places which are 
euily acceaaible to customer round the clock 
and .even days of the weeks 80 that the , 
subscribers can pay the bills at an.y time as per 
their convenience. 
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• All phone mechanics who are posted in 
exchangeslRLUalRSUs located in rural areas and 
out door phone mechanics in NCR towns, State 
capital towns and towns having competition in 
basic telephone service from other operators 
have been provided WLL (LM) Mobile phones 
so as to attend the faults quickly. 

• The public can meet the senior officers in the 
field units any time during office hours on all 
working days whenever they are at the station, 
without any prior appointment. 

• Customer Car. Portal has been launched 
recently in most of the Circles. 

• The matter is taken up with circles on regular 
basis and they are requested to improve their 
performance. 

Statement II 

SIf!JPS laksn by MTNL to chtICk incnlll6lng Inmd of 
custom"rs' ~ 

• MTNL has been a lot of measures to facilitate 
easy payment of telephone billa to meet all the 
segment of society viz. online, ECS, Master Card 
at selected petrol pumps, through Automated 
Teller Machines and easy bill centers etc. 

• Loyalty schemes, special care of corporate 
customers. 

• MTNL has also launched various CRM service 
such as automatic rent rebate, charge, change 
number announcement service, cu8tomer service 
management s~em .~. 

• Simplification of commercial procedures. 

• MTNL is operating call centeralhelp linea for 
customers to book their grievances. 

• MTNL is revising tariff from time to time to suite 
all segments of society. 

• Online booking of different services and 
complaints for PSTN, BB, GSM, CDMA(M). 

• MTNL is having Sanchar Heats at Delhi and 
Customer Services Centers (CSCs) at Mumbai 
where customer can get various services like 
registration for new service, duplicate billa of 
cellular connections, bill payment, VCC carda 
etc. 

• MTNL plana to commluion convergent billing 
and CRM In the IVth quarter of 2007·08. The 
system provides one bill for all services to a 
subscrlJ»er. The system will also address 
customer request of .. rvlces, tariff, complaint 
resolution etc. 

WorUra In Retail Sector 

2341. SHRI K. SUBBARAYAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pIeued to etate: 

(a) the number of work force employed at present in 
the RetaIl Sector; 

(b) the number of workers engaged by type of 
ente'PrI... in the organised and unorganlaed Retail 
Sector, separately, State-wise; 

(c) whether the l81f-employment in thi8 Sector Is 
incntUing; 

(d) If so, the detaIIa thereof; 

(e) whether the Government proposes to give easy 
credit facility to small and medium retailer; and 

(f) If so, the detaUs of scheme prepared by the 
Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Reliable estimates of employment and 
unemployment are obtained through quinquennial labour 
force surveys conducted by National Sample Survey 
Organlaation. Last such survey, for which results are 
available, was conducted during 2004-05. Estimated 
number of the work force employed in the retail trade 
(except of motor vehicles and motor cycles, repair of 
personal and house hold goods) as per usuaJ status basis 
was estimated to be of the order of 33.51 million during 
2004-05. 

(b) State-wise percentage of work force employed in 
trade, hotel. & restaurant (industry division 50 to 55) as 
per usual status basis during 2004-05 Is given in the 
enclosed Statement. 

(c) and (d) Estimated number of workers engaged in 
.elf employment for the economy as. a whole ha. 
gone up from 21.0 erore in 1999-2000 to 26.1 crore in 
2004·05. 
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(.) and (f) Th.re il no 8uch propoaal to gIv. euy 
2 3 4 cr.dit facility to 8mall and medium retellers. Howev.r, all 

Scheduled Comm.rcial Banks including PubUc Sector 
Banks have been advised to fix their own targets to 

19. MIzorIm 3.5 172 

achieve a minimum 200k year-on-year growth in credit to 20. Nagaland 4.8 40.4 
the Small and Medium EnterpriHI (SME) sector. 

21. Orissa 6.7 24.0 
sr.,.",.", 

22. Punjab 6.4 28.0 

Ptll'Ctlfl/~ of wotktllS tIf1IPIoytld in r,.". HoItII" 23. 
RtlSlaul'llnl (induslfy dIvi$ion 50 10 $5 in 0IfI8ni6tK/ 

RajuIhan 4.1 22.5 

and unolgMliMKI I16CIor combintId) lIS ptIf lJ8u.1 24. Sikkim 8.6 33.8 
slllIM bIIIIiII dIIIIng 2OtJtI-(J5 

25. Tamil Nadu 8.4 22.3 

SI.No. StateJUnion Territory PeI .. _ of workers 
26. Trlpura 10.9 27.2 

employed in ReIaII Trade 

Rulli Urban 
27. Ultaranchal 4.4 26.9 

28. Uttar Pradesh 6.2 26.6 
2 3 4 

29. Wast Bengal 9.5 23.2 
1. Andhra Pradesh 8.8 24.7 

30. AndImIn & Nicoblr IIIandI 11.9 182 
2. Arunachal Pradesh 2.3 232 

3" Chandigarh 19.8 17.0 
3. Aaum 9.0 27.S 

Dadraand Nagar HMII 6.7 28.2 32. 
4. Bihar 7.5 32.9 

Daman and Diu 11.6 24.3 33. 
5. ChhaHisgarh 2.9 282 

Lakshadweep 2.1 6.0 34. 
6. Delhi 35.4 28.8 

PoncIctIarry 10.8 20.3 35. 
7. Goa 20.7 23.1 

S.1 24.S AU India 
8. Gujaral 4.7 23.4 

OM per uaual statui approach. 

9. Haryana 7.5 25.3 Unemployment rate ia the percentage 01 unemployed with 
reference to Labour Force. 

10. Himachal Pradesh 4.3 24.8 
{Tl'llnM/IonJ 

11. Jammu and Kashmir 5.0 21.5 
Terminal Market. 

12. Jharkhand 4.8 24.1 
2342. SHRI PANKAJ CHOWDHARY: Will the Minister 

13. Kamalaka 4.5 26.9 of AGRICULTURE be pl .... d to stat.: 

14. Kerala 12.2 22.S (a) wheth.r there Is any proposal to ostablish mod.m 

Madhya Pradesh 4.0 25.4 markets in leV.raJ Stat.. of th. country to increase the 
15. export of fresh fruits, vegetables and flow.rs; 

16. Maharashtra 4.7 23.1 
(b) if 80, the detail. th.reof; 

17. Manipur 6.8 20.0 
(c) the names of the Stat.s where these markets • 

18. Meghllaya 5.5 152 are proposed to be established alongwith quantum of " 
export likely to be incr.ased .. a result thereof: and 
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(d) the amount likely to be spent on the said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (8) 
Government of India has launched a Scheme for setting 
up of Terminal Market Complexes under National 
Horticulture Mission which would establish forward linkages 
through wholesalers, distribution centres, retail cash and 
carry stores, processing units and' exporters. This will, 
besides helping in developing better market linkages for 
the farmers, increasing farm income and bringing efficiency 
in the supply chain, indirectly help In Increasing the export 
of fresh fruits, vegetables and flowers. 

(b) The detailed Guidelines of the Scheme are given 
in the enclosed Statement. 

(c) The State Governments of Andhra Pradesh, Bihar, 
Madhya Pradesh, Maharashtra, Orissa, Punjab, RaJathan 
and Union Territory of Chandlgarh have identtfled land at 
suitable locations for setting up of terminal markets. The 
State Governments of Bihar, Madhya Pradesh, Punjab 
and Union Territory of Chandlgarh have I88Ued notices 
inviting Expression of Interest from the entrepreneurs. The 
modern Infrastructure facilities for grading, storage and 
cold storage, ~s envisaged in the terminal market projects, 
would help in boosting the prospects of export of fruits, 
vegetables and flowers from the country but no 
quantification of expected increase in exports has been 
done under the Scheme. 

(d) The amount likely to be spent on the project 
would be known only on finalization of bids on cue to 
case basis. 

St.tement 

Operational Gtlidtillines for Setting up of Tenn/I'NII 
Market Complex tinder National Horticullu/fl MissIon 

1. Background 

The National Horticulture Mission was launched during 
2005-06 for the holistic development of horticulture by 
adopting an integrated approach duly ensuring backward 
and forward linkages including marketing. In view of the 
immense thrust being given to the development of 
horticulture and other allied sectors, production of related 
commodities is likely to see a quantum jump in the near 

future. The high levels of production can be sustained 
only If there 18 adequate Infrastructure for P08t harve8t 
management and marketing. The NHM provIdes for setting 
up of different types of markets viz. Wholesale Markets, 
Rural Markets and Apnl MandislDlrect Markets. The 
present marketing system Is characterized by a long, 
fragmented supply chain and high wastages. The system 
is also deficient in providing a fair share of consumer 
price to the producer and in ensuring high quality and 
hygiene of the produce. This call for an alternative 
marketing structure that provides multiple choices to 
farmers for sale of produce alongwith a comprehensive 
solution to meet key needs of the .takeholde.... With this 
In view, the Terminal Markets (TM) have been 
conceptualized and Introduced as a new item under the 
NHM, which will be implemented in a Public Private 
Partnership (PPP) mode. 

2. ObJective. 

The main objectives of setting up Terminal Markets 
Complex (TMC) are: 

(i) To link the farmers to the markets by shortening 
the supply chain of perishables and enhance 
their efficiency and thus Increase farmers Income. 

(iI) Provide profe.slonally managed competitive 
alternative marketing structures that provide 
multiple choices of farmers for sale of their 
agricultural produce, 

(iii) To drive reforms in the agricultural marketing 
sector resulting in accelerated development of 
marketing and post harvest Infrastructure 
Including cool chain Infrastructure in the country 
through private sector investment. 

(iv) To bring transparency in the market transactions 
and price fixation for agricultural produce and 
through provision of backward linkages to enable 
the farmers to realise higher price and thus 
higher income to the farmers. 

3. Salient Feature. 

(i) The TMC win be set up in those States that 
undertake reforms in their laws dealing with 
agricultural marketing to provide direct marketing 
and pennit the setting up of markets In private 
and cooperative sectors. 
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(u) The TMC would ope..... on a Hub-and-Spoke 
Format wherein the Terminal MMcet (th. hub) 

~. would be linked to a number of Collection 
Centres (CC) (the epok.). 

(fii) The spok .. would be conveniently located at 
key production centre. to allow aMY farmer 

·-ilCcess and the catchment area or each epoke 
would be based on meeting the convenient 
needs of farmers, operational efficiency and 
effective capital utilisation of the Investment. 

(iv) TMC would e.tablilh backward linkages with 
farmers through the collection oentre. and 
forward Hnkagee through whoIeaaIenl, distribution 
centres, retail cash and carry stores, processing 
unite and exportera. 

(v) Collection Centres In the villages would Integrate 
producenl and retallel'l, proceIIIng unltl and 
exportenl Into the market ayatem. 

(vi) An electronic auction .ystem would be 
established to ensure transparency In price 
fixation and 'COmpetition. 

(vii) The Scheme wi" attract and facilitate private 
sector investment In the agrlbualnees seator, by 
assisting the key stakeholdel'l-entrepreneunl, 
producenl, prooaealng industry Met exporters. 

(viii) Producers, farmers and their 888OCiIItion8 and 
other market functionaries from any part of the 
country may use the infrastructure and facilities 
of the TMC directly or through the collection 
centres. 

(ix) TMC would provide one-etop aoIutIon in tenns 
of providing logi8tica support including transport 
services and cool chain facility. 

4. Eligibility 

TM project would be built, owned and operated by 
the selected Private Enterprise (PE) through Competitive 
Bidding process. PE Includes Individuals, Group of 
Fanners/Growers/Consumers, PartnershlplProprietary firms, 
Companies, Marketing Boards, Corporation, Co-operatIvea, 
Producer Organisations and SeH Help Groupe. The PE 
could also be a consortium of entrepreneurs from, inItIr-
IlIiII. agri-business, cold chain, Iogiatica, wa .. hoUllng, &gr!-
infrastructure and .. lated background. 

I. ComInodItlea 

The commodities to be marketed by the TMC will 
include all periIhabI8e, ;,..,., fruits, vegetables, ftowers, 
aromatics, hea, meat, poultry etc. Non·perilhables can 
aIao be handled In the TMC. However, the proportion of 
Non·Perlehablla ahan not exceed 15% of the total through 
put of the market. Similarly, the proportion of non 
horticultural product8 within the perishable commodities 
shan not exceed 15°,4 of the total through put of the 
market. 

I. Location 

The State Govemment will approve the number and 
Indicative location of the TMCs baaed on the demand, 
economic viability, commercial considerations etc. 

7. Aol.. end A •• pon.lbllltl.. of the Stakeholde,. 

The Itakeholdenl Involved are the Private Enterprise, 
State Govemment/State Horticulture Mission (SHM) and 
National Horticulture Million (NHM). The State 
Govemment can participate in the equity of the project 
either In the form of direct Investment or by offering the 
assets in the fonn of existing market/area (land) etc. 
However, the combined total equity of the State 
Govemment and NHM can not exceed 49% of the project 
equity. The datal.. of the rol.. and responalbillties are 
given In the encloHd Annexure-I. 

8. Selection of Private Enterprl .. 

PE will be selected through competitive bidding 
proceu. The PE, based on their business plan, may 
lINk the Ulistance in the form of equity to the maximum 
extent of 49% of the project equity and the enterprise 
requiring the least quantum of equity participation will be 
..Iected for Implementing the project. 

t. Stete level Coordination 

The State Govemment would play a pro-active role 
and designate an officer at the level of Secretary to the 
State Govemment as Nodal Officer who will be the lingle 
contact point for the PE and other coordination work. • 
The State Level Executive Committee of the State 
Horticulture Mission wiU coordinate all aspects relating to 
the TMC project. The Nodal Officer will also be nominated 
as a member of the SlEC for this purpose. 
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The functions of the Nodal Officer ant gtva'\ In the 
enclosed Annexure-II. 

10. Procedure tor approval of TMC proIMt:-

(i) The SHM shall appoint a reputed Financial 
Institution (FI) having project and financial 
appraisal capacity for each terminal market for 
assisting the Nodal OHicer in the bidding 
process, evaluation, ahort-listIng of the Private 
Enterprise, entering into agl'HmentB. 

(ii) The SHM will selact FI for each terminal market 
by adopting a suitable procedure or from the 
panel of agencies approved by the Department 
of Agriculture & Cooperation. The C08t of 
engaging FI for the complete project will be 
bome from the Mission Management funds coat 
of the SHM. 

(iii) SHM will select the PE for each terminal market 
baaed on competitive bidding. following two-bid 
system. Initially, the int ..... ted PE win be 
technically ahort-list.d baaed on their .we.bI1ty 
aa per the approved criteria. Th. financial 
proposals will be taken there .... r from the 
technically qualified enterpn..a. 

(iv) The Nodal OfIIcer shall preacrtbe the scope of 
the project/throughput volume.,broad 
infrastructure to be created which win beco ..... 
part of the Requ.t for Qualification (RfQ) 
Request for Proposal. (RFP). In any case the 
PE is expected to providing minimum 
infrastructure facilities at the TMClCC. 

(v) The PE shall have freedom to formulate the 
business plan and submit It along with the bid 
in response to the RFP. The busin... plan 
should mHt the requirement8 preecrlbed for 
executing the project as given In the acope of 
the project for the prescribed throughput volumes 
for each TMC. 

(vi) The PE shall have freedom to compet8 for more 
than one NC. However, the financial capability 
requirement will have to be ion Cornn'*18Urate 
with the number of TMC they propose to 
implement. If the PE Is bidding for more than 
one TMC, then they must give the 0"" of 
priority which the PE would 1Ik8' to retain, if 
selected for more than one project. The 
allocation of the TMC will be baed on the 

flnanetal capability and the order of priority 
Indicated by the PE. 

(vii) The bu8i.,.. p\IInIDetaIIed Project Report (DPR) 
submitted by the PE In response to the -RFP" 
shall be apprised by the FI both from technical 
Md commercial angle. 

(viii) Based on the techno-economlc evaluation of the 
PE responded to the RFP, the SHM will 
recommend the PE and the percentagalquantum 
of equity to be contributed from the Horticulture 
MIuIon lunda. This recommendation along with 
detailed comparative statement of the bid. 
received f.rom the PE in raaponse to the RFP, 
will be forwarded to Agrlculturat Marketing 
Adviser, Ministry of Agriculture atter due approval 
of SLEC. 

(ix) The Executive Committee (EC) of the NHM will 
take a decision on the recommendations of the 
SHM and finalise the private participation and 
quantum of equity participation for each market. 

(x) The SLEC shall be the final authority for 
adjudicating the matters of technical qualification. 

(xi' The EC of NHM will be the final authority on 
Mlection of the Private Enterprise or on the 
quantum of equity particl~ion. 

11. ,.,....... tor ope .............. TMC 

(i) The Nodal Officer shall enter into an agreement 
called MOperation Management Development 
Agl'Hment (OMOA)" with the selected Private 
Enterprise. The OMDA would specify the 
COI""ICI.lions to be provided by State (Concession 
Agreement), roles and responsibility, etc. of 
various players, ate. 

(iI) The Nodal Officer shall facilitate the clearances 
required for entering into OMOA with PE. 

(ill) The State Horticulture Mission may encourage 
the involvement of agri-clinica and agri-buainesa 
centres under each collection centre that can 
play an Important role in establishing the 
backward linkages and organizing the farmers. 

(Iv) The PE shall take adequate precaution for 
segr&gating the facilities for handling perishable 
commodities and the meat in the TMC. 
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(v) The SHMlSlate Government may provide land 
required for the TMC on laue/commercial rates! 
nominal rent .. may be decided by the State 
so as to attract good PE for thair TMC project. 
The State may also consider converting an 
existing marketlAPMC into a Terminal Market. 
In such c .... the value of .. eta of the existing 
market can be evaluated and provided 88 an 
incentive or toward& the equity participation in 
the project. If the State decides to participate in 
the equity either in the form of land or transfer 
equity as valuated. the Private Enterprise may 
bid for the balance amount of equity, the total 
of which ahall not exceed 49%. 

(vi) An Independent Consultant (IC) will be appointed 
to each TM for monitoring the implementation 
of the TM. Selection and functiOning of IC Is 
detailed in DOMA. IC ahall aubmJt progress 
reports from time to time to the Nodal Officer. 
The Nodal Officer shall monitor the progreu of 
implementation of the project through IC. 

(vii) There will be a nomlnae of the State 
Govemment in the Governing BodylBoard of the 
PE implementing the terminal market project. 

<viii) The State Government ahall ensure the 
involvement of the local Panchayati Raj 
Institutions in establishing the backward linkages 
to the collection centres. 

, 2. Service Charge. 

The PE has full freedom to fix the service charges 
based on commercial and viability considerations. The 
service levels as prescribed in the OMDA agreement will 
have to be met by the PE. 

'3. DI.lnve.tment of Government Equity 

Disinvestment of Govemment equity. will be done at 
an appropriate time at market/fair value as per the 
procedure prescribed by the Executive Committee of NHM. 

, 4. Monitoring & Progre.. Reporting 

The SHM will monitor the successful implementation 
of the Terminal Market Projecta through the Nodal Officer. 
The Nodal Officer will take the help of PMA of each 
terminal market for this purpose. The State Horticulture 
Mission will submit monthly reports on the progress of 

implementation of TPM to the Mlalon Director, National 
Horticulture Milsion through the Joint Secretary 
(Agricultural Marketing) in the Ministry. They will also 
fumish a monthly progress report through web enabled 
progress monitoring system of NHM (www.nhm.nlc.in) 

15. Ganaral Awaranall and Training Programm" 
Project Development Facility 

General Awareness. publicity and training of various 
stakeholders shall be taken up through Ch. Charan Singh 
National Institute of Agriculture Marketing. Jaipur and other 
National and State level Institutions or empanelled 
professional institutions. The Project Development may 
also be taken up through above arrangement. 

Annexure I 

For the succeuful operation of the Terminal Market 
Complex Projects, the role and responsibility of the 
concemed agencies in Implementation and operation of 
the project Is envisaged to be .. follows: 

(I) Role of the Prlveta Enterprl .. 

The Private Enterpriae would have the following rights 
and obligations: 

(a) The enterprise would have to mandatorily provide 
the infrastructure facilities and "lVices to be 
prescribed at the TM as well as CC complex in 
the 'Hub-and-Spoke' Format; 

(b) The Terminal Market (the hub) would be linked 
to 'a number of Collection Centres (the spokes). 
The Collection Centres would be located at key 
production centres to establish backward linkage 
with growers and to allow easy access to 
farmers for the marketing of their produce; 

(c) The enterprise would have the option to provide 
additional facilities to render complimentary 
services such as input supply. processing, agro 
machinery and equipments. durables etc.; 

(d) The enterprises would have the option to deal 
in non perishable commodities not exceeding the 
prescribed limits. at the terminal market complex 
in order to attain values and economic viability 
of the project; 



291 Writltm Answers DECEMBER 3. 2007 282 

(e) The Private Enterprise would have the freedom 
to buy the commodities from the fanner directly 
or through the TMlCC; 

(f) The enterprise would facilitate the farmars In 
making direct supply to processing units. retail 
chain and exports. at their choice; 

(9) . The enterprise would private advisory services 
to farmers on inputs. prices. quality. multi-model 
transport and exports; 

(h) Farmers would be free to sell their produce 
either through the CCfTM or the TM directly or 
to any other marketing channel not related with 
the project; 

(i) The enterprise would promote Farmers' 
Associations and progressively involve them in 
the operation and management of the CCs; 

(j) The enterprise would be responsible for the 
acquisition of land for setting up of the TM and 
the CCs and obtain neceslary licenses. 
clearances and approvals of the establlehment 
and operation of the market; 

(k) Investment from the Private Enterprise In the 
complex must be at least 51 percent of the 
project equity; 

(I) The enterprise would be free to coRect user 
charges (determined by commercial 
considerations) from market participants and 
producers. for the infrastructure and services 
provided by it. 

(II) Role of the Stat. Government 

The State Govemment would play a pro-active role 
and designate. an officer of the rank of Secretary to the 
Government as Nodal Officer to function under an SLEC 
of the SHM for the purpose of terminal market complexes. 
The responsibility of the Committee would include. 

(8) Approval of the number an~ location of the 
terminal market complexes; 

(b) Approval of the bidding process and 
implementation modalities of the project; 

(c) Technical Financial appraisal of the detailed 
business plan of the complex; 

(d) Regulatory Clearanc... lsaue of 11cen888 and 
granting of parml88lon for facilitating 
establishment and operation of market complexes 
and the collection centres; 

(e) Identification of land and when necellary 
provision of Govemment land for TM and CC; 

(f) Convergence with other development 
programmes for infrastructure support to TMiCC 
luch as road connectivity. power and water 
supply; 

(g) May participate In the equity of the project either 
through direct funding. lanc1llntrastructure support 
andlor transfer of existing market assets; 

(h) . Selection of the Private Enterprise through an 
open. transparent competitive bidding proc .... 
and entering into Operation. Management. 
Development Agreement with the successful PE. 

(I) Ensure the Involvement of Panchayati Raj 
Institutions In establilhing backward linkages to 
the Collection Centres. 

(j) Encourage the Involvement of agri-clinics and 
agri-business centres under each coilection 
centre that can play an Important role in 
establishing the backward linkages and 
organizing the farmers. 

(k) The Project will be awarded to the bidder with 
the request for least equity participation. 

(I) Make recommendatlona to Central Govemment 
for the release of equity and for itl 
disinvestment. 

(m) Set up institutional mechanism for resolution of 
disputes. if any. arising out of the implementation 
of the terminal market complex. 

(III) Role of the Central Government (Department of 
Agriculture • Cooperation, Mlnlatry of Agriculture) 

The Central Government will support the project 
through participation in Its equity capital. The terms for 
participation would be as follows: 

(a> Central Government would provide equity 
assistance upfo 49% of project equity. retumable 
at marketltair value to be decided at appropriate 
time. 
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(b) CentrallStat. Govemment ·particlpatlng In equity 
capital wiil retain option to allocate on 
redemption, Its equity in favour of farmers 
organizations feeding bualness to the market 
complex. 

(c) In the eventuality of farmers organizations not 
coming forward, the promoter of the enterprise 
will be given the option to buy back the 
Government equity capital at marketllair value 
to be fixed, at appropriate time. 

(d) Assist the State Govemments In fixation of 
throughput per day and yearty handling oapIIClty 
of the terminal market complex for the detailed 
project reports (DPR). 

Anfte1ture " 

Rights and Obligations 01 Nod6I 0Ific8r 

Rlghtl 

1. Detail the rules of operation of the T arminal 
Market Complex. 

2. Progress report on the development of the 
Terminal Market Complex. 

3. Levying liquidated damages on the PE equivalent 
on delay in commencement of construction of 
such Mandatory Capital Project. 

4. Levying liquidated damages on PE for the 
completion of any Mandatory Capital Project. 

S. Progress and achievement of ISO within the 
defined time frame. 

6. Collection of percentage of Revenue In the event 
of default of PE in achieving Objective Service 
Quality as per the Master Plan. 

Obligations 

1. Approve the Master Plan • 
2. Assistance in obtainment of Clearances for the 

PE 

3. Assistance in obtainment of land by the PE 

4. Provide regulatory facilitation for purposes of co-
ordination between the aggrieved party and the 
concerned regulatory agency. 

(English! 

Auditing of o.r.nc. PUrchaMl 

2343. SHRI FRANCIS FANTHOME: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether there is any mechanism to conduct 
auditing of the purchases, usage and outcome of 
equipment in the Armed Forces; 

(b) H 10, the findings of such audita of purchases for 
the last three years; 

(c) whether equipment worth hundreds of crorel 
-remained unutillzed by the Armed Forces as either the 
supply was IUbstandard or not as per the specifications; 
and 

(d) If so, the detaiis of such items purchased by 
each of the three wings of the services? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) While audit of expenditure related to purchases is 
largely carried out by the Defence Accounts Department, 
Performance audit related to purchase, usage and 
outcome of equipment in the Armed Forces is carried out 
by the Comptroller and Auditor General of India. 

(b) Findings of audit are reflected in various audit 
reports rendered by the Defence Accounts Department 
and the Reports of the Comptroller and Auditor General 
of India. 

(c) and (d) Procurementl for the Armed Forces are 
carried out through a rigorous process of quality control 
and, therefore, equipment worth hundreds of crores do .. 
not generally remain unutllized by the Armed Forces wither 
on account of the aupply being sub-standard or ita not 
being as per the specHications. 

Toxic Rice 

2344. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of AGRICULTURE be pleased to 
atate: 

(a) whether rice grown in West Bengal and in some 
other parts of the country has high proportion of toxic 
arsenic as reported in the HinduslBn Timss dated October 
31, 2007; 
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(b) if so. the details thereof; 

(c) whether the researchers from UK have recently 
conducted research in West Bengal and found poisonous 
chemicals in paddy fields; and 

(d) if so. the details thereof alongwith the steps taken 
by the Government to protect agriculture from such 
poisonous chemicals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Rice grown in the arsenic contaminated arell8 of 
West Bengal, particularly in Haringhata. Chakdah blocks 
of Nadia district and Deganga block of district of 
24 Parganas (North) has shown accumulation of arsenic 
in rice mentioned as under: 

Arsenic content (mg kg"1) 

Rice dry matter Rice grain 

Pre-khari' rice 5.90-18.82 1.98-3.52 

Boro rice 11.6-23.8 1.84-10.0 

However. the risk of arsenic toxicity through rice is 
limited as much of the arsenic taken up by rise plant Ie 
accumulated in the hull. and aleuron layer and moat of 
it. is lost while milling. polishing and after cooking rice. 

(c) and (d) The UK group of researchers led by 
Professor Andrew Meharg. has concentrated their study 
in Bangladesh and found significant build-up of arsenic 
in Bangladesh soils through administration of arsenic 
contaminated groundwater in irrigation. 

The Indian Council of Agricultural Research has 
initiated a network project entitled -Arsenic in food chain: 
cause. effect and mitigation." to deal with arsenic entry 
in food-chain through food. feed, fodder, liveetock, fish, 
milk etc. and the effects in human physiology thereof, 
along with exploring possible mitigation options under the 
National Agricultural Innovation Project involving various 
centres including Bidhan Chandra Krishi Viswavidyalaya, 
West Bengal. The arsenic toxiCity Is also being addressed 
through State Arsenic Task Force, Public Health 
Engineering Directorate and others. 

Non-FuncUOMI Mobile Tow.ra 

2345. SHRI PRALHAD JOSHI: 
SHRI AVINASH RAI KAHNNA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the total number of mobile towers 
installed by Bharat Sanchar Nigam Umlted (BSNL) across 
the country in the rural areas but remained non-functional 
for the last one year due to non-supply of radiation and 
other related equipmenta; 

(b) if so, the details thereof, Stale-wile; 

(c) whether these equipment. have to be imported 
from outside and there is Inordinate delay in supply from 
the respective companies; 

(d) if so, the details of the total order put by the 
BSNL and MTNL and the number of towers required to 
be connected by these equipments; 

, (e) whether large number of villages are badly hit by 
such delay; 

(f) if so, the details thereof; and 

(g) the time by when this· entire process will be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, Bharat Sanchar 
Nigam Umited has taken advance action for creation of 
infrastructure for speedy rollout of BSNL'. Mobile 
expansion projecta. State-wise details of towers· erected 
in advance are .. follows: 201 towers In Karnataka circle, 
22 towers in J&K Circle, 15 towers in Assam circle, 
193 towers in Tamil Nadu circle and 54 towers in 
Andhra Pradesh Circle. 

(c) to (g) BSNL has a1relldy placed orders for around 
8.0 Million additional capacities on successful bidder who 
sources some of the equipment from his foreign principals. 
It i. expected to utilize an the Infrastructure created within 
three months from receipt of equipment thereby extending 
service. to viUages planned for coverage against the 
tender. 
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Review of Performance of Mother Dairy 

2346 SHRI ANANTA NAYAK: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the Government has reviewed the 

performance of Mother Dairy; 

(b) if so, the details and outcome thereof during the 

last three years; 

(c) whether the Mother Dairy is considering any 

proposal to expand activities; and 

(d) if so, the details thereof indicating the areas of 

expansion and the targets for the Eleventh Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (d) 

No Sir. Mother Dairy is a unit of Mother Dairy Fruit & 
Vegetable Pvt. Ltd. (MDFVPL), which is registered under 

the Companies Act, 1956. MDFVPL is a wholly owned 

subsidiary of the National Dairy Development Board 

(NDDB). The Board of Directors of the MDFVPL are 

appointed by NDDB. Under the provisions of the 

Companies Act, 1956, the performance of Mother Dairy 

is reviewed by the Board of Directors of the company. 

Since MDFVPL does not receive any budgetary support 

from the Government of India, targets for Mother Dairy 

are not fixed under the Eleventh Plan. 

Indo-US Jotnt Military Exerel .. 

2347. SHRIMATI JHANSI LAKSHMI BOTCHA: Will 

the Minister of DEFENCE be pleased to state: 

(8) whether the Indian Army will be conducting joint 

exercise with the United States Army in the American 

State of Alaska; 

(b) if so, the details thereof; 

(c) whether another exercise with the United States 
troops is to be held, at the end of the year, In India; and 

(d) the extent to which these exercises are helping 
the Indian Army? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) No, Sir. There is no such proposal. 

(c) No, Sir. 

(d) These joint exercises contribute to enhanCing the 
capability of our Armed Forces through exchange of best 
practices and procedures and exposure to advanced 
technology. 

These exercises also increase the interoperabllity 
which would be of ben~fit during disaster management 
situations and peace keeping operations. 

Import of Palm 011 

2348. DR. K.S. MANOJ: 
SHRI S. AJAVA KUMAR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to atate: 

(a) the details regarding import of Edible Oil Including 
Palm, Coconut and Soyabean during the lut three years 
and thereatter indicating the quantum and price thereof; 

(b) whether the import of Edible Oil has adversely 
affected the domestic oil Industry and oil seed production; 

(c) if so, the details thereof during the said period; 
and 

(d) the corrective steps taken by the 30vemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Details regarding import of Edible Oils 
including Palm, Coconut and Soyabean during the last 
three years are as under: 
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SI.No. Name of Edible 011 Quantity in Lakh Tons 
(Aprll·March) 

value In Rs. cror. 

2004-06 2005·06 

1. Soyabean Oil 10.93 16.51 

2. Palm Oil 35.03 24.49 

3. Sunflower Oil 0.38 0.71 

4. Coconut Oil 0.13 0.04 

5. Other Oils 1.06 1.18 

Total 47.53 42.93 

Source: DGFT. Ministry of Commerce & Industry 

(b) No. Sir. 

(c) and (d) Does not arise. 

Refund of Lo •• 

2349. SHRI HARIBHAU RATHOD: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether a meeting was held between the officers 
of Ministry of Agriculture, Cotton .Corporation of India (CCI) 
and National Agricultural Cooperative Marketing Federation 
of India Limited (NAFED) regarding appointment of 
Maharashtra State Cooperative Cotton Growers Marketing 
Federation of India Limited (MSCCGMFL) 88 an agent of 
CCI in the State and get refund of their loss for Minimum 
Support Price (MSP) operation as that of CCI; 

(b) if so, the details and outcome thereof alongwlth 
the reaction of the Union Govemment thereto; and 

(c) the time by which the decision is likety to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) Yes. Sir. 
The meeting was held on 3.5.2007 In the Ministry of 
Agriculture. 

(b) The Govemment has not considered the request. 

(c) auestion does not arise. 

2006·07 2004-05 2005·06 2006-07 

12.16 2955.01 3899.91 3103.68 

27.66 7691.27 4563.41 5629.14 

1.41 109.86 184.67 422.98 

0.15 40.87 11.46 51.86 

1.36 305.10 . 343.31 372.87 

42.74 11102.11 9002.76 9580.53 

[TllInslslionj 

BSNL Towera 

2350. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to 8tate: 

(a) whether the Govemment has proposed to set up 
Bharat Sanchar Nigam Limited (BSNL) Tower at 
Jharkhanddham, a major pilgrim place in Giridlh district 
of Jharkhand; 

(b) if so, the details thereof; 

(c) the reasons for delay in setting up the IBid tower; 

(d) whether there is any scheme to set up the said 
tower early; 

(e) if so, the details thereof; and 

(f) the time by which It is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. BSNL has 
planned to install a Mobile Tower at Jharkhandham. the 
famous pilgrimage in GIridIh district of Jharkhand State 
during the current financial year. 

(c) Does not arise in view of (a) above. 
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(d) to (f) BSNL h.. planned to InataII Mobile tower """"nr 
at Jharkhandham by March. 2008. 

Ci/r$-.... d«IIIls 01 IOwtllS 1ns18/1tHMo btl 
/EngIish) insflllltld in IfNI counlty 

Incree .. In Mobile Towe,. SI.No. Name 01 Circle No. 01 Towers No. 01 Towers 
installed in to be 

2351. SHRI SURESH ANGADI: Will the Minister of the country installed 

COMMUNICATIONS AND INFORMATION TECHNOLOGY a&on in this 

be pleased to state: 
31.10.2007 finlncial year 

2 3 4 
<a) whether the Bharat Sanchar Nigam Limited 

(BSNL) has taken any steps to Increase Mobile Towers North Zone 
in the country; 

1. Haryana 1,002 128 

(b) if so, the details thereof; 2. Himachal Pradesh 504 350 

(c) the number of towers Installed so far and the 3. Jammu and Kashmir 516 150 
number of towers to be installed in this financial year, 
State-wise, location-wise; and 4. Punjab 1,452 146 

5. 
(d) the steps takenJbeing taken by the Govemment 

Rajasthan 1,982 105 

to increase the quality of mobile service provided by 6. UP (E) 2,695 300 

BSNL? 7. UP (W) 1,197 70 

THE MINISTER OF STATE IN THE MINISTRY OF B. Uttaranchal 432 8 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, BSNL carries Sub Total 9,780 1,257 

out procurement of equipment from time to time to ea.t Zone 
increase number of towers in the country. Accordingly, 
BSNL floated a tender for 2G13G COMBO Indian Mobile 9. A&N 49 28 

Peraonal Communication Service (IMPCS) network seeking 10. Assam 629 100 
expansion of GSMlUMTS bued Cellular MobIle Network 
for a capacity of 45.5 Million lines to be rolled out in 11. Bihar 858 264 

three phases. 12. Jharkhand 529 160 

(c) BSNL has InstaHed 29,692 number of towers so 13. NE I 248 44 
far and it has a plan to Install 5,881 numbers of towers 

14. NE II 208 78 
in the country in this firiancial year. Detans of towers 
installedlto be installed circle wise in the country are given 15. Orissa 930 263 
in the enclosed Statement. 

16. West Bengal 1,165 292 

(d) BSNL is optimizing Ita GSM baaed Cellular Mobile 17. Kolkata "TO 739 18 
network continuously for its performance. Mon.oring of 
the network has been strengthened to ensure performance Sub Total 5,355 1,247 '" 
as per the COS parameters prescribed by TRAI. GSM We.t Zone 
network of BSNL is also being progressively augmented 
to enhance, capacity, coverage and Quality of Service. 18. Maharashtra 2,586 1,222 
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19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 

Chhattisgarh 

Madhya Pradesh 

Gujarat 

Sub Total 

South Zone 

Andhra Pradesh 

Kamataka 

Kerala 

Tamil Nadu 

Chennai TO 

Sub Total 

Grand Total 

3 

422 

1,245 

4 

503 

507 

2,010 _ 

6,263 2,698 

1,841 259 

1,723 61 

1,887 232 

2,078 30 

765 97 

8,294 879 

29,692 5,881 

Theft of Strategic Information trom Defence 
EetMtIl.hment 

2352. SHRI ANANORAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI JASUBHAI DHANABHAI BARAD: 

Will tha Minister of DEFENCE be pleased to state: 

(a) whether some computer devic .. , containing 
strategic information, have been stolen from the premises 
of the Kanpur-based Defence Material Store Research 
Development and Establishment; 

(b) it so, whether the cases of theft in Defence 
Research & Development Organisation (DRDO) and other 
related organisations have incre ... d during the recent 
past: 

(c) if so, the number of auch incidents reported in 
the country during the last one year; 

(d) the action taken in each case; and 

(e) the measures taken by the Union Govemment te 
check such incidents in future? 

THE MINISTER OF DEFENCE (SHR1 A.K. ANTONY): 
(a) As per the preliminary information recetved from 
Defence Materials and Stores Research & Development 
EstabHshment (DMSRDE), Kanpur, the three oomputera 
stolen from its premises clid not contain any Itrateglc 
information. 

(b) and (c) This 18 the only one theft case in 
DMSRDE and in aU the related organllatlonl In DADO 
during the last one year. 

(d) In DMSRDE InCidence, the laboratory has 
constituted a committee to investigate into circurTlltances 
of theft and bring out the items and data lost. The 
laboratory has also filed First Information Report (FIR) to 
local police station for investigations as per preliminary 
report submitted by committee. Meanwhile, a 
DepartmentallVigilance inquiry has also been initl~ted. 

(e) Remedial measures are put in place to ensure 
that such Incidences do not take place In future. 

Labour Houelng SCh ..... 

2353. SHRI KIREN RIJIJU: WiN the Minister of 
LABOUR AND EMPLOYMENT be pleased to etate: 

(a) the details of houses con,structed under Labour 
HOusing Scheme during each of the last three years, 
State-wise; 

(b) the funds allocated, released and utiliMd under 
the said echeme during the said period, State-wille; 

(c) the total demand and availability of houaes under 
the said scheme; 

(d) the number of labourers provided houses under 
the said scheme; and 

(e) the time by which the Government propose to 
allot the rest of the houses? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) A atatement of Slate-wiee, 
total number of houses sanctioned and subsidy released 
to Beedi and Mines Workers for construction of houses 
under housing achemes is annexed. 

• 

• 

• 

• 
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(c) to ~e) Central aubeidV of As. 4O,00Qf- per worMr appIica~na for the conatructlon of hou... have been 
for construction of house l8eanct1oned under Revised r8ceIvad aJid aanc:t/oned during the current financial year 
Integrated Housing Scheme (RIHS)-2005 on the buia of i.tI. 2OO7-oB (up to 31st October. 2007) Involving a subsidy 
completed proposals in all re.pect received from the amount of Re. 2066 Lakh. Sufficient funda under the 
workers or Co-operative Societle. of worM,.. or from the echeme are available to meet the requirement during the 
State Govemment concerned. A total number of 10330 current year . .. ,.",.", 

Stals-wisIJ numbtlr 01 ~ $IInctiontK/ W7d sub8/dy IIIItMstId ItrJm 2O(JI-()5 ID 2OQ6-()7 
lor CtJnSINcIion 01 htJus8s by 8Hdi & AIM ~ 

SI.No. Name of the State No. of subIidy No. of aubI'dy No. of alDldy 
houses reIeaed hOUM. released housea reIMsec:t 

sanctioned 2004-05· sanctioned 2005-08· sanctioned 2006-07· 
2004-05 2005-06 2006-07 

1. Andhra Pradeah 6893 97.85 10912 38&4 •• 11485 3347.72 

2. Tamil Nadu 614 2B98 

3. Bihar 9.98 1016 409.71 678 189.80 

4. Jharkhand 151 

5. Madhya Pradeeh 1359 21.96 80 29.98 225 134.98 

6. Chhattiagarh • 18 

7. Maharaahtra 867 317.95 187 423.80 129 237.25 

B. Orissa 3672 353.91 43 438.01 1834 495.68 

9. Rajasthan 254. 1.00 5.24 03 62.34 

10. Kamataka 513 308.46 149.88 1180 463.65 

11. Kerala 707 

12. Uttar Pradesh 24.50 21 24.29 128 44.52 

13. West Bengal 903 99.87 1048 127.88 168 . 101.97 

14. Assam 91 

Grand Total 15980 1233.46 13287 5472.73 18750 5077.12 

Note:· 'Funds reIeaHd during theM three ,... liiio Include aubeldy reIeMed under erstwhile Integreted Housing Scheme In three 
Installments on oonstructIon readlIng at PlInth Level. Roof Level end Completion of conatrucIIon in all , .. peets and the 
stipulated period of 18 months I. provided under the 1ICheme. 
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[English} 

Maize for Poultry 

2354. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether some States had requested the Union 
Government to release additional quota of Maize for 
poultry at a concesslonal rate; 

(b) if so, the details thereof; 

(c) whether the Govemment has directed the Food 
Corporation of India (FCI) to rele... the said quota to 
the States; and 

(d) if so, the quantum of Maize provided to the Statu 
particularly Kamataka from the additional quota? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 
Yes Sir. Requests for release of additional quota of maize 
for poultry at conceaalonal rate were received from States 
like ChhaHisgarh (8833 Metric Tonnes) , Gujarat (5970 
Metric Tonnes), Kart:'ataka (1.0 lakh Metric TOMeS) and 
Madhya Pradesh (2100 Metric Tonnel). However, due to 
non availability of any surplul quantity of maize with the 
Food Corporation of India, the requests could not be 
acceded to. 

(d) Question does not arlee. 

[Translation} 

Supply of Equipment. 

2355. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL) has issued supply ordera to various companiel 
for the equipments and other material meant for increasing 
the telephone lines capacity of G.S.M., W.L.L. and basic 
telephones; 

(b) if so, the detaII8 thereof; 

(c) the time by which the said material '" likely to be 
supplied; 

(d) the details of the capacity of vartoua clrclee likely 
to be enhanced after receiving thiI supply, cin:le-wlse; 

(e) whether any other equlpments have also been 
identified to improve the network; and 

(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) and (c) BSNL has issued purchase ordera against 
2G13G Combo tender for a capacity of about 8 million 
linea of GSM mobile equipment to MIs Erlcason for the 
circlel as detailed In Statement·I. For other circles, the 
procurement process Is In progress. The material supply 
shall commence from April, 2008 towards upto February, 
2009. 

As regards WLL equipment, 30.52 lakh lines Code 
Division Multiple Acee. (COMA) WLL equipment was 
ordered on MIs Indian Telephone Industrl .. (21 Iakh linn) 
and on MIl United Telecoms Umited (9.525 \akh lin .. ) 
during NovemberlDecember, 2006. Most of the equipment 
is already lupplied and reat Is likely to be received by 
December, 2007. Pre88ntly, the equipment Is In various 
stages of Installation and comml88l0nlng. 

(d) Circle-wise capacities likely to be enhanced after 
receiving thle supply II given In the Statement· I for GSM 
and at Statement· II for WLL. 

(e) No, Sir. 

(f) Does not arise In view of (e) above. 

GSM EquipfTwnl' Cift:ltJ-wIstI CiJpIIciIies 
to bB EI1hIInc«I 

SI.No. Name of circle Capacity allotment 
under GSM expansion 

Project 

1 2 3 

North Zone 

1. U.P. (E) 975,000 

2. U.P. (W) 480,000 

3. Ut&aranchaI 275,000 

Sub Total 1,730,000 
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1 2 3 2 

Eaat Zone MP 250000 

4. A&N 95,000 OR 50000 

5; Assam 582,829 PB 100000 

6. Bihar 876,000 RJ 200000 

7. Jharkhand 799,000 UAL 50000 

8. NE·I 167,600 KL 250000 

9. NE·II 158,600 KOl 100000 

10. Orissa 700,184 AS 60000 

11. West Bengal 849,882 HR 50000 

12. Kolkata TO 376,000 MH 300000 

Sub Total 4,802,866 NE·1I 60000 

13. Tamil Nadu 1,298,300 NE·I 2600 

14. Chennal TO 560,000 TN 100000 

Sub Total 1,848,300 UPE 100000 

Grand Total 8,181,166 UPW 100000 

we 150000 
S,.,."..", " 

CH 60000 
WLL. Equipmllnt· Qit* II .. ~ 

IrJ btl tHIhIInt:tId Total 3062600 

Circle Capacity IE""""" 
2 

WLL Telephone ConMCtlona 
ANC 50000 

2356. SHRI G.M. SIOOESWARA: Will the Minister of 
AP 200000 COMMUNICATIONS AND INFORMATION TECHNOLOGY 

BH 100000 be pleased to state: 

CGH 100000 (a) whether the problema being faced by the 

GJ 200000 
subaerla.r. having Wlrel... In Local loop (WLL) 
telephone comectiona in rural area .. the BSNL 18 not 

HP 100000 supplying the battery of WLL phones; 

J&K 60000 (b) If 50, the I'881On8 therefor; and 

JKO 100000 
(c) the corrective atep& taken by the Govemment In 

KT 200000 this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) and (b) Sir, BSNL h .. 
provided WLL telephone collections to the subscribers 
with Fixed Wireless Terminal (FWT) having either In-built 
batteries or 12V Switch Mode Power Supply (SMPS). 

However, due to poor availability of A/C maine supply 
in the rural areas, the in-built battery of the subscriber 
terminals (FWT) does not get charged properly causing 
interruption 0' services of the customers. 

(c) Following are the salient corrective steps taken in 
this regard: 

(i) SMPSs are being used with FWTs in rural areas 
to enhance the battery back up of FWTs 
wherever there is an AlC mains problem. 

(ii) Do's and Don'ts have been issued to subscribers 
to increase their awareness on proper use of 
FWTs so as to minimize FWT related faults. 

(iii) In-built batteries are being procured by BSNL to 
replace the faulty ones. 

Pin Code for Speedy Poatal Delivery 

2357. SHRI K.C. PALLANI SHAMY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Department of Posts has started a 
unique 6-dight Pin Code for major bulk recipients of m.11 
both individuals and establishments for Its speedy delivery; 

(b) If so, the details thereof; 

(c) whether the Government proposes to extend the 
scheme all over the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yea, Sir. 

(b) In order 10 expedite delivery of mail addressed to 
the bulk recipients, a unique 6-diglt Customer PIN Code 
can be allotted to bulk addressees. Mail bearing the 
customer PIN code i& segregated at the level of Mail 
Business CenlresIMaU Offices and directly delivered to 

" 
the customer. For this purpose, bulk .ddr ...... are 
Identified by postal clrclee into two categories: 

Category I 

Category II 

Individual Bulk Addresae88 

A group of bulk .ddresses, who 
reside in the same building, 
apartment block or colony; or have 
offices in the same premises. 

Under the new scheme, mall for bulk recipients is 
processed sep.rately which reduces the pre18ure on 
delivery poet offices and expedites delivery of individual 
mall also. 

(c) and (d) The scheme has been extended to the 
entire country. 

Smuggling ActivItIH In Gulf of Manner Area 

2358. SHA! S.K. KHARVENTHAN: WI. It. Minister 
of DEFENCE be pleased to state: 

(a) whether there is Increasing incidents of Imuggllng 
activities In the Gulf of Mannar area; 

f) if 80, the details thereof for the last three years; 

(c) whether the Government has any propoeal to set 
up Naval Observation Post (NOP) in the area; 

(d) if so, the details thereof; and 

(e) the time by which the NOP would be set up? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a> As per reports received from Indian Coast Guard and 
Ministry of Finance, Department of Revenue (Anti 
Smuggling) authorities, there Is no increase In smuggling 
activities in Gulf of Mannar area. 

(b) Does not arise. 

(c) to (e) Government have established a 'Forward 
Observation P08f (FOP) of Indian Navy under 'Op Tuha' 
at Land's End with adequate naval personnel. In addition, 
Coast Guard .Iong with Indian Navy carries out 
surveillance in order to prevent smuggling In the area. 

u .. of Fly Ash In Cement 

2359. SHRI PRATIK P. PATIL: win the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to stats: 
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(a) whether some cement factories In Mah ..... htra 
are mixing fly ash received free from Thermal Power 
Station in the cement; 

(b) if so, whether this practice is allowed under the 
present norms; 

(c) if so, whether any useaament has been made 
regarding its Impact on health and quality of conatructlon; 
and 

(d) If so, the d .... and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) The use of fly ash In the manufacturing of cement Is 
allowed under the provialona of the relevant Indian 
Standards as it enhances the quality and performance of 
cement/concrete. Fly ash Is mostly used In the 
manufacturing of Portland Pozzolana Cement-FIy uh 
based as per Indian Standard IS 1489 (Part 1): 1991. 
There are eight manufacturers of aboVe mentioned cement 
in Maharashtra having valid licence from Bureau of Indian 
Standards (BIS). 

(c) and (d) Evaluation of Fly Ash from health hazard 
point of view la done by Atomic Energy Regulatory Board 
and Department of Atomic Energy. It has been confirmed 
that Fly Ash is not hazardoua for the health. Atomic 
Energy Regulatory Board has no objection In the allowing 
these materials being used for. conatruction purpoeea. The 
quality of construction, be It masonry woft( or concrete 
constructions, depends upon factors such as design, raw 
materials, constructional practices and supervision. 
Cement, being one of the raw materials, apart from fine 
aggregate, coarse aggregate, steel reinforcement etc., the 
quality of cement fOrml one of the several panunete ... 
for assuring quality of construction. 

Export of Woolen Textile 

2360. SHRI BRAJA KISHORE TRIPATHY: WiN the I 

Minister of TEXTILES be pleased to state: 

(a) whether the Knitwear industry of India Is making 
the recovery from the slump; 

(b) If so, the detaHs of sale orders received by woolen 
manufacturers during 2007-08- ao far; 

(c) the details of woolen textile exporta of the country 
during 2007-08 as compared to corresponding period of 
previous year, Country-wise; and 

(d) the steps taken by the Govemment for the 
promotion of woolen export? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) It 
appears that Knitwear Industry Is facing problema of rupee 
appreciation against US Dollar like other export oriented 
busln... activities. The Govemment does not maintain 
data on the orders received by the woolen manufactures. 

(c) The details of woolen exports of the country during 
April-June, 2006 and Aprll-June, 2007 are: 

(Value In Rupees Crores) 

Products Aprihlune April.June 
2008 2007 

Woollen, Yams, Fabrics & Made-ups 97.50 86.55 

RMG Wool 372.54 330.32 

Total 470.04 416.67 

% Dec:reue 11.31% 

The details of country-wise export of woolen products 
a,.. shown In the enclosed Statement-I. 

(d) The steps taken by the. Government for 
promotion of woolen exports are shown In the enclosed 
Statement-II. 

8mtem.,., I 

Commodity: RMG WOOL 

SI.No. Coumry 

1. 

2. 

2 

Aghanistan TIS 

Algeria 

Dtlt8i18 of counlty-wiss sxport of wooltln products 

(Valuea In US $ Million) 

June 2006 June 2007 % Growth Apr.June 2006 Apr.June 2007 % Growth 

3 4 5 6 7 8 

0.07 0.51 632.32 0.41 0.55 32.16 

0.00 
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2 3 4 5 6 7 8 

3. Ameri Samoa 0.00 

4. Angola 0.00 

5. Argentina 0.03 0.03 0.11 283.24 

6. Australia 0.15 0.13 -15.73 0.33 0.32 -2.21 

7. Auetria 0.08 0.01 -74.42 0.10 0.08 -24.21 

8. Aruba 0.00 0.00 

9. Azerbaijan 0.00 0.00 0.00 -81.13 

10. Baharain IS 0.01 0.09 804.20 0.05 0.11 128.25 

11. Bangladelh PR 0.07 0.00 -98.13 0.07 0.00 -98.28 

12. Barbados 0.00 0.00 

13. Belize 0.00 

14. Belgium 0.15 0.46 203.83 0.62 0.78 22 .• 

16. Bermuda 0.01 

16. Bosla-Hrzgovln 0.00 0.00 

17. Brazil 0.05 0.01 0.05 274.97 

18. Brunei 0.04 0.04 

19. Bulgaria 0.02 0.02 -4.07 0.02 0.02 -16.47 

20. Cambodia 0.00 

21. Cameroon 0.00 0.00 

22. canada 0.56 1.03 83.91 1.88 1.62 -14.17 

23. Cayman IS 0.00 0.00 

24. Chile 0.00 0.07 3,744.75 0.01 0.10 l,l90.n 

25. Taiwan 0.01 0.00 -78.67 0.02 0.01 -59.16 

26. China PRP 0.01 0.02 0.02 10.22 

27. Colombia 0.00 0.00 

28. Congo P Rep. 0.01 0.00 -88.23 

29. Croatia 0.00 0.01 1,445.92 0.00 0.01 1,872.51 

30. Cyprus 0.00 0.01 

31. Czech Republic 0.01 0.00 -79.11 0.04 0.01 -86.33 
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32. Denmark 0.61 1.10 80.70 1.25 1.62 29.85 

33. Djibouti 0.18 

34. Dominic Rep 0.00 0,01 

35. Egypt A RP 0.06 0.25 344.28 0.25 0.52 105.65 

36. EI Salvador 0.00 0.00 

37. Estonia 0.01 0.01 0.01 3.33 

38. Ethiopia 0.00 

39. FInland 0.39 0.23 -42.54 0.62 0.39 -38.96 

40. Fiji IS 0.02 0.03 91.93 0.24 0.08 -67.08 

41. Fr.nee 3.34 4.35 30.25 7.08 7.94 12.19 

42. FR Guiana 0.00 

43. Gambia 0.00 

44. Georgia 0.00 0.00 -79.27 0.08 0.00 -99.71 

45. Germany 2.00 3.48 74.04 4.81 5.55 16.45 

46. Ghana 0.00 0.00 2,129.08 0.02 0.00 -n.92 

47. Gibraltar 0.00 

48. Greece 0.07 0.18 173.05 0.12 0.26 119.94 

49. Guatemala 0.00 

50. Hong Kong 0.07 0.07 9.03 0.32 0.71 123.23 

51. Hungary 0.04 0.02 -29.36 0.06 0.06 -5.11 

52. Iceland 0.01 

53. Indonesia 0.01 0.00 -7".21 0.03 0.01 -78.16 

54. Ireland 0.06 0.14 159.06 0.10 0.18 74.80 

55. Israel 0.04 0.02 -43.45 0.25 0.08 -86.33 

56. Italy 2.35 2.85 20.88 4.44 4.79 7.85 

57. Jamaica 0.01 0.03 181.85 0.03 0.07 132.53 

58. Japan 0.11 0.39 249.n 0.75 0.83 9.62 

59. Jordan 0.03 0.00 -98.84 0.06 0.01 -73.77 

60. Kazakhstan 0.01 0.19 '2,391.20 0.04 0.19 434.19 
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61. Kenya 0.02 0.01 -70.68 0.05 0.04 -28.65 

62. Korea DP RP 0.01 0.01 0.58 0.Q1 0.01 -22.02 

63. Kyrghyzstan 1.02 0.02 -97.67 1.48 0.04 -97.52 

64. Korea RP 0.00 0.04 15.261.88 0.02 0.09 280.68 

65. Kuwait 0.01 0.11 1.080.61 0.12 0.27 127.51 

66. Latvia 0.00 

67. Lebanon 0.01 0.04 0.01 -87.87 

68. Libya 0.03 

69. lithuania 0.00 0.00 

70. Luxembourg 0.01 

71. Macao 0.01 

72. Madagascar 0.00 0.00 

73. Malawi 0.00 0.00 336.42 0.00 0.00 334.52 

74. Malaysia 0.07 0.32 385.36 0.35 0.50 43.38 

75. Maldlv. 0.00 0.00 0.01 858.56 

76. Mali 0.00 0.00 

77. Maha 0.00 0.00 

78. Mauritius 0.02 0.02 -16.57 0.06 0.07 16.90 

79. Myanmar 0.00 0.00 

80. Mexico 0.14 0.22 58.83 0.38 0.68 n.19 

81. Monaco 0.Q1 0.00 -39.28 0.01 0.00 - -39.41 

82. Morocco 0.00 0.00 -70.51 0.00 0.03 728.62 

83. Namibia 0.01 0.Q1 0.01 9.00 

84. Nepal 0.00 -0.00 -1.62 0.00 0.02 1,025.95 

85. Netherland 1.12 1.48 32.13 2.00 2.39 19.15 

86. Nether1andantial 0.03 0.11 346.48 0.09 0.24 155.11 

87. New Zealand 0.02 0.05 137.20 0.10 0.07 -30.99 

88. Niger 0.00 0.06 0.00 -97.74 

89. Nigeria 0.03 0.04 43.81 0.03 0.27 712.64 
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90. Norway 0.11 0.08 ·28.18 0.19 0.23 21.79 

91. Oman 0.07 0.01 -87.46 0.15 0.08 -41.87 

92. Panama Reptmlic 0.03 0.06 82.01 0.08 O.OS -42.17 

93. Papua N GNA 0.00 

94. Peru 0.00 0.00 

95. Philippines 0.00 0.00 428.90 0.00 0.00 99.70 

98. Poland 0.10 0.04 -68.02 0.25 0.12 -61.93 

97. Portugal 0.04 0.10 181.03 0.07 0.14 121.49 

98. Qatar 0.00 0.01 671.15 0.03 0.04 25.47 

99. Reunion 0.00 0.01 0.00 -86.89 

100. Romania 0.00 0.04 1,480.13 0.01 0.06 259.76 

101. RURIa 0.88 1.16 73.55 1.21 1.42 18.92 

102. Saudi Arab 0.58 0.85 45.58 1.48 3.43 131.20 

103. Senegal 0.00 0.00 

104. Union of Serbia & 0.02 0.01 ·71.02 0.02 0.01 -49.38 

Montenegro 

105. Slovak Rep. 0.00 0.01 186.05 0.01 0.01 18.33 

106. Singapore 0.04 0.05 21.83 0.07 0.10 -40.40 

107. Slovenia 0.00 0.00 

108. South Africa 0.12 0.18 49.82 0.32 0.24 -24.72 

109. Spain 1.37 1.84 20.19 3.35 3.41 1.92 

110 .. Sri Lanka DSR 0.13 0.16 21.57 0.43 0.37 -15.16 

111. ST Vincent 0.00 0.00 

112. Sudan 0.00 0.02 12,214.35 

113. Suriname 0.00 0.04 1,714.94 0.01 0.04 881.70 

114. Swaziland 0.00 0.00 

115. Sweden 0.20 0.43 113.83 0.32 0.62 19.85 

116. Switzerland 0.05 0.07 35.60 0.26 0.15 -40.38 

117. Tajikistan 0.01 0.01 
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118. Tanzania Rep. 0.02 0.09 304.09 0.04 0.09 118.63 

119. Thaliand 0.00 0.03 1,448.02 0.05 0.05 -0.33 

120. Togo 0.01 0.20 1,570.01 0.32 0.20 -37.81 

121. Trinidad 0.00 0.28 0.01 -85.51 

122. Turkey 0.06 0.13 75.10 0.42 0.24 -42.54 

123. Turkmenistan 0.02 0.04 122.10 0.02 0.17 609.68 

124. Uganda 0.00 0.00 -8.18 0.02 0.00 -77.48 

125. U Arab Emta. 0.09 1.70 56.94 4.20 4.87 18.25 

126. U.K. 2.69 4.36 62.27 7.14 7.89 4.65 

127. Ukraine 0.66 0.19 -71.97 1.44 0.33 -71.35 

128. U.S.A. 0.01 lue 10.84 30.00 23.54 -21.55 

129. Uruguay 0.01 0.01 32.37 0.01 0.01 -7.19 

130. Venezuela 0.00 0.00 

131. Vietnam Soc. Rep. 0.01 

132. Virgin IS US 0.00 

133. Yemen Republic 0.03 0.09 0.92 -79.93 

134. Congo D. Rep. 0.00 0.00 

135. Zambia 0.00 0.00 0.12 5,806.56 

136. Zimbabwe 0.02 0.02 0.00 -86.89 

137. Unspecified 0.00 0.00 

Total 30.01 39.85 33.13 81.93 SO.11 -2.22 

Exchange Rate: 45.0-561 40.7736 434708 41.2344 
(1 US$ = RI.) 

CIJmmodIIy. W,*, ,." FIIbfics, ~ 

1. Afghanistan TIS 0.08 0.08 

2. Australia 0.09 0.14 53.78 0.22 0.43 99.53 

3. Austria 0.02 0.10 0.02 -79.88 

4. Baharain IS 0.02 0.01 • 0.02 96.31 

5. Bangladesh PR 0.02 0,13 0.05 -64.54 
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2 3 4 5 6 7 8 

6. Belgium 0.29 0.28 -5.27 1.10 1.00 -9.46 

7. Botswana 0.00 0.03 0.00 -82.60 

8. Bulgaria 0.00 

9. canada 0.08 0.08 9.30 0.18 0.26 ote.88 

10. Chad 0.10 0.06 0.10 106.84 

11. Chile 0.13 0.06 -80.58 0.13 0.05 -80.88 

12. Taiwan 0.02 0.04 59.31 0.04 0.04 1.19 

13. China P RP 0.26 0.18 -29.19 0.63 0.52 -17.14 

14. Colombia 0.00 0.07 0.00 ".n 
15. Congo P Rep 0.01 0.01 

16. Ooeta Rica 0.02 0.03 

17. Croatia 0.01 

18. Cyprus 0.18 0.28 

19. Czech Republic 0.04 0.04 

20. Denmark 0.06 0.06 -3.06 0.06 0.08 4.74 

21. Dominic Rep. 0.10 0.01 -80.01 0.14 0.84 ..03 

22. Ecuador 0.03 0.03 

23. Ev'1PI A RP 0.03 0.03 11.67 0.06 0.82 1,338.78 

24. Ethiopia 0.01 

25. Finland 0.08 0.00 0.06 4,080.43 

26. Fiji IS 0.00 0.00 

27 . France 0.17 0.02 -80.13 0.25 0.03 -88.98 .. 
28. Germany 0.61 0.26 -68.70 1.61 0.68 -83.09 

29. Greece 0.01 0.02 106.88 0.15 0.04 -76.10 

30. Hong Kong 0.06 0.03 -28.26 0.10 0.07 -32.10 

31. Hungary 0.01 0.01 -14.14 

32. Indonesia 0.33 0.00 ".08 0.43 0.22 -41.89 

33. Iran 0.13 0.20 0.00 -99.48 

34. Ireland 0.01 
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35. Isroel 0.00 0.00 0.00 87.76 

36. Italy 1.29 1.49 15.71 4.07 3.86 -6.40 

37. Japan 0.46 0.43 -8.09 0.70 0.96 36.45 

38. Jordan 0.01 0.10 1,783.79 

39. Kazakhstan 0.00 

40. Kenya 0.02 0.19 809.82 0.36 0.42 17.45 

41. Korea DP RP 0.00 

42. Korea RP 0.00 0.00 145.55 0.04 0.01 -79.24 

43. Kuwait 0.00 0.02 405.01 0.00 0.04 881.07 

44. Latvia 0.00 0.08 5,920.88 

45. Lebanon 0.02 0.21 0.03 -83.89 

46. Liberia 0.09 

47. Lithuania 0.04 0.00 0.04 1,880.00 

46. Malawi 0.01 0.04 0.01 -71.17 

49. Malaysia 0.15 0.07 -61.44 0.33 0.19 -43.22 

SO. Maldlv_ 0.00 0.01 

51. Malta 0.01 

52. Mauritius 0.00 0.01 602.14 0.01 0.01 -37.78 

53. Myanmar 0.02 

54. Mexico 0.00 

55. Mozambique 0.01 0.01 0.02 64.18 

56. Nepal 0.01 0.02 278.81 0.04 0.06 40.50 

57. Netherland 0.01 0.00 -74.54 0.03 0.07 120.33 

58. New Z .... nd 0.05 0.18 .266.40 0.18 0.66 213.43 

59. Nigeria 0.01 

60. Norway 0.02 0.00 -81.49 0.02 0.01 -72.49 

61. Oman 0.01 0.00 -70.98 0.02 0.04 99.96 

62. Pakistan IR 0.00 

63. Panama Republic 0.06 0.12 
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64. Philippines 0.02 0.03 

65. Poland 0.04 0.03 -31.07 0.11 0.07 -36.12 

66. Portugal 0.02 0.00 -84.05 0.03 0.08 176.56 

67. Qatar 0.02 0.06 0.00 -97.80 

68. Romania 0.01 

69. Russia 0.00 

70. Saudi Arab 0.09 0.03 -62.28 0.45 0.14 -67.46 

71. Slovak Rep. 0.01 

72. Singapore 0.06 0.00 -94.18 0.19 0.00 -98.18 

73. Slovenia 0.00 0.01 0.00 -88.76 

74. South Africa 0.02 0.24 1,068.09 0.13 0.35 187.02 

75. Spain 0.14 0.07 -47.57 0.87 0.49 -43.75 

76. Sri Lanka DSR 0.34 0.10 -71.53 0.71 0.18 -74.46 

77., Sudan 0.56 0.83 0.84 33.73 

78. Sweden 0.18 0.08 -59.01 0.23 0.14 -40.10 

79. Switzerland 0.04 0.05 0.00 -98.16 

80. Syria 0.12 0.12 0.06 -49.39 

81. Tanzania Rep. 0.00 0.00 0.00 1,192.82 

82. Thailand 0.00 0.05 1,168.82 0.05 0.05 1.06 

83. Tunisia 0.25 0.07 -71.30 0.29 0.23 -22.28 

84. Turkey 0.06 0.12 111.02 0.08 0.27 221.50 

85. U Arab Ernta. 0.31 0.20 -34.20 0.52 0.38 -31.12 

86. U.K. 0.83 1.88 102.50 2.27 4.21 85.27 

87. Ukraine 0.01 0.01 

88. U.S.A. 0.76 0.45 -41.S5 2.02 0.95 -52.71 

89. Venezuela 0.00 

90. Vietnam Soc. Rep. 0.04 0.88 1,463.94 0.14 0.81 477.19 

91. Yemen Aept.tilc 0.00 0.08 0.00 -95.52 

92. Zambia 0.01 

93. Unspecified 0.03 

Total 8.67 7.83 -9.75 21."'- 20.98 -2.11 

Exchange Rate: 45.0581 40.7736 45.4708 41.2344 
(lUst = Re.) 
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SMtement /I 

Details of various steps taken by the Government for 
the growth of textiles industry:-

(i) 100% Foreign Direct Investment Is allowed in 
the textiles sector under the automatic route. 

(ii) The Government has de-reserved readymade 
garments, hosiery and knitwear from the Small 
Scale Industry (SSI) sector. 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1.4.1999 to facilitate the modernisation and 
upgradation of the sector. The TUFS has been 
extended beyond 31.3.2007 and has been 
modified in consultation with the industry and 
approval of the Competent Authority w.e." 1.t 
November 2007. The Scheme is now In 
operation. 

(iv) A new "Scheme for Integrated Textile Parks-
has been formulated by merging this -Scheme 
for Apparel Parks for Exports- and the -reldilea 
Centre Infrastructure Development Scheme-, In 
order to expand the production base of the 
textiles and garment seelor. 

(v) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Exoept for 
mandatory excise duty on man-made filament 
yarns and man-made staple fibres, the whole 
value addition chain has been given the option 
of excise exemption. 

(vi) The import of specified textiles and garment 
machinery has been allowed at a concessional 
rate of customs duty to encourage Investment 
and to make our textiles product competitive in 
the global market. The cost of machinery hal 
also been reduced through fiscal policy 
measures. 

(vii) The Duty-tree Import of 21 Items of trimmings 
and embeUishment items Is allowed to garment 
exporters. This can be upto 3% of their actual 
export performance during the previous year. 

(viii) For the speedy modernisation of the textiles 
processing &ector, Government has introduced, 
w.e.f. 20.4.2005, a credit Hnked capital aubaidy 

scheme. 10% under TUFS, in addition to the 
existing 5% interest reimbursement. 

(ix) In 2004-05 Budget, the entire textile sector, 
except for man-made fibre and filament yam W81 
provided optional exemption from excise duty. 
In 2006-06 Budget, Central Value-aided Tax 
(CENVAT) on Polvester Filament Yam has been 
reduced from 24% to 18%. Theae modification 
in fiscal levies aim at attracting more investments 
for modernization of textiles sector. 

(x) To facilitate import of state of the art machinery 
to make our products internationally competitive 
in post quota regime, in 2005-06 Budget, the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing in List 49 which attracts Basic 
Customs Duty (BCD) of 15%. Theconce8lional 
duty of 5% continues to be at 5% on most of 
the machinery items. 

(xi) Government has launched the Debt Restructuring 
Scheme w.e." Sept, 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of interest. 

Committee on Crop Inaunlnce 

2381. SHRI KISHANBHAI V. PATEL: Wil the Minister 
of AGRICULTURE be pleased to state: 

(a) whether C.P. Swamkar Committee .. t up lor 
Optional Crop Insurance Scheme has submitted ita report 
to the Government; 

(b) if so, the recommendations of said Committee; 
and 

(c) the action being taken by the Government on 
these recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) A Working Group under the Chairmanship of Shri 
C.P. Swarankar, constituted by the Reserve Bank of India 
(RBI) to examine the procedures and processes for 
Agricultural Loans has already submitted its report to the 
RBI. The ma;or recommendations of the Group are 
regarding further Ilmpllfication of the procedure. and 
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processes for avallng agricultural loans. A raf..-nee has 
also been made for Making the crop inlurance ICheme . 
optional to the f~. The RBI haa aInNIdy lmplemellted 
some of the recommendations. These are: dlepenslng the 
requirement of 'no due' certificate for 8IJ'8II loans up to 
Rs. SO,OOO/- acceptance of certificate Isaued by local 
administration/panchayati raj institutions regarding 
cultivation of crope incase of IandlelS cultivators and 
setting up of credit c:ounaeIIng centres for farmers. 

C.ss on Exploltlltlon of Ground W ..... 

2362. SHRI GIRDHARI LAL BHARGAVA: WW the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the bottled water industry which uses 
the ground water as Its sola raw material pays only a 
negligible amount as cess on water; 

(b) if so, the details thereof and reasons therefor; 

(c) whether there is any proposal to hike cess on 
such units utilising ground water; 

(d) if so, the <SetaHe thereof; and 

(e) the time by which it Is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): <a) and (b) As per information received 'rom the 
Ministry of Environment & Forests, water cess is levied 
and collected by the State Pollution Control Soanil for 
prevention and control of water pollution. Differential rates 
of cess are collected depending upon the UH of water, 
the rate being higher where pollution load II expected to 
be more, which results in higher cost 0' pollution 
abatement and varies from 2 palaeJkllolltre 'or domeatic 
purposes to 30 pai8eJkilolltre for industrial purpoaes. 

(c) to (e) The Ministry 0' Water Resou1'Ce8 has no 
proposal for imposition of higher rales of C8I8 on bottled 
water industry using the ground water as raw material. 

{Tl'III1SIIItionj 

SUgar Export to BangladMh 

2383. SHRt JIVABHAI A. PATel: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pIeued to ataw. 

(a) whether the export of sugar to Bangaldelh has 
been declining during the laat three yars; 

(b) If so, the details thereof and reasons therefor, 
indicating the quantity exported and foreign exchange 
earned during the said period, year-wise; and 

(p) the steps taken by the Government to promote 
export of sugar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No Sir, As per information received 
from the Directorate General of Commercial intelligence 
& Statistics (DGCI&S), Kolkata, the total quantum of sugar 
exported to Bangaldesh and Its value during the last three 
years were as under: 

Financial 
year 

2004-05 

2005-06 

2006-07 

Quantity Exported 
(In M.Ts) 

8204 

54695 

272218 

Value 
(in lakh RI.) 

867.93 

9377.68 

42025.69 

(c) The Central Government vide NotIfIoation No. S.O. 
1310(E) dated 311t July, 2007 have di8pensed with the 
requirement of obtaining export releue orders from the 
Govemment for export of lugar, except for e~rts to the 
member countries of European Union and United States, 
for a period up to 30th September, 2008. Further, the 
Central Government has announced export 88IIstance to 
sugar milia to defray expenditure on Intemal traneport, 
marketing and handling charges and ocean freight 
Charges on exports of sugar made on or after 18th April, 
2007. 

Telephone Exchange. 

2384. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI KASHlRAM RANA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleaaed to state: 

<a) whether many parallel telephone exchanges are 
operating In the country; 

(b) If 80, the cIetaIIa Ihereof aJongwIth the ,...0118 
for their unchecked operation; 
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(e) whether the officials of the Department of 
Telecommunications are Involved therein; and 

(d) the quantum of revenue 1088 caused by these 
parallel telephone exchanges in the country every year 
during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. Some megal 
telephone exchanges have been found to be operating in 
the country. 

(b) 300 such exchanges have been found to be 
operating during the period from 2004-05 to 2()06.07. 

Break up of the cases is as below: 

2004-2005 

2005-2006 

2006-2007 

80 

170 

50 

All these exchanges have been unearthed, raided 
and closed. Vigilance Telecom Monitoring Units of 
Department of Telecommunications, with the help of law 
enforcement agencies constantly endeavor to curb such 
grey market telecom setups in the country. 

(c) No official of the Department of 
Telecommunications was found involved. 

(d) Quantum of national revenue 1088 due to 'parallel 
telephone exchanges' is ...... ed to be 

2004-2005 Re. 73,72,03,448 

2005-2006 Rs. 116,29,68,369 

2006-2007 Rs. 10,35,66,321 

/English} 

CommuntCldlon Network In Rural Ara. 

2365. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI BALASHOWRY VALLBHANENI: 

Will the Minister of COMMU,.ICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the details of the steps taken by the Government 
to take communication network to the remotest vinages 
of the country during the last three years; 

(b) the percentage of rural areas covered 80 far by 
the communication network in the country; 

(c) whether any efforts made by the Government 
during the last two years to Improve the profits of public 
sector communication networks in comparison to the 
private mobile operators; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The steps taken by the 
Government to take communication network to the 
remotest villages of the country during the last three years 
are as follows:-

(i) Universal Service Obligation Fund (USOF) 
Support for provision of Village Public Telephone 
(VPTs) in 66,822 unconnected villages in the 
country. 

(il) Support from USOF for the innovative scheme 
of Sharing of infrastructure by USO Fund to set 
up 7,871 number of infrastructure sites (In 500 
districts) spread over 27 States for provision of 
mobile s.rv1ca8 in the specified rural an~ remote 
areas, where there is no exiating fixed wireless 
or mobile coverage. 

(Iii) USOF support for provision of Rural Direct 
Exchange Lines (ROEll) in 1685 commercially 
unvlable Short Distance charging Areas (SDCAa). 

(Iv) Replacement of Multi Access Radio Relay 
(MARR) VPTs. 

(b) Under Bharat Nirman Programme, USOF has 
entered into an agreement with Bharat Sanchar Nigam 
limited (BSNL) in November, 2004 for provision of Village 
Public Telephone (VPTs) in remaining 66,822 unconnected 
villages in the country. This excludes village. having 
population less than 100, lying in thick forestslnaxalite 
affected areas. As on 30th September, 2007, out of 66,822 
unconnected eUgible viDagea, 50,520 viUages have been 
provided with VPT facility and the remaining 16,302 
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vHlages will be provided with VPTs by June, 2008 AllUIting 
in 100% coverage of eligible villages with VPTs. 

(c) to (a) Govemment Is providing support to the 
endeavours of BSNLlMTNL for steering their growth 
agenda. 

(Trsnst.lionj 

Competltlvene.. of Tntl.. Ind,,*, 

2366. SHRI HARISINH CHAVDA: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minlstar of TEXTILES be pleuecI to state: 

(a) whether the Indian Textile Industry is lagging far 
behind in the Competitive Global Market; 

(b) ·if so. the details thereof and reasons therefor 
alongwtlh the reaction of the Govemment """0; and 

(c) the necessary steps taken/proposed to be taken 
by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) to (c) As 
per data generated by the DGCIS. Indla's textilee anc:I 
clothing exports during 2006"()7 were of the value of US$ 
18729.93 million. as against exports valued at US$ 
17520.07 million during the year 2005-08, regiaterlng a 
growth of 6.91 % DGCIS's latest provisional fonrign trade's 
statistics indicate that Indla's exports in the flrat quarter 
of this financial year registered a decline 01 14% In US$ 
terms compared to the corresponding period of the 
preceding financial year. The textiles industry is attributing 
this decline mainly to the appreciation of Indian Rupee 
vis-a-vis US Dollar. Govemment has announced foRowing 
steps to strengthen and support the texltles InduItry:-

(I) DEPB rates were enhanced by 3% lor 9 sectors 
including textiles (also handlooms). RMGs and 

\" handicrafts. For other Iteme, DEPB rates were 
enhanced by 2%. 

(Ji) eCGC premium reduced by 10%. 

(iii) Amount of Rs. 600 crore released for clearing 
arrears of CST reimbursement and tennlnal 
excise duty. 

(Iv) Duty drawback rates enhanced by 10-40% of 
the existing rates. 

.. 
(v) SubYention on credit rate &lowed upto 2%, 

(vi) Refund of service tax paid by exporters on 
HlVices Hn~d to export of goods. 

(vii) The Technology Upgradatlon Fund Scheme 
(TUFS) has been made operational from 
1.4.1999 to facilitate the modemisation and 
upgradation of the sector. The TUFS has been 
extended beyond 31.3.2007 and has been 
modified In consultation with the industry and 
approval of the Competent Authority w .e.f. 1 st 
November 2007. The Scheme i. now In 
operation. For the .peedy modemlsatlon of the 
textUe. processing .ector. Government has 
introduced, w.e.f. 20.4.2005, a credit linked 
capital subsidy schema 0 10% under TUFS. in 
addition to the existing 5% interest 
reimbursement. 

(viII) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition within tha country. Except for 
mandatory excise duty on man-made fllamant 
yams and man-made staple fib..... the whole 
value addition chain has been gi~n the opfton 
ofaxclse exemption. .. , 

(Ix) The import of specified te .. iles and gannent 
machinery has been allowed at a concesslonal 
rate of customs duty to encourage investment 
and to make our textile product competitive in 
the global market. Tha cost of machinery has 
also been reduced through fiscal policy 
measures. 

(x) The Duty-frH Import of 21 items of trimmings 
and embellishmant items is allowed to gannent 
exporters. This can be upto 3% of thair actual 
export perfonnanca during the pravious year. 

(xl) In 2004-05 Budget, tha antire textila sector, 
except for man-made fibre and lilamant yam wu 
provided optional exemption from excise duty. 
In 2005-06 Budgat, Central Value-added Tax 
(CENVAT) on Polyester Filament Yam has bHn 
raduced from 24% to 18%. Thasa modifications 
in fiscal levies aim at attracting more investments 
for modemization of textile sector. 

(xII) To facHItate Import of state of the art machinerY' , 
to make our products Intematlona"y competitiva 
In post quota regime. In 2005-06 Budget, tha 
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/English} 

customs duty on textUe machinery has been 
brought down to 10% except 23 machinery 
appearing in list 49 which attracta Baalc 
Customs Duty (BCD) of 15%. 

Export of Man-made Textile Fibre 

2367. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of TEXTILES be pleased to state: 

(a) the quantity and value of man-made textile fibre 
exported during each of the last three years, Country-
wise; and 

(b) the steps taken by the Govemment to boost the 
export of man-made textile fibre? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The value 
of man-made textiles fibre exported during 2004-05, 
20()5,()6 and 2006-07 was of the order of As. 9214.25 crore, 
Rs. 9029.91 crore and Rs. 10684.16 crore respectively. 
Man-made textiles fibre was exported to over a hundred 
countries during these three years. Depending on the 
type of fibre exported the exports were in various units 
such as Kgs., Square Metres or numbers. 

(b) Various steps have been taken by the Govemment 
for the growth of textiles industry, which. include:-

(i) 100% Foreign Direct Investment is allowed In 
the textiles sector under the automatic route. 

(ii) The Government has de-reaerved readymade 
garments, hosiery and knitwear from the Small 
Scale Industry (551) sector. 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1 .4.1999 to facilitate the modernisation and 
upgradation of the sector. The TUFS has been 
extended beyond 31.3.2007 and has been 
modified in consultation with the industry and 
approval of the Competent Authority w.e.f. 1st 
November 2007. The Scheme is now in 
operation. For the speedy modernisation of the 
textiles processing sector, Government has 
introduced, w.e.f. 20.4.2005, a credit linked 

capital· subsidy scheme 0 10% under TUFS, In 
addition to the existing 5% intereat 
reimbursement. 

(Iv) A new MScheme for Integrated Textile Parka" 
has been formulated by merging the ·Scheme 
for Apparel Parks for Exports" and the urextiles 
Centre Infrastructure Development Scheme", in 
order to expand the production base of the 
textiles and garment sector. 

(v) The fiscal duty structure has been generally 
nationalised to achieve growth and maximum 
value addition within the country. Except for 
mandatory excise duty on man-made filament 
yams and man-made staple fibres, the whole 
value addition chain has been given the option 
of excise exemption. 

(vi) The Import of specified textiles and garment 
machinery has been allowed at a cone_lanai 
rate of customs duty to encourage investment 
and to make our textiles product competitive In 
the global market. The cost of machinery has 
also been reduced through fiscal policy 
measures. 

(viI) Duty-free import of 21 Items of trimmings and 
embellishment items Is allowed to garment 
exporters. This can be upto 3% of their actual 
export performance during the previous year. 

(viii) in 2004-05 Budget, the entire textile sector, 
except for man-made fibre and filament yam was 
provided optional exemption from excise duty. 
In 2005-06 Budget, Central Value-aided Tax 
(CENVAT) on Polyester Alament Yam has been 
reduced from 24% to 16%. These modifications 
in fiscal levies aim at attracting more investments 
for modernization of textile sector. 

(Ix) To facilitate import of state of the art machinery 
to make our products internationally competition 
post quota regime, in 2005-06 Budget, the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing in List 49 which attracts Basic 
Customs Duty (BCD) of 15%. The concessionai 
duty of 5% continues to be at 5% on most of 
the machinery items. 

(x) Government has launched the Debt Restructuring 
Scheme w.e.f. Sept., 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of interest. 
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Procurement of Wheet 

2368. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleaaed to state: 

(a> whether the Govemment propose. to formulate 
any scheme for procuring wheat on the IIn88 of private 
companies during the ensuing wheat procuntment aeuon 
for the Public Distribution System and other schemel; 

(b) if so, the details thereof; 

(~> whether the Government proposes to permit 
Govemment agencies to buy wheat directly from market 
and farmers like private companies; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Under the existing Policy of Foodgralns 
Procurement, the Central Government extends price 
support to wheat through the Food Corporation of India 
(FCI) and the State Agencies. The wheat conforming to 
the prescribed specifications offered for sale at specified 
centers is bought by the public procurement agencies. 
The farmers have the option to sell their wheat either to 
FCIIState Agencies at Minimum Support Price or in the 
open market, as is advantageous to them. 

(c) and (d) FCI and State agencies procure wheat 
from farmers at Minimum Support Price. The Govemment 
has permitted Food Corporation of India (FCI) for direct 
procurement of wheat from farmers in FCI depots durtng 
Rabi Marketing Seasons (RMS) 2006-07 and 2007-08. 
FCI has been further instructed to give an incentive of 
Rs. 10' per quintal to the farmers for direct procurement 
of wheat in FCI depots. 

Training to Soldl.,. on Bomb Dlepoul 

2369. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: WUI the Minister of DEFENCE be pleased 
to state: 

(a) the details of central providing training to the 
IOIdIers In regard to bomb dilp08lll in the oountry as on 
date place-wi8e; 

(b) whether the remains of the exploded bombs are 
pilfered from the.. centre.; 

(c) whether the Govemment has suffered loss to the 
tune of crores of rupees Owing to certain incidents of 
thefts in these centres during the last three years; 

(d) if so, the details thereof alongwith the number of 
deaths caused in the process; and 

(e) the steps taken/proposed to be taken by the 
Govemment to check this theft? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Elementary training on bomb dl.posal and on 
countering Improvieed explosive devices is conducted at 
the Engineering Training Centres located at Bangalore, 
Roorkee and K1rkee (Pune). SpeclaJlsed training on bomb 
disposal and on neutralizing unexploded bombs is 
conducted at College of MUltary Engineering, Pune. 

(b) to (e) This training is being conducted on cut-
models and dummies only. No unexploded bombs are 
transported to or stored in these training establishments. 
Hence, the question of pHferage does not ari.e. No death 
has taken place at theee centres. 

{English} 

I. T. ProfMalonala 

2370. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment i8 aware that Indian IT 
profeuionala are among the lowest paid globally; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per Electronics 
and Computer Software Export Promotion Council (ESC), 
High quality of IT services clubbed with the competitive 
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cost has made India u the most prefened deatlnatlon 
for IT services & Bulin... Procees Outsourcing (BPO). 
Therefore, while the Indian. IT profeeaional are paid 
competitively, it is also a fact that the low coat of .ervice 
provided by the Indian IT profeaaional' i. one of the 
advantage of outsourcing to India. 

(c) ITES·BPO sector i. de-licensed and the operations 
are govemed by a mutual agreement between the parties. 
The wages of IT profeaaionals are decided baaed on 
several factors, which include: buaineaa considerations, 
market forces depending on demand and supply. 

[Trans.tion} 

New SCM"," for EradlClltlon of Unemployment 

2371. SHRI MAHAVIR BHAGORA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the measures taken to check Increasing 
unemployment have failed to achieve their targets; 

(b) if so, whether the Govemment has noticed ay 
decline in employment generation during the last three 
years; 

(c) if so, the details thereof and the reaaonl therefor; 

(d) whether the Govemment propoeee to formulate 
job oriented schemes/new schemes to create more 
employment opportunities in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) According to the last two 
quinquennial surveys conducted by National Sample 
Survey Organisation, on usual status basiS, the 
employment opportunities have Increased by 62.1 million 
during the period 1999·2000 to 2004-2005. 

(d) and (e) Keeping in view incidence of 
unemployment, both in urban and rural areas, Government 
has been implementing various employment generation 
and poverty alleviation programmes/schemes. Some of 
these are: Sampooma Grameen Rozgar Yojana (SGRY); 
Swamjayanti Gram Swarozgar Yojana (SGSY); Rural 
Employment Generation Programme (REGP); Prime 
Minister's Rozgar Yojana (PMRy) and Swama Jayanti 
Shahari Rozgar Yojana (SJSRY). 

B •• lde., recognizing the serious problem' of 
unemployment, the National Rural Employment Guarantee 
Act (NREGA) wu enacted on 7.9.2005. NREGA provides 
for the enhancement of livelihood security of the 
houaehold8 In NraI ...... of the country by -prOviding at 
least one hundred days of guaranteed wage employment 
In every fIMncIaJ YMr ~ every household whOM adult 
membe,. volunteer to do unskilled ,,*,ual work. It was 
Implemented In 200 identified dI.tricts in the country In 
Ita find ph... with effect from 2.2.2006 and hu ~n 
extended to 130 more ~ In the second phase w.e.f. 
1.4.2007. However, the Govemment hat now decided to 
extend the National Rural Employrnent Guarantee Act 
(NREGA) to the rural areas of all the remaining districts 
in the country including the Union Territories with effect 
from 1.4.2008 During the current financial year, a total 
number of 2.11 Crore households have been provided 
employment up to October, 2007. 

MI.UN of Oxytocin Injection 

2372. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment is aware df the use of 
banned oxytocin injection to increase the production of 
milk, fruits and vegetables which are caualng v8l'icMa types 
of diseues; and 

(b) If so, the details alongwith the steps being taken 
to check the sale of such milk, fruits and vegetables? 

THE MINISTER. OF STATE I,N THE MINISTRY OF 
AGRICULTURE AND MINjSTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) The drug Oxytocin is not banned for .... In the 
country .. It is considered .... ntlal drug in medical 
practice both In human and veterinary field. Th. Union 
Govemment Ie aware of the reports about use of Oxytocin 
injection by some farmers to increase the production of 
milk, fruita and vegetables In few Isolated C888S from 
some parts In the country. However, there is no scientific 
data which Indicates that OxytOCIn can increa.. the 
production of milk, fruits and wge1IIbIes and cause various 
types of diseases. 
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BSNL Tower 

2373. SHRI P.C. GADDIGOUDAR: WlH the Mlnlater 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the BSNliower situated at variOl,a pIIIcea 
in the country especially at kerur In Badami TO II 
functioning beyond Ita capacity; 

(b) If 80, the details thereof; 

(c) the steps takenlbelng taken by the Government 
to so/ve this problem; 

(d) whether the Govemment Ie planning to place 
additional towers In those areas; 

(e) if 10, the details thereof; 

(I) if not, the reasons therefor; and 

(g) the time by whloh the work II likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS ANO INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMA~): (a) and (b) Global System for 
Mobile Communication. (GSM) baled cell .... of BSNl at 
Kerur in Badami Talluka II working within the capacity. At 
Kerur, working connection. are around 288 against radio 
capacity of 500 linea. However, BSNl had 3, 10, 34, 328 
GSM based BSNl lub8crlbers In the country .. agalnet 
radio network capacity of 2, 97, 18, 822 lInea .. on 
31.10.2007. 

(c) At KeNr, BSNl Ie &leo augmenting Ita GSM based 
cellular Mobile Network prog .... slvely for enhancing 
coverage, capacity and Quality of Service. 

(d) and (e) BSNL has target to augment Ita cellular 
mobile network by 88.5 lakh lines In the country including 
5.39 lakh lines in Kamataka State during current financial 
year. 

(I) Does not arise In view of (d) and (e) above. 

(g) The targets stated in (d) and (e) above are likely 
to be completed by March, 2008. 

Shortage of Sldl.... Manpower In Textile Sector 

2374. SHRI ADHALRAO PATll SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUl: 
SHRI RAVI PRAKASH VERMA: 
SHRIMATI NIVEDTIA MANE: 
SHRI KlATt VARDHAN SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of TEXTILES be pleased to ltate: 

(a) whether the Govemment has formulated a new 
scheme for providing more Incentives to the textile 
industry; 

, (b) If 10, the details thereof; 

(c) whether the textile indLBtry is facing Ihortage of 
trained labour/lkilled manpower; 

(d) If 10, the details thereof and reasons therefor; 

(e) whether there la any proposal to establish new 
Inltitutes In order to train workera on public-private 
partnership model; and 

(f) If 10, the details thereof alongwlth the time by 
which these institutes are likely to be established? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) An 
Action Plan drawn up recently for the growth of textile 
Industry h.. ftientifled following thrust are .. : 

• Apparel & Garments; 

• Fibre Availability; 

• Manpower Development; 

• Textile machinery; and 

• Technical Textiles. 

Neceuary action to implement the Action Plan has 
since been Initiated In consultation with the Planning 
Commlsllon, Mtnistry of Finance, etc. Some new 
initiatives, viz. Scheme for Market Development and 
Product Diversification, Manpower Development Scheme-
known as the -Neighbourhood Apparel & Textile Training 
Institutes for Job A88urance (NATIJAt, Creation of 
Investment Regions, Technology Mission on Technical 
Textiles, etc., have since been proposed. However, no 
further details are avaHabie. 

-, 
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(c) to (f) A stat."*" II annexed: 
.. 

The textiles have been recognized as a thrust area 
for growth during the Eleventh Five Year Plan due to the 
sector's potential to boost productivity, employm.nt and 
investment. Thus, It Is proJ.ct.d that an additional 
12 million jobs will be created (5 million for skilled 
employees and 7 million for semi-skilled employees). This, 
In turn, will create the need for an enlarged training and 
educational infrastructure. The Scheme of Neighbourhood 
Apparel & Textile Training Institutes for Job Assuranc. 
(NATIJA) has been formulated for establishing a network 
of employment-linked training facilities in basic garment 
manufacturing technology. The Scheme is designed to 
meet the projected demand of 4 million trained workers 
required in the garment Industry over the next 5 years. 
This Scheme is to be operated at regional and sub-
r.gional level across the country on Public Private 
Partnership (PPP) model. The existing ITIS/Polytechnics 
and other such Institutes could be considered for locating 
such centres In the initial phase. Creation of new training 
centres may be considered subeequently to meet the 
demand, as and when required. Howev.r, no time tram. 
in this regard can be indicated at this stage. 

2375. SHRI MADAN LAL SHARMA: Will the Minilter 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to stat.: 

(a) whether probl.ms are being faced In the ensuring 
food security in the country due to lack of co-ordination 
among different organisations involved in food 
management; 

(b) if so, the details thereof and steps taken to .nsure 
perfect co-ordination among various organisations; 

(c) whether a special task force on food Nfety has 
been set up or is proposed to be set up; and 

(d) if so, the details thereof and the time by which 
it is likely to submit its report? 

THE MINISTER OF STATE" IN TH~ . MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE. 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No Sir. Th. Government .nsures 
.ff.ctlv. coordination amongst "iffer.nt organizations 
involved in food manag.m.nt and food s~urlty. 

(c) No, Sir. 

(d) Question does not arise. 

R.ductlon In Price. of Com put .... 

2376. SHRI G. KARUNAKARA REDDY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a> wh.ther there is any proposal to .ncourage the 
use of computers In the country; 

(b) if so, the details thereof and steps taken thereon; 
and 

(c) the steps taken by the Government to cut down 
the prIcea of computers In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) To encourage the 
use of computers In the country, Instructions had been 
i18ued by Planning Commission to the States as well as 
Central Ministries for earmarking an amount exceeding 
2·3 per cent of MlnistrylDepartment's budget for Initiatives 
relating to furthering the Use of information technology, 
including training, acquisition of hardware .tc. 

The National Informatics Centre (NIC), Department 
of Information Technology has also acted as a catalyst In 
promotion of &-governance applications in the country. 
These applications require computers for their 
impl.m.ntation. The efforts of NIC over the y.ars have 
lead to the promotion of use of computers In the Central 
and State Govemment Departments. 

(c) The Government is facilitating the Industry to make 
available computers at affordable prices in the country. 
The Government has taken il number of steps for 
promotion 'of Electronicslfr ,l}aft1ware manufacturing and 
"Cutting down the prices 'oi"iiectronl~ hardware, Including 
computers. These are llat.ct at encloeed Statement. 
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Steps taken by IhB GOvtlfT7lMflt for pIfHTI()IIon of 
ElscltrJnics/lT H6tr1w.,.. AMnufllCluring 

1. Foreign Direct Inve.tment 

Approvals for all foreign direct inv .. tment upto 
100% in the Electronic.IIT Hardware 
manufacturing sector are under the automatic 
route. 

2. Cuatom. Duty 

The peak rate of custom. duty has been 
reduced from 35% In 2001·02 to 10% In 2007· 
OS. Customs duty on 217 Infonnelion Technology 
Agreement (ITA·1) Items has been aboll.hed 
from 1.3.2005. 

All goods required in the manufacture of ITA·1 
items have been exempted from customs duty 
subject to Actual user condition. 

Customs Duty on apaclfled raw materlaillinputl 
used for manufacture of electronic componenta 
and optical fibres/cables 18 0%. 

Customs duty on specified capital goods used 
for manufacture of electronic goods is 0%. 

3. Excl .. Duty 

Excise duty on computers is 12%, whereas the 
median rate for. moat Itemall 16%. 

Microproceaeors, Hard Dilc Drivea, Floppy Diac 
Drives, CD ROM Drives, DVD OIlveslOVD 
writers, Flash Memory and Combo·Drives have 
been exempted from excise duty. 

4. Export Promotion Capital Good. acheme (EPCG) 

Export Promotion Capital Goods scheme (EPCG) 
allows import of capital goods on payment of 
5% customs duty. 

The export obligation under EPCG Scheme can 
also be fulfUled by the supply of Information 
Technology Agreement (ITA·1) items to the DTA 
provided the realization is in free foreign 
exchange. 

5. Supplle. of Information Technology Agreement 
(ITA-1) Item. and notified uro duty teleoom! 
electronic Item. In the Domeatlo Tariff Area (DTA) 

Supplies of Information Technology Agreemerif 
(ITA-1) ilema ·and notified zero duty telecorn! 
electronic items In the Domeltlc Tariff Area (DTA) 
by Electronics Hardware Technology Park 
(EHTP)/Export Oriented Unit (EOU) units are 
counted for the purpose of fulfillment of positive 
Net Foreign Exchange Eamings (NFE). 

I. SpecIal Economic Zone. (SEla) 

Special EconomiC Zones (SEls) are being set 
up to enable hassle free manufacturing and 
trading for export purposes. 

Sales from Domestic Tariff Area (DTA) to SEZs 
are being treated II physical export. This entities 
domestic auppllers to DrawbacklDEPB benefits, 
CST exemption and Service Tax exemption. 

100% Income Tax exemption on export profltl 
available to SEZ units for 5 years, 50% for next 
5 years and 50% of ploughed back proffts for 5 
years thereafter. 

7. Second hand capital good. 

- Second hand capital goods are freely Importable. 

I. The Foreign Trade Policy tor Electronic. A IT 
products hal been liberalized 

t. Simplification of Procedurea 

Electronic Data Interchange (EDI) has .been 
implemented by customs and ia under 
implementation by central excise. Applications 
related to Foreign Trade like IEC Code, EPCG, 
advance Licence, etc. can be filed electronically 
with the DGFT. 

10. Expenditure Incurred on In·hou.. RAD 

Weighted deduction of 150% of expenditure 
incurred on in-house R&D in case of a company 
engaged In the business of electronic equipment, 
computers and telecommunication equipment is 
available under clause (1) of sub-section (2AB) 
of Section 35 of the Income Tax Act. 
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MobIle Number PortIIblllty 

2377. SHRI ASAOUDDIN OWAISI: 
SHRI ABDUL RASHID SHAHEEN: 
SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 
SHRI RAKESH SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleaeed to state: 

(a) whether the Govemment has decided to introduce 
number portability for mobile aervlcee In the COLRry; 

(b) If so, the detalla thereof; 

(c) whether the companies would not take additional 
charge from the .ub8crlbere for the 88Id facility; 

(d) if 80. the details thereof; 

(e) the time by which the said scheme likely to be 
started; 

(f) the reaction of the private .ector telecom 
companies in this regard; and 

(g) the extent to which the mobile consume... are 
likely to be benefited in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) On 12.11.2007, 
Govemment has in-principle accepted the recommendation 
dated 8.3.2006 of Telecom Regulatory Authority of India 
(TRAI) on Mobile Number PortablHty (MNP) and hall 
decided to introduce mobile number portability in the four 
metro cities namely Delhi. Mumt.I, Chennal and Koikata 
in the Initial phase. 

(c) and (d) TRAI Is ..... Telecom Tariff Ordere (TIO.) 
from time to time. Therefore, the tee likely to be lelved 
on the customer for availing MNP facility will be decided 
by TRAI in due course of time. 

Ce) MNP Facility is likely to be available to the mobile 

subscrlbere of the four metro clliea by the fourth quarter 
of 2008. 

(f) Moat of the private sector telecom companies have 
welcomed the Govemment's decision of Introduction of 
MNP: However, some of the private sector telecom 
companies II in favour of introduction of Mobile Number 
Portability CMNP) and Axed Number Portability (FNP) at 
the same time In all parts of India. 

Cg) Mobile Number Portability will enable a mobile 
subscriber to change his service provider within the same 
service area based on his choice, while retaining hll 
mobile number. Besides this, MNP wig inere ... the level 
of competition between service prov~ for retaining their 
8Ubecriber .... ultlng In better cuatomer HrvicM, network 
coverage. and service quality. 

/T,.nslsllon/ 

Jute Advl80ry Board 

2378. SHRI SUBHASH MAHARIA: Will the Minister 
of TEXTILES be pleased to state: 

Ca) whether the Govemment has recently constituted 
Jute AdvIsory Board and Jute Manufactures Development 
Council; 

(b) If so, the details and the compositions of the 
said Board and Council; 

(c) the number of membere from non-jute growing 
States in the said Board and Council; 

(d) the reasons for taking members from non-jute 
groMng Stat .. ; and 

(e) the steps taken by the, Govemment to protect 
the interests of jute Industry In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES CSHRI E.V.K.S. ELANGOVAN): Ca) Yes, Sir. 

(b) The details and composition of the Jute Advisory 
Board is as given below:-

(i) 

(ii) 

Jute _Commia8ioner. Govenvnant of India, Koikala 

Joint Secretary, In-charge of jute, Ministry of Textiles 
(or his nominee). New Deihl 

Chairman 1 

Member 1 
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(III) Agriculture Commlaaioner Deptt of Agriculture & Cooperation. Member 1 
New Deihl 

(Iv) Director, DIrectorate of Jute Development, Kolkata Member 1 

(v) Chalrman-cum-Managlng Director, Jute Corporation of India Member 1 
ltd. (Jel) 

(vi) Director, Central R .... rch lnalltule for Jute and AlUed FIbrM, Member 1 
Ministry of Agriculture 

2. Representatives of State Govemments of jute growing States 4 Membe ... 

3. Growe,.' Nominees from jute growing States 4 Mambe ... 

4. R .... ntatlv .. from Jute AalOCiationa 2 Membera 

5. Non-official Members 16 Members 

Total: 32 Member 

The details and composition of the Jute Manuf8Cturel'l Development Council II as given below:-

1. (i) Secretary, Ministry of Textile. New Delhi Chalrman-1 

(II) AS & FA, Ministry of Textiles, New Deihl Member-1 

(iii) Jute Commlsaloner, Koikata Member-1 

(Iv) Joint Secretary (Jute), Mlnlltry of Textiles Member-1 

(v) Repreeentative of Mlniltry of Agriculture, Member-1 
Deptt. of Agriculture and Co-operatlon 

(vi) Representative of Ministry of Finance, Member-1 
Deptt. of Revenue 

(vii) Representative of Ministry of Commerce and' Industry Member-1 

(viii) Representative of Ministry of Consumer Affairs Member-1 
Food and Public Distribution 

2. Representative of State Govemments of jute growing stat .. 5 

3. Representative of the producers of Jute Manufacturel'l 4 

4. Representative of the Exporters of Jute Manufacturers 2 

5. Grower's Nominee 3 

6. Worker's Nominee 3 

7. Experts in Technological Research, Marketing or 5 
Agricultural Economics of jute 

8. Special Invitee 1 

(Total (32) 
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(e> There are 13 membal'l out of 32 members from 
non jute growing ltat.. In the Jute Advisory Board. In 
the Jute Manufactures Development Council there are 
two members out of 32 membel'l from non-jute growing 
states. 

(d) Though, jute Is grown in limited number of states 
of India, jute is used and traded In all the states of 
India. Hence, in order to give effective and wider 
representation to various activities connected with jute 
manufacturing and processing, members have been 
included in the Board and Council from the non jute 
growing states. 

(e) The Central Govt. has been taking several stepe 
to protect the interest of jute industry In India viz. 
Protections in the form of Compulsory Packing under the 
JPM Act, 1987, Technology Up gradation Funds Scheme 
(TUFS), and recently launched Jute Technology Mlealon 
which consists of various schemes for overall development 
of jute s~tor. 

Pending Indultrtel ea ... 
2379. SHRI RAMDAS ATHAWALE: Win the Mlnllter 

of LABOUR AND EMPLOYMENT be pa.uecs to .-: 

(a) the number of C8H8 of industrial cbput .. pending 
in the country partICularly In Industrial Tribunal of Deihl 
and Mumbal, State-wi .. ; 

(b) whether the Government has fixed. any. time limit 
for speedy disposal of such per1ding e .... ; 

(e) if so, the details thereof; 

(d) whether the Government propoees to appoint more 
Presiding Officers In Deihl and Murnbai In view of the 
increasing number of Industrial disputes; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT. (SHRI OSCAR 
FERNANDES): (a) As per the Industrial Disputes Act, 
1947 an Appropriate G,overnment can set up Labour 
Courts and Industrial Disputes arising In the ·Central 
Sphere, Central Government is the .Appropriate 
Government for setting up the Central Government 
Industrial Trlbunal-cum-Labour Courts (CGIT-cum-LC.). 
The details of the State Labour Courts are not centrally 

maintained. There· are 22 CGIT -cum-Labour Courts In 
different perts of the country. The details of the number 
of cues pending In the CGIT.-eum-LCs, Inciudlng the 
CGIT-cum-LCs at Mumbal and Deihl are given In the 
enclosed Statement. 

(b) and (c) While referring Indu.trlal disputes for 
adjudication to CGIT -cum-Labour Court, a time limit of 
three months Is specified for submitting the award In 
terms of sub section 2A of Section 10 of the Industrial 
Disputes Act, 1947. 

Proviso to sub Section 2A of SectIon 10 of the said 
Act further provides for extension of above time limit by 
the Labour Court, Tribunal or National Tribunal on the 
reque.t of parties to an Industrial dispute, jointly or 
separately. 

(d) and (e> There Is no such proposal at presenl 

SI. Nama of CGIT-cum-LC Pendency u on 31.10.2007 
No. Ca.· ApplIcation," 

1 . 2 3 4 

1. Mumbal I 215 124 

2. Mumbal II 418 463 

3. Dhanbad I 1782 560 

4. Dhanbad II 991 37 

5. Aaansol 645 65 

6. Kolkata 298 102 

7. Chandigarh I 843 105 

8 .. New Delhi I 541 398 

9. Kanpur 566 162 

10. Jabalpur 1486 403 

11. Chennal 283 36 

12. 8angalore 364 78 

13. Hyderbaad 931 198 

14. Nagpurt 878 21 
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2 3 4 

15. Bhubneshwar 895 119 

16. o Lucknow 368 29 

17. Jalpur 254 37 

18. New Deihl II 283 76 

19. Guwahatl 29 7 

20. Emakulam 195 27 

21. Ahmedabad 2028 1583 

22. Chandigam II 8n 135 

Total 14851 4765 

·Cases: Cases are those that are referred under SectIon 10 of 
the Industrial Dlaputes Act 1947 to the CGIT-cum-Labour CoUrtI 
for adjudication consequent upon the fdura of concUlation "*Ie 
by the RLC (C). or the ALC (C) •. 
··Appllcatlons: ApplicatIOns are those that are filed by the worUl'8 
directly under Section 33·A and 33-C of 1M lndu8trlal Dispute. 
Act 1947 before the CGIT~Labour Courtl. 
tupto 28.11.2007 

/Engli$h} 

Recommendlltlone of A.V. Singh Cominltt .. 

2380. SHRI L. RAJAGOPAL: Will the Mlniater of 
. DEFENCE' be pleased to atate: 

<a) the details of recommendations made by A. V. 
Singh Committee on reforms in the Armed Forces; 

(b) whether the report recommended for creation of 
more top level positions in all the three forcea; 

(c) if so, the details of increase In positions 
recommended by the A. V.' Singh Committee In all the 
three forces, Force-wise; 

(d) whether the Army is demanding more positions 
than the committee recommended; anc:I 

<e) if so, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (e) Review of the creation of posts and restructuring 
of the cadres in forceS 18 a~ ongoing and continuoUs 

proceu. Meehanil,", exist In all the three Servlcel to 
add..... Issues of stagnation. 

In May 2001, Army Hqrs had forwarded a paper to 
the Ministry of Defence drawing attention to certain 
shortcomings and imbalances In the organizational 
structUre of the oHicers cadre with the aim of achieving 
optimal combat effectiveness by bringing down age profile 
of Battalions/Brigade Commanders and to make the 
organization more effective in fulfilling Individual career 
aspirations of the officers. 

Mlniatry of Defence Nt up a commltt .. to examine 
proposals of Army Hqrs on 18th July 2001, under the 
Chairmanship of S~rI Ajay Vlkram Singh, the then Special 
Secretary with representatives of all the three Services. 
The Committee (AVSC) submitted Its report in January 
2003. The Raksha Mantrl gave In 'principle' approval to 
the recommendatlone of the Committee In September 
2003. The Committee identified two Interrelated iseu88 
viz, high age profile and career stagnation. 

AVSC had recommendations pertaining to non-select 
ranks have already been Implemented with effect from 
December 2004. Reetructurlng of the cadre among8t II 
the three eervlcee Is reviewed from time to time. 

Certain recommendations pertaining to non-se18Ct 
ranks have already been Implemented with effect from 
December .2004. Restructuring of the cadre amongst all 
the three eerv1ce8 ie reviewed from time to .time. 

Production of Groundnut 

2381. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of AGRICULTURE be pleaeed to state: 

(a) whether the production of groundnut, mustard and 
eunflower had declined; 

(b) if so, the detalle thereof; and 

(c) the details regarding imports alongwith other 
innovative measures to ensure self sufficiency In 011 
seeds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. The production of Groundnut, Rapeseed 
and Muetard and Sunflower declined in 2006·07 as 
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compared to 2005-06 .. presented in the table below: 

(Lakh Tonnes) 

Crop 2005-06 2006-07* 

Groundnut 79.93 49.09 

Rapeseed & Mustard 81.31 70.97 

Sunflower 14.39 11.78 

"4th advance estimates released on 19.07.2007 

(c) India imported 4.29 million tonnes of edible oils 
in 2005-06 and 4.22 million tonnes in 2006-07. In order 
to increase the production of oilsee~ In the country, a 
Centrally Sponsored Scheme Mlntegrated Scheme of 
Oilseeds, Pulses, Oil Palm and Maize- (ISOPOM) is under 
implementation since 01.04.2004. Under this scheme, 
assistance is provided for Production of breeder ned, 
foundation seed and certified seed, crash programme for 
quality seed production, distribution of certified seeds and 
Minikits, infrastructure development, Integrated Pest 
Management. Besides, front line demonstrations on 
improved production technologies In ollseeds are 
conducted through Indian Council of Agricultural R .... 1d1 
as a transfer of technology effort among the farmers. 

Lo .... to Cotton Cropa 

2382. PROF. M. RAMADASS: Will the Minister of 
AGRICULTURE be pleued to stat.: 

(a) whether the standing cotton crop has been 
dam~ged in many States and the farme .. have suffered 
huge losses; 

(b) if so, tne details thereof, indicating the loss 
suffered, State-wise; 

(c) whether the Government has conducted any 
survey in this regard; 

(d) if so, the outcome thereof; 

(e) whether the Government proposes to provide 
financial assistance to the affected States; 

(I) if so, details thereof, State-wise; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE. AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
and (b) Yes, Sir. As per information received from the 
various cotton growing states, the standing cotton crop 
has been damaged in four States. Cotton crop was 
damaged to some extent in Punjab due to mealy bug, 
tobacco caterpillar coupled with high temperature and long 
dry spell, while in Andhra Pradesh, Karnataka and 
Maharashtra, the cotton crop was damaged due to heavy 
rainslfloods during Kharlf season. 

Areas of cotton crop affected was 33803 hectare in 
Maharuhtra, 2952 hectare In Andhra Pradesh, 10500 
hectare in Punjab and 34485 hectare In Kamataka. The 
losses were estimated above 50% In Maharashtra, 
Kamatalea and Andhra Pradesh, while In Punjab, 5-7% 
loss In yield was estimated. 

(c) and ,(d) Yes, Sir. The losses have been estimated 
by Stat. Govemments. 

<e) and (f) The financial asalatance to the affected 
farmers in Andhra Pradesh has been provided as per 
norml of Natural Calamity Fund Scheme but no 
assistance has been given in Punjab due to negligible 
loss to cotton crop. The financial uaIstance to the farmers 
in Maharaahtra and Kamataka II to be given by the 
Government as per norms of "Ilstance. 

(g) Question does not arise. 

Procurement of Intelligence Gathering Equipment 

2383. SHRI FRANCIS FANTHOME: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Air Force Is in the process of 
acquiring highly sophisticated intelligence gathering 
equipment to be fitted in fighter aircraft; and 

(b) if so, the details thereof alongwith the options 
available in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Acquiring intelligence gathering equipment for 
the Air Force is an on-going proceI8. It would not be in 
the interest of national security to give further details. 
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cadre Aeview In MES 

2384. DR. K.S. MANOJ: 
SHRI GIRIDHARI YADAV: 

Will the Minister of DEFENCE be pleased to refer to 
the reply given to Unstarred question No. 2313 dated 
August 17, 2006 regarding cadre review of Administrative 
Cadre and state: 

(a) whether the examination of cadre review of 
Administrative Cadre in Military Engineering Services 
(MESs) has been completed and finalised; 

(b) if so. the details alongwlth salient features thereof; 

(c) the steps taken to implement It; 

(d) whether the orders for bringing the civilian officers 
and Army officers of MES at par are under consideration 
of the Govemment; and 

(e> If so, the details thereof and reasons for delay? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) The examination of the Cadre Review of Administrative 
Cadre in Military Engineer Services (MES) is not complete. 

(b) Question does not ari ... 

(c) Question does not arise. 

(d) There Is no proposal under consideration of the 
government to bring the civilian officers and Army officers 
of MES at par. 

(e> Question does no~ arise. 

2385. SHRI KULDEEP BISHNOI: Will the Minister of 
DEFENCE be pleased to state: 

(a> the steps taken to increaae export of arms and 
ammunitions by Ordnance Factories and the achievements 
made therein during 2006-07 and 2007-08; 

(b> the items exported and the countries to which 
exported alongwith the value thereof during the said 
period; 

(c) whether any complaints were received about the 
quality of arms and ammunitions 10 exported; 

(d) If 80, the details thereof and the action laken 
thereon; 

(e) whether the Govemment proposes to set up an 
Institution for marketing of the products of Ordnance 
Factories at the global level; and 

(f) if so, the detalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) Various steps 
taken to Increase export of arms and ammuntllons Include: 

• Introduction of online response through dedicated 
8-maN. 

• Provision of .. mailable and printable product CD. 

• Continuous product promotion in Military 
technology & Janes International Defence Review 
Magazines. 

• Participation In International exhibitions. 

Achlevementa:-

Export worth Rs. 28.38 Cr. has been achieved during 
2006-2007 and Rs. 9.37 Cr. during 2007·2008 (till date). 

(b) The Ordnance Factory Board hu blten exporting 
some of their products for several years after meeting 
domestic requirements. Products are exported mainly to 
countries in Asia, Europe and Africa and include spares 
of rifles and guns, clothing items, parachutes and 
accessories, ammunitions, mine-protected vehicles. 

(c) No, Sir. 

(d) Not applicable. 

(e) and (f) Yes, Sir, there is a proposal to set up 
Ordnance Factories Marketing Corporation under the 
Ordnance Factory Board (OFB), Department of Defence 
Production for marketing of the products and services of 
OFB for Civil market in India and Export and to develop 
new business areas. 

/T,.,..tionj 

J~ .. 10 cloMd Indu.trlll 
Unit. In A.,....,.n 

2386. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 
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(a) the number of workersllabourers affected due to 
closure of industrial units and factories in the country 
during each of the last three years, State-wise; 

(b) whether the Govemment proposes to take any 
steps to provide alternative employment to jobless workers! 
labourers and to revive closed industrial unitslfactorles; 

(c) if so, the details thereof; 

(d) whether the outstanding dues, insurance claims 
and other arrears of the workers of said closed units! 
factories have been paid by the owners; and 

(e) if not, the reasons therefor alongwlth the details 
of such dues and the time by which such dues are likely 
to be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Statement enclosed. 

(b) and (c) Rajiv Gandhi Shramlk Kalyan Yojana was 
introduced by Employees State Insurance Corporation for 
their subscribers to provide unemployment allowance to 
the insured persons who have been rendered unemployed 
involuntarily due to the closure of the factoryl 
establishment, retrenchment or permanent InvaHdity arising 
out of non-employment injury with effect from 1.4.2005. 
Upto 31.10.2006 payment of Rs. 93.13 lakh was made 
in 755 cases. 

(d) and (e) The data is not maintained centrally for 
all such units. 

Statement 

SOIJIC6: LIIbDur BuI'MU, Ministry 01 Labour & Employment 

SI. No. Name of the StateslUTs 2005 2006 (P) 2007(P) 
(Jan. to Sept.) 

A B A B A B 

2 3 4 5 8 7 8 

1. Assam • • 

2. Andhra Pradesh 92 

3: Arunachal Pradesh 

4. Andaman and Nicobar Islands 

5. Bihar 14 

6. Chandigarh 

7. Chhattisgarh • 

8. Dadra and Nagar Havell • 

9. Daman and Diu • • 

10. Delhi 

11. Goa 2 120 1 100 

12. Gujarat 7 280 4 430 
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1 2 3 4 5 6 7 8 

13. Himachal Pradesh 1 10 

14. Haryana 2 21 3 118 2 114 

15. Jammu and Kashmir 3 54 

16. Jharkhand 1 350 • • 

17. Kerala 3 215 5 121 

18. Karnataka 8 329 5 379 1 4 

19. Lakshadweep 

20. Maharaahtra • 

21. Madhya Pradesh 

22. Mizoram 

23. Meghalaya 

24. Manlpur 

25. Nagaland 

26. Punjab 1 25 

27. PondicherYy 2 11 

28. Orissa 1 10 

29. Rajasthan 

30. Sikkim • 49 

31. Tamil Nadu • • • 

32. Tripura 47 2346 127 3881 2 344 
" 

33. Ultarakhand 77 43 

34. Uttar Piadesh 14 1117 10 1289 4 139 

35. West Bengal 6 925 20 

A • Number of Units Closed 

B .. Number of wortc.... atr8Cl8d 
.. Nil 

.. Not available 

(P) • Provisional 
Note:- The information for the years 2006 and 2007 Is baled -on the retumalcIartIIcatIona f8C81ved In the lMxu Bureau till 9th July, 2007. 
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[English} 

CentnlHy Sponaored Schem .. 

2387. SHRI S.K. KHARVENTHAN: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Union Government proposes to 
merge/scrap some Centrally Sponsored Schemes in the 
agriculture sector; 

(b) if so, the details thereof alongwfth the reasons 
therefor and its likely impact on the farming community; 

(c) whether the Govemment proposes to launch an 
integrated scheme for the agricultural sector in place of 
the existing schemes; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (8) 
No, Sir. 

(b) Does not arise. 

(c) and (d) There is no proposal to launch an 
integrated scheme for the agricultural sector in place of 
the. existing schemes. 

(e) There is an existing Centrally Sponsored Scheme, 
namely, Macro Management of Agriculture, under which 
several schemes have been subsumed. Besides, there 
are separate schemes for specific areas requiring special 
focus. 

CIIndideta Under Sporta Quotll 

2388. SHRI PRATIK P. PATIL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Maharashtra Poetal Circle hal not 
selected or appointed and candidate under sports quota 
during the years 2000 to 2004; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) Yea, Sir. 

(b) Does not arise. 

Cloud Jute Milia 

2389. SHRI K.C. PALLANI SHAMV: WID the Mlniater 
of TEXTILES be pleased to state: 

(a) whether many jute mills In the country have been 
c10eed down during each of the last tht'H yeara and 
thareafter, State-wise; 

(b) if so, the reasons therefor; 

(c) whether many of tha workers hava rendered 
jobless as a result thereof; 

(d) if so, the details thereof, State-wise; 

. (a) whether there is any proposal to revive the closed 
jute mills and rehabilitate the workers who have lost their 
jobs; 

(f) if so, the details thereof; and 

(g) the funds allocated for the purpose during the 
Eleventh Plan Period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Vea, 
Sir. A Statament regarding closure of jute mills and the 
reasons thereof during the last 3 yaars is enclosed. 

(c) and (d) No Sir. During last three years, out of 28 
mills closed down, 27 mills have reopened. Only one mill 
i.s. Nucklea jute mill in West Bengal is still under closure 
which employs about 3400 workers. 

(a) and (f) Vas, Sir. Thare ..,. 12 jute mills which 
are closed down, out of which 6 mills are in Public Sector 
and 6 mills are in Private Sector. Out of. 6 Public Sector 
milia under National Juta Manufacturars Cooperation 
(NJMC), thare is a proposal to ravive 2 mills in West 
Bengal ,:s. Kinnison & Khardah as per Cabinet approval. 
In addition to the abova, one Mill RBHM, Katihar, Bihar 
is also proposed to be revived under Public-Private 
Partnership. All the workers of thase 6 mills including 
under revival have taken VRS and all their dues are 
settled. 
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(g) At preeent, no fundi have bHn' 8IIocated for 
revival of NJMC Mille as the revival ICheme Ie ~ to be 

approved by Appellate AuIhoriIy for InduslrtaI and FInancMI 
RecortllrUollon (AAIFR). 

Li8I of cItJ8tNi JIM mII16 tJufing IhtI /11$1 IIntI J'WW MId 1M 
1fMS0I7 01 cIo6I,n Mong with HIs dMtJ 01 ~ 

SI.No. Name of StatelUnion Date of R8()J)8ned on Raaeona 
Jute of Mill Territory Closure 

1 2 3 4 5 6 

1. Kamarhatty Weal BIngII 20.05.04 25.08.04 SUIp8nIion of work due 10 
labour urnIt 

2. BaBy -do- 03.03.04 08.08.04 • 
3. ViJayahree -do- 20.06.04 20.08.06 • 
4. Auckland • 18.05.04 05.08.04 -do-

5. ROB • 15.05.04 01.07.04 -do-

23.07.08 07.()8.08 

05 . .Q8.07 11.08.07 

8. Gangea -do- 19.08.04 24.08.04 -do-

7. DIIhouIie -do- 25.08.04 30.08.04 Suapenaion of work due to 
labour urveat 

8. Nllhltt • 10.07.04 18.07.04 • 
9. I.cIonUx (lltIgIrh) ... 21.05.04 08.09.04 -do-

10. Mohan 01hItIIIgIm 18.07.04 Auguet 2008 -do-

11. Tepcon w.t Bengal 22.06.04 14.12.04 -do-

12. NorIlbrook ... 27.03.06 5.08.05 -do-

13. Empire -do- 08.08.04 18.08.04 -do-

14. Reliance -do- 02.05.04 18.07.05 -do-

15. Kanknarrah -do- 01.08.05 08.08.06 -do-

1'8. Winsome BIhar N.A. 18.08.05 • 
17. Shri Gourilhankar West Bwagal 05.05.05 10.09.05 • 
18. India Jute • 27.01.06 31.01.06 • 
19. AlKance -do- 05.02.06 28.02.06 -do-
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1 2 3 

20. Budge Budge West Bengal 

21. Calcutta Jute -do-

22. Hoogly (Projects) Andhra Prlduh 

23. Naffarchand West Bengal 

24. Kanknarrah -do-

25. Gouriahankar -do-

26. Winsome BIhar 

27. Sharat Jute West Bengal 

28. Nellimartah Andrha Pradesh 

Collusion Among GSM Opel'lltore 

2390. SHRI GIRDHARI LAl BHARGAVA: Win the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be p1eued to state: 

<a) whether there are allegations of a collusion among 
the GSM operators in the country over the recent inc:reaM 
In both voice tariff and SMS rates; 

(b) if so, whether there ... allegations that STD tariffs 
had been increased despite the reduction In acceea deficit 
levy recently; 

(c) if so, whether the GSM operators had failed to 
reduce roaming rates recently even as BSNl, MTNl and 
COMA operators did so; 

(d) if so, whether TAAI has been asked to probe 
these allegations and take punitive regulatory action 
against GSM operators; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) In the recent put, 
three GSM mobile operators increased call charges and 
SMS charges in several service areas. TAAI has received 

4 5 6 

02.05.06 21.08.06 Suspension of work due to 
labour unrest 

28.04.08 24.08.06 -do-

22.02.06 25.07.06 -do-

19.05.06 27.08.06 -do-

20.05.06 9.07.07 -do-

06.07.06 19.08.06 -do-

25.09.06 24.10.06 Look out 

20.09.06 23.09.06 Natural Calamity (Rain 
logging in and around the 
mill premi ... 

08.05.06 30.11.06 Suspension of work due to 
labour unrest 

representation from consumer organizations al\eglng 
collusion among GSM operators. It wu also alleged that 
STD tariffs had been Increased despite the reduction In 
Access Deficit Charges (ADC). 

(c) TRAI had notified revised ceiling tariff for National 
roaming service to be effective from 15.~.OO7. The revised 

. tariffs were lower to the extent of 22% to 56% compared 
with the then prevailing market rates. Thi8 is In addition 
to the savings to the custOmet"l on account of aboHtton 
of rentals. As per records available with TRAI aU the 
GSM operators have reduced the roaming tariff effective 
from 16.2.2007. 

(d) and (e) Do not arise In view of (a, to (c) above. 

w ..... Crisis In Reservoirs 

2391. SHRI G.M. SIDDESWAAA: 
SHRI RAJIV RANJAN SINGH -LALAN-: 
DR. CHINTA MOHAN: 

Will the Minister of WATER RESOURCES be p\easecI 
to state: 

(a) whether the water stored/conserved in various 
reservoirs of the country during the current year is lower 
than the average quantity of water stored in the reservoirs; 
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(b) If 50, the debUls theAKIf and ....., .. therefor 
indicating ...... ervoi .. having lower Ihan average water 
stored therein, State-wl .. ; and 

(c) the stepa taken by the Government to ....... 
that the water crisis does not aggravate In suoh .... 1 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Central Water Commilllon (CWC) 
monitors the storage position of 81 Important reservoi .. 
in the Country on weekly baals. Ita per their ~, at 
the end of Monsoon Seeeion /.11. on 30.8.2007, the total 
live storage in these reservoirs was 124.152 BIIIon CUbIc 
Meters (BCM) which was 124% of the last 10 years 
average live storage of theN rMervoira. Thus at the end 
of Monsoon Session over all etorage poeItIon in theM 

SI.No. Name of Reservoir 

raeervolrs WM b.a.r than the average storage. However 
out of theM 81 .-ervolrs, 12 reaervol .. had live storage 
1818 than the last 10 years live storage. The details of 
these reaervolrs are glyen In the enclosed Statement. 
The storage In the reeervolrs depends upon the rainfall 
In the catchment and wat'; utlliz8d from the reaervolr. 

(c) Water being a State subject, the responslbfllty of 
survey and investigation, planning development funding, 
execution and management of all type of water resources 
projects & reservoirs to harness the water resources within 
the States reate WIth the concerned State Govemments. 

To over come the .earelty situation in future, 
Govemment of India I. promoting the strategies for 
opIimization of water uee etIIoIency, water coneervation 
and conjunctive we of lurface and ground water. 

State % of this years live storage to 
average live atorage of 

last 10 years 

1. Sriramsagar Ancttra Pradeah ·82 

99 

80 

30 

91 

96 

69 

81 

93 

84 

56 

44 

2. Goblnd Sagar (Bhakra) Himachal Pradesh 

3. Pong Dam (Beas) Himachal Pradesh 

4. Vani Vilas Sagar Kamataka 

5. Gerusoppa Kamataka 

6. Bargi Madhya Pradesh 

7. Minlmata Bango Chhattlegarh 

8. Yeldari Maharaahtra 

9. Jpper Tapi Maharashtra 

10. Vaigai Tamil Nadu 

11. Matatila Uttar Pradelh 

12. Rlhand Uttar Pradeeh 

{TflInsllltionj 

NCDC AMI.lance for Setting up of Cold Stcngn 

(a) the norms fixed for National Cooperative 
Development Corporation to provide financial asaIstance 
to State Govemments for e8tabli8hment of pre-coollng 
and cold storage projecta by cooperatives for storage of 
potatoes and other fruits and vegetablea; 2392. SHRI JIVABHAl A. PATEL: 

DR. DHIREDNRA AGARWAL: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(b) the total funds provided to the States for this 
purpose during the last three years, Stat.wiIe, year-
wise; 
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(c) the achievement. made in regard to utabllehment 
of pre-cooling and cold storag .. in th .. eStatu during 
the above period; 

(d) whether the Govemment has monitored the proper 
utilization of the Central funds; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Govemment provides financial aa8i8tance to the Stale 
Govemment through National Cooperative Development 
Corporation (NCOC) for establishment of pre-oooIlng and 
cold storage projects and Its capacity expansion, 
modernization and rehabilitation in the cooperative sector 
under the Scheme ·Capital Investment SubSidy for 
ConstructionlModemization Expansion of Cold Storagea 
and Storages for Horticulture Produce- of National 

HortIc ..... Board. Aa. ...... Ie provided as credlt"llnlwd-
b-* ended capital Inv8ItrnenI ~Idy 0' 25% of the 
total project coat with a maximum limit of Re. 60 latch for 
general Stat.. and 0 33.33% with a maximum limit of 
Rs. 60 lakh for North-Eutem (NE) Statee, tor Htting UJp/ 
capecIty expaneion of cold ItOragII of 5006' mMric tonnee. 
NCDC also provtdea 65% (58.87% for NE S ..... ) of the 
project coat 88 a loan tor such propoeala which aN 
technically .... 1bIe and economically viable. The balance 
10% II borne by the beneftclary cooperattve lOCIety. 

(b) and (c) The total funda provided to the Stat .. 
and the physical achievement is given In the encIo8ed 
Statement-I: 

(d) and (e) The NCDe monltonl the ... lated project 
through periodic progreu report and relmburaH the 
amount to the State GovemmentalSocieties based on the 
expenditure Incurred by the beneficiary cooperative 
inatltutlona. The details of the projects already ualstec:I 
are given In the encloaed Statement-II. 

sr.tement I 

(RI. in 1aIch) 

State Year Total 

2004-06 2005-06 2006-07 

1 2 3 4 5 

Madhya Pradesh 88.03 16.47 50.00 134.50 

W'" Bengal 567.21 389.79 343.10 1280.96 

Bihar n.12 50.00 127.12 

Maherashtra 172.52 34.47 207.00 

Jharkhand 60.00 50.00 

Trlpura 43.21 43.28 

Ancl"a Pradesh 38.00 38.00 

Total 1880.86 

AcIW-.nt (No. 01 lJnII6) 

Madhya Pradnh 1· 1 
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West bengal 

Bihar 

Maharuhtra 

Tripura 

Total· 

"Modemlzatton of existing caId .... 

AGAAMAYANA 12, 1128 (s.tat 

2 3 

7 5 

.. .. ,.,.", II 

4 

1 

1 

5 

13 

1 

1 

17 

(A) s.t.wiIItI dt*iIII 01 fX1Id ~ (~ for _1IIbIIIIImtInf)-&ncIitJn«f .nd III8IMItId 

(As on 31.3.2007) 

SI.No. SanctIoned Installed 

No. Capecily (tone) No. Capacity (tone) 

2 3 4 6 6 

1. Andhra Pradeeh 2 8000 1 1000 

2. Assam 1000 1000 

3. Bihar 20 59850 20 59850 

4. Gujarat 3 3200 3 3200 

5. Haryana* 6 16000 4 12000 

B. Himachal Prade8h 1 1000 1 1000 

7. Jammu and Kashmir 3 3400 3 3400 

8. Jhartchand 1 5000 0 

9. Madhya Pradeah 23 86400 23 85400 

10. Kamataka 6 7800 5 7800 

11. Mah.uhtra 4 7000 3 4000 

12. Nagaland 1 1000 1000 

13. Orissa 21 36170 19 28670 

14. Punjab 18 22300 16 22300 

15. Rajasthan 3 8000 3 6000 

18. Tamil Nadu 2 3750 2 3750 
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2 3 4 5 8 

17. Tripura 2000 2000 

18. Uttar Pradesh 95 282800 95 282800 

19. West Bengal 70 254200 59 247950 

20. Chandigarh 1 1000 1000 

21. Delhi 1 2500 1 2500 

Total 279 808170 282 776420 

·One ,3000 tons CA store to be eatablilhed by Govt. of HmIIChII PradeIh through HIMFED at RaJ, dIatt-Sonipat (HaryaM) 

(All on 31.3.2007) 

SI.No. State Sanctioned Installed 

No. 

1. Andhra Pradesh 1 

2. Bihar 3 

3. Gujarat 

4. Madhya Pradesh 9 

5. Orissa 3 

,- Punjab 1 

'-7. Tril'Ura . 1 

8. Uttar Pradesh 1 

9. West Bengal 16 

Total 35 

Krfahl Vlgya" Kendra 

2393. SHRI TUKARAM GANPAT RAe RENOE PATIL: 
SHRI V.K. THUMMAR: 
PROF. 'PREM KUMAR DHUMAL: 

Will the Minister of AGRICULTURE, be pleued to 
atate: 

(a) the number of Krishi Vigyan Kendras functioning 
in the country as on date, State-wise; 

Capacity (tons) No. Capacity (tons) 

5000 

8000 3 8000 

1800 1800 

22250 9 22250 

4000 3 4000 

2000 1 2000 

3000 1 3000 

2000 1 2000 

77800 14 72800 

125850 33 115850 

(b) the amount apent on the aaidKendras during 
each of the last three years, State-wise; 

(c) the role and reeponalbilltlee of the said Kendra; 

(d) whether the Government has reviewed the wortcs 
undertaken by the eaid centres; 

(e) If 80, the outcome of the said review; and 

(f) If not, the reaeone therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN· THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
As on date, the number of Kriahi Vigyan. Kend .... (KVK) 
sanctioned in the country Is 558. The State-wise details 
are given in the enclosed Statement-I. 

(b) During the last three years (2004-05 to 2006-07) 
an amount of Rs. 66105.87 lakh was provided to the 
KVKs. The State-wise details of each of the last three 
years are given in the encloeed Statement-II. 

(c) The activities of the KVK Include ...... ment, 
refinement and demonstration of technology through on-
farm trials and frontline demonstrations. and improving 
the knowledge and skUls of farmers and extension 
personnel. Various extension programmes are takan up 
by th& KVKs to create awareIWI of improved technology 
among the farmers. Seeds and planning materials 
produced in the KVKa are also made available to the 
farmers. 

(d) to (f) The activities of the KVKs for the period of 
2000-01 to 2004-05 have been reviewed by a 
Quinquennial Review Team. The major areas of 
considerable impact noted by the Team Include Crop 
Production. Seed ProductlonlReplacement. Integrated Pest 
Management. Natural RelOurce Management, Livestock 
Production and Management. Fisheries. Information and 
Communication Technology. Entrepreneurship 
Development. and Use of Innovative Extension 
Approaches. The major recommendation made by the 
Team include Policy issues, Financial Systems and 
Procedures. Programme Planning and Execution. and 
Capacity Building. 

Statement I 

Details of KVKs in thtJ Counlly 

SI.No. State/Union Territory No. of KVKS 

2 3 

1. Andaman and Nicobar Islands 

2. Andhra Pradesh 22 

3. Arunachal Pradesh 12 

4. Assam 20 

1 2 

6. Bihar 

8. Chhattlsgarh 

7. Delhi 

8. Goa 

9. Gujarat 

10. Haryana 

11. Himachal Pradesh 

12. Jammu and Kashmir 

13. Jharkhand 

14. Kamataka 

15. Kerala 

16. Lalwhadweep 

17. Madhya Pradesh 

18. Maharashtra 

19. Manipur 

20. Meghalaya 

21. Mlzoram 

22. Nagaland 

23. Orisaa 

24. Pondlcherry 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttarakhand 

Uttar Pradesh 

West Bengal 

Total 

3 

37 

14 

2 

24 

18 

12 

14 

21 

28 

14 

1 

47 

33 

8 

5 

8 

8 

29 

2 

17 

32 

4 

29 

4 

13 

63 

17 

558 

382 
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.... "..,., II 

lMt#Ii/6 of Funds pmvldtld IrJ KVIci tItHing III6IIf11N ytNI,. (2tJtN-05 to 2006-07) 
I 

SI.No. Stat.AJnion Territory Fundi R ..... ed (Rs. In 'alch) 

2004-05 2006-06 2006·07 Total 

2 3 4 5 6 

1. Andaman n Nicobar Island 50.30 45.90 41.35 137.55 

2. Andhra Pradesh 798.67 1002.39 878.77 2679.83 

3. Arunachal Pradesh 98.60 76..69 150.06 324.13 

4. Assam 459.10 424.66 898.20 1781.96 

5. Bihar 974.22 1084.29 1267.04 3315.56 

6. Chhattisgarh 302.35 424.79 382.89 1110.03 

7. Delhi 8.10 26.85 37.10 71.05 

8. Goa 88.85 79.64 54.90 203.39 

9. Gujarat 410.05 798.70 871.05 2077.80 

10. Haryana 881.30 799.54 761.47 2242.31 

11. Himachal Pradesh 677.78 728.62 697.65 2104.05 

12. Jammu and Kuhmlr 321.00 787.69 629.95 1738.64 

13. Jharkhand 410.23 886.93 1704.33 2971.65 

14. Kamataka 823.19 976.34 1419.85 3219.18 

15. Kerala 539.35 880.10 533.67 1753.12 

16. lakshadweep 21.20 33.90 23.35 78.45 

17. Madhya Pradesh 1131.44 1838.10 1628.27 4597.81 

18. Maharashtra 1310.14 1411.90 1451.90 4173.94 

19. Manipur 216.40 312.50 334.80 863.65 

20. Meghalaya 176.30 110.00 85.35 370.65 

21. Mizoram 181.87 445.02 841.09 1467.98 

22. Nagaland 80.10 161.70 334.15 575.95 

23. Orissa 775.38 994.35 1292.77 3062.50 

24. Pondicherry 88.20 90.77 74.55 251.52 

25. Punjab 513.44 774.72 692.15 1980.31 
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1 2 3 

26. Rajasthan 1198.40 

27. Sikkim 53.30 

28. Tamil Nadu 903.90 

29. Tripura 65.10 

30. Uttarakhand 462.75 

31. Uttar Pradesh 1815.31 

32. West Bengal 465.53 

Total 18078.75 

[English} 

Grievances of PDS Benefic ....... 

2394. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether any aSHssment has been made 
regarding the performance of the Public Distribution 
System (PDS) in providing food to the poor, 80 far; 

(b) if so, the cletails thereof; 

(c) whether any survey has also been conducted to 
ascertain the grievances of the people dependent on PDS; 

(d) if so, the details and outcome thereof; and 

(e) the steps taken to redress their grievances? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) The Targeted Public Distribution System 
(TPDS) is operated uncler the Joint responsibility of the 
Central and the State Govemment wherein the Central 
Govemment is responsible for procurement of foodgralns 
(rice & wheat), storage and their transportation upto the 
Principal Distribution Centres of FCI, and the State 
Governments are responsible for Identification of 
beneficiarle., issuance of ration cards to them and 
distribution of foodgrains through a vaat network of 4.92 
lakh Fair Price Shops scattered allover the country. 

4 5 6 

1678.72 1392.64 4269.76 

63.46 43.65 180.80 

1362.90 1881.32 3948.12 

102.70 67.80 235.40 

1187.45 828.63 2478.83 

3823.38 3810.86 9449.85 

706.97 1238.26 2410.76 

23897.56 26139.51 68105.87 

No survey specifically to ucertain grievances of the 
people dependent on PDS has been conducted. However, 
to get independent feedback, the Department got 
conducted studies by PEO (Planning Commission) and 
ORG Marg in 2005. These studle. reported diversion of 
focidgrains, exclusion and inclusion errora in Identification 
of BPL families and non-viability of functioning of Fair 
Price Shops. 

Based on findings of these studies of TPDS, a Nlne-
Point Action Plan is already uncler implementation by 
States and UT Govemments. Its implementation is 
monitored by the Central Govemment. Additionally, a 
revised Citizens' Charter has been issued recently for 
adoption and implementation by StatelUT Govemments 
for facilitating use by citizens under provisions of Right 
to Information (RTI) Act, 2005 In relation to 'functioning of 
TPDS. 

{Tmnsl8Hon} 

Allotment of pee Booths 

2395. SHRI HARISINH CHAVDA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether P.C.O. booths could not be allotted to 
several people owing to non-compllance of formalities 
despite the application for P.C.O. booths; 

(b) if so, details of these formalities alongwith the 
reasons for not viewing these formalities at the time of 
filing of application by the applicant; and 
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(c) the reasons of the Government thereto alongwlth 
the remedial measures taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) and (c) The following formalities are to be 
completed by an applicant for allotment of PCO booths 
in BSNL. 

(i) Submission of completed application along with 
seH attested photograph of the applicant. 

(ii) Submission of proof of Identity. 

(iii) Submission of proof of residence. 

Earlier, the applications of PCO booths were being 
simply received at the counter and sent to Commercial 
Officer for examination. This procedure used to re.ult In 
delays in allotment of pces. 

As per the revised procedure, all the documents are 
to be examined at the time of aubmlaelOn of application 
itself by the concerned staff. 

[English} 

Online R.dr •••• 1 of Orl.vance. of P.rsonnel 

2396. SHRI SUGRIB SINGH: Will the Minister of 
DEFENCE be pleased to state: 

<a) whether an online redres8a1 forum for officers 
and soldiers to express their grievances' anonymously hIS 
been started for personnel of the Indian Army; 

(b) il so, the details thereof; 

(c) the manner in which the said online forum 
functions; and 

(d) the steps taken by the Government to 88t up 
similar systemlforum for Indian Navy and Indian Air Force? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) There is no exclusive online redreasal forum 
lor officers and soldiers grievances anonymously in the 
Forces. Detailed procedures to process the grievances of 
personnel through Command/Staff Chan.,el in the Army, 
Navy and Air Force are nevertheless, in place. 

However, there Is a forum called 'Dreamer's Club' 
on official Army Website on intemet, where every officer 
and Person Below Officer Rank (PBOR) can share 
innovative ideas and can alao participate In discussion. 
The disclosing of Identity is optional. The suggestion and 
ideas are analysed in detail at the highest level on regular 
basis and suitable corrective actions are taken to improve 
the existing system and processes. 

Besides, in the Indian Air Force Intranet any personnel 
may send his comments, suggestions and Inputs with 
absolute confidentiality to the Chief of Air Staff on matters 
pertaining to the Air Force. Such comments, suggestions 
and Inputs are examined and deliberated upon at 
appropriate levels and suitably repUed. 

/Trsns/stion} 

Promotion of Horticulture .nd Vegetative Crop. 

2397. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of AGRICULTURE be pleased to 
ltate: 

(a) whether the GoverM*1t has evolved any .cheme 
to promote horticultwa and vegetative crape In the country 
and especially intribals and hilly areas; 

(b) if so, the details thereof; end 

(c) the details of funds spent by the Government on 
the said schemes, State-wise during the last two years, 
till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Ministry of Agriculture, Government of India has 
been implementing a Centrally Sponsored Scheme 
-Technology Mission for Integrated Development of 
Horticulture in North Eastem States, Sikkim, Jammu and 
Kashmir, Himachal Pradesh and Uttaranchal- (TMNE) for 
promotion of horticulture in the country especially In tribal 
and hOly areas. The main objective of the Mission is for 
Integrated Development of Horticulture through promotion 
of commercial cultivation of 'horticultural crops Including 
fruits, vegetables, flowere, spices, plantation crops, 
medicinal and aromatic plants. BelidM, Ministry of 
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Agriculture Is implementing a Centrally Sponsored Scheme 
on UNational Horticulture Million- (NHM) for promotion of 
horticulture in· a" other Stat.. and Union Territories 
including Tribal areas which are not covered under TMNE 
scheme . 

Under these schemes, assistance Is provided for 
production and distribution of quality planting material of 

elite cultivars, area expansion adoption of new 
technologies, integrated pest and disease management, 
post harvest management, value addttlon, marketing, 
etc. 

(c) Details of State-wlae release of funds under these 
schemes for the last two years, till date are given in the 
enclosed Statement-I and II. 

sr.tement I 
.... 

Stale-wise rtJItIass of funds undsr CSS on Tschnology Mission for Inltlgnllsd OsllfllcpmtJnt of HOI1icuItura in NOfIh 
EasMm StIItss, Sikkim, .hImmu MId Kashmir, Himachal PradtItIh and Uttaranchal for 1M last two yrJBfS, 011 daM 

(Rs. in lakha) 

States 2005-06 2006-07 2007-08 

A. Production related programm.. under Mini MI.llon-1l 

Arunachal Pradesh 1300.00 1612.90 1875.00 

Assam 1300.00 1400.00 1509.98 

Manipur 1500.00 1700.00 1384.00 

Meghalaya 1700.00 2000.00 1713.00 

Mizoram .1809·00 3200.00 1650.00 

Nagaland 1700.00 2356.00 1875.00 

Sikkim 1800.00 2331.00 700.00 

Tripura 1500.00 1400.00 337.72 

Jammu and Kashmir 1550.00 2933.00 1200.00 

Himachal Pradesh 1100.00 4000.00 1800.00 

Uttaranchal 1100.00 4000.00 1800.00 

B. Technology dev.lopment, PHM, marketing and proce.slng under Mini Mlulon", III • IV (Profect baaed) 

2389.21 1539.00 1519.34 

Total 18739.21 28471.90 17384.04 
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Ststs-wiss I'tIIMIII8 Df fund6 untt.r CSS on IMIitJfMII-kNtit:IIIltJM Mirai::7n lor IINI .. 1WrI,.... l1li dIItfI 

(Ra. In 1IIkha) 

SI.No. State 2006-06 2006-07 2007.()8 

1. Andhra Pradesh 4420.16 7500.00 7228.33 

2. Bihar 3100.00 3500.00 289.72 

3. Chhattisgarh 2367.83 5500.00 42&3.'" 
4. Goa 315.20 200.00 3.18 

5. Gujarat 3239.28 25n.03 1848.89 

8. Ha!yana 1050.00 3480.00 2246.88 

7. Jharkhand 3030.00 4000.00 0.00 

8. Karnataka 4466.17 8448.26 935.21 

9. Kerala 3533 .• 7959.53 512.82 

10. Madhya Pradeeh 2839.n 4291.75 4045.75 

11. . Maharaahtra 1280.28 14412.70 8731.88 

12. Orlaaa 381.1.11 44&0.00 3385.91 

13. Punjab 2888.82 1150.00 2182.89 

14. Rajasthan 2251.57 3837.83 2284.45 

1S. Tamil Nadu 3891.87 8450.00 5078.00 

16. Uttar Pradesh 5340.25 1500.00 8530.87 

17. West Bengal 4036.31 4800.00 203.13 

18. Delhi 300.00 

19. Lakshadweep 83.00 

20. Andaman and Nicobar 85.00 

Total 58820.00 84386.19 49474.20 
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eon_ruction of Building for Telephone ExctIIIrIgM 

2398. SHRI SUBHAS ,SURESHCHANDRA 
DESHMUKH: Will the Minlater of COMMUNICATIONS 
AND INFORMATION TECHNOLOGY be pleued to 
state: 

(a) the details of the buildings constructed for the 
telephone exchanges bV the Government and the 
expenditure incurred thereon during each of the last three 
years, State-wi.. and location-win; 

(b) whether the construction of some buildings for 
telephone exchanges II continuing in Delhi at p ..... nt; 

(c) if 80, the details thereof; 

(d) the estimated expenditure likely to be incurred 
thereon; and 

(e) the time by wh6ah this construction Is Ulcely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) The Infonnation Ia 
being collected and will be Ia6d on the Table of the HOUN. 

[English} 

Export of .... t 

2399. SHRI BALASHOWRY VAl.LASHANENI: WIU the 
Mintster of AGRICULTURE be pleased to state: 

<a) the details of the meat exported during uch of 
the IMt three years and thereafter; and 

(b) the ateps being taken to promote the export of 
meat? 

THE MINISTER OF STATE, IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
daleill of the meat uporI8d duIi1g the period 2004 to 
2006-07 are given Itt the enclosed Statement. 

(b) The Govemment hu taken the following steps to 
promote export of meat:-

(I) Standards have been laid down for export of 
meat and meat products under Export (Quality 
Control and Inspection) Act, 1963. 

(ii) The abattoirs and meat plants engaged in export 
of buffalo and sheep/goat meat are required to 
be compulsory registered with Agricultural and 
Proceased Food Products Export Development 
Authority (Ministry of Commerce & Indu8try) 
under Directorate General of Foreign Trade 
Notification 12/(2004-2009) dated 21st December, 
2004. 

(IH) Efforts are made for opening up new markets 
for meat products by participation in various 
trade fei,. to create awareness about products 
which India offers. 

(Iv) Financial assistance has provided for 
development of Infrastructure and technology to 
the export oriented abattoirs and m .. t unita, 
implementation of Intemational quality .yatem 
.uch u Hazard Analysis Critical Control Point 
(HACCP) and Indian Standard Organieatlon-9000, 
aettlng up of in-house quaHty control Iaboratorlee, 
conducting au!Wy8 and feaIibiIity atudieI, market 
development and packaging development etc. 

(v) Development of Infrutructure on the veterinary 
aervicee like Mtting up of the animal quarrine 
and certIfIcIIIe ... .nee. .. Delhi, ~, KoIkata 
and Channel to prevent the Ing ..... of diaeue, 
IetIing up NatIonal IMlitute of Animal H .. Ith, 
BIIghpId for monitoring the quaHty of vaccinal 
In the country and setting up of one central and 
five regional dlaeue diagnostic laboratories. 

(vi) Govemment of India il imptefnenting diu ... 
control ectMtIea bv providing the ..... nce to 
S..... for control of animal diaeue. incluclng 
control of Foot and Mouth DIae .... 

(vii) India has eucceafuIIy eradicated RJnderpelt and 
Contagious Bovine Pleura-Pneumonia (CSPP) 
din ... considered Impediments In meat export 
eartier. 
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Th6 dtilfllils of EXPOff of MiMI duting tINI JIfNIfS 2OOtI-05, 2005-06.nd 2006-07 

Products 2004-05 

Quantity Vatue 

Buffalo meat 337778 1774.52 

Sheep/Goat meat 9024 81.27 

Poultry meat 1317 5.91 

Eleventh Defence Five Vear Plan 

2400. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Ministry of Defence has formulated 
the Eleventh Defence Five Year Plan for the country; 

(b) if so, the details thereof; 

(c) the present status of the Eteventh Defence Plan; 

(d) the details of the tJn()Ompleted projecta of Tenth 
Defence Plan put in the Eleventh Defence Plan; 

(e) whether the Government has considered the 
reasons responsible for such uncompleted projects while 
formulating the Eleventh Defence Plan; and 

(f) If so, the details of the steps taken by the 
Government to complete an proposal8 placed in the 
Eleventh Defence Plan? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONV): 
(a' The Ministry of Defence has formulated the Eleventh 
Defence Five Year Plan covering the period 2007-2012. 

(b) The Plan covers the anticipated ntquirement of 
the three Services, Ordnance Factories and Defence 
Research & Development for the ptan period both under 
Revenue and Capital heads, including modernization of 
Defence Services. 

(Quantity in Metric Tonnes) 
(Value in Rupees Cro,..) 

2005-06 2006-07 

Quantity Value Quantity Value 

459938 2629.57 494111 3211.70 

7178 80.37 5482 63.04 

463 2.49 382 2.17 

(c) The Plan projections are under active 
conatderation In consultation with the Ministry of Finance. 

(d) Projects related to procurements, etc. are generally 
long-term projeda, at times aPanntn9 two or more plan 
periods. Generally, the on-going projects at the end of 
the Tenth Plan period have been carried forward to the 
Eleventh Plan. 

(e) and (f) The reasons for delay In completion of 
projects remains under constant focus. Various steps have 
been takan to expedite the proc:eaa. These Include revision 
of Procurement Procedures in 2006, Enhancement in the 
financial powers of the Raksha Mantri and delegation of 
powers for Capital expenditure upto Rs. 30 crores to the 
Services. 

Egg ScIIm In Armed Forcee 

2401. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of DEFENCE be pIeaaed to state: 

(a) whether Egg Scam has taken place in the recent 
past In Northem Command of Army; 

(b) If so, the details thereof; 

(c) whether the Government has conducted any 
Inquiry in this regard; 

(d) If so, the outcome thereof; and 

(e) the loss Incurred to the exchequer due to the 
said scam? 
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) A case for supply of underweight eggs has been 
reported In the recent put In the Northern Command of 
Army. 

(b) The weight of an egg was indicated as 40 grams 
In the contract document instead of 48 grams in 
contravention of the stipulated norms in execution of 

• contract for Eggs Fresh In Northem Command for the 
years 2004-2005 to 2006-2007. 

• 

, 

(~) to (e) Show Cause notices have been served to 
all the 15 officers. 

2402. SHRI MADAN LAL SHARMA: 
SHRI ANANTH KUMAR: 

WiU the Minister of AGRICULTURE be pleased to 
state: 

(a) whether heavy expenditure is Incurred on 
transportation of foodgralns to storage godowns and from 

Particulars 2004-05 

Railway freight 257957.71 

Lorry freight 36196.28 

Steamer freight 730.70 

Transport IUbaidy to HiM States 11218.63 

DemurragelDiversion charges etc. 3148.15 

Total 309247.47 

Intemal movements 3595.34 

Grand Total 312842.81 

(c) Yes, Sir. 

(d) The details of storage and transit Ioeees for FCI 
on all India basis for the last three years are given in 
the enclosed Statement-I. 

thereto distribution centra; 

(b) If 80, the detaIII theNOf during each of the lut 
three ye .... ; 

(c) whether the foodgralns are also reported to have 
been lost during transportation and storage; 

(d) if so, the total quantity and value of foodgrains 
so lost during the said period; and 

(e) the measures taken by the Govemment to check 
the such wasteful expenditure and lose of foodgrains? 

THE MI!'4ISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yea, Sir. 

(b) The details of expenditure incurred by Food 
Corporation of India (FCI) on transportation of foodgnIinI 
to storage godowns and from thereto dlatrlbution centres 
during the last three years is as under:-

(Re. in lakh) 

2005-06 2006-07 (Provisional) 

257982.47 263219.43 

40098.25 43045.75 

702.20 885.86 

5001.12 968.77 

3852.17 2848.70 

307738.21 310968.51 

2897.29 2128.51 

310633.50 313095.03 

(e) The measures taken by the FCI to reduce 
storage and transit losses are given in the enclosed 
Statement-II. 
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The detalle of etorage and tranIit IoIMe of Felon all India bMIa for the Jut th.... yea,. .... .. under: 

(Qty. In Iakh MTN.lue In R~ In Cro,.) 

(.) Storage Loas .. 

Year Quantity lost Value of lou Total quantity Isaued Percentage of lou to 
totaJ quantity I88ued 

2004-05 1.48 

1.17 

1.30 

156.37 762.02 0.19% 

2005-06 133.87 734.94 0.43% 

2006-07(P) 152.84 425.05 0.32%(BE) 

(b) Tranett Loeee. 

Year Value of loa Teal quantity lleued p ..... of loll to 
totIII ~ IlIuM 

1.83 149.93 _.77 0."'''' 

2005·06 1.51 

1.25 

143.00 •• N 0.11% 

2006-07(P) 130.08 265.41 0.49'% (BE) 

(P)·ProYisionai 
(BE)·Budget Estimates 

.,.,.,.."t" 
M.a .... Wken by FCI to ntduce Itorage and tranelt 

IoMee 

1. Physical me .. u.... like Il'lItZMdm of' MINd 
wt.... fencing of the boundary w.u.. proviIIan 
of st..... IightI for Illumination of godowna and 
proper IocIdng of the ............. eecwe 
the godownl. 

2. Security ...... of Fel ....... ott. Agenciea 
like Home Gus", SpecIal Police 0IIIDera are 
deployed for safety of the atooka. 

3. Deploym.nt of Central InduItrtaI Security FOR:e 
and State Armed PoIk:8 hu been done at some 
depotIIgodowna. which a... vulnerable. 

4. Security lnapectione as well .. IUlpriH checka 
of the Depots are also conducted from time to 
time at v.rious levels to detect Md plug the 
security Iapeea. 

5. Adoption of 60 kg packing to avoid we of hooka. 

6. Double line machine etltching of bags. 

7. Periodical prophylactic and curative treatment of 
atocIc&. as ~. 

.. _ .. MnInQ of prooedIn and docuMntdon tor "".,1 __ .. -1PtItIIIr tn operations at ......... 
8. SpecIIII Squad cMaIcIng at eelecUd ....... . 

tranuhipment and deItinatIonIdilpatch ..... . 

10. Identification of vulnerable pointe. 

11. lnapectlon of Depots by Senior officers of the 
Ha.. Executive Director. (Zone.)/General 
Managers (RegIons)lArea Managers.-

12. lnapection and monitoring of calibration of weigh-
brtdgea. 

13. Maintaining priority lilt for Issue of stocks 
obHrvIng the FIFO principle. 
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'4. Proper weighment and accotnlng • 1M ..... 
of receipt and laue. 

'5. Undertaking pre-rnon.oon fumigIdIon. 

18. In'provement In dunnage ....... 

17. Movement of foodgratn. from one pe.ce to 
another by .. te me.. I. •. covered w .... eIc. 

, 8. Eneuring proper quality checldng of foodgralna 
at the time of procurement 

19. Enaurlng thIIt all FCI owned godowna we 
conatruct8d WId INIintIIined on acllllIIIc III-. 
for atorage of foodgraIna. 

20. lnauring ...... loIaea in mo¥emInI of tuodJi •• 
by nUl. 

21. PrcMdIng ..... wNIa .... ..,.,...,. laa ••• 
from Depot to A.u tt.d & vtce---. 

22. Transfer of offIcIaIe whoee integrity II found 
doubtful .. per extant 1Mlruc:IIona. 

B •• iM, the fallowing __ .,.... ..... ___ .. 
alao being taken by FCI for reducing ..... end ...... 
louee: 

(a) Component ..... ...,. of ator.ge IoIeea. I. •. 
Ion. oocwrIng due to loa of rnoIIIuIWIhIft 
and pilfenlgelolher .... ons. 

(b) Detailed .... of trInIIt '- far ... ........, 
of areal ", Improve"'llIlI. 

(e) Analylie", I'MIOM IMdIng to delay In a.nying 
out inWItigIIIkI. In IIOrIIge MCI ..... __ 

(d) MOI'Iitorir9'r8IIIewIng'" IkInIgI lAd ..... __ 
al higher levela In the FCI It •• ....,. In 
COntlUltation with ChIef VIgIIMce. 0fIIC:er. 

.... Taxtlle PolIcy 

2403. SHAI G. KARUNAKARA REDDY: ¥III the 
Mintller of TEXTILES be pIeued to .... : 

(a) whether the GovaTImenI ". formulated IIIfY New 
Textile Policy in the country; 

(b) if so, the datalll therwof; and 

ID Q .,. _ 

(e! lie ... of wHctt the New Taxtlle I'oIIcy II 
..., lit benIIftt the ..... Induetry ....... ......, 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.8. aANGOVAN): (a) The taliDull 
T", PoIicy-2000 we. announced In the ,.., 2000. 
n.. II no ptapOIIII to rorrnue.. e new NIIIiDnII T .... 
Poley. 

(b) and (c) 00 not .... In view of (e) ~ 

2404. SHRt SUBHASH MAHAAIA: WI! the MIl 1111, 
of TEXTILES be pIMaed to .... : 

(a) .. ~ ....... by .. Gowenw"ent 10 .... 
.. knIIt... ..... taIgIIt fbced during MCh of .. !all 
thrM ,..,. and ......... . 

I 
(b) ...... the Gowrnment propa ... to Improwe and 

.11ap .. InfnIIWcIIn to ~ wtIh ChIna, Japan 
and other countrIaa In gloMI martcet; and 

(e) If 10, the .... ItHnof Md aIongwith the ,... 
docaIwd for .. puIpOII during the Eleventh Plan Pertod? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHAI E.V.K.S. ELANGOVAN): (a) to (c) The 
GovermwnI ". ...... a IU1'1ber of rII8II8UNI for enabling 
the __ 1ndueIry. including the knitwear Industry, to 
achi8ve the aport ...... n.e include exIenIion of 
the Technology Upgradetlon Fund Scheme tor 
rnodamIzaIion of IMChNIy and acquiring ..... of the art 
_hila'agy and .. Sc:t.ma for Integraled Textiles Pat1c8 
for ~ the InduIIry with wortd ca.a infrutructura. 
The WoItdng Group an T_ and Jute Industry hal 
reoamrnended an OUIIay of Re. 3000 cror.. for the .... ... .....,.1IIid T ..... Palb cbtng EIavenIh FIve 
. ..., '1I!IIit.' "" ouIIay of fie. 410 cronI ha been provided 
for .. Icheme for In .... d Textile Parka during 
2001 .. 

In ........ the o.w.mment ". extended a f*lkage 
of conc ... 1ona to thl textiles sector which Include 
enhMcement in duty drawback rat.. and DEPB rat8I. 
GovernmenI Ia .. provkIng funds to the sector undV 
M.rket Development Aaaialance Scheme and Market' 
Accaa Initiative Scheme, whereby funds have· been 
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provided to the knitwear sector for promotloMi activities 
and for reimbursement to exporters for participation In 
trade fairs and exhibitions abroad. 

Fish Production 

2405. SHRI RAMDAS ATHAWALE: win the Minister 
of AGRICULTURE be pleased to state: 

(a) the fish production In the country particularly in 
tribal areas of Maharashtra during each of the Ia8t three 
years; and 

(b) the steps being taken or proposed to be taken to 
increase fish production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
Fish Production in the country particularly In tribal areas 
of Maharashtra during the last three years is as follows: 

Year 

2004-05 

2005-06 

2006-07 
(Provisional) 

In the 
Country 

6305 

6572 

6754 

(in '000 tonnes) 

In the tribal areas 
of Maharashtra 

19.34 

21.87 

21.15 

(b) Most of the Tribal area of Maharashtra Is in inland 
fisheries sector and there are eight fIah aeecI farms In 
the tribal areas. These farms are being renovated by the 
Government of Maharashtra to increase the fish seed 
production for proper stocking of fish eeeel in the 
reservoirsltanks of the area and apart from this ..... nce 
are being given to Fisheries Cooperative societlel. The 
Government of India also through various Centrally 
Sponsored and Central Sector Schemes provides financial 
assistance to the State Governments for development of 

~.' 

fisheries. In addition to this, National Fisheries 
Development Board (NFDB) has been set up to increase 
the fish production in the country. 

{Eng/iIIh/ 

2406. SHRI KISHANBHAI V. PATEL: WiU the Minister 
of AGRICULTURE be pleased to state: 

(a> the IocatIona of cattle ...... rch centres functioning 
in the country to develop high breed of various speci .. 
of cattle, Stat.wtM; 

(b) the details of the various programm.. being run 
to encourage and to train the cattle breeders In the 
country particularty In Gularat, Stat.wtse; 

(c) whether these programmes are inadequate 
keeping In view of the number of cattle breeders 0' 
various species In Gujarat; 

(d) If not, whether the Union Government proposu 
to increase the number of such programmes; and 

(e) if so, the detaUs of the &Chernes and proposals 
submitted by the Government of Gujarat to the Union 
Government during each of the last three y ..... and the 
action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Details 
of the cattle research centres functioning in the country 
to develop high breed of cattle are given In the enclosed 
Statement-I. 

(b) to (e) Farmer awarene .. and training programme 
in management of dairy animals and health care Is 
covered as a subcomponent under. various IChemes of 
the Department viz. National Project for Cante and Buffalo 
Breeding (NPCBB). Assistance to State 'or Control of 
Animal Diseases (ASCAD), Central Cattle Breeding Farm 
(CCBF) Dhamrod, and Central Herd Registration Schemes 
(CHRS) Ahmedabad. These schemes are being 
implemented throughout the country particularty in Gujarat. 
In addition to this, training of farmers and para veterinary 
personnel is also being conducted by research institutes 
in management practices, health care and artificial 
insemination. Details of the funds released to Gujarat 
under Centrally Sponsored schemes during last three 
years are given in the enclosed Statement-II. 
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SI.No. 

1. 

2. 

3. 

AGRAHAYANA 12, 1828 (s.tAal) 

Name of Research Centre 

National Dairy Research Inatltute (NOR I) 

Indian Veterinary Research Institute (IVRI) 

Project Directorate on Cattle (PDC) 

Location 

Kamal, Haryana. 

lzatnagar, Bareilly 

Meerut, UP 

All India Coordinated R .... rch Projecta (AICRP) on cattle with .... d Quarter at PDC 

1. Guru Angad Dev Veterinary and Animal ScIence 
University 

2. Choudhary Charan Singh Haryana Agricultural 
University, Hiesar Haryana 

3. 

4. 

5. 

Kerala Agricultural University 

BAIF Research Foundation 

43 Military Dairy Farms spread aero .. the country 
Agra, Lucknow, Bareilly, Jhansi, Allahabad, Merrut 
& Kanpur 

Jabalpur, GwaHor & Mhow 

Namkum 

Dehradun & Pithoragarh 

Ambala & Birdhantorl 

Jalandhar, Ferozpur, Biaamgwal, & Pathankot 

Kirekee, Belgaum, Deolall, Pimprl & Ahmednagar 

Seccunderabad 

Bangalore 

Panitols, Binnaguri, eengdubi & Pannagarh 

Dimapur 

Missamari, Dagshai, Guwahatl, Jorhat, & 
Massimpur 

Dalhousie & Yol 

Udhampur, Srinagar, Jammu, Rajouri & Karu 

Note: Figure in parenthHis Is No. of tanns In the Slate. 

Ludhlana, Punjab 

Mannuthy, Thrls8ur, Kerela 

Urullkanchan, Puna, Maharaahtra 

Uttar Pradesh (7) 

Madhya Pradesh (3) 

Jharlchand (1) 

Uttarakhand (2) 

Haryana (2) 

Punjab (4) 

Maharashtra (5) 

Andhre Pradesh (1) 

Karnataka (1) 

west Bengal (4) 

NagaJand (1) 

Assam (5) 

Himachal Pradesh (2) 

Jammu & Kuhmir (5) 

406 
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DtlIIIiIs of 1M fund6 ~ to ~ tARing ,., "". JIMM undIIr CMrIaI)t $ptJnMJIwI .m.n. 
lining ,."".,. IIwInIng ",..,.". .. ~ 

SI.No. Name of the Scheme 

1. National Project for cattte and 
Buffato Breeding 

2. Asaistance to State for Control of 
Animal 0 ...... 

Asa ... nee to s..prc.n. caro-a 

2407. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pIeued to state: 

(a) whether the Mahar'll8htra Government has urged 
the Union to provide anlatanee to farme.. who •• 
• ugarcane remain8 uncl'Ulhed; 

(b) if so, the ~ theraof end the ruction of the 
Govemment thereto; 

(c) whether the UnIon Government hal ..., received 
requeltl from some StIIt8e to pun:hMe the UC8II auger 
at levy price and offer It to SAARC countrIeI .. aid to 
aulat the facton. and farma .. feeing problema due to 
excess produclion; 

(d) if 80, whether the mailer w .. taken up with other 
conclMfted MiniltrieelDepart; 

(e> if '0, the reaction of the .ald Mlni.triell 
Oepartmen.. ther8to; and 

(f) the time by which the final deciIIon is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Ves, SIr. Shri Vdaerao Delhmutch, 
Chief Minister, MetwaIhtra requeated Government of Incla 
to provide a R1IIchng ~ .-...nee of RI.26,OOOi-
per hecIate of standing CM8 crop at the end of CNIhIng 
Muon 2006-07, eImIIar to that of the State Government. 

(Re. In a.kh) 

2004-05 2005-06 2008-07 Total 

279.70 703.26 100.00 1082.86 

438.37 293.00 465.00 1187.37 

He hal been Intimated that there is no provteton with the 
Central Govemment to grant auch financial .......... to 
cane growerllfarmer. for .tandlng cane crape left 
uncruahed at the end of cRllhlng HMOn •. However. the 
reque.t from Chief Miniater, Maharuhtra had been 
c:onaIdered by the Central Govemment while deciding the 
relief rneMU.... for the auger lncIU8try and eUgarcane 
tanner.. 

(c), end (d) Ves, Sir. 

(e) and (f) The requeeI _ aIr'Mdr been conIId8lWd 
by the concemad MlniltrleelDep ..... n.. of Central 
Government while deciding on the ...., meauIWI for 
the auger Indultry and augarcane fenne ... 

TIIak Force on IT and If. ............... 

2408. SHRI BADIGA RAMAKRISHNA: Will the 
Mlnl •• r of COMMUNICATIONS AND INFORMATION 
TECHNOLOGV be pIeaIed to ..... : 

(a) wheIher the TMk Force of the InformaIIon Ind 
Technology (IT) Department hu recommended for 
aIIocaIIon of 2-3% of Planned BudgM of every DepaItment 
be epent on IT Md IT ........ MMcee; 

(b) If 80, the detaiIa thenIof; 

(c) whether the proposal hal been forwarded to 1M 
Planning Commillllon for Its approval; and I 

(d) If 80, the pr8I8nt llatuB of the propouI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TEOIIJOI OIlY 
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(DR. SHAKEEL AHMAD): (a) to (d) The Planning 
Commlulon, baled on the recommendatlGnl of the High 
PoweNCI Committee for lrf1)rovIng admIllilllilllw ..... ICY 
by U8ing IT, haa ~ .. Central LIne ..... rIeeI 
Departments to m8ke proviMon, of 2·3 pen:ent of their 
Plan/Budget for ProgrammeelSchemH relating to IT 
applications. It had also been conveyed to the 
DepartmentllMinlatriee that they could incur expendltu ... 
of an amount exceeding 2·3 percent of their budget (Plan 
or non plan) for initiatives ... latIng to IT Including training, 
acquisition of hardware, 80ftw .... u well .. development 
and maintenance of ,ofIwa... It ... ..., clarified by the 
Planning Commiaalon that ttlie doee not entaIt any 
addItIonaIiIIe8 by way of ~ aIIocIdIone. 

2408. DR. K.S. MANOJ: Will the Mini,ter of 
AGRICULTURE be pI ••• d to ..... : 

(a) wMIher the IUIWY of .... rmen and flIhlng 
veueIa haw been compllllct; 

(b) if 80, the detaIII Ihereof; 

(c) wheIher IOCIo-ecoi1omic au of flIhermen h .. 
been .. ,HHd during the lurvey; 

(d) if so, whether Itati8licaI analysts of the data II 
prepared; and 

(e> if sO,the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Ve.. Sir. The Govt. of India hal carried out Marine 
Filheriea Cenaue 2006. in aU the n...edme StateslUnion 
Terrttoriel .. AI per cenaua the... .... 3322 marine fishing 
viIIagIe having 7.86 lakh houMhoIdI in India. Out of 
tDlal population of 35.75 lakh dependent on marine 
fieherieI 56.78% people have received lome education; 
21.23'% people engaged In active fishing and 21.45% 
per80nI are engaged in fi8herlel .. lied actMtIes. There 
.. 2,43,138 cnb including 59,743 rnechanIad boats, 
71,741 motorized bOllIa and 1,07,448 non motorized boats 
• rglged In the marine fiIherie8 aector of the country. 

(c) Yea, SIr. Infonnation on family lin, MIgIon, CUI. 
and educ"'on ... IIIong wIh ....... of craft .net 

gear owned by the ...... faIk Md the craft avdllble In 
filherlea in MCh fIIhIng vfIage hU been collected. 

(d) and (e) Vea. SIr. The primary Information ia 
proc •••• d and IIIhIng vi ........ informallon II avdabIe 
in the pubIIIhed Marine Fllheriee Cenaue Report 2005 
for maritime statMIUT •. 

IT""""} 

Dewlopment or IT In Indian Lan ...... 

2410. PROF. PREM KUMAR DHUMAL: Will the 
Mlnia"r of COMMUNICATIONS AND INFORMATION 
TECHNOLOGV be pI •• ld to ltate: 

(a) whether the Government propoaee to develop 
Informallon Technology (IT) In Indian languages; 

(b) If 80, the detalil thereof, Language-wise and 
State-wi .. ; 

(c) whether any special cell or working group hal 
been ... up In thll regard; 

(d) If 80, the details of their capIICIly and financial 
a.,...gemera at pntHnt; 

(e) whether any action pIan.l, ...... dy In operation 
for the promotion and DeveIoprMnt of Hindi In order to 
..... h It In the field of I.T. and to make It more popular; 
and 

(f) If eo, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) VH, Sir. 

(b) The detail, are given In the enclosed 
Statement-I. 

(c) Ves, Sir. 

(d) The details are given in the enclosed 
Statement-II. 

(e) V .. , Sir. 

(f) The detalll are given In the encloled 
sa.m.tIU. 



411 DECEMBER 3, 2007 412 

Department of Information Technology Initiated 
"Technology. DeYelopment for Indian Languages (TOIL) 
Programme· with the objective of making avaHabIe the 
software tools for Information pr'oce .. lng in 
22 'censtitutionally recognized languages. 

Under the National Roll-Out Plan for Indian Language 
Technologies, CDs containing Software tools and fonts 
are being released in public domain for wider proliferation 
of benefits 01 Language Technology to masses. This will 
help common people to take benefit of the IT, in their 
own languages and to help developers to build advanced 
solutions. So far CDs containing software lools and fonts 
lor Hindi, Marathi, Tamil, Telugu, Kannada, Malayalam, 
Assamese, Oriya, Urdu and Punjabi languages have been 
released. Software tools and fonts for other languages 
are being consolidated/developed for releaae. The released 
software tools can be downloaded from http://www.IIdc.in 
website. 

These CDs were brought out as a outcome of the 
- research activity at R&D centres for Indian languages 
spread across the country which Include various premier 
academic and research organizations such as IITs, IIlTa, 
IISc Bangalore, CDAC and some universities. 

Development projects in consortium mode have been 
initiated in the area of Machine Translation, CI'088 Lingual 
Information Access and Character Recognition. These 
projects address 26 language pairs for machine translation 
& Indic scripts for Optical Character Recognition and are 
being implemented by 26 institutions acroas the country. 

StaMment II 

TDIL, Programme 

The TOIL is a programme with vision as -EnabHng 
masses to build knowledge society"; to develop Information 
processing tools to facilitate human machine Interaction 
in Indian languages and to create and access multilingual 
knowledge resourceslcontent. 

A number of initiatives have been taken towards 
development of software tools and technologies for Indian 
Languages under the Technology Development for indian 
Languages (TOIL) programme. 

CllPllcity of the TOIL Programme 

The language technology (LT) development activities 
are being Implemented through varioua academic and 
R&D institutions acroas India. The TOIL programme la 
being technically evaluated and monitored by TOIL 
Wortdng Group and Project Monitoring & Steering Groups 
coneiating of experts drawn from academia, Industry, R&D 
organizations and Government. 

FlMlncl.. Arrangement 

The present financial year (2007-08) budget lor the 
TOIL Programme for funding various R&D projecta for 
development of language technologies is As. 1100.00 
Lakhs Including Ra. 200.00 Lakhs for the North-East 
region. 

Department of Information Technology is engaged in 
development of software tools & technologiel for Indian 
Languages including Hindi. 

1. The varioua software tools developed under the 
Programme are being released in public domain 
for benefits of Infonnation Technology to people. 
The CD released for Hindi contains the following 
Software Tool& and fonts; 

Fonts with keyboard drivers; Fonts Code 
Converter; Bharateeya Open Office; Firefox 
browser; GAIM messenger; COLUMBA· Email 
client; Hindi OCR; Asaan Typing Tutor for Hindi 
and English; Integrated Word Processor; 
Dictionary: English-Hindi; Spell checker; 
Transliteration tool and Text to Speech system. 

2. Under -Content Creation and IT Localization-
project, e-content in Hindi., of approximately 
16000 HTML & Dynamic pages in the domains 
of health, education, tourism and agrl-buslness 
have been developed and uploaded on intemet. 

3. Dynamic: National Train Enquiry System web-
lite of Indian Railways (http:// 
www.trainenquiry.com) has been localized in 
Hindi. 

4. Development projects for English to Hindi and 
Hindi to Indian Langua~ (seven bidirectional 
pairs) Machine Translation system in specific 
domains have been initiated. 
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5. Software for Hindi teaching through various 
languages have been made available. 

6. Mantra-Rajbhasha for Machine Translation 
system for administration & fil18l1C» domains 
have been developed. 

7. Pravachak-Rajbhaaha (Text to Speech System) 
and Shrutlekhan-Rajbhasha (Speech to Text 
System) for Hindi have been developed. 

/English] 

Rallv Gandhi Shllpl Swaathya 81ma Volans 

2411. SHRI S.K. KHARVENTHAN: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Govemment has introduced Rajlv 
Gandhi Shilpi Swasthya Bima YoJana for the benefit of 
artisans and their famiiies; 

(b) if so, the details thereof and the number of 
persons benefited under the Scheme, State-wlae; 

(c) whether the Govemment proposes to set up 
Extension Centres of National Institute of Fashion 
Technology in various parts of the country; 

(d) if so, the details thereof, State-wise and Location-
wise; and 

(e) the time by which these centres are likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes, 
Sir. the Rajiv Gandhi Shilpi Swashtya Bima Yojana 
scheme provides for a medical cover of Rs. 15000/-
including cashless facility & OPD etc., ~o an artisanal 
family of four comprising seH, spouse and two children. 
Out of the total annual premium of Rs. 1001 plus service 
tax, the Govemment of India contribution is Rs. 801/-
plus service tax for General Category artisans and 
Rs. 901/- plus service tax in case of artisans belonging 
to SC/ST/BPL & NER. The general category artisan 
contributes Rs. 1001- towards the annual premium. 
Besides, the insured artisan Is given an Insurance cover 
of Rs. 1.00 lakh for accidental death/permanent disability. 
State-wise details of artisanal families covered till date 
are given in the enclosed Statement. 

(c) Govemment does not propose to set up any 
extension center of NIFT In the country. In fact, Instead 
of extension' center establishment of full fledged Centers 
of NIFT is done. 

(d) and (e) Do not arise. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

St8tflment 

Shlltl-wiss dtltsils of Artisllnal FamilltJs 
Covsrsd Till Oat" 

State Total families 

2 3 

Goa 318 

Gujarat 6,280 

Madhya Pradesh 1,149 

Maharashtr. 987 

Arunachal Praduh 170 

Assam 2,894 

Bihar 1,654 

Chhattisgarh 242 

Jhalkhand 1,342 

Manlpur 3,487 

Meghataya 184 

Mizoram 150 

Nagaland 925 

Orissa 2,611 

Sikkim 123 

Tripura 441 

West Bengal 3,343 

Delhi 439 

Haryana 822 

Himachal Pradesh 1,130 

Jammu and Kashmir 1,710 
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22- PunjM) 187 

23. - Rajasthan 2.m 
24. Uttar Prade8h 4.846 

25. UttaraId'w1d 2.-

28. AndhnI PI'IIdMh 3.886 

27. ~ 1 •• 

•• KerIIIa 1.104 

29. Pondicheny 110 

30. Tamil Nadu 3.541 

Total 5'.1'1 

2412. SHRI K.C. PAUANI SHAMY: WII the Mi,.. 
of DEFENCE be pIe •• d to .... 

(a) whether the ...... Nr Forge ... any propouI to 
HtIIbtIeh an AeroIpKe ComIMnd; 

(e) the time by which It wOuld !- 8IIIIbIIItIM? 

THE MINISTER OF DEFENCE (SHAI A.K. ANTONY): 
(a) to (c) The,. Ie 10 far no dIciIIon of .. Government 
to ... up Aeroepace Command. 

Employment Opportunltlee In U ............ and 
OrpnlMCl 8eator 

2413. SHRI G.M. SIDDESHWARA: 
DR. SATYANARAYAN JATIYA: 

Will the Mlniater of LABOUR AND EMPLOYMENT 
be pleued to ..... : 

(a) whether .... Inc,.... overall ~ In the 
country hal been Ilea than the growth In ...-power, 

(b) whether the employment gar...aIon II ItaIng In 
the unorganiMd MGtor .. c:ontpInd to IhId In the 
orgIniIed IIIDIIr: 

(e) If ao. Ihe ................... -the *PI ...... 
by the Gov.rnm.nt for employment generation In 
organiled aector; 

(d) whIIher III IChImee tor ~ gar...aIon 
in orgIniIed and unorganIMd IICtor have been reviewed 
NOenIIy;and 

(e) If 10. the detaiII and outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Reliable eatIm.... of labour fon:e In 
the country are obtained though ~nnlal labour force 
survay oonducted by National Sample Surv.y 
Organisation. The IMt euch quinquennial survey, for which 
l'I8ulta are available, was conducted during 2004-05 
according to which the annual rat. of growth of 
.mpIoynwrt has been 2.95% IS against 2.97% growth in 
labour force durtng 1999-2000 and 2004-05. 

(b) The employment in the unorganiHd HCtor hu 
increased to 432.ee million in 2004-06 from 989.&-1ftIIIon 
In 1999-2000 whereas employment in the organiled eector 
has declined to 26.44 million In 2004-05 from 27.96 mitlion 
in 1899-2000. 

(e) to (e) The approatl1 papar to 11th Fiv. Year 
Plan envieages creation of 70 million job opportunities 
(65 mIIion In non agrlcult\.lral sector). 11 also provldH a 
framework to restructure policies to achieve a new vision 
baaed on f .... r. more broadballd and inclusive growth. 
It aimI at ~ empIoymant generation an integral part 
of the growth PfOC •• and devIIe strategies to accelerate 
not only growth 01 ~t but also wages of the 
poorty paid. It ...., euggeats that the 11th Plen should 
aim at railing the ,... of growth of Industrtal HCtor to 
10"10 and manufacturing growth to 12% per annum ... 
also place a special emphaIIa on infrastructure and IIcII 
formation. 

/TMMIB/IDnJ 

Flnencl. PMkllge to Hendloom Sector 

2414. SHRI 1'UKAAAM GANPAT RAe RENGE 
PATtL: 

SHRI HARIKEWAL PRASAD: 

Will the Min .... r of TEXTILES be p ..... d to ..... : 
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(a) wbeU'l... a tugh .LeY8f Com .... t.. ha. 
recommended a tinanctaI PIICkage for the ~ 
of Handloom Sector; 

(b) H 10. the ..... theNof Md the MaCIIon of the 
Government thereto; 

(c) the reuona for delay In taking decIIion on this 
package; and 

(d) the number of me.tlng. h.ld by the .. ,d 
CommIlttte .Ince ita Inception? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yee. Sir. 

(b) and (c) Honorable Prime Mlnllter had convened 
a meeting on 16th May, 2006 to ..."... .. rtoua problem 
relating to the handloom MCtor. In his epeech, Honorable 
Prime Minister at a function to launch the HandIoom Mark 
on 28th June 2006, also advtIed the Textile & Finance 
Miniater to look at the problem of debt which is affUeting 
handloom Cooperatives 80 that this can be rescheduled 
or cooperatives recapitallz.d In a mannel similar to that 
done for cooperative banks through the Vaidyanathan 
Committee. 

To add,... _u.s relating to credit to the handlooms 
Metor, a meeting was held under the Chairmarwtip of 
Secretary (Textiles) on 21st Augult 2008 and it wu 
decIdId to constitute a Committee comprising the MO, 
NABARD, as Convener and Reprnentative of Indian 
Banking ASlociation (lBA)/Aeserve Bank of India (RBI)/ 
National Institute of Fashion Technology (NIFT)ISecretary 
(HancIooma) Govt. of Oriasa/Tamll NadWUttar Pradeahl 
AlumlKeralalKarnaUIkaIWeet BengallAndhra Pradesh and 
Aepreeentative of National Aaaociation of State Cotporative 
Mel Additional Development Commi .. ion for Hendlooms. 

(d) The finII meeting was held on 1st September, 
2008, which was chaired by MO, NABARO and had 
8UbmIn.d lhe lotal budget for implementation of the 
Handloom Weavers' Financial Package for Handioom for 
Re. 1295 eror.. Out of this, the Govemment of India's 
share would be Re. 1156 erore, State Govemment's ahare 
RI. 130 erore and NABAAD's contribution would be 
RI. 10 erore. 

On 06.11.2006 the Financial Package Proposal was 
lent to Ministry of Finance for their approval. Ministry of 
Finance on 02.02.2007 had, ~IM, suggested that the 
State Government bur the /algi ...,. of responel)llty. 

On 10.04.2007 a n..ang wu convened to c:IIacuee 
the Legal & InetItuIIonaI reforma In cooperative. eredtt 
IIructure for Handoom Sector with Secl'8tary in-charge 
01 HancIoomI of major States I. •. Tamil NacIu, Andhra 
Pradeeh, Karnataka, Keral&, Orl8aa, Uttar Pradeeh, Weet 
Bengal and A81am, etc. In this meeting it w .. allo 
decided thai the Central Government's .hare In the 
padcIIge ahouId be RI. 936.25 crorea. s.e Govemment' • 
Ihare ahould be R.. 348.75 ero,. and NABARD'. 
contribution should remain al AI. 10 ero,... 

On 23rd May. 2007 the draft CommittH on Non-
Plan Expenditure (CNE) note was circulated to Ministry 
of Finance, Planning Commlaaion and Prime Minister's 
OffIce. 

Miniatry of Finance vide 10 note dated 31.10.2007 
has suggested reformulating the proposal Incorporating 
th.lr suggeltion in Ihe proposal of Cabinet Committee on 
Economic Affairs (CCEA). 

Children Working In R .... ur'llnt. and Hotel. 

241 S. SHRI HAAISINH CHADVA: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pIeued to stata: 

(a) wheth.r the Gov.mment has formulated any 
COf11)NIwIIIiYe policy for the chIIchn wortcIng .. dom .. lc 
MIl» In DhIbaI and ReetaurantllHoteis; 

(b) If 10, the details thereof; 

(c) the funda alocated, r.1eued and utJIIzed under 
the said policy during each of the last three yea... and 
thereafter, State-wile; and 

(d) the number of children benefited from this policy 
during the uIcI period, Stale-wil.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Govemrnent is following the 
NatIonal PolIcy for eHmlnation of child labour since '981. 
It enviaagll strlel .nforcement of law, project baed plan 
of action for rehabilitation of thUd labor and covering 
their famlliea under other developmental ICheIMe of the 
GovemmenL Under the Child Labour (Prohibition and 
ReglMlIon) Act, 1_, ~ of dIIIhn II prahIIIId 
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in 15 occupations and 57 processes Including the two 
occupations viz. employment of children as domestic 
servants and in dhabas, restauranta, etc., which have 
been prohibited with effect from 10.10.2006. For the 
rehabilitation of child labour withdrawn from work, 
Govemment is implementing the National Child Labour 
Project Scheme. Under the Scheme, the children 
withdrawn from work are put in the Special Schools where 
they are provided education, vocational training, nutrition, 

stipend and health caM 80 as to mainstream them In the 
formal eyetem of education. 

(c) The details of expenditure under NCLP Scheme 
State-wiae during the last three yeara are given In the 
enclosed Statement-I. 

(d) The number of children benefited from NCLP 
Scheme State-wise during the last three years is given 
in the enclosed Statement-II. 

Stlltement I 

(in Rupees) 

SI.No. Name of States 2004-05 2005-06 2006-07 

1. Andhra Pradesh 232220831 211610829 141635611 

2. Assam 686500 12468000 12403500 

3. Bihar 28205834 43386910 142679960 

4. Chhattisgarh 23080814 36857738 31107540 

5. Goa 592000 0 0 

6. Gujarat 21535000 4404800 15549200 

7. Haryana 458500 1718000 0 

8. Jammu and Kashmir 458500 592000 0 

9. Jharkhand 19285773 37280078 18382939 

10. Kamataka 331·01388 50661674 62567717 

11. Madhya Pradesh 44521226 36826745 29409567 

12. Maharashtra 16848418 19255665 27828784 

13. Orissa 131264355 134419118 110792690 

14. Punjab 18404902 15528577 9020900 

15. Rajasthan 44303713 68613939 118289919 

16. Tamil Nadu 72462892 98404201 62730916 

17. Uttar Pradesh 70736376 151892537 188647881 

18. Uttarakhand 81368 592000 0 

19. West Bengal .74238099 83128311 99140687 

Total 813082789 1007631112 1056167711 
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Name of the State 

Andhra Pradesh 

Assam 

Bihar 

Chhattisgarh 

Gujarat 

Jharkhand 

Kamataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Total 

2004-05 

20341 

549 

480 

2018 

1254 

7619 

466 

2756 

5301 

3248 

3429 

47461 

94922 

"Information Is awaited from the State Govemrnant. 

{English} 

Information on OM Foodcropa 

2416. SHRI SUGRIB SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(8) whether as per the Food and Agricultural 
Organisation (FAO), countries who have approved the 
use of genetically modified crops should share information 
to reduce risks of disruption to the global food trade; 

(b) if so, the details in this regard; 

(c) whether any guidelines have been issued by FAO 
in this regard; 

2006-07 

9217 38186 

545 

540 

3885 • 

1411 90 

1319 0 

• 2824 

9478 

1290 1781 

1559 • 

2197 

4193 

5876 

37317 .. 
74634 47074 

(d) If 80, the details thereof; and 

(e) the reaction of the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL 8HURIA): (a) 
to (e) According to the FAO, information sharing 
conceming food safety 88I8l8ments of foods derived from 
biotechnology was recently discussed at the Seventh 
Session of the Codex tIId hoc Intergovemmental Talk 
Force on Foods Derived from Biotechnology (held in 
Chlba, Japan, 24-28 September, 2007). Subject tD the 
final approval of codex Alimentarius Commil8ion. Task 



423 DECEMBER 3, 2007 

Force proposed that FAO maintain a publicity accessible 
central data bue containing relevant illformation to food 
safety assessments of recombinant-D.N.A. pi8ntR, utilizing 
the existing International Portal on Food Safety, Animal 
and Plant Health. It was agreed that Codex Members 
should make information available to this datab.H, which 
will facilitate rapid access by importing Codex Members 
10 additional information relevant to the US868ment of 
food safety assessment in situations of 10w-lev.1 presence 
of recombinant-DNA plant material in foods. Copy of the 
guidelines in this regard is enclosed as statement. 

According to the WTO regulation any country 
introducing standards for a. new ctltegory of food or 
modifying any parameter in the food is ~ to Intimate 
to the WTO. which can be acceued by any country 
noIIfied by the WTO. Furthermore, detailed infonnatiDn 
on the rationale of such notification could be obtained 
from the country introducing the regulation through the 
SPS .nquiry point. Every country hu got Ita IOYW8Ign 
right to ensure utMy of food in order to proled hMlIh 
of Ita conaumera. Therwtore the .. tety evaluation of the 
GM food II given due consideration before coneIderIng 
the trade Implications. 

To: 

From: 

Me'nbera of FAO. Codex member countrlee 
and obMfYer organizations, other InteNated 
patties 

Sy"em Manager 
International Portal on Food Safety, Plant and 
Animal Health 
Vaile delle Tarme cI car.caaa 
00153 Rome. Italy 

Subject: Request for the provieion of information to the 
Intemational PGrIIII on Food s.t.ty, AnImIII and 
Plant Health: Food .. fely ..... m.nt. of 
recombinant·DNA pIanIa 

Background 

The S.venth S ••• ion of the Codex MI hDc 
Int.rgovernmental Talk FOfCe on Foodl Oertved from 
BIotechnology (CNbII, Japan, 2~2I 8epten_, 2007) 
considered the Propoead Or.tt AnMx: Food Iefety 
A ..... m.nt in Situations of Low-.... 'teN,.. of 
Recombinant·DNA PIMI MatertIII In Food'. IecIIon 3 of 
the Propo •• d Draft Ann •• provldea lor data and 
information lharing on reoomblllant·DNA ....... oriIId 
in accordance with the Codu PIMt Gu6dIIIneI. 

In this connection FAO propoaad a databaH and 
data entry mechanism duigned to facilitate the pubIbItIon 
of food ufety ......-nent InIormatlon, as detailed In the 
Proposed Draft Annal(. Through the International Portal 
on Food Safety. Animal and Plant Health (IPFSAPH-
www.ipfaaph.org.).FAOwi"maintainapubliclyacea.1bIe 
central database containing relevant Infol'l'Nltion to food 
saf.ty ...... m.nta of recombinant-DNA planta. 

In view of the posalbl. adoption of the above annex 
by the 31.t Session of the Commission, the FAOt 
IPFSAPH Secretariat has already initiated finallaalion of 
this da\abaee and would like to inform Membera of FAO, 
18 well • other interested part\ea, of the modaIIII8I of 
providing relevant information. 18 noted in paragraph 80 
of the Report 01 the Task Foree (ALINORM 08.31.341). 

and invtte their cooperation. 

Proc ... to complete d.abe. conatruotlon 

Four ..... are envisaged to complete this work: 

1. Initial manual data .ntry by FAO/IPFSAPH 
Sec r.tar .. t of all existing food .af.ty 
_ ••• ments 01 recombinant·DNA planta In food 
(expeded to be completed by end November 
2(07); 

2. RequeIt by FAOIIPFSAPH for conformation by 
members of FAO of the .accuracy of the food 
I8fety M8IIIm8nt data relating to their country 
.... red in the cat.bu.j 

3. One. netlonel data hl8 be.n ch.cked and 
approved .. databue wli be made ~ 
lICC8Ialble. 

PIeue not. that relevant Memberw of FAO IhaII 
be notified of the timing and det. of teak 2 lit 
a !liter data, once talk 1 ,.. bien compIle. r.I 
by FAOIIPFSAPH. 

4. Following publication of the data, .. new food 
aafety 8118U1nenta of recombinant-DNA plants 
in food Ihould be made available to FAOI 
IPESAPH for entry Into the databue. 

, M.INOIW 01131184 Appendx IV 

• The .... 1Ing Codex Plant Guideline 'e available at 
__ Cladexallmeldlrtue.net/downioadIItandard8I10021ICXG 
045e.pdf 

• ALINOAM 08131134 II aY8ItabIe aI www.codeuIImentIItu. 
~134a.pdf 
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Once the databue Is In production and publicly 
IlCCeMible, Members of FAO and ether Intereeted partiea 
wi. be requested to provide Information concemlng new 
and reviewed food safety II88888ment8 to FAOIIPFSAPH 
via the email account IPFSAPH-Safety-
AssessmentOfao.org. containing the following informallon: 

• A URl link to the location of the food Iafety 
...... ment (FTP or HTTP), or provllion of the 
food ufety ...... ment as a file .ttachment 
(PDF or DOC format); 

• Full cont.ct details of the competent 
authorlly(leI) reeponelble for the food ut.ty 
a888Um8nt, and of the product applicant; 

• URL IInka to Information on the ume product 
In other d.t.b.... m.lnt.lned by relev.nt 
international orgMIzatIonI, .. 1IPPfOPI'Iate: 

• DetaIIa on where d.,.ctIon IMIhod pratocoIs and 
appropriate ~ maIIrIaI (non-viable, or In 
certUI ctra.llWtancel, viable) IUItIIbIe for Iow-
level aIuIIIon may be obtaIneG, as appropriate. 

In the meantime, Members of FAO .nd other 
i~ ......... ena.u .... to noninale contact 
poinI(s) ,.,.clIng food IIIf.ey ..... m. ... of NCOmbinant-
DNA pIantB and aubmIt their email ~ .. ). Those 
wi.hlng to ,ubmit email contactdet.lI. .re kindly 
reque,ted to ,end them to IPFSAPH-S.fety-
AueumentOfao.org. This wi. help facilitate the .1ertIng 
of new Information both to and from FAOIIPFSAPH. 

If required further Infonnation and clarification on the 
above . can be obtained directly from the International 
Portal on Food Safety, Animal and Plant HeaIIh via: 

Mr. Jullua Jacklon 
System Manager 
IAlernationai Portal on Food SIIfely, AnIIMI 
and Plant Huith 
Food and Agrlcunure Organlzallon of the UN 
V.... delle Terme dI CaraDIIa 
00153 Rome, Italy 

and 
IPESAPH-HelpdeIk.fao.org 

2417. PROF. VUAY KUMAR MALHOTRA: WHI the 
Mlnllter of AGRICULTURE be pIeaIed to state: 

(a) the total number of N.tlonal Seed R_arch and 
Training Cent.... at pr_nt, State-wi .. ; 

(b) whether the Govemment propo881 to open new 
training centrea In various Stat .. , particularly In tribal and 
hHIy regIoIw; .nd 

(c) if so, the detaiII thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): (.) 
to (c) The Government of India has .. tabllahed the 
National Seed Reaeardl & Training Centre at V.ranuI, 
Uttar Pradah. It haa been notified .. Central Seed 
TeMIng Uboratory ~r aub-aection (1) of SectIon 4 of 
the Seed8 Act, 1968 for 8Hda other than 81. Cotton 
88eda to cerry out the functlona prescribed under the 
SeedI Ad, 1888. The National Seed Reaeardl & Training 
Centre aIIo undertakM training In seed quality and Ned 
teatlng. The laboratory of the Central lnatitute of Cotton 
Research (CICR), N.pr haa .180 been notified .. the 
Central Seed Laboratory for ucertalnlng the preeence or 
absence of Cry. 1 AC gene In cotton IHda and to act 
.. referral laboratory for 81. Cotton eeedI. 

There Is no propoeal to eet up new training Cent ..... 
However, the S..... have been provided with financial 
."Ist.nce to strengthen seed quality regulation 
Infraatructure. 

"legal a..t Trading 

2418. SHRI SUBHASH SUAESHCHANDRA 
DESHMUKH: Will the Minister of AGRICULTURE be 
pleued to state: 

(a> whether illegal trade of beet on large scale is 
going In DeIhl and other places of the country, 

(b) If 10, the details thereof; 

(c) whelher beef Is being sold Hlegally In hotelllguut 
~; 
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(d) if so, the action being taken against the owners 
of such hotels/guest houses in Delhi and other States in 
the country alongwlth steps taken to check /IIegal beef 
trading and number of persons held responsible for such 
trade during the last three years; and 

(e) the action taken or proposed to be taken against 
such owners/persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) A complaint in regard to processing/storage of cow 
meat in processing plant/cold storage in Deihl was 
received in April 2005. Out of six samples tested at the 
Sriram Institute for Industrial Research, Deihl, five were 
found positive for beef. Accordingly, First Information 
Report was lodged against the concemed persons at the 
Police Station. The matter is sub judice. No complaint of 
illegal trade of beef were receievd in 2006 and till date 
in 2007. 

(c) and (d) No complaints regarding illegal .. Ie of 
beef in hotels/guest houses in Delhi have been received. • 

(e) Slaughter of animals & sale of meat 18 a State 
subject. The State Govemments have formulated rules in 
this regard, which provide for appropriate penaltlea. 

{English} 

Scarcity of Water for Irrigation 

2419. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of WATER RESOURCES be pleued to .tate: 

(a) whether there is a scarcity of water for irrigation 
in various States; 

(b) if so, the details in this regard as on date, State-
wise; 

(c) the funds allocated for the said purpose during 
2006-07 and 2007-08; and 

(d) the details of the steps taken by the Govemment 
to deal with the problem of scarcity of water for irrigation 
in the. country during the coming years~ 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (a) The average annual water availability In the 
country has been assessed as 1869 bllHon cubic metre 
(8CM). It is estimated that owing to topographic, 
hydrological and other constraints, the utilizable water Is 
1123 8CM. 

The National ,Commission for Integrated Water 
Resources Development Plan in its report hu made an 
assessment for water requirement for various lectors. As 
per the report, 629 8CM of water il being utilized for 
diverse proposes including irrigation for which 524 8CM 
of water Is being utilized. The estimated total water 
requirements for the years 2010, 2025 and 2050 are 
710 8CM, 843 BMC and 1180 BCM and that for Irrigation 
are 557 8CM, 611 BCM and 807 8CM respectively. The 
availability of water in the country as a whole is 
considered adequate to meet the present level of demand 
of wat.r for irrigation. 

(b) to (d) Do not ari ... 

Allotment of Defence Land. for Commercial u .. 

2420. SHRI MADAN LAL SHARMA: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Ministry of Defence allots the land 
under Its control to the private parties for commercial 
purposes; 

(b) If so, the rules framed in this regard; 

(c) whether some private parties are milusing the 
land allotted to them; and 

(d) if so, the action taken by the Govemment to 
check such practices during the last three years? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) The allotment of Defence land to private parties 
for commercial purposes is permissible under the 
Cantonment Land Administration Rules 1937. There are 
some instances where private parties have misused land 
allotted to them. Whenever Instances of misuse come to 
the notice, action is taken under various statutory 
provisions of the Cantonments Act and the Public 
Premises (Eviction of Unauthorised Occupants) Act, 1971. 

Number of Employee In IT Sector 

2421. SHRI G. KARUNAKARA REDDY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether a large number of people are employed 
in the Information Technology (IT) Sector mainly in Call 
Centres. BPO.. Software Development etc.; and 

(b) if so. the detail. thereof during the last three 
• years 88 on date. Year-wile. indicating their percentage 

vis~a-vls total workforce In the country? 

• 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) Ve.. Sir. 

(b) A. per National Association of Software and 
Service Companies (NASSCOM) the details of people 
employed in IT sector are as follows: 

SI.No. Sector Fmanclal Year 
(2004-05) 

Financial Vear 
(2005-06) 

Financial Vear 
(2006-07) 

• 

1. IT Servioea 

2. ITES-BPO 

3. Engineering and 
Services R&D and 
Software Products 

4. Domestic Market 
(including user organizations) 

Total 

As per census statistics of India (2001) the total 
workerS in India was 402.234.724. At present IT workforce 
is 18&. than 0.5% of the total workforce. 

/Tl'lInsllllionj 

Mother Dairy Booth. 

2422. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRICULTURE be pleased to state: 

<a) the details and location of fruita and vegetables 
plants of Mother Dairy functioning in Delhi at preeent; 

(b) the detaUs of employees including Scheduled 
CastealScheduled TribeslOther Backward Cluaea working 

., in these plant.. plant-wise; 

(c) whether the norms prescribed for reservation are 
being followed in these plants; 

(d) if so, the details thereof; 'tnd 

(e) the time by which the reserved vacant posts in 
these plants are likely to be filled up? 

297000 

316000 

93000 

352000 

1058000 

398000 

415000 

115000 

365000 

1293000 

562000 

645000 

144000 

378000 

1630000 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL. BHURIA): (8) 
The Fruit & Vegetable Unit of Mother Dairy, Delhi is 
located In Mangolpurl. 

(b) Category-wise details of employee. belonging to 
the Scheduled Castes/Scheduled Tribes/Other Backward 
Classes are as under:-

Category No. of employees 

Scheduled Castel 47 

Scheduled Tribes 4 

Other Backward Classes 15 

Others 392 

(c) to (e) Mother Dairy has informed that the 
guidelines issued by Govemment of India with regard to 
the reservation policy are being followed. Efforts were 
made to recruit fresh SCIST/OBC candidates through 
campus interviews conducted in different· agriculture 
universities and otherwise also. Out of the 18 candidates 
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recruited as Executive TraineefJ'raln .. , 8 belong to the 
reserved C8tegorlee (ST-' .... d OBC-7). 

/EngIish} 

Allocation of Spectrum 

2423. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pI ... ed to state: 

<a) whether the Telephone Regulatory Authority of 
India (TRAI) and the Department of Telecom are 
demanding that all GSM operatora be made to pay for 
additional spectrum allOcated to them beyond 8.25 MHz. 
prescribed in the licence; 

(b) If so. whether the technology that 18 cunentIy 
used for all mobile servlcee In the country 18 2G; 

(c) if 50, whether DoT has constituted an Intemal 
Commltt.. to take a re-Iook at 2G-epectnn allocation 
procedure; 

(d) if 50, whether currently 2G IpeCtrum .. given to 
operators for fr .. , but linked to their meeting the 
prescribed aublcrlber norma; 

<e) if so, whether the 2G allocations to au operatora 
is likely to be suspended until the Committee comes out 
with its report; and 

(f) if so, the time by which the panel Is likely to 
submit its recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (f) GSM opendorI have 
been licensed to provide mobile servlcea In the country 
using 2G technology and are given Initial epectNm for 
launching the service. With the growth of service, 
additional spectrum is allotted to the operators baMd on 
the subscriber criteria, and they are required to pay 
increased revenue share for additional spectrum. A 
committee hae been set up to racommend the revision 
of subscriber based spectfum allocation criteria for 
allotment of 2G spec:trum. However,' the subecriber bued 
criteria Is sub-judice in Telecom DI8put81 Settlement and 
Appellate Tribunal (TDSAT). 

2424. DR. K.S. MANOJ: 
SHRI P.C. THOMAS: 

Will the Minlntr of LABOUR AND EMPLOYMENT 
be pIeued to state: 

(a) the details of pensioner and amount accumulated 
in Pension Fund of Employ... pension Scheme, 1886; 

(b) the date on which the said ICherne w ...... 
evaluated; 

(c) whether the Govem"*,, propoMI to re-evalulle 
the acheme and ...... the benefila In view of change In 
cost indlcee; 

(d) If so, the details thereof; 

(e) whether the commutation benefits to the 
penIioners has been withdrawn in the chMged pension 
8Cheme; 

(f) If 10, whether the Government propoa .. 10 Nwrt 
beck to the original ErnpIoyeee Pension Schemea, 1_; 
and 

(g) if 10, the ~ thereof and the time by which 
It is likely to be Implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) The number of penaloners as on 
31.03.2007 .. 21,63,181 and the amount accumulated in 
Pension Fund .. As. 80,778.22 cro .... , at face ~ 
(provisional). 

(b) lui ~ I. .. ... valuation .. compl_d 
on 31.03.2004. 

(c) No, Sir. 

(d) DoH not ariMo 

(e) No, SIr. 

(0 and (g) 001II nat" ..... 
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Wlthd ...... of Money 

2425. SHRI PRATIK P. PATIL: 
SHRI AVINASH RAI KHANNA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pIeued to state: 

(a) the number of cues of frauds ..,d fraudulent 
withdrawal of money from Post Offices In the country 
particularly in Punjab has been reported during the last 
thee years as on date; State-wise; 

(b) the details of amount loat through euch traude; 

(c) the number of officials fOUM guilty In this regard; 

(d) the actions takenlbelng taken by the Government 
against them; and 

(e) the steps takenlbeing taken by the Govemment 
to prevent the fraudulent withdrawal of money from the 
Post Offices in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) The State-wlee detaUs 
including that of the State of Punjab of number of cues 
of frauds and fraudulent withdrawals of money reported 
during last three years, amount lost In auch cases and 
number of officials found guilty therein is given in the 
enciosed Statement. 

(d) 1766 oHlciala were placed under 8uspenaion/put 
off duty. 829 officiala were dl8ml88edlremoved from 
.. rvIce, 105 ofIIcIaIs were compulsory retired from "rvice. 
Punilhment of recoveries from pay have been awarded 
to 1891 offici ... and 1549 officials have been awarded 
with other puniahrnenta. Disciplinary C8888 against 1947 
offlclala are under proceaa. The cases have also been 
reported to police and CBI as per the prevailing 
instructions of the Department. 

(e) Besides the regular Administrative, Intemal Check 
and Audit Inepections of fixed periodicity, the Central 
Checking Squada at Regional, Circle and P()stal 
Directorate levels keep a tight vigil over malpractlcea by 
8Urprise visits to Post Offices. Further, a number of 
preventive me .. urea auch as (i) aupp!'Y of web enabled 
'Negative List' of 108t/8tolen Cash Certificates for 
verification before payment, (ii) involvement of 
Admlniatrative Officea In verification of requests for 
encuhment of Cash Certificates received for payment at 
office other than the office of Issue, (i!i) payment of 
maturity claims of Post Office Savings Bank (POSB) by 
account payee cheque for all cases of Re. 20000/- and 
above, (Iv) banning of Authorized Agents as messengers 
in pose payments, (v) strict implementation of tenu .... , 
banning repeat tenures in the same office and special 
Integrity checks for officials manning single handed POIlt 
Offices, (vi) second inspection of 'bad offices' by officers 
not from the same Sub-Division, (vII) controlling access 
of unauthorized persons Including Authorized Agents to 
intemal wortdng are.. of Post Offices and strengthening 
the computer access security through stricter regime of 
custody of password8, etc. are already introduced. 

Stale-wiss dBtllils of numbtlr of CIIStIS trIpO/1fKI during /sst thlfHl )'MIS, amount lost in 
such CIlStlS lind numlJtlr of officiIIls found guilty IMIfIin 

Name of State No. of cases reported Amount of 1088 In the Number of officials 
during last three years casel found guilty 

years, as on date 

2 3 4 

Andhra Pradesh 332 3~372568.01 552 

Assam 117- 23828933.00 124 

Bihar 34 100792237.95 677 

Chhattisgarh 53 5448840.90 74 
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1 2 

Delhi 21 

Gujarat 119 

Haryana 48 

Himachal Pradesh 57 

Jammu and Kashmir 22 

Jharkhand 7 

Karnataka 500 

Kerala 199 

Maharaahtra 202 

Madhya Pradesh 183 

Arunachal Pradesh 7 

Manipur 7 

Meghlaya 3 

Mizoram 4 

Nagaland 6 

Tripura 6 

Orissa 83 

Punjab 87 

Rajasthan 113 

Tamil Nadu 617 

Uttar Pradesh 254 

Uttarakhand 48 

West Bengal 99 

Total 3188 

[Translation} 

Export of Food Producta 

2426. SHRI SHAILENDRA KUMAR: Will the Minister 
of AGRICULTURE be pleased to state: 

3 4 

29903864.00 136 

13164251.90 170 

3426198.15 154 

1480383.85 80 

1667448.00 24 

821379.25 7 

36885861.70 517 

9382131.02 192 

10578974.45 288 

20300000.00 325 

1968238.00 92 

12510583.00 18 

395706.00 3 

1693307.00 4 

1902834.00 15 

1559197.00 21 

4523360.74 63 

23800553.91 133 

12241913.85 153 

29218193.87 885 

183915655.00 659 

2385573.90 68 

974300000.00 132 

1532206773.25 5346 

(a> whether the Government proposes to launch a 
comprehensive campaign for augmenting the export of 
Agriculture and processed food products to the Gulf 
countries; 

(b) if so, whether any assessment has been made 
regarding the demand of said products in the GuH 
countries; 
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(c) if so, the dataill and outcome thereof; and 

(d) the steps taken by the Government for giving 
boost to export to the said countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) Third India· Gulf Cooperation Council Industrial and 
Investment Conference held in Mumbai in May 2007 
identified agriculture 'as an important area of partnership 
between India and GCC countries. An Indian delegation 
led by Chairman, Agricultural and Processed Food 
Products E)(port Development Authority (APEDA) visited 
Saudi Arabia, UAE and Oman in September 2007 to 
assess the potential for e)(port of agm-products and to 
attract investment from these countries into the Indian 
Agri-business sector. It was concluded that to enhance 
growth in Agricultural trade there was a need for brand 
promotion of premium Indian products apart from taking 
other steps. APEDA participated in selected e)(hibitions in 
Gulf countries to promote Indian Agricultural and 
processed food products. Other steps taken for giving 
boost to agricultural e)(ports Include V1shesh Krishi and 
Gram Udyog Yojana, promotion of Agri Export. Zone. 
(AEZ), dissemination of information, financial assistance 
to registered exporters for market development and for 
quality development. 

DharlWilI Mills 

2427. SHRI MOHAN SINGH: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment is contemplating to revive 
Lal Imli and Dhariwal Mills; 

(b) if so, whether the Government has forwarded a 
proposal in this regard to Board for Industrial and Financial 
Reconstruction (BIFR); 

(c) if so, the details thereof and the reaction of BIFR 
thereto; and 

(d) the time by which the said scheme is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) The 
two woe len units of British India Corporation (BIC) namely 

C8wnpore Woolen Milis ,:tI. Lal Imll and New Egerton 
Woollen MHls itl. Dhariwal, are functioning at present. 
The Board for Industrial and Financial Restructuring (BIFR) 
had sanctioned a Rehabilitation Scheme In December, 
2002 for revival of BIC Ltd. However, It could not be 
implemented within the stipulated time period. Also, a 
number of factors like technical, financIal and legal, 
Involved In the scheme had changed in the time span. In 
view of these, the BIFR directed to submit draft of 
Modified Rehabilitation Scheme (MRS) in its hearing held 
on 28.11.2005. 

The MRS, as directed by BIFR was prepared by the 
Operating Agency (OA), itl. Industrial Development Bank 
of India (lOBI) In consultation with the company and 
submitted to BIFR for Its consideration and approval. 
Preaently the scheme Is under consideration of BIFR. 
Detaiis of MRS are given in the enclosed Statement. 

SalitJ171 fM/uIW of MRS of BIC LIrf. 
as submitttK/ to BIFR 

The said MRS propose. the following features 
broadly: 

(i) Voluntary Retirement Scheme (VRS) to 772 
,urplu. employee. with an e)(pendlture of 
Rs. 60 Crol'88. Govt. will provide these funds 
as grant. 

(iI) Govt. grant for payment of salary & wages 
amounting to Rs. 25 Crores per annum for two 
years ,:tI. the implementation period of the 
Scheme. 

(Iii) Converalon of Interest bearing Govt. loan of Rs. 
19.80 Crores with interest accrued thereon upto 
30.09.2007 i.tI. the cut off date and Rs. 37 
Crores interest free loan into grant. 

(iv) Waive off of Rs. 2.13 Crores Guarante. 
Commission outstanding as on date. 

(v) Interest free Govt. loan Rs. 47.35 Cror.s for 
payment of converaion charges of leasehold land 
into freehold. 

(vi) The Company will sell Its surplus asaeta of the 
value Rs. 116 Crores approx in the year. 
2007·08 and 2008.()9. 
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(vii) The Company will be converted from 10 .. 
making to profit making in the year 2011-12. 
The net worth of the Company will become 
positive in the year 2008-09. 

(viii) The Company has planned to open retail outlets 
throughout the country. After implementation of 
the proposed Scheme, the two units of BIC, 
namely, 'Lal-imli, Kanpur and 'Dhariwal' at Punjab 
will become most modemised units of woollen 
sector. 

Reduction In Rate of Po.tal Material 

2428. SHRI SANTOSH GANGWAR: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has formulated any 
scheme to protect the Postal System keeping in view the 
challenges being faced by private courier companies; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to reduce the 
tariff on telegram. price of post-card and Inland letter; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) There is a propoul 
to amend the Indian Post Office Act, 1898 which InhIr-
11M envisages registration of private couriers. The propouI 
is at conceptual stage. 

(c) and (d) Presently, there is no proposal to reduce 
the tariff on telegram, price of postcard and Inland letter 
card. 

FoodSl'llln ba.ed ICheinea for homel ... 

2429. SHRI KASHIRAM RANA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(8) the details of the schemes being Nn to provide 
foodgrains for homeless people in the country; 

(b) whether the Govemment· had made assessment 
about the working and Impact of these schemes; 

(c) If eo, the ...... and outcome thereof; and 

(d) the ..... taken by the Government to make theae 
schemes more effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Following are the SchelIn.. which provide 
foodgraina for home.... people. are: 

(1) Antodaya Anna Yojana (MY): Antodaya Anna 
Yojana (MY) was launched in December, 2000 
for the poorest of the poor famillas, from 

. amongst BPL families covered under TPDS in 
the States and Union Territories. These families 
are issued foodgraina at highly subsidized rate 
of Rs. 21- per kg. for wheat and Rs. 3/- per kg. 
for rice. The StateslUTs are required to bear 
the distribution cost, and make available 
foodgrains to the beneficiaries at the price fixed 
by Government of India as above. The scale of 
issue is 35 kg. per family per month with effect 
from 1st April, 2002. 

(2) 5% of BPL allocation of Hostels/Welfare 
Institutions: With • view to meet requirement of 
HosteIslWelfare Institutions viz. N.G.Os/Charitable 
Institutions which help shelter lesslhomeless poor 
and other categories not covered under TPDS 
or under any other Welfare Scheme, an 
additional allocation of foodgraina (rice and 
wheat) equal to 5% of the BPL allocation of 
each StatelUT Is made to StatealUTs at BPL 
rates. This Scheme was Introduced during 2002-
03. 

(3) Annapuma Scheme: For Indigent senior citizens 
of 66 years of age or above who though eligible 
for old age pension under the National Old Age 
Pension Scheme (NOAPS) but are not getting 
the pension. are covered and 10 kgs. foodgrains 
per person per month are supplied free of cost 
under this scheme. Implementation of the 
Scheme is done by StateslUTs. 

(b) and (c) While evaluation of MY along with TPDS 
was covered in the study done by ORG MARG, for the 
other two schemes no specific evaluation studies have 
been taken up. The ORG MARG report mentioned that 
more than 90% of MY families were dependent on ratio 
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shops for foodgrains, foodgraina earmarked for MY were 
intact and sold as per prescribed issue prices, and 86% 
AAY households lifted rice under the scheme. 

(d) Improvement of implementation of MY is being 
attempted as part of 9-Point Action Plan for strengthening 
of TPOS (Statement annexed). Implementation of the other 
two welfare schemes is periodically reviewed by the 
Government with State GovernmentslUTs Govemments. 

Statement 

ActitJn Plan for StrrJnglMning til T'PDS 

(i) Continuous review of the BPL and MY lists to 
eliminate bogus ration cards and to ensure 
coverage of only eligible BPL and antyodaya 
families. 

(ii) Ensuring leakage-free and diversion-free 
distribution of. POS commodities, regular 
inspection by different levels of functionaries, 
strict action against guHty persona/agencies. 

(iii) Involvement of Panchayati Raj InatitutlOl'lll in POS 
operations-PRI representatives on Advisory 
Committee, running of fair price shops by 
Panchayats and effective representation of 
Panchayati Raj representatives on Vigilance 
Committees. 

(iv) Ensuring transparency in working of POS, display 
of BPL and MY lists by fair price shops, 
observance of notified timings by fair price 
shops. 

(v) Use of Information Technology, Computerization 
of TPoS operations, display of fair price shop-
wise and district wise allocations of POS 
commodities on web-sites for public scrutiny. 

(vi) Carryout door-step delivery of POS commodities 
to fair price shops. 

(vii) Ensuring· timely availability of and Issuance of 
foodgrains by fair price shops. 

(viii) Creating awareneas among public about POS 
operations, training Vigilance Committees of 
intricacies of POS operations. 

(ix) Making fair price shops fInanclaUy viable entItIes-
allowing them to sell non POS items etc. 

/Eng/i8IIj 

Relocation of Parking Space In 
Lllnadowne cantonment 

2430. SHRI BACH I SINGH RAWAT -BACHoA-: Will 
the Minister of DEFENCE be pleased to state: 

(a) whether some development work for parking 
purposes is underway at Sadar Bazar under Lansdowne· 
Cantonment, Uttarakhand; 

(b) If 10, the detaHa thereof; 

(c) whether all procedural formalities have been 
completed for this project; 

(d) If 10, the details thereof; 

(e) whether some residents have fded petition against 
the aforesaid parking slot and have requested for Its 
relocation; and 

(f) If 10, the ateps taken/proposed to be taken to 
remove the parking siot from there? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) The work for widening of road side berm and 
repairing of nullah was undertaken and completed by 
cantonment Board, Lanadowne recently near Sadar Bazar 
on Lansdowne-Kotdwara road for creation of space for 
temporary parking of vehicles to reduce congestion. 

(c) and (d) The work has been executed after meeting 
all the procedural formalities like making necessary budget 
provision, approval of Cantonment Board aftar tendering 
action etc. 

(e) Yes, Sir. 

(f) It has not been found feasible to relocate the 
parking site since there is no suitable alternate site 
available nearby. 

{Ttan8I8tianj 

Pending ca.. of EPF 

2431. SHRt KASHtRAM RANA: Will the Mlnlater of 
LABOUR AND EMPLOYMENT be pteaaed to state: 

" 
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(a) the number of ca.e. Iylnv pending In the 
concemed 'department as well a. in the Tribunal regarding 
Employees Provident Fund In the country. State-wI8e; 

(b) the detail. of amount lying held up for payment 
against these pending cases, State-wise; 

(c) whether the Government has conducted any 
investigation about the role of officials reaponsible for 
delay in this regard; 

(d) if so, the detaita and outcome thereof; 

(e) the steps taken by the Govemment for speedy 
disposal of the said cases; and 

(f) the extent of SUCC888 achieved by the Govemment 
through the steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) The detaHs of cu .. pending under 
section 7 A of the Employees Provident Funds & 
Miscellaneous Provisions Act, 1952 as on 31.03.2007 are 
given In the enclosed Statement-I. The details of C888I 

pending under section 14B of the Act as on 31.03.2007 
are given in the enclosed Statement-II. The detalle of 

C8888 before Employees' Provident Fund Tribunal Ie being 
collected and would be laid on the Table of the HOUH. 

(b) Amount in .uch cases can be determined only 
on conclusion of cases under section 7 A & 14B Of the 
Act. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

(e) and (f) Progrese of the pending C88I8 Is regularly 
monitored by the Head Office of Employees Provident 
Fund Organisation. Standing Counsels have been 
impressed upon to get expeditious disposal of the C888I 

and prayers are made to the courts accordlngty. The 

courts dispose of the CU8I field before It 'In accon:tance 
with the due procedure. 

AlJ88IW1ItII7t c .... untMr IJtfICtIon 7A ()f tINI Emp/()~' 
PlOflidtlnt Fundi & MisctIII8n«Jus PlOvisit:ms Act 1952 

lIS (JII 31.03.2007 

SI.No. Name of Region C .... Pending 

1. Andhra Pradesh 1376 

2. Bihar 979 

3. Chhattlsgarh ' 233 

4. Delhi 596 

5. Goa 67 

6. Gujarat 1038 

7. Haryana 794 

8. Himachal Pradesh 147 

9. Jharkhand 365 . 
10. Karnataka 1120 

11. Kerala 1308 

12. Madhya Pradesh 658 

13. Maharashtra 2745 

14. North Eastem Region 203 

16. Orissa 824 

16. Punjab 1133 

17. Rajasthan 510 

18.' Tamil Nadu 1347 

19. Uttar Pradesh 1669 

20. Uttaranchal 234 

21. west Bengal 1650 

Total 18796 
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StIIIemM, n 
~I t:IIMNI untiw MICIitJn 1411 tJI'lhtJ 

Act .. on 31.03.2007 

SI.No. Name of Region c.... Pending 

1. Andhra Pradesh 809 

2. Bihar 272 

3. Chhattisgarh 103 

4. Delhi 781 

5. Goa o' 97 

6. Gujarat 962 

7. Haryana 313 

8. Himachal PradMh 18 

9. Jhari<hand 241 

10. Kamatalea 551 

11. Kerala 23 

12. Mad,~ya Pradesh 193 

13. Maharashtra 2581 

14. North Eastem Region 72 

15. OrilSa 354 

16. Punjab 1200 

17. Rajasthan 231 

18. Tamil Nadu 63 

19. Unar Pradesh 588 

20. Utt&ranchal 8 

21. West Bengal 294 

Total 9720 

{Eng/i6h/ 

Crlterta for Flatlon of RetINmenI ...., 
" 

2432. 'SHRI HARIBHAU RATHOD: Wit the Mlnleter 
of LABOUR AND EMPLOYMENT be pleM8d to state: 

(a) the crtIeria fiad for fixing the pay of workers on 
retirement under the Employees Pension Scheme, 1995; 

(b) whether under the said criteria the emolu~nts 
drawn by the employ .. s il not conaidered leading to a 
big loll to the said emploY .. I; 

(c) If 10, the details thereof; 

(d) whether there il any propolal to change the said 
criteria to Improve the living condition of the laid 
employeel; and 

(e) If 10, the details thereof and the time by which 
It il likely to be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND ''EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) For fixing monthly member pension, 
average of the pay for lalt 12 months on which 
contribution towards pension fund is paid or payable " 
taken Into account. 

(b) No, Sir. 

(c) to <e) Does not arise. 

Rehabilitation and Haith Insurance 
for Textile Workers 

2433. SHRI K.S. RAO: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the Government has received any 
recommendationl regarding rehabilitation and health 
inaurance of textile workers; 

(b) if 10, the details thereof and the steps taken to 
operationalise these recommendations; 

(c) whether the Govemment proposes to change the 
eligibility criteria for the said scheme by removing the 
unrealilllic and anti-worker provisions; and 

(d) if 80, the details thereof and the time by which 
It Is likely, to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes, 
Sir. The Government ha. received the following 
~ndatione:-
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(A) In reepect of rehebiUtadon of Tutilu worIriIr8 

(i+ Aemoval of ceiling on the wages under Textile 
Workers' Aehabilltation Fund Scheme (TWRFS); 
and 

(ii) Those workers of public and cooperative sector 
textile mills how are not covered under aoclal 
security provisions, should also be covered under 
TWAFS. 

The Government has found that the removal of the 
. criteria of a wage ceiling without adequate budgetary 
support will prove counter-productive to the targeted 
section of text~es workere. As regarcll be coverage of 
the. workers of public and cooperative sector textile mills 
which are not covered under social aecurity provl8lona 
thase are the responsibility of the concerned State 
Governments. 

(8) In ,..pact of h .. nh In.urence of textile wo ....... 

(iii) To increase the ceiling of As. 15,0001- per family 
under Health Insurance Scheme to the I ... t 
As. 1,50,000/- per annum per family under 
general medical facilities. 

(iv) The areas of critical care like cancer bye-pasa 
surgery, brain surgery ete. should al80 be 
brought within the ambit of the Scheme. The 
ceiUng of propoHd Re. 1,50,000/- per annum 
should not, however, apply In such cuea. 

The Hendloom Weavers' Comprehensive Welfare 
Scheme with the cornponenbI of Health Insurance Scheme 
and the Mahatma Gandhi Bunker 8Ima Vojana has been 
approved by the Government It. The .. epa taken to 
ope rationalize the recommendations and enhanc6 the 
benefits, as far as poaalble, are 88 under:-

SloNe. Eartier Benefits BeneIIII from 
01.10.2007 

(i) Natural Death RI. 50,0001- AI. 80,0001-

(ii) Accidental Death RL 80,0001- RL 1,5G,OOOI-

(iii) Total Disability As. 50,000/· As. 1 $,0001-

(Iv) Partial DisIbIIity As. 25.0001· AI. 75,0001-

If the critical lllnees benefita are Included in the 
scheme with existing benefits, then the amount of premium 

will have to be enhanced by As. 4/- per thousand (i.s. 
about Rs. 400/- per Rs. one lakh) which consequent will 
result In raising the pr.mium substantially from the current 
ratea and thus additional burden on the weavers. 

(c) and (d) No change is propos8d in Textile Workers' 
Aehabllltatlon Fund Scheme (TWRFS) In the eliglblHty 
criteria are neither unrealistic nor anti-worker. 

The eHgibHIty criteria of the Health Insurance Scheme 
is under implementation and has been revised 88 part of 
the Welfare Scheme for workers in the sector. The details 
are as follows:-

(I) During the 10th Five Year Plan only handloom 
weavers were eligible for the benefit of Health 
InsulW1Ce Scheme (HIS). However, during the 
11th Plan the scope of the scheme has been 
enhanced to cover anellary handlooms workers ,. . 
also I.s. like those engaged In warping, winding. 
dyeing, prihting, finishing, sizing. Jhaia making, 
Jacquard cutting etc. in addition to the other 
handloom weavers. 

(II) The scheme shall give health benefits to. 
handloom weavers & the ancillary weavers and/ 
their families of four including apouee and two' 
children. 

(IIi) A substantial part of the funds has been 
allocated to cover the weavers of North Eastern 
Region in both the schemes i.s. Health Insurance 
Scheme & Mahatma Gandhi Bunker Bima 
V..,a. 

(Iv) Special attantion Is being paid to enaure that 
eligible women and Sc/ST and OBC's so get 
the benefit of theae schemes. 

(v) The scheme will cover the weaver upto the age 
of 80 years. 

(vi) The weave,. belonging to the State Handloom 
Oevelopment Corporationsl ApexiP rimary 
Handloom Weavers' Cooperative Societies will 
be covered under the Scheme. Weavers outside 
co-operattveeoan aIM» be ccwered· under the 
scheme on a certificate from the State 
DiftlCtOrate of Handlooma that they are fulfilling 
the eligibility condition. 
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/Trsnsllltion/ 

Training of C)ffIcer. Abroad 

2434. SHRI BAPU HARt CHAURE: 
SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
SHRI SANJAV DHOTRE: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the National Information Centre (NIC) 
has any policy in regard to sending Indian Officers abroad 
for training; 

(b) if so, the details thereof; 

(c) whether middle level officers are also being sent 
abroad for the said purpose; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) National Informatics 
Centre (NIC) is providing backbone e-govemance network 
(NICNET) and technical support to the Central 
Government Departments, States, UTs and District 
Administrations in the country for Intemet, e-mail, file 
transfer, database development, e-govemance applications 
development, office automation, capacity building, 
consultancy, hosting and databases access. For providing 
above service, NIC technical personnel needs to keep 
pace with the fast developments in IT in various 
specialized areas such as Cyber security, data 
communication, data storage, video conterencing ·etc. 
Accordingly NIC nominates Its officers at various levels 
for training abroad in the apecialized areas of relevance 
to NIC's priorities and futuristic technologies offered by 
various Intemational Agencies. 

(c) Ves, Sir. 

(d) The middla lavel officers sent abroad for training 
during the last one year is given at enclosed Statement. 

(e) Does not arlae. 

Dtlt8i1s of MbtfAr L~VtII 0ffIctHs of NIC 017 rrsining Abf08d 

Si.No. Name of the Designation Place of Place of Visit Purpose 
Officer and Posting and period of 

E. Code visit 

2 3 4 5 6 

1. Sm!. Seema ScIentIIt-D New Delli Pittsburg, To attend the Training Programme al 
Khanna (4051) U.S.A. Carnegie Malon UnIvtrIity, USA for MasteII 

(09.07.06 to . Trainers under Information Security 
26.07.06) Education and Awarene.. (ISEA) PIOject 

2. Shri Shyam Scienlisl-D New Delhi Singapolll To attend two weeks tI1ining programme 
Sunder (4283) (24.07.06 10 on Enterprise eta.. storage syatema at 

04.08.06) Mis Hitachi Data Systems, Singapolll 

3. Shri AniI Sclentisl-C New Delhi Singapora -do-
. 'thore (4641) 

Pi'c 
.ram Scientiat-D New Delhi Singapore To attend Singapore Cooperation Training 

2437. S, (22.08.i)6 to Awald-lnIormation Technology Management 
CONSUMER " 
DISTRIBUTION) 04.09.06) 
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5. 

6. 

7. 

8. 

9. 

10. 

2 

Shri Rajesh 
Mishra (3669) 

Shri Anil Kumar 
Jha (4571) 

Shri T. Pechimuthu 
(4623) 

Smt. Seema Khanna 
(4051) 

Shri Anil 
Choudhury 
(4047) 

Shri Dayanand 
Saha (4287) 
Shri K.P. Sharan 
(0889) 
Shri J.L. Ravindran 
(3778) 

3 4 

Scientilt·D New Delhi 

Scientist·C New Delhi 

ScientiatoC New Delhi 

Scientist·D New DeIhl 

Scientist·D New DeIhl 

Scientllt·D New Delhi 

Scientiat·D 

Scientiat·D 

/English} 

Ben on Recruitment In T.lecom Depertment 

2435. SHRI RUPCHAND MURMU: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a; whether the Govemment has imposed a ban of 
fresh recruitment in the Telecom Department; 

(b) if so. the details thereof and the reaaona therefor; 

(c) the number of posta lying vacant and lince when 
these posts are lying vacant, Circle-wise; and 

(d) the time by which the vacant posts are Ukely to 
be filled up? 

5 

PittIburgh, 
(02.10.06 to 
18.10.06) 

Sydney and 
Singapore 
(09.10.06 to 
17.10.06) 

Callfomia, 
USA 
(18.11.06 to 
25.11.06) 

Japan 
(19.08.07 to 
01.09.07) 

Aethra, Italy 
(28.11.2007 to 
02.12.20(7) 

8 

To attend the Training Programme at 
Camegle Menon Tllilllf'l under Infonnatlon 
Security Education and Awarenesa (ISEA) 
Project 

-do-

To attend IBM technical training and visit 
to a miuIon crttical APP 

To attend programme on deployment 
of Anti·ViM and AntI Spamming technIqueI 

To attend COIII1I on "Emergency Network 
Implementation Technology organized by 
JTEC 

To participate in. the Training COUIII on 
the empanelled systems 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. 

(c) and (d) Telecom services are provided by two 
PSUs under DoT, namely Bharat Sanchar Nigam Limited 
(BSNL) and Mahangar Telephone Nigam Umlted (MTNL). 
These PSUa h.,. their own policies on fresh recruitment. 

Approval of the 0 ...... 1 Budget of SacIetI .. 

2436. SHRI PRABHUNATH SINGH: 
SHRI RAGHUNATH JHA: 

Will the Minister of AGRICULTURE bP 
state: 

(a) whether the Kendriya Bhande 
aocieties registered under Multi-State C 

,. 
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Act, 2002 failed to get ~heir annual budget approved by 
their general bodies In contravention of the rulH under 
the said Act making such approval mandatory; 

(b) if so, the details thereof and the reasons therefor 
alongwith the action proposed to be taken against the 
management of such societies; 

(c) whether the Govemment has made for propoaes 
to make any exception to the said rule by authorlalng 
the Board of DlrectoralExecutive Committee to approve 
the budget; and 

(d) If so, the details thereof? 

THE MINISTER oF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) As per the provision of sub-section (1) (g) of 
section 3~ of the Multi State C00P.8rative Societies 
(MSCS) ,Act, 2002, the Board of every Multi-State 
Cooperative Society shall within six months after the close 
of the cooperative year, call the Annual General Body 
meeting to approve, inter-alia the Annual Budget of the 
S~iety. As reported by the Kendrlya Bhandar, the Annual 
BUdgets of the Kendriya Bhandar have not been approved· 
by their General Body, since 2002-03 and onwards owing 
to the provision of bye-law No. 22(r) of Kendrlya Bhandar 
which provides that Board shall exercise the powera to 
approve the Annual and Supplementary Budget of the 
society. However, Kendriya Bhandar has informed that 
the Annual Report, Audited Report and Audited Statement 
of Accounts of Kendrya Bhandar have been approved by 
the their General Body since 2002-03. It has been further 
reported that the annual budget of Kendrlya Bhandar for 
the year 2008-09 will be placed for consideration/approval 
of its general body during May, 2008 as decided In its 
annual general body meeting held on 30.9.2007. All the 
Multi-state co-operative societies including Kendrlya 
Bhandar have been advised to strictly comply with the 
provisions of section 39(1) (g) of the MSCS Act, 2002. 

(c) No, Sir. 

(d) Does not arise. 

Production of Ethllnol from Sug.cane 

2437. SHRI K.S. RAO: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the estimated demand and production of Ethanol 
during the next three y'eara; 

(b) whether the Govemment has Initiated stape to 
make changee in Suga"*,e Control Orders, 1955 to allow 
production of Ethanol directly from Sugarcane; and 

•• 
(c) if so, the details thereof and the time by which 

It Is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The estimated demand of ethanol during the 
next three sugar seasons (October-September), 
considering 5% ethanol blending during 2007-08 and 10% 
from 1.10.2008, will be about 3.0 million kilo litres. 

Production of ethanol in India is basically from the 
molasses produced from sugarcane. Therefore, production 
of ethanol Is dependent on production and crushing of 
sugarcan~. As per the available estimates for production 
of sugarcane during 2007-08 at 345.6 million tons, 
production of rectified epiritlaicohoVethanol by the augar 
industry from molasses may be estimated at 2.6 million 
kilo litrea. 

(b) and (c) The Govemment has approval to allow 
sugar factories to produce ethanol directly from augarcane 
juice. Accordingly, the Sugarcane (Control) Order, 1966 
Is being amended and the process is likely to be 
completed within three months. 

Strike In BSNL 

2438. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the employees of Bharat Sanchar Nigam 
Umlted (BSNL) and observed one day strike In July, 2007; 

(b) If 80, the details thereof; 

(c) the detaIIa of the objectives and demands of the 
employ ... ; , ,. 

(d) whether the Government has made any 
announcement or has taken any action in this regard; 
and 
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(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a> Yes, Sir. 

(b) The Joint Forum of Sharat Sanchar Nigam Umlted 
Unions and Associations of non-Executives and Executives 
had given one day strike notice on 11th July, 2007. 

(c) The Joint Forum had given strike call against the 
non-issue of Purchase Order for 45.5 Million GSM lines 
(2G+3G) for Bharat Sanchar Nigam Umited. 

(d) and (e> As per the negotiations with the joint 
Forum, the modalities for purchase orders for GSM lines 
(2G+3G) were finalized and the advance purchase orders 
were issued. 

Labour Courts and Tribunals 

2439. SHRI JIVABHAI A. PATEL: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Win the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the number of Labour Courts and Tribunals 
functioning in the country as on date, State-wise; 

(b) whether a large number of 01888 are pending In 
courts for more than ten years as on date; 

(c) if so, the details thereof, State-wise and Court-
wise; 

(d) the steps taken by the Government for speedy 
disposed of said cases; and 

(e> the extent of success achieved by the Govemment 
through the steps taken? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (0) As per the Industrial Dieputes 
Act, 1947 an Appropriate Government can set up Labour 
Courts and Industrial Tribunals for resoludon of Industrial 
Disputes. In respect of Industrial Disputes arising in the 
Central Sphere, Central Govemment is the appropriate 
Government for setting up the Central Government 
Industrial Tribunal-cum-Labour Courts (CGIT -cum-Lea). 
The details of State Labour Courts in all the States are 

not centrally maintained. There are 22 CGIT -cum-Labour 
Coul1ll In different parts of the country. The d8taIIl of 
number of cases panelng ",r more than ten years In 
respective CGITI-cum-Labour Courts are given In the 
enclosed Statement. 

(d) and (e) Five new CGITs have been set up during 
X Five Year Plan, thereby, increasing the number of CGITs 
from 17 to 22. A new plan scheme of 'Holding of Lok 
Adalat as' an altematlve Grievance Redreaul Mechanism' 
has aI80 been introduced during X Five Y~r Plan. The 
steps taken by the Govemment has resulted in diapoaal 
of more number of C8888. At the same time, there has 
been increase in awareness among workers with respect 
to their rights. 

SI.No. Name of CGIT-cun-l.C 

2 

1. Mumbal I 

2. Mumbal 1/ 

3. Dhanbad I 

4. Dhanbad II 

5. Aaan801 

6. Koikata 

7. Chandigalh I 

8. New Delhi I 

9. Kanpur 

10. Jabalpur 

11. Chennal 

12. Bangalore 

13. Hyderbaad 

14. Nagpur 

15. Bhubneshwar 

16. Lucknow 

17. Jaipur 

Pendency for men filii 10 )'8111 

C .. ' 

3 

9 

3 

580 

48 

78 

24 

738 

99 

13 

488 

0 

12 

0 

0 

0 

0 

0 

Applications .. 

4 

4 

1 

o 
5 

9 

75 

97 

o 
2 

227 

o 

o 
o 
o 
o 
o 
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2 3 4 

18. New Deihl II o 
o 

o 
o 19. Guwahati 

20. Ernakulam o 
192 

o 
21. Ahmedabad 171 

22. Chandigarh II o o 
Total 2240 592 

·Cases: CUes are those that are referred under SectIon 10 of 
the Industrial Disputes Act 1947 to the CGIT-cum-Labour Courts 
for adjudication consequent upon the failure of concHlatioA made 
by the RLC(c)s or the ALC(c) •. 
··Appllcations: Applications are those that are filed by the workers 
dlrectJy under Section 33-A and 33-C of the Indultrlal Dilputea 
Act 1947 before the CGIT-cum-Labour Courts. 

12.00 hr •. 

PAPERS LAID ON THE TABLE 

{English} 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
I beg to lay on the Table-

(1 ) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:· 

(a) (i) Statement regarding Review by the 

(b) 

Government of the working of the Mishra 
Dhatu Nigam Limited, Hyderabad, for the year 
2006·2007. 

(ii) Annual Report of the Mishra Dhatu Nigam 
Limited, Hyderabad, for the year 2006-2007, 
along with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library. 588 No. LT 755512007] 

(i) Statement regarding Review by the 
Government of the working of the Garden 
Reach Shipbuilders and Engineers Limited, 
Kolkata, for the year 2006-2007. 

(ii) Annual Report of the Garden Reach 
Shipbuilders and Engineers Limited, Kolkata, 

for the year 2006-2007, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. 588 No. LT 755612007] 

(c) (I) Statement ntgardlng Review by the Government 
of the wortdng of the Goa Shipyard Lhnlted, Goa, 
for the year 2006·2007. 

(ii) Annual Report of the Goa Shipyard Limited, Goa, 
for the year 2006·2007, along with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library. 588 No. LT 7557/2007) 

(d) (i) Statement regarding Review by the Government 
of the working of the Mazagon Dock Limited, 
Murnbal, for the year 2008-2007. 

(Ii) Annual Report of the Mazagon Dock Limited, 
Mumbal, for the year 2006·2007. along with 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library. S88 No. LT 755812007] 

(e) (i) Review by the Government of the working of 
the Hlndustan Aeronautics Limited, 8&ngalore, 
for the year 2006-2007. 

(II) Annual Report of the Hindustan Aeronautics 
Limited, Bangalore, for the year 2006·2007, 
along with Audited Accounts and comments of 
the Comptroller and Auditor Generai thereon. 

[Placed In Library. 588 No. LT 755912007) 

(f) (i) Review by the Government of the working of 
the Bharat Dynamics limited, Hyderabad, for the 
year 2006-2007. 

(II) Annual Report of the Bharat DynamicS Limited, I 

Hyderabad, for the year 2006-2007, along with 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library. See No. LT 756012007) 

(2) A copy of the Cantonment Electoral Rules, 2007 • 
(Hindi and English versions) published in Notification 
No. S.R.O. 5(E) in Gazette of India dated the 218t 
August, 2007 under sub-section (3) of Section 31 
of the Cantonments Act, 2006. 
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(3) Statement (Hindi and English versions) showing 
reasons for delay In laytng the papers mentioned 
at (2) above. 

[Placed in Library. S6fJ No. LT 756112007] 

(4) A copy of the Annual Administrative Report (Hindi 
and English versions) of the Cantonment Boards 
for the year 2007-2008. 

(5) (i) 

(ii) 

[Placed in Library. SH No. LT 756212007] 

A copy of the Annual Report (Hindi and 
English versions) of the Aeronautical 
Development Agency, Bangalore, for the year 
2006-2007, along with Audited Accounts. 

Statement regarding review (Hindi and English 
versions) by the Govemment of the working 
of the Aeronautical Development Agency, 
Bangalore, for the year 2006-2007. 

[Placed in Library. SH No. LT 756312007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): On beha" of 
Shri Shankersinh Vaghela, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) 

(ii) 

Review by the Govemment of the working of 
the National Handloom Development 
Corporation Limited, Lucknow, for the year 
2006-2007. 

Annual Report of the National Handloom 
Development Corporation Limited, Lucknow, 
for the year 2006-2007, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. 5H No. LT 756412007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIOUE): On beha" of Prof. 
Saif-ud-din Soz, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1)' of section 
619A of the Companies Act, 1958:-

(I) 

(II) 

Statement regarding review by the Govemment 
of the working of the Water and Power 
Consultancy Services (India) limited, New 
Delhi, for the year 2006-2007. 

Annual Report of the Water and Power 
Consultancy Services (India) Limited. New 
Delhi, for the year 2006-2007, along witt. 
Audited Accounts and comments of the 
ComptroUer and Auditor General thereon. 

[Placed in Library. SH No. LT 756512007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIOUE): On beha" of Shrl 
Oscar Femandes, I beg to lay on the Table-

(1) A copy of the Statement (Hindi and English versions) 
on Convention No. 187 and Recommendation No. 
197 concemlng the Promotional Framework for 
Occupational Safety and Health adopted by the 
Intematlonal Labour Conference at its 95th session 
held in Geneva, in June, 2008. 

(2) 

[Placed in Library. SH No. LT 756612007] 

(i) A copy of the Annual Report (Hindi and 
English veralorl8) of the National Inltructional 
Media InItltute, Chennal, for the year 2006-
2007, along with Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) hy the Govemment of the 
working of the National Instruclloll"'; r.~"'-1!", 

Institute, Chennal, for the year 2UC6-2007 

[Placed in Library. SH No. LT 756712007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Telecom Regulatory 
Authority of India, New Delhi, for the year 
2006-2007, along with Audited Accounts. 
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(U) A copy of the Review (HIndi and Englah 
vel"llOna) by the Govemment of the working 
of the Telecom Regulatory Authority of India, 
New Deihl, for the year 2008-2007. 

[Placed in Ubrary. SH No. LT 756812007] 

(2) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the ITI Limited and 
the Department of Telecommunications, Ministry of 
Communication and Information Technology for the 
year 2007-2008. 

[Placed In Library. SH ~o. LT 756912007] 

(3) . A copy each of the following papers (Hindi and 
English veraiona) under sub-aection (1) of section 
619A of the Companies Act, 1956:-

(4) 

(5) 

(i) Review by the Govemment of the working of 
the ITI Limited, Bangalore, for the year 2006-
2007. 

(II) Annual Report of the ITI limited, BangaJore, 
for the year 2006-2007, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. StItJ No. L T 757012007] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Centre for 
Development of Advanced Computing, Pune, 
for the year 2006-2007, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Centre for Development of Advanced 
Computing, Pune, for the year 2006-2007. 

[Placed in Library. StItJ No. LT 757112007] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Society for Applied 
Microwave Electronics Engineering and 
Research (SAMEER), Mumbai, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Society for Applied Microwave 

(6) 

(7) 

(8) 

(9) 

Electronics Engineering and Research 
(SAMEER), Murnbai, for the year 2006-2007. 

[Placed In Library. S. No. LT 751212007) 

(i) A copy of the Annual Report (Hindi and 
Englilh versions) of the DOEACC Society, 
New Delhi, for the year 2006-2007. along with 
Audited Accounta. 

(iI) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the DOEACC Society, New Delhi, for the 
year 2006-2007. 

[Placed in Library. StHI No. LT 757312007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Materials 
for Electronics Technology (C-MET), Pune, for 
the year 2006-2007, along with Audited 
Accounts. 

(II) A copy of the Review (Hindi and English 
V8l"1lona) by the Government of the working 
of the Centre for Materials for Electronics 
Technology (C-MET), Pune, for the year 
2006-2007. 

[Placed in Library. S. No. LT 757412007] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Software Technology 
Parks of India, New Delhi, for the year 2006-
2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Software Technology Parks of India, 
New Delhi. for the year 2006-2007. 

[Placed in Library. S8tI No. LT 757512007) 

(i) A copy of the Annual Report (Hindi and 
Englleh versions) of the ERNET India, New 
Deihl, for the year 2006-2007, along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the ERNET India, New Delhi, for the year 
2006-2007. 

[Placed in Library. SstJ No. LT 757612007] 
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THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): On behalf of 
Shri Kantilal Shuria, I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Agricultural 
Co-operative Marketing Federation of India 
Limited, New Delhi, for the year 2006-2007, 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Agricultural Co-operative 
Marketing Federation of India Limited, New 
Delhi, for the year 2006-2007. 

[Placed in Library. StHJ No. LT 757712007] 

(2) A copy of the Notification No. G.S.R. No. 505(E) 
(Hindi and English versions) in Gazette of India 
dated the 25th July, 2007 specifying the machines 
mentioned therein as dangeroua machine, issued 
under section 3 of the Dangerous Machines 
(Regulation) Act, 1983. 

(3) A copy of the Dangerous Machines (Regulation) 
Rules, 2007 (Hindi and English versions) published 
in Notification No. G.S.A. 506(E) in Gazette of India 
dated the 25th July, 2007 under sub-section (2) of 
section 36 of the Dangerous Machines (Regutation) 
Act, 1983. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) and (3) above. 

(5) 

[Placed in Library. StHI No. LT 757812007] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Protection of Plant 
Varieties and Fanners' Righta Authority, New 
Delhi, for the year 2006-2007. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Protection of Plant Varletl.. and 
FarmerS' Rights Authority, New Delhi, for the 
year 2006-2007. 

[Placed in Library. StHI No. LT 757912007] 

(6) A copy of the Fruita and VegetabIee Grading and 
Marking (Amendment) Rules, 2007 (Hindi and 
Englllh venlicn) publlahed In NotIfication No. G.S.R. 
171 In weekly Gazette of India dated the 12th 
August, 2007, under sub-section (3) of section (3) 
of the Agricultural Produce (Grading and Markeing) 
Act, 1937. 

(Placed in Library. StHJ No. LT 758012007] 

(7) A copy each of the follOWing papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(8) 

(9) 

(i) Review by the Government of the working of 
the Karnataka Cashew Development 
Corporation limited, Mangalore, for the year 
2006-2007. 

(Ii) Annual Report of the Kern.aka Cashew 
Development Corporation Limited, Mangalore, 
for the year 2008-2007, along with the Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library. StHJ No. LT 758112007] 

(I) A copy of the Annual' Report (Hindi and 
English versions) of the National Institute of 
Agricultural Extension Management, 
Hyderabad, for the Yf!ar 2006-2007. 

(il) A copy of the Annual A.ccounts (Hindi and 
English versions) of the National Institute of 
Agricultural Extension Management, 
Hyderabad, for the year 2006-2007, together 
with audit report thereon. 

(Iii) A copy of the Review (Hindi and English 
. versions) by the Government of the working 
of the National Institute of Agricultural 
Extension Management, Hyderabad, for the 
year 2006-2007. 

(Placed In Library. StHJ No. LT 758212007] 

(I) A oopy of the Annual Report (Hindi and 
English versional of the Indian Society of 
Agricultural EconomiCS, Mumbai, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
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(10} 

of .the Indian Society of Agricultural 
Economics, Mumbai, for the year 2006-2007. 

[Placed in Library. StHI No. LT 758312007] 

(i). A copy of the Annual Report (Hindi and 
English versions) of the Indian Society of 
Agricultural Statistics, New Delhi, for the year 
2006-2007, along with Audited Accounts.' 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wortdng 
of the Indian Society of Agricultural Statistics, 
New Deihl, for the year 2006-2007. 

(Placed in Library. StHI No. LT 758412007] 

(11 ) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of Section 
619A of the Companies Act, 1966:-

(a) 

(b) 

(i) Review by the Govemment of the working of 
the State Farms Corporation of India limited, 
New Delhi, for the year 2006-2007. 

(ii) Annual Report of the State Farms Corporation 
of India limited, New Delhi, for the year 2006-
2007, along with Audited Accounts and 
CQmments of the Comptroller and Auditor 
General thereon. 

(Placed in LIbrary. StHI No. LT 758512007] 

(i) Review by the Government of the wortdng of 
the National Seeds Corporation of India 
Limited, New Deihl, for the year 2006-2007. 

(ii) Annual Report of the National Seeds 
Corporation of India Limited, New Deihl, for 
the year :!006-2007, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library. StHI No. LT 758612007] 

{Tf8f7$/6/ionJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): Sir, I beg 
to lay on the Table-

., 

(1) A copy each of the following Notifications (Hindi 
and English veralons) under section 39 of the 
Bureau of Indian Standards Act, 1986:-

(i) The Bureau of Indian Standards (AdviSOry 
Committees) Amendment Regulation, 2007, 
published in Notification No. G.S.A. 690(E) in 
Gazette of India dated the 1st November, 
2007. 

(Ii) The Bureau of Indian Standards (Recruitment 
to Scientific Cadre) Amendment Regulations, 
2007, published In Notification No. G.S.R. 
718(E) in Gazette of India dated the 15th 
November, 2007. 

(iii) The Bureau of Indian Standards (Certification) 
Amendment Regulations, 2007, published in 
Notification No. G.S.A. 571(E) in Gazette of 
India dated the 6th September, 2007. 

[Placed in LIbrary. StHI No. LT 758712007] 

(2) A copy each of the following NotHications (Hindi 
and English versions) under section 50 of the 
National Dairy Development Board Act, 1987:-

(i) The National Dairy Development Board 
Workmen (Appointment, Pay and Allowances) 
(Amendment) Regulations, 2007 published in 
Notification No. DEL: NDDB in Gazette of 
India dated the 24th April, 2007. 

(Ii) The National Dairy Development Board 
Officers (Appointment, Pay and Allowances) 
(Amendment) Regulations, 2007 published in 
Notification No. DEL: NDDB in Gazette of 
India dated the 24th April, 2007. 

(JiI) The National Dairy Development Board 
Officers (Administration of Fund, Accounts and 
Budget) (Amendment) Regulations, 2007 
publiahed in Notification No. DEL: NDDB in 
Gazette of India dated the 5th September, 
2007. 

[Placed in Ubrary. SH No. LT 758812007] 

/Engli6hJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): I beg to lay on 
the Table-
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(1 ) 

(2) 

(3) 

(i) A copy of the Annual R8J)9rt (Hindi and 
English versione) of the Wool and Woollens 
Export Promotion Council, New Deihl, for the 
year 2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the \:"rklnq 
ot the Wool and Woollens Export Promotion 
Council, New Delhi, tor the year 2006-2007. 

[Placed in Library. Sse No. LT 758912007] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Central Wool 
Development Board, Jodhpur, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy ot the Review (Hindi and English 
versions) by the Government of the working 
of the Central Wool Development Board, 
Jodhpur, for the year 2006-2007. 

[Placed in Library. SH No. LT 759012007] 

(i) A copy of the Annual Report (Hindi and 
English versions) ot the Indian Jute Industries 
Research Association, Koikata, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
ot the Indian Jute Industries Research 
Association, Kolkata, tor the year 2005-2006. 

(4) Statement (Hindi and English versions) showing 
reasons tor delay in laying the papers mentioned 
at (3) above. 

[Placed In Library. StHJ No. LT 769112007] 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Bombay Textile 
Research Association, Mumbai, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
ot the Bombay Textile Research As8ocIation, 
Mumbai, for the year 2006-2007. 

[Placed in Ubrary. S. No. LT 759212007] 

(6) 

(7) 

(8) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the South India Textile 
Research AssOCiation, Colmbatore, for the 
year 2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the South India Textile Research 
ASSOCiation, Coimbatore, for the year 
2006-2007. 

(Placed In Ubrary. SH No. LT 759312007] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Textiles Committee, 
Mumbal, tor the year 2006-2007, along with 
Auclted Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
ot the Textllee Committee, Mumbai, tor the 
year 2006-2007. 

[Placed in Library. SH No. LT 759412007] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Apparel Export 
Promotion Council, New Deihl, for the year 
2006-2007, along with Audited Accounts. 

(iI) A copy of the Review -(Hindi and English 
versions) by the Govemment of the working 
ot the Apparel Export Promotion Council, New 
Delhi, for the year 2006-2007. 

[Placed in Library. Stili No. LT 759512007] 

(9) (i) A copy of the Annual Report (Hindi and 
English versions) of the Powerloom 
Development and Export Promotion Council, 
Mumbai, for the year 2006-2007, along with 
Audited Accounts. 

(Ii) A copy ot the Review (Hindi and English 
versions) by the Govemment of the working 
of the Powerloom Devetopment and Export 
Promotion Council, Mumbai, for the year 
2006-2007. 

[Placed in Library. SH No. LT 759612007] 

(10) (I) A copy of the Annual Report (Hindi and 
English versions) of the Cotton Textiles Export 
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Promotion Council of India, Mumbal, for the 
year 200&-2007, along wfth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
vereions) by the Goverrvnent of the working 
of the Cotton TextUes Export Promotion 
Council of , .. , Mumbai, for the year 2006-
2007. 

[Placed in Library. SH No. LT 759712007] 

(11) A copy of 1M Central Silk Board (Amendment) 
R __ , 2007 (Hindi end English vereionl) published 
in t ... clllion No. G.S.R. 632(E) in Gazette of India 
dilled the 2 ... September, 2007 under sub-section 
(3) til Section 13 of the Central Silk Board Act, 
1841. 

[Placed in Library. SH No. LT 759812007] 

(12) A copy each of the following papers (Hindi and 
English vereions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) RevIew by the Govemment of the working of 
the Jute Corporation of India limited, Kolkats, 
for the ye., 2008-2007. 

(ii) Annual Report of the Jute Corporation of india 
limited, Kolkata, for the year 2006-2007, 
atong with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library. SH No. LT 759912007] 

(13) (i) A copy of the Annual Report (Hindi and 
EngIiah versions) of the National Centre for 
Jute DlveraHicatlon, Kolkata, for the year 
2005·2006, along with Audited Accounts. 

(ii) A copy of the. Review (Hindi and English 
verlions) by the Govemment of the working 
of the National Centre for Jute Diversification, 
KoIkata, for the year 2005-2006. 

(1.) S ...... t (Hindi and Engtlsh versions) showing 
,...,. for d*f In t.ytng the pepere mentioned 
at (13) lIbove. 

{Placed in Library. SH No. LT 760012007) 

(15) (I) A copy of the Annual Report (Hindi and 

(16) 

Englfah versions) of the Wool Research 
Association, Thane, for the year 2006-2007, 
. along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
veralons) by the Government of the working 
of the Wool R .... rch A8aociatlon, Thane, for 
the year 2006·2007. 

(Placed in library. s.. No. LT 760112007) 

(I) A copy of the Annual Report (Hindi and 
English vereiona) of the Sardar VaIIabhbhal 
Patel Institute of Textile Management, 
Colmbatora, for the year 2006-2007, along 
with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
vareions) by the Government of the working 
of the Sardar Vallabhbhal Patel Institute of 
Textile Management, Colmbatora, for the year 
2006-2007. 

[Placed in Ubrary. SIItI No. L T 760212007) 

(17) (i) A copy of the Annual Report (Hindi and 
English versions) of the Northem India Textile 
Research Association, Ghaziabad, for the year 
2006-2007, along with Auclted Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the wortcIng 
of the Northern India Textile Res.arch 
Association, Ghazlabad, for the year 
2008-2007. 

[Placed in Library. SIItI No. L T 760312007] 

(18) . (i) A copy of the Annual Report (Hindi and 
English versions) of the Synthetic and Art Silk 
MIHs' Research AssocIation, Mumbal, for the 
year 2006-2007, along wIIh Audited Accounts. 

(19) 

(II) A copy of the Review (Hindi and English 
vereions) by the Govemment of the working 
of the Synthettc and Art Silk Milia' Research 
Auociation, Mumbal, for the year 2006-2007. • 

[Placed in library. SH No. LT 760412007) 

(I) A copy of the Annual Report (Hindi and 
English ver&iona) of the Ahmedabad Textile 

,. 
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Industry's Research AslOCiation, Ahmedabad, 
for the year 2006-2007, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Ahmedabad Textile Industry's Research 
ASSOCiation, Ahmedabad, for the year 2006-
2007. 

[Placed In Library. SH No. LT 760512007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE· MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): On behalf of Shrl Jay 
Prakash Narayan Yadav, I beg to lay on the Table-

(1 ) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(i) Review by the Govemment of the worklng of 
the Andhra Pradesh State Irrigation 
Development Corporation limited, Hyderabad, 
for the year 2003-2004. 

(ii) Annual Report of the Andhra Pradesh State 
Irrigation Development Corporation limited, 
Hyderabad, for the year 2003-2004, along with 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English vellions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

• [Placed in Library. StHI No. LT 760612007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): On behalf of 
Dr. Akhilesh Prasad Singh, I beg to lay on the Table-

( 1 ) ~ copy each of the following Notifications (Hindi 
and English versions) under sub-eectlon (3) of 
section 9 of the Sugar Development Fund Act, 
1982:-

(i) The Sugar Development Fund (Third 
Amendment) Rules, 2007 published in 

(2) 

Notification No. G.S.R. 699(E) In Gazette of 
India dated the 8th November, 2007. 

(1/) The Sugar Development Fund (Second 
Amendment) Rules, 2007 published in 
Nottfication No. G.S.R. 897(E) in Gazette of 
India dated the 7th November, 2007. 

[Placed in Library. StHI No. LT 760712007] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Central Warehousing 
Corporation, New DeIhl, for the year 2006-
2007, along with Audited Accounts. 

(II) A copy of the Review (HIndi and english 
versions) by the Govemment of the working 
of the Central Warehousing Corporation, New 
Delhi, for the year 2006-2007. 

[Placed In library. SH No. LT 760812007] 

12.01 ..... 

MESSAGES FROM RAJYA SABHA 

{Engli6hJ 

SECRETARY-GENERAL: Sir, I have to report the 
following three messages received from the Secretary 
General of RBiya Sabha:-

(I) "In accordance with the provisions of sub-rule 
(6) of rule .186 of the Rules of Procedure and 
Conduct of Business In the Rajya Sabha, I am 
directed to retum herewith the Appropriation (No. 
4) Bill, 2007, which was passed by the Lok 
Sebha at Its sitting held on the 21th November, 
2007 and transmitted to the RBiya Sabha for Its 
recommendations and to state that this House 
has no recommendations to make to the Lok 
Sabha In regard to the said BIII.-

(1/) "In accordance with the provisions of sub-rule 
(6) of rule 186 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am 
directed to retum herewith the Appropriation (No. 
S) Bill, 2007, which was pass~ by the Lok 
Sabha at Ita sitting held on the 29th November, 
2007 and transmitted to the RBiya Sabha for its 
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recommendations and to state that this House 
has no recommendations to make to the Lok 
Sabha in regard to the said Bill." 

(iii) "In accordance with the provisions of sub-rule 
(6) of rule 186 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am 
directed to return herewith the Appropriation 
(Railways) No.4 Bill, 2007, which was passed 
by the Lok Sabha at its sitting held on the 29th 
November, 2007 and transmitted to the Rajya 
Sabha for its recommendations and to state that 
this House has no recommendations to make to 
the Lok Sabha in regard to the said Bill.· 

COMMITTEE ON PUBLIC UNDERTAKINGS 

23rd Report 

/Eng/ish} 

SHRI RUPCHAND PAL (Hooghly): Sir, I beg to 
present a copy of the Twenty-third Report (Hindi and 
English versions) of the Committee on Public Undertakings 
on Action Taken by the Government on the 
recommendations contained in the 17th Report (14th Lok 
Sabha) on "GAIL (India) Limited-A Comprehensive 
Examination. " 

12.03"2 hr •. 

STANDING COMMITTEE ON LABOUR 

25th Report 

/English} 

SHRI SURAVARAM SUDHAKAR REDDY (NaJgonda): 
Sir, I beg to prasent a copy of the Twenty-fifth Report 
(Hindi and English versions) of the Standing Committee 
on Labour on "The Unorganized Sector Workers' SocIal 
Security Bill, 2007." 

12.04 tn. 

STANDING COMMITTEE ON URBAN 
DEVELOPMENT 

Statement. 

/Engllsh} 

SHRI SUDHANGSHU SEAL (Calcutta-North West): 
Sir, I beg to lay on the table a copy each (Hindi and 
English versions) of the following Statements:-

(1) Statement showing Action Taken by the 
Government on the recommendations contained 
in the 18th Report (14th Lok Sabha) of the 
Committee relating to the Action Taken by the 
Government on the recommendations contained 
in their 8th Report (14th Lok Sabha) on 'The 
Delhi Development Authority (DDA)'; 

(2) Statement showing Action Taken by the 
Government on the recommendations contained 
in the 18th Report (14th Lok Sabha) of the 
Committee relating to the Action Taken by the 
Government on the recommendations contained 
in their 14th Report (14th Lok Sabha) on 
'Demands for Grants (2006-2007) of the Ministry , 
of Urban Development'; and 

(3) Statement showing Action Taken by the 
Government on the recommendations contained 
in the 19th Report (14th Lok Sabha) of the 
Committee relating to the Action Taken by the 
Government on the recommendations contained 
in their 15th Rtoort (14th Lok Sabha) on 
'Demands for GrantJ (2006-2007) of the Ministry 
of Housing and Urban Poverty Alleviation'. 

12.05 hr •. 

COMMITTEE ON PETROLEUM AND 
NATURAL GAS 

10th, 11th and 13th Reports 

[English} 

SHRI N. JANARDHANA REDDY (Vasakhapatnam): Sir, 
I beg to lay on the Table a copy each (Hindi and English 
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versions) of the Statements of the Standing CommIttH 
on Petroleum and Natural Gas showing further action 
taken by the Government on the recommendations 
contained in Chapter I and Chapter V of the following 
Reports of the Cornmittee:-

(1) 10th Report (14th Lok Sabha) on Action Taken 
by the Government on the recommendations 
contained in the 6th Report (14th Lok Sabha) 
on 'Pricing of Petroleum Products'; 

(2) 11th Report (14th Lok Sabha) on Action Taken 
by the Govemment on the recommendations 
contained in the 7th Report (14th Lok Sabha) 
on 'Exploration of 011 and Natural Gas Including 
Coal Bed MettwIe'; and 

(3) 13th Report (14th Lok Sabha) on Action Taken 
by the Govemment on the recommendations 
contained in the 9th Report (14th Lok Sabha) 
on 'Demands for Grants (2001-07) of the Ministry 
of Petroleum & Natural Gas'. 

COMMITTEE ON EMPOWERMENT 
OF WOMEN 

14th Report 

[English} 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Sir, I beg 
to present the Fourteenth Report (Hindi and English 
versions) of the Committee on Empowerment of Women 
(2007-08) on the Action Taken by the Govemment on 
the recommendations contained in the Sixth Report of 
the Committee (Fourteenth Lok Sabha) on the subject 
'National Overseas Scholarship Scheme for Scheduled 
Caste Students for Higher Studies Abroad'. 

12.06 hrs. 

STATEMENTS BY MINISTERS 

(I) Status of Implamentatlon of the 
recommendatlonl contained In ~e 18th 
Report of Standing Committee on Consumer 
Affairs, Food and Public DI.trlbutlon 

[EngIiah} 

..,...,Ing to the o.,.rtment of Consumer 
Affairs, MInistry of Coneumer AffltlfI, FeM 
and Public DI.arlbutlon"' 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, I beg to " 

\ , 
lay on the statement on the status of implementation' of 

I 
recomm~ndation contained in the 19th Report of the 
Standing Committee on Food and {;onsumer Affairs and 
Public Distribution (Department of Consumer Affairs) In 
pursuance of direction 73A of the hon. ~aker, Lok 
Sabha Bulletin-Part " dated 1 st September, 2006. 

A statement indicating the Action Taken/status of all 
the recommendations contained in the 19th Report of the 
Standing Committee on Food, Consumer Affairs .... PlA* 
Distribution is annexed. It may be noted that the NIpOrt 
contains 29 recommendations. Theee ~ 
have been carefully examined by the Minilltry of Consc.mer 
Affairs, Food and Public Distribution (Department of 
Consumer Affairs). All the 29 recommendations have IIeen 
accepted and action taken thereon has been indicated. 

The Action Taken replies have been sent to the Lok 
Sabha on 28th July, 2007. 

12.0611. hfl. 

. (II) Statu. of Implementation of the 

[English} 

recommendations contained In the 
26th "eport of the Standing Committee .... 
Information Technology on Demand. tor 
o ... nta (2005-06) pertaining to the Department 
of POIta, MInistry of Communications and 
information Technology'" 

THE MINISTER OF STATE IN THE MINtSTAY OF 
COMMUNICATIONS AND INFORMATION TECfoWOlOGY 
(DR. SHAKEEL AHMAD): Sir, I beg. to lay a II, "pnt 
regarding the statuI .t Implem J '7 • •• et ... 
recommendations contained In the 21th ..... 01 .. 
Standing Committe. on Information Technology on 
Demands for Grants (2005-2006) pertaining to the 

"LaId on the Table and aIao placed In LInry. SM No. Lt 7IOIt.ZOO7 
""LaId on .,. Table and aI80 pt.c.d In Ltnry. s.. No. LT '7'I'IOfJIm 
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Department of Posts, Ministry of Communications and 
Information Technology. 

12.06' /2 hr •. 

(III) Status of Implementation of the 

/English} 

recommendations contained In the 
39th Report of the Standing Committee on 
Information Technology on Demands for 
Grants (2006-07) pertaining to the Department 
of Posts, Ministry of Communications and 
Information Technology· 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, I beg to lay a .statement 
regarding the status of implementation of the 
recommendations contained in the 39th Report of the 
Standing Committee on Information Te~hnology on 
Demands for Grants (2006-2007) pertaining to the 
Department of Posts, Ministry of Communications and 
Information Technology. 

12.06'1. hrs. 

(Iv) Status of Implementation of the 

/English} 

recommendations contained In the 4181 Report 
of Standing Committee on Information 
Technology on Demands for Grants (2CJ06.07) 
pertaining to the Department of Information 
Technology, Mlnlatry of Communi_tiona and 
Information Technology·· 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, I beg to lay a statement 
regarding the status of implemen'tation of the 
recommendations contained in the 41 st Report of the 
Standing Committee on Information Technology on 
Demands for Grants (2006-2007) pertaining to the 
Department of Information Technology, Ministry of 
Communications and Information Technology. 

'Laid on the Table and also placed in Ljbraly. S8tJ No. LT 761112007. 
"LaId on the Table and also placed In Ubrary. See No. LT 761212007. 

12.07 hrs. 

(v) Statua of Implementation of the 
recommendatlone contained In the 44th Report 
of Standing Committee on Information 
Technology on Oamand. for Grants 
(2007-08) pertlllning to 1M Department of 
Telecommunications, Ministry of 
Communications and In'ormatlon Technology· 

/EngIish} 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): Sir, I beg to lay a statement 
regarding the status of implementation of the 
recommendations contained In the 44th Report of the 
Standing Committee on Information Technology on 
Demands for Grants (2007-2008) pertaining to the 
Department of Telecommunications. Ministry of 
Communications and Information Technology. 

(vi) Status of Implementation of the 

/Eng/ish} 

recommendations conbllnad In the 45th Report 
of Standing Committee on Information 
Technology on Demands for Grants 
(2007-08) pertaining to the Department of 
Posts, Ministry of Communications and 
Information Technology·· 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, I beg to lay a statement 
regarding the status of implementation of the 
recommendations contained In the 45th Report of the 
Standing Committee on Information Technology on 
Demands for Grants (2007-2008) pertaining to the 
Department of Posts, Ministry of Communications and 
Infonnation Technology. 

• Laid on the Table and also placed In Library. Silil 

No. LT 761312007 

•• Laid on the Table and also placed in Library. Stili 

No. LT 761412007 
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12.08 hr •. 

(vII) Statu. of Implementation of the 

{English} 

recommendMlone contained In the 27th Report 
of Standing Commltt.. on Railway. on 
Demanda for Granta (2oo7-oe). pertaining to 
the Mlnlatry of Rallwaya* 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Sir, I beg to lay a statement 
on the status of implementation of the recommendations 
contained in the 27th Report of the Partlamentary Standing 
Committee on Railways in pursuance of DireCtIve 73·A of 
the hon. Speaker, Lok Sabha Issued vide Lok Sabha 
Bulletln·Part II, dated 1st September, 2004. • 

The 27th Report of the Committee on Demands for 
Grants 2007·2008 presented to the Lok Sabha on 
26.4.2007 contained 18 recommendations and Action 
Taken Notes thereon were fumished to the Committee 
on 25.10.2007 (English and Hindi versions). 

Statements showing details of all the 
recommendations contained in the report and 
implementation status thereof are enclosed. Since the 
statements are voluminous, I request that the same may 
be taken as read. 

... (Interruptlons) 

{English} 

MR. SPEAKER: We will now take up ttH! Calling 
Attention-Item No. 21. 

SHRI ARJUN SETHI (Bhadrak): Sir, I have given a 
notice on breach of privilege. . .. (Intsrruplions) 

MR. SPEAKER: I have received your notice of 
question of privilege of 1 at December, 2007 against Shri 
Ajay Maken, Minister of State in the Ministry of Urban 
Development for allegedly going to the Press against my 
observation made in the House on 29th November, 2007. 
This matter is under my consideration. 

SHRI ARJUN SETHI: Thank you, Sir. 

"Laid on the Table and alao placed In Library. SH No. LT 7615/ 
2007" 

11.01 tn. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Situation "alng out of violence during and after 
the recant demonstration by All Adl".al Studanta 
Association of Aa .. m (AASAA) on 24 November, 

2007 at Quwshetl and atepa taken by the 
Government In thla regard* 

[English} 

MR. SPEAKER: Now, we will take up Calling 
Attention-Item No. 21. 

May I make a request to the hon. Members? 

... (lnlsmJplion6) 

MR. SPEAKER: Please cooperate. Just walt. 

SHRI BASU DEB ACHARIA (Bankura): Sir, we have 
given a notice . ... (Intsnuptlons) 

MR. SPEAKER: This is a matter which was sought 
to be raised during the period after the Question Hour 
and large number of hon. Members had given notIcea. I 
felt it was an important matter because almost all sides 
of the Houae were agitated. I am thankful to the hon. 
Minister for responding to my request to convert It Into a 
Calfing Attention. I am thankful to him for his cooperation . 

... (Intsnuptlons) 

MR. SPEAKER: Mr. Ajoy Chakraborty, I have not yet 
called you. 

I win try to accommodate ell the hon. Members 88 

I have assured, who had given notices on that day, even 
few more. But I eamestly appeal to all sections of the 
House to please cooperate with the Chair and try to 
finish It .. briefly .. poaslble. 

Shri Ajoy Chakraborty. 

SHRI AJOY CHAKRABORTY (Basirhat): Sir, I call 
the attantion of the Minister of Home Affairs to the 
foUowlng matter of urgent public Importance and request 
that he may make a statement thereon: 

'"LIId on the Table end 8Ieo pIacecIln LIxary. S. No. LT 781M!OO7 
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-Situation arising out of violence during and after the 
demonstration by All Adivasi Students AaaocIation of 
Assam (AASSA) on 24th NOlfember, 2007 at 
Guwahati and steps taken by the Government in this 
regard," 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, I had eartier made a statement on this 
issue in this august House on 27th November 2007 on 
the basis of infoonalion made available to us by the 
State Government. A copy of that statement is attached 
herewith. I would like to draw the attention of the House 
to some of the developments, which have taken place 
since then. 

The Government of Assam has decided to institute a 
Judicial inquiry under the Commission of Inquiries Act to 
be headed by Justice (Retd.) R.K. Manisena Singh to 
enquire into the incident of Group clashes that broke out 
a. a consequence to the proceealon taken out by the All 
Adivasi Student Association of Assam. Three peraons have 
been arrested, and a "parate case has been regi8tered 
against them for outraging the modesty of a tribal girt 
The State Government has decided to give Rs. 1 Iakh to 
the girt whose modesty was outraged during the incident. 
I had received a letter from the hon. Chief Minister, and 
he has said in that letter that the Government of As8am 
has decided to bear the expenaea of the girt's education 
throughout her life, and then give her one employment 
also. 

The District Magistrate and the Senior Superintendent 
of Police, Guwahati City have been transferred. The 
Offlcer-in-Charge of the Basistha Police Station has been 
transferred • and one Sub-Inspector of Police has been 
suspended for negligence of duties. Of the total number 
of 242 persons who were injured in the incident, at 
present 123 persons are undergoing treatment at 
Guwahatl Medical College Hospital. Again, I am informed 
by the hon. Chief Minister that the expenses required to 
be bome for this kind of treatment will be borne by the 
State Govemment. 

The State Government has alerted the District 
Administration of all the districts having mixed population 
Of Adivasis and Non-Adivuis to take adequate preventive 
and precautionary measures so that there Is no ethnic 
flare up in the State. Mobile patrolling has been Intensified 
in the areas where there is a mixed population of Adivasis 
and Non-Adivasis with the instruction to keep watch on 
the .mischief mongers and vested interest groups who 

may try to exploit the situation. Peace Committees have 
been activated In atl the districts to maintain· peace and \ 
harmony, and the situation Is under control. 

The Ministry of Home Affairs has also advised the 
State Govemment that appropriate measures be taken 
so that an environment of peace and normalcy can be 
raatored. The situation is being closely and continuously 
watched and monitored. 

MR. SPEAKER: Yes, I know that you hid immediatety 
responded and made a suo motu statement. But I have 
allowed this Calling Attention in view of the sentiments 
expressed by all sides on this Issue. 

Shri Ajoy Chakraborty. 

SHRI AJOY CHAKRABORTY: Hon. Speaker, Sir, I 
convey my thanks and gratitude to you, on behalf of all 
my colleagues and myself, for allowing us to discuss this 
important subject. 

MR. SPEAKER: Please cooperate. 

SHRI AJOY CHAKRABORTY: Sir, the State of Assam 
is the eldest sister of the seven sisters. Assam has been 
suffering with a lot of problems Including the problem of 
insurgency. Assam is an old ground of extremists and 
ultras who disturb the peace and tranquility of the State 
of Assam. 

A new situation has arisen since 24th November 
2007. All of us know that thousands and thousands of 
Adivasis-m08t of whom are workers of tea garden and 
some students also-have demonstrated in the city of 
Guwahati for fulfiHing their just demands. In the meanwhile, 
the situation became turbulent. There was a clash 
between two groups of people. That incident was later 
reported in the electronic and print media saying that 
more than 20 people succumbed to injuries. However, 
the suo motu statement made by the hon. Minister of 
Home says that only one person succumbed to injuries. 
We respectfully differ from this statement of the Minister. 
Not only that, an unhappy, untoward and shameful incident 
took place on the streets of the city of Guwahati, one of 
the important places of our country. An IldivllSi girt wu 
molested, her modesty was outraged, and she was run 
after for fear in a naked position. 

MR. SPEAKER: Let us not narrate the incidents. It 
Is not good for the country as a whole. 
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SHRI AJOY CHAKRABORTY: Yes. Sir. It is not good 
for the cdlJntry as a whole. Thereafter. the All Aaaam 
Adivssi Students union called a 36 hour bw1dh aU over 
Assam. The situation became turbulent and It tumed 
grave. One person auccumbed to Injuriae and .. vera! 
other were also injured. In As8am there is a __ _ 
between two groupa of people. We should do our duty 
cutting across the party lines and help the State 
Govemment and the Govemment of India to maintain 
peace and tranqwitlty and brotherhood. For the sake of 
the unity of the country. all of us should act accordingly 
and save the sovereignty and unity of the counuy. The 
hon. Minister In hie statement said that only one peraon 
succumbed to injuries In the 24th November incident. 
But there have been reports that more than 20 people 
succumbed to injuries. What Is the actual fact? W.. It 
one person or more than 20 people who succumbed to 
injuries? Secondly. In view of the demand of the Advssis 
to include them as a Scheduled Tribe in the SUde of 
Assam, is the Govemment of India going to issue 
instructions to the State Government of Assam to include 
them in the list of Schedulecl Tribes? ThIrdly. has any 
high-level officer from the Home Ministry. including the 
hon. Home Minister or the State Home Minister. Nshed 
to the spot, discussed the situation with the State 
Govemment authorities to maintaIn peace and tranquility 
in the State of Assam? Has the Govemment inquired 
into the matter to find out whether any insurgent group 
or any vested interest group was behind this incident? I 
ask the hon. Home Ministry as to whether payment of 
compensation of one lakh rupees will cover the lost 
prestige of a woman? 

{Trsnsllltion} 

SHRI MOHAN SINGH (Dearia): Shri Ajoy Chakraborty 
JI. please tell as to what is your demand. 

{English} 

SHRI AJOY CHAKRABORTY: It Is not a question of 
Rs. 1 lakh or RI. 10 lakh. The question is that such a 
shameful incident has taken place in the country which 
cannot be covered by any amount of compensation. 

MR. SPEAi<ER: Do not be guided by other hon. 
Members. 

{Tmnsllltion} 

·SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): I thank you Sir. for giving me en opportunity 

to draw the attention of the Hon'bIa Home Minister to 
the volatile 8ltuatlon arising out of violence during and 
after the demonatratlon by AAASA on 24th November, 
2007 at Beltola in Auam. I would like to Infonn the 
House that on 24th November 80me processionlsts under 
the aegis of All Assam Adlvasi Students Association 
indulged In vandalism and violence in Beltota in Guwahati 
.. a resutt of which In a counter anack they were beaten 
up and tortured mercH_ly. Even a girl was also stripped 
of her ctothes. I condemn this Incident which hu tamlshed 
the image not only of A&aam but also of our country as 
a whole. 

{English} 

MR. SPEAKER: All these are no record. Please out 
your clariflcatory question. 

{T1'MIsI61ion} 

·SHRI 'SANSUMA KHUNGGUR 8WtSWMUTHIARY: 
On 28 November, 2008, a Bengali marriage party whne 
travelling from Siligurl to Basugaon In Kokrajhar dletrlct 
was attacked by some Adivasl exremiete. The terroriats 
poured petrol on the bus and set In on fire. The newly 
married couple was very badly Injured in this Incident 
and they were admitted to a hospital at Kokrajhar town. 
The handyman of the bus Shri Khandan Basumatary was 
severely injured and is stili battling for tlfe In a hospital 
in Kokrajhar. Sir, I am showing you the photograph of 
the Injured persons. This is a ·very horrible situation. 
... (Inltlnuplions) 

Yesterday, I viiited Beltola in Guwahati where the 
incident had taken ~ce. The people of the area told me 
that the Assam Govemment's contention that they didn't 
know that the All Assam Adivasi Students Association 
would hold a rally is very surprising. The people told me 
that ..... 

{English} 

MR. SPEAKER: Do not make allegations against the 
State Govemment pt!Ir $tI. 

...(lnltlmJptions) 

MR. SPEAKER: This is the problem of allowing such 
matters. 

... (Inltlnuptions) 

-English translation of the speech originally delivered In 
Aasameee. 
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/T,.,..Iion} 

·SHRI SANSUMA KHUNGOUR BWISWMUTHIARY: 
On the 24th November an MLA went to the H .. dmaster 
of the South Beltola High School and forced him to grant 
permission for the rally. But the Headmaster didn't grant 
the permission at the initial stage. On. minister'. name 
was also mentioned in this connection. If an MLA of a 
ruling party wu seeking permileion to hold the raJIy and 
a Minister was also Involved there and If some policemen 
and a magistrate were pr .. ent there, how can the 
Government of Assam say that they didn't know that a 
rally was going to be held there? I therefore would like 
to draw the attention of the Hon'ble Home MlnlMer to 
take appropriate steps in this regard. Sir, I consider it to 
be highly deplorable that despite strong opposition from 
the tribal people of Assam, the Govemment is trying to 
accord ST .tatus to six ethnic glOUp8. My appeal to the 
Govemment is that until and unless the local tribal people 
agree with the Government of India and the A8aam 
Govemment in the matter ., according ST statue to the 
communities, no decisiGn should be Imposed upon the 
tribal people of Assam. In the year 2002 when the ST 
list was revised, at the national level, five new trlbea In 
Assam were also Included. But reaervatlon quoa for the 
tribal wa. not increased proportionately. At the national 
level also around two hundred new tribes were enlisted 
as scheduled trI;)es but their reservation quota stili remains 
the &ame at 7.5% only. 

/English} 

MR. SPEAKER: This is not Auam Aa8embty. I will 
not permit such detailed matters to be ralaed In the 
House. 

... (lnlBnuptions) 

MR. SPEAKER: This .is. very unfortunate. Plaue put 
your question. 

... (Inhlnuptlonsj 

MR. SPEAKER: What is your question? You have to 
listen to the Chair also. 

SHRI SANSUMA KHUNGGUR BWlSWMUTHIARY: At 
present, fourteen Scheduled Tribes are there in Assam. 
... (lnltlmJptions) Even then, the existing reservation quota 

"English translation of the speech originally delivered in 
Assamese. 

for STs is only 10, which should have been enhanced 
following the increase of the number of 8chIGIIed TrIbea. 
... (InIMlUplions) Even in the USA, til today, 350 Trtbu 
have not been ..-cognized by the Federal Government 
authorities. In such a situation, any kind of unilateral policy 
decision with regard to the granting of the Scheduled 
Tribes status to other groups of people in relation to 
Assam should not be impoeed on the existing original 
tribal people at the cost of their indigenous rights. 
... (Int.nuptions) 

MR. SPEAKER: Shrl Klren RI~ju, put only a queation. 
have got a number of namea. This 18 not a time to 

make apeaches. 

SHAI KIREN RIJIJU (Arunachal West): I extend my 
gratitude for your thoughtful consideration on the Issue. 
The same thing is expected from the Govemment and 
the Home Minister has been kind enough to oblige. 
Though the statement he made on 27th of last month 
was belated, I welcome it. 

The hon. Home Minister hu given information about 
the deta ... of what happened; I do not diapute much on 
thOlefac:ts, except thle-when the All Adlvul Studenll 
~of~m~~tothe~~~~ 

for holding Gana Samabesh Rally at Behela, Guwahati 
on 24th November 2007, permis8lon was not granted. If 
the permission was not granted to hold a particular rally, 
how come there were only four police constables and 
one Asslatant Sub-Inspedor? 

MR. SPEAKER: These are matters of the State 
Administration. Since certain issues were involved, the 
hon. Home Minister came here and made a 6UO motu 
statement, in view of the feelings expressed across the 
House. I said that I would tum Into a Calling Attention ao 
that you can put a few questions and seek clarifications. 
That is the rule. 

SHRI KIREN RIJIJU: My question will be related to 
the Central Govemment only. 

MR. . SPEAKER: Pie... do it. You are very well 
articulate; I know that. Please do It. 

SHRI KIREN RIJIJU: Thank you. When the 
proceseion went near the entrance gate of the MLA 
Hoatel, the problem started. My question to the Home 
Minister is this. Guwahati is a very sensitive area; 
everyone knew this. It is the Capital of Assam; and it 18 
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[Shri Klren Rljiju) 
the Constituency of the hon. Prime Minister. Day before 
yesterday, the Chief Minister of the State had admitted. 
... (InltlrrupIiDns) Ve., the whole of Assam is the 
~nstltuency of the Prime Minister . ... (lnttIm.IpI/t:InI) I am 
just responding to them. 

MR. SPEAKER: In every matter, politics is not 
necessary. 

SHRI KIREN RIJIJU: The Chief Minister had himself 
admmed that there had been a Iapee on the part of the 
State Govemment, what action the Govemment of India 
will take? This is a very serious issue. The Chief Mlnilter, 
on record, admitted the mistake. Now, the State 
Govemment, as the Home Minister said, decided to set 
up a judicial inquiry. I had demanded CBI Inquiry before 
that. That will lead to getting the culprits wl\o are 
responsible for the Incidents on the 24th. But what wli 
be the political action? We have to take moral 
responsibility somewhere. 

Madam Sonia bandhi is also sitting here. I would 
like to put a question through you, Sir, to the han. Home 
Minister to please discuss with his leaders~ aIIo on 
what political action we have to take, becauae the incident 
that happened on that day in Guwahati is not merely a 
law and order situation. It was a deliberate attempt on 
the part of the State Govemment. 

MR. SPEAKER: No. I would not allow all~ations 
against a State Govemment. There is nobody to reply 
them. 

SHRI KIREN RIJIJU: This is not an allegation also. 
The hon. Home Minister said that one person succumbed 
to the injuries. I challenge that statement of the Home 
Minister. The AASAA has reported that there were 12 
deaths. Where are those 12 d .... ··bodes? Please reply 
86 to the exact number of deaths took place on that day 
and subsequently. They have published the list also of 
40 missing persons. Where are those 40 missing persons? 
When the list was produced before the State Govemment 
and the Press, the hon. Home Minister is totally running 
away from the fact and reporting just one death. How 
can he be so far away from the truth? 

MR. SPEAKER: No. No more questions. Vou are 
misutilizing the opportunity. 

SHRI KIREN RIJIJU: My last question is this. It has 
been published in the newspaper with photographs that 

during that violence, the photographs of NSUI actlvlsls 
were also published. That shows the Involvement of the 
political groupe during the clash. I want the hon. Horne 
Mlnilter to corne clean on that . 

I want to end my remark with a demand that there 
must be a CBI Inquiry Immediately. 

MR. SPEAKER: Sorry; I will not anow this. 

(InMnuplitJns)~ .. 

MR. SPEAKER: No more. Plaase cooper.... Shri 
Sonowal, plaase put a clartficatory quaetlon. 

SHRI SARBANANDA SONOWAL (Dibrugarh): First of 
aU, I am thankful to you, on behalf of the people of 
Assam, for allowing this sensitive matter to be dlacU88ed 
in this auguat House. As you all know, the incident took 
place in Baltola, in the heart of the Capital city of Assam 
on 24th November. I do not want to elaborate the incident 
in detail ... • 

MR. SPEAKER: It will not be recorded. I request all 
of you, this i8 not Aseam Assembly. There is nobody on bah" of the Aasam Government to reply. 

SHRI SARBANANDA SONOWAL (Dlbrugarh): Sir, I 
will have to address to the things happening In reality. 

MR. SPEAKER: This is the trouble. We cannot keep 
ourselves within limits. 

SHRI SARBANANDA SONOWAL: Sir, it was not my 
bIIMhIIn. It was the bhIIsI18n of the hon. Chief Minister 
of Assam. .. . (InlfHnJpliDns) 

MR. SPEAKER: Vou may ask the question as to 
what you want the Central Govemment to do in this 
matter. 

SHRI SARBANANDA SONOWAL: Sir, he had 
admitted twice that the present Govemment. " 

MR. SPEAKER: You are only entitled to ask what 
the Central Home Minister can reply. 

...(lnlsnuplitJns) 

"Not recorded. 
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SHRI SARBANANDA SONOWAl: Yes, Sir, through 
you, I am addressing the Central Home Minister. Our 
submission is, in these circumstances people of Aaaam 
are suffering from fear psychosla. ... * 

MR. SPEAKER: Bring it to me. I will go through it. 

SHRI SARBANANDA SONOWAL: In order to reatore 
democracy, to bring back peace and tranquility to the 
State. . .. (InltJnupfions) 

MR. SPEAKER: I am sorry. This wiD not go on record. 

(In/Brruplion$)." • 

SHRI SARBANANDA SONOWAL: The Government 
of India will have to take strong measures and have to 
intervene constitutionally because the Government of 
Assam has miserably failed. In these clrcumatancea, the 
Govemment of India cannot keep a mum and sit as a 
mere spectator. . .. (Interruptions) 

MR. SPEAKER: This will be deleted. 

SHRI SARBANANDA SONOWAL: Assam, being the 
home State of the hon. Prime Minister of the country. 
... (Intenupfions) 

MR. SPEAKER: Different approach cannot be given 
just because the hon. Prime Minister represents that State. 

SHRI SARBANANDA SONOWAL: Thia Is my humble 
submission, Sir. I have every right to make my aubmllsion. 
. . . (IntetnJpfions) 

MR. SPEAKER: No. Subject to rules and subject to 
the Chair's direction. 

SHRI SARBANANDA SONOWAL: Yes, Sir. I have 
two specific questions to ask, Under these circumstances 
what will be the constitutional role of the Government of 
India to restore peace, democracy and also to bring back 
peace and tranquility to the State of Assam. 

The unanimous decision of the Assam Assembly, 
about two years back, was to give tribal status to the aix 
communilies that those six cornmunities are not expecting 
that they are going to get the tribal status from the 
Government of India. On the one hand, the Government 
of Assam is promising to give those six communities the 

'Nol recorded. 

tribal status without affecting the existing tribals In the 
State. What would be the role of the Government of 
India to give tribal status to these six communities, that 
ia, Mottock, Moran, Ahoun, Chutia, Ra/bhanshl. tea 
communities including adivasis. 

Thirdly, the present situation Is very much volatile 
and very much tense. Let me inform you, last night also 
an incident took place in which three of the adivasi boys 
were seriously injured due to the firing of the Assam 
Police battalion in Tinsukhia district. A few days back a 
boy named Samanta Gohain at Chabaua was killed due 
to. . .. (InltJnuph'ons) 

MR. SPEAKER: You are expanding the scope of this. 

SHRI SARBANANDA SONOWAL: Now, the situation 
is such that the Central Govemment wlU have to Intervene 
and I believe. as the Chief Minister ... (lnltJrruptions) 

MR. SPEAKER: Dr. ANn Kumar Sarma. 

. .. (Inlenuplions) 

MR. SPEAKER: I am sorry. Nothing more will be 
recorded. You are going much beyond the scope . 

(InltJnuplions) ... • 

MR. SPEAKER: This Is not Assam Assembly. I win 
not permit It. 

Dr. ANn Kumar Sarma, please put a clarifieatory 
question ... 

DR. ARUN KUMAR SARMA (Lakhlmpur): Thank you 
hon. Speaker, Sir, for allowing this debate. 

MR. SPEAKER: It is not a debate. 

DR. ARUN KUMAR SARMA: Calling Attention. Sir. 

First of all. I would like to associate with other 
Members in condemning the incident in which a woman 
was assaulted. She was insulted in a public place. She 
had to run without clothes in a public place. 
... (InltJnuplions) 

MR. SPEAKER: Let us not go into all this. 

·Not recorded. 
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DR. ARUN KUMAR SARMA: Thi. incident took .. 

MR. SPEAKER: If you deaiberately bring theM rnatter8 
then I will have to delete all th .... 

DR. ARUN KUMAR SARMA: Sir, I will put the 
questions now. 

MR. SPEAKER: Yes. Do it. We are di8c&.Uing in the 
Houee of Commona, Parliament' of India where there is 
C.ntral Government. Now the Central Minl.ter h.s 
reeponded. So, you .hould put questiona which he can 
answer and not the Chief Minister of Aaaam. 

DR. ARUN KUMAR SARMA: Sir, as per your advice, 
I will now put the queations. 

MR. SPEAKER: Pl •••• do it. You .r •• very 
responsible Member. 

DR. ARUN KUMAR SARMA: Sir, first of ai, the hon. 
MiniIIer hM 8tated about the judicial Inquiry declared by 
the State Govemment. Another news item in Assam says 
th.t subs.quently the Assam Gov.mment has al80 
declared that It will be inquired by the CBI. I want him 
\0 apecificeUy clarify th. iuue. . . .• I would like to know 
whether it is a feet. The Central Govemment should find 
out the reality of the situation ....• 

MR. SPEAKER: Sorry, this is not permitted. You are 
entitled to ask one clarificatory question on his statement. 

DR. ARUN KUMAR SARMA: Sir, I want to know 
from the hon. Home Minister whether the Govemment 
will send a Parliamentary Delegation or an a. party 
delegation to see the situation for themselves and report 
the House in the next Session. That is my suggeetion. 

Fourthly, the AASAA has anegad that more than 
60 people are missing and 20 people are feared to be 
dead. What 18 the actual f.ct about it? It is because the 
Govemment has mentioned that only one person died. I 
also want to know from the Govemment how It Ie going 
to respond to the situation to see th.t there is no 
communal divide in Assam? How the Central Govemment 
is going to intervene in the matter. 

I want to ask one more question about the permanent 
solution of the issue. There is a demand for the 
Scheduled Tribe status by six communlttes which Is a 

"Not recorded. 

tong pending demand and the Ass.m Assembly has 
NIOOIIVMnCted .... In this .ugust Houae .Iso, • Joint 
s.Iect Committee WM formed in 1998. In 1997, the Joint 
S.1ect Committee had submttted a report wiIh a specific 
recommendation about • communities, namely, Mottack, 
Moran, Ahom, Chuti., ".jbong.hi and Tea Garden 
communities. 

MR. SPEAKE"': You are making the s.me repetition. 

DR. ARUN KUMAR SARMA: Sir, I am just mentioning 
the recommeoo.t6on of the Joint Commitlee because it 
has given a very specific I'KOmmendation that without 
jeopMfizIng the exlAng rweervallon f~ enjoyed by 
the already notified Tribes, ..... r.te tribal quota should 
be CfMted for Assam so that this problem can be solved 
once and for ever. 

MR. SPEAKER: NoIhing more will be recorded. You 
.re entitled· to _ one .,.aion but you have affeady 
asked ten. 

(Inltlnvptions) ...• 

DR. ARUN KUMAR SARMA: Sir, it is an Assam 
_ue. 

MR. SPEAKER: Just because it is an Assam issue, 
shall we not follow the rules? 

DR. ARUN KUMAR SARMA: Sir, it is a very sensitive 
issue. 

MR. SPEAKER: That is why, I have permitted it. I,. 
Please do not misuse the opportunity. 

DR. ARUN KUMAR SARMA: Sir, H you kindly allow, 
I want to make the IMt point. I want to know frOm the 
hon. Minister whether the Central Government is taking 
any intti.ttve to bring aU the organizational leaders for 8 

dialogue so that a lasting solution c.n be found out on 
this Issue. 

MR. SPEAKER: Hon. Mambat"l, all of you are fully 
aware of the rules but because of the sensitive nature 
and because a large nction of the House was agitated, 
I have gone out of the Nles and out of my way to try 
to help for the 801ution of the problem and not to make 
It more complex. ""'ore, it Is expected in such seneIti¥e 
national issues that the Members Should t*8 up that 
approach. As • very spec:lalcue, not to be treated as 

·Not recorded. 
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a precedent in fut .. re, as I had Indicated, I am going to 
call those hon. Members who had taken the trouble of 
giving notice. Therefore, pi ..... cooperate. You are only 
entitled to ask one clarificatory question each. Pie ... 
cooperate 10 that, In future allo, if luch situations arise, 
the Chair can cooperate. Otherwise, if there i8 no 
cooperation, we have to go strictly by the rules. 

[TranS/lllion} 

SHRI HEMLAL MURMU (Rajmahal): Mr. Speaker, Sir, 
do not want to go deep of the incident which took 

place last month on 24th in Baltota, Guwahatl, bacauee 
this is very sensitive and heart-rendering incident. I 
outrightly condemn it. The real iNue is _ to why euch 
an incident frequently takes place only in Aaaam. I would 
like to go towards the main points. It was also mdoned 
in the statement of the hon'ble Home Minister that day 
that the tribals of the State who are tea trlbala or ax t .. 
tribals, have lost their identity. Their own language, cuIIu ... 
and territory are still intact with then even then they are 
being called tea tribals and ex tea tribala which Is not 
justifiable. Why should they not be Included in the list of 
Scheduled Tribes by calling them Asum... trlbllle? 
Hon'ble Home Minister has raised this thing and referred 
to RGI, repeatedly. RGI is not a competent authority to 
deliver proper decision. Central Government Is the 
appropriate authOrity. When the Assam Government while 
passing resolution in Legislative Assembly in 2004 had 
sent its proper report and memorandum after 80me 
objections raised by RGI in 2007. then, the Central 
Government should have taken decision on the buis of 
that report because RGI is not the final authority. If the 
Central Government has the will power. 

MR. SPEAKER: You may please ask the question. 

SHRI HEMLAL MURMU: My question is as to by 
when the Government would take steps to include them 
in the list of Scheduled Tribes. 

/Eng/ish} 

SHRI KIRIP CHALIHA (Guwahati): Sir. thank you very 
much for giving me this opportl.l1lty. 

MR. SPEAKER: You are getting this opportunity 
because you have given notice for It. 

SHRI KIRIP CHALIHA: Sir, IhII InckIent occund in 
my constituency. I condemn this deplorable incident that 

had taken place. But since the statement of the hon. 
Home Minister does not reflect some of the upecta of 
the Incident. I would Uke to mention a few points. While 
admittedly there was an attack on the processionists, I 
would like to know from the hon. Home Minister if it is 
not a fact that many of the local people had tried to help 
the processionists and tried to prevent hooIlghanism .,d 
even tried to protect those who were sUbjected to yarious 
kinds of asaaults. If only a negative picture of the incident 
is painted. then the whole idea becomes one sided. The 
fact ia that in Aaaam the place of women as a whole in 
exceptionally reverential as compared to many other 
State.. We condemn this incident. But let this Incident 
be taken as a single isolated incident. 

Sir, secondly I would like to mention here that instead 
of going in for blaming one another, it is very important 
that we should try to reduce the tenlion that is prevailing 
there so that this in<:Ident does not become a C8un for 
further tenaIon. That should be our combined approach. 

Sir. in this oonMCItion I would like to aubmlt before 
thiI ......... hi ........ that I. being put on 
the CoI9- party ~ some of 1M ........ ffCMft ... 
app.IIIon .... totally unfounded. I would like to know If 
It II not • filet that the ... • GoYamment In Auam In 
,. had oppoMd giving the Sc~ Triba ..... to 
thII .... AgIIIn. In 2003 the then ...• GoYerM1enl did 
not eccortI the SchMuIed Tribe ...... to this Group. 
... (/nlWnl/flllfln8) Therefore. thaN shoUld not be any 
polltlclzatlon of thiI Issue. It i. an extremely seneItIwI 
issue. .. • (/n.nupIIon6) 

MR. SPEAKER: Hon. Member, you made allegatiOns 
against them. In spite of my requests you made continued 
anegations and now you are not willing to hear them. 
This is not fair. 

.. . (/m.nupti0n8) 

SHRI KIRIP CHALIHA: Sir, I have not brought any 
allegations. We must have a healing touch. We mu.t ... 
that the pluralistic character of the AuameM society 
remains In tact and this incident should be tre.ted as an 
~ed lingle incident. 

'MR. SPEAKER: Nothing will be recorded. All those 
intenuptionl are not to be recorded. 

(/nMfnIpIion$) .... 

-Not recorded. 

t, 
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SHRI RAMJI LAl SUMAN (Flrozabad): Mr. Speaker, 
Sir, there was a programme in Assam organized by the 
Adivasi Student Association. The State Govemment had 
prior information about it. This painful incident could have 
been averted so it should be strongly condemned. 

Mr. Speaker, Sir, the hon'ble Minister of Home Affairs 
had eartier made a statement in the House following the 
incident of 24th November that the rest of the people 
excluding the then injured persons would be discharged 
in the forenoon of 28th November, 2007. I would like to 
tell him that he must have information about the situation 
prevailed in hospital and the number of person who were 
discharged from there. Mr. Speaker, Sir, I would like to 
make one more submission that on one hand such an 
incident is happening, while on another hand the news 
regarding killing of Hindi speaking people in Assam is 
appearing very rapidly in newspapers. This is very serious 
issue and this has also been raised so many times in 
the House with your permission. This country is one and 
the people go to various parts of the country to eam 
their livelihood. Definitely, those kinda of incidentl .,. 
the matter of concem. While such an incident MataUn 
place, the incidents of killing Hindi speaking people in 
Assam are reported regularly, so that the State 
Govemment should make an effort to prevent them and 
there should not be recurrence of such incidents in future, 
this is what I would like to say. 

[English} 

MR. SPEAKER: Shri Prabhunath Singh-not present. 

SHRI BAJU BAN RIVAN (Tripura East): Sir, I 
condemn the incident that has happened during the 
procession in Guwahati. The participants who are injured 
in the procession are being treated in the hospital now. 
They belong to other States. The communities to which 
they belong to are being recognised as Scheduled Tribes 
in other States. Will the people who are injured, admitted 
in the hospital and who belong to Scheduled Tribes of 
other States, be recognised as Scheduled Tribes in Aasam 
also? I want to know on this point from the hon. Minister. 

[Translation} 

DR. RAMESHWAR ORAON (Lohardaga): Mr. 
Speaker, Sir, many things have been cleared by the 
statement of the hon'ble Minister of Home Affairs, but 

there are stili some things which are yet to be cleared. 
I would Uke to ask a question about them. Vesterday I 
was reading the statement of the Assam's Chief Minister. 
He has said that the people are demanding CBI probe, 
so he will get it probed by CBI. But, this thing did not 
appear in the statement of hon'ble Minister of Home 
Affairs. We would like to know whether this incident will 
be investigated by CBI or not. 

Sir, another thing which did not appear In It is that 
the Chief Minister himself has 881d that the people had 
met him and they told him that 30 persons were stiR 
miesing and the .. arch was on to trace them. This point 
should have been Included in the statement of hon'ble 
Minister of Home Affairs, stating as to who are theae 30 
persons and what progreas has been made so far in 
their search. 

Adivasis of this State are definitely called 88 Adivasi, 
but, In fact, they have not been accorded the status of 
Adivasi even today. Their demand ia that they should be 
given the status of Adivasi. They have migrated from 
Jharkhand, Chhattlagarh and Orl .. a, but their language, 
culture and ar.djtions are stili intact. I would like to know 
.. to by when the Government of India wUl accord them 
the statuI of Adlvasi. 

The fourth point that was mentioned in her statement 
was that, the rape victim has stated that she would not 
accept money, she has lost her honour and that honour 
will be restorted only if her demand of declaring her 
community a schedule tribe is met. 

[English} 

MR. SPEAKER: Shri Tarit Baran Topdar-not present. 

[Trans/8tion} 

SHRI RUPCHAND MURMU (Jhargram): Mr. Speaker, 
Sir, after Guwahai, incident in Assam on. 24th. 
Shrl Joachim Baxla, RSP MP and myseH had visited that 
place on 27th. We visited the two big hospitals, JMC 
and MMC to see the Injured people admitted there. We 
came to know that newspapers also had reported that 
more than three hundred people were injured, but factually 
more than four hundred people were injured. The site of 
incident is near the security zone capital complex. What 
should I say in this regard, the State Govemment is 
responsible for it. It is failure of both local police and 
civil administration. The Adivasis had staged a proteat 
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and demanded that they Ihould be given ST statu" they 
should be treated as tribaIa. They .... called trtbaJa but 
till now they have not been given tribal statua. The AdivUi 
people from Jharkhand, Bihar, Chhattlagarh, Madhya 
Pradesh and West Bengal had migrated to this place 
during the British time. I am also an Adivul, but they 
have not been ~rded ST status thera. Just now hon'ble 
Minister of Home Affairs has said that they haveloat 
thllir identity, but it is not so. They are trIbaIs like us. 
Their language, economic condition, education and social 
statua is like us. I demand that the Government should 
accord ST .. atue to them. 

SHRI SHIBU $OREN: Mr. Speaker, Sir, I went to 
Assam on 25th after the incident of 24th and I cIoaely 
observed the circumstances of the Incident. I have met 
people and listened to them. Entire country and myself 
are distressed over the incident and I condemn it. 
According to me there is a tribal research department in 
every state for identifying tribals. That Department 
conducts survey to identify trlbals. It is a very easy 
process. The Chief Secretary there had handed over me 
a document, in which it has been said that the Assam 
Government had sent recommendation in regard to 
according scheduled tribe statue to them many a times. 
The Assam Govemment had sent recommendation In 
regard to according scheduled tribe status to 102 cutes 
and had asked RGI to point out the shortcomings so 
that those shortcomings may be removed. It appears that 
there is a communication gap somewhere, due to whIIh 
this work is not being completed. The hon'ble MI .... 
has stated in his reply that the State govemment" 
given compensation or award, whatever you may caD It, 
of Rs. one lakh in stripping case . ... (Inltlrruptlons) 

MR. SPEAKER: Nobody has called it an award. 

SHRI SHIBU SOREN: Sir, this Is sentimental. I would 
like to tell that status of scheduled tribe ahould be 
accorded to them. Since they are already Adivasla. After 
ascertaining the facts they ahould be accorded ST atatus. 
I" would like to know the time by which It woutd be done. 

MR. SPEAKER: Shri Joachim Baxla--not pr8I8nt. 

Shri Rajiv Ranjan Singh 'Lalan'-not p .... ent. 

SM Narayan Chandra Borkataky. 

{English/ 

SHRI NARAYAN CHANDRA BORKATAKY 
(MMgaIdoI): Mr. Speaker, Sir, thank you. 

While aMaclatlng with what my colleagues from 
Aaum have said, I urge the House to pass a Resolution 
condemning this Incident In Assam. Actually, I am not In 
good health. Even then, I am coming to speak a few 
worda considering the gravity of the situation. 

MR. SPEAKER: You can sit down If you are not in 
good health. 

SHRI NARAYAN CHANDRA BORKATAKY: The 
Speaker has ruled UI not to say anything about Assam 
Govemment. 

MA. SPEAKER: Not critical because there is nobody 
to reply on their behalf. This Is a well established system. 

SHRI NARAYAN CHANDRA BORKATAKY: But, 
through reference, I am teBlng you that Beltola Is around 
3 kilometres away from the State capital and 2 kHometres 
away from my relldence. The area Is actually a bUllne .. 
area now-a-days. The road la full of shops and 
eltablllhments. So, whether the rally was permitted or 
not Is a different thing, but there was enough Information 
that the rally coming up. Only one magistrate and 
12 constables were not enough. They should have been 
more alert to luch a aituatlon. I want to know from the 
han. Home Mlnilter whether the Central Government had 
got any intelligence Information regarding the whole 
incident Secondly, there was a contradiction from the 
State Government and the Central Govemment regarding 
giving the status of Scheduled Tribes to 6 communities 
and particularly adivaeia and tribes people of Assam. So, 
the Central Government should come up very clear about 
the latest considered deciaion in view of the State 
Assembly'a recommendation so that such Incidents can 
never happen. 

Assam... peopte are actually very peace-loving 
people. All communllill wIIh cifferent languages, castes, 
religlona were living In Mrmany. Of late, it hu receded. 
This harmony is net observed at all. Every day, there la 
an incident. Even today momlng, there was an incident' ( 
in Sibsagar where reportedly police had to reeort to firing. 

MR. SPEAKER: Kindly put your question. 
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SHRI NARAYAN CHANDRA BORKATAKY: I would 
like to know whether the Government is contemplating to 
restore peace and harmony In Assam or thinking of 
sending an AII·Party Parliamentary team. I would Hke to 
urge upon the Hon. Home Minister, through you, that 
immediate restoration of peace is very important. Some 
stray incidents here and there are going on. Two days 
back, it happened in Sonitpur district. Today It Ie Slbeagar 
district. As my colleague was just telling, it happened In 
TInsukia district. So, these things have to be stopped 
once and for all and Peace Committee should be formed, 
if required, involving all parties. The Government of India 
should take initiative and the Government of India cannot 
be a silent spectator here. 

Thirdly, is a CBI inquiry actually going to be initiated? 

MR. SPEAKER: It has been asked. 

SHRI NARAYAN CHANDRA BORKATAKY: If it has 
been asked, I am only questioning It because Hon'ble 
Chief Minister of Assam has told that he al80 wants a 
CBI enquiry. At the same time, he is telling that a judicial. 
enquiry is also necessary. I think a CBI inquiry is very 
important. I do not have any disregard for the judicial 
inquiry, but CBI inquiry is more Important because they 
can find out the culprits. It is very important. So, these 
are my three questions. 

MR. SPEAKER: Shri Lalit Mohan Suklabaidya. Only 
clarificatory questions. 

SHRI LALIT MOHAN SUKLABAIDYA (Karimganj): Sir, 
first I agree with all of my Opposition friends In 
condemning the Incident. As my friends from the 
Opposition were saying, this Incident happened due to 
lapse on the part of Government. But, once the Incident 
occurred, immediately the Government .. nt their force. 
Once it was confirmed, the curfew was imposed. 

13.00 hr •. 

After that, a judical inquiry was ordered. The point 
is, our Chief Minister took all actions to pacHy the situation 
and the situation is coming back to normal step."y step. 
In this scenario, one of my Opposition friends from the 
BJP wanted the reSignation of the Chief Minister. I do 
not know how he is saying all these things. May I ask 
one question? ... (Inl8rruph'ons) 

MR. SPEAKER: Don't ask him. You ask the hon. 
Minister. 

SHRI LALIT MOHAN SUKLABAIDYA: I am asking 
the han. Minister. . .. (1ntwTupt/tJns) 

MR. SPEAKER: Don't record anything. 

(InltJrruptions) . .. • 

SHRI LALIT MOHAN SUKLABAIDYA: Sir, in 1996, 
198 people were killed In a clash between Adlvasls and 
Non·Adivasls in Kokrajhar. I would like to know whether 
the then Chief Minister resigned at that time. 
••. (InttmupI/t:Jns) I Would also Uke to know whether ST 
status was propoaed to be given to these abc communltlel 
by the Congress Chief Minister In 1993. In 2002, the 
NDA Govemment declared 142 comrnunltlee as Scheduled 
Tribes, but the.. six communitle8 were not Included. At 
that time, the AGP ally was In power and In the Centre, 
the NDA was In power, but they did not Include th .. e 
comrnunltlea. . .. (lnl8nupt1on$) 

DR. ARUN KUMAR SARMA: The question 18 whether 
this Govemment is going to do or not. ... (lnlBnuptions) 

SHRI ANWAR HUSSAIN (Dhubrl): Yes, this 
Government is doing . ... (lnlBnvptions) 

MR. SPEAKER: I will call you Mr. Hussain. Please 
don't bother. 

... (Inltlrruplions) . 

MR. SPEAKER: Mr. Rijuju, you are very much excited 
today. I have given you the fullest opportunity. Please 
give similar courtesy to other Members also. 

... (Inltlnuptions) 

MR. SPEAKER: Mr. Suklabaidya, please put your 
question. 

SHRI LALIT MOHAN SUKLABAIDYA: Sir, now our 
Chief MInister hu already approached the Government 
of India. and to the best of my knowledge, the Government 
of India is contemplating to think over the matter carefully 
once again. If they are given the ST status, then all their 
aspirations will be fulfilled and peace will be restored 
once and for all. 

MR. SPEAKER: Shri Fuggan Singh Kulaste-Not 
present. 

"Not recorded. 
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SHRI ANWAR HUSSAIN: Mr. Speaker, Sir, I will 
confine myself to just one question and that Is regarding 
reservation. The adivasi people have been agitating for 
the last 20 years and AASAA and the student 
organisation, is agitating for 10 years. The Congress 
Government and the Indian National eongreaa have been 
trying hard to give ST status to these six communities 
namely, Adivasi, Koch Rajbongshl, Tal-Ahom, Moran, 
Matak and Chutia. 

Now, In the Statement of the hon. Home Mlnieter, In 
paragraph 2 on page 2, he has mentioned that the then 
Govemment of Assam also Initially conslstendy oppoeed 
giving them ST status. I want a clarification regarding 
this statement. ...• 

DR. ARUN KUMAR SARMA: This is wrong. 
. . . (Intenuptions) 

MR. SPEAKER: I will delete that. 

... (InlBrrupIion8) 

SHRI ANWAR HUSSAIN: This Is Home Minister's 
statement. ... (InlBnuptions) 

MR. SPEAKER: You mentioned about the then 
Govemment. 

... (InlBnuptions) 

MR. SPEAKER: Hon. Members, please take your 
seats. 

... (InlBnuplions) 

MR. SPEAKER: Dr. Sarma, I have said that it will 
be deleted. I will say that no name will be included. 

... (Inttlnuptions) 

MR. SPEAKER: This is the danger of bringing the 
State matters into the House of People. I have been 
repeatedly suggesting that. I generally do not agree, but 
since aU sections of the House were so agitated, I felt 
let there be some opportunity and I must thank the hon. 
Home Minister that immediately he responded earlier also 
and today also, although this type of Calling Attention 
has never been held to my knowledge of 38 years in 
this House. I am trying to accommodate everybody. Tho8e 

"Not recorded. 

who have given notices, J am committed to it. But please 
cooperate. If you call it an important Issue, it should be 

• discUll8d In. an important manner, and In a responsible 
manner. 

SHRI ANWAR HUSSAIN: Sir, I have every right to 
have a clarification on what the hon. Minister has stated 
here In his statement. ... (InlBmJplion6) 

MR. SPEAKER: Here the Opposition is for the sake 
of Oppoaitlon only. 

SHRI ANWAR HUSSAIN: Sir, my question Is whether 
it is true that in 1997 the then Government refused to 
give the ST status of Kochl Rajbongshl tribe and whether 
It is alllo a fact that the then Government of 1999 refused 
to give ST status to the adlvasl people of that area . 

In 2003, almost 142 communities were granted ST 
status. I would like to know from the hon. Home Minister 
why Adivasl, Koch Rajbongshl, Tai-Ahom, Moran, Matak, 
and Chutia were not given that status in 2003. 

Lastly, in 1996, 198 adivasi people were killed. At 
that time the same Government was there in Assam and 
the same Govemment was there at the Centre. Now, 
this time only one parson was killed. In the previous 
case when so many people were killed, no resignation 
was demanded then why this time resignation is being 
demanded. I would like to know this from the hon. Home 
Minister. 

MR. SPEAKER: Now, 14 hon. Members have 
participated, five hon. Members have been absent. Now, 
I call the hon. Minister. 

· .. (InltJmJplions) 

MR. SPEAKER: No, this is not a debate. 

· .. (InlBrruptioffs) 

MR. SPEAKER: No, you have not given notice. 

...(Inltlnuptions) 

MR. SPEAKER: Today's notice is meaningless. Eve1'I , 
not before the start of the Session. 

· .• (Inttlnuptions) 
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): Sir, before the hon. 
Minister replies, my prayer to you and to the House Is 
that there is one legislation listed today in the name of 
the hon. Petroleum Minister and in the Agenda Paper at 
2 o'clock, there is a debate on Judiciary and Legistature 
Harmony. My appeal to you, subject to the approval of 
the House, is that a very important legislation, which has 
been passed by Rajya Sabha, Is there and if you kindly 
suspend the Lunch Hour, we can go ahead with the 
debate after the legislative business and that we can 
dispose it off today. This is my appeal to you and we 
shall abide by your deci,ion. 

SHRI BASU DEB ACHARIA (Bankura): We agree with 
that. Sir, you allow both of us. 

~R. SPEAKER: This conditional agreement does not 
matter. 

... (Intsrruptions) 

MA. SPEAKER: I have received another 6-7 notlc ... 

. .. (Intsrruplions) 

MR. SPEAKER: No, sorry. Hon. Minister, please. 

. .. (Intsrruptions) 

SHRI BASU DEB ACHARIA: Sir, I will be very brief . 
. . . (Interruptions) 

MR. SPEAKER: Whatever you may say, I will not 
aHow. 

... (Intsrruptions) 

MA. SPEAKER; Fourteen hon. Members from all 
sides have participated. 

. .. (Interruptions) 

MR. SPEAKER: No, I will not allow. 

.,. (Intsnuptions) 

SHRI BASU DEB ACHARIA: Sir, I will take only one 
minute. . .. (InMrruptions) 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir, I will 
take only haH-a-minute . ... (lnMrrupti0n8) 

MR. SPEAKER: I am sorry, In spite of the hon. 
Minister's request, I will adjoum the House and go away. 

. .. (Interruptions) 

MR. SPEAKER: No, I win not allow. 

.•. (Interruptions) 

MR. SPEAKER: No, today's notice will not do. Some 
principle, some rule, some procedure has to be followed. 
I have gone completely out of my way to aNow tho .. 
who have given notice, on that day. 

. .. (Interruptions) 

MR. SPEAKER: No, sorry. 

. .. (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: Sir, I would like 
to draw the attention of the hon. Minister .... (lnllrnuptions) 

MR. SPEAKER: No, lOrry, Mr. Tripathy, you know 
the rules very wen . 

... (Interruptions) 

MR. SPEAKER: Do not write. Only hon. Minister's 
statement will be recorded . 

(Interruptions) ...• 

MA. SPEAKER: Shri Athawale' please take your seat. 
This is not a free for all. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, the entire House has condemned the 
incident and what had happened to the girl over there. 
We would also like to say that what happened in Assam 
that day is condemnable and it Ihould never happen to 
any person anywhere in the country . 

I would like to submit that the Information which I 
have given and which I am going to give II the 
information received by us ftom the State Govemment. It 
lIon the basil of the Information provided to us, we are 
giving this information to this House. 

A question was asked how many people luccumbed 
to the Injuries. One hon. Member said 20 members 

"Not recorded. 
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succumbed to the Injuries; another hon. Member said 
18 members succumbed to the Injurl... The Infonnatlon 
which we have received from the State Government 
indicates that such allegations were made. but when 
Inquiries were done. it was found that that number was 
not correct and that number came down to a very small 
number. So. the infonnation as to the number of persons 
having been killed in that Incident given by the hon. 
Member does not appear to be correct. But. I am giving 
this infonnation on the basis of the infonnation which is 
given to me. The information which Is authentically 
communicated to us is that only two membe,.. have died 
in that incident. 

The second question which was asked related to the 
inquiry by CBI. 

MR. SPEAKER: The House has agreed that there 
will be no luncheon receI8 today. 

SHRI SHIVRAJ V. PATIL: The procedure which il 
followed in ord.r1ng the Inquiry by CBI Is thl.. If the 
State Governm.nt writes to the Union Govemment asking 
that the Inquiry .hould be don. by CBI. or If a court 
.aysthat the inquiry .hould b. done by CBI. the CBI 
Inquiry is ord.red. Oth.rwl.e, only the c .... which relate 
to the Union Gov.rnment are inquired Into by CBI. If any 
luch requelt II made by the Stat. Government, we 
generally do not refuse to accept that request and look 
into the matter. But one fact which should b. borne In 
mind by all the hon. Membe,.. over here I. this. We are 
asking many caaee to be referred to CBI. CBI Is getting 
over-burdened and, and the manpower available with CBI 
is also limited. The result Ie that if a matter Is ref.rred 
to CBI, a very long time Is taken to Investigate Into the 
matt.r, and the results are not easily available. That 
should be borne in mind by all the hon. Members. 

Another question was asked relating to the 
involvement of the terrorist organizations In that area. I 
would like to submit that the Infonnatlon which Ie avaUable 
indicates that some terrorist organizations are trying to 
find out the issues on which the agitation can b. started 
by the people. They are trying to find out the areas 
where the agitations can be started. When an occaaIon 
comes, they make use of these Issues and these areas 
and start the agitation. In this case, Assam, is an area 
where there are some Issues which are faced by the 
State Govemment, the Union Govemment, and by all of 
us. We would not be surprised if the terrorist organizations 
working in that area are trYing to make use of this 
situation to create problem for the people over there, for 
the State Govemment over there and for aU of us here. 

Sir, the fourth question which wu asked related to 
the fact whether the Government of India would like to 
Include th .. e tribes into the List of Scheduled Tribes or 
not. .•• (InlBnupIions) 

SHRI BRAJA KISHORE TRIPATHY: This is the moat 
important one. 

SHRI SHIVRAJ V. PATIL: Sir. I would like to lay 
that we shall have to understand that the Hom. Ministry 
will be replying to the il8ues relating to law and order, 
and as to the Inclullon of the trlb.s In the Li.t II 
concemed, It is the Tribal Ministry which 'looks into It. 
... (InIBnuptiOl7$) 

SHRI BRAJA KISHORE TRIPATHY: Sir, you .ee what 
the Home Minister I. replying. H. Is speaking on behalf 
of the Gov.mment. H. says that the other Ministry will 
reply. .. . (InlBnupti0n6) 

MR. SPEAKER: Nothing will go on record .xcept the 
Horne Minister', reply. 

(InIBnup/Ion6) •.. -

SHRI SHIVRAJ V. PATIL: Let me complete my reply. 
... (l1IIBfnJpIItJM) 

MR. SPEAKER: I am also I.amlng a 1 ... 01'1 the fag 
end of my IHe not to trust anybody. Pleue take your 
seat. 

... (InlBnuption$) 

SHRI SHIVRAJ V. PATIL: Let me complete, and If 
you are dluatlafied with my reply, then you can ask 
pennission' from the Chair and a.k the question, and 
after that I wil.l reply to it, Before I complet. my sentence, 
you get up and you are trying to Just disturb the House 
al.o. 

was trying to say as to what Is done by which 
Ministry. I was trying to explain the procedure which is 
followed in this respect. The proc.dure followed is that 
the State Govemment makes a recommendation to the 
Union Government to include a particular tribe in the List 
of Scheduled Tribes. On the recommendation of the State. 
Government, the matter is referred to RGI, tllat is, the 
Registrar General of India, and the Registrar General of 
India finds out as to the number of people belonging to 

·Not recorded. 
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that tribe and then says whether enough number of people 
are there or not. Then, the matter goes to the Scheduled 
Tribes Commission, and the Scheduled Tribes Commlulon 
applies its mined to this issue to find out whether that 
tribe ~hould be Included in the List or not. Later on, the 
matter goes to the Tribal Ministry, and the Tribal Mlnlltry 
moves a paper to the Cabinet and the Cabinet decides 
whether it has to be done or not. What is wrong if I am 
explaining this thing to you? ... (Inltlnuplions) 

MR. SPEAKER: Noting will go on record. 

(Interruptions) ...• 

MR. SPEAKER: Shri Tripathy, suddenly you are 
getting agitated. That Is his statement. You cannot 
intervene in this manner. 

... (InIBrruptions) 

MR. SPEAKER: Not one word of Shri Trlpathy will 
go on record. 

(Inltlrruptionsj. .. • 

SHRI SHIVRAJ V. PATIL: This will lead nowhere. 
... (IntBmJptions) 

MR. SPEAI(ER: Thia Is very unfair. 

... (Intflnuplions) 

SHRI SHIVRAJ V. PATIL: This will lead nowhere. 
... (Interruptions) 

MR. SPEAKER: You need not respond to him. 

SHAI SHIVRAJ V. PATIL: Sir, what I was trying to 
say is that there was a Commltt .. , Lokur Commltt .. , 
appointed, and the Lokur Committee laid down the 
procedure which have to be examined to include a 
particular tribe in the Ust of Scheduled Tribes. The criteria 
given by the Lokur Committee are: whether primitive traits 
are geographically isolated or not; their shyn888, if they 
are shy or not; and their economic condition. These are 
the criteria which have to be applied to the Tribes, to 
find out whether they can be included In the U8t or not. 
Now, this is the Report given by the Lokur. Commltt .. , 
and that kind of criteria is applied. ' 

"Not recorded. 

Sir, I am sorry to say 1hat the State Government In 
AlHm has been giving different kinds of reports. In 1978, 
they .ald, do not Include It. In 1999, they have said, do 
not Include It. I have II letter. This is a copy that Is with 
me. If you Include It . ... (Interruptlons) 

Pleue do not dlltUrb me . ... (lntenuptlon6) 

MR. SPEAKER: Plea.. take your seat. 

SHRI SHIVRAJ V. PATIL: Sir, this Is in 1999. 

MR. SPEAKER: This Is an important matter. The 
Home Minister of India is replying and you have not got 
the patience to hear him. 

... (Inltlrrupflons) 

MR. SPEAKER: Nothing will be recorded. 

. .. (Inltlrruptlons)· 

SHRI SHIVRAJ V. PATIL: It says that If the tea tribes 
are Included, ... (Interruptions) 

SH~I ANANTH KUMAR (Bangalore South): Can I 
"y, SIr? 

MR. SPEAKER: Unle.. he yields, I cannot compel 
him. 

SHRI SHIVRAJ V. PATIL: I am not yielding. He can 
uk a question If he wants. But he cannot disturb. He 
should not be allowed to disturb me like this. 

MR. SPEAKER: All right. If you are not yielding, 
am not asking him to intervene. 

. .. (Interruptions) 

SHRI SHIVRAJ V. PATIL: I will write'down the name. 

This letter says that if these tribes are included in 
the Ust, the tribes living in that area will suffer and so 
do not Include. This Is what they have said. Now, you 
are saying that this has happened, that had happened 
and the other thing had happened. So, the 
recommendations given by the State Government are not 
consistent. Then the recommendations came here. They 
have said in the recommendation also though these 
criteria are not fulfilled, yet they should be included in 
the list. Now, this is what they have IBid. So, in view of 

"Not recorded. 
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these facts, the present Govemment in Assam and we 
hear and all of us sitting here and the people In the 
country, have to take a decision u to how to handle this 
decision. The present Govemment II ukJng UI, please 
try to help them. In what fashion you can help them, let 
us sit together and decide. That ia the stand the 
Govemment of India is also taking with respect to the 
tribes" the people belonging '0 the tribes coming from 
Assam, the people belonging to any tribes coming from 
any country, because the tribal people are the people 
who are economically the moat backward. They should 
be helped the moat by the country as a Whole. That is 
the kind of attitude we are adopting. If this Is the problem, 
if this is the situation and H the State Govemment is 
trying to help and If the Union Govemment is trying to 
help, then we shall have to understand that. 

You are all responsible Members of this august 
House. You advise us as to what is to be done. 
Supposing we include and if the people who are already 
there in the List are objecting to It, then there will be a 
problem. One of the hon. Members got up and &ald, I 
object to it. There are so many other organizations. So, 
this is a problem which hal to be dealt with and we, as 
responsible persons, have to take a balanced act and 
we have to help really those people. They are the people 
who need the help the most in the country as a whole. 

If we do not help them, we would be committing the 
mistak~. Our intention is to help them. But as to how It 
can be helped, we shall have to find out. We have to 
find out in what fashion it has to be done. They have 
suggested, even the Govemment has IUggested that ~ook. 
do not affect the interest of the people who are already 
in the Ust and yet you Include these people. The number 
of tribes, which is given to us, Is not only four but It is 
97. I have the number. It is 97. That is the number with 
me. If you have to include 97 tribes in the Ust, It is 
going to create some problem and we shall have to solve 
this problem and we would like to solve this problem. 

We would like to consult you. We would like to 
consult the State Government which is, very, very 
considerate to the people oyer there. We would like to 
take a stand for all the tribal people in the country to 
help them. This is our attitude. this is our policy. 

This policy will be decided by the Cabinet and not 
by the Home Ministry and the Tribal Ministry. But we will 
decide It in the Cabinet. I am not saying 'yes' or 'no'. 
But you should understand that the matter has to go 
from one Ministry to the Cabinet and from one Ministry 
to the Parliament. We are not allowed to come here and 
speak for the Tribal Ministry. I can speak only for the 
Home Ministry and not for the Tribal Ministry. It la the 
problem. . .. (InlflmJplions) 

MR. SPEAKER: No, I am sorry. Nothing will be 
recorded. 

(Inltlnuplions). .. • 

MR. SPEAKER: He has not yielded. I cannot compel. 
All of you please sit down . 

.. . (InlflmJplions) 

MR. SPEAKER: Please ait down. Please take your 
aeats. 

..• (InMmJplitJn$) 

MR. SPEAKER: No, then I will close this discuasion. 
I will close this dlacuasion if this is happening. 

• .• (InftllTuplions) 

MR. SPEAKER: Hon. Mlnlater, you address the Chair. 

•• • (lntwrupIion$) 

SHRI KIREN RIJIJU: The Minister's reply Is not 
aatisfactory. He has denied a CBI inquiry. He has not 
made any promise. . .. (Inftlnuplions) 

SHRI ANANTH KUMAR: We are walking out in 
protelt of hon. Home Minister's reply which is 
unsatisfactory. . .. (Inlflrruptiol7$) 

MR. SPEAKER: This is not right. What you do is up 
to you. The Minister has not even finished his reply. Mr. 
Minister, please continue. Nothing will be recorded except 
the walk out. 

(Inltlnuplion$) ... • 

·Not recorded. 
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(At this stllgtl. Shri Anllnth Kumllr, Shn' Kinin RUju, 
Shri Brsjll KishOnl Tripsthy, Shn' PfllbhlJfl6th Singh lind 

some other hon. MemiJtJlS ItJh the HOUStJ.) 

... (Interruptions) 

MR. SPEAKER: Nothing will be recorded except the 
hon. Home Minister. 

... (Intsrruptlons) 

SHRI SHIVRAJ V. PATIL: Sir, this Is very unfortunate. 

MR. SPEAKER: I think so. In future I will have to 
consider It very seriously. 

SHRI SHIVRAJ V. PATIL: This is .uch a complicated 
and important issue and yet the hon. Membe... are not 
willing to share their wisdom with us In order to .olve 
this problem. They are lust taking a political stand and 
walking out by making false statements. The hon. Member 
.ay. that I have denied a CBI inquiry which I have not 
don •. 

MR. SPEAKER: That i. an Incorrect statement. 

SHRI SHIVRAJ V. PATIL: If th.y make a fals. 
statement on the floor of the House ltseH, what they 
might be .aying outeide, one can underat.nd. 

Sir, the problem is complicated but It has to be solved 
by the country. Th. Gov.rnment of India, the State 
Government. our P.rty le.de... and ou ... elves wUI apply 
our mind to ... that the problem of the trlbals In Aasam 
as well as in other Statea Is solved In such a fashion 
that the best help can be given to them to see that they 
improve their economic and social conditions. This Is what 
I have to submit. 

MR. SPEAKER: Maners under Rule 377 shall be 
taken up after Item No. 23, If there la time left. Matters 
of Urgent Public Importance shall be taken up after the 
end of the scheduled business. 

Item No. 23. Hon. Minister Shri Murli Ceora. 

13.28 hr •• 

RAJIV GANDHI INSTITUTE OF PETROLEUM 
TECHNOLOGY BILL, 2007 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): Sir, I beg to mov.: 

"That the Bill to declare the institution known as the 
Rajlv Gandhi Institute of Petroleum Technology to be 
an institution of national importance and to provide 
for Its incorporation and matt.,. connected th.rewith, 
•• p •••• d by Ralva Sabha, be t.ken Into 
consideration. • 

I would like to apprise the hon. M.mb.,. about the 
need of seUlng up of Rajlv Gandhi Institute of Petroleum 
Technology and ita declaration as the "Institute of National 
Import.nce". The year 1999 witnessed the adv.nt of the 
New Exploration L1c.n.ing Policy for oil exploration. Thlc 
policy h.. evoked gr.at enthu.I •• m among for.lgn 
companies as well as Indian private and public .ector 
companies for acquiring exploration acreage. In India. As 
on d.te, only 30 per cent of the .edimentary basins in 
India have been explored. It ia planned to inorease the 
exploration cove rag. to an extent of 100 per cent by the 
year 2016. In this context, apart from technology, 
availability of adequate number of qualified p.rsonnel 
would be a prime requlr.ment In "the coming. 

In a recent study conducted by con.ultant Price water 
house Coopers for P.trofed, It Is estimated that the gap 
betwe.n the availability .nd requirement of trained 
manpower In the field of petroleum technology in India 
would be about 36,000 by the year 2019. To substantially 
meet the shortfall of trained manpower in the petrol.um 
sector, it has been decided by the Govemment to set up 
Raliv Gandhi Institute of Petroleum Technology at Jais, 
Uttar Pradesh. 

1.3.30 hr •• 

[MR. DEPUTY SPEAKER in thtJ Chsil] 

The Institute is designed to serve as the fountainhead 
for the nurturing of world class technical human resources 
capable of serving as the leaders and innovators of 
tomorrow in the field of Petroleum Technology. To start 
with, the Institute will commence its academic operations 
by admining students in basic undergraduate cowses 
from the academic year 2008-09, that is next year. 
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The total eltlmated ~ COIl of the pnDject II Ra. 
435 crore which would be met ,....uy through budgltary 
support of As. 285 crore MIl As. 1 SO crore from Oil 
Industry Development Board. Th. total estIrnaIeI ~ 
expenditure of As. 260.58 crore would be met from 1he 
accrual of interest on Endowment Fund ef As. 250.00 
crores to be created with the contribution of Oil Public 
Sector Undertakings, student fHI, donatlone and other 
earnings of the Institute. The Institute II envieaged Ie be 
self sufficient by the year 2015-1 S. 

It is proposed that the Institute would have a high 
degree of autonomy In terms of Its academic, 
administrative and financial functioning. this would have 
legal empowerment In Ita own right to enable It to grant 
degrees and other academic dlstlnctlonl and tltl.l. 
Furthermore, it 18 envisaged that the Institute would enjoy 
the patronage and support of the Ministry of Petroleum 
& Natural Gas of Government of India. It Is In the Inte .... t 
of the nation that the Government nurture the Institute In 
its nascent and crucial stage of development to enable 
the Institute to launch and run Ita programm.. without 
compromise and set up world-class Infrastructure while 
offering courses of a high standard. In the abeence of 
the status of the -Institute of National Importance-, It would 
not be possible to attract eminent faculty members and 
meritorious students. 

In view of the proposed mode of establlehment of 
the Institute 8S outlined above, It Is proposed that AajlY 
Gandhi Institute of Petroleum Technology be Inoorporated 
as an 'Institute of National Importance' through an Act of 
Parliament having a governance structure as well as legal 
empowerment to grant degrees in a manner similar to 
that enjoyed by the NTs. 

MA. DEPUTY SPEAKEA: Motion moved: 

"That the Bill to declare the Institution known as the 
Aallv Gandhi Institute of Petroleum Technology to be 
an institution of national Importance and to provide 
for its incorporation and matte,. connected therewith, 
as passed by Aajya Sabha, be taken into 
consideration. • 

SHAI KIAEN AIJIJU (Arunachal Weat): Thank you, 
hon. Deputy Speaker, Sir, for giving me an opportunity to 
speak on a very important Bill, which has been tabled by 
the h9n. Minister for Petroleum and Natural Gas for the 
establishment of the Aajiv Gandhi Institute of Petroleum 
Technology to be established in Jaish District in Uttar 

PIMNh. I 1M ,II.....,. .. heR. MIniIIer for IhiI InIIItuIe 
wIIIIh .. ..., _ ....... of nation8l importance ....... 
I come • the 1Ubject. 

I wo.-. ... IIU to ... 1M hIn'bIe Member that the 
laue II ..... InItIIII* ..... the way he has performed, 
after .......... ef ... Mlnietly ef Petroleum and I 
.",......... ......... re HOllN Ie unanimoUi that while 
Iceepint III Inter.! ., people In mind the hon'bIe Minister 
has taken .. wry good decision by not hiking the prlc_ 
of ~ro1, dIeHl, LPG and kerosene, de8Plte rise In 011 
pricea In IntelNlional market. Otherw.e aIIa, I admire 
the hon'ble Minister a lot, as he speake Ie .. and worka 
more and doe. his work diligently. Whenever we meet In 
consultative committee meeting, I repeat thIS statement 
there aIIo. 

While coming to the lubJect, I would Just like to say 
that I do not oppose establishment of the Institute In 
Uttar Pradesh. Had thle Institute been eatabllehed at a 
place which has been a hub of petroleum related actIvItI_, 
as stated In the objective, It would have proven far more 
beneficial. I would like to refer to Ita history that the 
record of exploring gee and 011 re.erve. by Indian 
Petroleum Engln..... Is not enviable. Th. record of our 
engineers In regard to exploration of 011 and gas ..... rv_ 
Is very dismal because our education Is very theoretical. 
our engl""'" need practical training even atter pUling 
out of engineering college, because the· syllabul of 
engineering college, Is theoretical. Therefore, unle .. 
theoretical teaching mechanl,m i. changed Into practical 
mechanism, we will not be able to achieve In the near 
future the objective behind setting up of the Institute. Our 
Institutes, of higher learning like liT, 11M and the proposed 
AajlY Gandhi Petroleum National Institute of Technology 
being dlecusaed here, suffer from this major ,hortcomlng 
that the system of learning has remained unchanged. 
Our teaching system has always been based on theory. 
I am afraid that by eatabU,hlng this Institute In Uttar 
Pradesh, we will be able to provide only theoretical 
knowledge to the students. The graduate engineers of 
this Institute will have to go America, Midcle East or 
European countries for gaining practical experience. 

I would nke to submit to the hon'bla Minister that I 
am not oppoeing the establishment of thie Institute In 
Uttar Prade8h, but a10ngwith it, I would Uke to state that 
this institute is not going to fulfil our requirement. 
Therefore, he should immediately take a decision of 
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establishing this Institute at a place, where It Is required 
most. particularly in the north-eastem States. Till 1951, 
we were recognized by the name of Assam. First of all 
our State has given petrol to this country. Had the 
Government taken a decision to open this kind of institute 
over there. It would have been the biggest gesture, and 
the people over there would have .been benefited why It 
always happen that our people from north-e .. t have to 
travel to Delhi, Mumbai, Kolkata, Uttar Pradesh etc. for 
higher education. The day should arrive when peo"le go 
to Arunachal Pradesh, Assam for higher education and 
even a person from Delhi should be heard saying that 
he is going Arunachal Pradesh or Assam for higher 
education. Why is this that only the people from North-
East have to go to other States for getting education? All 
of us belong to the same country. therefore we should 
get equai treatment. I expect from the hon'ble Minister 
that he will give something very soon to us also. Last 
time during the discussion on Petroleum Regulatory 
Authority. I had requested the hon'ble Minister to set up 
one of ita branch in North-East . ... (lntwnJpllons) 

MR. DEPUTY SPEAKER: Now, pie ... conclude. 

SHRI KIREN RIJIJU: Mr. Deputy Speaker, Sir, there 
is no othet member from our party, therefore give me all 
the time allotted to my party. 

MR. DEPUTY SPEAKER: Rawatjl is litting here, he 
wants to speak. Oth.~e 1IIao, I have got only one 
hour to get this bill p .... d. 

SHRI KIREN RIJIJU: I wUI not take much time, but 
conclude in five mlnutel. 

{English} 

MR. DEPUTY SPEAKER: No,· you should conclude 
your speech within next two minutes. 

fTrans~ion} 

SHRI KIREN RIJIJU: Looking at the trend of petrol 
consumption in the country, one would find consumption 
of petrol is rising IR lnella. We are at 8th place among 
the petrol consuming countries in the world. The per day 
consumption of petrol Is 20.5 million barrel In America, 
6.5 million barrel in China, 5.4 million barrel In Japan, 
2.6 million barrel in Germany, 2.6 million barrel In Russia 
and 2.3 million barret in India. The figures of Canada, 
Brazil. South Korea and France etc. are also avaHable. 

We are at alxth place. The way our population Is rising 
and economy Is growing our petroleum consumption is 
going to Increase in coming days. 

{Eng/i6hj 

it ia to nurture and promote quality and excellence in 
education and research In the are.. of petroleum and 
hydrocarbon. 

{TJ'snslsfionj 

We are lagging far behind In research, partlcularly In 
upstream research. Upstream means discovery which Is 
most Important. While acknowledging the importance of 
refinery and research I would like to say that we must 
pay attention towards upstreams research. 

At the same time, I would also like to say about 
admission in the institute which is being established. There 
should be a provision for admission of the students of 
the North East in this institution. There can be a provision 
of reservation for them. But I will not raise this Issue at 
thla juncture. I would like to request the hon'ble Minister 
that he should pay attention towards it also. Besides 
this, petroleum engineering should be Introduced as a 
course In all the IITs and the National Institutes of 
Technology. I would like to request the hon'ble Minister 
that efforts should be made to introduce petroleum 
technology as a subject in the North East Regional 
Institute of Science and Technology at the earliest. 

With these words, I extend my thanks and strongly 
support this Bill. 

{Eng/_hj 

SHRI K.S. RAO (Eluru): Sir, I congratulate the hon. 
Minister for bringing this Bill, which should have come 
yea... back. The need for training world class technicians 
and engineers In this country is extraordinary. The reason 
being not only our country has brought In new exploration 
policy giving option or competition to both domestic as 
well .. multinational companies our own areas to explore, 
tremendous amount of opportunitlee are there even to 
work outside the country. 

As a Member of the Consultative Commmee of 
Petroleum I have been asking since th.... yea ... , even 
earlier Petroleum Mlnlste,. also. The potential outside the 
country is unimaginable. There is a need for UI to send 
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our people. We have the maximum number of 
technological manpower In the wortd but why do we forget 
the hydrocarbons? We all agree that the avaUabtllty of 
hydrocarbons in this country is very little. Evcm today we 
are importing almost 75 per cent of our oil requirement 
from outside the country spending a lot of foreign 
exchange, possibly more than Rs. 3,00,000 orore. The 
potential for refining In this country is also very good. 
So, this has been brought keeping these things In mind, 
not only our requirement in this country but also to send 
manpower outside the country. I have suggested many 
times to the hon. Minister that we have got about 270 
billion dollars of foreign exchange reserves. We are not 
puHing them to use till today. We have got ample 
opportunity for it to be used by our 011 companies; ONGe, 
Indian Oil Corporation or others who have got expertise, 
manpower and who can go to the other countries, 
participate in the bid, secure some of the 011 blocks there 
and that will be a permanent source of oil for us for 
years to come. 

China is going left and right, in most of the Afro-
Asian countries. We are not able to compete with them. 
One of the reasons might be that we are not that 
courageous to invest and we do not have enough 
technical manpower which oan guide them to take the 
risk and go. Prices are going up substantially. If we have 
to take the price increase, from 30 to 100 dollars, what 
would have been the benefit had we secured 011 blocks 
year back outside the country? We could have made 
lakhs and crores from that apart from getting oil. We 
have lost that opportunity. At least now, by bringing this 
institute we can make world cla88 experts in petroleum 
technology. We are not only providing employment but 
also bringing income to our country and in tum exploring 
oil. 

The hon. Member from the Opposition was admiring 
the Minister and the reason being in spite of the hike 
from 30 to 90 dollars, the Minister has not increased the 
price of oil, more particularly the price of kerosene and 
cooking gas being supplied to the poor people. This has 
been admired by everybody though the tension on the 
Minister perhaps is extremely high that he might not be 
able to contain it as the newspaper says that most of 
our domestic companies losing about a lakh crore 
because of not increasing the price in tune with the hike 
in intemational prices of petrol and gas. We appreciate 
him and more particularly there were not even major 
allegations in regard to inadequate supply of gas, petrol, 
diesel, etc. including kerosene and cooking gas In spite 

of the fact there was Deepawall also. Normally, the entire 
papers will be filled up saytng that there is lack of gas, 
inadequate eupply of gas, there was queue for cylinders 
and kel'088ne. All thOM things have not come out in 
newapapers. Obviously, it means he could cater to the 
demand sufflclentty well. There may be shortage and there 
may be upsurge in one place or two places but certainly 
not throughout the country for which we have to admire 
him. We cannot leave without admiring him in this context. 

It Is said that there would be shortage of 36,000 
people by 2010. I am of the opinion that this is only in 
regard to domestic requirement. When it comes to the 
question of sending our people outside, we are providing 
employment and we are earning foreign exchange and 
we will get oil. Therefore, so many benefits are there. I 
would request the hon. Minister to take that also into 
account and increase the capacity of the Institute so that 
we can produce more number of technologists and 
experts. He should not be contended with it. 

My suggestion to him is that the country has lost 
enormously by not concentrating on research and 
development. So, in this case, he must also take up 
research and development right from day one. 

On many occasions, the problem I. with the question 
of availability of competent teaching staff. I have seen 
that he is already outsourcing staff from advanced 
countries where there is expertise In latest technology. I 
support him but he should not heaitate to bring top class 
teaching staff from outside the country even ~ it costs 
very heavily so that our people can pick up in less than 
one or two years. So, I would request the hem. Minister 
to concentrate on research and development. 

In this Bill, he has said that the moat concentration 
is only on degree, post-graduation, research and diploma 
also. But there must be some skilled people also. 
Certificate courses also are to be started so that we can 
train a large number of skilled workers without whom we 
cannot succeed. He has done good thing by starting the 
Institute but he must also encourage some of the 
industrialists in this country to manufacture the equipment 
and machinery like rigs. Now the prices of rigs in the 
intemational market have gone up manifold. That is one 
reason why our companies are not able to compete with 
them but If the same manufacturing were to be taken up 
in this country, we will compete very easily and we wiU 
get any number of blocks outside the country. We will 
get oil also. So, that also is to be taken care of. 
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Finally, in Andhra Pradelh, now KG baain is giving 
a lot of gas and oil. So, he muat keep that into hie mind 
and give importance ., .......... c. to the experte that 
are coming from AIMIn ",...h in giving ..... In _ 
lnatitut •. Though, It is located in Uttar PradHh, we have 
no objection .. It yet that • hal to be taken into 
account. 

With theel few words, I support and admire him. I 
wish that till Bill IhouId have been brought long ago. 
However, now it has been brought but he must 
concentr.. entireJv III ... ing that it ate,.. right from the 
academic WMr of 2008-09 wHh big numbera. 

SHAI RUPCHAND PAL (Hooghly): Sir, thle Is a 
welcome etap that the Govemm.nt has propOHd to .. t 
up an Institut. of national Importance to cat.r to the 
growing nllde of technical p.ople In the area of 
hydrocarbons. 

The Price Waterhouee etudy mentions that we may 
have a shortage of no I .. s than 8000 trained people by 
the year 2019 and also taking Into account the great 
potential which we have and the under·utlllzation of our 
exploration polSibllltie8 in the domestic areas, I think it 
will go a long way to serve the purpoae and to fulfill the 
needs. What I want to emphasize is that not an Institute 
of national importance but down below at the school level, 
ITI-Ievel, polytechnic level, if you do not have enough 
skilled people, the scenario is not going to change very 
much. Though the Govemment has proposed to set up 
a number of ITls, yet we find that there is a very big 
shortage of skilled people in the country, including in the 
field of hydrocarbons. 

Secondly. even though graduat .. are pueing out of 
the engineering colleges and other Institutes. only a 
meagre 53 per cent of them are finding employment in 
the job market: This is an admission which has been 
made by important people and even the former President 
of India had commented upon It. How many of these 
graduates are employable? Now the finishing schools at 
various parts of the country are coming up and a host 
of other steps also are being taken to improve upon the 
situation. The key question Is how to integrate these 
institutes of national importance with those of the ITls 
and such other institutes down below. It requires to be 
studied at the school level. The Govomment would have 
to keep in mind the concerns of energy security. We 
would have to explore the relevant areas .to meet up this 
gap and find ways as to how to have the national grid 

and gas and how we can Integrate the sources of gas, 
coal, 011 and other sources. Short of IkIHed people is a 
big problem in the area of hydrocarbone. 

Retention of ekilled people II another big problem. 
We find In our Public Sector Undertakings that competent 
people are leaving becaule a much higher ... lary II being 
offered, attractive packag.. are being offered by the 
private sector. The hon. Minister of Science and 
Technology and alao the hon. Minister of Petroleum and 
Natural Gas has repeatedly mentioned that we need to 
address this issue. I do not know .. to what the Sixth 
Pay Commleeion would recommend In thle regard. But 
the Iltuatlon as It II today II that competent peopta are 
leaving the Public Sector Undertakings to taIce up job In 
the private Metor. 

Thirdly, I would refar to the question of technology. 
TaIce for example the exploration technology. We are now 
..tllfled with a two-dimensional technology. But unl ... 
we have the aophlatlcated three·dlmenslonal technology. 
which Involves, of couru, a lot of Inveltmant and atao 
highly technical people, thlnge are not going to improve 
much. In the field of 011 diplomacy w. are having a sort 
of aggressive Inveetment In joint I8CtOr in Africa, In RLBala. 
In WMt AaIa and In very many other countrlel. In such 
a IC8narlo, there is a requirement for skilled people, 
prof •• lonai people. This II a welcome etep that the 
Gov.mment propoa .. to take. 

The problem we face today Ie not only of retention 
of talent, but aIIo of attracting talente. We do find today 
that even ordinary engineering gradue ... thoae who have 
speclallaed In the petroleum .. ctor are tempted to join 
the financial sector, the IT sector becauM of a •• vere 
distortion in the job market. Attractive salaries are being 
offered to them by these sectors. In this backdrop. I 
think, the Government ahould attempt to addreIa this basic 
lAue of how to attract and retain the talante. 

Sir, I have only two to three pointe to make. It is not 
elear In the 8W .. to how the selection of the President 
would be made. It has been mentioned that a Committee 
will be framed. Who will ba the members of that 
Committee? How will the composition of that Committee 
be selected? What will be the criteria? What will be the 
qualification of the President? Would he be a political 
appointee? Then there II the question of autonomy. What 
kind of autonomy will be accorded to this institute? If 
you look at the liMa and the IITs, you would find that 
there has always been interference with the autonomy of 
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theM institutions. This Is being glYen effect to by an Act 
of Parliament. So, what would be representation of the 
Parliament? In ca.e of the IITs ar,d other national 
institutes, there are alwaya two Members from the Lok 
Sabha and one Member from the Rajya Sabha 
represented in 'these institution.. But there I. no such 
provision made here. I think, this legislation has been 
framed in hurry and haste. I could have made a number 
of observations on this. There has been a reference to 
the course here. There is also a mention about the 
Senate, the Board etc. What is the relation between the 
Board and the Senate? If we take the experience. of 
our universities, then we can say that managing the faculty 
would not be easy because faculty Is a big problem In 
the IITs. 

In such an area of petroleum technology, It Is not 
easy to run a National Institute. I think the Government 
has not been able to apply Its mind fully about the knltty-
gritties. Due to constraint of time, I am not elaborating 
the problems. But I find a lot of lacunae In the Bill Itself. 
I could have observed about the deficiencies, about the 
President, the quality of members, etc. It Is mentioned 
about Kanpur. Why Is it only Kanpur? I. It becauae It Is 
in Unar Pradesh? There are courses In other I ITs. Why 
are you limiting only to Kanpur liT? In such a manner, 
there are so many things which are not mentioned or 
which are mentioned inadequately. I think the Government 
should address this Issue very briefly . ... (Inltlmpllons) 

As regards the President, who will be the President 
till the statute Is framed? It should be part of the Act. 
What is the qualification? About the representation of 
Pariiament, it .hould be mentioned here. What about the 
courses, about the Integration of Institutes of excellence 
down below and how to Integrate It from the school level 
upto the researeh levef? If we cannot do It, It wiD not 
serve the purpose for which It is being set up. 

{Tnlf1slstionj 

SHRI SHAILENDRA KUMAR (Chall): I am thankful 
to you for giving me an opportunity to speak on RajlY 
Gandhi Institute of Petroleum Technology BUI, 2007. This 
is an Institute of national Importance being set up at Rai 
Bareilly, Jayas in Uttar Pradesh; I, therefore, atrongly 
support this Bill. It is very commendable that the' Institute 
will confer graduate, master's and doctorate degree in 
engineering and technology, management, Science and 
arts in the field of Petroleum and hydrocarbon. Hostel 
and other facilities have also been provided for students. 

You are going to start It in the year 2008-01. 11th FIfth 
Year Plln Is going to start Ind In the beginning, the 
funds of Re. 285 cro,.. are being provided to It; 80 thte 
is al80 the reason that I strongly support this Bill. It h .. 
been seen that there Is an Icute shortage of refineries 
and drlDlng actlvltl_ In the field of petroleum even today 
in the country. This Institute will give new Impetus to Ihll 
programme. This lnatltute will try to provide the trained 
manpower in the petroleum sector by developing human 
resource. With the creation of this Institute, the 011 sector 
will produce the expert engineers who would have 
specialization In petroleum technology as a resun of which 
it will remove the problema of petroleum ,products in the 
country. Wherever this kind of institutes exist, there will 
be all round development in the field of petroleum 
technology. This Institute because of its location in Rei 
Bareilly, Jayas will facilitate the highly' trained teachers 
form the nearby preatlgious In.tltute. like liT, Kanpur, 
Kharagpur, 11M, Lucknow to vlalt this Institute for teaching. 

13.51 h .... 

[SHA' VMKN..A RADHAKR.SHNNiI In IhB Chsll) 

Further, this institute will have added advantage for ita 
being located In the proximity to airstrip 88 a result of 
which there will be frequent visits of t~ scientists and 
experts to this lnatilute. WhIle the Government Is taking 
concrete steps for starting this particular course as well 
as Increasing the number of aeats for the admission of 
atudents In liT Institutes, the Institutes like Indian Institute 
of Petroleum, Dehradoon or Indian school of Mines, 
Dhanbad win get help not only In upgrading their statu. 
but also In enhancing their basic Infrastructural facUlties, 
apart from Increase In number of students in liT courses 
in the beginning. 

14.00 h .... 

At the same time, there will be a check on migration 
to multinational companies despite all kinds of tempting 
oHe,. made to the students puslng out from such 
institutes and, thus, It win prove to be effective. A proper 
representation should be given In the Board of the Institute '" 
to the member of Parliament and the Public 
representative. in consonance with their status. This 
practice should be followed In this institute on the lines 
of other institutes. 
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With these worlds I strongly support the Bill introduced 
by the hon'ble Minister and conclude my speech. 

{English} 

SHRI TATHAGATA SATPATHY (Dhenkanal): Sir, thank 
you for giving me this opportunity. 

No doubt, we all agree with the hon. Minister when 
he said that this Rajiv Gandhi Institute of Petroleum 
Technology will be an Institute of national importance. At 
the outset I would like to suggest that, had the name 
been the Indian Institute of Petroleum Technology, It would 
have been proper because that would have honoured 
the late Smt. Indira Gandhi, as it falls in her constituency. 
However, we support this Bill. 

As I was telling our leader Shri Braja Klshora Trlpathy 
and my colleague, Shri B. Mahtab, a time has come for 
trained personnel to be created in this country. 
Indigenously trained personnel have to be of world 
standard. But a few pOints should have been taken care 
of in this Bill because those have been bones of 
contention in the ruling Party or the Party that heads the 
UPA. We all know about it. 

.. 
If this Institute is to have a good calibre of 

intemational level, then it should have most probably, 
preferred international collaboration also. For instance, we 
could have taken the cooperation of companie.. like 
Petronaa, British Petroleum and Exon and got international 
faculty, as well as international students who could have 
corne and studied here. When Indian students study along 
with international students. when they have the reach 
and the access to international faculty, then the standard 
of education or training of those technical personnel would 
definitely be much better. 

We all know that when Iraq withdrew from Kuwait, in 
the first war, they set oil wells on fire. It took Kuwaitis, 
along with European and American aid, many months, to 
douse out those flames. That means, even a simple thing, 
like putting out an oil well fire also requires a high level 
of technology. There are just a few personnel in this 
whole world, who can give that kInd of technology. So, 
when it comes to oil sector, it is not only the question of 
exploration, but even things. which look so eimpte. but 
complex. like putting out fires, need technical personnel 
which this Institute should definitely address. 

Man-power that we cieale in this country should not 
only be limited to this country but should be exported 
abroad also. But we should be careful. We have seen In 
the case' of IITs and other Institutes of excellence, they 
take advantage of the Indian society, they take advantage 
of Indian tax payer. The moment they pass out of these 
institutes, they immediately go abroad. 

Here, it is not clear what would be the duration of 
the course or what level of education the students need 
to have, to get into this Institute. But, as and when it 
gets specified, I would suggest that a contract should be 
Signed by all Indigenous students that after passing out 
from this Institute, they will mandatorily serve for a certain 
period within the country. It is very important and I think 
the hon. Minister, in this very well thought out measure 
of his, will kindly consider this point also. In his speech, 
he said that there is a requirement of about 36000 people 
by 2019 and this survey has been done by some foreign 
agency. But, I feel that It is a very conservative estimate 
and I think that the actual requirement will be much more. 
Like some of the senior MPs have pointed out earlier, .it 
Is befitting that Institutes of this level should have the 
local MP, whoever the MP at a particular time, in the 
Soard so that the Board gets the people's face. Parliament 
should always Insist on having the local MPs In PSU. 
and in educational institutes so that the level of excellence 
is retained. Of course, everybody has given kudos to the 
Minister for controlling the petroleum prices. We, from 
Biju Janata Oal, also join in this chorus. W also 
congratulate him for his exemplary success in controlling 
petroleum product prices within India whereas they have 
been spiralling up allover the globe. But, along with this 
I would suggest to him that a similar institute, maybe 
with a different name like the one I suggested, Indian 
Institute of Petroleum Technology, could be set up in 
either in the North-east or In Orissa, as was suggested 
by my hon. colleague, where we are find that there is oil 
in the Mahanadi Basin and there Is oil also in the Krishna-
Godavari Basin also. 

MR. CHAIRMAN: Pi .... conclude. 

SHRI TATHAGATA SATPATHY: All along the eastern 
coast also, there Is • lot of finct So, to f.cUIt.. the 
students from that part of the country, an institute could 
be HI up in Orissa which would cater to thet pert. 

SIr, It Is a known fact that anybody who controls 
hydrocarbon value chain also controls the future of the 
country. India today cannot afford to remain isolated and 
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we cannot afford to go half way in our effort. to 
moc:lemize. Therefore, In the field of petroleum .aongwtth 
other fields, it is nec .... ry that we really concentrate on 
.. ttlng up Institutes of International standards. If the 
Government is investing so much money, It should 
consider having more institut... I have gone through this 
Bill and I find that it has not been clarified in it as to 
how many students will be churned out every year. The 
Minister should clarify to the House that if you keep 2019 
as a target to produce 36000 trained personnel, then 
what will be the annual output of trained personnel. I 
would again congratulate the Minister for thinking and 
bringing forth this exemplary Bill and we hope that apart 
from Raebareli. whose Importanc. all of u. d.finlt.ly 
understand. he would also consider that Orissa is another 
ideal place where he can set up another such parallel 
institute. 

SHRI K.C. CHANDRAPPAN (Trichur): I understand 
in this area of petroleum, we should have concentrated 
much earlier. We are developing personnel who will be 
technologically competent. Now, Sir, when we are making 
an institute of national importance, the Rajiv Gandhi 
Institute of Petroleum Technology, first I would like to 
support the idea given by my previous speaker, Shri 
Rupchand Pal. 

Ah.r aU, w. are all enacting a legislation by which 
we are taking a new step, which Is a big step. Now, that 
institution should have accountability to Parliament. In 
Thiruvananthapuram, Sree Chitra Thirunal Institute of 
Technology is there by a Central Act. In that Institute's 
goveming body, two Members of this House and one 
Member of Rajya Sabha are there. It Is not necessary 
that they should be local Members, but Members of 
Parliament are represented In the governing body of that 
institute. In this Bill also •. thBt provision should be included. 
I think it will ensure accountability of this Institute to 
Parliament. 

Secondly, I would like to say that the demand raised 
by Shri Kiren Rijiju from Arunachal Pradesh is very 
justified because that part of the country is where we 
have started oil prospecting and exploration and that part 
of the country is also comparatively backward. I think 
there is one institute which the Ministry of Petroleum and 
Natural Gas Is running in Guwahatl which Is an academic 
Institute to train personnel in this field. Instead of creating 
a new institute there wHich will be difficult, if that Institute 
is raised the same way as an institute of national 
importance, it will go a long way to meet the cIemIInd of 
the people belonging to that region. As far as I 

undel'ltand, the institute which II there at Guwahati Is an 
institute of repute and the hon. Minister must be knowing 
11 b.tter. So, that point may be considered . 

Sir, I am not going Into the details now. This Bill 
must have be.n prepared In a hurry. Though the cause 
Is great, this Bltl needs a lot of changes in relation to 
faculty, in relation to senate and an that. So, I would 
request the Mlnlst.r that he may go through It more 
thoroughly and come forward with some more 
amendments in the deys ahead. That win help this institute 
and also the purpose for which he is creating it today. 

We are trying to step up our activities in the area of 
hydrocarbon and that should also include new exploration 
and new prospecting. It was reported long back and the 
Government of Keraia Government also requested the 
Ministry long back that in the Malabar Coast. especially 
near Kochi, like Bombay High, there is a great possibility 
of oil prospects and exploration. If we can find oil deposit 
there, explore the possibility and do the prospecting, then, 
probably, it will be a big deposit that we are going to 
find out as we have done in the case of Godavari Basin. 
This is the area where the biggest rivers of Kerala are 
flowing. That should also find a place in the future plans 
of the Ministry. 

Then, as It was pointed out, when w. make an 
Institute of excellence, it should be supported from down 
below. Otherwise, this Institute of .xceHenc. will remain 
rootl.... Now, the Government has a programme of 
developing 500 IITs with the World Bank assistance. So, 
in those institutes wherever it is required, if the syllabus 
of hydrocarbons Is also Included, then the Govemment 
may get trained personnel who may come to this institute 
or their tal.nts will be made use of elsewhere. 

So, I wish all well to the Rajiv Gandhi Institute of 
Petroleum Technology. I congratulate the Minister for 
bringing this Bill and I hope he will agree with the few 
suggestions which we are making which will strengthen 
the Bill further and make this institute stronger. 

/TMnslBtionj 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I support Rajlv Gandhi Instltut. of Petroleum 
Technology Bill, 2007 presented by the hon'ble Minister 
and I extend my thanks to the Minister for, this, but I 
would like to say that Uttar Pradesh already has a very 
big Institute at Dehradoon in the name of K.D. Malvlya. 
So, my submission Is whether Uttar Pradesh or the 
country is known by only Rubareli and Amethi, while 
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the institute like this is already located ther.. It ...,..,.. 
that the reason for setting up of thle Institute In ttwt area 
is the Chairman of UPA who represents f'aebareli and a 
few days back another Institute was inaugurated in Amethl. 
We do wish that UP should prosper and more and more 
inetitutes of this nature be esta&Jlilhed the,.. We are not 
jealou. about that. My only .......... 10 the hon'bte 
Minister ilthat It would have been more meaningful, had 
thil institute been set up at a plllee where petrol and 
natural gas are produced. 

Hon'ble Rajlv Gandhi wu Prime Mlnlater of this 
country, he was young; he had done a very good job 
and we commend it, but pam.,. we forgot the big leaders 
Hke Pandlt Jawahartal Nehru, Shrlmati Indira Gandhi, 
Mahatma Gandhi, Netaji Subhuh Chandra Bose. Each 
and every work is named after Rajiv Gandhi, for example, 
Aajlv Gandhi Rural Electrification Scheme, Rajlv Gandhi 
Drinking water Scheme etc. Such a trend is not proper, 
I may be pardoned but I consider It my duty to express 
my feeling. 

As far as the establishment of this Institute Is 
concemed, it Is an institute of national Importance and 
like our colleagues, I would also request that it should 
have some representatives from amongst the Members 
of Parliament-two from Lot< Sabha and two from Rajya 
Sabha-in that inatitute. Three wings-Gftlrnlng Body, 
General Council and Senate have been conItituted rnaIci'lg 
provisions as to how they will establilh mutual 
coordination. The hon'ble Minlater has said that the 
Comptroller and Auditor General will have the right to 
examine its accounts and every year the report will be 
presented in the House; that means it will be accountable 
to the House. So, my request is that there must be 
some representatives from the Partlament In the General 
Body and the Goveming Body of the Institute. 

Through you, I would like to make a submission that 
big oil reserves have been found In Jaiselmer, Barmer 
and Jalaun in Aajasthan. ONGC has also found big oil 
reserves there. Eartier, the Keyam Company had also 
found oil reserves. I think, It will be useful H the Breches 
of such Institutes are established in the backward and 
bordering state like Rajasthan. 

In clause eleven, It has been mentioned that the 
institute will be opened for all men and women irrespective 
of their clan, caste or community. There will be no 

dlscrltftinatton on this account. There will be no 
.~ of re\IgIola faith or bellef for enrolment of 
stucIente or for making appointment of teachers and steff. 
It Is a commendable clause. However, mention of State 
would have been better, because we want to make it an 
Institute of national Importance 80 that eminent acholars 
and experts from within country and abroad may join its 
facully and meritorious atudenta may get .dmlaaion .nd 
acquire competence In the field of hydrocarbon and 
petroleum research. For drilling of oN, new blocks are 
beint auctioned by the Govemment to the priv.te and 
public sector companies 80 that oft may be extracted. It 
Is said about our country that there are several oil reserve 
...... In the country which are yet to be explored. Earlier 
we hired Ruaslan experts for Bombay High because in 
the event of any technical problem, we suffer In the 
absence of experts in our country. Now, I feel that this 
institution will cater to our national needs. Our country is 
a developing country 80 such Institutes are extremely 
nec .... ry for our country. I would like to extend my 
sincere thanks to you that you have introduced this Bill. 

Mr. Chairman, Sir, I would like to add one more 
t~lng as to whether the Govemment have conducted any 
study about other such foreign institutes at the 
Intemational level before setting up of this institute, so 
that Intemational standard norms may be followed at this 
institute in terms of infrastructure or expertise so that we 
may not Jag behind any country. As our Govemment have 
said that our ONGC or IOC officials are doing drilling or 
exploration work in Sudan, Uzbekistan or Central Asia or 
Inside Africa In collaboration with Russia. Then, at least 
this national Institute will be of International standard. The 
arrangements should be made in this institution so that 
people from other countries of the worfd may come here 
to acquire expertise In the 'fleld of petroleum and natural 
gas. 

Mr. Chairman, Sir, the Govemment have fixed a time 
limit of 5 years and Rs. 215 crore wUl be spent for this 
proposal in the Eleventh Five Year Plan. As. 44 crore in 
2007-08, As. 81 crore in 2008-09, As. 69 crore in 
200().09 and As. 60 crore in 2010-11 will be released. 
Till It is completed there will be a cost over run. The 
expenditure on .stablishment, machines, faculties of 
various departments and the appointments will increase. 
The funda for this purpose will be arranged from the 
public .ector undertakings. Their experts will be 
repreaented in the general body. It wiU be better if its 
execution is expedited. ' 
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Mr. Chairman, Sir, I would like to submit that the oil 
fields are found in Rajasthan 88 well. The Govemment 
and ONGC intend to set up oil refinery there. Presently 
the refineries have been set up in those areas alao where 
there is no oil however the claim of Rajasthan is justified 
that at least one refinery should be set up there as oU 
field has been found and more and more such 011 field 
are likely to be found there in future as we". Rajasthan 
should get 60 per cent royalty on the petroleum products 
produced in the State. 

With these words, I support the Bill. 

[English} 

MR. CHAIRMAN: Now, Shri Adhir Chowdhury. Please 
be brief. 

This Bill has already been dlscuaaed in the Rajya 
Sabha, and no new things are brought in. W. are 
confined to the constitution of a new set up. That Is all. 
A Council, President and Office-bearers have to be 
instituted as per the provisions of this Bill. It Is a normal 
routine matter. That is the purpose of this Bill. There is 
no scope for a lengthy discussion on this. 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Sir, I always abide by your directions. 

MR. CHAIRMAN: Okay, please start now. 

SHRI ADHIR CHOWDHURY: Mr. Chairman, Sir, at 
the outset I must appreciate lavishly our hon. Minister 
who Is in-charge of the Ministry of Petroleum and NatUral 
Gas, Shri Murli Deora ji as he has taken the Initiative to 
pUot this Bill under the nomenclature 'Rajlv Gandhi Institute 
of Petroleum Technology Bill, 2007'. 

Sir, the Institute is still conducted from a rented 
house, and by an Act of Parliament it will be rendered 
as an institute of national importance. 

Some of the Members are opposing the name of the 
institution as it is named after Shri Rajiv GandhI. Sir, 
nothing can be parochial and myopic than opposing the 
Idea of an institution to be named after SM Rallv Gandhi. 
Rajiv Gandhi denotes modem India, who had'dreamt 'our 
India is great'. Rajiv Gandhi represents a new vision of 
our country. Rajiv Gandhi represents the integrity of our 
nation who laid his life for the sake of our country and 
for the integrity of our country. Here, in this Houae If we 

appose an institution to be named after the great Rajiv 
Gandhi, then it is really a shameful episode for us. 

The Rajlv Gandhi Institute of Petroleum Technology 
BlU, 2007 has already been pIlssed In the Rajya Sabha. 
As you know, energy is considered to be • formidable 
weapon In the world. We are facing the problem of energy 
security becauee more than 70 per cent of our energy is 
used to be imported from foreign countries. Our economy 
is growing by leaps 'and bounds and to accommodate 
the growth of our economy, we need more energy in the 
coming future, in the near future. Already, we have made 
vigorous attempt to carve out our equity In the foreign 
oilfields, namely Africa, Middle-East and other countries. 
It Is because we want to be self-sufficient In energy lector. 

India is stili producing the second largest number of 
technical personnel In the world after the USA. Insofar 
as IT Is concemed, we have invaded the Silicon Valley 
in USA which is recorded as the Mecca of Information 
technology. But still In spite of having a Hydrocarbon 
Vision, we do not have the requisite Infrastructure, the 
required technical personnel to deal with the rising 
demand in this sector. Already, the Minister has admitted 
that only 30 per cent of sedimentary basin has so far 
been explored. 

The Natural Exploration Policy has already been 
adopted In the year 1990 and already a number of blocks 
have been offered to various entrepreneurs for the 
exploration of energy. It is appreciable to note that ONGe, 
Bharat Petroleum, Hindustan Petroleurn-.-all have been 
included in the Fotbe8' Fottuns 500 List. 

MR. CHAIRMAN: Yes, please conclude. 

SHRI ADHIR CHOWDHURY: So, we have the 
potentiality. But we need more technical personnel and 
also In view of the fact that now the world Is progreSSing 
towards outsourcing. 

If you &88 Iran or even Iraq, their oilftelds are plenty 
but they do not have the required oil refinery mechanism. 
As a result, technical personnel from China and other 
countrtes are being hired by thole countrtes for developing 
their refinery sector. Therefore, if we are able to produce 
more personnel through this Institute, namely, the RaJIv 
Gandhi Institute of Petroleum Technology, then we wi~ 

also be able to export our human resources, our 
demographic dividend to other countries to earn more 
equity. 
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MR. CHAIRMAN: Please conclude. Your time is over. 
We have already taken the time allotted for this Bill. It is 
already 2.30 p.m. 

SHRI ADHIR CHOWDHURY: This institute, the RajlY 
Gandhi Institute of Petroleum Technology, is being given 
the status of an institution of national importance. I would 
request that more institutes of this kind be set up in 
various parts of the country. 

MR. CHAIRMAN: Please wait. It is already 2:30 p.m. 
So. the time allotted for the Bill is over. If the House 
agrees. we can extend the time for the Bill by fifteen 
minutes. What Is the sense of the Houee? I presume 
that you all agree to It. 

SHRI KHARABELA SWAIN (Balasore): Sir, can It be 
completed within fifteen minutes? 

MR. CHAIRMAN: Okay, Let us extend the time by 
half an hour. 

SHRI KHARABELA SWAIN: I do not think it will be 
enough. . .. (InlBnuptions) There is no speaker from our 
party now. 

MR. CHAIRMAN: I would inform the House that we 
have a very Important discussion under Rule 193 
regarding the relationship between the three pillars of 
our Constitution. That has been pending for a long time. 
That is a very important discussion. We should not curtaH 
the time of that discussion. That is my view. 

Please conclude, Shri Chowdhury. This does not 
meari that you can continue to speak. My dear friend, If 
you do not cooperate how can the proceedings of the 
House be conducted? You belong to the Treasury 
Benches. I can understand the members of the 0pp0aItl0n 
doing it. 

SHRI ADHIR CHOWDHURY: I will conclude, Sir. 

Sir. we should follow the New Exploration Ucenaing 
Policy very vigorously. To do that, we neeGi more 
competent personnel. This kind of an institute wIN produce 
more competent personnel. However, I would requeet the 
hon. Minister to eet up more Institutions like this In 
different parts of the country . ... (Inlerruplion$) . 

MR. CHAIRMAN: You have to conclude now. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Shri Adhlr 
Chowdhury, please conclude. 

SHRI ADHIR CHOWDHURY: Yes, Sir. I would urge 
upon the hon. Members. . .. (InlBnuptions) 

MR. CHAIRMAN: Parliamentary Affairs Minister is also 
having no control over you. 

SHRI ADHIR CHOWDHURY: Sir, the Bill has the 
provision of an Endowment Fund. So, I request all the 
Members to donate one month's salary to that fund. 

MR. CHAIRMAN: Mr. Chowdhury. please be at least 
under the control of the Minister concerned. 

Mr. Minister, thank you. Your intervention Is required 
In such cases. f can manage it but your intervention Is 
welcome. 

SHRI K. FRANCIS GEORGE (Idukki): Sir. I rise to 
8Upport the han. Minister especially because the hon. 
Minister and the Ministry Is trying to establish a centre of 
excellence In the country in the name of the late Prime 
Minister. 

The Bill says that this institute. will impart courses 
starting from B. Tech. to Ph.D. programmes. We have 
any number of engineering colleges in the country and 
every day new engineering colleges are coming up. Why 
should the Ministry not direct these engineering colleges 
to start B. Tech. and M. Tech. courses in this area of 
hydrocarbons, exploitation and exploration and restrict the 
function of this Institute especially for doctoral programmes 
to "!8ke It an exclusive centre of excellence where we 
ean train people? 

This institute Is coming up in Uttar Pradesh. Section 
10 apeaka about the Board of Governors having the power 
to establilh campuses and academic centres at any place 
within or outside India. We ean have two regional centres-
one In the North-East and one in the South-along with 
thle institute. Kerela does not claim any special expertiee 
in thle field but we have a lot of people wor1c:ing in the 
Gulf in oil companies. We can attach one regional centre 
to probably the Cochln Univeraity of Science and 
Technology and another regional centre can be set up In 
the North-East which is traditionally known for 011 deposita. 
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So, the hon. Minister himself hal laid that. Regarding 
the policy, we have only exploited or explored 30 per 
cent of the sedimentary deposits. Our target Is to make 
it 100 per cent by 2015. I would like to very humbly uk 
whether it is prudent to do that because the big powel'8, 
namely, the USA, Russia and China have vast depoeits. 
They are keeping those deposits In store and Importing 
oil from, especially, the Gulf countries. We all known that 
011 is so vital and important. The Club of Rome three 
decades back have predicted that the carbon deposits 
are exhaustible. Once this is over, if we exploit fully, then 
what is going to happen? What would be our po.ition in 
the world as far 88 this very vital product Is concemed? 

In our import bill, 70 per cent goes for import of 011. 
CNde oil prices almost touched 100 doll ..... barrel. We 
are yet to explore our depoeits. As the hon. Chandrappan 
hu pointed out, we have huge deposits . ... (lnltlf1'lplion$) 
and we have been talking about it for long. Nothing has 
happened so far. I have been in the front and also from 
the back. I am forced to conclude. I think, I will have to 
conclude now. So, I support the Bill, and once again 
congratulate the hon. Minister. 

/Trsnsl6lionj 

SHRI RAMESH DUBE (Mirzapur): Mr. Chllinnan, Sir, 
support the Rajiv Gandhi Institute of Petroleum 

Technology Bill, 2007. 

14.35 hr •. 

[MR. SPEAKER in 1M Chait) 

I would like to welcome the hon'ble Minister, Shrl 
Murti Deora. I know that he is a minister of progressive 
ideology and has introduced a good proposal that is the 
need of the modem age, however, I welcome this propouJ 
also because the institute is proposed to be set up in 
Uttar Pradesh. 

I would like to submit one more thing that Uttar 
Pradesh is a big state that should not be confined to 
only Amethi and RaebareilL There are other backward 
areas, districts in Uttar Pradesh where auch institutes are 
required to ba set up. I would like to submit that there 
are other backward areas in eastern Uttar Pradesh, 
particularly like Mirzapur, Robertaganj. where the 
Govemment should ponder to set up such lnatltutlons. 

This is my request. 

MR. SPEAKER: Shri Br.,a Klshore Trlpathy, will you 
speak something? You have asked for two minutes. 

{Eng/i6hj 

SHRI BRAJA KISHORE TRIPATHY (Puri): Hon. 
Speaker, Sir, we are discussing the Rajiv Gandhi Institute 
of Petroleum Technology Bill, 2007. The objective of this 
Institute of national importance is to nurture and promote 
quality and excellence in education and research in the 
area of Petroleum and Hydro Carbon and to provide for 
programmes and courses of instNCtions and research 
leading to the award of Bachelons, Masters and Doctoral 
degrees in engineering and technology, management, 
science and arts in the area of petroleum and Hydro 
Carbons. 

This Institute will cost about Rs. 861 crore. The 
decision to set up this Institute in the constituency of 
Mrs. Gandhi has raised objections from most Members 
of the Parliamentary Standing Committee on Petroleum 
and Natural Gas. The Chairman of the Partiamentary 
Standing Committee on Petroleum and Natural Gas, Shri 
Janardhan Reddy, including other Membans, were of the 
view that the Petroleum Ministry should have finst explored 
the possibility of Introducing a specialized COunse In any 
of the Indian Institute of Technology or at the Indian 
Institute of Petroleum at Dehradun. There Is an Institute 
of the Petroleum Ministry In Dehradun. They could have 
expanded this Institute without setting up of an Institute 
like this. This proposed Institute il named after the 
memory of late Prime Minister, Rajiv Gandhiji, and It is 
In the constituency of Shrlmati Sonia GandhiJi-1 do not 
have any objection . ... (Inltlnuplions) 

SHRI PRIYA RANJAN DASMUNSI: No constituency 
is marked for any name; it belongs to the Election 
Convnisaion of India. 

SHRI BRAJA KISHORE TRIPATHY: Anyway, at the 
moment, the posts of Chalnnan and Rlfglstrar of the 
Institute should be filled with anybody from the family so 
that the entire objec:tlves of this Govemment would be 
fulfilled. 

I would also like to draw the attention of the hon. 
Minister to some of the iSlues-Orissa is always 
demanding for a Central Institute like liT or 11M or a 
Central Univensity to be set up in Orissa, but it is not 
taken care of yet. Secondly, the work at the Paradeep 
Refinery is going on for the last 8·9 years, but It is not 

,. 
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progreuing at the expected level. So, on two thlnge, I 
am drawing the attention of the h~n. Minister·he should 
expedite the Paradeep Refinery work and the Govemment 
should also consider setting up a Central Institute like liT 
or 11M in Orissa. 

OR. M. JAGANNATH (Nagar Kumool): Sir, I support 
the Bill on my own behaH and on behalf of my Party. 

This Bill is to set up an Institute of national 
importance. As such, even after 60 years of 
Independence, we do not have any such institUte which 
matches the international standards. Though we have 
courses on chemical technology In some of the universities 
as a part of the faculty, but we do not have a full-
fledged one. 

Even after 60 years of Independence, the indication 
Is that we are falling short of nearly 30,000·40,000 officers 
in the petroleum and natural gas side, to meet the needs 
of the country. It is a very said thing. At least, now a 
realization has started in the Government. We do not 
have expertise, when there is blowout of the wells and 
lire accident takes place, to douse the fire; we have to 
depend on foreign nationals. By the time, they aorne 
here, a lot of damage would have been done. 

When coming to the location of the proposed InBtitut" 
it is not justified to have this jJwtitution in a place like 

/ 

Rae Bareli. Previously also, many of the Prime Ministers 
came from this Constituency and the Constituency would 
get developed on its own. Apart from that, according to 
the indications, there are no petroleum deposits in that 
area and no drilling activtty il going on there. So, it Is 
not going to help the Institution much. Had this InStitute 
been located at a place like Krishna·Godavari Baaln. 
where we have the richest petroleum and natural gas 
deposits are found recently or In Bombay High or Gujarat, 
it would have served the purpose better. 

In Rae Barell, where the Institute Is proposed to be 
set up, we can only impart the theoretical part. However, 
the practical aspect will not be taken care of there. If we 
want to impart practical training to the students there, we 
have to take them to either Krishna-Godavari Basins or 
to Bombay high or Gujarat which will cost a lot of money 
to the Government exchequer. So, this coUld have been 
avoided. if the Institute had been set up at those pIace8, 
where drilling activities are going on. 

I am not objecting to this, but I request the 
Government-Ilnce this II an Institute of national 
importance, it could be set up anywhere in the country· 
to pay heed to this. I support the BRI, in any case. Even 
the Standing Committee supported this. My plea to the 
Government is that having only one such Institute Is not 
lufficlent to cater to the needs of the country. I request 
the Government to propose such Institutes at \east one 
in each region like North. South, East and West. 

Coming to the SCiST aapec:t, J am very happy that 
a provlaion had been made In the Bill Itself to 1ake caN 
of the iuues relating to SCa and STI, as per the 
Constitutional provisions . ... (lnl8rruptions) If we look at 
the tee structure and the courses, nowadays, In spite of 
the best efforts, the candidates belonging to the SCs, 
STs and OBCs, are not being given seats under one,.. 
pretext or the other, depriving them of the latest 
technology. 

My request to the Government is that it should ... 
that the constitutional provlalona are strictly Implemented. 
The students belonging to thoee categories ahould be 
taught free of cost. 

, 
THE MINISTER OF PETROLEUM AND NATURAL 

GAS (SHRI MURLI DEORA): Thank. you very much. I 
am very grateful to the Members who have participated 
in the discussion and have offered QOOd suggestions. It 
will not be possible for me to reply aU the suggestions 
given at this moment but I assure all those who have 
given the suggestions they will be receiving a letter from 
me within eight or ten days ctaulfylng what is possible 
and what is not and why it is not possible. 

I am grateful to the first speaker. Shri Kiren Rijiju. 
He always speaks good of us. . .. (InMrruptions) Assam 
Renewal Project worth Rs. 2000 erore is being 
Implemented by the ONGC. I hope you know that. The 
old wells in Assam have dried and we are having a 
great difficulty to explore oil from there. What is to be 
done Is to have this new programme. This is very much 
there.! You do not worry. We are taking care of It. 

The other friend made a very good suggestion. What 
our country is doing for exploring oil in other countries? 
Last week I wu In RUSSia, Moscow. One month ea.r 
we were In Sudan. There are 15 countries around the 
woItd with which W8 are sharing the blocks, like Sakhalian 
in Russia, which is one of the biggest blocks in the 
world. We have 20 per cent share and other countries 
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have 80 per cent of the share. I do not want to I;Nn:Ien 
you with all these details but more than 8 millio", tonne 
of oil we are getting through this system. We are trying 
to see that we deal with more and more countrtes Hke 
Iran, Iraq, Damascus and Syria. I have personaNy gone 
there. We are trying to see that we get these blocks. 
They will be cheaper and more assurable. We are doing 
very well. 

One of the friends suggested that we should not 
take help from overseas countries. We are taking the 
help of Exon and Savron. There was a time when they 
thought that there was no 011 or gas In India but Krishna 
Godavari field of Andrha Pradesh has proved that there 
is lot of oil and in case they bid they are going to make 
thousands of milliona of dollars. We have NElP-6. I can 
tell yo_u more than 8-9 billion dollars of inve&tment will 
come to India when NELP-I and NElP-2 wlU grow. This 
is the treasure of the country and the people will enjoy 
it. 

My friend has talked about Orissa just now. In Orissa 
Indian Oil Corporation Is setting up Paradeep Refinery. I 
went there myself. There is no problem at all. The Chief 
Minister of that State. Shrl Nav"n Patnaik II doing his 
best to help us. We are talking about Ori... Refinery. I 
have personally sent 80me people to Orissa to put a 
steel factory there because so much of iron ore II there. 
Not only South Korean factory. I am talking of other Iteel 
manufacturers whO went to see Shrl Patnalk. We ant 
here to see that we help them. Shrl Mahtab and Shrl 
Sathpathi know who these people are. I am very lure 
that we are able to get not only one South Korean but 
other steel plant because there are 10 much of Iron ore 
and so much other facilities available there. They will do 
that. We do not consider whether there is Congreas 
Govemment or. .., (InltlrTUptions) 

MR. SPEAKER: Do not respond to him. Mr. Minister, 
please address the Chair. 

SHRI MURLI DEORA: Sir. I would Hke to draw your 
attention to the current projected annual uncIer recoverieI 
of this sector, which Is Rs. 89.753 crore. It I. the 
Govemment which is bearing this. As fighIIy laid, we 
have not increased even one Rupee. You cannot get 
anywhere In the wOftd RI. 9 a litre keroeene. Stili we 
are trying to He that we do not incre ... the price. You 
may be reading the newspaper. lPG. Kerotene and 
dleael-8ome of them are the cheapest available in India, 
which are not available anywhere in the woffcl. It 1& 
because we want to see that the common man. 

Common man should be benefited and may not suffer. 

Mr. Speaker. Sir. through you. I would like to submit 
to other Members that after going through the points and 
suggestions of the Members, I wIR make a reply. I would 
like to submit one thing to Rawatji. Every time, he 
cooperate very much In our Commmee. I would like to 
submit In regard to Rajasthan refinery he was talking 
about that the refineries were to be set up In Bina 
(Madhya Pradesh), Paradeep (Orissa) and Bhatinda 
(Punjab), however. the Brttlah Petroleum which wu the 
collaborator of Bhatinda refinery left the project. You may 
ask the Chief Minister of Punjab. We invited Shri Mlttal, 
a new person from London and now work on the Bhatinda 
refinery will be started. There Is no Cong ..... Govemment 
In Punjab. despite that we have not excluded Punjab. 
Whether It is Punjab, Orissa or Rajasthan, we believe 
that the entire country is one. Do not say that Rajasthan 
is yours and Deihl Is ours, all Is yours. If you are not 
elected then you tIIll start abusing. If you do not mind, 
I would like to .ay one thing . ... (lnltlf'fflPllon$) 

PROF. RASA SINGH RAWAT (Ajmer): I wa. 
submitting about the right of Rajasthan. 

SHRI MURlI DEORA: You know that I, rnyeetf, belong 
to Rajasthan .. There is a very senlo, leader of Rajasthan 
who Is of the opinion that there Is no need to set up a 
refinery In Rajasthan. Whether It Is Rajasthan, Deihl, or 
any other place, w~ will undertake the· work wherever 
production is f.aslble and It may generate employment 
for the people. 

With this, I would like to extend my thanks to you 
and request that the Bill be paned. 

{EnglillhJ 

MR. SPEAKER: The question is: 

"That the Bill to declare the institution known as the Rajiv 
Gandhi In.titute of Petroleum Technology to be an 
Institution of national Importance and to provide 'or Its 
incorporation and for matters connected therewith, as 
p888ed by Rajya Sabha, be taken into consideration.· • ., 

MR. SPEAKER: Now. the House wlU take up clause-
by-ctause consideration of the Bill. 
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The question is: 

"That clauses 2 to 40 atand part of the BUI.· 

Thtl motion was sdapIsd. 

ClaustflS 2 to 40 WtlrB IIddtId to IhtI BiN. 

Claustfl " thtfl Enacting Fonnu/a lind IhtI Long Ti/M 
WtlrB addtld to thtI SUI. 

SHRI MURLI DEORA: I beg to move: 

"That the Bill be passed.· 

... (InltlmJplions) 

MR. SPEAKER: Motion moved: 

"That the Bill be passed.· 

There is time for everything. This is the third reading. 
am giving you an opportunity. Otherwise, no hon. 

member can speak twice on one subject. You know that. 

SHRI KIREN RIJIJU: Sir, because of lack of time, I 
could not mention one important thing regarding health, 
safety and environment. Are you going to include health, 
safety and environment in the curriculum of this Instftute? 

SHRI KIRIP CHALlHA: Sir, when this Bill was being 
considered, all the Members had given a luggeation that. 
at least, one campus of this InstitUte should be there In 
Assam. Will the Minister conlider this or not? 
... (Inltflrruplions) 

MR. SPEAKER: Why not West Bengal? 

... (InttNTUplions) 

MR. SPEAKER: You have spoken already. I would 
not allow this. There is a limit to It. 

... (InlBnupIions) 

SHRI PRIYA RANJAN DASMUNSI: The Minister has 
said that he will reply to everybody within ten days. What 
more will he say? ... (Interruptions) 

MR. SPEAKER: You have made that point. There il 
no need to repeat it. 

... (In/enuplions) 

{TfIIMIIltionj 

MR. SPEAKER: Please speak about only tow hon'ble 
Members. 

/Englitlhj 

SHRI MURLI DEORA: Sir, what Shri Rijiju il 
suggesting, is already included. 

{Tf'IInsllJlionj 

MR. SPEAKER: The views of all have been included. 

/Englishl 

MR. SPEAKER: The question il: 

"That the Bill be passed. 

The motion was IJdop/tHi. 

14.54 hra. 

MATTERS UNDER RULE 3n* 

{Englishl 

MR. SPEAKER: Matters under Rule 377 listed in 
todays List of Business may be treated as laid on the 
Table of the House. 

(I) Need to accord priority for convaralon of 
metre gauge railway Una to broad gauge llna 
In Saurashtra region of GuJarat 

{Tf'lJnsllJtionj 

SHRI V.K. THUMMAR (Amreli): Mr. Speaker, Sir, the 
Saurashtra region of my home state Gujarat il being 
neglected in terms of developmental work In raHways and 
provision of amenitiel therein and It is on account of this 
that most of the railway Un.. In Saurashtra are of metre 
gauge and due to this the people of Saurashtra are not 
getting direct railway service to other parll of India. Most 
of the areas of Saurashtra fall In the coastal region where 
Import and export of goods can be held but it is on 
account of lack of goods trains fr.om Saurashtra to other 
parts of the country that the optimum utilization of these 
coastal areas are not being dOne. It is on account of 

"Treated .. laid on the tIIbIe of the House. 
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lack of raHway facility that neither the ports of Saurashtra 
nor the marine products are being developed which have 
immense potentials in Saurashtra. Sanctton for only one 
work related to the conversion of metre gauge line Into 
broad gauge between Dhasa to Jetalsar In my 
Parliamentary constituency has been given, however, the 
pace of work is slow and on account of this the traffic 
on this route has been disturbed and people are facing 
inconvenience. 

So, I would like to request you that priority may be 
given for the conversion of metre gauge Into broad gauge 
railway line in Saurashtra. 

(II) Need to launch campaign for prevention of 
AIDS among women 

{English} 

SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbill): 
Never before has humanity faced a disaster on such a 
scale as HIVIAIDS. The disease has killed around 
30 million people. If the pandemic continues unchecked, 
there will be 45 million new infections by 2010 and nearly 
70 million deaths by 2020. Prevention of Infection and 
care for the infected are the key elements of today's 
massive fight against HIV. 

Women in developing countries are disproportionately 
affected by HIV and AIDS because they face systemic 
and persistence discrimination. Nearly 40 percent of those 
now contacting the HIV virus are women, including 
housewives. As per one report of UN, In Nral India, le88 
than half of women have not heard of AIDS, let alone 
how to protect them from HIV infection. 

Culturally, women face Significant barriers In getting 
support if HIV positive, while the burden they bear as 
care providers often leaves them In poverty. 

Too little money is spent on the development of 
female-centered prevention methods such as mIcrobIcldes 
and female condoms. Research shows that 2.5 mllHon 
HIV infections might be prevented If Just 20 per cent of 
women in power countries could regularly use a 
microbicide •. 

Keeping these facta In view, In our country, now It Is 
high time to launch campaigns to focus more on women 
in prevention of AIDS. HIVIAIDS teat should be made 
mandatory before marriage for both men and women. 

Effective economic rehabilitation of these HIV infected 
women will go a long way in dreaming wortd without 
AIDS. 

(III) Need to .nhenc. the .trength of Judg •• with 
a view to reduca the pendency of cas.. In 
the court. 

SHRI S.K. KHARVENTHAN (Palanl): I want to bring 
to the kind notice of this august House about the pathetic 
situation of Judicial System in this country. 

As many as 37.1 lakh cases are pending in 21 High 
Courts and 2.48 crore cases are pending in Lower Courts. 
During 1999, it was 27.5 lakh and 2 crores respectively. 
The public are spending their whole life and money to 
get remedy In the courts. These pendencies are due to 
large scale vacancies in the Judiciary and Inadequacy of 
InfrastNctural facilities particularly In lower judiciary. The 
sanctioned strength In 21 High Courts are 792 and 
working strength Is 586. It constitutes 26%. out of the 
sanctioned strength of 15,399 Subordinate Judges in the 
country, the working strength is 12,368. The existing 
vacancies accounting to 24%. The judicial officers in 
Subordinate Courts are getting very low salary and not 
provided with facllHles like any residential quarters and 
vehicles, etc. The salaries of the Judicial Officers should 
be raised to ensure efficient functioning of judiciary. To 
reduce the pendency of cases, the existing vacancies 
are required to be filled at the earliest and the strength 
of judges has to be Increased by appointing nearly 10,000 
Judges in Lower Judiciary to clear backlog cases within 
2 years. The ealary of Subordinate judicial Officer starts 
with Rs. 9,000/- and Re. 35,0001- for High Court Judges. 
It is very low. This has to be increased to a minimum of 
Rs. 25,000/- and Rs. 60,000/- respectively. Through 
Central Assistance scheme, adequate funds should be 
allocated to provide infrastNctural facilities like court 
complexes, residential quarters for Judicial Officers and 
Bar Roome for lawyers. 

I shall, therefore, urge upon the Government to take 
immediate steps to reduce the pendency of cases by 
filling all pending vacancies and appointing more Judges 
In aU the courts in the country. 

(Iv) Need to carv. out a new .. ate of HarH 
Pradesh from the W •• t.rn Parta of Uttar .• 
Predeah 

fTmnsI&on} 

SHRI SURENDRA PRAKASH GOYAL (Hapur): Mr. 
Speaker, Sir, as is known that even after the carving out 
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01 the. Uttarakhand State, Uttar Pradesh is the biggeet 
state even now which has 80 Lok Sabha seats and 403 
Legislative Assembly seats. From the point of view of 
development, some parts of the state are as developed 
as Delhi. Haryana and Punjab; however, moat of its parts 
are in the same condition as they were 60 years back, 
which are very backward and undeveloped. Education, 
health. roads. power, drinking water and railway faciHtie6 
are extremely essential for the basic development of the 
State, however, most of the parts of the state are even 
today deprived of these basic facilities. This area Is very 
weak from the political and administrative point of view. 
The division of the state has become quite essential for 
the development of the entire region. The capital and the 
seat of high court of Uttar Pradesh are far away from 
the Westem Uttar Pradesh. The people have to visit 
Lucknow on account of official works and to get justice 
from the Allahabad High Court while on one hand one 
has to spend more money, on the other hand, it takes 
too much time. The poor people of Westem Uttar Pradesh 
fail to gather courage to approach the High court. So, I 
strongly demand for the carving out of a new state of 
Harit ,Pradesh from the Westem Parts of Uttar Pradesh. 

Through you, I would like to request the Govemment 
that a new state of Harlt Pradesh from the Westem parts 
of UUar Pradesh should be carveCi out by way of 
reorganization of the State of Uttar Pradesh 80 that proper 
development may be ensured in the smaller states. 

(v) Need to generate electricity uelng COlli Bed 
Methane In Nageur, Ralaethan 

SHRI BHANWAA SINGH DANGAWAS (Nagaur): Mr. 
Speaker, Sir, at present the country is facing acute 
shortage of electricity. With the rise in consumption, 
population, industry and agriculture sector, Its shortage 
will be felt more. Hydro-electrlcity is the cheapest power 
in the world and next cheap method of generating 
electricity Is by buming coal to generate gas and that 
gas is used for generating electricity. The low quality 
grade coal is used for this purpose and its mining Is 
very costly. Electricity g~,"eration by using gas derived 
from this process has been started in Gujarat. 

Coal India Ltd. gave dug such wells in Nagaur district 
near Medta. I woulil. to urge that electricity generation 
should be started by using gas extracted from these wells, 
so that power shortage in the entire country including 
Rajasthan may be solved. 

(vi) Need to regularize the aervlcee of volunteers 
tnlned by Sa.hut,. SMma Bal In Gorilla 
werfare In Uttarakhand 

'SHAI BACHI SINGH RAWAT 'BACHDA' (Almora): Mr. 
Speaker, Sir, the services of volunteers trained by S.S.B. 
are being regularized In north-eastem states and pension 
and other financial benefits are being given to those who 
have crossed the recruitment age. 

The volunteers trained by SSB in Uttrakhand who 
are also called Gorillas are sitting on a dhama at Janta 
Mantar to press their demand that their services should 
be regularized and they should be given pension and 
other financial benefits on the lines of north-eaelem States. 

I had also raised the demand of volunteers trained 
by SSB In Uttarakhand on 23.8.2007 in the House, but 
volunteers are very agitated due to non-acceptance of 
their demand by the Govemment. Therefore, I would like 
to urge the Govemment to regularize the services of 
volunteers trained by SSB In Uttrakhand and also provide 
them pension and other financial benefits. 

(vII) Need to reatore the original quota of POS to 
Madhya Prad.ah 

SHRI FAGGAN SINGH KULASTE (Mandla): Mr. 
Speaker, Sir, I would like to draw the attention of the 
Govemment towards a very big problem of Madhya 
Pradesh. The Union Govemment has reduced the quota 
of ration given under Public Distribution system to Madhya 
Pradesh due to which the Adivasi families living in tribal 
areas of Madhya Pradesh are facing great inconvenience. 
Madhya Pradesh is a tribal domin~ted area and the 
people are agitated due to reduction in ration quota by 
t!"le Union Govemment. 

Therefore, I would like to request the Union 
Govemment of Food to keep the situation of tribal areas 
of State in mind and release the full quota of foodgrains 
80 that the tribal families living in tribal areas like Mandie, 
Jhabua, Dhar, Badawani, Baitul, Sldhl, Shahdol, Umaria. 
Annupar, Siwani, Balaghat. Chhindwara, Katni, Panna 
Chhattarpur, Aatl8m and Khandva may get full quota of 
ration. 

(vOl) Need to Include 'Angika' language In the 
Eighth Schedule to the constitution 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): Mr. 
Speaker, Sir, Angika' language spoken in my partiamentary 
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constituency Bhagalpur Ihould be included in the eighth 
schedule because 'Angika' language Ie not only spoken 
in Bihar and Jharkhand, but atao in Bengal, A8Mm and 
Orissa etc. It is apoken by around three crore people. 
This language has been in use for about 100 years now 
in Kosi area, Bhagalpur, Its neighbouring areas and 
Santhan Pargana of Jhar1<hand. In ancient times, AngIka 
language was having its own script and Angika language 
has got literary status in the country. The literary history 
of this language is very rich. Eighth century poet Sarah 
(Sarahapa) is the topmost poet of Angika language. 
Sarahapa is known as the first poet of this language. Sir, 
this language inherits the tradition and heritage of the 
country, because my parliamentary constituency, was 
known as 'Ang Dash' during Mahabharata era, which was 
gifted to 'Kama' by Duryodhana. At that time Bhagalpur 
was the State capital of 'Ang Dash'. Since then the 
tradition and heritage of the country are Inherent in the 
'Angika language'. This language Is very popular In my 
parliamentary constituency, Bhagalpur and hs neighbouring 
areas. Sir, Maithili is spoken in Bihar and it holds a 
specific position over there. Similarly, 'Ang/ka' language 
is also spoken in Bhagalpur and large parts of the State. 
Please include this language in the eighth schedule of 
the constitution. 

(Ix) Need to give an early approval to the water 
projects under JNNURM for supply of 
drinking water In AJmer, Rajasthan 

PROF. RASA SINGH RAWAT (Ajmer): Mr, Speaker, 
Sir, the projects of Ajmer and Pushker in my State have 
been identified for expansion/restructuring under the 
Jawahar Lal Nehru National Urban Renewal Mission. 
There is a scheme under this Mission aimed to channellse 
water from Beesalpur Dam and this scheme has been 
divided into two parts. 

1. Part A Transmission part 

2. Part B Distribution part 

The construction of reservoir of one day'. demand 
capacity and transmission in main Ajmer are included 
under the tranamisaion pert of the acherne. The Ministry 
of Urban Development, Government of India has given 
sanction of Rs. 188.73 crore for the cost of this project 
and It is under construction. The first Instalment of Rs. 
27.00 crore has been spent under this project and wor1< 
is in progress under the second Instalment of As. 51.50 
crore. 

A project coating Rs. 182.00 erore for provtdlng 
drinking water supply In Ajmer was formulated and was 
presented for approval before the Union Ministry of Urban 
Development. At present, this project Is pending before 
the Central Public Health. Environmental, and Engineering 
Organisation (CPHEEO) for technical approval. 

I would like to request the Ministry of Urban 
Development, Govemment of India to allocate funds after 
giving technical approval without any delay for water 
supply project so as to make proper arrangement for 
addressing the drinking water problem of lakhs of citizens 
of Ajmer which is an Important city from historic, cultural, 
religious and educational points of view. 

(x) Need to give compenaetlon to dependents 
of security personnel who laid down their 
lives In counter In.urgency operations, at par 
with martyrs ot Kargll 

[English} 

SHRI SWADESH CHAKRABORTY (Howrah): The 
1.13 million Army has sought a Muniform welfare package" 
from the Government for Mall battie casualties" at par 
with the Mmuch higher" amounts given to the next of kin 
of the 527 soldiers killed and the around 1,400 wounded 
during the Kargin conflict. 

The Army has raised this issue in the past also but 
to no avail, with the Govemment draWing a distinction 
between casualties in war and those arising out of 
counter-Insurgency operations on the basis of "different 
levels of risk", "Intensity of action" and the like. 

The family of a soldier killed during Kargil got around 
Rs. 19.30 lakh, which Included a Rs. 10 lakh ex-gratia 
amount from the Union Govemment and other special 
benefits, but in other operations, including the relentless 
counter-insurgency ones in J&K and the north-east, the 
amount for 'fatal' cases roughly works out to be around 
Rs. 8 lakh. 

The soldiers injured during the Kargil operations got 
Rs. 3 lakh to Rs. 6 lakh, as ex-gratia payment, depending 
on the percentage of disability, which further went up 
with special benefits. In other operations, the ex-gratia 
figure stands at Rs. 1 lakh. As such there Is disparity in • 
the quantum of compensation. 

I, therefore, urge upon the Government to ensure 
"uniform welfare package" to all patriotic soldier who 1!Iid 
down their lives. 
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(xl) Need to take auttable action on the demanda 
of emplo, .. a working In Regional Rural 
BIInke 

SHRI SANTASRI CHATTERJEE (Serampore): The 
Joint forum of Gramin Bank Unions have been agitating 
for a pretty long time to press for their demands viz. 

1. Implementation of Banking Pension Settlement, 
1993 and 1994 in RRBs. 

2. Parity with Sponsor Banks In payment of all 
other allowances and benefits/service conditions 
also as per direction of Hon'ble Supreme Court. 

3. Continuance of compassionate appointment 
scheme 1982 In RRBs. 

4. Proper and uniform Manpower Planning, 
Recruitment and Promotion Policy In RRBs. 

They have met Hon'ble Labour Minister and the 
Principal Secretary of the Department of Finance. Myself 
have also taken up the matter with the Labour and 
Finance Minister but it Is a matter of deep regret that till 
date the Department of Finance Is sitting tight over the 
isaue. On 27th November the employees and officers of 
the Gramin Bank Unions staged a day long Dhama at 
Jantar Mantar, New Delhi to pre •• their demands. 

I would request the Hon'ble Finance and Labour 
Minister to look into their genuine grievances and come 
forward to settle the demands in no time. 

(xII) N .. d to .xpedlte the aettlng up of Rail Coach 
Factory (Repairing II Maintenance Unit) at 
Jhanal, Uttar Pradeah 

{Trsnslationj 

SHRI CHANDRA PAL SINGH (Jhansi): Mr. Speaker, 
Sir, Jhansi Railway Station was inaugurated on 
1 st January, 1889 and the Divisional Railway Office has 
also been set up this year itself. Today, It is known as 
the most important and biggest divisional rail office of 
the North Central Railway. With the efforts of the local 
public representatives a new Rail coach Repairing factory 
is proposed to be set up by the Railway administration 
at Jhansi. Jhansi division of Bundelkhand region hu 
always been the victim of political interference. Due to 
inadequate employment opportunities in this region the 
educated people are migrating from there. Daspite the 
fact that Jhansi division Is one of the oldest and biggest 

divisions of North Central Railway, it could not have the 
proper development with regard to Railways. There Is a 
lot of land owned by Railways lying vacant here. The 
cheap labour is available there. It has all transportation 
facilities, but In spite of all these things, there is acute 
shortage of industries here. 

From reliable sources it has come to the notice that 
an effort is being made for shifting the proposed new 
Rail coach repairing factory from Jhansi to another place 
due to which there is a great resentment among the 
people of this area and the local people have started 
agitation against it. 

Ttvough the House, I would urge the hon'ble Minister 
of Railways that he may get the work of construction 
started at the earliest for the setting up of the propoaed 
Rail Coach Repairing Factory at the land Identified and 
provided by the Railway Administration at Jhansi in order 
to abolish the regional imbalance and solve the problem 
of unemployment there. 

(xiii) Need to ahlft the railway gate at Baaral In 
Etawah, Utter Pradeah 

{Trsns/alionj 

SHRI RAGHURAJ SINGH SHAKYA (Etawah): Mr. 
Speaker, Sir, through the House, I would like to draw the 
attention of the hon'ble Minister of Railways to the shifting 
of Basrai railway gate from its original place to the east 
in my constituency Etawah for which approval has already 
been accorded, but no work has been started so far In 
this regard due to which the common people have to 
face a lot of problems. I assure the hon'ble Minister of 
Railways that after shifting the aforesaid gate to the east 
I will get the link road constructed with my MPLAD fund. 
I, therefore, request the hon'ble Minister of Railways 10 
get the work of shifting the railway gate started at the 
earliest so that the redressal of the public problem could 
be made. 

(xlv) Need to atart developmental work In Patna 
and Bodhgaya under Jawahar Lal Nehru 
National Urban Renewal MI •• lon 

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker, Sir, 
no work has been started so far for the developmen~ of 
Palna and Bodghaya under Jawahar. Lal Nehru National 
Urban Renewal Misalon (JNNURM). Bihar is already a 
backward state and In the same way the probleme 0\ 
Patna city are worsening. The population of this city is 
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increasing day-by-day. In comparison to the population, 
development work in Patna is negligible. Problema like 
sewerage, drinking water, roads, drainage, power, 
garbages are already there, and the Government does 
not have any programme to solve them. When Patna 
was 9rought under the Programme of JNNURM, there 
were some rays of hope among the residents of Patna 

• that their problems would be solved since the scheme 
was of the Central Government. Now, there is uncertainty 
in this regard also. 

• 

Through this House, I, therefore, would like to draw 
the attention of the hon'bIe Minister of Urban Development 
towards it and submit that he may get these problema 
solved by paying special attention to the development 
works in Patna and Bodhgaya and make proper 
arrangements to get these works started at the eartiest 
under JNNURM. 

(xv) Need to Include Mlrzepur In Uttar Prade.h 
under Jawahar Lal Nehru National Urblln 
Renewal MI •• lon 

SHRI RAMESH DUBE (Mirzapur): Mr. Speaker, Sir, 
my parliamentary constituency Mirzapur-Vindhyachal and 
Ashtbhuja are important tourist places of India. Here, the 
shrine ofVindhyachal Mata has its own importance. 
Pilgrims visit this place in large number from various 
parts of the country. the main problem of this city is 
shortage of drinking water. The population of this city is 
more than ten lakh. I would request the hon'ble Prime 
Minister and the Minister of Urban Development to solve 
the problem of drinking water in this historical place where 
the number of tourists is increasing day by day and the 
UP Government has declared it a tourist zone. 

It is, therefore, requested that the Central Government 
should include Mirzapur under Jawahar Lal Nehru Nation 
UrbaJl Renewal Mission in order to solve this dreadful 
problel1J of drinking water in Mizapur-Vindhyachal. 

(xvi) -NMet to grant IIncencea to Sugar Milia In 
Maharaahtra 

SHRI TUKARAM GANPAT RAO RENGE PATIL 
(Parbhani): Mr. Speaker, Sir, licences of many sugar mills 
have been cancelled in my State Maha .... htra on 19'" 
May, 2007. In this connection the Central Government 
have not mentioned any reason. Keeping in view the 
production of Sugarcane in Maharashtra, sugar mitis are 
required to be there in operation. There was no crushing 
of sugarcanes for want of these sugar milia. The people 

had to bum the sugarcanes and the Government had to 
pay compensation at the rate of Rs. 25000/- per hectare. 
Sugar mills have played a pivotal role in the development 
of Maharashtra and prosperity of the farmers of the State. 
Nothing has been told about the policy of the Government 
in this regard. There is an urgent need to grant licences 
for setting up new sugar mills. So, all the process may 
be carried out in this regard so that the sugar mills could 
be set up at the earliest in the interest of farmers. 

The Government are requested, through the House, 
to grant licences to sugar mills at the earliest so that 
crushing of sugarcanes could be started in Maharashtra. 

(xvII) Need to provide modema health cara HrvIces 
In Hoapltala altueted In the tea eatllt.. of 
Aaaam 

[English} 

SHRI SARBANANDA SONOWAL (Dlbrugarh): 
Diarrhorea and Gastroenterltis have affected more than 
5000 families all over the atate of Assam. There are 
reporta of more than 100 deaths in the tea garden areas 
of As8am. In most of the areas Diarrhoea and 
Gastroenteritis have reached epidemic· form In the recent 
days. The state of affairs has been continuing every year. 

EaI1ier the Government of India declared 'Health for 
All' by 2000. Unfortunately, the slogan for health cara 
service. remained only in the newsl?apera, moat 
particularly in Assam. The tea garden hoapitala are not 
under the purview of the State Government. 

I urge upon the Hon'bIe Health Minister to urgently 
look into the matter and Initiate steps to bring the hoapitaJa 
in the tea garden areas under one umbreHa 80 that theee 
unfortunate people get modern health care servicea and 
pure drinking water facilities in theae days of globalized 
health care services to each and every human being all 
throughout the world as propagated by the WHO. 

(xviII) N.ed to .et up • C.,hew Board with 
headquartere In Kochl, Kerela 

DR. SEBASTIAN PAUL (Emakulam): St8pfJ for the 
estabHahment of Cashew Board under the Ministry of 
Commerce and Industry, with headquarters in Kochl, may 
be expedited or, as an altemative, a Cashew Export 
Development Authority may be establilhed by merging 
the Directorate of Cashew & Cocoa Development and 
the Cashew Export Promotion Council, both situated In 

.. ,. 
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Kochi. Kerala is a major producer of raw cashew nuts 
and more than 90% of the cashew exports and raw 
cashew imports la through Cochln Port. If domestic 
production of raw cashew nuta could be increased to the 
level of 10 lakh tonnes per day, it will fetch a minimum 
foreign e)(change eamlng equivalent to Rs. 2,600 cror •. 
Though our e)(port e.mlngs from cashew kemela and 
allied products during 2006-07 was Rs. 2,465 crorea, the 
net foreign exchange eamings stood at Rs. 653 crores 
because of Import of raw cashew nuta valued at 
Rs. 1,812. 

14.55 hr •. 

DISCUSSION UNDER RULE 193 

NHd to harmonious functioning of three orgens of 
St.t .... LegI.lature. Judiciary and executive 

{Eng/I8hJ 

SHRI GURUDAS DASGUPTA (Panekura): Hon. Mr. 
Speaker, Sir, I must thank you profUMIy for allowing to 
r". this diecueaion In the Hou •• , thought belatedly. It is 
an important Issue. It relates to the Constitution, provisions 
of the Constitutjon, functioning of the different organa of 
the State, the harmony and diaharmony, the way in which 
we are ruming the Parliament and whether the Parliament 
is doing its job. It also relates to judiciary broady. 

Sir, the harmonious functioning of the three organs 
of the State as envisaged by the Constitution of India 
has of tat. become a matt.r of deep controversy, not 
that the concept is being challenged, but the point 18 that 
the harmony is in jeopardy in my humble view and that 
is why the subject needs to be discussed and deUberated 
upon to reiterate the respective role of the organs of the 
State to find out the implications of separation of power 
and to identify the centrality of the will of the people as 
expressed through' the elected Members In the popular 
House. 

Sir, If judicial over-activism Is a m.tter of concem, it 
is, of course a maHer of concem. Let us also admit very 
frankly that there is growing cynicism and growing crIIIcism 
about the way the Partiament, the great institution of 
Parliament, seeks to function today. Therefore, there is 
need for introspection collectively by the ParUament as to 
find out if there is anything wrong that we must admit. 

Sir, I must say that there are Instances of popular 
approval of judicial Intervention to restrain the arm of the 
State from doing something or to compel the Executive 
to do something. Therefore, the complexity of the maHer, 
In any cue, should not be over simplified and under-
estimated. I must confess before this august House that 
I am second to none in holding high the lofty role of the 
Judiciary. I am proud about the way the Judiciary is 
dllcharging Its duties and obligations to the nation. 

Sir, coming to the subject I must admit and frankly 
I admit th.t there is an inherent danger, underlying the 
word 'Inherent danger', a potential danger of concentration 
of excessive power in either of the anna of the State. 
There Is a possibility. Hence, there Is a need for checks 
and balances in the constitutional govemance of the 
country and also in the political regime. Separation of 
power Is a part of the Indian Constitution. It has almost 
become a characteristic and the doctrine of separation of 
power Is Inseparable from the process of evolution of 
democracy In the country. I believe, as you also believe 
being an eminent jurist, that the doctrine of separation of 
power Is an effective safeguard against aberrations that 
any of the arms of the State may perpetrate today, 
tomorrow or the day after. The vital question is the way • 
in which the Fathers of the Indian Constitution conceived 
It, the way in which the first Prime Minister, Pandit Nehru 
had visualise~the three organs of the State must have 
a joint participatory role. No exclusive primacy has been 
given to any of the arms of the State. It is also true that 
the popular will of the people finds a central place in the 
understanding of those who framed the Constitution. 

15.00 hra. 

Centrality of the will of the people is expressed very 
eminently in the Preamble of the Indian Constitution. On 
the question of separation of powers, if I go a little further, 
let be begin by saying and I wish the House gives 
undivided attention to the most important question and 
the treasury bench is likely to cooperate with the 
discussion. Shri Bhardwaj, this Is our concem for harmony. 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): I am listening very carefully. . .. (Interruptions) 

SHRI GURUDAS DASGUPTA: On the question of 
separation of powers, let me quote, to begin with, the 
former Chief Justice, Shri J.S. Verma. He aptly said: 

"The sovereign will of the people finds expreeslon 
through the chosen representatives of Parliament." 
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Therefore, the centrality of the question liel In the 
expression of the will of the people through the 
elected representatnt.. who are theM In the popular 
House. Sir, the preeminent position has been 
accorded to the Legislature is just to en'" it to 
make laws, and to amend the Constitution and, If 
and when necessary, to ensure accountability of the 
Govemment to Parliament and lastly, to exercise 
control over the spending of the federal finance. 
These are the four vital functions that the Legislature 
is called upon to do under the provisions of the 
Indian Constitution. At the same time, while saying 
so, I say that the Constitution provides for an 
independent, neutral, effective Judiciary and judicial 
,ystem. For what? For (1) interpreting the 
Constitution, (2) to do the judicial review (3) to act 
as the custodian of the rights of the people and (4) 
to uphold the Constitution. That 18 the fundamental 
task of the Judiciary. 

Judicial system is a review of any act of Partiament 
or any action of the Executive to find out whether It is 
in consonance of with the provisions of the Constitution, 
whether it is within their competence, whether it Impinges 
upon the fundamental rights of the people and whether 
it is in consistent with the mandatory provisions of the 
Constitution. 

MR. SPEAKER: Not any and every act of Pal1lament. 

SHRI GURUDAS DASGUPTA: Sir, I am coming to 
that. I am speaking in a generalized way. At the same 
time, I must say with, all my emphasis, that Judiciary Is 
not the Third Chamber. Ind6an Parliament ha. two 
Chambers. Judiciary cannot act as the Third Chamber. 
Sir, the essential point is, how those who framed the 
Constitution had looked at the problem. There can be no 
basic quotation to understand the minds of those who 
framed the Constitution except to speak of the first 
Premier of the Republic of India, Pandlt Jawaharlal Nehru. 
He was very cogent, very vivid and very concrete. What 
did he say? He said: -No Supreme Court, no Judiciary 
can stand in judgment over the sovereign will of 
Parliament representing the will of the entire community.-
This is what the Prime Minieter of India had said when 
the Constitution was being enacted. Is that the situation 
now? Is this the situation which exists today? 

The pointed question has been supplemented by 
many other luminaries In the legal wortd. Justice S.R. 
Das, one of the foremost former judges of India, who Is 

no more, had said, -COnstitution had preferred supremacy 
of legislation to that of the Judiciary. - There Is no end to 
quotationa. I will quote a few to clear the idea. It Ioob 
as if the Parliament Is secondary and that somebody 
else is primary. Justice Krishna lyer, who atill lives, has 
said: "Court cannot act .. a Third Chamber." Justice 
KatJu-aII of you are acquainted wtth the name-eaid: -I 
do not subscribe to the view that judiciary Is running the 
Govemmenr. What Is happening today? Is It not true 
that somebody else is running the Government, except 
the Govemmentitself1 Is It not true that aomebody elae 
is making the law, except the Partlament? Therefore, I 
feel constrained to raise the issue befora the august 
House, to draw the attention of the entire nation, to say 
that the· constitutional harmony is In jeopardy. Fall S. 
Narlman, one of the living theoreticians on the subject, 
said: "The constitutional scheme, aocial, economic and 
political aspects of jUltlce are left to the law-makers." 

Of late, I am sorry to say that there have been e 
number of cases of judicial over-activism, which ia not 
entirely wtthln the domain of judicial review and could be 
construed as judicial over-activism. If I refer to some of 
the violations, you will kindly understand the limit the 
judicial over-activism has reached in this country. Justice 
Verma has pointed out some violationa in hia lecture 
recently. I seek the indulgence of all my colleagues who 
are here In this House to kindly listen in detail. ThIs Ie 
the list of violations that Justice Verma has made In his 
speech. He said that judiciary has Intervened to question 
the mysterious car razing down Tuglak Road, Deihl. Even 
the Bench takes note of a mystertous car running about 
in Delhil This is the point to which the problem has 
reached. Judiciary raises questions about allotment of a 
particular bungalow to a judge and about specific 
bungalows for Judges Panel. It intervenes in monkey 
menace, stray cattle on the streets, cleaning of public 
conveniences, levying congestion charges at peak hours 
in the airports with heavy traffic. There Is misUie of 
contempt of judicial system, Should I laugh or cry? Should 
the House think where the Constitution has gone? The 
power of contempt of judicial system Is being applied to 
force railway authorities to give reservation to a particular 
person or to a group of persons. 

This is one side. On the other side is a comment 
made by a former Juetice from the Bench. I do not want 
to di8c:1oH his name. From the Bench he is reported to 
have said: "The Legislatures in India has not done 
anything worthwhile in the last thirty ye .... " Just reconcile 
the view of Justice Verma with the views expressed by 

., ,. 
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a member of the Bench, saying that we had done nothing 
during the last thirty years. JL8tice Srikrishna has observed 
in a lecture, -In the name of judicial activism, modem 
judges In India had abandoned the traditional role of a 
neutral referee and have Increasingly resorted to tipping 
the scales of justice in the name of distributive Justlce.-
These are only a few quotations that I thought It 
necessary to bring to your notice. 

I raise a question. Govemment is accountable to the 
Parliament. Parliament Is accountable to the People. To 
whom is the Judicial System accountable? Accountability 
i8 a basic tenet of democracy. There cannot be a free-
for-all. There cannot be: -I do what I wish to.. If 
accountability is a concept, Parliament Is accountable to 
the people, Govemment is accountable to Parliament, 
what is the accountability of the Bench? To whom Is the 
Judicial System accountable? I answer with humility that 
the Judiciary Is accountable to the Constitution. Indian 
Constitution is • written Constitution. It is not a British 
Constitution which runs by conventions. It Is a written 
Constitution. 

There is a trend, I say, with dismay. There is a trend 
of over-activism trespassing the boundary of the 
constitutional propriety, aeeking to tamper with the 
sovereignty of Indian Parliament. 

My last quotation is of 14th April, 2007. It ia a recent 
Judgement of April 14, 2007. The Supreme Court, while 
delivering a judgement observed: 

·Court cannot interfere with Government policies on 
the ground that a better fairer, wiser altemative ia 
available. Legality of the policy and not the wisdom 
or soundness of the policy is the subject of Judicial 
Review." 

It is absolutely clear. But there is a digreSSion, there 
is a violation. There is crossing of the road. There Is 
breaking up the barrier. Despite this categorical statement 
of the Supreme Court, Judicial wisdom does not always 
prevail. That is my complaint. 

There are two points and two aspects. Number one, 
there is a call of Judicial over-activism. There Is a call 
for us to think. There is a not which you may consider. 
There is a problem which you must ponder over.Judicial 
over-activism. Is it not true, hon. Speaker, Sir, that there 
should be a little critld8m, a little self-criticism by the 
Members of Parliament? Is it not true that we should 

sincerely deliberate upon the way In which we are 
functioning? How is it relevant? It Is relevant because if 
the Parliament does not function In the way It Is supposed 
to function, if the parliamentary values are devalued, If 
the Parliament IOH8 Its vitality, if there Is parliamentary 
delinquency, deliberately I coin the expression "If there is 
parliamentary delinquency-, If Parliament Ses810ns are 
interrupted off and on, if going to the Wen becomes a 
practice, If violation of nonna and rules becomes a pass 
time, If the exalted Office of the Speaker is brought down 
to controversy, then, Sir, I must say with a heavy heart 
that Parliament loses its dignity. We stoop low In the eye 
of the people. There Is a growing crticlsm about the 
Parliamentarians and Parliament. If the parliamentary 
system is tampered with, the Judicial over-activism pokes 
its nose and interferes more frequently. 

Recently, there has been arrest of four journalists. 
Of course, they were let off by the higher Court, but they 
were arrested. What for were they arrested? They had 
given a true picture, unchallenged picture and account 
about corruption In the Judiciary. The report was not 
challenged. But, the particular court or the particular State 
ordered for the arrest as if the honour of the court had 
been violated. Speaking the truth Is a vlo~lon. If an 
untruth Is spoken, they can be hauled up. But, for • 
speaking the truth, they were harassed and arrested. 

SHRI H.R. BHARDWAJ: They were not arrested. It 
is on the record. 

SHRI GURUDAS DASGUPTA: They were hauled up. 
am using word 'hauled up'. Hauled up is not being 

arrested. They were hauled up. I am saying, "They were 
hauled up.- I change my words, "They were hauled up." 
I agree. 

SHRI H.R. BHARDWAJ: There was a petition in Delhi 
High Court and they were convicted of contempt and 
ordered to some punishment. ... (InlsmJplions) You said 
that they were arrested. An arrest is something different 
from what happened . ... (Inltlnuph'ons) 

15.17 hr •. 

[SHRI DEVENDRA PRASAD Y ADAV in !he ChBi~ 

SHRI GURUDAS DASGUPTA: You did not allow me 
to finish, my dear friend. They were arrested, they were 
tried and they were convicted. I am right. Am /1 
... (lnltJnuptions) You do not want to listen to me. A 
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Minister should have a little more· patience. We are not 
to leam from you. You are also to learn hom ... AnywaY. 
the question is that they were arrested; they were tried 
and they were convicted. After that. they were let off. It 
is a most unfortunate thing. It Is an extreme cue of the 
misuse of the. contempt power. Another thing I am saying 
is about this Parliament. For months. we are not being 
able to discuss the question of price rise. Suppoeing. 
tomorrow a person goes to Supreme Court and fHea a 
IPL suggesting that since the Govemment has failed, the 
Parliament did not discuss this issue. Hon. My Lord, you 
ask the Govemment to immediately ie8ue orders to contain 
the price rise. What will he say? If this Is done, It will be 
done because we failed. While judicial activism is a reality, 
the failure of Parliamant is also a reality. Sir, I raised this 
issue. Let there be discussion. Let us put the record 
straight. Let us know what the constitutional position is. 
Let us know our limitations. Let us know what the 
boundary of judicial activism is and let us know how to 
work in harmony. I want harmony between three organs 
of the State. I plead for harmony between the functioning 
of the three organs of the State. I want Constitution to 
be upheld. I want the courts not to Interfere in the Job 
that the Parliament is to do. I want Parliament to function 
so that no opportunity is given to the Judiciary to 
Inte~;ne. We need an effective Parliament. We need an 
independent Judiciary. We want an efficient Executive also. 

SHRI KHARABELA SWAIN (Belasore): Mr. Chairman, 
Sir, I am very happy that you are in the Chair when I 
am speaking. 

SHRI GURUDAS DASGUPTA: Could you please 
yield? I missed a point. 

SHRI KHARABELA SWAIN: Yes. 

SHRI GURUDAS DASGUPTA: Sir, I am sorry, I had 
not made one point very clear that it is the failure of the 
Executive which draws the attention of the JudlcJary and 
Judiciary is given the opportunity to Intervene. Therefore, 
the Executive must also function in a flawless way 
conducive with the prOvisiOns of the Constitution. 

SHRI KHARABELA SWAIN: Sir, the subject of todays 
discussion under Rule 193 Is: -Need for harmonious 
functioning of three organs of the State, that Is, 
Legislature. Judiciary and Executive-. J listened with rapt 
attention what hon. Member 8M Gurudas Dugupta said 
and it was a very expected speech. There was nothing 
which we did not eartier deliberate outside the Parliament 

and there was nothing which we did notlcnow. I very 
much anticipated what he will say and so I ~ve alao 
come prepared just to give vent to my feelings, 
contradicting bulcaHy what he generally said. 

He bulcaHy made two or three points. He said that 
the Judiciary is overactive. That Is what he said. He also 
said that probably there is concentration of excessive 
power In one organ of the State and that is baslcally-
he did not say so, but he meant-the Judiciary. Lastly, 
the most important point of his argument was that the 
Judiciary cannot stand on the sovereign will of the 
Parliament and the sovereign will of the Parliament Is 
represented by Members of Parliament beeause they are 
the representatives of the people. By saying so, he means 
that because Members of Parliament or Members of 
Legislature are being elected by the people, their voice 
Is the IIt2X populi or the will of the people. 

Sir, I will give you one example here. If that be the 
ease, I would like to refer to one Assembly election held 
long back. In 1983, there was an Assembly election in 
Assam where only 5 per cent of the people came and 
voted. Around that time, there was also another election 
In Punjab. There also, hardly 5 per cent people came 
and voted, but there was an Assembly, there was a Chief 
Minister, there were Mlnilters and there were MLAI. When 
only 5 per cent people come and vote, if anybody who 
has got elected in that election, he might have not 2 per 
cent or 3 per cent of the votes polled. If he says that he 
represents the will of the people and what he says is 
supreme, should anybody believe that or should we 
believe that? Otherwise, you forget those elections in 
Assam and Punjab. Take the case of this 14111 Lok Sabha. 
How many of us have been elected by getting more 
than 50 per cent of the votes? 

SHRI GURUDAS DASGUPTA: I got. 

SHRI KHARABELA SWAIN: I know. Some of us have 
got. I also got around 55 per cent votes, but there are 
not many. Hardly 20 to 30 Members, out of the total of 
543 elected Members of this House, might have won 
with a majortty of votes. So, how can we claim that we 
actually represent the IIt2X populi. the majortty opinion of 
the country? 

SHRI GURUDAS DASGUPTA: If you do not mind; I 
am not Interrupting; I would just like to say-this Is not 
my statement; this Ie the statement of the former Prime 
Minister of India on the floor of the Houee-that no 
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Supreme Court, no Judiciary can stand in Judgement over 
the sovereign will of Parliament 

It is not me; it Is Nehru. It is not me; it is the former 
Chief Justice. A number of Justices have said like this. 
It is not me. I have only quoted them. 

SHAI KHAAABELA SWAIN: In a democracy, I have 
got my free voice. It Is because the former Prime Minister 
of the country, the former Chief Justice of the country 
has said so; so I must go by that; I do not concede to 
that point. I concede to what I feel, and I feel what I 
said. 

In countries with written Constitutions, the reach of 
the Judiciary is almost unlimited. Let us take the example 
of the mother of Parliamentary democracy, UK. UK does 
not have a written Constitution. It has no written 
Constitution. Then how does the country run? What Is 
the law; what Is the Constitution in UK? In UK or In 
most of the countries, the law is what the court says It 
to be. It is the convention, it is the judicial review, it is 
the judicial interpretations which define the contours of 
law. 

Let me put a question. There are three organs under 
this Constitution, namely, Legislature, Executive and 
Judiciary. Cannot there be a conflict between these three 
organs? Is it not possible? In a family, all the time, 
conllicts arise between brothers and sisters, father and 
son and between everybody. If any conflict arises in 
between these three organs of the Constitution, who will 
decide what is correct and what is not? Who will decide 
it? It is the Constitution which has fully settled It. The 
Constitution has categorically told and settled that it Is 
the JudiCiary, it is the Supreme Court, which will settle 
everything. Whatever the Supreme Court says is final, 
and we will have to go by ~t. 

Hon. Gurudas Dasgupta ji raised one point. He said 
that the Chair of the Speaker is being undermined. That 
is what he says. Sometimes it could be interpreted to be 
so because time arises when whatever the Speaker says 
is contradicted by the supreme court. I will not take the 
name, but there was one speaker in one of the North-
Eastern States in India, in Manipur. The Speaker said: 

&1 will become the Chlef Minister and I will recognize 
only those MLAs who will support me. There are 

many of the Members who will not support me 88 a 
Chief Minister; I will expel them as Members." 

SHAI KIAIP CHALIHA (Guwahatl): Mr. Chairman, Sir, 
this refers to the Speaker of an Assembly of a State 
who is not here to defend. It should not be permlfted 
here. 

SHAI KHAAABELA SWAIN: Sir, I have not taken 
any name. 

SHAI KIRIP CHALlHA: You have said: Ua Speaker of 
Mizoram". 

SHRI KHARABELA SWAIN: Deliberately, I have not 
taken any name I know that I cannot take names. Sir, If 
such a thing happens anywhere, can we say that what 
the Speaker has done is supreme and no court can 
intervene on it? 

Take the example of Jharkhand. What had happened 
there? The Government of the day was asked to take 
the majority opinion of the House but the Speaker did 
not allow that. Can we say that whatever the Speaker 
had done was supreme and nobody could contravene or 
intervene into it? Rather, we are lucky that there is the 
Supreme Court in this country which can intervene and 
save us. Otherwise, most of the times, the so-called 
Speakers, the so-called Executive and the so-called 
Government could create such an intolerable situation for 
the Opposition and also for the common man in this 
country and it would have been very difficult to remain in 
the country. 

We had an Emergency. At that time, this House-it 
was elected only for five years-had passed a Resolution 
saying that the tenure of the House had been extended 
to seven years . ..• (lnIw"uplions) 

SHRI MOHAN SINGH (Deoria): Not seven years, six 
years. . .. (Inmnuptions) 

SHRI KHARABELA SWAIN: The Resolution was for 
extending the tenure to seven years but the House was 
dissolved after six years . ... (Inmnuptions) Anyway, even 
if it was for six years, I would like to know whether the 
House had the power and authority to extend its own 
tenure and then say that this was the sovereign will of 
the people. then, a time wHI come where this House will 
pass a Resolution that anybody who has been once 
elected will remain the Member of Parliament till his death, 
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and then we will say this ie the supreme will of the 
people. So, my point is that it is always better that there 
should be an arbitrator. 

Sir, I agree with some of the points raised by Shrl 
Gurudas Dasgupta. SometImeI the Judiciary unneceeaarily 
intervenes into the governmental activities. Hon. Shri 
Gurudas Dasgupta has mentioned that the judiciary has 
intervened into the allotment of bungalows, I'W'Ining of 
the car, stray cattle, levying concessional charges and 
things like that. Must of the times, the court should not 
intervene. On most of the occ:aaions, som~ goea 
and flies a PIL in the court. While replying to the PIL, 
the court sometimes Intervenes and pas ... judgmeneta 
like this . ... (Interruptions) 

{Translationj 

MR. CHAIRMAN: Mr. Swain, 5 members are yet to 
speak from your party. 

SHRI KHARABELA SWAIN: No, only 2·3 Members 
are there. If you don't want me to speak, I am ready to 
sit. 

MR. CHAIRMAN: No, no. 

SHRI KHARABELA SWAIN: Mr. Chairman, Sir, I am 
the Member speaking from the principal opposition party. 

MR. CHAIRMAN: Mr. Swain, You can take the full 
time of your party, if your party authorizes you for this. 

{English} 

SHRI KHARABELA SWAIN: Okay, this ia the end of 
my speech. 

/Translation} 

MR. CHAIRMAN: I wiH give you full time of our party 
if you want to speak. 

{Engfish} 

SHAI KHARABELA SWAIN: Sometimes ... • 

{Tr/i1l1sl8tion} 

MR. CHAIRMAN: No, you cannot pass auch remarks 
for the Chair. 

·Not recorded. 

/E1IfI/IBII} 

Shrl Swain, this Is not fair. You cannot make such a 
remartc towards the C~lr. How can you make such a 
remartc towards the Chair? 

... (/nmrruptiOll$) 

MA. CHAIRMAN: You want to establish a new 
precedent in the House. This is not fair. 

... (Interruptions) 

SHRI A. KRISHNASWAMY (Sriperumbudur): We are 
enjoying your speech . ... (Interruptions) 

SHRI KHARABELA SWAIN: Okay, Sir. This is the 
end of my speech. You allow them to speak . 
.. . (Im.rruptions) 

/Tmns/stion} 

MR. CHAIRMAN: If you do not want to speak, then, 
the hon'ble Members authorized by your party will get 
opportunity to speak. If you want to speak, your party 
will not get more time. We were allowing you. You yourself 
do not want to speak. 

. .. (Int.rruptions) 

SHRI KHARABELA SWAIN: Mr. Chairman, Sir, how 
you spoken about second or third speaker, that would 
have been different thing ..... 

MR. CHAIRMAN: You may speak. You can take the 
time of your party. If the chief whip of your party gives 
in writing that the entire time allotted to your party has 
been given to you then I do not have any problem. We 
are here on this Chair to do justice, however, your 
remarks are very unfortunate. It Is a seat of justice. The 
opposition, ruling party and the other Members, all are 
equal before it. I am sitting on the aeat of justice. There 
is not even a sllghteat possibility of partiality. 

. .. (InIerruptions) 

SHRI KHARABELA SWAIN:· 

MR. CHAIRMAN: It Is justice but the remarks that 
you have made are unprecedented and unfortunate. This 
cannot be permitted . 

... (InMnuptions) 

SHRI KHARABELA SWAIN: • 

·Not recorded. 
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(English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): We are supporting 
you to speak in this discussion under rule 193. But you 
should not remotely even try to question the authority, 
bona hdtl of the Chair. That is the paramount parameter 
of Parliamentary democracy and this august House. My 
dear colleague and friend from the Opposition, Mr. 
Kharabela swain is one of the knowledgeable and 
intelligent parliamentarians. I hope he will carry it. 

SHRI KHARABELA SWAIN: What you said, I agree 
with you. I also expect that the first speaker from the 
principal Opposition Party should be given some time. 

Sir, my point is that in 1973 there was one 
Kesavananda Bharati case. in the Kesavananda Bharatl 
case, the Supreme Court decided that the basic structure 
01 the Constitution cannot be altered by the Parliament. 
Later on, again it was challenged. No, how can the 
Supreme Court, how can the Judiciary Intervene into the 
law passed by the Parliament? But again the Full Bench 
of the Supreme Court said that it did not want to alter 
the judgement of the Kesavananda Bharati case and It 
remains all the time. TIn now it remains that the basic 
structure 01 the Constitution cannot be even infringed and 
changed by this Parliament itself. That is why, I say that 
there is nothing wrong. There is nothing wrong with regard 
to the judicial review and judicial interpretation of the 
law. 

As a Member of the Opposition, I feel that had there 
been no Supreme Court, no independent judiciary in this 
country, the IMDT Act would have continued by now. It 
was later on made null and void by the Supreme Court. 
Probably, for the vote bank politics, the reservation on 
religious line would have continued had there been no 
judiciary in this country. 

SHRI PRIYA RANJAN DASMUNSI: My dear friend, 
give me half a minute. 

I just support you. But I remind you to expand your 
speech and wisdom. Is it also fair giving an affidavit 
before the Supreme Court and then violate it in the case 
of demolition of the Mosque in Ayodhya? 

(Translation} 

PROF. RASA SINGH RAWAT (Ajmer): What have 
you done about Ram Setu? The Union Government first 
filed the Affidavit then withdrew it. 

/EngIish/ 

MR. CHAIRMAN: No cross-lalka, Prof. Rasa Singh 
Rawat. I am not allowing cross-talks. 

... (IntBf'fll/Jliol18) 

MR. CHAIRMAN: Please take your seat. 

SHRI KHARABELA' SWAIN: Had there been no 
judiciary in this country, the CBI would have been only a 
department under this Government. I need not interpret 
what the CBI is doing now-a-days but it would have 
been a department under this Govemment had there been 
no Judiciary. 

Many 0' the hon. Ministers in this UPA Govemment 
who are having so many C88es against them, I am not 
naming them, would have gone scot-free because they 
are In the Govemment. All their cases would have been 
closed. .. . (Interruptions) 

SHRI S.K. KHARVENTHAN (Palani): What have you 
done then? ... (IntelT'llptions) 

MR. CHAIRMAN: Nothing elle will go on record 
except the lpeech of Shrl Kharabela Swain. 

(IntelTUplions). .. • 

SHRI KHARABELA SWAIN: He il a very good friend 
of mine. He knoWI what happened to that case. He will 
know It himself. I need not explain. He Is a very good 
friend of mine. He Is a legal luminary also. He is the 
President of the Bar Council of India. ... (Intenuptions) 

MR. CHAIRMAN: Shri Swain, please address the 
Chair. 

SHRI KHARABELA SWAIN: Yes, Sir. Had there been 
no judiciary, probably, everything, every law in this COUI'ltry 
that would have been passed, because 0' vote bank 
politicS, would have been put in the Ninth Schedule. The 
reservation policy would have been made for perpetuity. 
Had there been no judiciary, this would have happened 
in this country. I do notlcnow how many 'Nand/grams' 
would have taken place inside this country had there 
been no judiciary. That is the only hope . ... (In.nuptions) 

SHRI ANIL BASU (Arambagh): You are forgetting 
Godhra. . .. (Intenuptions) 

"Not recorded. 



S65 AGRAHAYANA 12, 1929 (S6k8) 566 

MR. CHAIRMAN: Pleaae take your Mat. Nothing .... 
will go on record. 

(InltJnupIitm8) .... 

SHRI KHARABELA SWAIN: You take the example 
that we are saying. This House and the Auemblies 
reflected the will of the people. Moat of the time, the 80-

called ~iII of the people, they go for declaring 'Bandha' 
for two days or three days when nobody can move 
anywhere. nobody can go anywhere. Even the judges 
cannot go anywhere. Had there been no judiciary, 
probably some of the political parties would haYe dectared 
the 'Bandhs' day in and day out. Because there Is a 
judiciary. that is why at least the people of the country 
have got respite . ... (Infllnuplions) 

SHRI KIRIP CHALIHA: Nobody is objecting to 
judiciary. . .. (lnlBl'fI/PIkInS) 

MR. CHAIRMAN: Let there be no running 
commentary. 

SHRI KHARABELA SWAIN: But, Sir, I alao agIH to 
a po~nt that there is a L.lr8hm.n R.". which the 
judiciary should not overatep. I also agree to that point. 
There are many-many things which hon. Member Shrl 
Gurudas Oasgupta has mentioned. I aleo very etrongly 
believe that the judiciary should not poke its noaa into it 
and it should be totally lett to the Executive. 

Sir, I will take three to four more mlnuta only, Lut 
week, in the Lok Sabha Television, there was a panel 
discussion where the former Solicitor-General of this 
country Shri Andhyarjuna and myself were there. The 
people were also allowed to put questions to us. In the 
debate, within the panel discussion for about an hour, 
about ten people put the queationa to us over telephone. 
There was not a single person who has supported the 
contention of Shri Gurudaa Dugupta. All of them asked 
that-if we fail to get justice from the Government and 
even from the Opposition Partie8, they do not ..... our 
voice; where do we go. It is the judiciary which Ie our 
last resort which is the dispenaer of judea. Then, why 
are you objecting to that? 

. All these questions were put to me and. to the former 
Solicitor-General of this country. I agree with hon. Member 
Shri Gurudas Oasgupta when he said that because the 

"Not recorded. 

Executive has failed to dispense justice, the LegislabA"e 
has aIao failed, that Is why' the people are compelled to 
go to the court to seek justice. 

Somebody, atter hi8 retirement, may not get his 
pension for about five years or ten years. He would have 
gone to everybody, every officer. Nobody would have 
listened to him. Than, what would he do? He would 
naturally go to the.. courts. Probably, 80metimes, the 
courts given them some relief, some justice. We will have 
. to really think of that also as to why this happens. 

Last but not the least, I also very strongly feel that 
there Is no accountability of the judges of the High Court 
and Supreme Court. If son:'8 judge Is corrupt at the lower 
level of judiciary, then some action could be taken against 
him or her. Who can take action against a judge In the 
High Court or the Supreme Court if the same thing 
happens with them? All of you know that the only action 
that can be taken 18 through the process of Impeachment, 
and you know that this process Is totally Impoulble to 
be carried out. In the Independent history of thl8 country 
only once the procea of Impeachment wa. brought In 
thI8 country, and I do not have narrate how It was 
defeated as everybody knows about It. It is simply 
Impo_1b4e to take any action agalnet a High Court or a 
Supreme Court judge If he or 8he Is corrupt. 

Therefore, I appeal to the Government that the 
Judicial Inquiry Act must be passed. The Judge. should 
not appoint judges In thi8 country, and there should be 
lOme mechanism to go into the corrupt charge8 of the 
judges of the High Court and Supreme Court, so that 
there shall be a level-playing field. The judge. who 
dlapenae justice to others 8hould not be kept above the 
law themselves. They are interpreting the law, but they 
should not be kept above the law. 

Finally, I would like to state that Judicial Review and 
Judicial Activism Is good to a great extent for thl8 country, 
but still It should not crOl8 the I.k$hm.n I'fIkh. by 
intervening in each and every 8mall affair. There should 
be a mechanism, which should go Into the corruption 
charges agalnat the judges of the High Court and the 
Supreme Court . 

SHRI V. KISHORE CHANDRA S. OEO' 
(Parvatipuram): Thank you, Mr. Chairman, Sir. I rise to 
epeak in a diacu88ion that i. very vital for the continuance 0' our Parliamentary system or our democratic system. 
But before I get into the main points, I would tlrat of all 
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like to dispel certain observations, which were made by 
my colleagues who spoke before me. I do not mean any 
offence, but the record has to be set straight. 

My colleague who preceded me, namely, hon. 
Member Shrl Swain, went into the percentage of votes 
that a Member got. This is certainly not an occasion for 
hurling charges at one another. We are discuaaing as to 
how we should make the Constitution function smoothly; 
how the three Organs of the State should coordinate 
with each other; and how there should be a harmonious 
relationship. Therefore, I do not think that getting into 
petty matters and hurling charges is going to help us in 
any manner. We all know that we follow the first-past-
the-post system, and our country has followed the 
electoral system since 1952. There is no provision In the 
Constitution to make votes compulsory whether it is 5 
per cent votes or 50 per cent votes, neither does our 
Constitution say that one has to get a majority of votes 
to get elected. 

For instance, this provision is available in the French 
Constitution, but that is not so in our Constitution. 
Irrespective of whether you have got 50 per cent votes 
or 5 per cent votes or 100 per cent votes, the fact 
remains that once you are declared elected, then you 
are the representative of the people. If my hon. coHeague 
feels that it is not so and it is not in accordance with the 
principles that he believes in, then there is no need for 
us to be here at all. All of us might as well wind up and 
go home. What will be the relevance of Legislature or 
Parliament if one is going to downsize ourselves by saying 
that we have no relevance since we have not got a 
sizeable percentage of votes-which is not required. If It is 
so. then the Parliament is not relevant and none of the 
Assemblies are relevant. If he feels like raining these 
kinds of argument, then he should bring the same in 
another form of electoral reforms and then say that there 
should be 51 per cent votes polled by every candidate 
or a minimum number of votes polled to declare a 
candidate elected before he is given a certificate. But as 
long as the present system continues, it win continue, 
and well shall continue to be the Members of Parliament 
or of legislatures with the same powers and position that 
the Constitution has accorded to us. 

My other colleague. Shri Oasgupta who initiated the 
debate said that certain organs of the State had f.lIed. 
Therefore, the judiciary had started this Min ... of judicial 
activism or encroachment. If one organ fails. It does not 
give license to another organ to take over. If the Jucllciary 

falla; will It give a license to Parliament tomorrow to issue 
judgments or will the Executive' tomorrow' go and ait In 
the Bench or come here to Parliament to pass Bills? So, 
if aomething goes wrong with the system or if there is 
an aberration, you have to correct It. You have to take 
remedial measures to see that that is set right. You cannot 
upset the entire scheme of things which has been set by 
the founding fathers of our Constitution. 

My colleague Shri Swain said that in UK, judicial 
pronouncement. were the last word. I am sorry that as 
a student of political ecience, I would like to set the 
record streight I still remember what I studied 30 years 
ago; I would like to very humbly submit to this House 
that after all the British Constitution is an unwritten 
Constitution. It is a Constitution which is based on 
precedents, on conventions, on charters, and on legal 
pronouncements, but the powers of Parliament is absolute. 
So, the supremacy of Parliament Is absolute as far 88 

UK is concerned. 

This is the case generally in a unitary system of 
Govemment. In UK, they have a unitary system; in a 
unitary system, Parliament has paramount and overriding 
powers, and even legal pronouncements can be .. ruck 
down or cen be vetoed by Parliament. We opted for a 
written Constitution, with separation of powers. We took 
examples of other Western democracies which have had 
this experience. 

The concept 0' separation 0' powers goes back to 
the 181h Century. Political philosopher, Montesquieu said 
that separation of powers will ensure that the liberty of 
a person is not in jeopardy. Taking clue from what had 
happened in various other countries of the world, we 
opted for a written constitution. Generally a written 
constitution is there only where there is 8 federal system 
of Government. In America, they have a federal system; 
In the erstwhile Soviet Union, they had a federation of 
unions. ... (Infrlnuplionsj I stand corrected. I would like to 
be interested as far as my thought is concerned. I am 
saying that the USA and the erstwhile USSR have written 
Constitutions. Generally in a pure federal setup with a 
written Constitution, the power to secede is also generally 
there. It is not a pure federation where there is no power 
to secede. Ours is actually what we have been referred 
to as a quasi-federal system of Government. Out of 
experience, I would say that ours is more of a quasi-
unitary system of Govemment because of Concurrent Ust, 
because of certain overriding powers of the Centre and 
ours has evolved into being more of a quasi-unitary 
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system of Government where the Centre has certain 
precedence over the States. 

In this scheme of things, the separation of powers 
had taken place in our Constitution. Therefore, in India, 
according to our Constitution, Parliament has been 
accorded the status of being the supreme legislative body 
of the State. I do not think, anybody questions that. This 
status has been accorded to us a pre-eminent position in 
the Constitution to Parliament as the supreme legislative-
making body. 

If absolute supremacy Is not there for Partlament, 
certainly the Judiciary Is also not supreme. They have a 
role to play here. I agree with my colleague when he 
said that they have a power to review. They have a 
power to interpret also. But what is interpretation and 
what is review is a question that we have to answer 
ourselves. 

i was going through some of the debates of the 
Constituent Assembly, and the discussions relating to 
Parliament in the Constituent Assembly. In those debates, 
it was observed that no Supreme Court, no Judiciary can 
stand in judgment over the will of the Parliament, 
representing the sovereign will of the people. 

So, first of all, we have to ask ourselves a question 
as to whether we believe In the sovereignty and the will 
of the people or not. In a democracy. if the 80vereign 
will of the people does not come first in r .. peet of the 
judiciary or Parliament or whatever. After all we are 
claiming the kind of legislative powers we have because 
that right has been vested In us by the people. But 
ultimately sovereign right rests with the people and the 
composition of Parliament can be changed. They have 
the composition of Parliament when they get an 
opportunity once in five years. It is the people who are 
sovereign in a system which we have nurtured over the 
last 60 yeas. So, this concept of absolute supremacy of 
judiciary is certainly alien to our scheme of things. I would 
hasten to add, at the same time, that certainly our 
Parliament does not have absolute power but each one 
is sovereign in its own domain. So, the judiciary is 
sovereign and they have the last word as far as judicial 
review is concerned and as far as interpretation is 
concerned and the Parliament has the supreme right as 
far as iegislative powers are concerned. So, each one 
has a role. to play in our scheme of things. 

Sir. I WOuld like to just remind you of one Incident 
which I am lure many Members of this august House 
would be aware of. In our aarly years after Independence 
when Pandlt Jawaharlal Nehru was the Prime Minister. 
he had to amend the Constitution of India to implement 
land reforms in this country. If someone questioned land 
reforms and If the Constitution was against it or if judges 
did not want it, then we would not have land relorms, I 
have no answer to that kind of contention. But otherwise. 
even for land reforms-at that stage in a welfare State, 
in a State which had committed to a certain pattern to 
bring about an egalitarianism in ali sections of our 
society-ultimately Parliament had to make that 
constitutional amendment to enabie iand reforms to come. 

SHRI H.R. BHARDWAJ: Sir, I wouid like to add to 
It. Let me take the House into confidence. Shri Gurudas 
Oasguptajl named Nehruji. The remarks which follow from 
Nehruji were exactly the same in Kameshwar Singh's 
case. When land reforms were struck down in Bihar, 
Nehruji came to Parliament, which was provincial 
Parliament then, and he sought first amendment of the 
Constitution on this very plea that no Supreme Court can 
come between my people and me because we have 
made promises during the freedom struggle that we will 
distribute land and the resources of the State as our 
socialistic pattern of our society. Exactly, this was the 
word which Panditji used in this august House during 
land reforms discussion. It was not an absolute decree 
against the Judiciary but he asserted it. 

SHRI GURUDAS DASGUPTA: Let us not pre-pone 
the debate. I had quoted the former Prime Minister in a 
way I believe it to be right and whether it is absolute or 
relative, It is a matter of difference. 

SHRI H.R. BHARDWAJ: It is not out of context to 
quote Nehruji. Nehruji spoke of land reforms. 

SHRI GURUDAS DASGUPTA: That is the issue. You 
do not qualify the statement. Hon. Minister is not a person 
to interpret Nehruji. At least, that is not i am going to 
accept. 

SHRI H.R. BHARDWAJ: I am not fighting wHh you. 
Why are you in such a bad mood today? 

SHRI V. KISHORE CHANDRA 5. DEO: Sir. I would 
like to thank the hon. Minister for his intervention. 

., 
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The Supreme Court had observed that the concept 
of separation of power i8 a basic feature of the 
Constitution. These days we talk about the basic structure 
pf the Constitution. Though the basic structure 18 not yet 
specified in absolute terms, the Supreme Court has held 
that the concept of separation of powers is a basic 
structure of the Constitution. If that Is so, each organ 
has to function within the separate area of functioning 
into which no other organ can intervene. If separation of 
power is the basic structure· of the Constitution then the 
separation should not allow the Legislature to go and 
encroach upon the realm of the judiciary and Kc6 ...... 

16.00 hrs. 

This is applicable to the Judiciary alao, not only to 
us alone. Therefore the Supreme Court, if they have to 
stand their own word that the concept of separation of 
powers is itself a part of the basic structure of the 
Constitution, then I think, it should be for their Lordships 
to set that example first. 

Sir, there have been several Instances recently which 
have brought this friction between the Judiciary and the 
Legislature to the fore. I do not want to go Into the 
details. Some of them have been given by my Immediate 
predecessors, like Shri Swain and Shri Gurudas Oagupta. 
They have quoted some of the instances. There have 
been cases where the courts have been ie8ulng notices 
to the "Presiding Officers of the Legislature. and 
Parliament. Hon. Speaker of the Lok Sabha had received, 
on one occaSion, one notice from the Supreme Court. 
After that a meeting of the Presiding Officers of all the 
Legislatures of the country was called and a unanimous 
decision was taken by all the Presiding OffIcers, betonglng 
to all political parties, that such notioea should not be 
accepted by the Presiding Officers of Parliament. 

Sir, you may recall in incident that a court once 
directed the Speaker to send in a sealed cover to the 
court a report of a Standing Committee even before It 
was tabled in Parliament. If there could be contempt of 
the court, is there no contempt of Parliament? Would 
their Lordships like if both the House. of Parliament were 
to pass a Resolution asking the courts to send a 
judgement in a sealed cover before it wu delivered In a 
court of law? Therefore, we will have to counsel restrain. 
It is only out of respect for one another and it is after 
we realise our limitations that we can make the eY8lem 
work. Any game can be played only if one follows the 
rules. democracy is a system and our Constitution, as 

many of our Members feel, Is supreme. I am not saying 
no, but then you have to go by the rules and splr1t of 
the Constitution. There are specific clauses in our 
Constitution. I do not want to quote them. There Is article 
1-Ps(2); there is article 122; there is article 121 which 
ac;tually gives certain Immunities to the Member.. of 
Parliament in their functioning over here and also to 
officers who help them in this work. These have been 
given by the founding fathers of the Constitution not for 
nothing, but unfortunately there is a feeling that MPs 
enjoy all kinds of privileges, which is not correct. These 
privileges relate only to the functioning as a 
Parliamentarian for work concerning Parliament and not 
for other personal matters which is outside the purview 
of their parliamentary activities. 

Sir, Just now my colleague quoted the instance of 
Jharkhand. The point is whether it is Jharkhand or whether 
it Is UP, Is It the job of the Supreme Court to direct the 
Legislatures about how the proceedings should take place 
and whether a video camera should be installed and 
whether everything should be recorded over there? This 
is the Job of the Legislature. The hon. President issues 
Summons as head of the Legislature in our constitutional 
scheme of things. Here you have a court Issuing directions 
in UP and Jharkhand, fixing the agenda for the House 
and also giving instructions for video recording of the 
proceedings. It Is disgraceful and shameful. I cannot think 
of a more blatant encroachment into the realm of 
Legislature where this kind of a blatant direction has been 
given. What does it mean? If these things are let to 
happen 88 they were, then the system will crumble and 
crash. 

Sir, I have great respect for the Judiciary. In fact, all 
of us, members of all political parties have always 
counselled extreme restraint while discussing the Judiciary 
or judicial activities. But sometimes or other when such 
things are going on happening, we ha¥8 to take 
cognizance. Today, the Supreme Court. is appointing 
author1ties without statutory backing. I will give only one 
Instance. I do not want to take the time of the House by 
going on repeating instance after instance. 

There Is one Instance. It is the Centrally Empowered 
Committee (CEC). The Supreme Court has appointed' a 
Committee called the Centrally Empowered Committee 
which has no statutory backing. This Committee is 
performing Executive powers. As my colleagues who have 
spoken earlier said, the Parfiament is responslbte and 
accountable to the people. Executive is accountable to 
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us. Whom will the Judiciary be accountable to? So, Is 
the CEC appointed without any statutory backing by the 
Supreme Court not usurping the powers of the executive 
without any kind of raaponaibility or accountability on thoee 
Issues? 

Then, you have something called the WildHfe Board 
where again two of the CEC Members are placed. They 
will refer it over there and the same people wHi adjudicate 
matters and pll88 on. There are the kind of things which 
are going on. I think this is a dangerous trend which 
needs to be controlled or stopped as it were because 
you cannot let each of the organs go berserk. Where will 
this end? 

I will conclude shortly. Sir, my Immediate predecessor, 
Shri Swain gave certain instances. I agree with him that 
certain mistakes had taken place. But tho.e are 
aberrations and mistakes. Should we correct them or 
should we let the system break down? That is the 
question that we have to ask ourselves. In a certain 
case, the JudiCiary had come up at the appropriate time 
to our rescue. It so happened and it is well and good. 
But it can happen the other way round. The8e are thinge 
which cannot be judged based on one or two inatanc:es 
here and there and we have to look at them. We have 
to look at them in totality. 

One of my colleagues had mentioned about 
appointment of judges and postings. Sir, thie is probably 
the only country in which judges appoint themselves. I 
do not know what is happening about the constitution of 
the Judicial Commission. I hope the hon. Minister, in his 
reply, will enlighten on this point. 

As far as the judges are concemed, they have also 
to be accountable. We are aware that some Members 
were expelled from this House In the cash-for-query 
scandal. Shri Swain will appreciate the fact that they 
were· not expelled by a court of law. This Houae look 
corrective meUUr88. It was a .. "-corrective mechanlem 
by which all the leaders authori8ed the hon. Speaker to 
do it at that time and Partiament took that politlon. It is 
not as if always somebody will have to come with a 
dsndIl and issue some sort of a warrant or judgement. 
We have to correct ourselv... Thie was done on more 
than one occasion and Partlament has set an example. 
But today, the sting operation can be held against any 
legislature or Parliament. Anything can be wrttlen or aaid. 
Of courae later on, there are remedie&. But if anything 
appears in the media or said about the Lordshipe, even 

if it is correct, that will amount to contempt of court. Is 
this a healthy thing in a democracy? We should all ponder 
over it. I have no problem if tomorrow somebody flies a 
case of contempt against me. If I have committed 
contempt, It is all right, I have no problem about that. 
But should the judges be exempt trom this? Are they not 
human beings? Are they not part of the system? When 
a matter Is before a Parliamentary Committee and the 
judges start issuing direction, how will the Lordships like 
it when the Partiament passes a Resolution on a matter 
that is sub judice? We do not even discuss either in our 
committees or in the House a matter which Is before the 
court. We have shown that respect and restraint. But 
what about the courts? 

These are matters which we need to rethink about. 
Judicial review is something which our Constitution 
permlta. Judicial Interpretation is certainly the job of the 
judges. The judges can strike down • -dozen time. any 
legielation saying that It is unconatltutional but we can 
also legislate two dozen times until we feel that the 
Constitutional deficiencies have been corrected. The 
ultimate authority to amend the Constitution lies with the 
Parliament and not with the judiciary. Otherwise, the 
Partlament has no relevance at aU. 

I would like to say only one thing. Now, this tetm 
"judicial activism" has become very popular. "Judicial 
activism" is aH right. But where do you draw a line 
between "judicial activism" and "judicial despotism"? There 
Is a very thin line between the two. 

"Judicial despotism", in my opinion, is the worst kind 
of tyranny that can be imposed on a civil society, which 
hu a democratic process or a following anywhere in the 
world. Therefore, we should prevent this "judicial 
despotism" or tyranny from engulfing our system. This is 
where we need .some protection. 

Before I conclude, I would like to quote Justice V.A. 
Krishna Iyer, who said: 

"The House Is a large measure has a representative 
character and the court can never act as a Third 
Chamber of the House-ours Is a bicameral 
Partlament and you cannot have a Third Chamber-
even though It has the power to strike down an 
unconstitutional leglsl8tlon and pronounce upon 
exc ... s outside the legislative chamber. The glory 
of our Constitution desires mutual reverence between 
the legislature and the judiciary in such a manner 
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that comity and camaraderie become the . majestic 
modus vlvtlf1df.' • 

With these words, I con~lude. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
we are discussing a very important issue. We have 
decided to follow the parflamentary democracy in India. 
For that purpose, we have the Constitution. After sixty 
years of experience, we have corne to a stage wherein 
we will have to discuss the after-effects of this 
Constitution. 

Now. at the outset, I have to mention that people 
are supreme. The Constitution is the creation of the 
people. Now. we have come to a stage where the 
Constitution is supreme. After the Keahavanand Bharati 
case, we have enunciated the principle of not altering 
the "basic structure" of the Constitution. There are certain 
provisions in the Constitution which cannot be altered by 
this House or by anybody else. Those buk: principle. 
can be altered by constituting a new Constituent Aslembly. 
That is possibie only if dictatorahlp comes or something 
like that happens. So, that is the position we have now 
reached. There is no provision In the Constitution for 
changing the "basic structure" of the Constitution. That is 
the doctrine that we follow. 

·Now, the three pillars of the Constitution are 
executive. judiciary and legislature. It is an accepted 
principie that these pillars should work together, In a 
complementary way, helping each other, understanding 
each other, doing their job in their respective field with 
utmost care and caution. That is the principle enunciated 
in the Constitution Each pillar is supreme in its respective 
field. There should not be any encroachment into the 
powers of these three pillars. 

The functions and powers of these three pillars have 
been clearly defined in the Constitution. As per the 
provisions of article 124(4), the Supreme Court was 
established and the Chief Justice is apPOinted. The 
Supreme Court is also provided with certain powers. 
Powers are enunciated in Article 124. Article 124, Sub-
Clause (4) deals with impeachment of the Judges by this 
House. That is the only provision in the Constitution which 
makes the Judiciary accountable and no other provision 
in the Constitution is making the Judiciary 89C0untable to 
any authority under the Constitution. 

When we speak about Judiciary as an independent 
body, independent in every fieJd..there is no doubt about 

that-independence must be followed by accountability. 
These are two sides of the same coin. One side of the 
coin is Judfcial independence. The second side of the 
same coin Is It must be accountable. When we take into 
consideratio,n these three pillars of our Constitution, we 
will definitely see that the Executive is accountable to 
the Legislature, the Executive is fully accountable to the 
House and we, the Members of Parliament, are 
accountable to the peopie in every sense of the word. 
But, unfortunately, the Judiciary is not accountable to any 
authority under the Constitution except this impracticable 
Article 124 which deals with the impeachment provisions. 
That Impeachment provision is a back chapter In our 
Constitution. We had our bitter experience of the 
Ramaaamy case. In that case, we found that we were 
helpless in bringing the Judiciary to accountability. There 
was an attempt at that time by the present Congress 
Government also. 

In 1962, the Judges Inquiry Act was passed. But it 
proved to be an unworkable statute. Subsequently, in 
2006, we were discussing the Judges Inquiry Bill making 
the Judiciary, to some extent, accountable. There is no 
other provision. If a man has taken oath, he is not 
accountable to anybody except to Article 124, Sub-Claus&. 
(4). That is the position in our Constitution. What is the 
result of that? There is no other country in the world 
where Judges appoint themselves, where Judges 
determine their conditions of service, where they determine 
when they should retire. Even the age of superannuation 
is determined by the Supreme Court. There is no other 
country in the world where such a situation exists. The 
power of appointment Is fully with the Judges. They are 
appointing themseives. How did it happen? 

In 1990, the Supreme Court decided that consuhation 
means consent. There is no such definition even in the 
Chambers Dictionary about this thing. But, unfortunately, 
our Supreme Court has given the interpretation that 
consultation means consent. What is the result? The 
Contempt of Judiciary Act prevails to a very large extent. 
While Judges are appointed, father is a Judge. Son-in-
law is a Judge, Grandson is a Judge, all members of 
one family. Once Justice Malaimuth appeared before my 
Committee to explain that we reached such a situation 
that In the matter of appointment of Judges, there are so 
many irregularities. Natural justice is being denied. It has 
become a family matter. In the same family, we will find 
all these persons-father is a Judge, son is a Judge, 
grandson is a Judge, son-in-law a Judge and nobody 

.~. else. This is the position now prevalent in the country in 
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this matter. They haye exp ..... lystat.d that the old 
system should be reylved. Unfortunately, the Govemment 
.t that lime was involved in so many scams that It did 
not reter the matter to a larger Bench. Now, It has become 
a permanent law of the land and no other country in the 
whole world, I te" you, there Ie such a proylslon. 
Unfortunately, in our country, that Ie the position. They 
themselves decide It. They appoint themselves. Th.y 
determine the conditions of s.rvIce. That Ie what we have 
experienced now. Should w. not change It? We will have 
to change It. 

You will see that recenUy, we have paued • Bill 
about the Contempt of Court. Act. There Is the provlalon 
justification by truth. 

It is only a smaH matter. When it came to High 
Court, they could not even tolerat. that. Justification by 
truth is a defence but the Deihl High Court did not accept 
it. They are not even amenable to a statute passed by 
this House giving effect to an amendment to the contempt 
of court. This Contempt of Court Act was passed during 
British Rule some hundred years back to build up the 
colonial rule. This is a state where parliamentary 
democracy is supreme. For that purpose, a simple 
amendment came into effect and the Supreme Court and 
the Delhi High Court are not amenable to such an 
amendment. In that case, they were sent to Jail. Now, 
the Supreme Court decides whether we have the power 
from Contempt of Court Act. This Is an encroachment. 
We all know that in our Constitution, we have been given 
some powers, privileges and immunities. These powers 
have been given for the proper functioning of this HOUle. 
They are provisions in the Constitution giving special 
powers to Members of Parliament as well as State 
legislatures in matters of privileges and immunltl.s. In 
our interest, if we exercise them, we will be inviting judicial 
intervention at every stage and privileges and immunities 
will become a mockery. Who do we stand for privileges? 
The reasons is that for the proper functioning of the 
House, for the proper functioning of the democracy, we, 
the Members of Parliament, should enjoy some privileges 
just like in the case of courts, they get protection under 
the Contempt of Court Act. In the same way, we as 
Members of Parliament should have special powers, 
privileges and immunities of functioning in this House. 
Even that is being intervened and encroached upon by 
the courts. Now, they will look whelhar natural justice 
has been done or not. They will look into whether any 
right has been denied. That is the position now. Even 
the court is intervening in our proceedings. 

We have our own Rules of Procedure. As per the 
Rul.. of Procedure, we have framed Rules for conduct 
of buIIneu in this HoUle. Now, the supreme 

11.22 hra. 

[SHAI ARJUN SBTHI in ",. ClMilj 

Court is trying to indulge in spite of the fact that there 
is a specific provision in the Constitution that the COUrtl 
should not interfere in the business of the House. They 
should not consider the legality or otherwise of any 
decision taken by this House. But, the courts have taken 
a new position giving whether any natural justice was 
denied. When the case of disqualification of membership 
of the House came up, the Supreme Court went Into the 
question and considered whether any natural justice was 
denied. They have no right. But, they have looked Into 
that process-whether any natural justice has been 
denied, whether Fundamental Rights have been denied. 
There is a specific constitutional bar for the courts not to 
Intervene in the proceedings in the House. Unfortunately" 
there is an encroachment Into our rights. I submit that all 
these pillars should work together in complementary. 
Unfortunately, the Judges of Supreme Court think that 
they are supreme in the sense that nobody can control 
them. Even the President is helpl... in the maner of 
appointment of Supreme Court Judges and Chief Justice 
where the Law Minister of the Central Government is 
just a postman. 

MR. CHAIRMAN: Have you concluded? Please 
conclude. 

SHRI VARKALA RADHAKRISHNAN: If you want, I 
will atop. I am talking about the Legislature. 

MR. CHAIRMAN: Please conclude, becaUM there is 
another speaker from your party. 

SHRI VARKALA RADHAKRISHNAN: I am concluding. 

In our country, there is judicial activism now. Through 
Public Interest Litigation, the courts can decide anything 
under the Sun. They can decide whether the House is 
functioning properly. If a PIL is field in the High Court 
or the Supreme Court, they can decide anything. So, -, 
judicial activism has gone to such an extent that they 
are always interfering in the functioning of this House. 
Therefore, I would request the Govemment to constitute 
a National Commission for Judicial Accountability and that 
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must be an independent Commission. We have our 
experience. In Pakistan, President Pervez Musharraf has 
dismissed the entire Supreme Court and all the judges 
of the Supreme Court of Pakistan were put under house 
arrest. A new Supreme Court was formed and with their 
approval. he is sworn ion as the President of Pakistan 
for the second term. Such a situation will not come in 
India. The Judiciary has its own position In our country 
and it must continue. 

Now, I would like to say a few words about corruption 
in the Judiciary. A retired Chief Justice of India has said 
that 40 per cent of the higher Judiciary in our country is 
corrupt. That is what he has said. So, what is the way 
out? The only way out is bringing a National Commission 
where the Judiciary must be made accountable and that 
is the need of the hour. The present Bill that is pending 
before the House, that is, the Judges Inquiry Bill is only 
an eye wash. During the NDA regime, a National Judicial 
Commission Bill was introduced in Parliament, but it got 
lapsed. Therefore, a new Judicial Commission Bill should 
be introduced in this House and the Judiciary must be 
made accountable to it with regard to ali ita irregularities 
and corruption. 

Finally, I would like to say that all the three organs 
of the State should be supreme in their respective fields 
and there must be complete harmony between the three 
pillars of the Constitution. With these words, I conclude. 

{Translation} 

SHRI MOHAN SINGH (Deoria): Mr. Chairman, Sir, I 
am thankful to you that you gave me time to speak on 
such an important subject. The constitution of India is 
the unique constitution" among the democratic constitutions 
of the world, because our constitution is the end result 
of our hundred years long national struggle. The leaders 
of our nation had developed and nurtured people rule 
and parliamentary democracy during the hundred years 
of freedom struggle. So, when our constitution was framed 
all the basic tenets of our national movement like 
democracy, personal liberty, nationality, secularism and 
religious freedom were incorporated in our constitution. 
Our hon'ble colleague has referred many times about 
Nehru jl. He was the Secretary. The first sitting of the 
constitutional reforms was held in Lucknow. It Is known 
as the All Party Lucknow Conference. Modh. Ali Jinnah, 
Motilal Nehru, Shri Tej Bahadur Sapru and Pandit Madan 
Mohan Malviya had also partiCipated In that conference 
and Jawahar Lal ji partiCipated as the Secretary of the 

Conference. So, I feel that the basic ideas of supremacy 
of the Parliament of India were eVOlved during the 
freedom struggle of India because during that period 
though the Parliament of India existed, but It was In a 
way subservient. Viceroy had veto power over the 
decision. The Govemor had veto power over the decisions 
of the legislative Assemblies of the States. VIceroy and 
the Governor had the power to reject the decisions taken 
by the Parliament and assemblies. That is why, keeping 
in view the diversity of India, the leaders of the national 
movement voted in favour of the supremacy of Partlament. 
Today, keeping in view the functioning of our constitution 
during the last 50-eo years, I feel that If Nehru were 
alive, he would have changed his views and even during 
the course of framing of constitution ItseH he changed 
his perception and highlighted that there should be no 
supremacy of any organ for vibrant, permanent and long 
lasting democracy of India. So, while making the 
constitution of our country the separation of power was 
adopted. Parliament is essentially the mirror of the 
sufferings and agony of the common people of India and 
they are reflected through it, so, it is the· pivot of our 
democracy. I do not consider it supreme, however, it is 
the pivot. 

When the makers of our constitution put their 
signatures on it after the functus officio in Constituent 
Assembly, they all said that they give this constitution to 
ourselves to rule us. They gave it to themselves because 
they considered themseives the repraHntatives of the 
people and they believed that no one is supreme, rather 
there should be a rule of law and the rule should be 
based on law and the law should have control over the 
Parliament, judiciary and the executive. The objective 
behind this idea was that the judiciary should not go 
beyond the limits of the laws and the Parliament should 
also not by pass the basic spirit of our constitution while 
formulating laws and should not transgress the limit. The 
emphasi& has been given on the independence of judiciary 
for monitoring it. So, I would like to submit that the makers 
9f our constitution were far sighted the democracy of the 
country by way of dominating the other organs by 
infringement of powers. That was our working so the 
date on which the Constituent Assembly of India was to 
be dissolved, the Chairman of the Drafting Committee, 
Baba Saheb Ambedkar had said a very important thing 
that it is the functioning of the constitution that decides 
which is a good constitution and which is a bad 
constitution. Moreover the extent of merit and demerit of 
any constitution is decided or can be decided only on 
the basis whether thoH in power are ruling according to 
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the constitution while compIetety following lIB spirit or not. 
So, I feel that in view of the past functioning of the 
various organa, I can say with pride that three organa of 
our country have never transgrealed the 'Lakehman 
Rekha' laid down by the conltltution of India. If any luch 
attempt was made to transgreaa the jurisdiction, then 
efforts were made to maintain balance through checke. 
Thus, today the constitution of India is working. I am 
very pleased to atate that despite dictatorship rule in our 
neighbouring countries the democracy in our country is 
functioning quite effioiently. 

Mr. Chairman, Sir, you may 88e the history of entire 
functioning of the constitution of India. The hon'ble Minister 
has rightly said that the day the constituent As .. mbly 
wound up, it started functioning .. the interim Partlament. 
The first general election was held In 1952, however, the 
Bihar Govemment abolished Jamlndari system prior to 
this in 1949-50 itself. Maharaja Kamakhaya Prasad Singh 
approached Darbhanga and Ramgarh Court against this 
decision. The judgement was given that the right to 
property is a fundamental right but when Jamlndari system 
was abolished the interim Parliament introduced first 
amendment Bill to amend that section of the constitution 
of India that deals with the fundamental rights. It was 
said In the interim Parliament that the property of any 
pdPson can be acquired for public purpose. In public 
interest It should be the power of the executive of India, 
that is why this amendment was passed. The Supreme 
Court also accepted this. Had the Supreme Court held 
different opinion, it would have had reviewed the amended 
sections of the law regarding fundamental rights, however, 
it did not do so. The emergency was Imposed in the 
country. When the executive had two third majority in the 
House it became powerful and then the judiciary was 
made subservient to Pariiament. After superseding three 
senior most judges of the Supreme Court, the fourth judge 
was appointed as the Chief Justice of India and then 
emergency was declared. I faU to understand as to why 
our CPI colleague remain antagonized with judiciary. The 
reason is that it was CPI who supported emergency more 
than the Congress. However, I can say with pride that 
then came the Kesavananda Bharati case. That was the 
judgement of the six judges bench. When the Govemment 
of India appealed again, then there were 12 judges and 
all of them observed that the Parliament of India has 
right to amend any section of the constitution of India if 
it does not affect the basic structure of the constitution. 
The Parliament of India has no right to change the basic 
structure. The Parliament accepted this observation. 

Mr. Chairman, Sir, today I submit that the three 
organs have not crossed the 'Lakshamn Reka' In 
consonance with the need of time and situation. When 
the judgement by the Supreme Court was given, Shrl 
Nathpai introduced a bill In which It was said that the 
Parliament of India can amend any section of the 
constitution of India. Many amendments were there In 
that Bill. In that it was 88id that It can amend any section 
of the constitution of India except the chapter on the 
fundamental rights. However, the Parliament of India 
ultimately accepted the judgement of the Supreme Court 
and till today situation is the same. The Parliament has 
been respecting the 'Iakshman rekha' of the Supreme 
Court of India. Often it is debated in the Parliament that 
certain legislation, if passed will affect the basic structure 
of the constitution of India, so we cannot pass it. 

Mr. Chairman, Sir, in 1964 there was a serious clash 
between the Judiciary and the Parliament of India over 
Uttar Pradesh. One hon'ble Member of the Assembly over 
there had brought out a derogatory pamphlet agal"'t the 
other hon'ble Member. The Assembly summoned him after 
having passed a resolution against him and awarded him 
a sentence of one week. After the pronouncement of 
sentence the Chief Justice of the Allahabad High Court 
reduced his sentence to two days and balled him out. 
After that the Assembly was convened and a warrant 
was sent to both the judges for contempt of the AlSembly 
and for keeping their order in abeyance as a right of 
contempt of the legislature on the lines of the contempt 
of court is available to us as was pointed· out by my 
hon'ble friend. The largest ever Bench of judges in the 
country was constituted to go into this matter. Thirty-Six 
judges of the Allahabad High Court sat together and 
stayed the arrest warrants for their two judges. But this 
matter came up before the Supreme Court as well as 
the President of India. It was referred to the Supreme 
Court of India. The Supreme Court defined frontiers of 
the legislature and the judiciary. Both of them cannot 
interfere in the domain of each other. The judiciary is stili 
following this. When this Parliament pasSdd a resolution 
and expelled 11 of its Members, the Supreme Court had 
to observe that it was well within the powers of the 
Parliament and they were not ready to interfere in this 
regard. 

I WOUld, therefore, like to submit respectfully that the .• 
Judiciary and the Legislature have adhered to their 
respective jurisdictions and the Executive of India has 
also not tried to encroach upon and overlap the powers 
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of both these organs over these years. I would. therefore. 
like to submit that all the three organs of the State are 
functioning in a balanced manner. Our friend was saying 
that the Judiciary issues orders quite often that there 
would not be any red light stoppages for their vehicles 
and the vehicles can pass through the same. Judges 
often issue orders that their vehicles would have red 
beacons on their top. there would be a flag on their 
vehicles and all others would not be allowed to do so. 
I would like to put very humbly that the Judiciary have 
not remained confined to this only over these sixty years. 
The Judiciary have decided lahs of cases and the orders 
cited above constitute merely an insignificant fraction of 
it and I am of the view that only inactive Members of 
Parliament can attribute judicial activism to the JudiCiary 
only because of this small fraction. Neither the Parliament 
nor the Executive needs to be active and the same is 
applicable for the Judiciary also. No active Member of 
Parliament has the right to raise fingers at the judicial 
activism to hide his inactiveness. I would like to politely 
submit this point. All the three need to be active in their 
respective spheres. The constitution has empowered you 
for this. Who tells you to interrupt the proceedings of the 
Parliament and get the Bills passed only through voice 
vote after a lot of din and uproar and without any 
discussion? Have the Judiciary issued such an order for 
you? You need not criticize the judiciary if you cannot 
discharge your duties properly and enact the legislation 
in haste amid pandemonium and without any discussion 
thereupon. I would conclude after submitting four or five 
suggestions, as I understand that you are going to ask 
me to wind up. 

Firstly, I would say that the party system of the 
country is the backbone of Parliament. The Parliament 
will automatically get weakened if you cannot rectify the 
party system and you need to be perturbed If the Judiciary 
intervenes due to the weakness of the Parliament. In my 
view it should not be considered an act of judicial activism 
but your inactiveness and misdeed if you get houses 
allotted from the Parliament Pool and retain the same 
even after you cease to be a Member of Parliament 
inviting a judge's intervention. Therefore, the two organs 
need to view each other in right perspective. 

WOUld, therefore. give three-four suggestions to 
strengthen the Parliamentary system. Electoral reforms 
are a must in this regard and the Parliament of India 
needs to be very serious to find ways how to stop the 
entry of fraud, unscrupulous elements and beastly fellows 
with excessive money power. 

Sir. all efforts should be made to purify public "fe In 
India. Furthermore. the party system In India has totally 
eroded the system of election within its ranks. When we 
say that the Parliament of India is reflection of the 
people's will. I would like to ask whether the political 
parties represent the wfll of their wort<ers? In all pollttcal 
parties a few leaders at the top level run the show in an 
autocratic style and that continues to go on. I have to 
say with regret that every political party is. lacking In 
popularly elected institutions from top to bottom and theee 
have become non-existent. Therefore. the party system 
requires urgent overhauling. 

Sir, my third suggestion Is that the electoral system 
of this country which involves crores of Rupees need&- to 
be reformed. Even It some one is not In politics but 'he 
has ten crore rupees, not withstanding his source of 
Income. and If he donates Rs. 1 crore as subscription to 
a political party. his ticket gets finalized that vary day 
and the wort<ers working for the party for years are 
excluded & ignored. Therefore. the election system 18 
needed to be improved moat. 

Sit, the next things I would like to say Is that the 
Parliament has all the powers in respect of the public 
money. I regret to say that when I was a student of 
B.A.. Pandit Jawaharlal Nehru had visited to inaugurate 
our University's student Union. Dr. Ram Manohar Lohia 
was contesting election against him. Lohia jl levelled an 
allegation on Jawaharlalli that he had done nothing for 
his Lok Sabha constituency. Phoolpur. In reply. what 
Jawahar Lalji spoke in the meeting of our student Union, 
I listened to that very carefully. He said that he was the 
Prime Minister of India and he was responsible for the 
development of the entire country. Across the country. 
first of all. Madras and Tamii Nadu would be developed. 
entire Uttar Pradesh would be developed and lastly. my 
Lok Sabha constituency would be developed. You see 
what is going on now. It was said that the leadership of 
this country has an intemational view. Further. It was 
said that the leadership of this country has a national 
view. Then it was being said that the leadership of this 
country has a regional view and now the leadership of 
the country has its focus only on a particular Lok Sabha 
constituency. In such a situation, how is It possible to 
run the country's system? So, there is a need to bring 
about a substantial change in it. 

Sir. about judiciary. I would like to say that there is 
only section 174 in the constitution of India by which the 
judicial authorities could be impeached. But during the 
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10'" lok Sabha, Sir, you were alto present at that time, 
discussions were held for three days till midnight and at 
least when it came to Issue whip for Impeac:hment, this 
Par1iament got divided into states and no whip was Issued 
and the Judge got reprieve. So, I would like to say that 
transparency has to be brought in the appointment of 
judges for making the judiciary of the country transparent. 
It has been made mandatory for us to make the details 
of our properties public out it is not 80 in the case of 
judges. I know many judges and how they have acquired 
their properties. So, there should be transparency In their 
life and paHem of appointment. The constitutional right of 
Parliament for initiating impeachment process ageinel them 
should be withdrawn from the constitution and there 
should be a simple legislative mode in this regard whereby 
the Par1iament can impeach any judge of the Supreme 
Court by way of a simple majority. This should be the 
right of the Parliament. 

Sir, further, I would like to say that only the 
Constitution of India has been considered the Wor1d's 
unique Constitution for the reason that individual may 
directly knock at the doors of the Supreme Court and 
the High Court for hislher liberty. During my student days 
when I was acting as a party worker, I was Imprisoned 

• for eight months under section 160(17) of the Constitution. 
I invoked the writ of the Hllbeua Corpus In the Supreme 
Court from the Nalni Jail. The judge called me and freed 
me within five minutes. The people who impr1soned me 
were reprimanded badly and the Supreme Court ordered 
to prosecute them. Therefore, the judiciary has the 
supreme power for enforcement of civil rights. 

[English} 

The independence of the judiciary, for the larger 
interest of this democracy, should be preserved and it 
should be strengthened. I am of this opinion. 

MR. CHAIRMAN: Thank you very much. 

{Translation} 

SHRI llEVENDRA PRASAD YAOAV (Jhanjharpur): Mr. 
Chairman, Sir, a di8cusslon is being held today In this 
august House on a very important subject. I exprell my 
thenks to hon'bIa Gurudas Dasgupta ji for Introducing the 
subject with this objective. 

We are the largest democracy. The entire World 
knOws this fact. Today, I was listening to the speech of 

Mohan Singh ji. The way the largest democratic country 
and the democratic system is working Is very sad and ft 
requif81 eeriou. thinking. I am making a reference to 
democracy. I shall definitely air my views do speak on 
how the functioning of judiciary, executive and legislative 
can be made cordial. A good subfect has been brought 
for diecu"ion. It'. not a question of favouring outside. 
Ours Is the largest democracy. You must be remembering 
that an Anti-Defection Bill was introduced in this august 
House in 2002, under which It was provided that 
ideological differences in the party could be the ground 
for forming a separate party. Further anyone seeking to 
leave the party for the sake of money or post or dignity, 
could be expelled from the party for six years only, but 
could be expelled from the party not for six years only, 
but also for ever. But do the Ideological different within 
the party stand for internal democracy in the party or 
not? I would like to ask whether intemal democracy in 
party, political party is now safe with this act in place. 
True, we are having discussion on a big subject today. 
We are having discussion on a big subject today. We 
are having discussion on parliamentary democracy, 
judiciary and executive. When the views differ, then you 
are not free to depart yourseH. If you seek to depart you 
are likely to be dismissed. This Is what hu been In 
provided the Anti Defection Bill. 

16.52 hr •. 

[MR. SPEAKER in 1M asi" 

The day this law was enacted, internal democracy 
became a thing of the past. Now the intemal political 
democracy, democracy of political party is not safe. Being 
somewhat liberal, I do not hesitate to say that internal 
democracy is not safe. Democratic dictatorship is more 
dangerous for the democracy and patriotism. The 
democracy of political party Is democratic dictatorship. 
That is not clear that there is dictatorship, but this is the 
tact. I leave this point here. There is a need to have a 
long discuasion on it. 

We are dilCU88ing on the issue on how can we 
have co-ordinal functioning of Judiciary, legislatures and 
Executive. I believe that these three organs are like a 
thrM pillars of democracy, and the Indian Constitution is 
supreme in it. Are we functioning according to the Indian 
Constitution or not? Several hon'ble Members have stated 
that Executive is accountable to legislature and the 
legislature Is accountable to people and the Judiciary is 
accountable to the Indian Constitution. A learned Member 
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has stated just now that judicial activism is the outcome 
of the failure of executive or legislature to fulfill their 
responsibility. I doubt whether Constitution provides for 
the encroachment in each other's sphere Irrespective of 
the failure of one organ to discharge its responsibility 
properly because Constitution has provided for the 
separation of powers for all the three organs ,:e. judiciary, 
executive as well as legislature. Article 211 is very clear 
about it, as we all know, as the honourable Members 
are aware about it. It clearly states:-

(Englishj 

Article 211 regarding restriction on discussion in the 
Legislature states that: 

"No discussion shall take place In the Legislature of 
a State with respect to the conduct of any Judge of 
the Supreme Court or of a High Court In the 
discharge of his duties." 

(Tf7Inslsfionj 

It means we do not Interfere In sub-judlce matters but 
what the judiciary including the Supreme is doing? Mr. 
Speaker. Sir. it is very evident to you. I don't hesitate to 
remind whether you did not receive the notice? The issue 
of parliamentary question was completely an internal 
matter of the House. When 11 hon'ble Members 10lt their 
membership on cash for very Issues, Court Intervened, 
issued notice and that too against the hon'ble Speaker, 
Speaker is not a party. Parliament can pass any motion, 
whethe r the same is moved by the leader of the 
opposition or by the leader of the House, Parliament can 
pass the motion. Nowhere the Speaker is a part and 
parcel of it, but the Delhi High Court Issued notice to the 
hon'ble Speaker regarding the dismlasal of 11 hon'ble 
Members from the House when the same was 
recommended by the House. 

A Committee was constituted under the Rules of 
Procedure and Conduct of Business In Lok Sabha, the 
Committee gave its recommendation on the 'Cash for 
query' issue against the 11 hon'ble Members, the 
recommendations were read out in the house, the house 
gave its approval, It is an internal affair of the House, 
but on this issue the notice was issued to the hon'ble 
Speaker. Is it not a fact? Does not this act qualify as 
activism? I agree with several hon'ble Members. It is 
nothing but judicial activism. The Constitution does not 
empower them to do so. If it is our fallur&-it is our 

weakness, we are not been able to discharge our duties, 
then equally is not it true that 4 crore cases are pending 
in the Courts? Hon'ble Law Minister who often provides 
data in response to the question in the House is setting 
here. 4 crore criminal cases are pending in the Court for 
the last ten to fifteen years . ... (lnferrupHons) for how long 
the four crore cases have been pending, Is It not a faHure 
of the Judiciary? Who will be accountable for the same 
in the history of Judiciary? Will we decide the criminal 
matter in the Parliamentary? We are not empowered for 
the same, we cannot do that. In the same manner the 
Judiciary can't investigate the proceeding of the House. 
The Hon'ble Members were speaking on the Supretne 
Court order on Jharkhand. In which directives like video 
cameras to be installed, tape to be recorded, D.G.P. to 
be sent, Chief Secretary should go and monitor the voting 
pattem in the Legislative Assembly etc. were given. Does 
the Constitution empower them to encroach In the 
leglstatlve affairs. 

Article 212 states: 

{English} 

"(1) The validity of any proceedings in the Legislature 
of a State shall not be called In question on the 
ground of any alleged irregularity of procedure. 

(2) No officer or Member of the Legislature of a 
State in whom powers are vested by or under 
this Constitution for regulating procedure or the 
conduct of business, or for maintaining order, In 
the Legislature shall be subject to the jurisdiction 
of any court in respect of the exercise by him 
of those powers." 

(T,.ns/sHon} 

Is it a Legislative Assembly or the Parliament, there 
are provisions in the parliamentary democracy that the 
hon'bla Spaaker's decision would be supreme, but whether 
encroachment in Its domain was made or not? How does 
this act of Supreme Court not qualify as judicial activism. 
I would like to say that among Legislature, Executive 
and Judiciary, it is the Judiciary particularly which is 
crossing its 'Iaxman rekha' and there are many examples 
to substantiate this fact. Due to the time constrain I have 
quoted only the Jharkhand example. 

The issue of aBC ~ passed in this very House. 
The article 15(4) wu already there. On the baM 01 the 
article 15(4) there are 52% people who are socially and 
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educationally backward; However the provisions of the 
27% reservation to their children In educational institutions, 
IITs, IIMs and other institutions of higher education like in 
Delhi University also has been provided for. Community 
having 52% population should be given these 
opportunities. 

[TllInslalionj 

If any child i8 not fit for medical and engineering, higher 
education, he gets scrutinized automatically in flva years 
and is not promoted. However, at the time of admillion 
itseH their entry Is prevented. As such, there Is one-
sided, undeclared reservation upto 70-80 pelC8nt In this 
country. 

17.00 hrs. 

How will they be associated with the mainstream In this 
way? How will the deprived cl ... el of the aoclety Will be 
brought to the mainstream of the country? If they do not 
usoclate with the mainstream, how will the country get 
strengthened? Now Article 15(5) h .. been pauecI by 
both the Houae8-Lok Sabha and Rajya Sabha, but a 
question mark h .. been pMMd by both the Houa .. ·Lok 

• Sabha and Rajya Sabha, but a question mark has been 
put on relevance of Parliament. That II why I would like 
to raile this issue here. Now since the Parliament h .. 
the right to enact a law, thll power is vested only with 
the Parliament. Of course, the Supreme Court is the 
supreme authority to interpret this law. It has every right 
to review the laws, but the right to frame a law 18 vested 
with us i.B. Parliament. Now that legislation waa stayed 
for one year. During this one year, the OBC children 
have been debarred from admission in education or other 
technical institutions. Now, it is being said that this law Is 

. being put up in before a bigger constitution Bench. All 
this game was played by only two judges altogether. 
How is it not being dillposed of now? 

Mr. Speaker, Sir, I would like to say that even the 
judges are delivering verdicts and observations In 

... consonance with their mindset baaed on their own 
personal perceptions due to which the present situation 
is evolving. I would like to swi very frankly that today's 
discussion is also as a result thereof. 

Mr. Speaker, Sir, you are out most senior, teamed 
person of law. 1 would like to elk a queatlon on what 
basis the apJ)Ointment of judges il being made while the 
Article 312 of ttleConstitution IhItes that there should be 

an All India Judicial Service Commission for this purpose. 
Persons having experience as advocate for tan of fifteen 
years are eligible for appointment as judges provided they 
belong to the family from which judges are selected. How 
many such families are there? I count you the figure. 
There are 123 such families in the country from which 
judges are appointed. Sir, there is constraint of time, 
otherwtse I would have told you in detail. 

Sir, I would like to give you an example that an 
advocate falling in tha selection test for the post of Munllif 
Magistrate is appOinted as the jduge of a High Court just 
because he has the experience of 10-15 years in legal 
practice. In this way those who have no merit or talent 
for Munsif Magistrate become the judges of High Courts. 
How will this country run? That is why I would like to 
mention It with a heavy heart that there should be an All 
India Judicial Service Commission. I demand that on the 
lines of the competitive examinations held for the lAS, 
IPS, there should be an All India Judicial Service 
Commiselon for this PUrpOH. 

Mr. Speaker, Sir, I would like to mention about what 
happened In Allahabad. There the High Court had given 
a decision that the minOrity statu. of the Muslims of 
Unar Prade.h be revoked because their population is 
18.4 per cent. It Is worth mentioning that in 2002, the 
Constitution Bench of the hon'ble Supreme Court had 
said in its verdict that minority status will be granted to 
the community having leas than 50 per cent population . 
The decision of the Supreme Court is considered to the 
law of the land. Then, there Is the decision of Allahabad 
High Court which 18 80methlng dHferent. I would like to 
say this thing just because of justifying what I am .aying. 
When the decilion of the Supreme Court is considered 
as the law of the land, then, how this Court is giving a 
new constltutl~ direction dHferent from the said verdict. 
That is why I have requested and urged you in this 
regard. 

Mr. Speaker, Sir, not only this, there are also 80 

many things which I cannot tell you here due to constraint 
of time. It 18 al80 a matter of concem for democracy that 
the OBCa were debarred from reservation and in this 
matter apprehension of the petitiorier was taken Into 
account. Ther. wu also no detailed hearing on this 
peIitIon. The hon'bIe Supreme Court stayed It ex-parte 
on 19th March, 2007 on a Public interest Litigation petition 
taking into account only the apprehension of the petitioner. 
How will the Legislative and the Executive work in this 
way? I would, therefore, request that in view of the 
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supremacy of the constitution of India, the Legislative, 
Executive and the Judiciary should discharge their 
obligations accordingly. They should ",aintain restraint in 
their own jurisdiction, only then democracy could be saved 
and kept intact. In my opinion, some constitutional 
measures must be taken to maintain a balance and keep 
co-ordination among these three pillars of democracy-
Executive, Legislative and the Judiciary so that the 
p.rliamentary democracy of India could be strengthened. 
Hon'ble Members have discussed the issue of corruption 
in the House. Corruption is the sUbject of impeachment 
and the result of it is well known. With your kind 
permission, I would like to give you on. example. Some 
days back, there was a court Verdict in which it waa 
said, 'no work-no pay' i.lI. those who will not work will 
not get pay, but when a strike was held in the AIlMS, 
this decision was reserved and order W88 passed to pay 
those also who were involved in the said strike. That is 
why I said that the decisions keep on changing on the 
basis 01 personal perceptions. As such, apprehensions 
are created about the judicial system in the minds of the 
people, a question is put on the judicial system. This is 
stretched to the extent that even the prerogative of 
choosing the Union Council of Ministers that rests with 
the Prime Minister is looked Into and thus interfered with. 
I would like to submit that these three piUars of democracy 
should function within the purview of their own jurisdiction 
as defined by constitution. There should not be 
overlapping and overreaching of powers over one another, 
only then the Parliamentary democracy will remain intact. 
As far as corruption is concerned, membership of eleven 
hon'ble Members was terminated only some time back. 
The courts were taking interest in this matter at the first 
place on the plea as to how the Parliament has taken a 
decision to this effect but when the Supreme Court had 
said in its decision that it W88. the werogative of the 
Parliament and it had every right to take a decision in 
this regard, they are now giving vent to their feeling. 
Since, at that time, you did not accept the notice. no 
presiding officer does so, I think, it was wise of you, by 
doing so you boosted the dignity of Parliament. So, now 
it is being said that criminal suits may be initiated against 
these eleven terminated members under the Parliament 
of Corruption Act. As such, I am saying that there is 
judicial activism and a situation of clashes is being created 
solely by the judiciary, the jurisdiction of the Legislature 
is being over reached. I would, therefore, request that an 
autonomous commission like the Election Commission 
should be constituted to investigate the c.... of 
corruptions that come into notice within the Judiciary. 

Executive and Legislature. The decision of that 
Commission should be final for all people whether they 
.re working In Judiciary, Executive or the Legislature. 
This Commiaaion may investigate all details of movable 
and Immovable properties of these people and its report 
may be d.emed as final. This commission may be 
provided autonomous powers, then only there will be a 
check on corruption. 

Corruption Originates from the top echelons, not from 
the lower rungs, so it will have to be checked at this 
level itself. 

With these words, I conclude my speech. 

/English] 

SHRI VIJAVENDRA PAL SINGH (Bhilwara): Sir, are 
we going to get a chance to apeak? I have not spoken 
at. ai in this S ... ion. 

MR. SPEAKER: Your name stands at number five in 
the list of spe.kers from the BJP. There are still about 
26 names and if I allow five minutes to each one of 
them, then you can ~ how much time It is Ulcely to 
take. Therefore, let Membe .. from each party be caHed • 
first. 

SHRI VUAVENDRA PAL SINGH: Sir, it is an important 
subject. 

MR. SPEAKER: No doubt It is an important subject 
and that it is important is being realized. 

SHRI A. KRISHNASWAMV (Srlperurnbudur): Sir, today 
a very important and a very Interesting debate is taking 
plac. in the House on the issue of separation of powers. 
Today, I hope this discussion will bring a full stop on the 
overlapping and over-reaching powers of the Judiciary 
over the Legislature. It is al80 an acknowledged fact that 
the Executive, Parliament and Judiciary are the three 
pillars of democracy. Each one of the pillars has defined 
powers under the Constitution of India. The Founding ~ 

Fathers of the Constitution are fully aware of their 
importance. Dr. Ambedkar had enacted a very good 
Constitution for India and we are following it. Each one 
is to function not in conflict with and in collusion with the 
other but in conSonance with each other. It is the right 
of every citizen as well as the Me~ers of Parliament 
either in the House or outside or in the Preas to make 
a statement or fair comment on matters of public imerest. 
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If the Executive and the Legislature go beyond or against 
the provisions of the Conltitution, It il always their 
prerogative to correct it. But at the same time, 
development programmes and economic prog,.... of the 
country cannot be stalled by motivated p8f'8ON1 by. filing 
litigations in the court. The ClDUrts mUlt always pierce 
through veil, find out the motive-Oehind ~ and take a 
serious view of the matter and take appropriate atepe 
against the persons responsible for stalling the progrea. 

In this regard, I would like to register two points this 
House. Regarding 27 per cent relervatlon In higher 
educational institutions In Southern India, earlier Dr. 
Karunanidhi and other leaders had protested and 
demanded the UPA Chairperson and the Government of 
India to enact a law. Our Minister for Human Resource 
Development brought a Bill and we unanlmoully paI88d 
the Bill in the House. This was the brain child of 
Shri Arjun Singh, the interest of the UPA C~ 
and the hon. Prime Minister and the Interest of th(;lJPA 
Chairperson and the hon. Prime rA1ister and ~ request 
of our Chief Minister, Dr. Karunanidhi. But later on, it 
was sent to the court and the court stayed it. This was 
asked by our leader, Dr. Karunan_icpli. This was regarding 
the 27 ~er cent reservati_~t.ckward c1 ...... 

AI=I. S9EAKER: Let ue not go into Indlvidu8l cues. 
This iac'.,. right. After an, they have the right to decide 
on it.,;" 

SHRI A. KRISHNASWAMY: Sir, the 27 per cent 
reservation was stayed by two judges In the court. W. 
come here with the majority support of the people and 
we enact a law here in their interest, 88 Is given In the 
Common Minimum Programme. We had proml8ed the 
public that when ·we come to power, we will bring this 
amendment and protect the intereltS of the OBca. But 
w~ 'has happened? Two. ~s .Iinlng in the court 
pll!(lilted orders to stay, It. Is it In the Interest of the public 
or ,is it in the interest of democracy? 

MR. SPEAKER: We cannot go Into all th ... pending 
maners. 

... (InlBnuptiDn6) 

SHRI A. KRISHNASWAMY: We are law ........ end 
they are law-protectors. They can only prolect the law 
whereas we make the law. . .. (In~) When I was 
a practising advocate, I always apoke In the interest of 
individuals. When I was practiaing, I thought that the 

court hal the lupreme power and I ueed to fight for 
indlvlduala. When anyone ria.. In protelt, I used to 
highUght lultable points in the court as I was worried 
about the Individual concemed. But when I have got the 
vot.. and got elected by a majority of the people, I think 
about the majority Intereet and not Individual interest. I 
have to go by public inte ..... , that is the verdict given by 
the people. W. are making law only for their inte .... t and 
not for any individual. In this case, the court ha. 
encroached upon the powers of Parliament. The powers 
are oveMpplng. this ahould be condemned. Another issue 
Is the Ram Setu. It Is 100-year old dream project of the 
people 01 Tamil Nadu. . .. (Inlrlnuptions) 

MR. SPEAKER: Hon. Members, let us not go into 
the pending maners. This Is not right. After all, we have 
the 11Igheat regard and respect for the Judiciary. The only 
Iii1'e Is we have to function In harmony. 

... (lntBmlplions) 

SHRI A. KRISHNASWAMY: Today the Issue is about 
the harmonious reIatIonIhIp between the three pillara. That 
Is why we can speak. At least today we have to be 
harmonious. 

In that project, the court Interfered. . .. (Inhlnupliotls) 

PROF. RASA SINGH RAWAT: But this is not harmony 
... (InItImJpIIons) 

MR. SPEAKER: He hu a point. Let there be respect 
for each other. It Is not a on.way traffic. 

... (InItImJpIIons) 

SHRI A. KRISHNASWAMY: It is a 1 DO-year old cn.n 
project.,of the people of Tamil Nadu. .. . (Inhlnup/lfJn8) 

MR. SP~: That is a pending maner. W. are • 
not going to decide here on ... mariti. 

... (InItImJpIIons) 

SHRI A. KRISHNASWAMY: When it wu in progress, 
the court intervened and stayed. In the all-party meeting 
we decided to go for a bIIndh. There is a right to strike 
in the country. In all the States and allover the world, 
IIMtIII6 .... being conducted. . .. (Inhlf1'l.ll1litJM) 

MR. SPEAKER: Righi to strike is not recognised-

..• (InItImJpIIons) 
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SHRI A. KRISHNASWAMY: The Supreme Court has 
given the stay. When bIlndhs were held In Kolkata and 
Kerala, it was not stayed, but it was stayed In Tamil 
Nadu. . .. (Interruptkms) 

MR. SPEAKER: It depends on the hon. Judges. 

.. , (Interruptions) 

SHRI A. KRISHNASMWAY: They have not given even 
24 hours. They stayed it before 18 hours. There were 
holidays on Saturday and Sunday. In-between on Monday, 
that is 1 st October, the IMndh was about to be held. So, 
there were holidays for three days, except 1st October. 
The officials and other sections of the people of Tamil 
Nadu were in a holiday mood. But before 18 hours the 
Supreme Court stayed it. But no one responded to it. 
The people were against the Court. No one respec::t the 
Court. Is it not wrong to give a stay in this way? 
... (Intsrruptions) . 

MR. SPEAKER: It was on the basis of the decision 
of the hon. Judges. They are entitled to it. 

. .. (Inltlrrupt/0n8) 

MR. SPEAKER: Shri Krishnaswamy, you please do 
not go into the merits of individual cases. I said that 
earlier also. Let us have a discussion on a very high 
level. 

... (Inltlrruption$) 

SHRI A. KRISHNASWAMY: The judicial officers 
should have applied their mind. they should have thought 
whether such a stay, given 18 hours before, will be 
successful or not. This is the mindset of the judicial 
officers, which is prevailing now. As Shrl Varkala 
Radhakrishnan said, judgements are pronounced not on 
merits of cases, but on the basis of ... • 

MR. SPEAKER: We should discU88 basic Issues, not 
individual cases. We should show full... respect to the 
judiciary as they are entitled to. My only view " that It 
should be reciprocal. 

... (Interruptions) 

SHRI A. KRISHNASWAMY: The judicial officers are 
like that. How can they overlap and over-reach over the 
legislature and the executive? This is my question. 

The Partiament is supreme. The temple of democracy, 
that is Parliament, should be protected at any cost. With 
these words,' I conclude. 

-Not recorded. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Mr. 
Speaker, Sir, I seek your permission to speak from this 
seat. 

MR. SPEAKER: Okay. 

SHRI SURESH PRABHAKAR PRABHU: Sir, first of 
all let me thank you for aHowlng me to participate In the 
dilCU88ion on this very important issue. I thank my frtend, 
Shri Gurudas Dasgupta for initiating the discussion on 
this important Issue in the sixtieth year of India's 
Independence. We are today functioning as a democracy. 
Fourteen Lok Sabhas have been voted to power in the 
last 55 years, from 1952 onwards. We are, in a way, 
making ourselves proud and are also keep telling rest of 
the wortd that we are a great functioning democracy. 
That is an advantage over many other countries, including 
aome of our neighbours. Therefore, this proud tradition of 
belng a democratic country haa been possible because 
of rhany. things, including a very important fundamental 
decision . 

The modern States world-wide have taken the 
decision which we have followed ia to separate the 
functions of the State Into three different functionalitiea-
The Judiciary, the Executive and the Legislature. So, the 
harmonious functioning of theae three gual'llltees that 
the institution of democracy will function In a proper 
manner to the satisfaction not only of those who really 
created the Constitution but also to the satisfaction of 
the citizens of the country. But, Sir, over a period of 
time, we have been seeing a lot of tensions developing 
among these three institutions. The question is: Who Is 
really right in this? We always claim that Parliament is 
supreme. It Is supreme. In a democracy, the people who 
vote the Government in, who elect their representatives 
and legislators, definitely they are supreme. Parliament is 
aupreme. But who guarantees the supremeness of this 
Parliament? This supremeness can also be maintained, 
retained .and at the same time, the citizens of the country 
will really feel assured that this Parliament as an 
institution, Parliamentarians as functionaries are also 
serving the cause for which they are elected. So, there 
has to be an institution independent of Parliament to 
ensure that It will make sure that Parliament functions as 
a sovereign body. That function haa to be discharged by 
a Judiciary as per our ConstItUtion, as per the wish of 
the people of this country. They very strongly feel that 
this Is an institution which wllI\8jClUally guarantee it. 
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Let us look at many area. In I'TUlny areas, we are 
a very unique country. I know that in Delhi, for example, 
in the winter months of the year, we always see that 
there is a very big smog. Delhi was considered as one 
of the cities which is most polluted not only in the country 
but in the world. When a person called Shri Anil Agarwal 
went to the Supreme Court with a PubHc Interest Litigation 
saying that Delhi's air quality should be improved, because 

" of that single petition, the Supreme Court directed the 
Government and the Government had to improve the 
pollution standards of this particular city. Sir, an ordinary 
citizen anywhere in the country can write one post-card 
of 50 paise-I do not know what Is the cost. It may be 
60 paise or one rupee now-and that post-card Ie 
considered by the Supreme Court and the High Courts 
in many States as a petition and they act on it. This is 
something which is very unique In India. I do not think 
there is any other country in the world where you will 
find that an ordinary citizen can straightaway go to the 
Supreme Court and get justice for the plea he is making. 

In the olden days, people used to say: "If you go to 
the Darbar of a Raja or a Maharaja, ring the bell, you 
will probably get justice." Nowadays, when we are being 
the Rajas and Maharajas, probably, If we fail to deliver 
justice, justice can be provided only by courts. 

• ,:. (1IWnuplions) 

MR. SPEAKER: Justice should be according to law. 
"Law· means what is constitutional. 

SHRI SURESH PRABHAKAR PRABHU: That is right. 
Probably, we make the law and the justice is supposed 
to be dispensed through the institution of Judiciary. But, 
Sir, the point that I am making is that definitely Palliament 
is supreme. The Constitution has guaranteed that freedom 
to us. At the same time, we alao have the right to change 
the Constitution. We have the ability to make laws but 
those laws once made have to be Interpreted probably 
\0 ensure that according to this law whether the country 
IS functioning or not. This is to be guaranteed by the 
Judiciary. 

I want to make a little different point here about the 
... relationship not only b(itween the JudiCiary and the 

Parliament-many of us have spoken on it-but also I 
would like to speak about the relationship between the 
Executive and the Legislature. What is the Executive? A 
Legislator becomes an Executive as per our system. In 
other countries like the United States of America, for 
example. a legislator cannot become an Executive. In 
fact, it has separated its power so much that a legislator 
cannot become a Member of the Executive. That is 80 

by law. But in India, we are saying 1hat the Executive 

Members, particularly the Ministers and the Prime Minister 
have either to be Members of Parliament when they 
become so or within six months, they have to become 
Members of Parliament. When we talk about a legislator 
becoming an Executive, the relationship between the 
Executive and the Parliament has to be revisited after 
sixty years of experie~e that we have gained. We have 
seen that in India, the Executive is very powerful. I had 
been a member of the Executive. I can say about that. 
I am not trying to blame the Executive presently sitting 
in fie T,....ury Benches. I am talking about the Executive 
• an institution. We have seen that Members of 
PaflMwnt _ relegated to the position of making noise 
in lIar1iM1ent, they are not being heard. Their voice 
never .... heard by the Executive. 

MR. SPEAKER: Why? You are making a point. I 
r~ you very much. The question is that if the 
Members are alert, they can make the Executive 
accountable. You are a very senior and respected 
Member. Only to the Legislature, the Executive is 
accountable 'or Its every functioning. Once a judicial 
executive order is passed, the Parliament cannot question 
that. 

SHRI SURESH PRABHAKAR PRABHU: That is 
precisely the point that I am trying to make. The Executive 
is supposed to be presided over by the elected Members 
of Parliament. But, i'1 reality, we are seeing that the 
Executive Is being run not by the elected representatives, 
but by those who are appointed over a period of time 
and whose tenure is guaranteed by the Constitution. 
Therefore, what we are really seeing in reality Is that we, 
the Members of Parliament, are not being able to 
represent. The Members of Parliament are not really 
becoming the Executive, but 8Omebody else is executing 
the functions of the Executive. It is really a chaHenge 
before us. How do we make sure that in a democracy, 
the Members of Partiament should really become 
Executive and thev wit run the country? Many times, the 
J~iary h.. held the Executive responsible for the 
actions for which I think they pr_ide over it, but not 
n8Ce88.rily responsible for it. I think we really need to 
demarcate. In my opinion, we have demarcated the 
responeibilitiel, we have separated the powers, but we 
have not codified the roles and the raeponslbllitles of the 
individual functionaries of theae particular different organs. 
For eumple, • Member of Parfiament is expected not 
only to be a law maker, that we primarily are, but to play 
many other roles. The ConatItution expects from a Member 
of ParUalMnt to aIIo fix the drainage line, to fix the 
w ..... line and 10 rnMy other things. But, now in the 
abaence of a proper codification, It becomes extremely 
difficuh for either a Member of Parliament to know what 
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his real role is and also for the constituent to Judge the 
performance of the elected representative. It is high time 
that we move not only for separation of responsibilities 
but we must also go into the issue of codification of 
responsibilities, rules and functioning of individual 
functionaries. All these three, particularly between the 
Executive and the Legislature, must be considered. In 
the absence of it, we will always find some conflict. 

There are some issues which we need to consider. 
For example, we need to cpnslder primacy of Parliament. 
Policy making is whose responsibility. We normally feel 
that the Executive makes policy. Actually speaking, the 
Executive, by definition, has to executive a decision. It 
means that obviously the policy has to be made by 
somebody else. Now, in the absence of not codHying it 
and the vacuum being created, the Judiciary Is filling the 
vacuum by saying that we will make the policy. If you 
codify it and say that it is the Parliament whose 
responsibility primarily it is to make policy on any subject, 
if the Executive wants to make they are free to do it. 
Place it before the Parliament, but no policy can be 
finalized and can be implemented unless it has the 
approval of the Parliament. So, policy making is another 
area where we need a fundamental relook. 

As I have been saying, failure of any institution gives 
rise to vacuum which is filled by whichever institution 
can do that job. In India, we are saying that Judiciary is 
overactive. But, in my opinion, Judiciary is actually filling 
up the vacuum. Sir, you have been an extremely great 
lawyer of the country and you have been the Speaker of 
the House. You have actually been participating in all the 
three organs-in fact, not really p.rticipating in the 
Executive-but you have been actually supervising the 
Executive in some way. So, my eamest request to you 
in this 60th year of Independence would be that we should 
constitute a very high power committee of Members of 
Parliament to relook into all these issues and to see how 
to increase the efficacy of the Members of Parliament 
individually because as an institution, we are very 
powerful, but individually, we are very powerless. It is a 
real contradiction In itself. So, my request would be that 
codification is of extreme importance. Let me give you 
an example. In the United States, the President of USA, 
who is supposed to be the most powerful man in the 
world, cannot appoint his own Ministers .. AU the Minleters 
that he appoints have to be confirmed by the Senate. 

MR. SPEAKER: Including Judges. 

SHRI SURESH PRABHAKAR PRABHU: Including 
Judges and Including Amb .... dors. Why do we not think 
about moving away to a ayatem where Parliament as an 
institution will be able to look into some of the 
functionaries? Why should we not look into theae laauea 
in a separate way? In our country, the Ministers are all 
elected Members of Parlia",ent. But I talk about other 
important functionaries. This· type of reform is really called 
for because maybe, we are succeeding .. a democracy, 
but individual functionaries of these Institutions are not 
able to perform their rol.. .. eHectlvely .. they would 
have otherwise liked to perform. 

Sir, the Standing Committees that we have are really 
important institutions through which we really operate and 
transact the business of the House in a very significant 
way. So, we really need to move towards second 
generation Standing Committees in which these Standing 
Convnlttees then will be able to play a proactive role 
and that is what is really needed to be done. 

Sir, I am very happy that, thanks to you, I could 
apeak on a .ubject like this because my predecessor, 
who ,once, contested the election from my conatttuency, 
Mr. Nath Pal aIao ueecI to apeak on this subject. Maybe 
I was not present at that time, but I hope I continue this • 
tradition of speaking on a subject which was so dear to 
his heart. He Ie no longer HYing now. So, I am sure that 
my conatltuents will be happy If I can perform a role that 
they expect from me and that can happen only if we 
bring about a radical change In the way In which we 
really function. 

MR. SPEAKER: You are already performing. 

Hon. Members, the time allotted for an the parties is 
over long back except one or two parti •• and no more 
time is left except for those who will speak now. I will try 
to accommodate as many as possible. But please 
cooperate and be brief. 

SHRI REWATI RAMAN SINGH (Allahabad): Mr. 
Speaker, Sir, can you extend this debate for tomorrow? 

MR. SPEAKER: Let us go on for a whOe more. 

SHRI PRASANNA ACHARYA (Sambalpur): Mr. 
Speaker, Sir, at the outset, I would like to extend my 
thanks to you because you have allowed a discussion 
on th. very important subject under Rule 193 which has 
been brought by Shrl Gurl.ldaa Dasgupta and Shri Basu 
Deb AchariL In my opinion, the wordings should have 
been a little diHerent. Now, this is a diacllUion on the 
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need for harmonious functioning of ttvee organa of the 
State, that is, Legislature, Judiciary and Executive, though 
I would have liked to add media also here. Though our 
Constitution does not mention the media as an organ, 
this is one of the four pillanl of our democracy and unIeu 
all these organs, Including the media, function 
harmoniously, I think will not improve. 

Sir, our Constitution ,clearly defines separation of 
powers. There is no confusion, there Is no ambiguity and 
no organ of the State should take on Itself the onerous 
responsibility of the other one as preacribed in our 
Constitution. No Constitution can function If the autonomy 
of each of the organ is not respected by other organa. 
The Judiciary, as much as the Legislature and the 
Executive, is dependent for its proper functioning upon 
the cooperation of the other two. 

Our Constitution entails that none of these organa 
would be vested with unbridled power so that no organ 
or individual assumes power of despotic proportions. As 
you know, article 361 (1) of our Constitution very 
categorically states that the President or the Governor of 

, a State shall not be answerable to any court for the 
exercise and performance of the powers and duti.. of 
hjs office or for any act done or purporting to be done 
by him in the exercise and performance of thoee POW" 
and duties. Article 121, as you know, bars the Legislature 
'rom discussing the conduct of any Judge in the discharge 
of his duties except upon a motion of impeachment. It, 
likewise, bars the court from questioning any alleged 
Irregularities of procedure In the Legislature according to 
article 122. By and large, the principle of separation of 
powers in this country has worked well in our country. 
Vet, there have been sometimes disputes concemlng 
different issues creating doubt about the capacity of our 
constitutional set up to deal with such situations 
satiSfactorily. 

Sir, I want to quote one of your obeervatlone which 
you made in one of the seminars. You have very correctly 
stated that: 

"The problem starts when a particular organ assumes 
that it has inherent superiority or a monopoly over 
other or that tt 8Ione can solve their probIem.-

Sir, it is your statement. 

A lew months back, hon. Chief Justice of lnels at • 
aeminar, where the hon. Prime Minilter was also preeent, 

stated that the tension between the three organs is an 
inevitable coneequence of Judicial review which is the 
power of Apex court to determine the constlMlonality of 
the law made by the Legislature and to review the 
Executive's decision and such tension is natural, according 
to the hon. Chief Justice of Supreme Court. But in my 
opinion, sometimes, judicial review is not the only reason 
of tenelon or disharmony between the Legislature and 
the Parliament. 

Shrl Kilhore Chandra Dec was correctly mentioning 
that the court came out with an order and asked the 
Attorney-General to lubmlt the report of the Standing 
Committee on the Quota Bill, before it was brought in 
this House. Such orders also sometimes create 
disharmonious situation and that has to be avoided. 

MR. SPEAKER: I would not have allowed it. 

SHRI PRASANNA ACHARVA: Fortunately, the other 
day, I think, the court changed the order. 

"," 
THE MINISTER OF STATE IN THE MiNISTRV OF 

CHEMICALS 'AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARV 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, the discussion can 
continue tomorrow. 

MR. SPEAKER: All right. 

SHRI PRASANNA ACHARYA: Sir, harmony Is 
disturbed when one organ tries to encroach into the clearty 
defined area of other. But the onus also lies on the 
poIiticiane. We, the polltlclane, should hold impartial and 
Judicious view on this problem. When a particular 
judgement of the court or an interpretation of law suits 
us politically, we enormously welcome it, we congratulate 
the decision of the court. But if It does not suit us, we 
condemn It. 

Sir, when the decision of the House, to expel the 
eleven Members of Parflament In a case of Cash for 
Query Scam, was taken, you refused to receive the notice 
of the court. The whole House appreciated it. this 
enhanced the image of the House. Then, ultimately, the 
court came out with an order approving what decilion" 
the House has taken, all sections of the House 
congratulated it. But wheat happened when the court 
came out with a judgement regarding the Jharkhand case? 
A section of the House opposed it and a section of the 
House, to whom the judgement suited, welcomed it. 
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[Shri Prasanna Acharya] 
Therefore, in my opinion, the opportunistic attitude 

towards the judgement of the courts by the politicians, 
the Members of the House, enables the court to Interfere 
into our own affairs. 

The political parties in this country, In my opinion, 
should broadly agree on the definition of what Ia judicial 
activism. In one case we define judicial activism In one 
way and in another case, we define judicial activism in 
another way. I think, this opportunistic stand of the 
Members of the political parties is encouraging the 
judiciary to encroach upon our areas, In my opinion. 

Sir. nobody is a God in a democracy. We are all 
creation of this Constitution. This House is the creation 
of this Constitution. The Executive, sitting there is, the 
ar~ation of the Constitution. Likewise, the court is also 
the creation of the Constitution. Nobody is above 
Constitution, except the people of this country. Sometimes, 
we forget that. All the three organs very conveniently 
sometimes forget this theory. 

Sometimes the judges try to pose themselve. as 
super human beings, who are above all the vices; all the 
sins and can solve all the problems on the earth by their 
orders and observations. They are in the habit of passing 
sarcastic remarks during the course of trials. Many • examples are there. Against whom? Against the politicians, 
against the bureaucrats. They cast aspersions on their 
integrity and ability. Umpteen examples are there, I am 
not going 10 quote them. 

Likewise, the polltici/lns never hesitate to vomit our 
f.elings as, to some extent, we are doing today against 
the judges whenever we get the pl~tform immune from 
judicial scrutiny, like this House. That also, we sometimes . 
do not forget to do. This cannot help in having harmonious 
relations. 

My good friend, Shri Kharabela S~aln Is not here. 
He was mentioning that because there Is a Supreme 
Court, the CBI is not functioning or the Court is restraining 
the CBI from functioning as an organ, or as a Department 

. of the Government. It is because there Is a Supreme 
Court, therefore, the Jharkhand Assembly thing wu set 
to right. 

I would like to remind that when the dark Emergency 
was declared in this country in the year 1975, there was 
also a Supreme Court. In 1973, just two years before 
declaration of the Emergency, the path-breaking ruling in 

Keshavanancl Bharati caae came way back In 1973. The 
Emergency was declared In 1975. In Keshavanand Bharali 
case, the Court propounded the doctrine of the basic 
structure of the Constitution. But, what happened after 
two years? Two years later, the historic atrocities of the 
Emergency days against the basic structure of the 
Constitution, and other great violations of the Fundamental 
Rights and the freedom of ordinary citizens, did not bother 
the conscience of the hon. Court. They did not bother 
the Court. Even though Keshavanand judgement was 
thrown to pieces by the Emergency regime, the Court 
did not bother. Of course, after the revocation of the 
Emergency, the Court rectified Its own order. This was 
even admitted by one of our respected retired Chief 
Justices, Mr. Chandrachud, who said later on that during 
those days of 19 months, even Judges were acting under 
fear. Therefore, I said that nobody is a God. Nobody is 
above our Constitution. The Judges are also human 
beings. They are not Gods. 

MR. SPEAKER: Very much so. 

SHRI PRASANNA ACHARYA: Sir, the hon. Member 
was pointing out as to what should be the role of other 
organs. When there is Inactivity on the part of the 
Parliament, when there Is Inefficiency and Inactivity on 
the part of the Executive, the Court· Intervenes. That is 
the right of the Court . 

MR. SPEAKER: Under what provision? 

SHRI PRASANNA ACHARYA: Again, I would like to 
quote you, Sir. In one occ:ulon you said this. Suppose-
some Member was telling here-more than 2.5 erore cases 
are pending allover the country. I think a large number 
of cases are pending in the Supreme Court. A number of 
caees are pending in the High Court. If this HouSe takes 
thii plea that huge number of cases are pending, and 
the Court is unable to dispense justice to the people, 
can this Parliament take over the responsibility and the 
duty of the Court? 

MR. SPEAKER: No, It cannot. 

SHRI PRASANNA ACHARYA: It is like that. So, every 
organ should function under its limitation. It is okay that 
there are a number of Billa pending with the Govemment; 
the Govemment is sitting over the Bills. Can the court 
say that because the Parliament is unable to pass the 
Bills, the Court wi" take the rtght of the Pal1lament and 
pall judgement? This does not help harmonious relallon. 
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Many hon. Members here were quoting that there 
are umpteen instances when the Judiciary has Intervened 
in the matters entirely within the domain of the Executive, 
and entirely within the domain of the legislature. I would 
like to cite a few instances. Even the Juclciary il coming 
out with orders determining age and other criteria for 
admission in nursery schools. Even the Judiciary 18 coming 
out with order fixing criteria for a free seat in school, 
supply of drinking water in Ichool, number of beds in a 
hospital, the size of speed breakers in the Delhi roads 
etc. When there are larger cases, more important cases 
pending before the Judiciary, and when a matter is purely 
within the functioning of the Executive and when the court 
Is interfering in such a matter, how can we expect that 
there will be harmonious functioning? 

One another Important factor is this. When 
Parliamentarians become corrupt, people go to the Court. 
There are ample examples when the Court has come 
out with strictures, orders and even has punished the 
politicians. When the Executive is corrupt, and when the 
politicians fail to deliver justice to the people, our 
electorate, people go to the Court. So, there Is highest 
regard for the Court by the ordinary citizens in the cOuntry. 
But, when t"ere are allegations of corruption against the 
Court, where will the people go? This is a very much 
turning point in our democracy. You go through the 
newspapers of the past six months. You will find a number 
of stories leveling allegations against hon. Judges. Who 
will rectify this situation? 

According to a survey conducted by the Transparency 
International and Centre for Media Studiel, every year, 
Rs. 21,068 crore change hands as bribe In 11 service 
sectors in this country. Do you know, Sir, what is the 
share of the JudiCiary? It is, Rs. 2,630 cror.; the under-
table bUliness that happens. This II not my opinion. This 
is the IUrvey . ... (In/sl'lUpl/on$) 

MR. SPEAKER: No, no. Which IUrvey? 

;",,' 

SHRI PRASANNA ACHARYA: Sir, this is not my 
allegation. I am quoting the survey report . ... (lnltJrn¥llions) 

MR. SPEAKER: Who is the surveyor? 

SHRI PRASANNA ACHARYA: This I. the 
Transparency Internationai.and Centra for mec:lla Studies, 
New Delhi. This is their survey . ... (lnItH1UpIitJns) 

MR. SPEAKER: Are these figures Of the world over? 

SHRI PRASANNA ACHARYA: It Is of the country. 

MR. SPEAKER: Is it pertaining to India only? 

SHRI PRASANNA ACHARYA: Yes, Sir. They have 
surveyed around 22 service sectors. . .. (InltJnupIions) 

MR. SPEAKER: I do not know al to what this group 
Ie. 

SHRI PRASANNA ACHARYA: Sir, this is not my 
allegation. This is the sUl'Vey report which i am quoting. 
••. (Intsnup/i0n8) 

MR. SPEAKER: Acceptability of the survey is there. 
Let us avoid that. You are giving a figure which nobody 
knows. 

SHRI PRASANNA ACHARYA: Sir, as you know, a 
large number of cases are pending. . .. (Intsnuplions) 

MR. SPEAKER: Yes, there are allegations of 
corruption. The country is agitating how to solve that. 

SHRI PRASANNA ACHARYA: The country il agitating 
how to get rid of the.e things. 

Another pOint which I would like to mention il that 
there are a large number of vacancies in courts, and 
that 18 one of the r.asonS why Justice is not dilpensed 
to the people in proper time. The cases are pending for 
years and decades. .. .(Intsnuplions) 

MR. SPEAKER: Who selects the judges? 

SHRI PRASANNA ACHARYA: Sir, I am coming to 
that. So far a.s subordinate court judges are concerned, 
I will· hold· the State Government and the Central 
Government rpponslble. But what is happening in the 
High Court, SIr? There are number of vacencles in the 
High Courts, around 26 per cent vacancies. What is the 
collegium of judges doing? Can the Govemment appoint 
juc:\gee without the approval and recommendation of the 
coIlegiuml of judges? 

MR. SPEAKER: No. 

SHRI PRASANNA ACHARYA: Sometimes, Sir, 
judfciary accuses the Executive and the Legislature for .• , 
not filling up the vacant posts of judges but the 
reeponslbllity lies with the judiciary itself. There is a 
collegium of judges. Rather, I would tike to ask the 
Judiciary as to what they are doing. Why are they not 
filling up their own vacancies and trying to dispose of 
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[Shri Prasanna Acharya] 
the pending cases expeditiously? Therefore, the polnt-
I will do one wrong and I will ace,,*,· other&-is not 
harmonious functioning. That is my point. 

Sir, I would like to know from the hon. Law Minister 
as to why the Government is sitting over the Judgee 
Equitable Bill. The Standing Committee has already 
submitted its Report. What debars the Government from 
coming with the Judges Equitable Bill? I hOpe, the hon. 
Law Minister will give answer to this when he gives his 
reply. 

Sir, I am concluding. Therefore, Sir, my final stata'nenf 
is that we, the politicians, ahould have Introapection, the 
EMcutive should have introspection, the Executive should 
have introspection and the Judiciary aiso should have 
introspection. We all, including the MedIa, have to 
introspect ourselves as to what we have done, where we 
are crossing the limit and why we are crossing the limit, 
what are the lacunae In the Legislature, the Judiciary 
and the Executive. That introspection should be there to 
solve this problem. 

But, in spite of all these lacuane, we are leveling so 
many charges on the Judiciary. Sir, you will be surprised 
to note that In spite of the alleged judicial activism, 
interestingly the politicians and the bureaucrats are losing 
ground among the public. Sir, It Is a fact. The judiciary 
is perceived to be doing better even though there is a 
huge backlog. Why is this happening? Therefore, Sir, 
introspection is required on the part of the politicians, the 
Judiciary and the Executive. 

MR. SPEAKER: Hon, Members, It is going to be six 
o'clock soon. If you want, this discussion wiD continue 
tomorrow also. But there are a large number of names. 
If you all agree, we can continue this discU88ion tiD 7 
p.m. 

SHRI H.R. BHARDWAJ: Sir, I have a peraonal 
difficulty. There is a wedding of my son. . .. (Inltlf'lUptlon8) 

MR. SPEAKER: Is it the wedding of your son? 

SHRI H.R. BHARDWAJ: Yes, Sir. My brother's son-
Gen. Bhardwaj's aon-is getting married. 

MR. SPEAKER: You can go. 

SHRI H.R. BHARDWAJ: Sir, I need your permisaion. 
My colleague is here. I wHI reply tomorrow. 

MR. SPEAKER: I think, we can continue up to seven 
o'clock. 

SHRI B. MAHTAB (Cuttack): Sir, what happens to 
the urgent matters of public Importance? 

MR. SPEAKER: It is at 7 p.m. 

Now, Dr. P.P. Koya. 

17.50 hrs. 

[MR. DEPUlY SPEAKER in thtI Chail) 

DR. P.P. KOYA (Lakshadweep): This is a very, very 
important topiC. All the hon. Members, who spoke before 
me, have highlighted the importance. It appears from the 
speech of everyone, who participated, that they have 
come fully prepared and they have expressed themselves 
In very, very clear terms. 

We known everyone of us is proud that this is the 
biggest, the largest and the most matured democracy. It 
ia in thia country only, after Independence, the democratic 
process has gone on without any interruption. Every 
Membe( is happy that this ia the country where a written 
Constitution is there. The Conatitution was prepared. The 
Constitution has not suddenly fallen from somewhere. It 
was negotiated and discuaaed by eminent personalities 
of the day for months and years together. Then, they 
came out with one of the best Constitutions of the world. 
Even today this Constitution is a referral book to any 
country which is preparing a new Constitution for their 
own administration. Such beautiful Constitution we have 
got. 

The Constitution gives ua a Government. The 
Conatitution has given ua this syatem wherein the 
democracy prevails upon the three pillars. Of course, I 
will not be spared if I do not add the new one, that is, 
the Fourth Estate, that is, the media. The clear cut dutiea 
and responsibilities of each one of our pillars, namely, 
the Legislature, Executive and Judiciary, are well marked 
in the Constitution and other laws. 

There Is a Lllkshmlln rrJkhil. As many of my 
predeceaaors IBid, there Is d8IInIteIy a tWrhs which cannot 
be easily croased unless somebody feels that he can do 
It. Without honouring the sentiment of the other section, 
If somebody crossed, it has to be checked. In this system, 
the legislature, otherwiae, the Partiament is supreme just 
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because this is accountllble, of course, for a maximum 
of every five years. Periodically, we go to the people, 
upon which this democracy or anywhere in the wortd's 
democracy is the form of the Govemment where the 
voice of the people is supreme. In that case, in India we 
go to people periodically and get their affirmation. They 
vote to us for a maximum of five years or sometimes 
even earlier also we are going to the people and get 
their assent. That means, indirectly, the whole nation Is 
representing through the Parliament. So, In that case, 
the supremacy of the Legislature cannot be questioned 
in a democratic system just because this is the organ 
where it is checked periodically, and it reflects the Ideas 
of the people. 

Having come to theae three particular divisions, our 
areas of duties and responsibilities are well marked In 
the articles of the Constitutlor't, and very illustrious 
speakers have already highlighted the Importance of the 
duties and responsibilities of each wing. I am not going 
into the details because of plluclty of time. 

You know very often a decision Is taken In Parliament 
means it Is discusaed well in the Parliament ~d It II 
participated by all the sections of the Hou ... If so 
required, It will be referred to what Is called the Standing 
Committee or sometimes even to a Joint Parliamentary 
Committee. They study the subject In depth. They 
interview the witness. They call the experts and finally 
come to a conclusion. Then, the Bill is prMented here. 
The Bill is discussed. With majority or sometimes 
unanimously, the House passes the Bill. That means, It 
withstood the scrutiny of all the shades, colours of all 
Shades. In that way, the Bill is p .... d. 

But in the case of Executive, there may be erosion 
in their responsibilities. Parliament Is there to check their 
reeponsibillties. If they erode the line, there Is Parliament 
to check their responsibilities or duties. If the Executive 
crossed the line, there is Judiciary to check whether they 
are crossing it or not. 

But as of today, I do not think there Is any effective 
mechanism to check the hyper activiem of judiciary. That 
should have been the reason why people are participllting 
so much attentively and contributing their might. 

Even the mover of the discussion, hon. ShrI Gurud118 
Dasgupta has gone in full details, step by step, of the 
issue and he has come out with concrete solutiolw and 
suggestions as to how can we overcome theeedfftculties. 

If a person has to get elected to the Parliament, first of 
aU he has to please the Party, then he has to please the 
people, his voters. My llluetrious colleague SM Kharabela 
Swain was very much anxious about the 50 per cent 
limit. In a multi-party democracy, an elected member need 
not get a simple majority of the electorate, that Is 50 per 
cent; yet he is elected. Without the votes, he cannot 
walk into the Parliament. He has to meet everyone. If 
they are pleased they are voting for him and if they are 
not pleased they are not voting. But, we meet every 
individual, every citizen of this country before coming to 
this Parliament. There Is always the check and balance. 
It is not a question of numerical number that we are 
getting. But we are exposed. We are meeting everybpdy. 
We are presenting our case. We are making our promlaes 
to them. Then only we are coming here. 

Having come here, we are watched. As somebody 
has said, we are not Gods, we may commit some 
mistake. Then, Immediately, It is queationed. Somebody 
has taken a little money knowingly or unknowingly for 
asking the Questions ~re. This House has taken up 
their easel. We have discussed It threadbare. We have 
disc_ed it in details. We have taken action. We have 
formed a Committee. They have gone into the details. 
W. have ~taken appropriate action and today none of 
them Is sitting in this House. 

My friend Shri Prasanna Acharya was telling that 
there should be an Introspection. We did It. When we 
realised that some Members were not behaving up to 
the mark of their membership, we have questioned them. 
We had our own introspection. We formed a Committee 
and they are punished. Upon this also, another 
organization should not have reacted, upon such a 
collective, well-thought out, well-diacuased and well-taken 
decleion. They should not have taken the decision that 
was taken. 

We are questioned. The Executive. the han. Prime 
Minister is questioned. The other Members of his Cabinet 
are questioned. When they selected they are undergoing 
scrutiny. But what about the judiciary? There Is no scheme 
for queetloning them. There were charges, there were 
allegations that somebody's son is having so many ~\ 
so many connections, so many Hiegel contacts etc. This ' 
was brought about by the Fourth Eetate, thanks to the 
media. It was well brought out. Even this maligned office 
was functioning from the official bungalow of the judge. 
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I will be failing in my duty If I do not bring out one 
more thing. Even for the appointment of a peon, 
appointment of a gazened officer etc, there is something 
called police verification. Where is the verification for the 
appointment of a judge? There are instances where the 
judges were appointed where they were already having 
criminal cases pending in some court. There is no system 
to verify that because there is no need for a police 
verification. But for a clerical post, for the post of a peon, 
there is a provision for police verification. 

Some time back, there was the unanimous decision, 
of the Parliament that was commented upon by the 
judiciary. It is not good. As my illustrious colleague earlier 
said, there was a will to bring about rectification in all 
this. Where is the Judicial Commission? It has not come. 
That is a mistake of this House. There should have been 
a Commission. Now the judges are appointed by 
themselves. But not a doctor or an engineer is appointed 
by their own community. Here the judges are appointed. 
There are no formalities. 

In so many election petitions, the Members are 
unaeated. We accept it gracefully. We go to the higher 
court or otherwise some of them even go back to the 
people and get elected and then only come here and 
establish themselves. like that, if somebody is not 
questioned, it is very unfortunate. The Parliament takes 
the decision and somebody else disposes the decision. 
This will not go together. This Is the pillar of the same 
house. If one pillar is shaken, the whole house will shake. 

Therefore, this is my warning. If the survival of the 
House of the country is reqUired, then all the three organs 
should behave properly within their IIIkshlTNln trJIrhll limits. 
If somebody crossing It, then it ia a bad signal. This is 
my warning to all the existing pillars and to our media 
colleagues also. I call upon each one of them, especially, 
the JudiCiary not to cross the IlIkshmlll7 rslrhll. let it be 
taken as a message for one and all. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Thank you, Mr. Deputy Speaker, Sir. I think that this is 
a very important discussion, and this was being postponed 
for quite some time. We were doubtful whether thiS 
discussion will at all come up for discussion. However, 
today we are discussing this important subject. 

A discussion on the issue of harmonious relationship 
between the Executive, the legiSlature and the Judiciary 
has become a necessity because the rel~ in the 

recent period has not been that hannoniou8. There 18 a 
clash between the three organa of the State. Of course, 
it is not necessary to undennine one of the organs to 
prove that the legislature is supreme. 

I believe that there is a question of ideology and a 
question of politics involved when we discuss this type of 
issues. There are some sections in our society, who do 
not want change; who do not want refonns; and who 
would like to take shelter behind the Nle of law and take 
shelter behind the courts. Thia is the reuon that they 
are trying to argue that the Judiciary ia supreme, and 
that the Nle of law is more important than the Nle of 
the people. 

As we say that the Parliament is supreme and that 
the legislature is supreme, it does not mean that thiI 
body is supreme. Actually, it is the people who are 
supreme, and the peoples' will is reflected through the 
legislature. This is the reason that we say that the 
Parliament should be supreme. It ia not that wiser people 
are siUing here than anywhere else. Perhaps, the learned 
judges of the high Court are more educated or more 
experienced. But the point is that be.ides the separation 
of power, there are separate responsibilities and duties 
for each organ. The Parliament and the legislatures are 
given a respon8ibHIty to rule the country, and to take tM 
country towards its destiny. We are responsible to the 
society; the Executive is responsible to the Parliament 
and the legislature; and the legislature is responsible to 
the people. 

Here lies the most important thing. How are we held 
responsible? I am saying this because every five years 
the legislators will go to the people. Sometimes, even 
the Parliament may do something wrong, and W8 will be 
punished If we do something wrong. I would like to refer 
here to a very famous Editorial published in the London 

• TiITNlS. I have not read it myself, but through my friends 
I have heard about it. There was a discussion in Great 
Britain . also about the question of supremacy of the 
Judiciary and the legislature. In this Editorial, it seems, 
it has been referred whether the British Parliament has 
got the right to take a decision whether all the blue-eyed 
boys can be drowned In the river Tham ... The Editorial 
say: "Yes, and If they are proved to be wrong, then 
these Pariiamentarians will be thrown into the river 
Thames when they go in for elections." 

What is the responsibility and accountability of the 
other organ? I do not undennlne the judiciary, Its rights 
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and capacities. The founding fathers of our Constitution, 
apart from providing for separation of powers, have very 
carefully drawn checka and counterchecka In the 
Constitution. Every legislation made by our Par1lament 
can go through the scrutiny of the court. They have this 
"lo1ht of Judicial review. But when It comea to the question 
of people'a will, this Partlament win have the right to 
amend the Constitution If necessary, which has been done 
several times. 

I would like to refer to one or two very Important 
aspects. If this Partiament was not allowed to carry on 
the basic reforms, which has brought revolutionary 
changes in our society, we would have been stili In the 
19th century. Concentration of land In the hands of a few 
in the country was to be broken for which the land reforms 
were necessary. In the name of the rule of law, in the 
name of defending the fundamental rights of people, the 
court said that possession of land was a fundamental 
right, it cannot be taken away without paying 
compensation. We can imagine what would have 
happened in the country if there were no land reforms I 
If huge amounts of money had to be paid to landowners 

• in the name of compensation, would the land reforms 
have been successful? Of course, land reforms have not 
been completely successful and the land has not yet 
gone to the tiller. But the concentration of land in a few 
hands is broken. 

Likewise, when the Partiament made some legislations 
on the question of reservation, the harmonious relations 
between the legislature and the judiciary entered dire 
straita. The judiciary in the name of merit wanted to halt 
it. It is, of course, so in this type of issues. Naturally 
there was a lot of discontent and dissatisfaction among 
various aections of the people. Let us see how the 
judgment will come in this type of issues now. I would 
like to refer to the isaues like bank nationalisatlon, 
nationalisation of several other resources, the abolition of 
privy purses which was the demand of the people. On 
all these issues there were aome people who wanted to 
say that fundamental rights were being taken away by 
the Parliament. In Kesavananda Bharati's case it was 
stated that the basic features of Constitution still cannot 
be touched. Of course, it is very vague. The· case itaelf 
is not very clear. Though they say there ia clarity, there 
is no clarity about it. The Constitution of this country has 
been framed by the Constituent Assembly. The rights of 
that Constituent Assembly later passed on to Partiament. 
That is the reason why we could go for the amendments 
to the Constitution whenever neceasary. 

I do believe that judiciary has got a very big role to 
play In this country. The countercheck of the judiciary Ie 
alJo very useful for us alao at the same time. But they 
should not cross the Lskshman RtIkhs. If they do that, 
that will be very dangerous for the country. 

I would like to mention that criticism in the name of 
vote bank politics is a very uncharitable type of comment. 
However, Parliament is making every legislation only on 
the basil of politics and only the Nle of law can defend 
this country. This, as I said in the begiMing, is a question 
of Ideology. How do you look at the destiny of the nation 
if you do not want any change in the society, If you do 
not want any change In the country. Then, In the name 
of rule of law, all these reforms, all this type of 
developments and everything can be stopped. 

Now, the most Important thing Is thia-there is a 
criticism that Parliament is not doing its job or the 
legislature is not aatiafactorily working. It is tNe; we should 
make a self-criticism and we should discuss these things. 
Unfortunately, the number of days of working of Parliament 
i8 getting reduced; some !SOrts of problems do come up 
in the functioning of Partiament reduced; 80me 80rts of 
problems do come up in the functioning of Parliament; 
and we are unable to discuss issues. 

Around our country, in Pakistan, Bangladesh, Nepal, 
Myanmer, etc., people are fighting for democracy, but 
here In India, we have democracy, but In this supreme 
body of democracy, that is Parliament, we are unable to 
dlscU88 most important Issues of the people. That Is the 
reuon why, di888tisfaction c .... ps in. 

I do not think this type of weakne.ses 8hould make 
somebody Interfere in the will of the people. As our friend 
was taUing earlier, pending cases of 2.5 crore doe. not 
mean that the courts are not functioning. That should be 
set right; the legislature 8hould be set right; and the 
harmonious relationship should continue. But certainly it 
should be accepted that Parliament or the legislature is 
supreme. 

{Tnlnslslionj 

SHRI LAKSHMAN SINGH (Rajgarh): Sir, I would like 
to extend my thanks to hon'bla Gurudas Daegupta and 
Basu Deb Achariaji.ft would have been better had you 
included Media al. along with these three organs as 
Media cannot be .Ignored In democracy. The discussion 
would have be.n more meaningful had It also been 

" 
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included along with Executive, Legislature and Judiciary. 
However, despite that I would like to extend my thanks. 

First of all, I would like to di8cuss the Executive. 
Today the biggest problem in Executive Is corruption. 
Corruption keeps on Increasing and Is posing 

. unfathomable threat. When we discuss corruption people 
refer to Arthshasatra of Kautllya and say that he has 
also mentioned that corruption was al80 prevailing at that 
time. It is certainly mentioned In Arthshasatra that it Is 
very difficult to know as to how much water has been 
drunk by a fish Similarly, It is very difficult to know as to 
how much money has been taken out from the treasury 
and where did it go. I do not agree to It. We cannot 
completely eliminate corruption, however, we can certainly 
check it. When we refer to Arthshasatra we should know 
that Kautilya has also written as to how we can put 
check on corruption. Talking only to encourage corruption 
and not taking any measures as suggested in Arthshastra 
to check corruption, is not justified. 

One problem Is the centralization of power especially 
in those political parties which are in power though It is 
not true about all parties. Corruption Increases wherever 
there is centralization of power. Wherever there is 
decentralization of power there Is less corruption. 

Just now our colleague made his submission. He 
has full right to express hie view and I am not criticizing 
him. He said that we shou\d contribute our one-month 
salary for Raebarell Institute to be set up through the 
Petroleum Bill we have passed now. All right, it Is his 
personal opinion and I would not like to say anything in 
this regard. However, It would have been better had he 
said that all the Members should give their one month 
salary to the widows of those martyrs who sacrificed 
their lives on the border or the widows of those police 
officers who were k1Ued while fighting terrorists or those 
poor persons who cannot get education or the sick 
persons who cannot afford medical treatment. 

Someone has said about corruption that 

{English} 

It is a low risk and high profitability venture. 

/Translation} 

There is a need to change this attitu~; only then, we 
can have a transparent executive. With· your permission 

I would like to quote Chief VIgilance Comrnl88loner, Mr. 
Mlttal. He has said that-

{EfI(/Ii8h/ 

The problems with the executive are foHowlng. The first 
thing is scarcity of goods and services. 

/Tl'I1nslstion/ 

There is lack of resources required for running the 
executive and eliminating corruption. Second thing Is red 
tape and delay. The red tapiam and the tendency of 
executive to delay the work Is the biggest hurdle in the 
functioning of executive that Inc ..... e corruption. The third 
thing he says is 

/EngII8h/ 

lack of transparency In Govemment in spite of passing 
the RTI Bill. 

/Tmnslstion/ 

Then he says the delay In departmental Inquiries. If any 
departmental enquiry Is Initiated, It take. years to be 
completed, however, nothing comes out of such Inquiry. 

At the end he says a very remarkable thing that If 
departmental inquiry is Initiated against an lAS officer 
and the other lAS officer is conducting inquiry, then, he 
wi" certainly favour the guilty officer. Similarly, H a custom 
officer is conducting inquiry against another custom officer 
he will try to protect him. This system of departmental 
Inquiry In executive Is not justified so It needs change. 
Nearty 12.5 per cent people of the total 100 crore 
population of our country are the employees or officers 
either in the Central Govemment or the State govemments 
or banks and public sector undertakings. It is the 
responsibility of theee 12.5 population to run the executive 
efficiently and judiciously and do Justice with the rest 88 
crore people. When they try to establish and assert their 
authority and maintain distance from the people, then, 
fingers are raised against executive. 

For example, 30-35 years back whenever there was 
election, Patwari and Incharge of police station of area 
used to make round of the villages and tell villagers to 
cast their votes in favour of a particular person only. 
Then, the people were 80 scared that they cast their 
votes only after the appeal of the Patwari and Collector. 
But today situation is· not the same because changes 
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have taken place In the country. These changes have 
taken place due to 'Panchayati Raj' and education which 
is a commendable thing. 

Mr. Deputy Speaker, Sir, dlscU8llon was held here 
on CBI. Who selects the director of CBI? Who are the 
members of the committee that selects the director of 
CBI? The secretary of Home Affairs, Personel Secretary 
and the Revenue Secretary are members of this 
committee. They select the Director of CBI and most of 
the CBI enquiries are conducted against these officials. It 
is not appropriate. The selection process of CBI director 
should be transparent and any retired judge or retired 
military officer should be included In that committee. It is 
the responsibility and commitment of our executive to 
attain nine percent growth rate. Now what are the hurdles 
in the way of attaining nine per cent growth rate? The 
World Bank, in its recently releaaed busin... start up 
report has given the po8ltion of India in terms of delay 
in starting the business in the country. What is the position 
of India on that scale? We are at 134th position in that 
report. China stands 71 point ahead of us as very effective 
measures have been taken by China to check corruption 
in the country. In the year 2004 i.e. in one-year time 772 
cases were filed against corrupt officials and they were 
punished in China. Puni8hment was awarded In 25 
thousand bribery cases and 500 judges were convicted 
in one-year time in China. If the executive adopts this 
type of functioning then very soon we can proceed 
towards the target, otherwise, It will be very difficult. Rs. 
61 thousand crore of the Central Government are 
outstanding against income tax defaulters who are top 
tax payers like big industrial houses, corporate houses 
and rich people. What steps are being taken by the 
Central Government in this regard? Why this amount is 
not realized? This amount of R8. 61 thousand cro ... Is 
gradually going to reach As. 1 lakh erore. We 8hould 
take strict action in this regard. Fain Nariman Saheb has 
said: 

{Englishj 

We the people and not the representative of the people. 

{Tl'llnsI8Jionj 

If they use leaders for tax eva.;on then it is not 
appropriate and there is a need to bring transparency in 
it. 

{Eng/i$hj 

I would like to quote what Shri AurblndoJI said In 
1938: 

"Dishonest financial practice. promise a bad look out 
when India gets Pooma Sware;. Mahatma Gandhi Is 
already having bad qualms out Congress corruption.· 

This i8 what Shri Aurbindoji told in 1938 and 
unfortunately, it is coming out true. 

{T1'llnm.tIonj 

This 18 the position of NGo.. I am not opposing 
NG08 however, there are NGOs which are infe8ted with 
corruption. Aa per one e8timate there are 10 to 15 lakh 
NGOs working In the country. Some of them are good 
also but In some of them there Is rampant corruption. 
There 18 a known fact about NGO that as per the rule, 
the 8urplus amount with NGOs 18 not taxable. I am not 
a financial expert, however, probably big indu8trial hous .. 
run NG08 to save tax. The hon'ble Minister of Finance 
should look Into such matters 80 that 8uch things do not 
happen. There are .everal names for NGOs, for example 
NPQ-not for profit; Vo-Voluntary Organization, CSo-
Civil Society Organization; and CBO-Community Based 
Organisation. NGOs should operate however, strict action 
should be taken against the eorrupt NGOs. 

Many things have been said about judiciary. Through 
you, I would like to draw the attention of the House to 
the report of the Transparency International for the year 
2007 in which many objectionable things have been said 
about us. I would like to congratulate hon'ble Bhardwajji 
who strongly refuted the claim. Despite that there is a 
need to make our judiciary more meaningful. As far the 
appointment of judges are concerned, tiN 1993, Parliament 
had some role In the appointment of judges, however, In 
1993 one Pil was flied in the Supreme Court and the 
bench of the Supreme Court gave Its judgment. Seven 
judges of the bench were in favour of the judgment and 
two judges opposed It. Thereafter, India became the first 
country in the world where judges are appointed by the 
judges themselves. Nowhere in the worid judges are 
appointed by the judges themselves. For the appointment 
of judges in United States, the President refers the natnet 
of the prospective judges to the Senate and the Senate ,. 
appoints judges by approving the name of the judges by 
a simple majority. In United Kingdom the Queen gives 
names to the Prime Minister and then the Prime Minister 
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appoints the judges, however, such Is not the practice In 
our country. I would like to submit that the report of the 
Second Administrative Reforms Committee regarding the 
National Judicial Council should be implemented 
immediately because today 2.5 crore cases are pending 
in our district and tehsll courts and nearly 35 lakh cases 
are pending in the High Courts. How can these cases 
be disposed of? If the number of judges and the 
population of our country is taken into account the ratio 
is quite surprising. In our country for per 10 lakh of 
population the number of judges is ten or eleven while 
in U.S. the number is 107 judges and in U.K. It is 51. 
So, It is extremely necessary to increase the number of 
judges. The hon'ble Members have expressed their views 
about the Legislature. Due to the paucity of time, I will 
not say anything about legislature. I would like to draw 
your attention towards the Nyaya Panchayat. Panchayati 
Raj System was introduced in 1993 by amending the 
constitution and it was said that the Nyaya Panchayats 
would be constituted very soon. Today 14 years have 
elapsed since then but Nyaya Panchayats have not yet 
been constituted. The report of the Upendra Bakshi 
Committee is under consideration of the Central 
Government. This report wants the setting up of Nyaya 
Panchayat. I want that the Nyaya Panchayats may be 
set up at the earliest. 

Thousands of years back, our tribal people used to 
resolve their disputes on their own through the Nyaya 
Panchayat. If we make the provision of such Nyaya 
Panchayats then 1000 new courts will be set up there 
will be one arbitrator per 50,000 population. 

Mr. Deputy-Speaker, Sir, with your permission I would 
like to quote from a book titled 'Encyctopaedia of Primitive 
Tribes in India'. In that book It has been mentioned 118 

to how our trlbals, Scheduled Tribes used to resolve their 
disputes through the judicial syatem. There is a 'Colam' 
tribe seem mainly in Madhya Pradesh, Chhattlsgarh and 
other States. In that book it has been mentioned: 

{English} 

"The headman formerly had considerable powers 
being entrusted with the distribution of land amongst 
the cultivators and exercise civil and criminal 
jurisdiction with the assistance of Panchayataw• 

/Translationl 

Why should we not accord legal sanctity to the Tribal 
Panchayat that has been in existence for thousands of 

years and incorporate it in Nyaya Panchayat Bill 80 as 
to reduce the present burden on· the courts. 

With these words, I conclude and extend my thanks 
to you that you gave me permission to speak on this 
important subject. 

·SHRI S.K. KHARVENTHAN (Palani): Sir, I thank you 
for the opportunity you have given me to partiCipate in 
the discussion on the harmonious relations between the 
three organs of the state Legislature, Judiciary and 
Executive. Emphasizing the need for the same this 
resolution has been moved by our esteemed colleagues 
Shri Gurudas Oas Gupta. 

legislature, Judiciary and Executive are the three 
organs of the state with powers to operate as three 
separate entities as provided for in the constitution. Thase 
three can not Impose themselves on one another. There 
are certain other oonstitutional bodies like Union Public 
Service Commlaalon that are there independent of these 
three organs of the state. Election Commission and Chief 
Election Commissioner are entrusted with the responsibHity 
of conducting elections in the country. 

Our constitution has demarcated the role with defined 
powers for these three organs of the state. One can not 
and should not overstep in to other's domain. They can 
not exchange their role and powers also. It is very clear 
that the Executive normally never interferes in the 
functioning of Judiciary. But we have been witnessing the 
trend of Judiciary interfering in the functioning of both 
the Executive and even the Legislature. For instance, 
when the Modem Architect of the country Pandlt Jawahar 
La! Nehru was the Prime Minister of this country, there 
arose a need to bring about Land Reforms Act. Judiciary 
came In the way of that legislation. At that time our 
Prime Minl8ter Nehru said that there can not be a third 
Chamber of Parliament to discuss on a legislation a8 we 
have only a bicameral Parliament to frame laws of the 
land as per the aspirations of the people. 

The Interference of Judiciary in the functioning of 
Legislature Is not happening only now at present. The 
need for our first ConetItution Amendment In 1951 carne 
about because of the judiciary's interference in the 
functioning of the executive. If I may elaborate it, I may 
have to cite a law suit between the State of Madras and 
one Mr. Shenbagam Duralraj. It Is a reported Judgement 

·Engllsh 1ranslation of the speech originally delivered In Tamn. 
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in AIR 1951 Supreme Court 228. When the then 
Government of Madras laaued a G.O to provide for 
reservation in Educational Institutions for students hailing 
from depressed classe8 and other SOCially and 
educationally backward cl .... s Including economically 
backward sections of the aociety. a petition was filed 
before Madras High Court claiming that the reservation 
was violative of Article 29 (2) of the constitution. 

Though the Government of Madras advanced 
argument reiterating that It wae the duty of the 
Government to provide educational facilities to the 
backward classe8 according to Article 46 of the 
constitution the plea from the Govemment was turned 
down by both the High Court and the Supreme Court. 
Since the G.O. was struck down by the Courts of Law. 
there arose a need to make the first ever amendment to 
our constitution. The then Union Law Minister Dr. 
Ambedkar. moved a Bill for that amendment of the 
constitution. JudiCiary has been giving directions to 
Executive and legislature because It has some jurisdiction 
over their functioning. Under Article 226 (1) failure on the 
part of the Administration can attract writ of mandamus. 
Judiciary has that power. In case when the law enacted 
by the legislature Is against the intere8t8 and welfare of 
the people. law courts are empowered to call the foul. 
But the Judiciary can not interfere In the functioning of 
the Executive frequently in every matter. Similarty Judiciary 
can not overstep In to the affairs of legislature almost on 
a day to-day basis. People have a general feeling that 
the Judiciary has been Interfering in the affairs of 
Administration and Legislature. 

Let me point out to the suit Jagamclablka Pal Vs 
Union of India in 1988 and Anll Kumar Sahu Vs Union 
of India 2002. through which It was painfully felt that 
Judiciary was overstepping too much In the affairs of the 
Executive. Recently the Courts of Law raised a moot 
question whether thaParliament has the power to debar 
and remove the erring Member8 of Parliament. As eariy 
as in 1951 there was an instance when Shri H.C. Mudgal 
a Member of Parilament reportedly took money to ratse 
a question on the floor of the House. The Prime Minister 
of the day Pandlt Jawaharial Nehru hlmaeIf moved a 
I"88Olution to strip him of his membership from the HOUM. 
A committee was HI up to inquire In to the conduct of 
the Member whether he had obtained pecuniary baneflte 
for discharging his duty as a Member of Parliament. Later 
on a 227 page report was submiIted to the House. Baaed 
on which. the action was ratified by the House and 
Shri Mudgal was removed. 

In our present Lok Sabha. in the year 2005. eleven 
Members of Pariiament belonging to several parties were 
to be removed for their misconduct In misusing their 
privileges. Our Presiding Officer. Hon. Speaker constituted 
a committee of members of Parilament to go in to the 
question of their misconduct whether they had taken 
pecuniary beneftt8 for the nonnal discharging of their duty 
as Members of Parliament. On 21.12.2005 a report was 
recelv.d from the committee. On 23.12.2005 those 
m.mbers found guilty were removed. A litigation came 
up as a suit betweem Raja Ram Pal Vs the Speaker of 
Lok Sabha. Judloiary was found to be transgressing in to 
the jurisdiction of the legislature In taking up this petition 
and they went to the extent of issuing a notice to the 
Speaker. The Presiding Officers of all the legislative bodies 
of the country met and resolved to declare that Judiciary 
has no power to intervene in the functioning of Legislature. 
Our Hon. Speaker Shri Somnath Chatterjee took initiative 
to uphold the rights and powers of our Legislature. We 
were able to hold our heads high because we upheld 
our right to establish the measures ourselves. I would 
like to place on record my deep appreciation for his action 
in .... rting that Judiciary can not overstep in to the 
domain of the legislature. At that time our Hon. Speaker 
quoted in his observation I the opinion of Shrl Alladi 
Krlshnaswamy Iyer. • Judiciary is not a Super-Executive 
or a Super-Legislature". 

It is only because of Judiciary going beyond Its brief 
on certain occasions which is becoming rampant now, 
the need for this kind of discussions ariae. At the same 
time we can not belittle the commendable job done by 
the Judiciary in their allowing certain public interest 
litigations. So many of our public transport vehicles were 
withdrawn from our roads and were run on CNG 88 per 
the directions of the higher Courts to overcome the 
problem of pollution In our National capital. We can not 
ignore. Similarly the judicial pronouncements on ensuring 
the safety of the pedestrians on the road needs to be 
remembered and appreciated. But when Judiciary falls to 
know Its limits. we can not but condemn It. There are 
about two and a half crores of cases that are pending 
before the Courts of Law. In Supreme Court alone about 
thirty five thousand suite are pending. For Instance. the 
case tiled by a contractor who constructed our India Gate 
and other official buildings as eariy as in 1960 has not 
been taken up as yet. Atl .... about ten such cases are' , 
pending for long. In Delhi alone. 15 lakh criminal cases 
are to be disposed off still. Due to Judicial enthusia8m 
some caees get undue priority. So Judicial officers mutt 
concentrate on to their jobs and mu8t not overstep. Then 
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alone all the three organs of the state can function 
effectively and Independently. 

In our democratic country, all the officers, staff and 
employees are selected by a body. legislative Assembly 
Members and Members of Parliament are elected by the 
people. But Judges are appointed by Judges themeelves. 
Judicial officers are selected and appointed by themaelvea. 
A Judge can get his ward or kith and kin appointed by 
influencing his fellow Judge. We must change the judicial 
appointment procedures where there II scope for one 
Judge getting his son el;cted In lieu of other Judge getting 
his ward or daughter or kin selected. The appointment ot 
Judges must be based on reservation system where the 
depressed claS88S and other backward classes are also 
represented. As such the Judiciary is not accountable to 
anyone. Government employees are answerable to the 
Government. Executive is accountable to legislature and 
Legislators are accountable to the people. But. Judges 
go scot tree even if they commit unfair things. They are 
left to themselves. This must be checked and regulated. 
There must be a panel to enquire in to the conduct of 
Judges against whom charges are levelled. Only when 
the Union Government i~ suitable action In this 
regard. we can make our Judiciary a responsive and 
accountable one. Only then we can eave our Judiciary. 
All the three organs of our state must be accountable to 
our constitution and through which our people of the 
country. 

Reiterating my view that Judictary must not overstep 
and all the three organs of the State namely Legislature, 
Executive and Judiciary must have harmonious reletlons. 
let me conclude my speech. 

SHRI RAMDA5 ATHAWALE (Pandharpur): Sir. today 
we are having diacussion on a very serious subject. The 
Constituent Assembly was constituted under the 
chairmanship of Dr. Rajendra Prasad. Keeping In mind 
the Map of India, many hon'ble Members had constituted 
the Drafting Committee in this Central Hall under the 
chairmanship of Dr. Ambedkar to strengthen the 
parliamentary democracy. The Constitution has separately 
fixed the responsibility .of Lok Sabha i.e. legislative, 
Judiciary and Executive defining relations among them. 
Our country got independence on 15th August, 1947 and 
we adopted our constitution on 26 January. '1950 and 
57 years are going to be completed aInce then. 60 years 
have elapsed since our independence. It is a matter of 
pride that our country has many languages and castes. 

Despite that nobody can destroy our Parliamentary 
democracy. Many people might have tried to defame the 
country. we also fight each other. however. being citizens 
of India we also respect each other. The democracy of 
India Is very strong. We have aeenthat anny often take 
over the Govemment In Pakistan. General Muahrrefjl hu 
just now vacated the post of anny chief. however, nobody 
can become President In our country while holding the 
post of army chief. It is a different thIng If somebody 
Joins politics after retirement. The Partlament II supreme. 
The Parliament has the right to enact lawe. 

The executive Is entNated with the responsibility to 
Implement the law. If law Is not Implemented In a proper 
way the judiciary also has right to get it Implemented 
properly. However, theae days it has been observed that 
the judiciary tries to a888rt its supremacy oVer Parliament 
despite the fact that Parliament enacts lawe. Due to this 
our Parliamentary democracy Is in danger. We respect 
the judiciary, however. It is also the responsibility of 
judiciary to give judgment according to the laws enacted 
by us. 

Everybody can approach the court and all have right 
to do so. Many times' people, do not value educa~ 
persona. We all are dep1m,ent on each other. The • 
democracy and the country Can be strengthened if we 
reepect each other. The Parll8menUU'y democracy of India 
is best and it "is acknowledged au over the world. We 
are proud of this. When Mahatma Gandhi and Baba 
5aMb Ambedkar ligned Poona Act we got election right. 
Saba Saheb Ambedkarji had demanded "or a separate 
electorate. however, Gandhlji was of the opinion that If 
Hindu society iadivided then It can harm the social fabric 
of the Hindu society. So. Gandhtji was on dharna in 
Poona, In this situation BIba Saheb compromised. This 
l8eue is not concerned with it. Despite being bom In a 
CaUt family he was entrusted with the responsibility to 
write Constitution of Incia. He was appointed the ChItnnan 
of the Drafting Committee on the orders of Mahatma 
Gandhi. Pandit Jawaharlel Nehruji and Rajendra Prasadjl 
were among other Members of the Con8tltuent Auembly. 
When Shri Rajendra Prasadji. Pandit Jawllhal1al Hehruji. 
Sardar VaUabhbhai Palelji.RajajI were I8IIgned the work 
of drafting the Constitution, ShriRajendra Prasadii said 
that the real framer of the Constitution· wasBaba Sahelb 
Ambedkarji. AU of them have contributed to the drafting 
01 the ConstItution. but Ambedkarji was more Instrumental 
In drafting the Constitution of Indta. We feel proud ot tt. 
Despite the fact that Babe Sahebjl· WIll born in • society \ 
which was deprived of education, he roM to become a 
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Barrister and received education from Colombia UnIversity 
in London. H. conveyed the m .... g. of· communal 
harmony and tried to do justice with everyone In the 
Constitution whether it was a Hindu. a Mustim. a Christian. 
a Buddhist ora Jain. We are proud that Baba Saheb 
Ambedkar drafted the Constitution of the country. This Is 
not the topic of the day. 

The people belonging to Dalit Community are 
humiliated many timea. but we are proud to .. y ~t 
Valmiki. the author of Ramayana, Vyaea the author of 
Mahabharta, Baba. Saheb Ambedkarji. the framer of the 
Constitution of the country belonged to our community. 
All of us share the responsibility to strengthen 
parliamentary democracy. All of us are here because of 
Baba Saheb Ambedkarji. You are holding the office of 
the Deputy Speaker, because of him. We are making 
progress. In a press conference. a joumatial uked me, 
why Brahmin girts marry us, I replied that Brahmin girls 
like us .... (lnl8tnlplions) I mean to say that we are proud 
of the fact that Baba Saheb Ambedkarji drafted the 
Constitution of the country. Democracy will be 
strengthened in the country If only we maintain cordial 
relations with each other. AU of us shall have to work 
unitedly in this direction. This is a very important ieaue. 
We shall work in the direction of making our country 
prosperous by maintaining cordial relationships with one 
another. 

/English} 

SHRI ABDUL RASHID SHAHEEN (Baramulla): At the 
outset of my brief submlasion about this .ubjact. I would 
like to place on record my thanks to the Mover of this 
Resolution and thanks to the hon. Speaker who hu 
permitted the discussion. In this august House today, 
about this important subject, there were many thought-
provoking· speeches and some of the ~ important points 
have been highl~ted by hon. MembenI who apoke before 
me. Mr. Mohan Singh has spoken about the .ubjecf; I 
assOCiate tully myself with hie speech, hia euggeetionI 
and the concems he has shown about the di8hatmOny of 
the three organs of democracy. Shri Kiahora Chandra 
Dec has also spoken very well and drawn certain very 
Important issues before this\ House and his concern about 
the despotic activity Of Judlcilaty. judiCial despotism all he 
has mentioned· h..... That Is vety unfortunate beeaute 
the equllibl'ium In the three impo~nt branches of the 
St8te--Judiciary, Executive and leglslatui'e-tn my opinion, 
they are not patallel. Parallels cannot meet anywhere. 
Our Parliament iBnot suprwme. Our Parliament II subject 
to judicial review in certain mllftets. 

The Judiciary can look Into the law we make whether 
It I, strictly according to the Constltutton or not. w. can 
make It again and we can Improve upon It. Judiciary 
also is not supreme. Judiciary has also certain limitations 
and the Executive also cannot be supreme. So, in my 
opinion. this Is a triangle. Thl, Is an equilateral triangle 
which meets to do a bigger function and performance of 
running the State. If one of the sides of the triangle 
shortens or does not perform the function, then another 
,Ide playa a bigger role and that puts som, sort of 
disharmony or sort of lnequillbrium. So, one of the leading 
jurists hu mentioned about thl' and I quote, ·Separatlon 
of powers are poised on the liquid boundaries. When the 
balance I, rocked, controversies arise and efforts are 
made by the polity as a whole to put the balance right.· 
My concem is that the three pillara are equal and they 
have to keep their lengths and their angles equal. If they 
change, the equllibrtum goes wrong. So, the question is 
In case something happens, as we have seen recently 
referrtng to, then the balance is disturbing. Luckily, we 
had Shrl Somnath Chatterjee as our Speaker, when 
something happened between the courts and Partlament 
he put his foot down and he did not allow the boat to 
rock. Otherwise, It could have been a bigger controversy, 
but there are posslbUltlel that sometimes, In case all the 
three branChes are not functioning In harmony, disharmony 
can lead to a problem. I must remind this august House 
about our nelghboMring country. What an unfortunate thing 
has happened about the Judiciary and the Executive In 
Pakistan and that has put the whole country In a problem. 
We are lucky enough to have democracy and W8 are 
lucky enough to have It stabilized, but the question is 
whether aU the three branch., perform their functions 
properly. Sir. the Executive Is a very important branch. It 
Is the front pillar of democratic system. 

18.49 hi,. 

[SHRI VARKALA RAOHAKRISHNAN in the Ch8ilj 

If Executive does not perform, who wi" take care. 
What hu happened recently, as some of our colleagues 
have just now mentioned, that in case of Deihl where 
there was a lot of pollution, the Executive did not take 
approprtate action In time? Judiciary had to step in and 
everybody appreciated it. Once they (the coutt) got, , 
encouragement in this case, It meant that Executive • 
nol performing itl function properly. ProcrasUnalion, 
unfortunatety. has ahortened Its performance, shortened 
ita height. So, Judidary haa Itepped In. If Judiciary steps 
in and you encourage it that way. then, unfortunately, 
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equilibrium can tilt. The eqUilibrium should not tilt. My 
respected colleague Shrl Suresh Prabhu talked about 
another aspect and he probably wants a total 
transformation of the system. It is my feeling that we are 
not at a level where we can totally transform the system 
because we are not America and we should not be 
America. We cannot go for Presidential form of 
Government and we cannot make the pillars parallel. So, 
the system which has been given to us by the founding 
lathers of our Constitution is good, we have to take care 
01 this and keep the balance intact. 

During this debate in this august House, the important 
question which has cropped up is that if one of the 
pillars does not perform its job according to the 
requirement so that the equilibrium remains Intact, who 
can look after that and what can we do? In our 
democratic system, over a period of time, another pillar 
has steadily cropped up, as one of my colleagues has 
mentioned here and that is the media. The media is also 
an important p'illar. The media has to oversee the functions 
01 ali the three pillars of this democratic system and they 
have to perform their job properly because transparency 
is very important. Now, transparency is there in the case 
01 Parliament and transparency is also there in the case 
01 Executive, but transparency is not available In the 
case 01 Judiciary. So, we have to very respectfully, without 
rocking the boat, without rocking the balance, we mUst 
think, the Parliament must think, and outside the 
Parliament also we must keep this debate alive till we 
come to a decision as to how we can set it right. How 
can the Judiciary also be made answerable so that we 
do not have any threat of the balance going wrong? We 
have to lind an answer to this question. 

Sir, we have taken up this very important discussion 
today in this august House and some points have cropped 
up with regard to what the Executive has to do. The 
Executive, being the front pillar, has to do Its job very 
carefully and they have to deliver. In case they do not 
deliver, what will happen? That will be an accident and 
that accident should not happen. 

We have got democracy' In this country out of the 
sacrifices of the people. There are certain aberrations. 
Shri Suresh Prabhu mentioned here that we are now at 
a stage where we can just send a Poet Card to the 
Supreme Court about our case and it will be taken care 
of. I would like to say to my hon. colleague that 
2.5 crore cases are pending In different courts of our 
country. If a petitioner among them eenda a Poet Card to 

a Supreme Court Judge or any other Judge, what will 
the Judge answer to him? If IOm8body Is languishing In 
jail for more than 14 yea,.. or 16 yea,.. without any trial 
or the trial is dragging on, H he senda II Poet Card to 
a Judge of the Supreme Court or any other Judge, what 
answer will the Judge give to him? 

We have a lot of problems, but we should not think 
that we can have crash with the system. We have to 
maintain the equilibrium. For maintaining the eqUilibrium, 
all of us have to think as to how we can set It right. If 
we can give some valuable suggestions to set It right, it 
wlH be better. One good suggestion which has come up 
here In this discussion Is that a Judicial Service 
Commission must be constituted immediately. In case the 
Judiciary goes wrong somewhere, what Is the forum where 
we can talk about It? In the Parliament also, we are 
highly careful. We do not talk about 8IIb judics maltars 
and we do not talk about judges, if they do something 
wrong. 

So, we have to find out a solution for this because 
the judges cannot be supreme, as Parliament cannot be 
supreme and Executive cannot be supreme. Let all the 
three pillars keep the balance and let all of us think as 
to how we can solve this problem. 

.. DR. SEBASTIAN PAUL (Ernakulam): Mr. Chairman, 
Sir,we are discussing a very Important maHer touching 
upon the constitutional scheme of our Republic. The three 
branchesi. of the State are functioning under the well 
known principle propounded by Monteeguieu which is 
separation of power. and that is one of the basic 
structures of our Constitution also. That means the three 
branches of the Government should function 
independently, within the parameters and limitations 
preacribed by the Constitution. In that way, a very 
beautiful. sophisticated and delicate constitutional principle 
has been evolved, that is checks and balance. By 
checking each other, you are maintaining a balance and 
with that balance OUf Republic is moving ahead. 

But, of late, especially after Emergency, we witnesaed 
a new phenomenon, that is, judicial adivillml, fim in the 
form of Public Interest litigation and then judicial activism 
found many new .pastures. Now, we feel that our Judiciary 
ia heading towards judicial despotism and that has to be 
checked. Naturally, some occasion may arlee where some 
over-stepping may happen. but we have to be careful, 
we have to be responsible and we have to leam from 
our experience. There is C8rWinly-it is natural also-tl 
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grey area in between these three branches and I think 
that grey area 18 Intentional. That grey .rea provides the 
much needed leeway for constitutional manoeuvring 
avoiding friction, avoiding acrimony and ensuring harmony. 

An important feature about Judiciary, which disturbs 
us of late, is its changing attitude. The philosophy of the 
judges has changed. Especially in this age of globallsation 
and liberalisation, the attitude of our judges has changed . 
The attitude of the Judiciary itse" has undergone a great 
transformation and w~ feel or the general public feels 
that the Judiciary is lacking in public accountability as 
well as commitment to the people, commitment to the 
society. 

What is the root cause of this trouble? The 
constitutional scheme provides a role for the Executive to 
play In the selection and appointment 'of judges. But the 
Judiciary has suo motu changed that rule or misinterpreted 
that in a way enabling the Judiciary to make 
appointments. Now, the judges are making appointments 
of judges. As has been pointed out by my colleagues, 
even in the United States the appointment of judges Is 

• subject to the scrutiny of the American Congress. So, we 
have to do something. We have to restore the 

• • constitutionally prescribed role of· the Executive In the 
selection of judges. At the same time, corruption, 
Inefficiency, backlog and all those things are disturbing 
us. So, we have to make our judges accountable. 

Our theme is harmonious relationship among the 
three branches of the Govemment. But here we are 
concerned only with the Judiciary. What about the other 
organs? Is there any harmonious relationship' between 
the Executive and legislature? What is the Importance 
of Parliament? We are all saying that Parttament is 
supreme, but day by the credibility and role of Parilament 
is being eroded. 

MR. CHAIRMAN: If Y04 wish, you ~n continue 
tomorrow. 

DR. SEBASTIAN PAUl: If permitted, I will continue 
tomorrow. 

MR. CHAIRMAN: All right. 

[English} 

MR. CHAIRMAN: The House .hall now take up 
Special Mentions. Shri lonappan Nambadan. 

11.00 hr.. 

·SHRI lONAPPAN NAMBADAN (Mukundapurarn): Sir, 
It has come to my knowledge that there i. a move to 
serve beer and wine to passengers in Indian domestic 
flights. 

I request that the move should be immediately 
stopped. The Air-hostesse. working for dHferent alrilnes 
in India, should follow the drlNsS code that suits our 
cultural values, and the trend of making Indian women 
thow pieoes should end. 

':. The air services in India, should follow the three 
language policy ensured In our constItution. Flights that 
perfonn services to different states, should have --. few 
cabIn crew members who know the conc~rned .reglonal 
language. 

Since, there are a number of air passengers, who 
know only the regional languages, there should be Alr-
host ..... who know the concerned regional language. 

Folowing the three language policy ensured In the 
constitution other than English and Hindi the 
announcements should be made in the regional language 
of the state from which the air service operates. 

There should be a provision to make available, major 
dailies and journals of the concerned state from which 
the flight takee of. 

South Indian food should be made available in 
domestic fUgh ... 

[Engli6hJ 

SHRI S.K. KHARVENTHAN (Palanl): Mr. Chairman, 
SIr, .. the hon. Speaker infonned eartier today, 3rd 
December Is obeervec:l .. 'International Day for Disabled 
Persons'. As per 2001 Census, India's population of 
disabled persons stood at 2,19,06,769. Among them, 
males are 1,26,05,835 and female. are 93,01,134, which 
account for nearly 6 per cent as per the conservative 
estimates. Further, a recent report quotes that India's 
population of disabled persons ill 8 per cent. 

·English translation of the speech originally delivered in 
Malayalam. 
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Sir, 75 per cent of the persons with disabilities live 
in rural areas; 49 per cent are illiterate and only 34 per 
cent are employed; and among them very few are only 
gainfully employed. Our Govemment is taking all steps to 
create an enabling environment for the disabled persons 
for their rehabilitation and empowerment through the 
adoption of National Policy for Disabled Persons. However, 
that is not seemed to be sufficient. Lots of disabled 
persons a're poor. They are not getting adequate 
opportunities in education and employment. The. private 
and corporate sectors are not willing to come forward to 
give them more employment. Moreover, the employment 
opportunities for disabled in the Govemment Departments 
are very meager and insufficient. 

I shall, therefore, urge upon the Govemment to take 
further necessary steps for the upllftment of disabled 
persons and adequate funda should be allocated for their 
welfare, and opportunities should be created for them In 
all spheres. Further, the Govemment of India has to direct 
the State Govemments and local authorities to strictly 
implement the Guidelines; to promote and sponsor 
research in the areas of prevention of disability, 
rehabilitation including communlty-based rehabilitation, job 
identification and on-site modifications in offices and 
factories and development of asslstive devices Including 
their psycho-social aspects. 

MR. CHAIRMAN: You can put it in a few words, 
without reading It, and wasting time. 

SHRI PRABODH PANDA (Midnapore): Sir, I would 
like to draw the attention of the Govemment, particularly 
the Railway Ministry, to the miserable plight of the tens 
of thousands of small Railway Catering licensees. 

It was the assurance given by the Railway Ministry 
that small catering/vending unit, trolleys, stalls, all these, 
operated by reserved category would continue and they 
will not be affected by the new catering policy. But the 
orders have been issued by IRCTC to recover licence 
tee from such small categories at the rate of highest 
tenderlbid at the stations all over the country. 

So, the pOint is this. How the small contractors and 
vendors belonging to Scheduled Castes, Scheduled Tribes, 
OBCs. minority groups, freedom fighters and war widows 
can compete with the big contractors? How can they pay 
this huge license fee? I think, the Ministry will have to 
think over it and review its Catering Policy. 

Therefore, I urge upon the Govemment to have a 
re-Iook on the New Catering Policy of 2005 and implement 
it on the line of the entire policy of 2000, to lave the 
thousands of families of these small vendors. So, I bring 
this Issue to the notice before the Ministry. 

rrrsnsl8lionj 

SHRIMATI SUMAN MAHATO (Jamshedpur): Sir, 
'Swarna Rekha' Multipurpose Project was started In 
Jharkhand many years ago. Land has also been acquired 
from the cultivators. Huge funda have been spent on this 
scheme. I would like to urge through the HOUle that this 
scheme should be completed at the earliest In the public 
interelt, 10 that farmers over there get Irrigation benefits. 

SHRI SHAILENDRA KUMAR (Chall): Mr. Chairman, 
Sir, I have to Inform you with great dismay that 
15 villagers were travelling in a boat In village Tarsaura, 
Tahseel Sirathes of district Kaushambl, UP in my 
parliamentary constituency on 28th November. The boat 
drowned. Eight people were reecusd, but seven women 
could not be saved. The bodies of Sheetla, daughter of 
Shri Mlthal Lal, age 15 years, Kolahari, daughter of Shri 
Jagjeevan, age 15 years of village Terhar (Hisampur) 
Parsakhi and Reata, Daughter of Shri Shiv Prasad Yadav, 
age 20 years, Shrimati Suggan Devl, wife of Shrl Braj 
Mohan, age 35 years, Sonu Devi, Daughter of Shri Braj 
Mohan, age 15 years and Shrimati Shivranl Devi, daughter 
of Shrl Ram Du, age 20 years of village Tarsaura have 
not been recovered 80 far. 

Sir, the District Magistrate, the Superintendent of 
Police and the CO reached the site of accident. ViUagers 
were saying that, when a young child, Prince fell into a 
borewell in Kurukshetra, Haryana, the army was called to 
rescue him, but the inefficient local administration made 
no efforts. Had the Administration made any efforts, their 
bodies could have been recOvered by now. The local 
MLA ventured out by a Govemment boat on a pleasure 
trip and for fishing. Another local influential leader hosted 
a party over there. Through you, I would Oke to bring to 
the notice of the House that approximately 50 deaths 
have taken place there due to drowning during the last 
six months in my constituency. Through you, I would 
also like to draw the attention of the House towards the 
fact that a boy named, Jai Shankar, son of Shri Ram 
Man Yadav, who is a student of class VIII, swam to 
safety himseH and also rescued four others persons with 
the help of an oar. I would like to demand that the 
Govemment grant a compensation of Rs. 10 lakh each 
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to the next of kin of the dec .... d from the Prim. 
Minist.r's Relief Fund and honour the boy,Jal Shankac, 
son of Shri Ram Man Vadav, who II a student of cl_ 
VIII with the President's Award. 

SHRI SURESH WAGHMARE (Wardha): Mr. Chairman, 
Sir, the consumers are facing great Inconvenience due to 
the shortage of LPG in various parts of the country. Due 
to non-availability of gas cylinders and connections and 
,short supply of gas, the LPG distribution companies are 
supplying gas on prices higher than the original price to 
the consumers. I think that this kind of situation was not 
prevailing in the country four years ago. Th. conlUmesa 
were not required to stand In queue for gas then. But 
now consumers are being compelled to purchase other 
inferior quality goods along with a reflH connection. In my 
constituency, it has been observed that packeta of tea 
are being sold with a refill connection. This kind of practice 
is going on in the country. 

Through you, I would like to inform the Govemment 
that four years ago, gas connections were given on 
demand during the NDA regime, and people were not 
required to stand in queue. Therefore; a plan should be 
formulated to Improve the situation and efforts made to 
streamlin. the .yltem in real terma for the consumers • 
Moreover, steps should be taken to check the practlc. of 
forced aale of goods to the consumers. 

/English} 

SHRI K. FRANCIS GEORGE (Idukkl): Sir, in Kerala, 
the price of rice and onion has been rising v.ry rapidly 
of late. This is mainly due to the non-arrival of th ... 
products from the neighbouring Stat... Kerala bulcally 
dependll on the neighbouring Sta... for its food gralna. 
This has been mainly due to the heavy rains and also 
due to shortage of wagons to tranaport the.. product8. 

In the cas. of rice, the main food It.m for Keralites, 
the riee in the price of per kilogram of ric. h.. been 
Rs. 2. This has put the ordinary consum.,. Into great 
difficulty. So, Kerale basically gets rice from Andhra 
Pradesh for Its open market and for the POS, It gets rice 
from Chhattlagarh. The State needs about 90,000 tonne. 
of rice ev.ry month, out of which 40,000 is for the open 
market consumers. 

I would request the C.ntral Govemment to v.ry 
urgently intervene in this and IuppIy the food grains that 
are needed for Kerale becau.. from ·Panditji'l time 

onwards there h.. been a commitment to give enough 
food gralnl 'or Ketala becaun Kerela basically cultlvat .. 
cash crops. So, In this hour 0' diet,..., the Central 
Govemm.nt should urgently intervene and supply enough 
'ood grains, eapeoIally, rice to Kerala 10 that the ordinary 
conium.. are not put to dlfflcultlel. 

SHRI PUNNU LAL MOHALE (BlI.."ur): Mr. Chakman, 
Sir, today on World Oilabillty Day a population of about 
10 Iakh lepal'll, disabled, blind, maimed, crippl.d, deaf, 
mute and other physically and mentally challenged people 
of the whole country are deprived of any additional 
facilities due to which they are in a state 0' utter neglect 
and are compelled to lead a miserable life on the roadside 
pavements. Somewhere th.y are hungry, somewhere they 
are thiraty and somewhere they are suffering 'rom various dis..... with blood oozing out, of their arm. and legs. 
However, no facility Is available to them, and they are 
not being giv.n even tricycle. to travel. 

Those who are blind are in n .. d of spectacl ... The 
handicapped peopl. need prosthetic limbs made In Jaipur. 
The deaf do not have the hearing aids; they are unable 
to speak with mouth. The fund being provided by the 
Govemment for facilitating all aid. to such people is not 
adequate. 

I would like to make a submission to the Govemment 
that while In case of the industries of Indultrlalists turning 
sick, the Gov.mment provide them financial assistance 
in cro,.. and this amount Is never recovered, where .. 
they are providing a meagre amount for such needy 
handicapped people. I would like to d.mand the 
Gov.mment that additional funds may be allocated and 
a apecial campaign peopl.. If they are able to do the 
work. they may also be provided loans. If they .utter 
'rom any disease, a district level programme for their 
tr.atment should be organized by the Governm.nt. 
Beaidea, funds, of RI. 8 lakh provided to the Members 0' Par1lam.nt ahould be enhanced. With the launch of 
the aforeaald programme theae people could get rid of 
the diseases to lead a better life and will also be grateful 
to the Gov.mment and make their standard of living 
bett.r. So, the Government should launch a scheme like 
this. This is my elCp8Ctation from the Govemment. 

/English} 

SHRI B. MAHTAB (Cuttack): Sir, just now I heard 
Mr. Francis George t.1l1ng us about the non-availability of 
food graine, eapeciaUy rice in Kerala. I would draw the 

" 
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attention of this House and also of the Govemmen~, 
through you, to another alarming situation that Is arising 
in our c~untry refatlng to global warming. 

Sir, global warming has' cast a dark shadow over 
food availability in the coming years even as the country 
has begun to feel the Increasing pre,sure, of rI~lng 

demand and stagnating production of food. Eastem India, 
which is considered key to the country's sustained food 
security accounting for about 63 per cent of total rIce-
growing area, is set to be seriously affected as the effects 
of climate change would be most perceptible on production 
and Orissa Is projected to fare the worat. 

By the year 2020 when the average temperature 
levels are expected to rise by around one degree and 
the ambient carbon dioxide concentration gOing up to" 
400 ppm (parts per million volume), the yield fafl Is 
estimated to be over nine percent only In Orissa. In other 
States like West Bengal, Bihar, Chhattisgarh, Assam and 
Uttar Pradesh the decline would be between five to one 
percent. 

The scientists at Central Rice R .... rch Institute which 
is In Cuttack have analysed the situation and have 
forecasted the magnitude of the problem In the making. 
Ten sltes- Bhubaneshwar and Cuttack in Orissa, Kalyani 
and Chlnsurah In West Bengal, Jorhat In Assam, Falzabad 
in Uttar Pradesh, Jabalpur In Madhya' Pradesh, Pusa In 
Bihar and Raipur In Chhattlagarh were Included. In the 
analysis. The decline In rice yield has been found to be 
mainly due to the Increue In the t.mperatu.... Flowering 
of rice ir. greatly affected by prevailing temperature. 

Therefore, there Ie a need for Intervention by scientist 
community who should endeavour to breed rice varieties 
that would adapt to. high temperatures. I urge upon the 
Govemment to support such projects and come out with 
rice varieties with tolarance of at least two degree Celsius 
above average temperatul1l,.whlch can give yield benefits 
to the farrnera. 

SHRI CHENGARA SURENDRAN (Adoor):Thank you, 
Sir. The famous Kottarakera Maha Ganapathy Temple is 
a century-old temple in my constituency. Thla temple is 
considered to be a Sabarimala Pilgrimage Sub-centre. 
Thousands of pilgrims are coming to the temple on their 
way to the Sabarimala Temple during Sabarimala pilgrim 
season which starts from November anet goes up to 
January. Most of the pllgrimI coming to Kottaralcara from 
outside the State are the pilgrims from Tamil Nadu. this 

Is due to the train service between Vlrudhanagar and 
Kollam via .Kottarakara. But the facilities I\ow available In 
the Kottarakara railway station are not 80 adequate. If 
more facilities are provided in the railway station It can 
also attract more tourists coming to various tourist 
destinations such as Jadayupara at Chadayamangalam, 
Anamala at Konni, ecp-tourism centre and Palaruvi at 
Thenmala etc. in the district. 

Therefore, I would submit that the Union Govemment 
may take immediate steps to increase the facilities In 
Kottarakara railway station as in the case of Chengannur 
railway station in view ·of the increuing needs of the 
pilgrims as well as the tourists. 

DR. K.S. MANOJ (Alleppey): Sir, I associate myseH 
with the han. Member on the Issue. 

SHRIMATI C.S. SUJATHA (Mavellkara): Sir, I also 
associate myse" with the subject. 

MR. CHAIRMAN: Dr. C. Krishnan to speak now. Dr. 
Kriah"." on your I .. ue a statement has already been 
made by the hon. Mlntater for the. purpose. Your 
mentioning It Is not necessary because he. has already 
placed a statement about the Malaysian Issue before the 
House. You speak just one word about It. 

Your issue has already been mentioned by the hon. 
Minister. You just make a mention only. 

DR. C. KRISHNAN (Pollachl): Yes, sir. That Is true. 
I wUI be brief. 

The ethnic Tamllians In Malaysia have been Itvlng 
there for about 150 years. They have been taken by the 
British people for employment purposes. Their rights have 
been denied there and they have been exploited by the 
British people. They marched towards the British High 
Commission on 25.11 .2007 to protest against their 
grievances. Their grievance was that they were exploited 
by the former British colonial masters. 

They marched towards the British High Commission 
stating that justice should be given to them. They cannot 
pay the legal fees. Therefore, they are requesting Her 
Highness the Queen's Council itself to fight against the 
British Govemment to redress their grievances. 

I am speaIcIng on behalf of Shri Vaiko. SM Vaiko 
hu already written a letter to the hon. Prime Minister 
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regarding this Issue. I wish that the Malaysian TamH8 are 
given privileges in education, job and healthcare. . .. 
(InltJnuptiona). 

MR. CHAIRMAN: I believe that MDMK's vI.-polnt 
has already come on record. 

DR. C. KRISHNAN: They are treated as 
underprivileged and staves. In the rally the Govemment 
used police force and arrested 200 persons using teargaa 
and water canons. Those persona should be releuec:l 
through the diplomatic channel .. ,. (InlfllTupt/onB) 

MR. CHAIRMAN: Pie ... conclude now. 

DR. C. KRISHNAN: The Hindu temples have been 
destroyed. 

Sir, I am coming to the lest point. I wish and urge 
upon the Indian Govemment to take Immediate steps-
through the diplomatic channel-to protect the ethnic 
Tamilians living in Malaysia. Thank you very much, Sir. 

SHRIMATI C.S. SUJATHA: Thank you, Mr. Chailman, 
Sir. I would like to draw the attention of the Govemment 
towards the issue of steep hike In the prlcft of ... entlal 
commodities Including greins, cere ... and even medlolnes .. 
This has been causing unbearable hardlhlp to the 
common people. The UPA Government is continuously 
reducing the food subsidy in each Budget. The 
Government has hiked the price of petroleum products 
seven times linee it allumed power, and It Is 
contemplating another hike. ... (InltJnuptIons) 

MR. CHAIRMAN: Shrl K. Francia George hal already 
raised this issue, 

DR. K.S. MANOJ: No, Sir. It W81 a separate issue. 

SHRIMATI C.S. SUJATHA: It wu a separate issue. 

The Governrnent Is also thinking in terms of raising 
the rate of food grains dlltributed to the BPL and APL 
cardholders. There is also a move to stop gMng the 
food grains provided to the workers under the employment 
schemes. 

The Government is indifferent in tackling the price 
hike, which is evident from the reported statement of the 
hon. Prime Minister in the media that price hike cannot 
be contained. In fact, the UPA Government never took 

any positive measure to curb price hike. Instead, its 
poliCies have only helped the hoarders and forward 
traders. 

The Left Parties and Women's Organisations, 
particularly, the All India Democratic Women's Association 
is continuously demanding the Government to take 
effective measures to curb price rise and save the poor 
people of this country. Thank you. 

DR. K.S. MANOJ: Sir, we demand that there should 
be a sepa,.... d*ussion on this ilaue. 

MR. CHAIRMAN: The next i88ue to be raised is by 
SM Ramdas Athawale. The issue of farmers has already 
been discussed. Hence, you can sum-up your submission 
very briefly. 

SHRI RAMDAS ATHAWALE (Pandharpur): From 1995 
to 2007, at least one and a half lakh farmers have 
committed suicide In which most of the cases are reported 
frorn Maharuhtra, particularly from the Vldarbha region 
of this State. The incidence of suicides rs continuing even 
after a package of Rs. 3,750 crore granted by the Prime 
Minister. So, my demand is that the loans outstanding 
against the farmers should be waiVed. Besides, prices 
the produce of farmers need to be fixed. Onions is 
produced in Naaik. If the price of onion is fixed at Rs. 10 
per kg., they could get Its benefit. If suicide of the farmers 
Is to be checked, their loans must be waived. 

We should work for IncreaSing irrigation facility. 
Vldarbha hu got a very fertile land. but the irrigation 
faclDty Is scarce there. There are farmers who have not 
much land. There is surplus land of at least 20 crore 
acres in our country. The Government should take a 
decision In regard to developing them Into agricultural 
land. I demand the from Union Government that the loans 
of the farmers should be waived. 

/Eng/l$hj 

MR. CHAIRMAN: The next Member is Shri M. ShIvanna. 
Pl .... be brief, and do not make a speech at this late 
hour. You way mention only the rel8V8~t points. 

SHRI M. SHIVANNA (Chamrajanagar): Yes, Sir. 
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{Trans/Illion} 

·Sir, 1 would like to draw the attention of the 
Government towards the effective implementation of the 
Swaminathan Panel recommendation. Dr. Swaminathan 
panel has already submitted Its report to the Government. 
It has recommended to fix the prices of agricultural 
products on a scientific basis. Cost of production for each 
crop must be taken into account while fixing the prices. 
The Swaminathan Committee has recommended scientific 
price of different crops, including wheat, paddy, sugarcane 
and hybrid maize. It is unfortunate that the farmers who .. 
are the backbone of our Indian economy are committing 
suicide. To prevent this menace the Government should 
take steps to effectively implement the recommendations 
of the Swaminathan Cornmittee report. Therefore, I urge 
upon the Hon. Agriculture Minlst.r to take immediate steps 
in this regard. 

SHRI HARIBHAU RATHOD (Yavatmal): Mr. Chai""Bn, 
through you, I would like to put up a very serious issue· 
before the House. In this ."ery House, there was a 
discussion on the report of the Nanavati Commission two 
years back. At that time, the hon. Prime Minister, 
intervening in the discussion, had said very seriously that 
he would take action against those who are guilty and 
rehabilitate the affected families and provide jobl to their 
wards. However, I regret to say that during the ... two 
years the Government have not provided job even to a 
single person. The Nanavati Commislion had 
.... (/nlenuplions) 

{English} 

MR. CHAIRMAN: This illsue haa been discussed 
several times in the House. 

fTransllllion} 

SHRI HARIBHAU RATHOD (Vavatrnal): You may 
please, at least, allow me to speak about the B88urance, 
whatsoever. given by the Government during discuaeion 
two years back. Two years have passed since the 
assurance was given. I will not take here the names of 
those who had provoked the riot. But, there were also 
some leaders who gave interviews on the first of 
December during the 9.30. National News which also 
contributed to trigger the riOll. You may see the national 
news telecast at nine thirty on the first of December .,d 
will find those people .... (/nlrltnJpIions) 

·English translation of the speech orlglnaUy dellvel8d In Kannada. 

{English} 

MR. CHAIRMAN: Please conclude. 

{T""'/ion} 

S' .RI HARIBHAU RATHOD: Now some people are· 
giving claan chit to them. I would say that it is wrong to 
give clean chit to those leaders. At the same time, those 
who hava bean the 8yewltnesses of this incident are 
now keeping themselves out of the country due to lack 
of security and are giving Interviews on T. V . 
... (/nlMUplions) This fact should not be concealed. I would 
like to know from the Government whether they would 
bring them back by providing them security and Interrogate 
them. 

Sir, hon'ble Prime Minister had given assurance to 
rehabilitate and Irovide jobs to them, but this has not 
been fulfilled till date. I am saying this time and again 
because out of the 3000 people who had been killed, 
stabbed to death and brunt alive, 2200 people were my 
own. That is why I am railing this issue very fraquently. 
Thus, there Is a saying in Mahod Marathi • Jyanchya Jalta 
Tyanacha Kalta- meaning those who get bumt feel pain. 
I f.al the pain because my people have been killed. That 
Is why I am raising this thing again and again. 

Sir, through you, I demand that action should be 
taken againet those who had been involved in this 
Incident. 23 years have paaaed since this incident took 
place. The children of those who were killed are now 
grown up. They are now of marriageable age, but due to 
lack of jobs they are not even In a position to getmarTied. 
Through you, I demand the Govemment that jobs may 
be provided to the wards of the affected families, they 
may be rehabilitated and the guilty be punished. 

{English} 

MR. CHAIRMAN: The House now E!tands adjourned 
tUI 11.00 a.m. tomorrow. 

11.30 hr •• 

ThtJ Lair SIIbIIIIIhsn IItfoumed 11/ EItlIItIfI of /he Clock on 
T~ DtIctJmbtIr « 2007/Afph11yt11111 13, 1929 (SsIaI) 
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